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LOK SABHA DEBATES 

LOK SABHA 

The Lok Sabhs met st Eleven of the Clock. 

[MR. SPEAKER In the Chs/i') 

11.00 hrs. 

OBERVATION BY THE SPEAKER 

Mlarepreeentlltton by a Newapeper of 
Lok Sabha Proceedings about Judiciary 

{English] 

MR. SPEAKER: Hon. Members, before I come to 
the Question Hour, I wish to refer to a headline appeared 
in a newspaper today wherein It is stated: 'Mind your 
job, Speaker tells Judiciary'. It is a deliberate 
misrepresentation about what was said in the House by 
the Chair. I once again, if necessary at all, express my 
highest respect for the Judiciary. To try to make 
misrepresentation of what transpired in the House is 
nothing but a breach of privilege. Naturally, it will not be 
taken lightly in future. But I wish to say and I am sure 
that House will agree with me that nothing like that 
happened yesterday. Moreover, I do not have to leam 
from others how to pay respect. 

11.01 hr •. 

ORAL ANSWERS TO QUESTIONS 

{English] 

MR. SPEAKER: Shrl B. Vinod Kumar, Q. No. 421. 

Advertisements by OMes 

·421. SHRI B. VINOD KUMAR: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the expenditure incurred by the Public Sector Oil 
Marketing Companies (OMCs) on sponsorship of various 
events and advertisement in AudioNisual media and 
newspapers/periodicals since July, 2004; 

(b) the justification for this expenditure when OMes 
are enjoying monopoly on their products and consumers 
are subjected to high cost on fuel products; 

(c) whether DAVP guidelines have been followed by 
these companies while releasing advertisements; and 

(d) H not, the action being taken to avoid unnecessary 
expenditure through such advertisements? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 
SHANKAR AIVAR): (8) to (d) A statement Is laid on the 
table of the House. 

(a) The Public Sector Oil Marketing companies /liz. 
IOCl, IBP, BPCL & HPCL incurred an expenditure 
amounting to Rs. 36.47 crores on sponsorships of events 
and Rs. 230 crores on advertisements In the AudioNisuai 
media and newspapers/periodicals since July, 2004 till 
July, 2005. The details of expenditure on sponsorships/ 
advertisements are given in the enclosed the Annexes. 

(b) (i) OMCs no longer enjoy a monopoly and after 
the entry of private players in the retail business, 
there is intense competition for preserving and 
maintaining market shares. To ensure this. the 
companies spend approximately 0.1 % of their 
sales/turnover on advertising. They do not 
advertise their regular products i.e. petrol and 
diesel. The focus of advertisements are premium 
and new products which are introduced by these 
companies. The advertisements are targeted at 
specific market segments under a defined 
strategy, which the companies follow. 

Besides, some advertisements are also targeted 
towards increasing awareness on safety aspects 
of operating certain products, such as LPG. 

(ii) In addition, companies have to advertise to meet 
statutory requirements for ensuring transparency 
and wide dissemination of information regarding 
selection of dealers for diesel. petrol & kerosene 
and distributorships for LPG, LDO and Lubes. 
Apart from this, expenditure is made on tender 
notices, staff recruitments, appointment of service 
providers, publication of staMory financial results. 
The breakup of the expenditure is placed in 
Annexa. 
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(c) and (d) With reapect to PSUs going through the 
DAVP route, the status of the Implementation of the 
recommendations of the Ninth report of the Standing 
Committee on Information Technology of Ministry of 
Information & Broadcasting (14th Lok Sabha) (presented 
on 14.12.2004) given to the Lok Sabha on 11.08.2005 
by the Minister I&B, records • ... in respect of 
advertisement of PSUsJAutonomous Bodies the problem 
is complex as some of the newspapers, particularty big 
ones, are not Willing to publish PSU advertisement at 
DAVP rates .... DAVP is pursuing with the newspapers 
with newly constituted Rate Structure Committee to prevail 
upon them to accept advertisement of PSU/AutonomoUB 
Bodies for relea8e to DAVP-. 

Incfsx of Annsxu of ITNIIn AnsWflr 

SI.No. Subject Page No. 

1. eet.IIs of sponaorahlpa by 0MCa 
from July 2OO4.JuIy 2005 

2. Sectoral break up of Sponsorships 
by OMCs 2 

3. Datalls of sponsorships of IOCL 3-7 

4. DetaIls of sponsorships of BPCL 8-9 

5. Details of sponsorships of HPCL 10-11 

6. Details of sponsorships of IBP Co. 12 

The Ministry of Information & Broadcasting vide letter 
dated 31st May, 2005 has advised to route publicity work 
of PSu. through DAVP. These Instructions have been 
communicated to all 011 PSUs on 13th June, 2005. 
Difficulties faced in implementing the advice has been 
taken up with the Ministry of Information & Broadcasting 
on 24th August, 2005 by the Ministry of Petroleum & 
Natural Gas. 

7. Detalll of expenditure of advertlaementa 
by major 0MCa 13 

An".., 

SpcJnsolShip July 2004-July 2fJ05 

In terms of the Industry practice, advertisements are 
released through their empanelled advertising agencies. 
Advertiaemants are need bued. Rates are competitive. 
Hard negotiations precede contracts. Unnecessary 
expendltute on advertisements is avoided by meticulous 
planning at all st6ges. 

Cos. Name 

HPCL 

BPCL 

IOCL 

IBP 

Total 

AnlMXlIIW 

Sponsorship of Events 
(Rs. In lacs) 

224.87 

287.32 

3127.34 

7.38 

3846.71 

Dtails of SponsOlShips by 011 Msfksting Compsniss 

July 2004.July 2005 

HPCL BPCL 10CL 

Health Nil 9.99 3.80 

Education 10.15 26.97 23.27 

Sports 64.55 67.93 2209.31 

Culture 30.45 83.50 109.00 

ConterencelExhlbltiona 78.29 96.18 110.73 

ethe .. 41.23 3.75 150.00 

Advertisements 
(As. In lacs) 

3923.84 

8130.88 

12712.22 

238.00 

23002.94 

(RI. In lacs) 

IBP 

Nil 

0.30 

2.00 

Nil 

2.48 

2.82 
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InelllIn 011 CorpcntIon Ltd. 

S!.No. Name of Party 

2 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

Particulars 

3 

SponSOllhip of Glnakrilhtl Natya Utlav 2004 

Sponao/Ihip of MahIraIhtra Mahotaav 2004 

Co-Sponaorship of Prayu MuIICII Evening 

SponIorahip of VInde MItaJwn. 
SIIuIIng FJIIdom Ihru MuIic 

SponlOrlhip of Leclur8 Series by 

VedInta InIIIIute, DellI 

SponSOIIhip of a Ghazal Event by 
Mr. Jagjit Singh 

SponIot8hIp of four day cunural 
protest against 

Sponsorship of cultural event8 In 
Naida by Sab Rang 

SponIlOrlhlp of a cultural event by 
l.okrrdlhanda cultural unit 

SponlOrShip of Tyagraja Music Festival 

Sponsorahip of ShntekeIhtra 
Vasant Utsav at Puri 

SponlOllhip of GanakriIhti Natya Utlav 2005 

Sponaorahip of a documentary film 
on DO MaJayaiam 

Sponsorship of 8ephanta Festival 

Sponsorship of police art display 

Sponsorship of Karthik Fine Arts 

SponSOllhip of Koikata Film Festival 

Sponsorship of Pooja Road Guide 

SponSOllhip or 53rd AD India Police 
aquatic and crou country cham 

Amount 

.. 
250000 

100000 

100000 

150000 

150000 

500000 

150000 

150000 

100000 

800000 

300000 

250000 

200000 

1000000 

1200000 

600000 

300000 

500000 

100000 

6 

Oa.e 

5 
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20. Sponsorship of World Tour maruti 100000 
vehicle tor 'save the rainforest' 

21. Sponsorship of first Indla-ASEAN Car Rally 2004 900000O 

22. TItle Sponsorship of SanIosh Trophy 2500000 
Football Tournament 

23. Sponsorship of Asian Satellite 550000 
Badminton International toumament 

24. Sponsorship of National 100000 
Summit, 2004 of LBSIM 

25. Sponsorship of Indo-Pak Petro Cup 808249 
Cricket tor the Blind 2005 

26. Sponsorship of peaks of Freedom'05 400000 
The Himalayan Challenge 

27. Sponsorship of 13th Men's World 500000 
U-21 Volleyball Championship'05 

28. Sponsorship of Syld Modi Badminton 500000 

29. Sponsorship of Surjlt Hockey 650000 

30. Sponsorship of Belghton Cup 500000 

31. Sponsorship of All india IT 535000 

32. Sponsorship of Inter School Regalia 3COOOO 

33. Sponsorship of Calcutta Horse Show 400000 

34. TNSA Coastal Nationals 300000 

35. Sponsorship of Indian au Asia Cup 19SOOOOOO 
& Tri-Nation series 

36. Sponsorship of liT Kharagpur 200000 
Foundation Day 

37. Sponsorship of Pan lIT 2004 100000 

38. Sponsorship of liT Tech Festival 400000 

39. ~ of Inter ~I au~ 200000 

40. Sponsorship of Pratibha Samman Samaroh 200000 

41. Co- Sponsorship of the 11 th Annual 200000 
Oil & Gas Review Symposium 

42. Sponsorship of conference and 500000 
award fUflCl!onB of scope & OPE 



9 BHADRA 3, 1927 (SMI) 10 

2 3 4 5 

43. Sponaorahip 01 Firat IntemaliGnaJ 100000 
Conference on 'Renewable Energy' 

44. 28th All Incia Public Relations 100000 
Conference in KoIkata by PRSI 

45. Sponsorship of 9th Annual 100000 
Management Convention 

46. Sponsorship 01 14th NMG·2005 by AlMA 200000 

47. Sponsorship of 38th National 1000000 
Conference 01 AITUC 

48. Sponsorship 01 8th CEO's Con. by IIIE 500000 

49. Co-Sponsorship 01 IntI. Public 300000 
Relations FestIval'OS 

50. Sponsorship of the 12th Annual India 200000 
Oil & Gas Review Symposium & Inti. 

5t Contribution to activities of charitable trust 500000 Ioka Ihank 

52. Sponsorship of NCPEDP's Arts Ability 500000 NCPEDP 
National Festival 

53. Sponsorship 01 TamanalPayal Jain 1450000 Tamana 
Fashion Show 

54. Sponsorship 01 yearty expenditure of 500000 Udayan 
Udayan Ghar 

55. AssocIate Sponsorship of fundraiae 200000 PFA 
p~ by PFA 

56. Sponsorship of Subah Savere 650000 DO 
Programme on DO channel 

57. Sponsorship of Bihar Eye Bank 250000 

58. Donation to Grampanchayat Jhaskar 750000 
for nursery school, Raigacl 

59. Financial assistance to Desur viHage 630931 
Primary school, Belgaum, Karnataka 

SO. Construction of CI.asrooml at 149000 
Nizarpur Prathmik Vidhyalaya 

61. Construction of Classrooms at 148000 
Nizarpur Adarsh ME school 

62. To provide 75 wooden desks for 123200 
Vadinar School, Vadinar 
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63. To provide furniture to ROW. aIongwith 
3 panchayals, 5 hospitIIs, 5 school" 365232 
Sanganer 

64. FmanciaJ assistance for adoption of 500000 
Ward No. 8 In East Zone of 
Coimbatore CMC, TN 

65. for SolId Waste Management Scheme 

86. FInancIal IIIiItance for installation 710136 
of tube wells for driIking water In 
PIIChim Madnapur 

ff7. West Bengal 

68. Donation to Bharat Sevashram 292000 
Sangha, Milan Mandir road, OirnIpur, 
NagaIand for purchasing 

89. Medical van and equipments 

70. FInancial IIIIistInce to RamIIcrishna 507500 
Mission Sevuhram for purchaltng 
medical equIpmentI 

71. DonatIon of one Tala 0IeaeI 17 480000 
seater bus to Divya Mandir, KIrpaIu 
Bagh astnm, KankhaI, Hardwar 

72. Financial IIIisfance towards 5,000 
proviaion of One Phaco 
Emulsification machine to DuIch NIwaran 

73. SamIti, a charitable medical heIIIh care, New Delhi 

7 ... Financial alliatanc:e to the centre for 700000 
Rural Development an 
NGO, Guwahati, Assam 

75. BKPL Patna Pump Station 1907'" 

78. Water connection at Joteghanshyam 
NiImoni High School 

n. CISF Sponsorahip of 53rd AU India PoHce 100000 19.8.2004 
Aquatic and Cross-Country Championahip 

78. T. Srinivua Rao Sponsorship of world tour by Maruti 100000 9.9.2004 
vehicle-'lIV8 the rainforest' 

79. ASEAN Sponsorship of first Inda-ASEAN car 900000O 21.9.2004 
Rally 2004 

80. NICHE SponlOrlhip of Vande Mataram-Salutin 150000 23.9.2004 
Freedom thru Mu* 

81. AIFF TIItle Sponsorship of Santoah Trophy 2500000 4.10.2004 
Football T'OUmament 
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82. LBSIM SponlOflhlp of National SUrnr11t, 2004 of LBSIM 100000 26.10.2004 

88. Spandan Sponaorship of four-day cuIIuraI pl'Otllt 150000 11.10.2004 
agaiIst International terrorilm 

84. Sab-Rang Sponsorship of cultural events in NoIda by 150000 3.1.2006 
Sab-Rang 

85. AICA Co-Iponaorship of CrickII Toumament for the Deaf 50000 25.1.2005 

86. VIntage Car Sponaorahip of pIIticipIIIon of 1835 75000 7.2.2005 
model Austin car by Prof. AIhok Kiln8/' 

87. Triveni MIhotaav SponIOrIhip of Trivtni MahoIaav-2005 100000 9.2.2005 

88. AITUC Spon8Of'lhip of 38th NationII Conference 1000000 22.3.2005 
of AITUC 

89. Cricket for the Sponsorship of Indo-Pik Petro Cup 808249 15.4.2005 
Blind Cricket for the Blind 2005 

90. Swaralaya Sponsorahip of a two day Music ... 100000 20.4.2005 
Dance festival Organiled by SwanIIaya 

91. Ganakrilhti SponlOrship of Ganakriahti Natya Utaav-2006 250000 9.5.2005 

92. People for Auociate Sponeorahip of func:IraIIer 200000 28.5.2005 
Animals programme by PFA 

93. Moving Picture Sponsorship of Subhah Savere 850000 7.8.2005 
Co. programme on DO ChaMei 

M. Sabrang Sponsorship of cultural events in 16000D 8.6.2005 
Manaarovar Park by Sab-Rang 

85. Sponsorship of 13th Men's Wortd U-21 500000 22.1.2005 
Volleyball Championahlp'05, Vizig 

AtInutIM 

SponsOtShlp July 2(J()I..JuIy 2005 

aM .... Petroleum Corpondlon Ltd. 

SI.No. Name of Party Particulars Amount Oa.e 

2 3 4 5 

1. Raa Rang-Delhi CIaaaIcaI & music fuaion-Noida 100000 12.7.04 

2. care Plua Fuel money IORrdI ho.... care proj. 180000 8.7.04 

3. SlcRltary, ICAI Conf..,richmInt for axceIIence 100000 15.7.04 

4. Pandit ChaIurIII Memorial Socy. Indian a.tIcII mlliclll-AMARJYOTI 125000 27.7.04 

5. Bonmay St. xaviera Society MAl..HAR-2004 150000 11.8.04 
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6. Bombay Gymkhana L1d. Cricket Tour to Kenya 100000 26.8.04 

7. Kddas Festival Kalidas Featlval-2OO4 at· Nagpur 200000 11.8.04 

8. SCOPE Conf. on corporate govemance-PSU 200000 17.8.04 

9. Sri Aurobindo Society. Oehradun Devlp. of facilities at the centre 150000 17.8.04 

10. Consultancy Development Centre int. ConI. on Dev. of Knowledge Infra. 200000 17.8.04 

11, Malabar Hili CItiZens Forum Sports facilities at Prlyadlll1lhlni Park 100000 19.8.04 

12. Madhya Pradesh Badminton Aseoc:iation All India Interstate West Zone Badminton 100000 11.8.04 

13. World Energy Council-iMC 19th WEC Congress at Sydney 500000 29.7.04 

14. FICCI Rural Marketing SUmmit 2004 100000 8.9.04 

15. Special OlympicS Bharat 2005 Special Olympics 100000 5.8.04 

16. Organising Secretary CISF All India Police Aquatic Champion 100000 29.7.04 

17. Sri Thyaga Brahma Gana Sabha Silver jubilee mueIc· festival 150000 4.10.04 

18. Confederation oftndan Industry India·Aaean Car RaIy 2250000 11.10.04 

19. All India Football Federation Santosh Trophy at New Delli 10000000 12.10.04 

20. CSI·2004 Annual national convention CSI·2004 500000 5.10.04 

21. Petrotech·2005 6th Int. Petroleum & exhibition 600000O 11.10.04 

22. Indian Naval Benevoftnt Fund Navy N .. 2004 500000 2.11.04 

23. U.P. Badminton Associatlon Int. Badminton Championship 300000 18.10.04 

24. Durand FootbaH Tournament Socy. Durand Football Tournament 100000 28.10.04 

25. Sufi Sant Saba MaIang Ujjain Ursa Mubarak of Dargah Kalandar 200000 8.11.04 

26. Indian Institute of Chemical Engg. Engg. Congress Cherncon·2004 500000 29.10.04 

27. T.N. Assn. for welfare of Phy. HIndi. Aids & appliances for disabled 100000 19.11.04 

28. ISTD 2004 World Conference IFlOC World Conference & Exhibition 500000 19.11.04 

29. Apollo Cancer lnaihute Breast cancer patients benefit event 200000 25.11.04 

30. NalionaI Centre·promotion 01 Cultural event for world disability day 250000 19.11.04 
employment for disabled people-
NCPEDP 

31. Comel Media Foundation . Theme pavilion at BaI Vividha Fest. 100000 2.12.04 

32. FICCI 3nI Asia Gas Buyers eummlt·2005 500000 9.11.04 

33. GOVPIKA Documentary of sacred groves Kerala 500000 9.12.04 

34. Royal Calcutta Turf, Club BSF Cup 2004-2005 100000 9.12.04 
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35. Centre for Environmental Relearch Nation-wide environmental related project 100000 10.12.04 
& Education of CERE 

• 36. BSPCA Musical fund raising evenI-BSPCA 150000 7.12.04 

37. PHD Chamber of Commerca & Indually Cant. on EINfging Opportunity in Oil & 100Q00 16.12.04 
Gu sector 

38. Billiards & Snooker AsIOCiation Asian Billiards Champ'ship 2005 500000 28.12.04 

39. Bennet Coleman & Company FUN-DA-MENT Al Quiz. 300000 18.1.05 

40. Wellngkar Institute of Mgt. Devlp. Wellngkar Int. Speaker series 100000 7.2.05 

41. BSPCA Fund Raising Event 100000 15.2.05 

42. Dignity LHeatyle Trust Medical Equipment-Heallh Clinic 100000 21.2.05 

43. Sri Aurobindo Centre Projects of Rural-Urban Integration 100000 23.2.05 

44. SUKARYA Fund Raising Cultural event 200000 24.2.05 

45. Aurobindo Centre lor Rural.lJrban Varioua projects 01 the centre 100000 23.2.05 
Integration 

46. Petroleum Sports Promotion Board Open Masters Golf Championship 1033563 18.3.05 

47. AD India Trade Union Congress National Conference in Delhi 500000 19.1.05 

48. Bombay Chamber 01 Commerce Conf. on Energy Options 2005 100000 21.3.05 

49. Dr. Ram Manohar Lotlia Seva Evan Supply 01 solar photovoItaJc system 100000 4.4.05 

SO. Indian Veteran Hockey Association Veteran Hockey Masters Tmt. 100000 5.4.05 

51. Ramakrishna Mission Students Hom. Cenenary Celebrations 100000 12.4.05 

52. Swaralaya Musical Festival 100000 15.4.05 

53. Association for Cricket for the Blind Indo-Pak Cricket Cup for Blind 295500 20.4.05 

.. 54 . Bombay Hockey Association All India Gold Cup Hockey Tmt. 100000 26.4.05 

55. Rotary Club 01 Delhi South East Chetna-Fund Raising Initiative 200000 26.4.05 

56. 11M Bangalore Anusmaran 2005 Alumini Reunion 200000 9.5.05 

57. Institute 0' Internal Auditors-Bombay Annual Conference event 100000 31.5.05 

58. TERI, N. Delhi TEAl Corporate Awards 500000 26.5.05 

59. Foundation of Indian Industry & Foundation International Conference 500000 6.6.05 

60. RKM Students' Home, Chennal Centenary Building Projects 100000 12.4.05 

61. Udal Society Udai Mud Challenge Rally 100000 24.5.05 

82. Mac Krlshl Jagran Rural Incla Trade Expo 100000 23.8.05 

63. ASC Centre & CoUege, BangaIore 245th Raising Day of Amrt Corps 200000 22.7.05 
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AnnIIxu,.. 

SpfJnMnNp ~ ~ 2006 

Hlndu_n Petroleum Corporation Ltd. 

S!.No. Date Parties Amount Category 

1 2 3 4 5 

1. JuI-04 Oil Asia Symposium DivIsion ' 192000 Conference 

2. JuI-04 Indian Oil Review Symposium 300000 Conference 

3. Aug-04 Scope 200000 Conference 

4. Aug-04 Rajmata Mahila Mandai 100000 Event 

5. Aug-04 Vedanta lnat, Mardras 100000 Conference 

6. Sep-04 Org. Secy. 100000 Sport& 

7. Sep-04 Thane Mayor Var Marathon 100000 Sports 

8. Oct-04 Greentech Foundation 200000 Conference 

9. Oct-04 Indian School of Petroleum 150000 eonege Fn 

10. Dec:-04 Pt Chaturlal Memorial Centre 250000 Event 

11. Jan-05 Petrotech 2005 500000O Conference 

12. Jan-05 Pune Fest 200000 Event 

13. Jan-05 BCCI 300000 Conference 

14. Jan-05 NPMP Awards of Excellence 130885 Event 

15. Nov-04 UP Badminton Also. 300000 Sports 

16. Nov-04 NASEOH 100000 Cause 

17. Nov-04 Cil 2250000 Sports 

18. Sep-04 All India Football Federation 100000 Sports 

19. Dec-04 Wushu Asso:iation of India 300000 Sports 

20. Dec:-04 NCPEDP 250000 Cause 

21. Jan-05 India Energy Forum 200000 Conference 

22. Jan-05 Ashirwaad 100000 Event 

23. Dec-04 Computer Society of India 200000 Conference 

24. Jan-OS All India Olympic Associatlcn 200000 SpoI1a 

25. Jan-OS Bikers for Integration & Cons 200000 Event 
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28. JIn-05 ThInt City 8IdmInton 100000 Sporta 

27. J.,,-oS Poona WomIn'I CounctI 300000 Cau .. 

28. Jan-OS AnugrMa DriIhtIdun 100000 CIuu 

29. JIn-05 Cathedral of Holy NM1e 100000 eau. 
30. Dec-04 DelhI Mllayalle SIngIm 100000 Event 

31. JII'I-oS BiIhan Bed! Crtcket CoIehIng 250000 SportI 

32. Dec-05 11M AhmIdIbad 260000 College Fn. 

33. Jan-05 FICCI 300000 ConferInce 

34. Jan.()S Parikarma Hwnanlty FoundIIIon 300000 Event 

35. Jan-05 India Energy Forum 200000 Confnnce 

36. JIn-OS UnIv.1IIty of MIITIbIi 100000 CoIIIgI Fn 

37. Feb-OS PHD Chamber of Com • Indu. 100000 Confnnce 

38. Feb-05 Himalaya Nature Mv. Foundation 100000 Conference 

39. F.b-OS Rotary Club Airport 150000 Event 

40. Feb-05 Indian Inllltute of ChemIcaJ Engg. 300000 College Fn 

41. F.b-OS Rn. Alta SocIety 200000 Event 

42. Dec-04 Him Jyoll Foundation 200000 cau. 
43. Mar-OS Punt International MarIlhIn 200000 Sports 

44. Mar-OS CivIl SeI'YIceI Golf Society 300000 Sporta 

45. Sep-04 NPMP Awards of Excellence 130885 Event 

48. 28.04.05 The Maha Rre Service PenlOM.1 Welfare 100000 CIlUII 

47. 28.04.05 Indian Veteran Hockey Association 150000 Sporta 

48. 11.05.05 PSPB 1030874 Sports 

49. 11.0S.05 Garden at HP<DI-NlgcI 550000 Cauae 

SO. 10.05.05 Sukarya 300000 Event 

51. 06.06.05 People for Anlmals 150000 Event 

52. 21.06.05 Hrideyeah Ar1& 150000 Event 

53. 21.06.05 The Institute of Internal Auditors India Bombay 150000 Conference 
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AIItIu",. 

Sponsomhip July 2tJ04.Ju/y 2fJ05 

IBP Co. Ud. 

SI.No. Name of Party Particulars Amount Date 

1. Nasik Mlhanagar Chess Tournament 200000 
Bucl1lba1 Sanslha 

AntMwM 

DtIIJJiIs 01 EJrptJndtrJM 01 AdwJffislJlMnl by 1MjDr 0Ma9 

JuIy,2O()WuIy,2005 

S!.No. Item HPCL BPCL IOC IBP 

1. Total advertisement & 41.48 64.18 153.17 2.43 
eponeorshlp coats (Rs. In lacs) 

1 (a) Aa % age of total 0.056% 0.10% 0.11% 0.02% 
salesftumover. 

2(8) Expenclture for ensuring 3.25%; 16.3% 5.68% 76.66% 
traneparency. 
Advertisement for 
appointment of dealers, 
distf'l:)utors, etc. as %age 
of total advertisement 
expendit.ure 

2(b) Expenditure on tender 81 8.08% 1.5% 7.02% 13.70% 
%age of total 
advertisement costs 

2(c) Expenditure on 2.5% 0.16% 0.54% 1.03% 
advertisement for 
recruitment of staff 
(officersiworkmen and 
service provider) as %age 
of total advertisement coats 

2(d) Expenditure on statutory 3.35% 0.91% 0.71% 2.43% 
advertising like publcatlon 
of financial resuIIs etc. as 
%age of total 
advertisement costs 

2(e) Corporate and product 82.82% 80.26% 86.05% 6.18% 
advertisements and 
miscellaneous. 
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SHRI B. VINOD KUMAR: Sir, my main Intention 
behind raising this question Is to attract the attention of 
the hon. Mlni~er towards the wasteful expenditure made 
by the 011 companies In the area of advertisement8. We 
are hearing the news that oil prices are going to be 
increased. So, in this scenario, I raised this question. 

I understand from the reply of the Minister that there 
Is hardly any control over the free release of 
advertisements. I would Uke to know from the Minister 
whether the Ministry is formulating any regulatory authority 
to acrutinise the advertisements before iseulng them. 

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, I 
regret to say that the expression "wasteful expenditure" 
Is inappropriate to the realities that have been presented 
in the utmost detail to the hon. Member in my written 
reply. I have pointed out that the total expenditure on 
both advertisements as well as sponsorship by HPCL Is 
0.055 per cent of its sales tum over; of BPCL, it Is 0.1 
per cent; of IOC, it Is 0.11 per cent; and of IBP, it Is 
0.02 per cent. How can it possibly be true to say that 
this is wasteful? In terms of the jobs that they are required 
to do, their expenditure on both advertisements and 
sponsorship constitute a minute fraction of their total tum 
over. 

With respect to essentially the second part of the 
hon. Member's question, the question of advertisements 
being released through the Govemment's DAVP has a 
history that goes back to 1959 and 1965, leave alone 
the current Ninth Report of the Standing Committee on 
Information Technology of Fourteenth Lok Sabha. Even 
at that time, the running theme through all this is that 
there are problems about autonomous public sector 
undertakings as distinct from the Govemment Departments 
or Government Ministries or Govemment organisations. 
For the first three, there is no difficuHy but for commercial 
organisations, they have to operate in the market place 
and we have had all kinds of specific problems which 
have arisen in using DAVP rates. 

The first problem, of course, is that the Rate Structure 
Committee is 'still to finalise and have approved their 
recommendations by the Ministry of Information and 
Broadcasting. So, we do not know, at this stage, in the 
oil public sector companies as to what are the rates. 
Also, many newspapers say that unless an advertisement 
carries a Government logo, they will not accept It at the 
Govemment-ordained DAVP rates. We have also problems 
with respect to corporate confidentiality because what is 

shared with DAVP comes into the public domain. We 
have the problem that DAVP is able 10 release quickly 
from a location in Deihl, but if you wish 10 release from 
Barauni or from Digboi, then it is not so easily pouJble 
to do it quickly from Delhi. 

In the /IghI of all these,while lhese Issues are under 
conaideration with the Govemment on the basis of the 
relllJtlel of the market place, I do not thlntc It would be 
nec .... ry to bring In a regulator. We can dlscuas these 
matters on the basis of a realistic assessment of what 
the market Is saying and what are the intentions of the 
Ninth Report of the Fourteenth LOk Sabha of Ihe 
Committee attached to the Ministry of Information and 
Broadcasting. 

SHRI B. VINOD KUMAR: Sir, in the reply it is 
mentioned that the Ministry of Information and 
Broadcasting IddI!P their letter dated 3181 May, 2005 has 
advleed to route publicity work of pUCe through DAVP. 
There .was a meeting held on the 24th of August, 2006 
and certain problems of the Ministry were discU888d in 
that meeting. I would like to know from the hon. Minister 
whether the difficulties faced by the oil companies with 
the DAVP have been sorted out, if 80, whether the 
Ministry is going to follow the guidelines hereinafter. 

SHRI MANI SHANKAR AIYAR: The letter that was 
issued yesterday specifically drew the attention of the 
Ministry of Information and Broadcasting to the fact that 
the recommendations of the Rate Structure Committee 
constituted in this regard have not yet been fumished to 
our Ministry and ought to be fumlshed at an early date. 
But beyond that, we are still going to continue our 
correspondence to bring to their attention some of the 
points that I have mentioned on the floor of the House. 

A great advantage of questions being raised In the 
House is that it gives use the opportunHy to take stock 
of the situation and I am grateful to the hon. Member 
that by pOSing this question he has enabled us to get to 
grips with the nitty-gritty of, what is obviously, a knotty 
problem. 

SHRI BHUVANESHWAR PRASAD MEHTA: Mr. 
Speaker, Sir, the CEAG Reports for the year 2002-2004 
and 2003-2004 have pointed out a wasteful expenditure 
of more than Rs. 100 crores including the expenditure 
incurred on advertising. I would like to ask the Minister 
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If the GcMtmment propoe .. to take any don In view of 
the ukJ CEAG Reports? 

lE",."j 

SHRI MANI SHANKAR AIVAR: Sir, thll question of 
what the C&AG h .. uIc:I conatItuIee a completely IlPArate 
queetIon. I would not wieh to commit rnyI8If withOut havi1g 
had an opportunity of looking at the apeclflc C&AG report 
that he hu In mind. 

I do not believe that the expenditure that Ie being 
undertaken on advertisementl and lponlOrahipa could be 
characteriHd as wutaful when It eonatltutee no more 
than 0.1 per cent, In many CU88 even 1881 than that, of 
the salel turnover of companies that are operating all 
over the country and operating on a vast lcale In a 
highly competitive atmosphere. They are no longer 
monopolies .. they used to be and therefore, we need 
to undel'ltand that when their product actverttaementa 
conetttut .. more than half of their total advertIaementa 
and theIe product advertlaements are not for regular 
products Uke petrol and dl .. 1 but for other Idnde of 
producta where there Ie a lot of CO!11pdtton In the nwtcet,. 
It Ie' not poaalble for us to advIae them to rHtrict their 
expenditure on regular commercial advertlllng. What we 
could uk them to do Ie that if we can specifically pelnt 
out to the C .. I that are wasteful, then they should not 
de that. 

Since a huge number of requ .. ~ are received from 
hen. Mambera of Parliament for such advert_menta and 
1UCh· aponeorahlpa. I do not think we can 8CCUI8, Sir, 
the hen. Membera of thle House of advleing us to Indulge 
In wasteful expenditure. 

MR. SPEAKER: There Ihould be more sponaorahip 
for sports events. 

rr,."../Ionj 

PROF. CHANDER KUMAR: Mr. Speaker, the hen. 
Mlnlater hu given a detailed reply to the queatlon. It hal 
been pointed out that thirty five crore forty seven lakh 
rupees have been apent under the aponlOllhip Head 
and Two hundred and thirty erore rupeea have been spent 
under the advertisements and audlo-Ylaual Head. Mr. 
Speaker, all the private compenie8 have been pualng 
the burden of expensel Incurred on advertllementa onto 
the consumera by pushing up the' prices of petrol and 
diesel. I would Uke to ask the hon. Mlnllter if In view of 

the above pointe he would consider formulating a policy 
or programme to ensure that a" advertisements are 
eponIored and routed through one agency 80 that the 
consumera are not forced to bear unnecenary coats. 

/Engl8hj 

SHRI MAN I SHANKAR AIYAR: Sir, I am obliged to 
point out that the under-recoveri.. of our oU companlel 
ran tat year at Re. 20,000 crore and, this year, If we de 
not do anything about It, they could amount to Re. 40,000 
crore. So, compared to Rs. 40,000 crore, the amount of 
Rs. 230 crore constitutes a tiny sum. I do not think that 
by restricting expenditure on advertisements below 
Re. 230 crore, we would be able to algnlficantly hold 
down any proposed hike In fuel prlcea. I think what the 
hen. Member ought to appreciate Is that we are spending 
10 little money on advertiling compared to the vot 
amount of money that Ie being spent by way of subaldl .. 
and crou-subaldl .. on protecting the consumer from the 
full Impact on domeatlc prices of splraDlng and volatile 
Intematlonal prlcel. 

MR. SPEAKER: The Minister hu given an exhaUltive 
anewer. 

SHRI RUPCHAND PAL: May I know from the hon. 
Mlntater whether there Ie any central guideline with regard 
to the aponaorahlp and adverttaemen!? For example, Is 
there any guideline to aay that such percentage must 
contain aoclal Isaues like removal of illiteracy, 
empowerment of women, protection of girl child, basic 
rights of unorganlaed labourera and rights of the dlsablCMI 
peraons. If not, I want to know whether the Govemment 
Is prepared to consider a central guideline to be IISUBd 
to the marketing companlea that in the maHer ef 
aponaorahlp and advertisement, luch percentage must 
contain IOClal iISUBS. 

MR. SPEAKER: You should allO add aports to It. 

SHRI MANI SHANKAR AIV~R:, Sir, we do aHempt to 
deal with loclal iaau .. and In particular, I would say that 
we wleh to give utmost attention to labour I .. uaa and 
that II why, at the request ef one of the leading Members 
of our Houae who belongs to a major Leftist Party, we 
aponaored the All India Tracie Union Conference at the 
rate of Rs. 1 crore because we have a number of 
membara who quite rightfully balong to the AITUC. Sir, I 
could give a large number of other specific details. 
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MR. SPEAKER: You can supply them to him. 

SHRI MANI SHANKAR AIYAR: But I uaure you that 
this kind of labour lMu.. and Iocial IuueI wlJl receive 
our lupport. Th. Him Jyotl Foundation II doing 
outatandlng work for IIt.racy, eapeclally for girl children In 
Uttaranchal. TheN are the kind of cauaea which receive 
our lupport. With deference to you, Sir, I think, we are 
apendlng a little too much on aporta events. I would like 
to ... whether we can drag them much more towan:ta 
trying to put money Into major lOCIal caUMI. We would 
be happy to get the advice of the han. Members from 
the Leftilt Parties and In particular the advice of Comrade 
Rupchand Pal. 

PROF. VIJAY KUMAR MALHOTRA: Sir, thll R.port 
Ihould not be neglected. 

MR. SPEAKER: From the Chair, I have prompted It 
thrice. But he Is "'errlng to one only one aporta. Probably, 
he II fond of that. 

Strengthening of Panehayatl Raj Inetltutlona 
+ 

-422. SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI HITEN BARMAN: 

Will the Minlst.r of PANCHAYATI RAJ be pl .... d to 
Itate: 

(a) whether the Union Government Is taking any ltepa 
to Itrengthen the Panchayatl Raj lnetltutlona in order to 
bring economic· reforms In rural ar ... ; 

(b) if so, the d.talls thereof; 

(c) whether the Union Government proposel to 
reltructur. varfouscentrally sponlored lChemel to give 
more role to Panchayats; 

(d) if 10, the details of the schemes which are 
propoled to be directly Implemented by the Panchayatl 
Raj Inltltutlonl; 

(e) the time by which the final decision II likely to 
be taken In this regard; 

(f) the details of the centrally sponsored schemes 
which are currently Implemented by the Panchayeti Raj 
Instltutlonl; and 

(g) the funds allocated by the Union Govemment 
thereon during each of the last three years and current 
year? 

/T1'6I76III1Ion) 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (g) A statement II laid on the 
Table of the House. .. .",.", 

(a) and (b) Article 243G of the Conatltutlon provldee 
for the devolution of powers to Panchayatl Raj InatItutIone, 
including Gram Panchayall, to empow.r them to function 
u Mlnltltutions of self-government" for the twin purposes 
of (i) making plana for economic development._ ICCIaI 
juatlce for their respectlv. areas, and (II) Implementing 
programmes of economic development and Iocial justice 
for their relpectlv. areas, and (II) Implementing 
programmes of economic dev.lopment of loclal justice In 
their respective areu, for lubjectl devolved to PRII 
Including those matt.rs lilted In the XI Schedule, and 
lubject to such conditions u the Stat. rnay, by law, 
specify. 

A Joint programme of action has been chalked at the 
Seven Round Tables held from July to December 2004 
between the Union Mlnllter of Panchayatl Raj and State. 
Ministers of Panchayati Raj to ensure that on the buls ' 
of ActIvity Mapping, Panchayats at varioul lev.11 are 
devolv.d with functions, funda and functlonariel to enable 
them to emerge .. Inetltutlons of lelf-government In 
accordance with Part IX of the Constitution read with 
Article 243ZD of the Constitution. Thll hu been followed 
by two meetings of the Committee of Chief Secretariel 
and Secretaries Incharge of Panchayatl Raj In Aprfl and 
June, 2009 and the first meeting of the Council of 
Ministers of Panchayatl Raj at Kochl on the 5th and 8th 
August, 2005. The meeting focused on the meuurel 
taken by the StateslUTs for Activity Mapping In order to 
ensure effective devolution of funds and functionaries 
commensurate with the devolution of the functions. A Joint 
Statement of Conclusions was adopted at the meeting. It 
was unanimously agreed that the States would fix 
milestones in Activity Mapping and expedite the issue of 
necessary orders to operationalise the devolution of funds 
and functions for devolved activities to different tiers of 
the Panchayeti Raj System. A copy of Joint Resolution 
may be seen at Annex-A. 

The Government II launching an Initiative for the 
creation of Rural Businels Hubs to draw upon local 
resource endowments and felts need of the people so .. 
to give a fillip to vlUage enterpriles that add value to 
existing economic activities in rural areas. Under this joint 
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Initiative of the Ministry of Panchayatl Raj and 
Confederation of Indian Industries (CII), UHaranchal, 
Kerala, Karnataka, Jammu & Kashmir, Punjab, 
ChhaHisgarh, Rajasthan, Haryana, West Bengal, Uttar 
Pradesh and Assam have been initially selected as pilot 
States for the purpose of facilitating the establishment of 
such Rural Business Hube. Representatives from the 
MinistrylCll have been assigned the responsibility of taking 
up the facilitation process In the states concemed for 
Rural Business Hubs to be established In association 
with Panchayati Raj Institutions. Local CII offices in the 
states concemed would be actively involved in facilitation 
at the State level. The first MOU in this regard has been 
signed between lTC, several fruit processing units and 
Panchayat representatives from several blocks of Nainital 
District in UHaranchal. A copy of the MOU is given in 
Annexure-B. 

The core areas identified for development of Rural 
Business Hubs are in the field of renewable energy 
including bio-gas, bio-fuel from Jatropha plantation and 
solar energy, Agro Industries, Agro Processing and Rural 
Industries Including Khadi & VIUaga Industries and T extilea, 
handloorns and handicrafts. 

(c) to (e) In pursuance of the directive circulated by 
the Cabinet Secretariat, the Ministry of Panchayatl Raj, 
in consultation with the other Ministers coneemed and 
the Planning Commission, is examining new CentraHy 
Sponsored Schemes and guidelines for existing Centrally 
Sponsored Schemes (CSS) with a view to ensuring the 
centrality of . Panchayats in the planning and 
implementation of matters listed in the Eleventh Schedule 
read with Article 243G of the Constitution. Results of 
such review are at Annexure-C. 

(f) Sampooma Gramln Rozgar Yojana (SGRY) gives 
a central role to the three tiers of Panchayats to plan, 
select works and implement the programme of 
employment generation. 

The SGRY is being implemented by the Ministry of 
Rural Development through Panchayats at the levels of 
District, Block and Village. The main objective of the 
Scheme is to provide additional wage employment in the 
rural areas as also food security, along side the creation 
of durable community, social and economic infrastructure 
in the rural areas. The resources are allocated in the 
ratio of 20:30:50 among District, Intermediate and Gram 
Panchayats respectively. Other 'schemes assign roles to 
Panchayati Raj Institutions in varying measures and States 

are given an option to Implement CSS through the 
Panchayats. The National Rural Employment Guarantee 
Programme mandates and 888igns the principal role (see 
Section 13(1) of the Bill, as passed by the lok Sabha to 
the Panchayati Raj Institutions. 

(g) Details of the funds allocated In respect of 
Sampoorna Gramln Rozgar Yojana (SGRY) are at 
Annexure-D. 

FiISI MtHJfing 01 ths Council of Slsts Minisltn 01 
Psnchsysti Rsj hBId sl Kochi on 5 snd 

6 August 2005 

Joint aIa.ment on Conclusions arrived at the mMtlng 

In order to operationalise the provisions of Article 
243G of the Constitution, which provides for devolution 
to empower Panchayatl Raj Institutions (PRls) to function 
as inatltutlons of seH-govemment for maldng plana and 
implementing programmes for economic development and 
social justice the first Round Table of State Ministera of 
Panchayati Raj held at Kolkata in July 2004 resolved as 
follows, under the heading, "EHBClive Devolution of 
Functions. • 

'he essential step is the identification of activities 
related to the devolved functions with a view to 
attributing each of these actlvlties to the appropriate 
tier of the 3-tier system," (Item III), 

·On the basis of the identification of activities relating 
to devolved functions, and through the application of 
the principle of the subsidiarity, StateslUT, may 
review/undertake time bound activity mapping with a 
view to completing this exercise within the fiscal year 
2004-05;' (Item V), 

"With a view to promoting a measure of Irrevocability 
of devolved functions, devolution may be routed 
through legislative measures or, aHematively, by 
providing a strong legislative framework for devolution 
through executive orders.· (Item VIII). 

The First Meeting of the Council of State Mini8t8l'8 
of Panchayati Raj reviewed the progress in this direction 
and noted that while in some states, the preliminary work 
has been completed in terms 0' the assignment of 
functions to the three levels of Panchayats, in several 
more, the maHer is pending at the finalization stage. 
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However, In most States, there is a need to take 
several more substantive steps in the direction of reforms 
for strengthening Panchayats In the true letter and spirit 
of the Constitution. To this end, State Ministers of 
Panchayati Raj reiterated their commitment to address 
ltae" the resolutions of the Kolkata Round Table with all 
deliberate speed and resolved to accord priority to the 
apecific following steps: 

i. Intemal discussions with State departments will 
be expedited 80 as to finalise the consensus on 
activity Mapping within the state. The Union 
Ministry of Panchayati Raj will be Informed of 
the time line for completing this work. 

ii. With respect to those areas where there is a 
general consensus as to the devolution of 
functions and activities to all levels of 
Panchayats, States will expedite the issuing of 
necessary orders to opertionalise the same. 
Copies of Government orders/Gazette 
Notifications will be intimated to Ministry of 
Panchayati Raj. 

iii. It is desirable for States to fix milestones in 
Activity Mapping, and take preparatory steps 
through dissemination of draft frameworks 
prepared to the Panchayats, so that they are in 
a state of preparedness to assume their new 
responsibilities. The Union Ministry of Panchayati 
Raj may be kept informed of steps being taken 
in this direction. 

iv. Training programmes for Panchayat members 
should include special sessions on the scope 
and implications of Activity Mapping, particularly 
with reference to their roles in planning and 
implementation. The Union Ministry of Panchayati 
Raj will extent financial and technological 
assistance, if asked. 

v. Particular emphasiS will be given to training and 
orientation of officials of various line departments, 
so that they better understand their role in the 
changed context of devolution of activities to 
Panchayats and are better equipped to assume 
a facilitatory role. The Union Ministry of 
Panchayati Raj will extent financial and 
technological assistance, if asked. 

vi. For effectively performing the functions devolved 
to them through Activity Mapping, the 
Panchayats would need a matching transfer of 

• 

funds in reepect of the devolvecffunctiona. This 
will require the entrultment of all schemes 
pertaining to the activities devolved upon 
Panchayats to the respective levels through the 
creation of a Panchayet Sector in the State 
Budget. The State Ministers undertakas to take 
steps In this direction, so aa to meet the 
deadline agreed upon In the Kolkata Round 
Table to operatlonatIH the transfer of schemes 
to Panchayats In the budget of 2006-07. The 
Union Ministry of Panchayati Raj will take Into 
account progress in this regard in the 
administration of the Panchayat Empowerment 
Incentive Fund after this is established. 

vii. For Panchayats to effectively plan and implement 
the functions that have been devolved upon 
them it is necessary that funds pertaining to 
these schemes are transferred to them without 
delay or diversion. As part of this process, States 
need to put in place system~ that are capable 
of tracking transfers of funds to panchayats, both 
through Banks and treasuries. This would 
particularly ensure tagging and tracking of 
releases-and expenditure of 12th Finance 
Commission Grants. To this end, Union Ministry 
of Panchayat Raj will work In close association 
with the Government, to put in place the required 
hardware and software. 

viii. States will furnish Union Ministry of Panchayati 
Raj, details of Activities devolved to Panchay8t8 
so as to build a national database in this regard, 
which would also be of considerable use in 
devising policies and schemes at the Central 
level. 

The challenges in sustaining the pace of reform wUI 
require effective support and close coordination with the 
Central Govemment. The Ministry of Panchayati Raj would 
continue to support and coordinate activity mapping and 
make the specific following steps. 

i. The Ministry of Panchayati Raj will pursue the 
devolution of Central funds through united block 
grants, and systemic reform of Centrally 
Sponsored Schemes, including the establishment 
of a Panchayat Empowerment Incentive Fund 
to bring these in conformity with the constitutional 
provisions for good govemance at the district 
and sub-district levels as set out in Part IX read 
with the relevant articles of Part IXA. 
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iI. The Mlnietly of Panchayati R_ ag .... to eupport 
Initiatives In .oomputerlzation and e-govemance 
of Panchyats In UttaranchaJ as part of the 
National .Govemance Plan. 

iii. The Mlnlatry of Panchayati Raj wtU continue to 
provide technical IUpport, wherever neceuary, 
for Activity Mapping. In addition, the Ministry 
would also provide support for the preparation 
of material for training programmes that would 
necessarily follow Activity Mapping In States. 

Iv. Fact sheets fumlshed by Stat .. on Activity 
Mapping and details of innovations and best 
practices will be diaHmlnated on the National 
Panchayat Portal. 

1MmDIWndum 01 UncItNsMlIdIng 

In pursuance of the suggestions made by the Hon'bIa 
Prime Minister of India at the conference of Chief Ministers 
on "Rural Prosperity and Poverty Eradication through 
Panchayatl Rar at New Delhi on 28 June 2004 and as 
proposed jOintly by the Union Ministry of Panchayatl Raj, 
the Govemment of Uttaranchal and the Confederation of 
Indian Industry, In order to achieve sUitainable economic 
growth, and for ensuring fair, remunerative and 
prog .... lvely Increasing rates of returns to the farmers 
for their produce by enhancing their global 
competltiven ... , by implementing better farmiog practices 
resulting In better productivity and quality, and to check 
watage of valuable fruit due to lack of proceseing and 
cold chain faciNties in (name of the block) Block, District 
Nainltal, Uttaranchal, the establishment of a 'Rural 
Business Hub' Is pr«;lposed. 

Whereas (Name of the fruit proce.lng unit) 

is already, in association with the local Gram 
Panchayaw of the (name of the block) Block, proceulng 
locally available fruit into jam and potentially other 
processed products. The marketing is however limited to 
the surrounding areas only and therefore the production 
of the processed products Is small. For the procurement 
of local fruit and the production of the proceaed products 
to achieve a scale that would be suitable to improve 
economic conditions and the standard oJ. life of the people 
at large In the block, It Is necessary that the Panchayatl 
Raj Institutions of the (name of the block) block, District 
Nainital, Uttaranchal, and (name of" t~e fruit proce.lng 
unit) tie-up with a major agri-business; and marketing entity 
to explore, develop and implement strptegle8 and action 
plans to grow the fruits and processed fruit products 
industry of so that it can enjoy a growing consumer 
franchise in markets throughout the country and abroad 
while paying due attention to environmental concerns and 
sustainable development objectives. 

. 
To ~ end the ZIta Parilhad of Nalnltal DIItrIct, 

lJttaIuchal ~ng the Panchayatl Raj lnatitutlone 
In (nu. of the block) Block, at the viliagl and block 
levell of . NalnItaJ District, Uttaranohal, (name of the fruit 
proceulng unit) and ITC Limited hereby enter Into thll 
Memorandum of Understanding to explore the pouibilltl .. 
and Itape necessary to develop the propoeltlon. 

Broadly, the following are contemplated to be the 
primary area of focus: 

1. For Panchayati Raj lnatltutlons and (name of the 
fruit proc ... lng unit): 

a. Horticulture, fruit farming. plucking, primary 
etorage. etc. 

b. ProceuIng, manufacturing, packaging, labelling 
of the packaged product and UN of benchmark 
technology to do the su.. 

c. Implementation of quality standard. 

d. Coat and efficiency man.,nent. 

e. Any other activity related to or consequent to 
the above activities. 

2. For ITC Limited: 

a. Strategy advisory servic ... 

b. Marketing advisory Hrvices, BandIng advisory 
.. rvlces, Pricing advleory -.. rvlcH, and where 
poulble operating serv\cesltransactlona. 

c. Demand forecasting and analYSis advisory 
services. 

d. Suggest new product Ide ... 

e. Suggest international best practlcea relating to 
quality. safety and hygiene standards. 

In developing this proposal and in accordance with 
their respective areas of focus .. stated above, the partl .. 
will explore the scope of the following are"'matters: 

(I) Proposed commercial and contractual 
arrangements between Mis' (name of the fruit 
processing unit), ITC Ltd or Its associate&l 
affiliates/partners and local Panchayatl Raj 
Institutions to organize the growing and plucking 
of fruit on a scientific basis, bearing In mind the 
best technological practices available, and 
emphasizing upon the development of the 
region's competitive advantages, along with 
employment-generation and income-enhancement 
for the people residing In the Block. 
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(II) Developing the use of optimal mean. of 
transporting the plucked fruit to the proceealng 
unlt(a). 

(Iii) . Developing optimal arrangemenll for the atorage 
and pre.ervatlon of the tre.h fruit at the 
proce .. lng unlt(l)andlor cold chain facilitiea as 
required. 

(Iv) Establishlng/accesalng proce.alng units aa 
required within the Block or at other placea till 
the Block's lCaie merits further Investments, to 
enaure euatalnable growth with consequential 
Impact on emptoyment-generatlon and Income-
enhancement, bearing In mind thl Imperatlv .. 0' enhancing competitive advantagl. and 
economle. of lCaIe. 

(v) Enabling/providing for technological up-gradatlon 
at the farm, handling and factory, combined with 
strict quality control and optlmlaatlon of output. 

(vi) Dlveloplng strategle. and enabling their 
Implementation for rlak mitigation In varioUi forme 
to enaure that the local produce Is put to several 
different uses and In several different markets, 
thus achieving a measure of Income .tability for 
the region. 

(vii) Developing a distinctive logolbrand for the 
processed food products from the Block, by 
c .... tlng a geographical identity. 

(viII) Methods and means to generate of awarene.s 
about the products through advertlsementa, social 
groups, awareness programmes, etc. 

(ix) Strategies for marketing the processed product. 
from the Block, as distinct products and enabla 
wide distribution of the products, in India and 
abroad. 

(x) Enabling the development of know-how and 
Imparting training In farming, manufacturing/ 
proce •• lng actlvltle. and Implementation of 
quality standards. Plans to obtain expert advlle 
and ahara knowledge. 

(xl) Strat8gl_ to provide nece .. ary .upport anOIar 
advisory .. rvici. to extend training to thl 
farmers and local groupe and for Improving 
farming practicea, harveet pracIIcea, handling and 
procurement of fruita/raw materials. 

(xH) Co-ordtnatlon of research and development In 
the area of fruit growing, horticulture and 
proceulng. 

(xIII) Implement.tlon of beat International practlcea for 
health, food .afety, hygiene, HACCP Certification 
and traceability In aH the operations. 

The Neemrana Group will aI.o make Ite beet effortl 
In transflrring know-how and catalyslng the .. tabIIshment 
and growth of other fruit proceulng unite In the a,.~ 

Partie. to this Memorandum of Understanding pledge 
to give priority to the Interests of klun., khat mazdoor 
and other relidentl of the Block and to continuou.ly 
consult with the Panchayati Raj Institutions and the Gram 
Sabhaa In their area of co-operation to towards achieving 
the objectives outlined In this Memorandum of 
Understanding. 

Signed In the presence of Hon'bla Chief Minister of 
Uttaranchal and Hon'ble Union Minister of Panchayatf Raj 
at Dehradun on 13 August 2005. 

(name of the unit) ITC Ltd. Local Panchayat 
Representative 

AnMxI/,. ·c' 
TIIIJItI.A: EXllmlnlltion of Ntlw ~ of VIlHous Ministritls by tIw Ministry of Pllnchllptl RI/ 

Scheme 

1 

Mlnl.try of Agriculture: 

National 
Horticulture 
Miellon 

Brief Details of MoPR'. 
comment. 

2 

Implementation through 
Panchayats. 

Outcome 

3 

States given the choice of involving 
Panchayats In planning and Implemantatlon 
of the programme. Secretary Panchayati Raj 
is a member of the Executive Committee 
at the National level. 
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1 

Support to State 
Extension 
Programme for 
Extension Reforms 

AUGUST 25,2005 

2 

Institutional 
arrangements to ensure 
centrality of Panchayats 
in planning and 
implementation. 

Mlnlatry of Health and Family Walfare: 

National Rural 
Health Mission 

Convergence and 
rationalization of funding 
of various schemes 
pertaining to Health. 
Panchayats to be made 
central to 
implementation. 

Ministry of Rural Development: 

National Rural 
Employment 
Guarantee 

Mlnl8try of Power: 

Rajiv Gandhi 
Gramin 
Vldutikaran 
Yojana 

Planning and 
implementation through 
Panchayats; Officers 
supporting 
implementation to be 
accountable to 
Panchayats at the 
appropriate level. 

Panchayata to be 
involved in· management 
of distribution of power 
and electrification in 
rural areas either 
individually or as 
franchisees of 
distributorsIElectricity 
Board 

Ministry of Non-Conventlonal Energy Sourcea: 

Non-Conventional 
Energy Sources 

In Non-Grid areas 
Panchayata to be 
involved in generation 
and distribution of 
electric power using non-
conventional means. 

Department of Women and Child Development 

Integrated Child 
Development 
Scheme (ICDS) 

While implementing the 
revision of cost norms, 
me three tiers of 
Panchayats should be 
involved on the basis of 
activity-mapping. 

40 

3 

States to devise structures similar to 
Agriculture Technology Management 
Agency (ATMA) in the Implementation 
of the Programme. 

Accepted in principle. Specific areas of 
convergence of approach In rural heatth, 
giving specific roles to Panchayats at 
all levels is now to be recommended by 
separate Task Group set up for the 
purpose. 

These measures have been Incorporated 
fftto the provlalons of the National Aural 
Employment Guarantee Act. which has 
been pBSHCI by the Lok Sabha. 

Sustainability of rural electricity supply 
through coUection of 1he cost of electricity 
from the beneficiaries will be achieved 
through franchisers with appropriate 
involvement of Panchayatl Raj Institutions. 

Separate Sub-Committees/Standing 
Committees within the Panchayats 
will manage generation and distribution 
of power using non-conventional energy. 

Suggestion noted for consideration by 
the Department of Women and Child 
Development. 
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AnMXUM 7}' 

FitwlcisllII7d Phpiclll ptlffonnsncs 01 SGRY 

SI.No. FinIIIciII PerfannInce (Rs. in CIOI'I) PI\yIicII PeIfonnII1Ce EntpIoynIR %of 
Yeti Crill Cennd Total Total Wage Works FoodgrIinI GenerIIed 6rAlSTa 

AIocaIon R-. FmdI EmpIoymenI Comp/eIIId IWeued For Wages 
UtiIiaed Gener8d" (laktI NoI.) (I.8dIMT) SCdST. 

1. 1999-2000 3479.10 3421.70 4217.88 5465.40 6.98 0 2992.88 54.76 

2. 2000-2001 2907.50 2472.84 4086.46 4786.86 10.22 0 2639.76 55.15 

3. 2001-2002 3743.60 3788.69 4192.07 5229.78 11.07 34.51 2860.13 54.69 

4. 2002-2003 3552.53 3684.64 5000.01 7482.93 14.16 45.26 4146.13 55.41 

5. 2003-2004 4120.25 4121.04 5957.75 8560.24 16.89 49.97 4852.26 56.68 

6. 2004-2005-- 4495.25 4496.19 5911.88 8137.75 16.06 50.00 4519.86 55.54 

7. 2005-2005' 5396.50 2298.66 NA NA NA 30.73 NA NA 

Total 27694.73 24283.75 29366.05 39662.96 75.39 210.47 22010.82 55.49 

Note: 1. Included the flguru of SGRY-I & II • '" Lakh Mandays 

2. works completed during 1999-2000 relates to JGSY as works compIlIWd under EAS are not available. 

SHRI JASHUBHAI DHANABHAI BARAD: Hon. Mr. 
Speaker, Sir, the dream of bringing about a betterment 
in the conditions of the rural areas by means of 
empowering the Panchayats has been fostered since the 
time of Mahatma Gandhi and was carried forward by 
RaJiv Gandhi. Panchayats have always played a prominent 
role in the rural areas. The rural population has become 
enthused at being given the chance to participate In the 
Panchayats and this has been reflected during the 
Panchayat elections. Every village ought to have a small 
but powerful government compriSing of the rural 
population. The Union Government has started 29 
schemes for the rural areas such as SGRY, SGSY, 
PMGSY, lAY, Samagra Awas Yojana, Annapuma Yojana, 
DPAP etc. on which neariy 38 thousand crore rupees 
are spent annually. Yet, it remains to be seen how the 
Panchayats In rural areas are proposed to be run. 

MR. SPEAKER: Please put your question. 

SHRIJASHUBHAI DHANABHAIBARAD: R .. n~,a 
meeting of a meeting of the CouncH of State Ministers 
was held in Kochi in August, 2005 where certain 
suggestions had been given. I would like to ask the 
govemment if those suggestions. . .. (InltJnuptions) 

{English} 

MR. SPEAKER: You Just cannot go on like this 
without putting a question. He has given the entire 
information. You put a question. What clarification do you 
want? You cannot Just go on like this. 

/Tnmslstion} 

SHRI JASHUBHAI DHANABHAI BARAD: , am coming 
to the question. Have the announcements made and the 
suggestions given by the Govemment In the meeting of 
Council of State Ministers been implemented and are 
some of the suggestions yet to be implemented? What 
steps does the Union Government proposes to take 
regarding such suggestions and by when are the said 
steps likely to be taken? 

SHRI MANI SHANKAR AIYAR: Hon. Mr. Speaker, 
Sir, the recommendations of the Council have been 
., .. Ived on 6-7 August of this year. I would like to state 
for the information of the House that only 17 days have 
passed from 6 August to 25 August today. I feel that the 
State Govemments and other departments of the Union 
Government need to be given some time to act upon the 
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laid recommendations. We want that it Ihould be 
controlled by the Committee of Secretaries. We shall see 
at to how far we have been able to implement our 
recommendations, in the second meeting of the council 
which we hope to get organised within this year in 
Bhubaneshwar. 

We should examine the other centrally sponlored 
schemes dividing them Into two pa~ne which are 
continuing since long and the other which are being newly 
formulated. The schemes being formulated after 2004 in 
which we try to contribution are brought under Miniltry of 
Panchayati Raj. You all would have seen that in the 
National Rural Employment Guarantee Bill passed last 
week by this House many amendments were made on 
account of our contribution. it has been decided that we 
shall lend our representatives to the 20 Ministries 
mentioned above and try to change those numerous old 
schemes so that the role of Panchayats may become 
central and they could be implemented. 

SHRI JASHUBHAI DHANABHAI BARAD: Mr. 
Speaker, Sir, I would like to mention what the Hon. 
Minister has just said that Gujarat Panchayat Parishad 
has complained about the schemes launched at 
Panchayat level by the Central Govemment in Gujarat. 
Because the district level officers like 000, TOO, Director 
of DADRD etc. act according to their whims and wishes 
without taking single-level panchayats into confidence. A 
lot of complaints have been received from there. Whether 
the central government will examine those complaints or 
issue directions so that Panchayats continue to play 
important roie. 

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, I 
have received a lot of recommendations from Gujarat 
Panchayat Parishad. I think they have prepared the 
recommendations diligently. We have sent those 
recommendations to Gujarat Government to receive. their 
comment. I Intend to go to Gujarat in the month of 
September around 14-15-16. I shall be grateful to Hon. 
member Jashubhai, if he accompanies me on that tour 
so that I may present his view before Hon. Chief Minister 
of Gujarat having understood it. 

{English} 

SHRI HITEN BARMAN: Hon. Speaker, Sir, in reply 
to the Question, the hon. Minister has stated as follows: 

"The Government is launchit:lg an Initiative for the 
creation of Rural Business Hubs to draw upon local 

resource endowments and felts need of the people 
10 as .to give a fillip to village enterpri... that add 
value to exlltlng economic activities in rural areas.· 

Sir, I would like to know, through you, from the 
Minister whether th .... Is any concrete proposal for setting 
up Rural Buslnels Hubs in the State of Welt Bengal. If 
yes, in which dlltrlct are they proposed to be set up? if 
not, 18 the Minister or the CII contemplating of Initiating 
such a proposal for West Bengal? 

SHRI MANI SHANKAR AIYAR: Sir, West Bengal has 
been included among the States where pilot projects in 
respect of Rural Business Hubs are proposed to be 
undertaken. Our views have bee'l communicated to the 
Govemment of West Bengal, most particularly at the Kochl 
meeting of the Council of Panchayati Raj Ministers, where 
the hon. Minister of West Bengal for Panchayati Raj wu 
personally present. I am hoping that now from his side 
we will be getting details of which are the blocks and 
which are the products or skllll particular to thoee blocks 
which he would like us to pose to the Rural business 
Hubs Council which is co-chaired by myseH and Shri 
Sunil Munjal of the Confederation of Indian Industry. 
Thereafter, we will attempt to bl1ng major Industrial or 
business houses of India in contact with local operators 
as well as local panchayati raj institutions to realise such 
Rural Business Hubs. In this context, I would like to 
especially draw the attention of the hon. Member to 
Annex 'B' of the response which I have given in writing 
where we have presented the copy of the Memorandum 
of Understanding prepared for the first Rural Busln ... 
Hub which is expected to be established in Ramgarh 
block and adjoining blocks of Nainltal district. This is the 
pioneering initiative. We would greatly appreciate the 
contribution which Members of Parliament, including Shri 
Hiten Barman, might make towards our realising more 
and more of these Rural Business Hubs around the 
country based on this model Memorandum of 
Understanding which I have circulated through Annex 'B' 
to my written answer. 

SHRI TAPIR GAO: Hon. Speaker, Sir, in the answer 
at the very outset, the hon. Minister has rightly mentioned 
about more devolution of powers to the panchayati raj 
elected representatives. Centrally sponsored schemes of 
the Government of India should be routed through 
panchayats. In respect of my State, Arunachal Pradesh, 
devolution of power has not taken place to the panchayati 
raj elected representatives. So, I would like to know from 
the hon. Minister as to what steps the hon. Minister Is 
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going to take for luch St .... and Union TerrItortee wheAl 
theN I, no power devolution to the panchayatf raj elected 
r.p .... entatlve •. 

SHRI MANI SHANKAR AIYAR: I am v.ry happy to 
inff»rm the hon. M.mber that hlspreclecusor in this 
Houle in the Thirt •• nth Lok Sabha, who II today the 
Minlster-In-charge of Panchayatl Raj In Arunachal Pradesh, 
the hon. Shrl Jarbom Gamlin has given me the strong 
assurance that all the lacunae, which do admittedly exist 
In Arunachal Pradesh largely because the first round of 
elections was held only recently and was almost 
Immediat.ly followed by a change of Govemment in his 
home State, will be addressed. I am hoping that In the 
month of October, I would be making a visit to Arunachal 
Prade.h, and at the conclu.ion of that we will arrive at 
a joint statement with the Government of Arunachal 
Praduh on what are the important key steps to be taken 
in the Immediate future. But the work programme of the 
Govemment of Arunachal Pradesh In this regard will be 
based, as Indeed will have to be the work programme of 
all other States, on this Compendium of Resolutions at 
the 7th Round Table, a copy of which I have circulated 
earlier to every ,ingt. Member of Pariiament. I would 
request all Members of Parliament, including the hon. 
Member who has asked this ,upplementary, to harass 
their respective State Gov.nrmenta to ensure that th.se 
recommendations which are consensus recommendations 
are implemented as soon as possible. 

MR. SPEAKER: Shri Prasanta Pradhan, put your 
supplementary. 

SHRI PRASANTA PRADHAN: Mr. Speaker, Sir, 
Panchayati Raj idea is very established, popular and 
decentrallsed one regarding the utilisation of water for 
the purpose of drinking, agriculture, fisheries, social 
forestry, etc. We are mostly dependent on underground 
water by digging oil tube well, deep tube well, and mini 
tube well. So, in future, there will be crisis in the country. 
I have a question to hon. Minister. Will the hon. Minister 
in-charge formulate a programme throughout the country 
for using surface water instead of underground water for 
agriculture, forestry, fisheries, drinking and other purposes 
through Panchyats? 

SHRI MANI SHANKAR AIYAR: Sir, the schemes with 
respect to rural drinking water are being sponsored by a 
whole panoply of Central Ministries. These include the 
Ministry of Water Resources, Ministry of Agriculture, and 
above all, the Ministry of Rural Development. Apart from 

leve,al modlflc.tlonl to ·Iuch Central Schemea .nd 
Individual Schemes of State Govemments, It 18 our hope 
th.t we will be able to rationalize all theae Schemea with 
the aim of .nlurlng the centrality of Panch.yatl Raj 
Institutions in their planning and impl.m.ntatlon. I am 
de.ply convinced that once we get the Institutional 
structure right, that ii, once we .naure the centrality of 
the PRII, w. will be able to achieve more efficiently than 
hitherto the noble goals of these Drinking Water Missions. 

{Trsnsmtlon/ 

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, Hon. 
Mlnllter has told in his reply that the Govemment II 
launching an Initiative for the creation of Rural BUlin ... 
Hubs to draw upon local resource endowments and felt 
need of the people 10 aa to give a fillip to village 
enterprlaes that add value to existing economic activities 
In rural areas. Rural Business Hub. are being set up on 
joint Initiative of Ministry of Panchayatl Raj, Confederation 
of Indian Induatriea and NCCI and some of the states 
have been selected for this. I welcome y~r lelectlon of 
atates which Includea Uttaranchal, Kerala, Kamat.ka, 
Punjab, Jammu & Kashmir, Chhattlagarh, Rajaath.n, 
Haryana, West Bengal, Uttar Pradesh and Assam, etc. 

{English/ 

MR. SPEAKER: Put your question? 

{Trsnsliltion/ 

SHRI RAM KRIPAL YADAV: I want to know as to 
what II the basis of their selection? On what criteria 
these have been aelected? There are many other states 
In the country for example-Bihar Is a backward state, 
where the condition of vIIlagea la very bad. There is no 
commercial centre at all there. Would you like to select 
such states? Would you like to set up Buslnesa Hubs In 
Bihar and other backward atates for the development of 
villages? 

SHRI MANI SHANKAR AIYAR: Sir, I want to Include 
all the states and union territories in It. I do not have 
any objection if some effort ia made from Bihar and 
someone contacts me. But we have not Included Bihar 
for the time being, as presently it is not being govemed 
by an elected Govemment. I was hoping that W8 shall 
contact the Govemment which will come in power after 
election. . .. (InlBnuptIons) I do not have any problem, if 
any suggestion is made to us from Raj Shawano We 
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have not included it, as it is a democratic effort. 
.•. (InItImJpIions) 

SHRI DEVENDRA PRASAD YADAV: But why should 
Bihar suffer lor it. . .. (Inlflnuplions) 

SHRI MANI SHANKAR AIYAR: I do not have any 
problem. If Ram Kripalji places any proposal belore us. 
If he does so, we are almost ready to implement the 
same. . .. (Inftlnuplions) 

MR. SPEAKER: Hon. Minister is not against Bihar. 
They will be set up there aftar election. 

{English} 

Hon. Members, we have decided to allow only four 
supplementaries. But in view of the importance of the 
subject, I am allowing a few more hon. Members. Please 
be brief to the point so that we can have more questions. 

Now, Prof. Ram Gopal Yadav to put the 
supplementary. I am saying that relevance and brevity 
both are great virtues. 

{TrsnsIalion} 

PROF. RAM GOPAL YADAV: Mr. Speaker, Sir, Zlia 
Parishada are the nodal point of Panchayati Raj System. 
The schemes formulated by the Government are 
implemented and the funds provided are utilised through 
Panchayats. But thf situation is that the indirect elections 
were held for the rnembera of District Panchayat after 
the enactment of that law. When hon. Rajnath Singh 
was the Chief Minister of Uttar Pradesh, the Government 
of Uttar Pradesh haa suggested to conduct direct elections 
for the Members of Diltric:t Panchayats. But today people 
who. are wealthy and have criminal background Influence 
the Members of District Panchayats by bribing them with 
vehicles and money upto to Rs. 50 lakh and thus an 
undeserving person become the Chairman of Zila 
Parishad. I would like to know from hon. Minister whether 
he would bring an constitution amendment bin for holding 
direct election of the Chainnan of District Panchayats so 
.. to fulfil the objective with which the Panchayati Raj 
bill Wal introduced and enacted. 

SHRI MANI SHANKAR AIYAR: I think, it is our duty 
to put the constitutional proviaions Into ',practice. Mr. 
Speaker. Sir, it has been pin pointed that all the elections 
of District Panchayats are held indirectly. This criticism is 

unfounded. SIr. in your state thle syItem is being followed 
for years and you can appreciate that if we start holding 
direct elections in each district which Is generally 
comprised of the constituency of two MPs, how much 
money one will have to be spent on such elections. That 
is why we gave serious thought to it and concluded that 
If you do not agree with the constitution, then I leave It 
for you to see whether majority win support Your view or 
present system in this House. . .. (InItImJpIions) 

PROF. RAM GOPAL YADAV: Mayors are elected 
directly and certain good political workers may be 
exception but good political. . .. (lnltlrrupt/on$) 

{English} 

MR. SPEAKER: Your suggestion is for changing the 
law. The hon. Minister has given reply to your question. 
No doubt, all the proposals are constantly under 
consideration. 

SHRI MANI SHANKAR AIYAR: Such people corne 
only to few places. 

PROF. RAM GOPAL YADAV: That is why we want 
to know whether he would like to bring an constitution 
amendment bill in this regard? 

MR. SPEAKER: Prabhunath Singhji please apeak, but 
except Bihar. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, hon. 
Minister haS told in his reply that he is going to contact 
20 departments and wants this work to be done under 
Panchayati Raj System. At present mainly the works of 
Wealth, Education, Rural Development Departments are 
being carried out. Since the Panchayati Raj System has 
been Implemented, a problem has cropped up in many 
states especially in Bihar. Earlier BOO used to respect 
the representatives of Panchayats and at present there 
is incessant tussle between BOO' and Pradhan alleging 
each other for demanding higher percentage. In such 
circumstances I would like to know whether a committee 
at central level has been constituted to monitor and find 
out as to when extent funds being provided have been 
utilized. 

MR. SPEAKER: WUI you constitute any committee? 
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SHRI MAN I SHANKAR AIYAR: Mr. Speaker, Sir, 
lOrry I ahall not accept that aIIegabon till production of 
any evidence in this regard. You all know that. 
... (IntBmJplions) 

SHRI PRABHUNATH SINGH: Hon. Minister do not 
have any kind of knowledge at all? ... (Infflnuptions) 

MR. SPEAKER: You please sit down. I again request 
you to please sit down. Thil is moat regrettable. 

{English} 

This II very Important time period. 

. . . (InftlmJption$) 

MR. SPEAKER: What are you talking? What are you 
gaining by apeaking that way? There are several 
provisions here to correct a wrong question, you pleue 
submit a notice for It. You have the right to ask question 
and the Minister has the right to anewer. If you do not 
like the reply then how the House will run in this manner. 

{English} 

You say you will consider this. 

{Tl1II78Mtion} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, we 
raise questions for seeking its reply but hon'ble Minister 
is giving impractical reply. 

{English} 

MR. SPEAKER: No, please. Then I will stop. I will 
go to the next question. I am allowing many more hon. 
Members. If It Is misused, then I will go to the next 
Question. 

... (InfllmJpfiOl1$) 

MR. SPEAKER: Please be quite. I know all of you 
are concerned for Panchayat. Therefore, all these 
allegations are coming. 

{TrsnsIstlon} 

SHRI MANI SHANKAR AIYAR: Hon. Speaker, Sir, 
we are prepared in the Ministry of Panchayeti Raj that 

the complaints received by members personally or the 
lapses brought to our notice by the members of the 
Standing Committee or advisory committees, should be 
inquired Into. It Is our daily job to remain In contact with 
the State Govemments and their representatives attended 
our all the round table conferences and all the 
recommendations are thereafter forwarded to the State 
Govemments and no State Govemments has raised any 
objection thereto. But saying here that everything is being 
done by us, is not correct and It should not be taken 80 

aleo. I strongly feel that it would be improper. But atiH If 
there Is any evidence then It Ihoulcl be brought forward 
and at the same time, the implementation of Panchayatl 
Raj Is primarily the reaponalbility of the Stale Governments 
especially in the matters of law and order . 

{English} 

MR. SPEAKER: Yes, Q. No. 423. You are misusing 
the opportunity. Q. No. 423. 

Shri Thawar Chand Gahlot. Mr Sibal win answer. 
was going to give more opportunities but you have been 
misusing It. No, I am sorry. I will not allow misuse of 
this. Yes, hon. Member, put your supplementary. 

... (InfIImIpIions) 

{Translation} 

MR. SPEAKER: I gave the opportunity to your leader 
to speak. 

{English} 

I have got 27 names here. You expect 27 plus 2 ordinary 
questions. How can I allow twenty nine hon. Members to 
put their supplementaries on one main Question? 

... (InflltnJplions) 

{Tl1III8Iation} 

MR. SPEAKER: You please ask your leader not to 
raise his hand. 

SHRI GANESH SINGH: Mr. Speaker, Sir, Panchayatl 
Raj system is very important in India. Panchayat is an 
Important agency for implementation of the Central as 
well as State Govemments' schemes. It needs to be 
discussed In detail. 
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[English} 

MR. SPEAKER: I will allow a full dilcusaion one day 
on Panchayat. You come with a proper motion. 

[TI'III7$/.tlon} 

but you people are not doing that. 

SHRI RAGHUNATH JHA: Sir, tell me any date. 

[English} 

MR. SPEAKER: We can fix second day of the Winter 
Session. 

SHRI NITISH KUMAR: Why can you not fix day after 
tomorrow? 

[Translation} 

MR. SPEAKER: It is O.K. 

[Ttanslstlonj 

UpUnklng of T.V. Channel. 

"423. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) the number ot television channels operating in 
the country at present; 

(b) the number of companies permitted to uplink T.V. 
channels from India during the last thrae years'; 

(c) whether .a number ot proposals of various 
companies seeking permission to uplink their T.V. 
channels from India are pending with the Government; 

(d) it so, the details thereof; and 

(e) the time by which the .. proposals are likely to 
be cleared? 

[Englishj 

THE MINISTER OF INFORMATION AND 
BROADCASl'ING AND MINISTER OF CULTURE (SHAI 
S. JAIPALREDDY): (a) to (e) A Statement is laid on the 
Table of the House. 

(a) The Ministry has so far permitted 161 private TV 
channels to be uplinked from India. Besidee, a number 
of channels that are uplinked. 'rom abroad. are also 
available for viewing in India. 
:<'.~.' 

(b) Forty four (44) companies have been permitted 
to uplink their TV channels from India since 1 at August, 
2002. 

(c) and (d) As on date, proposals of the following 24 
companies are at various stages of scrutiny: 

1. Lok Prakashan Ltd. 

2. Poeitive TV Pvt. Ltd. 

3. Winning Edge Communication Ltd. 

4. Bollywood Infotainment Pvt. Ltd. 

5. Kohinoor Broadcasting Corporation Ltd. 

6. SAB Samachar Ltd. 

7. Dakshin Media Gaming Solutions Pvt. Ltd. 

8. In Cablenet (Andhra) ltd. 

9. Value Vision Broadcasting Pvt. Ltd. 

10. Brindavan Television Network Ltd. 

11. Jain Studios Ltd. 

12. New Delhi Television Ltd. 

13. Coaxswain Technologies Ltd. 

14. Raj Television Network Ltd. 

15. Times Global Broadcasting Co. Ltd. 

16. Yash Satellite Industries (P) Ltd. 

17. Sangeet Bangia Network (P) Ltd. 

18. Avanti Media Pvt. ltd. 

19. Mavis Satcom Ltd. 

20. Global Broadcast News Pvt. Ltd. 

21. Channel Bharat Entertainment Pvt. Ltd. 

22. Independent NeWs Services (P) Ltd. 

23. TV Today Network Ltd. 

24. MD TV Pvt. Ltd. 
., 

(e) No definite ttme frame can be Indicated. 

[Tl'llnslstlonj 

SHRI THAWAR CHAND GEHLOT: Mr. Speaker Sir, 
I had asked as to how many .channels are operating at 
present, the hon'bla Minister has not given complete 
information about it. He haS just told that 161 channels 
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have been uplinked. Perhape, there is difference in the 
terminoJogy somewhere. I wish to know from hon'bIe 
Minister as to how many Indian and foreign ohannels are 
operating in the countly. 

[English} 

SHRI KAPIL SISAL: Mr. Speaker, Sir, we have 
mentioned in our reply that 161 private channels are 
functioning in our country which are uplinked from India. 
there are almost an equal number of channels which are 
being downlinked from abroad but they are not registered. 

{Tmnslatlon} 

SHRI THAWAR CHAND GEHLOT: Mr. Speaker Sir, 
I had asked the hon'ble Mlniater as to how many chanels 
are operating in the country but the hon'ble Minister 
repeated the same reply that 161 channels have been 
uplinked. Uplinklng and how many channels are operating 
are two different connotations ... (InltNnJpIions) 

[English} 

MR. SPEAKER: He is saying that. 

{Trans/ation} 

SHRI THAWAR CHAND GEHUlT: He has not told 
about the number of T.V. channels operating In the 
country. ... (InIBITIJpIioIu 

[Eng/i$hj 

MR. SPEAKER: Truth will be repeated. 

{Tmnslslion} 

SHRI THAWAR CHAND GEHLOT: The hon'ble 
Minister has not given any Information as to how many 
T.V. channels are operating. 

... (InIBI7Uptions 

[English} 

MR. SPEAKER: Can you give us? 

SHRI KAPIL SISAL: These 161 chaMeIs ant only 
the chaM81s which are operating and upllnkedfrom India, 
and almost an equaf number of channels are being 
downHnked from abroad but they are not regiatentd In 
India. 

MR. SPEAKER: How can he say IO? 

SHRI KAPIL SISAL: There cannot be more specific 
answer on that. 

MR. SPEAKER: Pleale come to your second 
supplementary. 

... (InIrImJp/ion8 

SHRI THAWAR CHAND GEHLOT: Laughs. 

MR. SPEAKER: Thank you for this laughter. 

{Trans/stion} 

This Is also good. 

SHRI THAWAR CHAND GEHLOT: Mr. Speaker, Sir, 
reply is not being given to the question asked. You may 
ask for reply later on. You may allow half-an-hour 
discussion. 

fEngli8hJ 

MR. SPEAKER: You may be satisfied with the second 
answer. 

SHRI THAWAR CHAND GEHLOT: There is a 
provision in the cable Regulation Act that prohibits the 
display of obscenity In programmes and advertisements 
showing consumption of narcotic. while granting 
permission for uplinking. Such rules are being bypasaed 
despite them being in black and white. Day after day 
obscenity Is being displayed through the programmes 
being aired by all the TV channels in the whole country. 
I would like to uk the hon. Minister about the action 
taken by this Govemment In this regard, the number of 
complaints received by him in this regard .'ongwith the 
action taken in regard theNto? UpllnIdng of channel. hal 
been allowed wllhout following the rule. and regulations. 
... (mt.mJp/1(Jn6 

MR. SPEAKER: Whatever you are _ylng will not go 
on record. 

... (InltJnvplions 

MR. SPEAKER: Why are you epeaking? Hon. Minister 
wi. gMt you reply only after you laKe your aut. Shri 
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,Genesh Singh ji, please take your seal You should come 
'here end choose who will ask the supplementary question. 

/~nglish} 

SHRI KAPIL SIBAL: Mr. Speaker, Sir, In fact, we 
have a Programme and Advertising Code which is 
applicable to all the channels that are uplinked from India, 
and that Programme and Advertising Code is implemented 
effectively, By and large, all those channels which are 
uplinked from India follow a Programme and Advertising 
Code. 

{Tf1InSlation} 

SHRI THAWAR CHAND GEHLOT: Mr. Speaker, Sir, 
you have authorised Kapil ji to reply as an acting Minister 
but it seems that he has not been able to do his 
homework well. 

MR. SPEAKER: You may give Half-an-Hour 
discussion on it. 

SHRI THAWAR CHAND GEHLOT: Hon, Minister is 
a very good lawyer and I respect him. 

/English} 

MR. SPEAKER: You have to be a little sympathetic 
towards him. 

{Tf'lII1SI8lion} 

SHRI THAWAR CHAND GEHLOT: Perhaps he may 
not have found time for preparition. 

/English} 

MR. SPEAKER: You do not annoy any vakil. You 
may have to go to him one day. 

SHRI PAWAN KUMAR BANSAL: Mr. Speaker. Sir, 
though we find, over the years various people generating 
programmes are in a position to show that they have 
adhered to the Programme and Advertising Code, in 
actual practice they do not. This Is one point which we 
have to consider very seriously because what is before 
us is altogether a different picture. 

But my question would be confined to one point and 
that i., there are various programmes which are not 
upllnked from India but are generated in India. The 

programmes are created here and they have their 
mechanisms to uplink the programmes from elsewhere 
and, therefore, they obviate the necessity of the Imposition 
of our codes or our law on them. Nevertheless, those 
programmes are beamed into India and are shown In 
every household in India. What are we planning to do 
about that and are we able to do something about that 
In the present law or will we have to amend our law for 
that? 

SHRI KAPIL SIBAL: Sir, let me just bifurcate this 
Into two issues. One is the news and current affairs 
programmes, the other is the entertainment programmes. 
As far as news and current affairs programmes are 
concemed, by and large, now the news and current affairs 
programmes are ,generated in India and uplinked from 
India, but there are some channels which are allowed to 
take these programmes, send them across and then they 
are uplinked from abroad. Those also are registered in 
India. Then, there are entertainment programmes that, 
perhaps, are uplinked from abroad. I think what we need 
is, by and large, a Broadcasting Regulatory Authority Act. 
The Govemment is considering ways and means, actually 
cOrlemplating that legislation and as and when that is 
finaHsed, we will bring it before the House. 

{Translation} 

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir, 
through you, I would like to bring to the notice of the 

,hon. Minister that presently there are 161 TV channels in 
India which require separate dishes to be Installed for 
watching them. Lot of expenditure needs to be incurred 
on them. Therefore, I want to know from the hon. Member 
whether there is any scheme of the Govemment under 
which we an watch all the channels through the single 
Indian ISRO satellite and thus save crores of rupees to 
be spent on installation of separate dishes and showing 
channels through foreign satellite? 

{English} 

SHRI KAPIL SIBAL: Sir, ,in fact, we have strict 
guidelines to this effect. Many channels which are shown 
in India have got private arrangements with other satellites 
and what we do is that we ensure that those satellites 
are coordinated with INSAT. As long as they are 
coordinated with INSAT, the Government's policy is, they 
are allowed to show the programmee in India and I do 
not think there should be a change in that policy becauae 
in that process more and more investments are being 
made. 
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SHRIMATI MINATI SEN: Mr. Speaker, Sir, a number 
of channels which are already operational in India are 
telecasting programme sand propagating violence and 
indecent exposures of women. I would like to know from 
the hon. Minister, through you, whether the Government 
will agree to impose a precondition before Issuance of 
licence to them 80 that no such programme Is telecast. 
If not, I would like to know the proposals of the 
Govemment to ban such programmes. 

SHRI KAPIL SIBAL: Sir, the real problem arises in 
respect of programmes which are generated outSide India 
and have nothing to do with India, but then are shown 
through cable television network within the country. Most 
of the issues that the hon. Member is talking about is 
pursuant to that generation of those programmes outside 
India. The problem is that we have no such guidelines in 
place so far in order to regulate those programmes. We 
are thinking of having downlinking guidelines, to put them 
in place to ensure that both obscenity and violence are 
taken care of and they are regulated. As and when we 
bring the Broadcasting Regulatory Authority Bill before 
this House and that becomes a law, these issues will be 
squarely addressed and I compliment the hon. Member 
for having raised these issues. 

MR. SPEAKER: Dr. Koya. 

DR. P.P. KOVA: Mr. Speaker, Sir, can , give the 
chance to my neighbour, my colleague? ... (In/snuptions) 

MR. SPEAKER: Do you like to put a supplementary? 

DR. P.P. KOVA: Ves Sir . ... (In/snuptions) 

{Tl'IInSMlion} 

MR. SPEAKER: I did not say 'Kya', but only 'Koya 

... (Inlsnuptions) 

MR. SPEAKER: What is this, new things are coming 
up? 

... (Intsnupb'ons) 

/English} 

MR. SPEAKER: What is the problem? I cannot 
understand. 

DR. P.P. KOVA: Sir, I have no problem. Anyway, let 
me start. 

MR. SPEAKER: Very good neighbourliness, but It Is 
not permitted here. Then, you do not want to put a 
question. Very well. 

DR. P.P. KOYA: I am asking the question, Sir. 

{Translation} 

MR. SPEAKER: You can ask. What is this, It has 
come up as a new method. 

/English} 

DR. P.P. KOVA: I would like to know from the hon. 
Minister regarding giving permission to the channels. It is 
clear from the question and the answer given that there 
are so many channels which are waiting for permll8lon 
to uplink and downlink. What is the main criteria on which 
they are giving permission or they are turning down the 
permission? 

SHAI KAPIL SIBAL: Mr. Speaker, Sir, the policy is 
laid down by the Govemment of India, and the policy 
framework is this. For companies who want to get 
registered in India, the foreign equlty-lhat Is the FDI-
allowed is 26 per cent, and 51 per cent share of the 
company must be held by Indian shareholders. so, 51 
per cent equity control by Indians and 26 per cent FDI 
can corne in, and three-fourths of the Management or 
three-fourths of the Board of Directors must be Indian 
Directors. Within the parameters of this framework, the 
policy is being implemented. 

SHRI RAGHUAAJ SINGH SHAKYA: Mr. Speaker, Sir, 
It is a fact that Information of all kinds is being exchanged 
in the whole country through various channels whether it 
is a news channel or some other channel. The aocret 
adivities in the country, whether it is making preparations 
for 15th August or 8uch other acts which should nol be 
shown by the media, is seen by both the people as well 
as the terrorists. News channels are showing things which 
should not be shown. I would like to ask the hon. Minister 
whether he will put a check on TV channels so that 
such programmea are not airedltelecast? ... (IntsrnJplion$) 

MA. SPEAKER: This question pertains to uplinking. 
What are you doing? 
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SHRI RAGHURAJ SINGH SHAKYA: Whether action 
will be taken to prevent showing the activities of our 
intelligence agencies on TV? 

[Eng/ish} 

MR. SPEAKER: Same answer will be there. Mr. 
Minister, you have already answered a similar question. 

SHRI KAPIL SIBAL: It is a similar question, Sir. 

MR. SPEAKER: Thank you very much. He has 
answered a similar question. 

Dr. Koya, now I am giving the chance to your 
neighbour. Do not talk amongst yourselves. 

SHRI BRAHMANANDA PANDA: Mr. Speaker, Sir, 
channels having uplinking facilities are exhiblflng obscenity. 
I would like to know, through you, from the hon. Minister 
whether they have any measure to prevent such 
broadcasting by way of filing prosecution under the penal 
provisions. 

SHRI KAPIL SIBAL: Mr. Speaker, Sir, as far as the 
Government of India policy is concerned, we do not allow 
any uplinking of any kind of obscenity. Most of these 
obscene programmes are coming from outside which are 
then shown through cable network television to people. 
Within the agreements that cable network television people 
have, and within the code of conduct that they are to 
follow, one of the conditions-both in the licence 
agreement and the code of conduct-is that any obscenity 
is subject to the laws in India, and the laws in India are 
the penal code. So, those people can be prosecuted 
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Wadala cost to be borne by 
Port Trust. 
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International Container 
Transhipment Terminal at 
Vallarpadam island. 

Attlpattu-Puttur New Line 

under the penal code. We want to do more than that. 
We want to be in a position where we can in fact cancel 
that licence. When the regulatory Act will come, we will 
also be in a position to cancel the licence. Once the law 
is made-the law has to be made-we will also be 
entitled to cancel the licence. 

MR. SPEAKER: I would like to compliment the hon. 
Minister for helping his colleague. 

[Trans/a/Ion} 

Rail Connectivity to Ports 

·424. SHRI JUAL ORAM: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have received some 
proposals from some major ports authorities in the country 
to provide better rail connectivity; 

(b) if so, the details thereof; and 

(c) the action taken by the Railways thereon? 

[English} 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) to (c) A Statement is laid on the Table of 
the Sabha. 

St."'m~nt 

(a) Yes, Sir. 

(b) and (c) The details of the proposals received 
from major ports and action taken by Ministry of Railways 
are provided in the table below: 

Action by Ministry of Railways 

On request of Port Trust survey 
has been taken up. 

Survey has already been 
conducted 'by Ministry of 
Railways. ,Cochin Port Trust has 
been advised to execute the project 
at their own cost in view of project 
being financially unviable. 

Survey has already been 
completed. Project is financially 
unviable. 



61 0",1. AnswtJIS BHADRA 3. 1927 (SsktiJ to Owslions 62 

However. Ministry of Railways under National Rail 
Vikas Yojana (NRVY) had identified certain works for 
strengthening the Port connectivity. These works are being 
Implemented by Rail Vikas Nigam Ltd. (RVNL). Some of 
the major project. which will strengthen port connectivity 
of major ports include Panvet-Jawaharlal Nehru Port Trust 
(JNPT) Double Line for JNPT Port; Nergundi·Cuttak· 
Raghunathpur Double line. Harldaspur·Paradeep· New 
Line & Banspani·Daitari New Une for Pradeep Port; 
Hassan-Mangalore Gauge Conversion for New Mangalore 
port; Gandhidham-Palanpur Gauge Conversion for Kandla 
Port; and Panskura-Haldia Double Line for Haldia Port. 

{TnIf18Islionj 

SHRI JUAL ORAM: Mr. Speaker. Sir. this is my first 
supplementary. Out of the many demands made by the 
Port Authority to give connectivity to their ports, their 
proposals regarding Cachin Port and Enore port has been 
rejected questioning theircommerciaJ and financial viability. 
I would like to ask from Hon. Minister as to what was 
the view of Port authority in this regard? Has Railway 
conductacl any such sUlVey to increaee its commerce or 
finance? Paradeep In Orissa handles the maximum 
quantity of goods. The waiting list for railway wagons 
required by ships Is longest here Hon. Minister have facts 
regarding this and he also gave a reply I this regard. 
Will hon. Minister try to complete at war footing the 
Banspani-Oaitari, Nirgaundi-Cuttak-Raghunathpur, 
Haridaspur~Paradeep lines connecting Paradeep by 
allocating special funds for this purpose? 

{Englishj 

SHRI R. VELU: Sir. the first· part of the Question 
relates to Cochin and Ennore. These are the projects 
which have been evaluated only to find that they are 
uneconomical. In regard to Ennore, the rate of retum is. 
... (InlelTUpllons) 

MR. SPEAKER: You have said that. No reason can 
be given. 

He wanted to know when will you take up the Paradip 
project. 

SHRI R. VELU: Sir, the hon. Member knows very 
well about this. Out of six projects related to Paradip, 
two have been completed. In regard to Haridaapur project, 
out of 86 villages. land acquisitions have been completed 
In respect of 46 vltlages. We have spent already Rs. 28 

crore. A Special Purpose Vehicle Is being formed. The 
Memorandum of Understanding has been reached in 
which the .takeholders-the Orissa Govemment, the 
Railways through RVNL-are participant in the Special 
Purpose Vehicle. That will also be taken up as soon as 
land acquisitions are over. 

Regarding Nergundi and other projects, theee projects 
will be completed by 2006. Regarding Keonjhar-Oaitari' 
project. it is in progress and will be completed in a 
relUlonabietime. 

/T",nslslionj 

SHRI JUAL ORAM: Mr. Speaker, Sir, for the new 
line Bimalgarh-Talcher which connects iron-ore area to 
Paradeep, and also Rourkela Steel Plant. the Ministry of 
Railway allocated five crore rupees two years ago which 
has not been spent so far. Is the Ministry paying special 
attention to connect all these four projects by also 
including this project? By which time funds will be provided 
and by which time the work will be completed? I would 
like to know this from hon. Minister? 

{Englishj 

SHRI R. VELU: Sir, regarding the Talcher-Blmalgar 
project, first of all let me clarify that it is not a port 
connectivity project. However, I would like to give some 
information. This project costs about Rs. 726.96 crore. 
We have made a budget allocation of Rs. 5 CfOI'8. Already 
field location survey has 'been completed. So, this work 
will be in progress as and when the resources are made 
available. As of now, a sum of Rs. 5 crore has been 
allotted this year. 

SHRI BALASHOWRY VALLABHANENI: Sir, there is 
a proposal for laying a railway line from Obulavaripalli to 
Krishnapattanam to connect Krishnapattanam port, which 
is a newly developing port in Andhra Pradesh. Preliminary 
engineering and traffic survey and other two other surveys 
have been conducted and all have found that the proposal 
is viable and profitable. 

Sir, as per the railway norms, for laying a railway 
line around 14 per cent rate of retum is required whereas 
this project will give around 16.48 per cent rate of retum. 
As it is a viable and profitable project. why is the 
Govemment delaying this project? I would like to know 
when the Minister is going to sanction money for this 
project. 



63 0nI1 An$WtllS 10 OutlSlions AUGUST 25, 2005 WriJfBn Answt/IS 10 0utIMi0ns 84 

SHRt R. VELU: Sir, I share the concern of the hon. 
Member. In fact, that Is • viable project. It Is going to cut 
short about 100 kilometres, and the Memorandum of 
Understanding is being processed and is in the advanced 
state. I assure the hon. Member that it will be signed 
very shortly and the project will start. 

MR. SPEAKER: Shrl Mahtab, please be brief. 

SHRI B. MAHTAB: Sir, I have a very pointed 
question. The Minister has just said that Nergundi-
Raghunathpur line connecting the Paradip port will be 
completed by 2006, which is not a fact. 

There Is no money in the Budget, and the second 
railway bridge over River Mahanadi i8 yet to start. They 
do not have the money. 

MR. SPEAKER: What 18 your question? 

SHRI B. MAHTAB: Where is the money? I would 
Iik6 to know where from the money would be provided 
for the construction of the second railway bridge over 
Mahanadi. 

MR. SPEAKER: Where is the money for this project? 
The Finance Minister has come. 

SHRI R. VELU: As I have already told, this Is a Port 
connectivity project and only a small portion i8 left. 
... (Inttlnuplions) 

MR. SPEAKeR: It is his responsibility to get the 
money. Why are you bothered? 

SHRI R. VELU: I will find the resources. 

MR. SPEAKER: Now, Shri Baau Deb Acharla. This 
is the last question. 

SHRI BASU DEB ACHARIA: Sir, the Panskura-Haldia 
line connecting Haldia Port has become over-saturated. I 
would like to know from the Minister whether the 
Govemment is considering to take up the work of doubling 
of this line under Rail Vikas Nigam. 

MR. SPEAKER: You say 'yes' or 'no'. 

SHRI R. VELU: We will definitely take it up. These 
are in two phases. The first phase is going on. It will be 
completed. As soon as it is completed, the second phase 

Is propoeed to be taken up. I assure the hon. Member 
that your request will be complied with. 

MR. SPEAKER: Mr. Ananth Kumar, I am sony. I will 
give you chance next time. You see, I am being rightty 
commented upon that I speak too much although 88 a 
Speaker, I should not speak. But you see, why I have to 
apeak. In the absence of the Leader of the Oppoeition, 
It seems that I have to speak. 

Question Hour is over. 

WRITTEN ANSWERS TO QUESTIONS 

/English} 

Ag .... ment be .... n 011 india Limited and 
Venezuelan Company 

·425. SHRI SUBHASH MAHARIA: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Oil India Ltd. and a Venezuelan 
Company propose to start a pilot project on heavy oil 
exploration in the Jaisalmer-Bikaner Basin and to prepare 
blocks for crude oil exploitation in Rajasthan; 

(b) if so, whether any talks have been held between 
representatives of these companies; 

(c) if so, details and outcome thereof; and 

(d) the time by which the works on these projects 
are likely to be started? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) On 29.11.2002, Oil Indian 
Limited (OIl) entered into a contract with Mis. PDVSA-
INTEVEP, the National Oil Company of Venezuela, to 
implement a pilot project on heavy oil exploration In the 
Baghewala field of the Bikener.Nagaur Basin In Rajasthan. 
The Venezuelan Company is not associated with OIL in 
the exploration for oil and gas in any other block in 
Ra;asthan. 

The contract provides for consultancy servIcaa and 
technical collaboration, including supervision for detailed 
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engineering studi.. of the BaghewaJa block, leading to 
pilot plant experiment, design and the preparation of a 
devetopment plan for heavy oil exploration in two ph ..... 

.PDVSA-INTEVEP have completed Phase-I of the pilot 
study and have submitted their final report covering 
integrated reservoir studies. Based on this report, OIL 
have initiated action to drill one pilot well in Phase-II and 
undertake further studies. 

(d) The drilling of the pilot well is expected to 
commence by October 2005. 

{T1W18Istion} 

Fleet Acqulaltlon for indian Airline. 

*426. SHRI SITA RAM SINGH: 
SHRI BASU DEB ACHARIA: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Govemment proposes to 8et up a 
Group of Ministers (GoM) or a Committee of Secretaries 
to oversee the fleet acquisition propo881 of the Indian 
Airlines; 

(b) if so, the details thereof; 

(c) the time by which it is likely to be set up; and 

(d) the steps taken for speedy clearance of the 
acquisition proposals? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d) The 
proposal is under consideration of the Govemment. 

[English} 

Undercharging of Lea.. Rent 

*427. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether cases of undercharging lease rent from 
some private parties by the Airports Authority of India 
has come to the notice of the Govemment; 

. (b) if so, the details thereof; 

(c) the 1088 of revenue 88 a reauJt thereof; 

(d) the reasons for undercharging of Ie... rent from 
the private parties; 

(e) the action taken against the persons responsible 
for such lapses; and 

(f) the steps taken by the Government to check the 
recurrence of such Incidents? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) and (c) A few cases of undercharging of lease 
rent by Airports Authority of India (MI) have come to 
the notice of the Govemment on the basis of AudIt Report. 
ComptroUer and Auditor General of India (C&AG) Audit 
Para No. 4.1.4, Report No. (3) of 2001 indicates that at 
Hyderabad Airport by allotting apace at a lower rate MI 
had to forego revenue. Another CIAG Audit Para 2.1.1, 
Report. No. (3) of 2004 (Commercial) indicates loss of 
revenue pertaining to leaH agreement by MI wtth respect 
to Hotel Corporation of India (HCI), a .ub8idiafy of ItAr 
India which was subsequently disinvested. 

(d) Fixation of land lease ride by the Hyderabad 
Airport at a lower rate was an irregularity. As far .. the 
maner relating to Mumbal Airport Centaur is concemed, 
the Airport Centaur to Central Bureau of Investigation 
(CBI) for an inquiry. 

(e) For the maner relating to Hyderabad Airport IeaM 
agreement, investigation has been carried out and major 
penalty charge-sheet have been issued to the coneemad 
officials. A recordable warning has already been issued 
to one official. In addition, action under Public Premises 
Eviction (PPE) Act has also been taken by the MI. The 
Estate Officer has passed an order for eviction. The order 
has been challenged and party obtained stay. The matter 
is subjudice. In the matter regarding Mumbai Airport 
Centaur, a preliminary inquiry registration report has been 
registered by CBI. 

(f) MI has decided to appoint a Consultant to 
rationalize the whole policy of lease rental, escalation 
etc. A process of computerization of land record has 
also been started. The progress in this regard is 
periodically reviewed. 



67 WI'iIIfIn Al1$Wt!IfS AUGUST 25, 2005 88 

/Transl6lionj 

Drug Addiction 

-428. SHRI BIR SINGH MAHATO: 
SHRI SUNIL KUMAR MAHTO: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Govemment is aware of the growing 
menace of drug addiction in the country, particularly 
among children and students; 

(b) If so, the details thereof; 

(c) the measure taken/proposed to be taken by the 
Government to check the growing menace of drug 
addiction; 

(d) the funds allocated and released to Voluntary 
Organisations (VOs)/Non-Governmental Organisations 
(NGOs) in this regard during the current year, VOINGO-
wiae; 

(e) the number of existing drug de·addlctlon centres 
In the country and the number of such centres to be 
opened during 2005-06, StatelUnlon Terrltory-wlse; and 

(f) the details of proposals received from VOsINGOs 
in this regard during the current year and funds allocated{ 
released thereunder, VO/NGO-wile? 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) to (c) 
There is no authentic data to indicate that there Is a 

growing menace of drug addiction In the country 
particularly among chHdren and students, as no tlmeline 
data for benchmarking is available. However, students at 
the secondarylhlgher Secondary level are vulnerable to 
Slipping into drug abusing behaviour due to stre88 factors, 
peer innuence etc. It is felt that educating them on the 
iD effects of drug abuse through appropriate inputs in the 
school curricula can help reduce the element of risk of 
succumbing to this vice. Efforts are being made to 
augment the curricula accordingly. Further to curb Narcotic 
trade and drug paddling in the country, the Narcotics 
Control Bureau conducts surveillance and enforcement at 
import and export points, land border, airports and foreign 
post offices etc. and also makes intensive preventive and 
interdiction efforts along known drug routes. Intensive 
publicity campaign has been launched to educate public 
about ill effects of drug abuse and smoking and also 
disseminating the provisions of the Cigarettes and other 
Tobacco Products (Prohibition of Advertisement and 
Regulation of Trade and Commerce, Production, Supply 
and Distribution) Act, 2003. especially the provisions 
relating t!) sale of cigarette and tobacco products to minors 
has &lao within a radius of one hundred yards of any 
educational institution. The Ministry also funds voluntary 
organizations that are running awareness programmes in 
the area of drug abuse prevention. These organizations 
covers schools and colleges under their outreach 
programmes. 

(d) to (f) The funds allocated and released to VOsl 
NGOs during the current year, the num~r of existing 
drug de-addition centres in the country and the details of 
proposals received from VOs/NGOs for opening de-
addition centres during the current year are given in 
enclosed Statement I, II & III respectively. 

s.t.mtInt I 

List of NGOs who haVtJ fBCtIivrJd grant-in-aid undsr the scheme for PIBVtJf1lion of Alcoholism lind Subslancs 
(DNgs AbuH) during 1M ytlBr 2005-06 (uplo 17.8.20(5) 

SI.No. Name of the Name and Address Name of the Grant released 
StatelUT of the NGO Project during 2005-06 

(Rs. in lakhs) 

1 2 3 4 5 

1. Andhra Pradesh Peopled Action for Social Service, Tirupali West, Door De-addiction Centre 3.40 
No. 1()"12. Maruthi Nagar, West Chittor. 

2. Rural Organisation For Social Activities (Rosa), DHddicIion Centre 6.35 
Manlherivall 'Palem.post Pitinavani Palem Mandai. Gunlur. 
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3. Sneha Mahila Mandali. Flat No. 103. Satya Apts. DHddiction Centre 3.40 
Chappal Bazar. Kadllguda. Hyderabad 

4. A.P. Glrjana Sewak Sangh. Chandamamapet De-addiction Centre 3.40 
Nandlgama·521185. KriIIhnI 

5. Bihar Indian Institute of Rural Reconstruction and Social De-addIdiDn CenIre 3.40 
QIange. East GancIIi BIDr. ~. JehanabIcI 

6. AJp-Sankhyak Avam Hartjan Samaj KaIyan KencfrI. Olfa DHddiction Centre 3.40 
KambaI Shah Road. Muraffarpur-842001. Muzaffarpur 

7. Jagran. 55. M.I.G. KankarBl9l. PaIna+C41 DNddiction Centre 3.40 

8. Sister NiYecIta Memorial Trust, Forum No. 18. Gandhi DHddic:tion Centre 3.31 
CaRage. Jakkanpur. Panta-1. Patna 

9. Youth MobiHIItion for National Advancement. 303. De-addic:tion Centrel-2 3.40 
Himgiri Shawan. Anandpuri Boring Canal Road. Pama. 
Patna 

10. Chhattisgam Society for Social Services. Shilai. Drug. DHddic:tion CenIre 3.00 

11. Haryana Haryana Slate Council lor ChIld Welt.... Bat VIIc8I DMddIcIion Centre and 18.95 
Bhewan. 650 Sector 16-0. Chandigam CotneIIing CenInt 

12. Irdan Red Cf'OIII Society. Red CroaII 8hIwan. DHddic:tion Centre 2.86 
Seclor-12. Faridabad. 

13. Indian Red Cross Society. Distt. Red CIOIS Society. DHddic:IIon Centre 3.00 
Fatehabad 

14. Amar Jyott Foundation. Jind. Asaiatant Treasury Office. DHddiction Centre 6.80 
1st Floor. Jhulana. Jincl-126102 

15. Indian Red Cross SocieIy. Red CI'0888 Shawan. Jind De-addicIIon Centre 3.011 

16. Indian Red Cross Society. Red Cross Shawln, Rohtak De-addiction Centra 3.40 

17. Modem Education Society. Mandouri Road. ViHage DHddIctIon Centrt 3.40 
Mandoura. Oistt. Sonepat 

18. Himachal Pradelh National Council for the DeveIapment of Nature & Human DHddicIion Centre 3.32 
Values and Prevention of Crime, Nahan 

" 
19. Jammu & Kashmir Society for the Promotion of Youth and Maaes. DHddiction CenIre 3.36 

Masllwara HospItal. Kahnoo Road, Jammu 

20. Kamataka Calm Society. 46. Hessarghatta Road. Dasarahalli. Bangalore. DHddiction Centre 2.13 

21. Seva Sangama. No. 1163, 80, Feet Road, Prakash De-addiclion Centre 3.67 
Nagar. BangaIore 

22. Nillur Education Society, Nittur (8) Tq. BaIki. Bielar De-addiction Centre 4.59 

23. Sri ShakIhi AIIociation, Guttur Colony. Harihlr-577601, DHddiction Centre 4.72 
Oavangere 
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24. Sri Maitri Association, Sugar Factory Road, Ooddabathi oe·addiction Centra 4.99 
(P.O.), Davangere 

25. Abyuda Centre for Humanity a Rural Development De-addicIion Centre 4.79 
No. 2516, 9th Cross, S.S. Puram, Tumkur. 

26. MoIher's Care Education Society, Bangalora De-addicIIon Centre 3.67 

27. Prlyadal'lhini Medical and Educational TIUIt, No.1, DHdcfIclion Centra 7.34 
Hosagdi, Main Road. Padarayanapura, Bangalort 

28. Kerala CaIcut Dioceses Social Service SoaeIy,St. Michler. DHddIcIion Centre 3.08 
Church, West HiD, Calicut. 

29. Pratheekaha Deaddiction Centre, Makkuttam Temple DHddiction Centre 3.40 
Gate P.O. Thala8S8ry-670102. 

30. Changnacherry SocIal Service Society, P.B. No. 20, DHddicIion eemr. & 6.80 
Archbishop House, Kottayam, Chan~acherry, CounaeIng Centra 
Changanachary 

31, MRlkara Orthodox Syrian Mission HoepiIII, DHddicIIon Centre 2.92 
Kolenchery, Emakulam-682 311, 

32. Nlnnal Nik8lan Mukti SadIIn, S.N. Junction, Triplrlithura, DHddiclion Centre 3.51 
Kochi-682 301. 

33. Unity Group, Villor Road, Petta, S.N. JundIon De-addic:tion Centre 3.21 
Tripunlthura, Kochi, 

34. AIoohoI & Drug Addlc:ts R .... rch Rehabilitation, Pall, DHddicIion Centra 2.92 
P.O. Kottayam-686 575. 

35. Trada, Manganam, P.O. Kottayam-686018. De-addition Centre & 2.92 
Counselling Centre 

36. Social Action Forum, XII, 117 AIoor, ThriIIur. DHddiction Centre & 3.43 
CounsellIng Centre 

37. Snlenlketan Centre for Social Development, DHddiclion Centre 3.40 
Chathannoor, Qu1lon-691572 

38. Trlvandrum Social Service Society, Trivandrum DHddicIion Cenlft 3.24 

39. Madhya Pradesh Sri GUN Teg Bahadur Shiksha Samlli GwaIIor, Amela DHddIcIion Centre 3.51 
Mar1tet, Naugaja Road, ShInda Ki Chhawani. lakshkar. 
Gwalior-474 OOt 

40. New Pratap Shiksha Samiti. Bhopal De-addiction Centre at Seohore 3.82 

4" Dha!ma Samanway Maharaehi Shri Sant Gulabrao De-addiclion Centre 6.80 
Mlharaj Warkari VIcaa Va ShIkshan SanItda. Karla, Tq 
Anjanganv. Sutji. Amravati. Amravati 
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42. Jay Vt8hwaIcarma Sarvoday SInIIha, DHddIc:tian Centre 3.40 
N-8,l-152J04, Cidco, Auranglbad-43UX)1, Aurlngabad 

43. EIhIIlItiya Auahadhi Anusnllan SanaIha, At. Poll. DHddiction Centnt 3.36 
Khapa Tumur, Bhandara 

44. Janhitaya Mandai, C/o PIIiwII PoIydIIInIc. BIpupIIh, DHddicIIon Centre 3.40 
Chanderpur-442403, Chanderpur 

45. NlvJivan Vidya Vikas MIndaJ, [Ne DHddicIion Centre 3.40 

46. Sri Tlrupati Education and Cultural Trust Ramnagar, DHddIction Cent .. 2 3.40 
WacIbhokar Road, Deapur, Dhule-424 002 (Chula & Aurangabad) 

47. Gramm Jan Seva Shikshan Sanstha, Nardana, Tl- De-addiction Centnt 3.40 
ShIndkheda, Dhult 

48. KagaI Education Society, 115-A, Amrika Sadan, De-addiction Centnt 3.40 
'IOIIIdekar Chowk, Kagel, Til. Kagel, I<cIIhaJu 

49. Jeevan RIkha Pralilthan, 2nd Floor Abbad Complex De-addIctIon Centra 4.88 
Ambajogai Road, latur 

50. Shree Ganesh Shikshan Prasarak Mandai, Priyadarahini DHddiction Centre 3.40 
Chowk. Khadgaon-413 531, Latur 

51. Sewa Chan, Hospital Building Bharwadi, iv Aoor, DHddicIion Centra & 2.06 
Andheri (W), Mumbai CounaeIIIng Centre 

52. Ekatrnakta SaInajIk ShikIhan MIndaI, Dr. Gazhghate DHddIction Centra 3.40 
Bhawan, K-49, Ambedlcar Nagar, Nagpur 

53. Unnatisheel Mahila Mandai, Ravi Bhavan, Ganeah Nagar DHddk:tion Centnt 6.80 
Road, Nanded 

54. Muktangan Mitra', Krishna Patrakar ~r, Punr, Puna . De-addIction Centnt-2 & 10.84 
eoun.IIng Centre & RATe 

55. Nehru Ywa Kandra, ShoIapur De-addIcIion Centra 3.23 

56. AhiIyIdIYI Shikshan Prasarak and Bahuudelhiya DHddIction Centra 3.40 
Mandai, lambhade Shaven, Sukra.r PeIh, 
Waahim-444505, Washim 

57. lokseva Shikahan Pruarak MandaI, ChaIari De-addicIIon Centnt 3.40 
Tq. Umarkhed Chatari Distl Yavalmal, Yavalmal 

58. Bhagirathi Education Society, T.K. Kruahnkamal Complex. De-addic:tion Centra 3.40 
Near Shivaji High School, Dhula-1. 

59. Manipur Manipur Aulll Institute Society, Tera Bazar, Sapam De-addic:tion Centra 3.59 
Leikai, Imphal 
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eo. Galaxy Club, Singjamei Mathak, Choughttwn l.8iIcIi, DMddIctIon Centre, 3.58 
Imphal Counsel/lng CentrI & RRTC 

61. RuIaI Health Organisatian, Naorenilhong LaIIhrIm IlHddicbon Centre 3.59 
Leirak, Imphal 

62. Sl.lnchinwm Women Society, &my Cottage New DNddlclion Centre 3.59 
Lambulane Road, Imphal 

63. The Centre for Mental Hygiene, SangaipJOu Airport DHddiclion Centre 7.18 
Road, Imphal 

64. Youth Development Organisation, Sagolband, Tara DHddiclion Centre at 3.59 
Bazar. Imphal·1 Imphal Eut 

65. P80pieI Welfare Organisation, Yaima Building, 2nd DHddIcIion Centre 3.59 
Floor, Paona Bazar, Imphal. 

66. Rural Development Society. RdII Shawan, DHcIdicIian Centre 3.59 
Wangjungbazar, P.O. Wanliung, Imphal 

fil. Social Reformation and Development Organisation, DHddiction Centre 3.59 
Porurnpat Soibarn Leikai J.N. Hospital Road Imphal 
East Po Imphal. 

68. Khasi Jainila Presbyterian Synod, Church House, Dt-addIc:tion Centre 2.81 
Million Compound 

69. Mizoram Agape Moral Reformation Organisation, R.I. Labuaia De-addiclion Centre 3.59 
Building, 2nd Floor, T-74, Venghlui, Rapub\ic AcId, AizawI 

70. Mizoram Social Defenc:e and Rehabilitation Board, De-addiction Centre & RRTC 5.01 
Chlltlang, Aizwal 

71. Nagaland Prodigals Home, P .B. No. 148 Circular Road, Dimapur De-addictIon Centre 5.13 

72. Oriasa Rural Development Action Cell, at Ward No.-14 De-addicIion Centre 3.40 
Tulasichaura, P.O. Baripada, Baripada 

73. NikhHa Utkal Harijan Adivas/ Sewa Sar9I, Kharbela DHddIctIon Centre 3.40 
Nagar, Bhubneswar 

74. Open learning Systems, Plot No. 75, Samanta DHddictlon Centre 3.46 
Vihar, P.O. Mancheawar Railway Colony, Near Nalco 
Chhak, Bhubnelhwar-751017, BhubnHwar 

75. Project Swarajya, Ganesh Ghat, Blkharabad, De-addiction Centre-2 6.70 
CUttack-7S3002, Cuttack 

76. Arun Institute of Rural Affairs, At Aswarkhola, De-addiction Centre 3.40 
P.O. Karamul Dhenkanal-759014, Dhenkanal 

n. Orissa Multipurpose Development Centre, 4114, MIG-II, De-addiction Centre 3.40 
BOA Colony, Chandrasahkarpur, Bhubane8war-16. 
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78. Bhairabi Ckb, at Kurumpada, P.O. HIdIpada, KhurdI DHddIclion Centre-2 10.21 

79. Jaikishan Youth Club, at Jankigarh, P.O. Gadallhi VII De-addlctlon Centre 3.40 
Kanu Dlatt PUri, Puri 

SO. Punjab Indian Red Cross Society, Punjab Red Crou Bhawan, De-addiction Centre-4 12.39 
Seelor·16-A. Madhya Marg, Chandigarh (Gurdaspur, Patiala, 

Mohali, Nawanshahar) 

81. Society lor RehabUitation 01 Handlc:apped and PerIons DHddicIion Centnt-2 6.80 
Suffering from SocIal Evils, 417, Sector-44A, (Patiala & Fategarh 
Chandigarh Sahib) 

82. Dr. D.N. Kotnis Health and Education Centre, Salim DMddic:tion Centre 3.40 
Tabri, Lud1lana 

83. Indian Red Cro88 Society. Distt. Branch, Mansa De-addiction Centre 3.40 

84. Rajasthan Nirashrit Mahila Bal Vikas Gramodhyog Shiksha Samiti, De-addlclion Centre 3.40 
Pai Bagh, Bharatpur 

85. Opium De-Addidion Treatment Training and Research De-addiction Cantle-3, 16.39 
Trust, 84, 1st Polo, Paota, Jodhpur·342 002. Counselling Cent!8-1 & De-

addiction Camps 

86. Adallh Blkaner BaIshHcshan Parishad. 801 Shastri De-addIction Centre 4.86 
Nagar, Blkaner 

87. Dantour Vlkas Sarvajanik Puniyal1h Trust, KhajUwala, DHddiction CentJe.2 (at 3.40 
Bikaner Blkaner & Jai8aImer) 

88. Jaipur Rural Health and Development Trust, B-7, Shiv DHddic:Iion Centre 3.51 
Marg, Bani Pert, Jaipur 

89. K.G.N.M.M.W. Educational, R88IIrch and Analysis DHddiction Centll 3.39 
Society, Mangel Pure, Khari Buri Road, JhaIIwar-326 OOt 

90. Tamil Nadu Incian Inslllule 01 Women and ChIld HeaIIh Trust, P.O. DHddiction Centre 3.40 
Sempatti, Dindigul-626 707, Dindigul 

91. Athencottasan Muthamil Kazhagam, Mondalkad. DHddiction Centre 3.40 
Mondaikad 

92. Sri Victoria Education Society Thanjavur, DHddiction Centre 3.27 
Enathuklcanpatti (Post) Puthukkollai Road, Mathakkottai 
Vlllage-613005. Thanjavur 

93. Tiruchirapalli Multipurpose Social Service Society. DHddic:tion Centre 2.92 
Biatlop's House. P.B. No. 12. Me1apudur, Trichy. 

94. Uttar Pradesh Adallh Janta Shiksha Samiti Karchana. Karchana, Allahabad DHddIction Centrt 6.80 

95. Dwaba Kalyan Samiti Allahabad. Gram-Tela. Post: Tela. DHddicIion Centra 3.40 
Janpaltl, Allahbad 
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98. Gnrnya Viku Sewa SIn8tharI, 2GB, 4N1, AIIahapur, AMahIbad DHddIcIIon Centre-2 (at 8.37 
Allahabad & Butt) 

97. Indian Red Crou SocIety, DiItt. Branch 53, DHddic:tion Centre 3.51 
Bahadurganj, Allahabad 

98. Parakh, Tharbildar, Pincli, Karchana, Allahabad DHddiction Cenlra-2 (at 8.26 
Sonebhadra & ChItrakoot) 

99. ArdIana Mahila Kalyan Samlti, Abhipur, Poet Bhanmau, De-addiction Centre 3.40 
Sarabanki 

100. Gangaeukh GramocIIyog Vikas Sanslha, 484, Chahbai, De-addiction Centre 6.80 
BaraiIy 

10t Nirvan, 0-2059, Indira Nagar, 1.ucknow-226 016. (Centre DHddiction Centre 3.35 
at Baraily) 

102. SocIal WeIIare Organisation, Teachers Colony Road, Oe-addiction Centre 3.40 
Lallababu Churaha, Bulandlhahr 

103. Smt. Kaushalya Devi Purva MadyamIc VKI1ayaIaya, DHddiction Centre 4.86 
Shivpur TlmNi Hadoi, EIaWah 

104. Shanti Sarvodaya Sansthan, Shantigunj Tanlbaganj De-addiction Centra 3.40 
Road, Gonda 

105. Salcet MahiIa MandaI Kalyan Samiti, Muttiganj, De-addic:tion Centre 3.40 
Nawabganj, Gonda 

106. Sarvajanik Shikahomyan Sansthan, Nurmial Chauraha, De-addiction Centre 1.80 
M.G. Road, Hardol 

107. Society for Urban and Rural Development, ViiI- DHddIction Centre 3.80 
Kulhanamau, P.O. Kalachlbad, DiIIt. Jall!pUr 

108. Gramothan Jan Sewa SantIhan, Munger, Badlhahpur, Jaunpur DHddiction Centre 4.86 

109. Hasrat Mohani Charitable Society, 881441, Humanyun De-addIctIon Centre 3.51 
Bagh, Kanpur 

110. Jan Kalyan Sawa Samiti, 28 Adarsh Vihar, Bye-pa8S De-addicIion Centre 3.40 
Road, Harjendra Nagar, Kanpur 

111. Akhil Bharatiya Azad Sewa Sansthan, Azad Vila, Oe-addiction Centre 3.51 
Daliganj, lucknow 

112. Bharatiya Samaj Sewa Sansthan, Sara' Khana Mishri Ka DHddiction Centre 3.51 
BIgh, Lucknow 

113. Gram Sewa Nbtan, C317285123 Aahrafabad, Lucknow DHddiction Centre at Kanpur 3.40 

114. Jeevan Jyoti Society, F.1914, RajaJlpuram DMddiction Centre 3.51 
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115. Prama Samiti, Chinhlt. FaizIbId Road, (HeIr GoyII DHddicIIon Centre 3.51 
Sheet Grah), Lucknow. 

116. Salvajanik Shlklha Samiti, 5851180 PoorIn NIgIr DHddIction Cern 3.51 
AIImbagh, Lucknow 

117. Shaheed Memorial Society, E·1698, Rajljipurlm, DHddicIIon eemr.2 (at 7.02 
Lucknow lucIcnow & ~ and 

CounIeIing CentnI 

118. Social and Economic Development Inltilution, C-2116, DHddIclIon CentnI 3.51 
Indira Nagar, lJ.Jcknow 

119. AkhII Bharatiya MahIIa Udyog KaIyan end Shik8ha DHddIction Cenbl-2 (At & 3.40 
Samiti, ~12A. Dhawalgiri, Secmr-34, Naida NaIda Ghaziabad) 

120. Pratapgarh MIhIa Kalyan AvIm ShiIcIha SamIIi, DHddicIIan CenIIa 3.40 
OevokaIi, Infrant of Old Planning Office, Pratapgarh 

12t Sri Gaanga Prasad Samarak Mahila Kalyan SanIthan, 32, DHddictIon Centre 3.40 
SUbhllhnagr, Kunda, Pl'IIapgarh 

122- Prema Gramya Vilcu Sanathan, Village Kuberi Khera, De-addiction Centre 3.40 
P.O. Icha Uli, Rai Banlitt 

123. Ratan Gram Vikas Samiti, Jahidpu', Poll 0lIIoI DHddIction Centnt 3.40 
ShIhbIcI, Rampur 

124. Shakli Sadhna Sansthan, Tarinpur, DIatt. SItapur DHddicIion Centra 3.40 

125. KhandwIri Devi Shlksha Praur SamIIi, ChahIniya, DHddicIion Centra 3.40 
ChandauU, Varanasi 

126. Lakshya Service Foundation, Village ManduIiah, DHddIc:tIon Centre 3.51 
P.O. Mlnduaiah, (Near Police Station), Varal'lMl-221 103 

127. Bhagi~ Sewa Sanlthan, Ghaziabad DHddicIion CenIrI UO 

128. UItarInchaI Utlarkhand Gramin VIku Samiti, GwIIdam, DHddIcIion Centre 3.40 
DlIlt. Chamoli 

129. West Bengal Elmhil\lt II18IItute of Community StudIes, BIba Bithika, 0e-addicIi0n Centre 3.12 
AndrawI PIIII, ShInIIniketan, Blrbhum 

130. DriYe lor United Victory Over Addiction (DUVA), (Sir Syed DHddIctIon Centre 3.30 
Group of Schools], 71IC, Diamond Harbour Road, Calculi 

13t The Calcutta Samaritans, 53-8, EDict Road, Kidderpore, De-addiclion Centre, 3.52 
Calcutta Counselling Centre & RATC 

132. Vivekananda Education Society, 13fJ, Kalicharan Dutta DHddiction Centre, 5.62 
Road, CaJcutta·7OO 061. CounIeIIing CenIIa & RRTC 

133. Women's CoordInating Council, 511, Red CI'OII Place, DHddic:tIon Centre 3.67 
Calcutta 



83 

1 

134. 

135. 

136. 

137. 

138. 

139. 

140. 

141. 

142. 

2 
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SocIety for the Promation of Youth and u... 33, 
N.B. Giri Road, DaJjeeIing 

Wtat Bengal Scheduled CUtaI, Tribes and Minorities 
Welfare Aasociation, Rabindra Nagar, Midnapore 

Samaj Sewa Sangh. N-69110, ~ No. 16, Brahmapuri, 
Delhi 

Society for Promotion of Youth and Masses, 8-5, 3054, 
V.nt Kunj, New DeIhl 

AaIociation of National BroIherhood for Social Welfare, 
21·22, New Rohtak Road, New Deihl 

NayWoti Delhi Police Foundation, Khura No. 99, KaraIa 
Malri, Delhi 

Events UnIimHed, Delhi 

4 5 

DHddiction Centra 3.37 

DHddiction Centre & 6.80 
CounseIHng Centre 

DHddiclion Centre 3.17 

De-addic:tion Centra & 3.17 
Counseling Centre & RATe 

De-1dcIicIion Centre-3 11.50 

De-addIcIion Centra & 5.70 
Counseling Centre 

Observance of International 2.16 
Day Against Drug Abuse 

Aman Office Equipmenta, Delhi Observance of International Day 0.03 

Delhi Tourism and TIWIIpOIIItion Development 
Corporation, Delhi 

SlllttltMnI 1/ 

The Number 01 Dtl-Addiclion CsntrBs S/BIII-wIIItI 
(As on 22.8.2005) 

8. 

9. 

2 

AgaiIsI Drug Abuse 

ot.vance of 
Intemational Day 
Against Drug Abuse 

Total 

Himachal Pradesh 

Jammu & Kashmir 

0.15 

603.76 

3 

3 

2 
SI.No. Name of the De-adclictlon Centre 

StatalUT 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Chhattisgarh 

5. Goa 

6. Gujarat 

7. Haryana 

3 

15 

7 

15 

2 

8 

20 

10. Jharkhand 3 

11. Kamatalea 25 

12. Kerala 22 

13. Madhya Pradesh 11 

14. Maharashtra 56 

15. Manipur 21 

16. Meghalaya 2 

17. Mizoram 10 

18. Nagaland 6 

84 
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19. Oriaaa 29 28. Uttaranchal 4 

20. Punjab 17 27. West Bengal 12 
21. Rajasthan 12 

28. Chandigarh 
22. Slkklm 

Tamil Naclu 22 
29. Delhi 

23. 
10 

24. Tripura 2 30. PondIcherry 1 

25. Uttar Pradeah 49 Total 387 

SI.No. Name of the NGO Project applied for 

1 2 3 

1. Tal Development Foundation. ltanager De-addiction Centre 

2. M1ge-Nam Charitable Society, Itanagar De-.ddictJon Centre 

3. Health Coneclouaneu Society of Arunachal Prade8h, Changlang De-addiction Centre 

4. AGUS, Slvaagar, Auam De-addiction Centre 

5. National Institute of Medical Science, Silchar, Dlatrict Cachar De-addlction Centre 

8. Mahlla Vikas Sanghatan, Shimla De-addlctlon Campa 

7. Kanclaghat Samagra V1kae Samltl, Sol." o...ddlction Centre 

8. Eco Club, Siw."i, Distt. Bhiwani, Haryana. De-.ddIctIon Cenlnt 

9. Saraawati Sahltya Sangatan. Khargon De-addlction Centre 

10. Medicare Evam R ... rch Foundation, Bhopal De-addicIIon Centre 

11. Shri Parswanath BaI Mandlr Samltl. Indore De-.ddicllon Centre 

12. Red Swaatlk Society, Bhopal De-addicIton Centre 

13. Gurukul SanIIutt Shlkshan SamIti, Seedhl De-addIctIon centre 

14. Social Aw • ..."... and Rural Development Oe-addlction Centre 
Organisation, Imphal East 

15. Indigenous Progre88ive Forum, KangpokpI De-addlction Centre 

18. Indigenous Progreaaive Forum, KangpokpI De-eddIctIon Centre 

17. Voluntary Health Association, Jowai De-addlctlon Centre 
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18. Indian Red Cross Society, Shiliong De-addlctlon Centre 

19. Manbha Foundation, Jowai, Meghalaya De-addlctlon Centre 

20. Chdooh Delmaia Association, Jowal· De-addiction Centre 

21. Indian Red Cross Society, Sangrur De-addlcllon Centre 

22. Indian Red Cross Society, Moga De-addiction Centre at Dharamkot, 
Moga 

23. Indian Red Cross Society, Moga De-addiction Centre at 
Bac:ltinlkalan, Dlett. Moga 

24. AOES, Baran, Rajasthan Oe-addiction Centre 

25. Narl Chetna Samlti, Jalpur De-addiction Centre 

26. Maharishi Dayanand V1kas Samltl, Bikaner Oe-addiction Centre 

27. Manav Mangal Samiti, Sriganganagar De-addiction Centre 

28. Sargam Kala Parlahad, Rajssmand De-addiction Centre 

29. Vuundhara Valbhav Foundation, Lucknow De-addiction Centre 

30. Jan Kalyan Sewa Samltl, Kanpur De-addiction Centre 

31. Vuudev Tiwari Sewa Sansthan, Gorakhpur De-addlctlon Centre 

32. Jan Manas Kalyan Sanathan, Azamgarh De-addiction Centre 

33. VIKALP, Akoda, Allahabad De-addiction Centre 

34. Tathaghat Gramothan Evam Sarna; Kalyan Sewa De-addiction Centre 
Senathan, Kushlnagar 

35. Cyriac Ella Voluntary Association, Ghazlabad De-addiction Centre 

36. Grarnya Mahlla Kalyan Sanathan, Dehradun De-addiction Centre 

37. Razabazar Education and Awareness Development De-addiction Centre 
Society, Koikata. 

38. Netaji Youth Club and Pathagar, Dlatt. Purba Medinlpur Oe-addlctlon Centre 

39. Youth Welfare and Cultural Society, Howrah De-addictlOn Centre 

40. BeluN Jana Kalyan Sangha, Distt. South 24 Parganu Oe-addlctlon Centre 

41. Ved Vignan Maha Vidya Peeth, Howrah De-addiction Centre 

42. Shivayoglni Mahlla Sangha, Bijapur District, l<amataka De-addiction Centre 

43. Sri Maitrl AssociatlonI!D, Davanagere, Kemataka De-addiction Centre 
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44. Bharata Ratna Mahlla Mandall, Cuddapah, Andhra Pradesh De-addiction Centre 

46. ASIRBAD, Kandharnal, Orlaa De-addiction Centre 

48. Sunithu Mahilas Mandall, Eat Godavari District, De-addiction Centre 
Andhra Pradesh 

47. Gandhi Peace Centre, Salem TamO Nadu De-addiction Centre 

48. Solidarity Movement of India. Idukki, Kerala De-addlction Centre 

49. Centre for Rural Development and Education, De-addlction Centre 
Rarnanathapuram, TamO Nadu 

50. Pavan Integrated Rural Development Social Welfare De-addiction Centre 
Society, Kolar, Kamataka 

51. Sri Rajlv Gandhi Education & Welfare Trust, Myaore, De-addiction Centre 
Kamataka. 

52. Navnit Foundation Trust, Vadodara, Gujarat. De-addiction Centre 

53. Rural Infrastructure Development Organisation, De-addiction Centre 
Nlzarnabad, Andhra Pradesh. 

54. Capuchin Krlshlk Seva Kendra, Ujlre, Kamataka De-addiction Centre 

55. Mass Welfare Association, Tlruvannamalai, Tamil Nadu De-addiction Centre 

56. Navnit Foundation Trust, Vadadara, Gujarat. 

57. Surabee Mahila Mandali, Davangere, Karnataka 

58. Sai Mitra Seva Sanathan, Patna, Bihar 

59. Seva SankaJp Evam Vikas Samlti, Muzaffarpur, Bihar 

80. Mahlla Shishu Kendra, Muzaffarpur, Bihar 

61. Jan Utthan Sanatha, Lakahlsarl District, Bihar 

62. DOVE, Hyderabad, Andhra Pradesh 

{English} 

Polyclinic. under EettS 

*429. DR. K.S. MANOJ: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of DEFENCE be pleued to state: 

(a) the number of Armed Forces cUnics functioning 
under ex-servicemen Contributory Health Scheme (ECHS), 
Statewi .. ; 

De-addiction Centre 

De-addlction Centre 

De-addiction Centre 

De-addiction Centre 

De-addiction Centre 

De-addiction Centre 

De-addiction Centre 

(b) whether there Is any proposal to open more 
polyclinics under ECHS during 2005-2006; 

(c) If 80, the details alongwih the locations thereof; 

(d) whether any demand to exempt war disabled 
persons from Payment of contributlona towards ECHS Is 
pending with the Govemment; and 

(e) If 80, the details thereof and the action taken by 
the Govemment thereon? 
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THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): <a) to (e) 183 Armed Forces cllnlca are 
functioning under the Ex-servicemen Contributory Health 
Scheme (ECHS). State-wiH break-up Is given in the 
encloeed Statement-I. 

There is a proposal to open 64 more polyclinics under 
the ECHS during 2005-2006, the details of which are 
given in the enclosed Statement-II. 

The demand to exempt war dIaabIed peraona from 
payment of contribution towards ECHS was received from 
Disabled War Ve.erans (India). The Govemment have 
agreed on 24th July, 2005 to exempt the war disabled 
pensioners from payment of contribution for ECHS who 
were disabled during proclaimed W8f8 or other encount .... 
which had been spectfically accorded such 1Iatus . 

• ,.",.,,1 I 

163 PtI/ycIInIc8 funcIionIng III'ItMr ECHS 118 (JfI dMtI 

SlNo. State Name of Polyclinic Total 

1 2 3 4 

1. Andaman & Nicobar Port Blair. 1 

2. Andhra Pradesh Hyderabad, Visakhapatnam, Guntur. 3 

3. Assam Jorhat, Mashlmpur (SIIchar), Kamrup (Guwahatl). 3 

4. Bihar Danapur, Gaya, Bhojpur, Muzaffarpur, Chhapra 5 

5. Chandigarh Chandigarh. 1 

6. Delhi DeIhl (Base HoepitaI), DelhI (Lodhl Colony). 2 

7. Goa Panajl. 1 

8. Gujarat Ahmedabad, Vadodra, Jamnager. 3 

8. Haryana HIssar, AmbaIa, Sirsa, Chandlmandir, Bhiwani, Jhajjar, Rewari, 12 
Rohtak, Gurgeon, Farict.bad, Kamal, Jlnd. 

10. Himachal Pradesh Shimla, Solan, Vol, Bakhloh, Hamirpur, Bllalpur, Una, Mandl. a 
11. Jammu & Kashmir Jammu, Udhampur, Srinagar, Rajouri, Samba, Junglot (Kathua), a 

BaramulJa, Leh. 

12. Jharkhand Ranchi. 

13. Karnataka BangaIore (Urban), Karwar, Belgaum, bangalore (Velahanka) 7 
KodIau, Mangalore,Bljapur. 

14. Kerata Koehl, Trivandrum, Kannur, Pallakkacl, Pllthlnamllhatta, • 6 
Kozlkode. 

15. Maharashtra Mumbai, Pune, Aruangabad. Nagpur. AhmedNlgar, Mumbal 15 
(Upnagar). DevtaII. Sater.. Kolhapur, AkoIa. Sholapur, BuIdana, 
Amravlti, Latur. 0Imanabad. 

16. Manipur Imphal. 1 



BHADAA 3, 1921 (8M») 

1 2 3 4 

17. Meghalaya Shlllong. 1 

18. Mizoram Aizwal. 1 

19. Madhya Pradesh Indore (Mhow), Jabalpur, Bhopal, Gwallor, Sagar, Bhind, Rewa. 7 

20. NagaJand Zakhama (KohIma). 1 

21. Orissa Bal88Ore, Bhubneswar, Ganjam (Behnnpur). 3 

22. Punjab Gurdalpur, Jalandhar, Bhatlnda, Amrttaar, Sangrur, FarIdkot, 16 
Kapurthala, Firozpur, Moga, Pathankot, Patiala, Hoahlarpur, 
Ropar, Mukt8ar, Fatehgartl Sahib, l.udhlana. 

23. Rajasthan Bilmner, Sriganganagar, Jodhpur, Jaipur, Kota, Barmer, Ajmer, 16 
Alwar, Bhandpur, Udaipur, Jaiaalmer, JhunJunu, Nagaur, ChurU, 
Pall, Slkar. 

24. Slkkim Gangtok. 

25. Tamil Nadu Chemai, Colmbatore, Wellington, Avadi, Vallore, SrlvHllputtur, 9 
Tirunalvell, Thlruvannamalai, Madurai. 

26. Trlpura Agartala. 

27. Uttar Pradesh Gorakhpur, Allahabad, Faizabad, VarenaaI, Meerut, Agra, BaNIIIy, 20 
Lucknow, Ghaziabad (Hlndon), Fatehgartl, Kanpur, Mathura, 
Saharanpur. Sahaiahanpur, Jhanei. Ghazlpur, Fatehpur, 
Muzaffamagar, Nolda, SUtanpur. 

28. UttarenchaI Oehradun, L.an8downe, Pithoragarh, Chamoll, Paurt Garhwal 5 

29. West Bengal Kolkata, 08ljeel1ng, Bengdubi (JaJpalgur), Kriehnagar, 5 
Bardwan. 

Total 163 

""""" H 
PIDfJD6III /() .." 61 PoIjr:IInIcs IIIIdN ECHS tb'II7g 200546 

SI.No. State Name of Polyclinic Total 

2 3 4 

1. Andhra Pradesh Chittor. GlddaJur" Kaklnada, Vljaywada, Golconda. 5 

2. Bihar ! Oarbangha. 

3. Chhattilgarh Raiplw. 1 

4. Haryana Narnaul, So.t, Paripat. Yamunanagar, Kailhal. KuNk8hetra, 7 
Fatehbad. 
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Jharkhand 

Kamataka 

Kerala 

Maharashtra 

Madhya Pradesh 

NagaJand 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Uttaranchal 

Weet Bengal 

Total 
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Singhbhum (Jamshedpur). 

Mysore, Dharwad. 

Perlntalrnanna, AIIeppy, Trileur, Kottayam, Qullon. 

Jalgaon. Sangli. Ratnagirl, Slndudurg, Thane, Mahad. 

Morena. 

Dimapur. 

Mansa. 

Swal Madhopur. 

Kanchipuram, Cuddalore, VHlupuram. Kriahnagiri. Salem, 
Dindigul, Tiruchi, Nagapattlnam, Tanjawr, Thenl; Nagarcoll, 
Tuticorin. 

Pratapgarh, Azamgarh, Deoria, Balla, Etawah, Mainpuri, 
Flrozabad, Etah, Bulandlahar, Badaun, Kanpur Dehat, 
Rae Brailly, Jalaun, A1lgarh. 

Haldwanl, Roorkee, Almora. 

Baraclcpore, Salt Lake, Mldnapur. 

4 

1 

2 

5 

6 

1 

1 

1 

1 

12 

14 

3 

3 

64 

Dev"op~t lind ExpIIn8lon of 101 AIrport (e> the aatlmated passengers from abroad likely to 
come for the games? 

*430. SHRI ANANTA NAYAK: 
SHRI MOHAN SINGH: 

WI the Mlnleter of CIVIL AVIATION be pleased to 
state: 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (e) 
Govemment has decided to modemise and restructure 
the IGI Airport through the Joint Venture Route under 
Publlc-Private-Partnership. The JVC, which will manage 
the IGI airport, will be mandate to implement various 
capital proJects by October, 2009. Thesa projects Include 
new parallel runway, initial parallel taxi ways to runway, 
high speed exit taxi ways and other entry exit taxiways 
to runway, westem pair of cross linked taxi ways, first 
stage of intemationaVdomestic terminal development, 
expansion of intemational cargo terminal etc. approximate 
COlt of development of these projects will be Rs. 2800 
crora which wi. be financed through equity equity 88 
well 88 debt by the JVC. As par the proposed terms of 
the transaction document, these work will be completed 
by October, 2009. No estimate of passengers from abroad 
IIwIy to come for the CommonweaHh Gam .. Is available 
at present. 

(a) whether the Government has prepared any 
development and expM8ion plan for 101 Airport In view 
of the Commonwealth Gamea to be held in 2010 In New 
Deihl; 

(b) if SO, the details thereof; 

(e) the total amount required for the development 
and .~ works to be undertaken and how the funds 
are to be mobIli8ed; 

(d) the time schedule drawn Up for completion of the 
works well in adv8nC8 of the cornmencement of the 
games; and 
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-431. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 

WUI the Minister of RAILWAYS be pleased to state: 

<a) whether it is a fact that about 85 percent of the 
Railway network w.. inherited from the British regime; 

(b) if so. the details thereof; 

(c) whether after Independence, the Railway network 
has expanded at a very slow pace; 

(d) If so. the reasons therefore and the average 
.... uaI rate of Inc...... in the Railway network; and 

(e) the atepe taken by the Govemment to Increue 
the pace of expansion of Railway network to meet the 
growing requirement of transport? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) and (b) The Railway network' inherited by 
India after independence and partition as well .. that at 
present are as under: 

Description 

Route lems 

Aunlng TIICk kms 

Total track km. 
(Including yard lines 
and sidings) 

Length in Kilometres 
1947-48 2003-04 

(latest available) 

54693 63,221 

60116 83,859 

8SOOO 1,08,_ 

Percnetage 
increase 

since 
1947-48 

15.6% 

39.5% 

27.6% 

(c) and (d) The expansion of network during the pre 
and post independence periods is not strictly comparable 
as the two periods are govemed by different factors! 
considerations. In the post independence period, during 
the Five Years Plans, emphasis has been on 
augmentation of the capacity of high density routes, 
especially those connecting the four Metropollces viz. 
Chennai, Delhi, Kolkata and Mumbai, by way of doubling, 
gauge conversion, electrification etc. and renewal of the 
over-aged tracks. Thus, While route kilometres increased 
from 54,693 kilometres at the time of Independence to 
63,221 kilometres as on 31.3.2004 (15.6%), the running 

track kilometres (route kilometres plus extra distance of 
multiple tracks i.e. double. treble etc. treating the same 
.. two or three or more tracks) Increased from 60.116 
kilometres to 83.859 kilometres (39.5%) as on 31.03.2004 
registering an average annual rate of Increase of 424 
kilometres. 

(e) The position in regard to funding and 
Implementation of projects has changed considerably In 
the put few years. A number of non-budgetary initiatives 
have been undertaken to generale additional resources 
to expedite completion of projects. These include State 
sharing, public-private partnership. National Project8. 
Defence Funding and launching of National Rail Viku 
Yojana. In addition, considering the slow progress of 
projects 8specially in backward underdeveloped and 
remote areas due to constraint of .... ources. Govemment 
had announced -Remote Area Rail Sarnpark Yojana-
(RARSY) In the interim Budget 2004-05 which envisages 
investment of about Rs. 20.000 crore In a period of 5 
years on ongoing projects taken up on socio-economic 
considerations. However. the funds for the Yojana are to 
be tied up. Completion of all the on-going projects under 
new lines. gauge conversion and doubling would add to 
over 18.000 kilometres of broad gauge lines. 

/English} 

-432. SHRj HARISINH CHAVDA: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Govemment is aware that a number 
of fake/non-existent Non-governmental Organisations 
(NGOs)/Voluntary Organizations (VOs) have been 
receiving grant-in-aid under various schemes of the 
Ministry; 

(b) If so. the facts thereof aIongwtth the details of 
such NGOeIVOs involved therein during each of the last 
three years, till date and the action takenlto be taken 
against them; 

(c) whether the Government has any mechanism to 
evaluate the genuineness of NGOsIVOs which are either 
fake or non-existent; 

.. ,. 
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(d) if so, the details thereof; and 

(e) the steps taken by the Government to ensure 
that the grant-in-aid is given only to the genuine NGOsI 
VOs? 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) to (e) 
No instance of fake/non-existent NGOs receiving grant-
In-aid under various schemes of the Ministry has come 
to the notice during last three years. Occasionally, it is 
found that the recommendations of State Governments 
related to some cases are forged, the organization is not 
working satllfactorily on the ground, the number of 
beneficiaries is much less than claimed, quality of services 
delivered is not commensurate with the grant-In-aid 
released etc. Such organizations are served a show cause 
notice. If their reply Is not found satisfactory, further grant-
in-aid is suspended forthwith and the organization Is black 
liBted. 

In order to ensure that the grant-in-aid ia gtven only 
to the genuine NGOaIVOs, the Ministry takes into account 
the following criteria before releasing grant-In-aid to NGOa: 

• It should be a body registered under the 
Society's Registration Act, 18601Public Registered 
Trust/Charitable Company licenced under Section 
25 of the Companies Act, 19581lndian Red Cross 
Society or its branches/other public institutions 
having a legal statuslbody should have been 
registered for at least two years at the time of 
applying for assiatance; 

• Financial soundneas and capacity to bear with 
at least 10% of the budgeted expenditure; 

• Annual reports for the last two years 

• Utilisation certificate for the lut one year 

• Audited accounts (Including receipt & payment, 
Income & expenditure and balance lheet) for 
last two years; 

• Recommendation by the State Government/nodal 
a~ncy along with inspection raporla. 

Development of eNG Locomotive. 

·433. SHRI RAGHURAJ SINGH SHAKYA: 
DR. K. DHANARAJU: 

Will the Minister of RAILWAYS be pleased to state.: 

(a) whether the Railways have developed CNG 
propeHed locomotive and conducted trial thereof; 

(b) If 80, the time by which It Is likely to be put In 
commercial operation; 

(c) whether operation of CNG propelled locomotive 
is likely to be cost effective as wen as environment 
friendly; and 

(d) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) and (b) No, Sir. Railways have not 
developed any Compnl88ed Natural G .. (CNG) propelled 
locomotive. However, trt. are being conducted to run 
one Diesel Multiple Unit (DMU) with CornprH8ed. Natural 
Gas (CNG) on Northern RaHway. Its further proliferation 
dependa on IUCC... of triali. 

(c) and (d) Operating Cost of Compressed Natural 
Gas based Diesel Multiple Unit is expected to be 25% 
less in financial terms, than diesel bued 0 .... 1 Multiple 
Units with a salutary effect on exhaust gas emissions. 

{English} 

Emergency Support Function. PI • .,.2OO4 

-434. SHRI BADIGA RAMAKRISHNA: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government has prepared an 
'Emergency Support Functions Plan-2004; 

(b) " so, the details aIongwith objectives of this plan; 

(c) the details of the relief flights operated by Indian 
Airlines during 2004-05; 

(d) the number of passengers and relief material 
carried by relief flights; 

(e) whether private operators have also participated 
in such relief operations during the said period; and 

(f) if so, the details in this regard? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) On 
the diractlons of the Ministry of Home Affairs (MHA), the 
Ministry of Civn Aviation has formulated an 'Emergency 
Support Functions Plan-2004' to provide nece .. ary 
emergency support service to MHA In the event of natural 
and man-made disasters. Under this Plan, the material, 
equipment, manpower and services available with Air 
India, Indian Airlines and Airports Authority of India are 
offered to MHA during disasters. 

(c) and (d) During the year 2004-05, Indian Airlines 
and Alliance Air operated 347 relief flights carrying 22192 
passengers (including troops) and 622 tonnes of relief 
material under Tsunami and J&K relie' operations. 

(e) and (f) During the Tsunami operations, MIs Jet 
Airway. operated 35 relief fIighta carrying 3384 paaeengers 
(Including troope) & 50 Infanta and airlifted 63.12 ton ... 
of relief material. MIs Blue D.rt operated 7 cargo relief 
flights carrying 89.1 tonn.. of relief material. 

Computerl_ R • ...".tlon Cent .... 

-435. SHRI CHANDRA BHUSHAN SINGH: 
SHRI SANJAY DHOTRE: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the number of railway stations and the city 
booking offices having computerised reservation facilities 
at preset, State-wise; 

(b) whether there is any proposal to open more 
Computerised Reservation Centres In the country; 

(c) if so, whether the Railways have also received 
requests from various quarters to open the Computerised 
reserv.tion centres in their States; and 

(d) If so, the details thereof and the number of such 
centres proposed to be opened in each State during the 
current financial year? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) There are 1224 computerized reservation 
centers situated at railway stations and other places. The 
State-wise list is enclosed as statement-I. 

(b) and (e) Yes, Sir. 

(d) Since April 2004, 197 requests have been received 
for installing new computerized reservation centres. Aa on 
15.08.2005, 152 new proposals stand sanctioned which 
are yet to be commissioned. (The details are given In the 
enclosed Statement-II). Fixation of time frame for 
commisaioning of computerized pasaenger reservation 
centers Is not possible since it depends on various factors 
such as obtaining communication channels from Bharat 
Sanchar Nigam Umited, providing necessary infrastructure 
and getting free-of-cost accommodation from the State 
Government and other agencies for housing the computer 
terminals in case of non-railhead locations etc. 

SI.No. State No. 

1 2 3 

1. Andhra PrdeIh 98 

2. Arunachal Pradesh 1 

3. Assam 33 

4. Bihar 121 

5. Chhattisgarh 22 

6. Delhi 29 

7. Goa 3 

8. Gujarat 49 

9. Haryana 20 

10. Himachal Pradesh 11 

11. Jammu & Kashmir 20 

12. Jharkhand 40 

13. Kamataka 44 

14. Kerala 37 

15. Madhya Pradesh 59 

16. Maharashtra 119 

17. Manlpur 1 

18. Maghalaya 2 
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1 2 

19. Mizoram 

20. Nagaland 

21. Orissa 

22. Punjab 

23. Rajasthan 

24. Sikkim 

25. Tami Nadu 

26. Tripura 

27. Union Territories 

28. Uttar Pradesh 

29. Uttaranchal 

30. Weet Bengal 

Total 

3 

1 

3 

36 

33 

66 

2 

92 

2 

9 

141 

22 

108 

1224 

StsltJ.wistI CompultllistJd Ps8Hfll}tlr RtJSllfYlllion 
CfJI7lt1lS ssnctfontId 

SI.No. State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

Assam 

Bihar 

Chhattlsgarh 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

No. 

3 

a 
2 

11 

8 

6 

4 

o 
6 

6 

2 

1 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

2 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mlzoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tami Nadu 

Tripura 

Union Territories 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Total 

{TmnslBtionJ 

Policy for TV 8roM1 ...... 

3 

10 

15 

7 

7 

4 

o 
1 

1 

o 
9 

8 

2 

o 
7 

o 

2 

19 

6 

5 

152 

*436. SHRI AAJIV RANJAN SINGH -LALAN": 
SHRI RAMJI LAL SUMAN: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether any policy has been laid down for 
Television Broadcasters in the country; 

(b) if so, the details thereof; 

(c) whether the Government has formJ,llatad a 
separate policy for the foreign companies; 



106 BHADRA 3, 1927 (s.at 

(d) If 80, the resulta thereof; and 

(e) the reasons for formulating separate policies for 
the domestic and foreign companies? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) The Govemment has 
formulate a policy for granting permission to Television 
Broadcasters to uplink TV channels. Any Company 
desirous of uplinking a TV channel has to be registered 
under the Companies Act in India. The eligibility criteria 
for News and Current Affairs TV channels, Inter alia, 
prescribes that Foreign Direct Investment (FDI) in the 
applicant company shall not exceed 26% of the Paid-up 
Equity; permission will be granted only in cases where 
equity held by the largest Indian shareholder is at least 
51% of the paid up equity; at least 3/4th of the Directors 
on the Board of Directors and all key EXecutives and 
Editorial Staff shall be resident Indians; the representation 
on the Board shall as far as possible be proportionate to 
the shareholding; an CEO of the applicant company and! 
or Head of the channel shall be a resident Indian. There 
are no equity restrictions on the companies applying for 
non-News and Current Affairs TV channels. 

(c) to <e> Foreign companies are not eligible to uplink 
a TV channels from India. However, the foreign 
companieaITV channels are considered for temporary 
uplinking from time to time on a case to case basis. 
Foreign Companies who are upllnking their TV channels 
from abroad and downlinking and telecasting in India are 
proposed to be covered under the Downllnking GuldeHnes, 
which are under active consideration of the govemment. 

/English} 

Proeurwlellt of Radio Set. 

-437. SHIR G. KARUNAKARA REDDY: Will the 
Minister of DEFENCE be pleased to alate: 

(a) whether aUention of the Govemment has been 
drawn to the news-Item captioned -Radio sets worth crores 
rot in defence godowna'" in the 'Deccan Herald' dated 
July 20, 2005; 

(b) if so, the facts thereof; 

(c) whether thousands of radio receiver 8818 procured 
by an agency of the Ministry of Defence have been 

rendered UHlees due to the poor quality acceeeorlee 
supplied by the foreign firm; 

(d) If 80, the details thereof; 

(e) the 1088 suffered as a result thereof; and 

(f) the action taken against those held reeponslble? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (f) A contract dated 18.12.2001 was 
signed with Mis Win Radio Communications, Australia, 
for 8upply of 180 numbers of HFIVHF/UHF Radio 
Receivers at a total cost of USD 1,618,800. The Radio 
Receivers were delivered In May, 2002. These have not 
become operational so far due to certain technical 
discrepancies/deficiencies observed at the stage of 
inspection by the Joint Receipt Inspections Board. 

The Vendor has been paid for 80% value . of the 
equipment supplied I.e. USD 1,295,040 as per the 
provisions of the contract. Besides, the Performance Bank 
Guarantee for USD 79,562.50 has aI ... dy been encBIhed. 
There are contractual provisions for warranty and Annual 
Maintenance Contract for the supplle8. Balance 20% 
payment amounting to USD 323,780 hu not been 
released. 

Refining capacity of Reflnarle. 

-438. SHRI RAYAPATI SAMBASIVA RAO: win the 
Miniater of PETROLEUM AND NATURAL GAS be pIeued 
to state: 

(a> whether the Govemment has decided to push for 
ramping up Indla'8 011 refining capacity with emphalll on 
exports; 

(b) If so, whether any ActIon Plan has been wortced 
out In this regard; 

(e) If 80, the detaIII thereof; and 

(d) the steps takenlbelng taken to Implement the 
Action Plan? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) Preeent refining capacity 
(April, 2005) In the country is 127.37 miUlon metric tonnee 
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per annum (MMTPA). It Ie planned to enhance th6a 
capacity to 141.70 MMTPA by the end of the Tenth FIVe 

SI.No. Name of the 011 company 

1. Bharat Petroleum Corporation 
Limited (BPCl) 

2. India Oil Corporation limited (ICC) 

3. HIndustan Petroleum Corporation Limited (HPCl) 

4. HPCL 

Total 

Further, oil sactor public sector undertakings have 
proposed to set up the following four new refineries, 
completion of which is likely to spill over beyond the 
Tenth Five Vear ptan: 

SI.ND. NIme '" the LocIIion 01 InItIIed cepIdIy 
oil CGIIIJ*IY the IIIinIry 

1. loe AbhayachIndrIpu 9.0 MMTPA 
(ParacIp) (Orilla) 

2. HPCL Batl)inda (Punjab) 9.0 MMTPA 

3. BPCl. Bine (MIcllya Pradelh) 6.0 MMTPA 

4. BPCL Lohagara (AUahabad) 7.0 MMTPA 
(Uttar Pradelh) 

In view of the fact that India h81 already established 
Itself 81 a net exporter of petroleum products with export 
earnings of over As. 28,000, crore from petroIell11 products 
In 2004-05, IOC have been asked to prepare a detailed 
feasibility study on making India a key investment 
destination for refineries, in particular export-oriented 
refineries, with the aim of building India as an export 
hub for petroleum products. The Action Plen will be 
worked out after IOC's report is received. 

Cenaua on Beggara 

-439. DR. R. SENTHll: WKI the Minteter of SOCIAL 
JUSTICE AND EMPOWERMENT be pIHHd to state: 

Vear Plan (2008-07) by Implementing the following 
capacity additions/expansions: 

location of the Capacity 
refinery (mllUon metric tonnea) 

Mumbal 5.10 
(Maharashtra) 

Panipat 8.00 
(Haryana) 

Mumbai 2.40 
(Maharaahtra) 

V1aakhapatnam 0.83 
(Andhra Pradesh) 

14.33 

(a) whether the Government has any census or 
estimatea about the number of beggars In the country; 

(b) If so, the details thereof, state/UT-wiM; 

(c) whether the Government is aware that a large 
number of children are found begging on road cl'088lnga 
In Deihl; 

(d) If so the rneuuree taken by the Govemment to 
curb begging and bring awa,.n... among people to 
dIecourage beggars; 

(e) whether the l1nloh Government proposes to 
Introduce any 'AntI-Beggary lawa'; and 

(f) If so, the details thereof? 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) No 
reliable estimate about the number of beggars In the 
country is available with Government of India. 

(b) Does not arise. 

(c) Govemment is ware of children begging on road 
crossings in Delhi. 

(d) The Bombay Prevention of Begging Act, 1959 
was extended to Deihl In March, 1961. The Act provides 
for apprehension of beggars and their detention at certified 
institutions. The Government of NCT of Delhi has 
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constituted an anti-begging squad consisting of officera 
of the Department of Social Welfare and Delhi Police for 
apprehension of beggars and their detention at certified 
institutions. The Govemment of NCT of Delhi has also 
Initiated intensive anti-begging drive at prominent begging 
places like temples, red light crossings, etc. They have 
launched an awareness campaign for sensitising people 
against giving alms to beggars. The Juvenile Justice (Care 
and Protection of Children) Act, 2000, a Central Act, also 
provides for penal action against persons employing or 
using children for the purposes of beggary. The Ministry 
of Social Justice and empowennent also implements a 
Central Scheme called 'An Integrated Programme for 
Street Children'. The scheme provides for lhelter, nutrition, 
health care, education and recreation facilitieS to street 
children and seeks to protect them against abuse and 
exploitation. 44,934 children were covered under the 
scheme during 2004-05. 

(e) No, Sir. Beggary including begging by children is 
sought to be prevented through enactment of legislation 
by the State Governments and Union Territory 
Administrations. 

(f) Does not arise. 

Setting up of Defence University 

·440. SHRI PRABODH PANDA: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Govemment is considering to set up 
a Defence University in the country; 

(b) if so, the details thereof; 

(c) whether the Government has signed any 
Memorandum of Understanding with any University in this 
regard: and 

(d) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) The Committee on National 
Defence University recommended the establishment of an 
Indian National Defence University as a fully autonomous 
institution awarding educational Degrees, Diplomas and 
Credits. The existing institutions namely National D .... nce 

College (New Delhi), Institute of Defence Management 
(Secunderabad), Defence Services Staff College 
(Wellington) and National Defence Academy 
(Khadakvuala) and new institutions namely College of 
National Security Policy, National Institute of Security 
Studies and Institute for Advanced Technology Studies 
will be under the ambit of the INDU. 

(c) No, Sir. 

(d) Does not arise in view of reply to part (c) above. 

TrIIlnlng to Unemployed Handicapped Youth 

*441. SHRI P.S. GADHAVI: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) the number of unemployed handicapped youth in 
the country till date, StateJUnion Territory-wise; 

(b) whether there Is any scheme for imparting training 
to the unemployed hendicapped youths for setting up 
small-scale industries in the country; 

(c) if so, the details thereof; 

(d) the funds provided under the &cheme during each 
of the last three ye.,. and current year, StateJUnion 
Territory-wise; and 

(e) the number of unemployed handicapped youth 
benefited during the said period, StatelUnion Territory-
wise? 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) The 
number of unemployed handicapped youth In the country 
till date, State/Union Territory-wise is not available. 
However, number of handicapped persons registered with 
Employment Exchanges StatelUnion Terrltory-wite as on 
31.1.2003 is given in the enclosed Statement-I. 

(b) to (e) The following schemea are under 
implementation for imparting training to the unemployed 
handicapped persons: 

(1) National Handicapped Finance and Development 
Corporation is implementing a Scheme 'Financial 
Aasistance for Skill & Entrepreneurial 
Development'. The objective of the scheme is 
to provide training to the disabled parson. to 
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make them capable and aeIf-dependent through 1 2 
proper technical training In the field of traditional 
and technical occupations and entrepreneurship. 10. Himachal Pradelh 10432 

Financial 88sistance is provided in the form of 
11. Jammu & Kashmir 946 

grant through the State Channelislng Agencies 
(SCAs). 12. Jhar1d1and 7685 

(2) Seventeen Vocational Rehabilitation Centres 13. Karnataka 31123 
(VRCs) for Handicapped are functioning In the 
country with the object to assist Handicapped 14. Kerala 43392 

persons In obtaining suitable rehabilitation 15. Madhya Pradesh 23190 
services such as job placement, training for self 
employment and In plant training. Details of 16. Maharahstra 46686 
aUocation of funda for VRCs are given In the 
enclosed Statement-II. Number of persons 17. Manlpur 1744 

benefited is given in the enclosed Statement-III. 18. Meghalaya 149 

(3) The Deendayal Disabled Rehabilitation Scheme 19. Mlzoram 298 
also provides grant in aid to voluntary 
organizations for running Vocational Training 20. Nagaland 1367 
Centre for persons with disabilities for Imparting 

21. Orll8a vocational training to persons with disabilities with 10570 

the objective to find suitable employment or 22. Punjab 10855 
undertake self employment ventu,... Details of 
funds reluaed to voluntary organizations, State- 23. Rajasthan 28442 
wile for MIning vocational Training Centre are 

24. Tamil Nadu 70888 given In the enclosed Statement-IV. 

25. T~ra 2032 
sr.,.",."t I 

26. Uttaranchal 3721 
Name of the· StateJUT Handicapped 

Registrants 27. Uttar Pradesh 26785 

1 2 28. West Bengal 69231 

29. Andaman & Nicobar 580 
1. Andhra Pradesh 88891 

30. Chandigarh 1122 
2. Arunachal Pradesh 42 

31. Dadar & Nagar Havell 40 
3. Assam 5046 

32. Daman & Diu 114 
4. Bihar 15079 

33. Lakshadweep 88 5. Chhattisgarh 9683 
34. Pondicherry 1658 

6. Delhi 7638 

7. Goa 822 Total 551825 

8. Gujarat 21058 Note: 1. All the registrants need not be unemployed. 
2. All the unemployed disabled need not n&CftI8r11y be 

9. Haryana 12768 registered with Employment Exchanges. 
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StIIt1mt1n, H 

StsftllUnion Tel'fitoly-wise fund slloc8t1on for IhtJ Voclllionlll RehllbilifBlion GenII's for Hsndic8pp«l 

S~telUnion Territory Location of Whether Plan Budget allocation 
VRC or Non-Plan (Rs. in OOO's) 

2003-04 2004-05 2005-06 

1. Andhra Pradesh Hyderabad Non-Plan 7700 5759 6059 

2. Assam Guwahati Non-Plan 3409 2971 3358 

3. Bihar Patna Plan 2575 2375 2797 

4. Delhi Delhi Non-Plan 3570 3860 7635 

5. Gujarat Ahmedabad Non-Plan 5985 5292 5917 

6. Gujarat Vadodara Plan 2108 2224 2684 

7. Kamataka Bangalore Non-Plan 5502 4704 5786 

8. Kerala Trlvandrum Non-Plan 6640 5252 6055 

9. Madhya Pradesh Jabalpur Non-Plan 3999 3114 3934 

10. Maharashtra Mumbai Non-Plan 7755 6290 7481 

11. Oriesa Bhubaneswar Non-Plan 3809 2802 3537 

12. Punjab Ludhiana Non-Plan 3505 3364 4143 

13. Rajasthan Jaipur Non-Plan 3355 2932 3047 

14. Tamil Nadu Chennai Non-Plan 5625 5078 6742 

15. Tripura Agartala Plan 2115 2165 2000 

16. Uttar Pradesh Kanpur Non-PlanIPlan 4540 4487 5224 

17. West Bengal Koikata Non-Plan 4008 3991 6106 

St.,.",.", HI 

NumbtIr of hsndiclJpptKf ptIISOI1S 1Mnt1fif«f by VocslionBl Rllhllbllillllion C8n1rtJ8 (VRS) for HandtcllpptJd 

State/Union Territory Number of candidates rehabilitated 

2001 2002 2003 2004 

1 2 3 4 5 

Andhra Pradesh 874 1614 1649 1403 

Assam 401 136 451 892 

Bihar 531 432 44 421 
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2 3 4 5 

Delhi 408 437 402 355 

Gujarat 869 928 920 1152 

Kamataka 572 517 579 590 

Kerala 616 568 686 572 

Madhya Pradesh 553 584 508 428 

Maharaehtra 656 952 950 897 

Orissa 643 373 635 737 

Punjab 317 272 246 306 

Rajasthan 395 384 370 326 

Tamil Nadu 642 664 692 1005 

Tripura 174 172 161 185 

Uttar Pradesh 1037 649 578 634 

West Bengal 424 387 497 588 

sw.m.nIIV 

Numbtlr of o'!}llnislllions providtld granl in lIid undllr OHndsYII/ DissbIIId RIIhIIbiUllltion ScMfTN! lor IhIIir projtlcls of 
VOCIltionlll TrtJInIng Cllntl'llS lind numbtlr of ptJISOf'lS bsMfItItJd dufing thII ytMr 2002-{)3, 2003-04 .nd 2004·05 

State Number of Organisation Amount Released Number of beneflciares 
(As. in lakh) 

2002·03 20Q3.04 2004-05 2002·03 2003-04 2004·05 2002·03 2003-04 2004-05 

1 2 3 4 5 6 7 8 9 10 

Andhra Pradesh 34 29 30 541.71 373.55 389.13 n13 3390 4357 

Assam 2 2 3 21.79 21.72 22.46 347 238 365 
~ . 

Bihar 9 8 8 87.64 116.16 92.48 1048 1613 1310 

Chandigarh 1 2.00 2.64 3.27 10~ 120 117 

Chhattiagarh 0.00 0.00 1.70 50 

Delhi 11 13 9 45.21 111.05 41.17 3883 2929 401 

Gujarat 5 5 5 16.13 16.15 8.22 179 267 105 

Haryana 5 5 5 21.93 29.78 29.28 264 295 287 

Himachal Pradesh 1 4.06 2.67 3.51 27 19 25 
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Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

. Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Total 

{Tl1InslBtionJ 

2 

1 

11 

19 

3 

7 

4 

2 

9 

3 

9 

18 

27 

2 

10 

194 

BHADAA 3, 1927 (Satka) 

3 4 5 6 7 

1.1 FI o.n 1.26 

14 11 146.53 168.83 124.21 

22 24 103.67 133.96 140.73 

5 5 4.82 11.07 12.90 

2 4 82.08 30.36 43.29 

4 5 21.13 18.34 16.92 

2 2 23.85 22.18 15.41 

1 17.92 12.43 13.35 

10 9 51.19 74.63 46.12 

3 2 31.52 28.74 19.68 

10 8 49.11 47.20 52.53 

16 17 111.57 100.51 89.59 

24 21 199.60 195.46 154.66 

2 2 40.51 24.68 18.71 

10 11 76.16 68.27 54.84 

190 186 1701.31 1611.16 1395.44 

8 

20 

1466 

1379 

284 

1284 

320 

223 

128 

474 

841 

763 

1401 

2249 

396 

760 

25556 

9 

20 

1647 

2327 

299 

307 

296 

229 

132 

966 

730 

888 

898 

3085 

200 

867 

21742 

10 

20 

1071 

1618 

411 

409 

258 

81 

152 

444 

542 

804 

1181 

2018 

104 

457 

16587 
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Computer Training Cent,.. for SC and OBC 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) State/Union 
Territory-wise the number of Computer Training Centera 
being run for the Scheduled Castes and Other Backward 
Classes is given in the enclosed Statement. 

4367. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) the number of Computer Training Centres being 
run for the Scheduled Caates and Other Backward 
Classes, StatelUnlon Territory-wise; 

(b) the number of such Computer Training Centres 
being run in Maharashtra and the name of InatlMlons 
which are operating these centres; and 

(c) the performance of these training centras tin date 
and the number of persons who have started their own 
business after getting training from these institutions? 

(b) Two computer training centers are in receipt of 
grant-in-aid in Maharashtra for the welta,. of Scheduled 
Ca.stes run by the NGO's namely: (I) Dnyanraj Shlkahan 
Prasarak Mandai, 9, Bhagya Nagar, Tq. & Dist. Nanded; 
(ii) Microllne Computer Centre, 15, Old Subhedar layout, 
Manewada Road, Nagpur. 

8 computer training centers are in receipt of grant-in-
aid in Maharashtra for the welfare of Other Backward 
Classes. The names of these centers are 88 under: 

(i) Shri Ganesh Shlkahan Prasarak Mandai, Latur-
One carntre. 
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(ii) Karantl Jyoti Savitribai Mahila Bahu-uddeshiya 
Sanstha, Jalgaon-1 centre. 

(iii) KIBBTUS, Pune-1 centre. 

(iv) Bal Vikas Mahila Mandai, Latur-1 centre. 

(v) Wangeshwar Shikshan Prasarak Mandai, Akola 
at Patur, Balapore, Akola .and Akot-4 centres. 

(c) No inspection reports from the State Govemment 
of Maharashtra for the two Computer Training Centres 
for the welfare of Scheduled Castes have been received 
during the financial year 2004-05. These two centers were 
started towards the 2nd half of 2003-04 and since 
inspection reports have not yet been sent by the State 
Govemment. The number of persons who have started 
their own business after getting training from these 
institution cannot be ascertained for the present. 

In respect of Computer Training Centers for the 
Welfare of other Backward Classes, on the basis of 
inspection report/recommendation of the State 
Govemment, the grant-in-aid to these institutes have been 
released upto 2004-05. As per the information given by 
the organizations, 87 trainees have started their own 
businffss in Maharashtra after getting training from these 
institutions. 

SM.",.,,' 

ThtJ StstelllT-wise detsils 01 computsr lrBining csnters 
being fUn lor the well8re 01 Scheduled Castes (SCS) 
snd Other Backward C/sssss (OBCs) sre ss under. 

S1.No. Stale Computer Centres Comp\4er Cenns 
for SCa for 0BCi 

2 3 4 

1. Andhra Pradesh 5 

2. Assam 

3. Chhattiegarh 

4. Jammu & Kashmir 

5. Kamataka 

6. Madhya Pradesh 3 2 

7. Maharashtra 2 8 

2 3 4 

8. Manipur 

9. Orissa 3 

10. Punjab 

11. Tamil Nadu 4 

12. Uttar Pradesh 3 

13. Uttaranchal 

Total 22 16 

Remalna of Ancient Gond RaJa Period 

4368. SHRI HANSRAJ G. AHIR: Will the Minister of 
CULTURE be pleased to state: 

(a) whether the remaina of the ancient Gond Raja 
period in the district of Chandrapur, Maharashtra are in 
good state of preservation; 

(b) if so, the details thereof; 

(c) if not, the reasons thereof; 

(d) the steps being taken to maintain and unkeep of 
these remains; and 

(e) the expenditure Incurred on maintenance and 
unkeep of monuments at Chandrapur and Gadchiroli 
during each of the last three years and the funds allocated 
for 2005-081 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRt 
S. JAIPAL REDDY): (a) to (d) Yes, Sir. There are 21 
monuments declared to be of national importance in the 
District of Chandrapur and 9 in the district of Gadachiroli 
which include forts, temples, tombs and monolith belonging 
to Gondraj period. These ~onurnenta are receiving 
adequate attention in terms of structural repairs, 
environment development and preservation. besides day 
to day maintenance. The conservation of monuments is 
a continuous process and wOrQ are taken up in a phued 
manner depending on the availability of resources. 

(e) The expenditure incurred during last three years 
and allocation for the year 2004-05 for the monuments in 
Chandrapur and Gadchiroli are stated below: 
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Expenditure AIocation 
2002-()3 2003-04 2004-05 2005-06 

Chandrapur 2,22,476 4,92,128 2,06,815 12,45,500 

Gadachiroli 2,08,755 1,79,789 11,89,650 7,84,400 

Wateful Expenditure 

4369. SHAI GANESH SINGH: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether attention of the Government has been 
drawn to the C&AG Aeport No.3 of 2005 (Commercial) 
wherein it has been stated that the Airlines Allied Services 
Ltd. has incurred wasteful expenditure of As. 45.14 lakh 
as iease rent due to delay in obtaining certificate of 
worthiness: 

(b) if so, the fact thereof; 

(c) whether any responsibility has been fixed in the 
matter; 

(d) if so, the details thereof; and 

(e) the steps taken to avoid incurring wasteful 
expenditure in future? 

THE MINISTER OF STATE OF THE MiNISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) In connection with getting Certificate of 
Airworthiness (C of A) by Indian Airlines in respect of 4 
ATR aircraft taken on lease it has been observed in the 
C&AG report that the company obtained C of A for the 
first aircraft from DGCA in 5 days of its arrival in India 
but for the other three aircraft the company took 14 days, 
21 days and 22 days respectively. The company thus 
took a total of 42 days (9+ 16+ 17) in excess with reference 
to the time taken for obtaining C of A in respect of the 
first aircraft and bore lease rent for the period before 
bringing the aircraft in to commercial operation. 

(c) The first aircraft which arrived on 19.12.2002 was 
committed for inaugural flight on 25.12.2002 and action 
in advance was taken by all the concerned agencies to 
ensure issue of Certificate of Airworthiness to meet the 
target date. The time taken in getting the first aircraft 
readied for operation of inaugural flight after getting C of 
A within 5 days, through special efforts by all agencies 

Involved, can not be taken 88 standard norms for time 
required for obtaining C of A. 

(d) and (e) Do not arise. 

DelhI·Una Rail Line 

4370. SHRIMATI PRATIBHA SINGH: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the present status of further extension of the 
Delhi-Una Rail line: and 

(b) the time by which the doubling and electrification 
of this line Is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) New line work from 
Nangal Dam-Talwara has been taken up and Nangal 
Dam-Una-Churaru Takarala has already been completed. 
On Churaru Takarala-Amb Andaura (11 kms.), land 
acquisition has been taken up. 

(b) Doubling and electrification of Una-Talwara section 
is not a sanctioned work. 

Job. to Unemployed SCiST Youth In Private Sector 

4371. SHRI JAI PRAKASH: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Government has taken any initiative 
to provide jobs to the unemployed Scheduled Caste (SC) 
and Scheduled Tribe (ST) youth passing out from various 
IITs and Management Institutes in the Private sector and 
forwarded their curriculum vitae (CV) to the confederation 
of Indian Industries (CII) for consideration for their 
appOintments; 

(b) if so, the details thereof: and 

(c) the response of the CII thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHAIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (c) As a part of 
national dialogue with the associations of Industry and 
trade to see how best the private sector can fulfil the 
aspirations of Scheduled Castes and Scheduled Tribes 
youth, a list of 51 candidates belonging to Scheduled 
Castes and Scheduled Tribes alongwith their qualifications 
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and contact addresses was forwarded on 31st May 2005 
to the Confederation of Indian Industry (CII) for 
consideration of their appointments in any of its member 
organizations. The CII vide their letter dated 10th June 
2005 informed that they were circulating the list to their 
members requesting them to consider the applications. 

Eatllbllshment of Social Justice Centre 

4372. DR. SATYANARAYAN JATIYA: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Ministry had prepared any scheme 
for establishment of Social Justice Centre and sent the 
same to the Planning Commission for approval; 

(b) if so, the details thereof; 

(c) the views/response of the Planning Commission 
thereto; 

(d) the follow-up action taken by the Ministry thereon; 

(e) the present status of the said scheme; and 

(f) the details of distribution of aids and appliances 
by each of the District Disabled Rehabilitation Centres in 
Madhya Pradash during each of the last three years and 
the current year, centre-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) A scheme 
to . setup Social Justice Centres in 100 districts to provide 
information to the people regarding various schemes and 
programmes of the Government relating to the Ministry 
of Social Justice & Empowerment was sent to the 
Planning Commission for their in principle approval. 

(c) to (e) The Planning CommiSSion suggested that 
the scheme should be implemented through existing 
District Disabled Rehabilitation Centres (DDRCs) and the 
staH available with the States under National Programme 
for Rehabilitation of Persons with disabilities (NPRPD) 
could be utilized. Since NPRPD programme was 
discontinued in the 10th Plan, the availability of staff as 
envisaged by the Planning Commission was not available 
for this purpose. Accordingly, necessary instructions were 
Issued to the implementing agencies of various DDRCs 
to take appropriate action. Social Justice Centre scheme 
could not become functional as the scope of the scheme 
of DDRCs did not COVer the proposed activities of social 
justice centers and hence the proposal for additional 
emoluments to the DDRC staff for discharge of duties in 
respect of social justice centers did not get financial 
clearance. 

(f) A statement is enclosed. 

SI.No. Centre Aids and Appliances distributed Total 
2002-03 

2 3 

1. DDRC, Agar 

2. DDRC, Alot 

3. DDRC. Salaghat 

4. DDRC, Dewas 186 

5. DDRC, Gwalior 803 

6. DDRC, Indore 482 

7. DDRC, Jawad 

8. DDRC, Jhabua 481 

2003-04 2004-05 

4 

85 

776 

229 

175 

344 

240 

5 

391 

5 

323 

285 

1134 

1027 

540 

100 

55 

294 

2005-06 
(till June 2005) 

6 

32 

187 

1308 

170 

5 

30 

164 

7 

1248 

2671 

1558 

1887 

827 

90 

1330 
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2 3 

9. DDRC, Mandsaur 

10. DDRC, Rajg!lrh 772 

11. DDRC, Rewa 188 

12. DDRC, Sagar 489 

13. DDRC, Satna 112 

14. DDRC, Ulialn 1535 

15. DDRC, Damoh· 

16. DDRC, Kandwa·" 

17. DDRC, Khargaon .... 

'OORe Oamoh has recently become functional. 

"OORe Non-functional. 

{English} 

Corpus of Fundi for Vllually Handicapped 

4373. SHRI M. SREENIVASULU REDDY: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

{a) whether the Government Is aware that the plight 
of visually handicapped children in the country continues 
to deteriorate; 

(b) if so, the remedial measures taken in this regard; 

(c) whether there i8 any proposal to set up corpus 
of funds for the welfare of visually handicapped; and 

(d) ,if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) There is 
no study showing that plight of visually handicapped 
children in the country is deteriorating. 

(c) No, Sir. 

(d) Does not arise. 

4 5 6 7 

28 212 39 279 

249 250 71 1342 

219 153 1795 2353 

228 315 209 1241 

14 1296 219 1641 

1318 149 81 3063 

{Tmnslstion} 

Setting up of Panenger CoachIWheeI Factory 

4374. SHRI SUSHIL KUMAR MODI: Will the Minister 
of RAILWAYS be pleased. to state: 

(a) whether the Government had decided to set up 
passenger coach factory at Harnaut and wheel 
manufacturing factory In Chhapra; 

(b) if so, the funds provided for these projects during 
2005-06; and 

(c) the time by which the works on these projects 
are likely to be started and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) It has been decided to 
set up a Coach Repair Wolbhop at Hamaut and Wheel 
manufacturing Plant at Chhapra. 

(b) Funds provided for the8e projects during 2005-06 
are as under: 

Hamaut-Rs. 22.JtO crore 

Chhapra-Rs. 4.00 crore 

(c) The work on Coach Repair Workshop at Harnaut 
started in March, 2004 an~ is likely to be completed by 
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June, 2008. The work on Wheel manufacturing Plant In 
Chhapra started in April, 2005 and is likely to be 
completed by January, 2010. 

{English} 

. Setting up of Ordnance Factory In Assam 

4375. SHRI M.K. SUBBA: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government has approved the 
proposal of Government of Assam for setting up an 
ordnance factory In North-Eastem region; 

(b) if so, the details alongwlth the location identified 
there of; and 

(c) the estimated cost of the said factory? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDICUE): (a) to (c) Requests have been received from 
various State Governments from time to time, for setting 
up new Ordnance Factories for production of sman arms. 
A request was also received from the Govemment of 
Assam. The eXisting capacities of the Ordnance Factories 
are more than sufficient to meet the existing requirement 
of Armed Forces, and there is thus no requirement for 
setting up a new .unit. 

[Translation} 

Aaslstance from Japan for Railway Project 

4376. MOHO. SHAHID: 
SHRI HARlBHAU RATHOD: 
SHRI RATIlAL KALiDAS VARMA: 

\ 

SHRt Y.G. MAHAJAN: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government of Japan has entered 
into an agreement for execution of golden quadrilateral 
project; 

(b) if so, the details atongwith the terms and 
conditions thereof; 

(c) the total assistance is likely to be provided by 
the Government of Japan for the said project; and 

(d) the time by which the said project is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) to (d) Do not arise. 

Railway Projects of Kola Division 

43n. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether some Railway projects of Kota division 
in Rajasthan are being shelved; 

(b) if so, the details alongwith the reasons therefor; 
and 

(c) the present status of development and expansion 
of Dakanlya Talav railway station project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) The work of Dakaniya Talav-Up. & On. Loops is 
included In the Budget 2005-06 at a cost of 
Rs. 4.05 crore. 

PetroVDle .. 1 Retail Outlets 

4378. SHRI RAMSWAROOP KOLl: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) the total number of petrol/diesel outlets of various 
oil PSUs commissioned recently in Madhya Pradesh, 
Chhattisgarh, Rajasthan, Bihar and Uttar Pradesh under 
Kisan Vikas Kendra category; arld 

(b) the number of retail outlets commiaaioned during 
the last two years under "Transport" category in these 
States? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) the public sector oil marketing 
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companies (OMes), viz., Indian on Corporation limited 
(IOC), Hinduatan Petroleum Corporation Limited (HPC), 
Bharat Petroleum Corporation Limited (BPCl) and IBP 
Co. Limited (IBP), have schemes of opening low-cost 
retail outlets (petroVdiesel outlets) in rural areas, uncler 
different names. 10C outlets are called 'Kisan Seva 
Kendra', IBP and HPCl outlets are named 'Gramin Seva 
Kendra' and 'Kisan Vikas Kendra' respectively. BPCl's 
scheme, under their rural area retail outlet marketing plan, 
is similar to that of 10C. 

During the period April-June, 2005, the OMCs 
commissioned 17 such retail outlets in the foHowing States: 

Madhya Pradesh 

Rajasthan 

Uttar Pradesh 

2 Nos. 

8 Nos. 

7 Nos. 

(b) There is no category of retail outlets called 
'Transport' category. However, the guidelines of the OMCs 
provide for ailotment of retail outlets to 'fleet operators', 
i.e., the ones owning on having in attachment a group of 
vehicles with certain volume commitments. The number 
of retail outlets commissioned by the OMCs under the 
fleet operators category in the State of Madhya Pradesh, 
Chhattisgarh, Rajasthan, Bihar and Uttar Pradesh, during 
the years 2003-04 and 2004-05, was as under: 

State 

Madhya Pradelh 

Chhattisgarh 

Rajasthan 

Bihar 

Uttar Pradesh 

No. of retail outlets 
commissioned during 

2003-04 2004-05 

27 62 

9 26 

5 35 

0 4 

23 63 

Withdrawal of Fll'llkka Exp,... 

4379. SHRI KULDEEP BISHNOI: WIN the Minister 01 
RAilWAYS be pleased to state: 

(a) whether the Railways have decided to withdraw 
the service of Farakka Express running from Bhlwani to 
Maida Town; 

(b) If so, the reasons therefor; 

(c) whether the Railways are considering to reetore 
the service of Farakka Express In view of public 
resentment against Its withdrawal; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (SHRI R. VElU): (a) Yes, Sir. 341313414 & 
348313484 Maida town-Bhlwani Farakka Express has been 
short-terminated at Delhi. The train is now running 
between Delhi and Maida town. 

(b) to (d) Due to non-punctual running of the Farakka 
Express, there was lot of resentment amongst the 
passengers who were utilizing this services between Delhi 
and Bhiwani. Besides, due to late running of the train, it 
had to be terminated at Delhi on several occasiona. 
However, in lieu, the run of Farukhabad-Delhi Kallndi 
Express has been extended to Bhlwanl. Kalindi Expreea 
Is running to slmJlar schedule on Delhl-Bhlwani section. 
There is no proposal to restore the running of the Farakka 
Express on Delhi-Bhlwani section at present. 

{English! 

LPG Agencle. 

4380. SHRI RANEN BARMAN: Win the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the number of LPG agencies functioning In 
different parts of the country as on June 30, 2005, State-
wise; 

(b) whether the Govemment is considering to S8t up 
more LPG agencies in the country during the Tenth Five 
Year Plan; and 

(c) if so, the details thereof, State-wise? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) As on 1.7.2005, Public Sector 011 
Marketing Compenies (OMCs) were operating 9104 LPG 
distributorships In the country. State-wise details are given 
in the enclosed Statement 

(b) and (c) OMCs are free to set up LPG 
distribUtorships based on their commercial considerations. 
In view of this, no specific target has been fixed by 
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Government for setting up of LPG distributorships. 
However, as a matter of policy, OMCs have been advised 
to concentrate their tuture expansion plans in semi-urban 
and rural areas. 

StllltHlNlnl 

The details of LPG Distributorships of OMCs in the 
Count!}' liS on 1.7.2005. 

StateslUTs 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Delhi 

Goa 

Gujarat 

Harvana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Number of LPG 
distributorships 

2 

814 

28 

243 

291 

144 

308 

52 

539 

275 

113 

150 

138 

482 

370 

550 

996 

30 

32 

25 

24 

176 

424 

1 2 

Rajasthan 433 

Sikklm 4 

Tamil Nadu 627 

Tripura 28 

Uttar Pradesh 1131 

Uttaranchal 160 

West Bengal 465 

Andaman & Nlcobar 4 

Chandigarh 30 

Dadra & Nagar Haveli 1 

Daman Diu 2 

Lakshadweep 1 

Pondlcherry 14 

Total 9104 

Remnants of a Big City In (:hhattlsgarh 

4381. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether it is a fact that remnants of big city has 
been found in Chhattisgarh during excavation by the 
Archaeological Survey of India; and 

(b) if so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) the Archaeological Survey 
of India has not carried out excavations at Chhattisgarh 
recently. However, the Bodhlsatva Nagarjuna Smarak 
Sanstha Via Anusandhan Kendra, Nagpur, In the year 
1999-2001 and 2002-04, and subsequently the Department 
of Culture and Archaeology, Chhattisgarh, in the year 
2004-05, have carried out excavations at Sirpur, D~. 
Mahasamund, in Chhattlsgarh. The excavations have 
brought to light remains of an extensive city datable to 
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circa 6th·9th century A.D. The city contained, among other 
things, remains of a large Buddhist monuttc complex 
comprising a sanctum sanctorum, a sixteen pHlared half, 
and ten monk's cells. The complex has preserved 
evidence of rich carvings depicting scenes from the life 
of Buddha, amorous couples, floral and animal designs 
besides Ioiti-mukh motifs. 

Election Proce.. of Board of National T~at 

4382. SHRI KAILASH MEGHWAL: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to atate: 

(a> whether the Government has received some 
complaints regarding. tampering and interfering with the 
democratic process of elections for Members of the 'Board 
of National Trust'; 

(b) if so, the nature of complaints; 

(c) whether any inquiry has been ordered In this 
regard; and 

(d) if so, the outcome thereof and the action taken 
against the officials found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (d) In connection 
with the election of Members to the Board of the National 
Trust for the Welfare of Persons with Autism, Cerebral 
Palsy, Mental Retardation and Multiple Disabilities, held 
In the month of August, 2003, two repreaentatlons had 
been received regarding validity of nomination of Shri 
Anil Joshi, Member of the Executive Committee of 
SWEEKAR, Nagpur, as a Member representing 
association of parents of persons with multiple disabilities. 
In both representations, doubt had been raised whether 
SWEEKAR was working In the field of multiple disabilities. 
SWEEKAR clarified that they had been working In the 
field of multiple disabilities. Further, they had already 
amended their constitution to include persons with multiple 
disabilities and those amendments had been registered 
with and approved by the competent authority on 
18.10.2002. As the nomination of Shri Joshi had been 
found to be valid by the Retuming Officer, the Trust 
declared the candidate elected. 

Parking Arrangements for Private Aeroplanes at 
Nagpur Airport. 

4383. SHRI SUBODH .MOHITE: Will the Minister of 
CIVIL AVIATION be pleased to state: 

<a) whether the Airports Authority of India proposes 
to make arrangements for parking and night stay of private 
aeroplanes at Nagpur Airports; 

(b) If so, the details thereof; 

(c) whether the private operators had requested for --
these facilities at Sonegaon airport; and 

(d) if so, the action taken by Airports Authority of 
India (MI) thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Yes, Sir. Out of 7 paJtcing bays available at Nagpur airport, 
Airports Authority of India (MI) cen allot 3 bays for night 
parking. 

(c) and (d) Yes, Sir. MI has already allotted 2 bays 
for night parking to Deccan Air. 

Doordarshan KAlndnis In RaJ .. than 

4384. SHRI PUSP JAIN: Will the Mlnlater of 
INFORMATION AND BROADCASTING be plealed to 
state: 

(a) whether the Government has any proposal to 
establish new Doordarshan Kendra and Doordarahan 
Relay Kendras in Rajasthan in the coming year; 

(b) if so, the details thereof; and 

(c) the time by which these .... likely to be made 
operational? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (c) Prasar Bherall has intimated 
that a low power TV transmitter has been set up at 
Khajuwala in Rajasthan which is expected to be 
commi88ioned shortly. Besides, the existing LPT (001) at 
Blkaner is being replaced by an HPT, which Is expected 
to be inataHad by 20()8..()7. 
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Rei.... of Flnancl., Aul.t.nce under Poet-m.trlc 
Schol.rshlp Scheme 

4385. SHRI IQBAL AHMED SARADGI: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether the Government of Karnataka has 
submitted a proposal for book bank in medical and 
engineering colleges; 

(b) if so, whether the book bank scheme has been 
merged with post·matric scholarship scheme; 

(c) if so, whether the financial assistance under the 
scheme for the year 2003·04 and 2004-05 has been 
released to the Government of Karnataka; 

(d) If not, the re880ns for delay; and 

(e) the time by which the required funds are likely to 
be released? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) Ves, Sir. 

(b) to (e) The book bank scheme has been merged 
with Post·Matric ~cheme during the year 2003-04. Central 
assistance amounting to RI. 24.82 crore and Rs. 26.99 
crore had been released during the years 2003-04 and 
2004·05 respectively to the Government of Karnataka 
under the merged scheme. 

-" Submerging of ..... Icopters In Juhu Hangar 

4386. SHRIMATI ARCHANA NAVAK: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether a number of helicopters of Pawan Hans 
were submerged in Juhu Hangar during the recent rain 
in Mumbai; 

(b) If so, the details thereof; and 

(c) the extent of 1088 euffered as a, fault thereof? 

THE MINISTER OF STATE'OF THE MINISTRV OF 
C/V1l AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Ves, Sir. 10 Dauphin helicopters and one Mi·172 

helicopter were submerged in water at Juhu Hangar of 
Pawan Hans HeUcopters Umited (PHHL). Additionaly one 
Mi·172 helicopter parked at ONGC oil rig Bombay HJgh 
North (BHN) was destroyed in the fire on 27.7.2005. 

(c) PHHL is assessing the extent of loss in 
consultation with the Oriental Insurance Company with 
whom these assets are insured. 

{Translstion} 

Proposals for Mentally Retarded ChHdren 

4387. SHRIMATI KARUNA SHUKLA: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Government of Chhattiegarh has sent 
any proposal of Ankur and Innerwheel Education Society, 
Korba, working for the mentally retarded children to the 
Union Government; 

(b) if so, the details thereof; and 

(c) the re~ction of the Union Government thereto 
alongwith funds released thereunder? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) The State 
Government had recommended the continuation of Grant· 
in-Aid to Ankur, Korba for its project 'Speclal School for 
Mentally Retarded Children'. It has also recommended a 
new proposal of Innerwheel Education Society for Its 
project 'Special School for Visually Handicapped Children' 
for grant in aid under Deendayal Disabled Rehabilitation 
Scheme. 

(c) The details of grant in aid released to Ankur, 
Korba during last 3 years are given below: 

Vear Amount Released (in Lakh) 

2002·03 5.70 

2003·04 4.70 

2004-05 5.56 

The Innerwhell Education Society, Korba does not 
fulfil the minimum eligibility criteria of having 2 years 
experience in ru~lning the project. 
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Modernl .. tlon of Railway Statlonl In DIIvangere 

4388. SHRI G.M. SIOOESWARA: WHI the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have received any proposal 
for modernization of railway stations in Oavangere; 

(b) if so. the details thereof; and 

(c) the time by which the work on the railway stations 
in Davangare is likely to be started and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No. Sir. 

(b) and (c) Do not arise. 

expansion of BhutHmelwar Airport 

4389. SHRI TATHAGATA SATPATHY: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Govemment has any proposal to 
modemize/upgrade the Bhubaneswar airport; 

(b) if so. the details thereof; 

(c) whether the Union Govemment has received any 
request from the Government of Orissa for the 
modemization and expansion of the Bhubaneswar airport; 

and 

(d) if so. the steps taken by the Union Govemment 

thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d) 
Requests have been received from State Govemment of 
Orissa for the modernization and upgradation of this 
airport has already been taken up In a phased manner. 
In phase I strengthening and extension of runway to 9.000 
ft. has been taken up. It is likely to be completed in 
March. 2006. For phase II. there is a proposal for 
expansion of apron to accommodate more aircrafts. 

IntroclUctlon of Electronic Stetholcope In Trill", 

4390. SHRI RAVICHANDRAN SIPPIPARAI: WHI the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have any proposal to 
introduce Electronic Stethoscope to tighten the security 
for making i'ail joumey safe; 

(b) if 80. the details thereof alongwlth advantages of 
new system; and 

(c) the time by which the new system is likely to be 
Introduced in trains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No. Sir. 

(b) and (c) Do not arise. 

Fundi In Axed DepoaHa 

4391. SHRI SUNIL KHAN: WID the Minister of HEAVY 
INDUSTRIES AND PUBliC ENTERPRISES be pleased 
to state: 

(a) whether huge funds of Bharat Bhari Udyog Nigam 
Limited (BBUNL) are lying in fixed depollts In the 
scheduled bank; 

(b) If 80. the details thereof; 

(c) whether it is a fact that different units of 
subsidiaries of BBUNL are facing liquidity problems; 

(d) if 80. the details thereof; and 

(e) if not. the reason8 for not rendering financial 
8I8istance to th .. e units? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES' AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN OEV): (a) and (b) By the end 
of financial year 2004-05. i.e. as on 31.03.2005. the total 
amount of fixed deposits of BBUNL with scheduled banks 
was As. 26.46 crore. 

(c) to (e) the subsidiaries of BBUNL are facing 
liquidity problems mainly due to Ioas of production on 
account of shortage of free supply Ilema, hike in cost of 
inputs like 1tHI. bogies & coupl .... unremunerative price 
of wagons etc. BBUNL has been providing financt., 



139 Wnltsn AI1$WSfS AUGUST 25, 2006 140 

assistance from time to time in the form of short-terms 
loan to meet financial exigencies of subsidiaries. Recently, 
the ~in banker of BBUNL has sanctioned Rs. 26.00 cr. 
to BBJ against BBUNL corporate guarantee. 

Inveatment by PIOIINRI, In Aviation Sector 

4392. DR. RAJESH MISHRA: 
SHRI SURENDRA PRAKASH GOYAL: 
SHRI P.S. GADHAVI: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Govemment has allowed Person of 
Indian Origin (PIOs) and Non-Resident Indians (NRls) to 
invest upon cent per cent In domestic aviation sector; 

(b) if so, the details thereof; 

(c) whether the Government has received some 
representations for non-implementation of above policy 
decision; and 

(d) if so, the steps being taken to issue dlrectiv .. to 
the concerned Ministries/Departments and State 
Govemments clarifying Government's stand on Foreign 
Direct Investment (FDI) In aviation sector? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) No 
Sir. The existing Civil Aviation Requirements stipulate that 
a scheduled/non-scheduled air transport operators permit 
can be granted only to a citizen of India or to a companyl 
body corporate provided, inter-alia, that its substantial 
ownership and effective control is vested in Indian national. 
Hence, persons of Indian Origin, who are not Indian 
citizens, can not be permitted to operate air transport 
services in terms of the present regulatory position. 

(c) The Govemment had received a letter from MIs 
Magic Air Pvt. Ud. with reference to their application for 
grant of NOC to operate Schedule Air Transport Services. 

(d) The matter is under examination. 

Burden of Sale, Tax on Petroleum Proclucta 

4393. PROF. M. RAMADASS: WID the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Ministry of Petroleum and Natural 
gas has requested to the State ~OY8rnments to eIa8h 
.... laX to decrease the burden of increasing prices on 
the people; and 

(b) if so, the reaction of the State Govemments to 
this proposal? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The Minister of Petroleum 
and Natural Gas has requested State Chief Ministers 
through his letters dated 12th August/15th October 2004, 
and the Chairman of the Empowered Committee of State 
Finance Ministers through letter dated the 10th November, 
2004, to reduce/maintain sales tax rates on petroleum 
products, especially petrol and diesel, at their earlier 
agreed uniform floor levels with a view to containing the 
impact of high intematlonal prices on the domestic 
consumer prices of these pl't'ducts. 

Twenty three (23) States, as per the Oat given in the 
enclosed Statement, have acknowledged reoaIpt of the 
communication. The matter is being pursued. 

List of Ststss who h8/1t1 8cknow1t1dgsd thtI 
Communic8f1on IIWfI Mini8ttlr (PNG) 

SI.No State 

1 2 

1. Andhra Pradesh 

2. Assam 

S. Bihar 

4. Chhattisgarh 

5. Delhi 

6. Gujarat 

7. Haryana 

8. Jammu & Kashmir 

9. Jharkhand 

10. Kamataka 

11. Madhya Pradesh 

12. Maharashtra 

13 . Manlpur 

14. Meghalaya 
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15. Mlzoram 

16. Nagaland 

17. Orissa 

18. Punjab 

19. Rajasthan 

20. Sikkim 

21. Uttar Pradesh 

22. Uttaranchal 

23. West Bengal 

Deposits for Petrol Pump Dealerehlp 

4394. SHRI M. JAGANNATH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to atate: 

(a) whether Public Sector Oil Companies are taking 
a deposit/securities of Rs. 2 lakhs to Rs. 5 lalehs for 
giving the petrol pumps dealership depending upon volume 
of sales; 

(b) if so, whether interest is given on such deposits! 
securities; 

(c) if not, the reasons therefor; 

(d) whether the Govemment would direct the Oil 
PSUs either to pay interest or to exempt such dealers 
from paying licence tee recovery keeping in view of the 
system of Kissan Seva Kendra; and 

(e) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) In terms of policy, the public 
sector oil marketing companies (OMCs) collect, a security 
deposit ranging from As. 50,000/- to Rs. 5 lakh, depending 
upon the estimated sales volume from deal ...... seIect for 
retail outlets (petrol pumps). As this is a security deposit, 
it does not carry any interest. No security deposit is 
collected from dealerships reserved for the Scheduled 
Caste/Scheduled Tribe categories or from those eligible 
for financial assistance under the Corpus Fund Scheme. 

(d) and (e) Under their "KIsan Seva' Kendra-Scheme, 
Indian Oil Corporation limited are coIleeting a security 
deposit of Re. 25,000 from selected candidates. Aa the 
collection of the security deposit is a commercial matter 
between the ·OMCs and the dealers-aetect, Govemment 
do not Intervene in the matter nor do they propose to 
Intervene. 

[Tf1JnsI8tionj 

Ticket Checking by APF Pereonnel 

4395. SHRI KAILASH BAITHA: Will the Minister of 
RAILWAYS be pleased to Itate: 

(a> whether the Railways are aware that Railway 
Protection Force (RPF) personnel are checking the tickets 
of passengers in trains; 

(b) if 10, whether the RPF personnel have also been 
authorised to check tickets of puaengers; 

(c) If not, the number of complaints received against 
RPF personnel for misusing their powere alongwlth the 
reuona for checking of tickets by RPF personnel thus 
causing harasament to passengers; 

(d) the action taken/to be taken against RPF 
personnel found guilty; and 

(e) the measures takentto be taken by the RailwaY8 
to check the misuse of powers by RPF pereonnel? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir. 

(c) and (d) One such case over South East Central 
Railway has been registered vide case No.33I05 U/S 294, 
32~921190 Indian Penal Code (I PC) by Govemment 
Railway Police (GRP) shahdol agaln8t two Railway 
Protection Force (RPF) Staff and the cue ia under 
investigation. 

(e) Necessary instructions have been iHUed to all 
chief Security Commiasioners, Zonal Railways. directing 
RPF personnel not to indulge in ticket checking, faMing 
which disciplinary action will be taken against them, 

StoPfMP of Train. 

4396. SHRI RAJENDER KUMAR: Will the Minister 
of RAILWAYS be pleased to state: 
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(a) whether there is any proposal under COO8ideration 
of th-. Govemmenl to provide stoppage of Barauni-
Amritur Janeewa Express, Darbhanga-Amritsar Jan Nayak 
Express, Jammu-Gorakhpur Express and Tata-Amritaar 
JaUianwaiabagh Express at Roorkee and Lak8ar railway 
stations In view of their importance from the Industrial 
point of view; 

(b) if so, the details thereof; 

(c) the time by which the said proposals are likely to 
be implemented; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) 5209/521-0 
Barauni-Amritsar Jansewa Express, 5211/5212 Darbhanga-
Amritsar Jan Nayak Express, 2587/2588 Jammu-
Gcarakhpur Amamath Express and 8103/8104 Tata-
Amritsar Jallianwalabagh Express are already stopping at 
Laksar Railway station. Further, 2587/2588 Jammu-
Gorakhpur Amamath Express is stopping at Roorkee 
RaIlway station also. Stoppage of 520915210 Baraunl-
Amritsar Jansewa Express, 5211/5212 Darbhanga-Amrltsar 
Jan Nayak Express and 8103/8104 Tata-Amrlt.ar 
Jallianwalabagh Express at Roorkee Railway station has 
been examined but not found feasible for implementation 
due to operational constraints. 

Time for Broadcutlng at Paurl and Gope.hwar 

4397. MAJ. GEN. (RETD) B.C. KHANDURI: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) the period for which programmes are broadcast 
daily from Akashwanl Kendras at Pauri and Gopeshwar 
in Uttaranchal; 

(b) whether the Gopeshwar Kendra i. working merely 
as a relay centre; 

(c) if so, the reasons therefor and the time by which 
the same is likely to be upgraded as a broadcasting 
centre; 

(d) whether some posts in various categories are 
lying vacant at these Kendr8!l; 

(e) If so, the reasons therefor; and 

(f) the time by which these are likely to be fHIad up? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Pras., Bharati has Informed that 
daily transmission timings of AIR, Paurl i8 from 1655 hrs. 
to 2130 hrs. and AIR, Gopeshwar is from 1745 hrs. to 
2130 hrs. 

(b) Yes, Sir. 

(c) to (t) Prasar Bharati has informed that due to 
difficulties in recruitment there ia no proposal at present 
to upgrade AIR, Gopeahwar as an originating Station or 
fill up the vacant posts. 

/EngIish} 

Vacation of Land 

4398. SHRI ADHIR CHOWDHURY: Will the Minister 
of R~ILWAYS be pleased to state: 

(a) whether some oil Public Sector Undertakings 
(PSUa) are running their petrol pumps on railway land 
inspite of expiry of lease and are not vacating the land; 

(b) if so, whether the Railways would further lease 
out the land to them; 

(c) if so, the details thereof; and 

(d) if not, the steps taken to get the land vacated 
from them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VEW): (a) No, Sir. 

(b) to (d) Do not arise. 

Platform Shed. at Bhadrak Railway Station 

4399. SHRI ARJUN SETHI: Will the Miniater of 
RAILWAYS be pleased to state: 

(a) whether there is no pIatfonn ehed8 on goods 
side at Bhadrak Railway Station in Orissa as a result 
much difficulties are being faced in loading and unloading 
of perishable goods during the rainy season; 

(b) if so, whether the Railways have received 
representations from various quarters for providing these 
facilities at the said railway station; and 
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(c) It 80, the detliis thereof and the .. taken in 
ttl. regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YELU): (a) Y ... Sir. 

(b) Yes, Sir. The concemed dlvilion hila received 
one representation. 

(c) One representation dated 28.9.04 has been 
received from the local public forwarded by Ministry of 
Revenue, Food Supply and Consumer Welfare, 
Government of 0rIaaa tor providing platform aheda on 
the goode ahed .,.... other demanda. The proposal 
forexteneion of shed Is under process for Inclusion In 
the Wor1cs Programme tor the year 2008-07. 

o.lerehlp of PMro Producta 

4400. SHRI SANAT KUMAR MANDAL: Will the 
Miniater of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Government ha. modified the 
guldelin.. for allotment of dealership of petroleum 
produoll; 

(b) if so, the details thereof; and 

(c) when these guidelines were lut modified? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) Based on certain broad 
parameters adVleed by the Govemment to the public 
sector oil marketing companies (OMC.) in August, 2003, 
the latter have framed their guidelines for the selection 
of retail outlet leaderahips, LPG distrilutorships and SKO-
LDO dealerships for viable locations in the country, and 
have been making selections in terms of theae guideUnea. 
These guidelines provided for a detailed procedure to be 
followed by the OMCs in making selection of dealers! 
distributors. The procedure includes selection of dealers! 
distributors by the selection committee of the OMC 
concemed on the basis of evaluation of the suitability of 
the candidat.. vi .... vis certain laid down parameters. 
Further, the guidelines provide for grievance redressaI 
mechanism and any complaint/grievance related to the 
selection of dealers/distributors is dealt with by the OMCs 
as per this mechanism. 

SubHquently, In July, 2004, Government Illued 
certain directions to the OMCs for 'ending more 
tranepMtncy to the aelection procedure. In' February, 
2005, Government had further advlaed the OMCs to 
modify the procedure for considering officers of land from 
the land owners for I8tting up of dMIer8hIps. 

Hulpur-Y"nll-Sugaull RIIII Una 

4401. SHRI RAM KRIPAL YADAY: WHI the Minister 
of RAILWAYS be pleased to state: 

(a) whether the work of land acquisition tor 
constNCtlon of Hazlpur-Yalshali-Sugaull new raU line has 
been completed; 

(b) If 80, the details thereof; 

(c) whether the work tor laying the eaId new railway 
line has since commenced; 

(d) If 80, the total expenditure IIkflly to be Incurred 
thereon; and 

(e) the time by which the construction work on railway 
line is likely to be completed and made operational? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YELU): (a) No, Sir. 

(b) Does not arise. 

(c) Land acquisition appIlcaIiona tor the project haw 
been flied wtIh the St8Ie Govemment. 

(d) An expenditure of Re. 324.66 cront Ie Iik8ly to be 
incurred on the project. 

(e) The target date for completion and commiulonlng 
of the line has not been fixed. 

/Engli6hj 

Purcha.. of Stationery 

4402. SHRI PRABHUNATH SINGH: Will the Minister 
of RAILWAYS be pleased to refer to the replies given to 
Unstarred Question Nos. 432 and 3396 dated December' , 
02, 2004 and March 24, 2005 respectively regarding 
purchase of stationery and state: 
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(a) whether the Infonnation has .Ince bean collected; 

(b) if so, the detaill thereof; and 

(c) If not, the reasons for the delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. Information 
has been collected. However, It Is being complied. 

(b) 0081 not arise. 

(c) Since this Involves collection and compilation of 
voluminous data. It will take more time to fulfil the 
Allurance. 

Ram NIw .. Mlrdha Committee 

4403. SHRI SITA RAM YADAV: 
SHRI RAYAPATI SAMBAS IVA RAO: 

WHI the Minister of CULTURE be pIeued to .tate: 

<a) whether the Ram Nlwu Mintha Committee eet 
up In 1983 to prepare an action plan for protecting the 
historical monuments from vandalism had submitted Its 
report In 1984; 

(b) If so, the details thereof; and 

(c) the action taken by the Government to Imptern.lt 
the recommendations of the Report? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CUlTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) v-. Sir. The Ram NIwaI 
Mlrdha Committee which wu Nt up In 1983 to carry out 
a profeelional ItUdy of the atepe that need be taken and 
to prepare an over all plan of action to preserve India's 
historical monuments submitted its report to the 
Government of Incla m 1984. 

The Committee made as many as 81 
recommendations which Included the following 
recommendations for the protection of the historical 
monuments and site museums from theft and vandalism. 

With a view to enforcing round the clock vigil at 
certain Important monuments, the ex1stlng strength of 
Monument Attendants required. to be Increased to at least 
9000 from the existing level of 2700. 

The Security force for looking after the aecurlty of 
the Monuments as also of the Archaeological MueeLI'fIa 
should be organized on proper lines. There should be 
proper provision for armed Guards for Museuma and 
sculptures, rich monuments like KhaJuraho or where 
sculpture sheds exist; there should not be any monument 
without adequate provision of attendants. 

-For building up of this force guidance may be 
obtained from organizations like the Central Industrial 
Force of Border Security Force etc.-

(c) The proposal of the Archaeoi0gicai Survey of India 
for creation of 5000 posts of Monument Attendants wu 
not agreed by the Planning Commission. The Committee, 
instead, suggested the follOWing options: 

1. E~gagement of private agencies. 

2. Involvement of local bodies like municipalities. 
corporation and the panchayati raj Institutions. 

3. Engaging the community and the connected 
families. 

Aa per recommendations of Planning CommIIeIon, 
Archaeological Survey of India has supplemented the 
security services by entrusting the security of Taj MahaJ 
and Red Fort to C.I.S.F. and by deploying Private Security 
Personnel, State Pollee and Home Guards In selected 
monuments and museums. 

eell on Petro .. um Producta 

4404. SHRI SARBANANDA SONOWAL: 
DR. VALLABHBHAI KATHIRIA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether a cess on petroleum products was 
imposed in 1974 with the sole and principal objective of 
developing the petroleum Industry; 

(b) if so, the amount aCcumulated 10 far; 

(c) the percentage of the accumulated amount 8p8nt 
tin date for the development of petroleum Industry 
particularly in Assam; and 

(d) the matter in which the Govemment Ie uling the 
balance amount? 
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THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Cess on crude oil was imposed 
In 1974 by the Government under section 15 of Oil 
Industry (Development) Act, 1974 with the objective to 
provide financial assistance to the oil industry as defined 
under section 2(k) of the Act which Includes, inter-alia, 
production of mineral oil, refining, marketing of all products 
downstream of an 011 refinery; and the production of 
fertilizer and petrochemicals, and all activities directly or 
indirectly connected therewith. 

(b) The Government has collected a net cess amount 
of approximately Rs. 55,967 crores as on 31.3.2005. 

(c) and (d) Utilisation of cess on crude oil is governed 
by the provisions of section 2(k) of the Oil Industry 
Development Act, 1974. The term -oil industry" includes 
fertilizer and petrochemicals for the purposes of the Act. 
The expenditure incurred so far on the oil industry is in 
excess of the C888 collection. TNI date, approximately 
As. 3250 crore as loan8 and As. 11 crore 88 grants 
have been released by the Oil Industry Development 
Board to the oil sector PSUs/other organisations for the 
development of the oil industry in the Assam Region. 

Procurement of Mo.qulto Neta 

4405. SHRI RAGHUNATH JHA: Will the Minister of 
DEFENCE be pleased to state: 

<a) whether it is a fact that Air Force and Navy 
procured mosquito nets and uniform cloth on inflated rates 
from Reliance Industries limited causing financial 1088 to 
the Government dUring 2001-2002 onwards; 

(b) If so, the total loss caused to the exchequer; 

(c) whether the procurement from Reliance Industries 
Umited was in violation of the rules and procedures 
underlying public tendering and in disregard of the 
guidelines of the CVC; and 

(d) if so, the action taken/proposed to be taken by 
the Government against the persons responsible for 
causing avoidable financial loss to the exchequer and for 
violation of CVC guidelines? 

THE MINISTER OF DEFENCE (SHRJ PRANAB 
MUKHERJEE): (a) to (d) The purchase of mosquito nets 
by the Indian Air Force and the purchase of uniform 

cloth by the Navy have been incorporated as audit paras 
in the Report of the Comptroller and Auditor General of 
India (No. 7 of 2005) Air Force & Navy) ended 31st 
March, 2004. 

The Navy did not procure mosquito nets from 
Reliance Industries Ltd at any time. 

The Indian Air Force procured uniform cloth since 
2001 through the trade as per Government orders 
following the competitive bidding from registered vendors. 

rrrmtMtIon} 

Relmbu,..,.,.nt of Expene.. Incurred 
on Alrporta Security 

4406. DR. RAM LAKHAN SINGH: Will the Minister 
of CIVIL AVIATION ~ pleased to state: 

(a) whether the Government of Madhya Pradesh has 
sent any proposal to the Union Government for 
reimbursement of expenses incurred on security of 
airports; 

(b) if so, the total amount to be reimbursed to the 
State Government as on date; artd 

(c) the time by which the said amount will be 
reimbursed to the State Govemment? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) As on date, 
no bills of the State Govt. of Madhya Pradesh are pending 
with Airports Authority of India for payment. 

(b) and (c) Do not arise. 

/English} 

Indian Manuscripts 

4407. SHRI K.S. RAO: Will the Minister of CULTURE 
be pleased to state: 

(a> whether any special drives have been undertaken 
by the Government to locate and conserve the Indian 
manuscripts; 

(b) If so, the details therefor; 

(0) whether the Government proposes to extend some 
financial rewards to owners offering manuacrlpts for 
documentation; and 
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(d) If so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Yes, Sir. 

(b) National Mission for Manuscripts was eet up by 
the Government in 2003 for taking up survey, 
documentation and conservation of Indian manuscripts. 
The Mission haS linked with 77 renowned institutions 
around the country to facilitate this task. The Mission 
has set up conservation centres in leading institutions to 
conserve manuscripts and to provide training. The MiIaion 
undertook a survey and located 6.5 lakhs manuscripts In 
37,000 depositories .In Orissa. U.P., Bihar and Deihl. 
Similar surveys are being undertaken In Gujarat, J&K, 
Assam, Kamataka, Rajasthan, Kerala, Tripura, Manipur, 
SIkkIm & ANnaehal Pradesh etc. It Is also creating an 
electronic database on manuscripts. 

(c) No, Sir. 

(d) Does not arise. 

fTnmsIs/ionJ 

Demoder bII project 

4408. SHRI HEMLAL MURMU: WUI the Minister of 
RAILWAYS be pleaaed to state: 

(a) wheIher the works of DamocIar Rail related project 
has been oompIetect, 

(b) If so, the details thereof.; 

(c) If not, the reuons therefor and the prog ..... 80 
far made on this project; and 

(d) the time by which the project Is likely to be 
completed? 

THE MINISTER OF .. ~ATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) The work of Bankura Damodar River (BDR) 
Railway gauge conversion project is progressing as per 
the overall availability of t'88OUl'C8I. Gauge conversion 
from Bankura to Sonamukhi has been completed. Works 
are In variOus stages of progreaa on th8' rest of the 
project 1engIh. 

(d) No target date of completion of the entire project 
has been fixed. 

Premature Retirement by IAF PIIcU 

4409. SHRI SANTOSH GANGWAR: 
SHRI PANKAJ CHOWDHARY: 
SHRI KHARABELA SWAIN: 

Will the Minister of DEFENCE be pleased to Mate; 

(a) whether the Govemment is aware that pilots in 
Indian Air Force have been taking premature retirement 
to join the private airlines companies which are offering 
better pay perks; 

• (b) r. so, the number of pilots who took prematuM 
retirement during the last three years and the currant 
year 80 far; 

(c) whether the Government proposes to amend the 
rules and service conditions of the pilotB to check exodus; 
and 

(d, If so, the details in this regard? 

THE MINISTER OF DEFENCe (SHRt PRANAB 
MUKHERJEE): (.) to (d) The number of pilots In the 
Indian Air Force (IAF) who hav~ taken premature 
retirement during the years 2002 to 2004 is 236. During 
the year 2005 (upto 31st July, 2005) 42 pilots have taken 
premature retirement. The majority of pilots released from 
service have already completed their useful tenure as 
pilots. These eKista do not affect the operational status 
of the squadrons. The requests for acceptance of 
premature retirement/resignation from the pilots are 
considered as per the Government instructions. The job 
profile and Job requirements of the pilots in the Indian 
Air Force (IAF) and the pilots in comrnercialalrtinee ... 
different and not comparable. The improvement In the 
job profile of the IAF pilots Is a continuous phenomenon 
keeping in view the job specific requirements and 
operational neceeslty. 

Corruption tn Tatkal ReleMltfon Scheme 

4410. st-tRIMATI SANGEETA KUMARI SINGH DeO: 
SHRI KASHtRAM RANA: 

WHI the Mlnilter of RAILWAYS be pleased to state: 
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(a) whether the Railways are aware that tickeIB under 
Tatkal R_rvation Scheme are not made available to 
needy persons due to the corruption and connIVance 
between railway officers and employees; 

(b) if so, the number of complalnts received in this 
regard during the last three years; 

(c) the action takenJto be taken against the official 
found guilty; and 

(d) the stringent measures talcenlto be taken by the 
Railways to check malpractices in Tatkal Reservation 
Scheme? 

TH~, MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Reservation 
against Tatkal Scheme is available across the counter to 
every bonafide passenger. 

Complaints, whenever received, are investigated and 
necessary action Is taken. Separate statistics of such 
complaints are, however, not maintained. 

(d) Preventive and surprise checks are conducted 
from time to time to apprehend the staff Indulging In 
malpractices in reservation Including Tatkal Reservation 
Scheme. 

{English} 

Recruitment of BoIentl.ta In DRDO 

4411. SHRI CHANDRA DEV PRASAD RAJBHAR: 
WUI the Mlnlater of DEFENCE be pleased to state: 

(a) whether the Recruitment and Assessment Centre, 
New Delhi recruits Scientists for Defence Research and 
Development Organisation (DRDO); 

(b) if so, whether the Govemment proposes to assign 
the recruitment process of ScIentists in DRDO to UPSC 
for maintaining impartiality in recruitment; 

(e) If 80, the details thereof; and 

(d) If not, the reasons .therefor? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Yes, Sir. The Government hae 
approved Recruitment and Assessment Centre (RAe), 
New Delhi as recruitment agency for scientists in DRDO. 

Director General (OG) DRDO has no role in the 
recruitment of the scientists as RAC has an independent 
Chairman akin to UPSC. 

(b) No, Sir. 

(c) Does not ariae. 

(d) RAe has adopted scientific: techniques and 
methodologies to ensure fair, objective and fut eetection 
tailored for DROO requiremenll. 

Revl8lon of DIubIllty Penllon 

4412. SHRI SURESH KURUP: WfI the Mlnlater of 
DEFENCE be pleased to state: 

(a) whether· the pension of disabled ex-servicemen 
has been revised u part of Implementation of the Fifth 
Central Pay Commission; 

(b) if 80, the details thereof; and 

(e) If not, the reasons therefor and the lime by which 
It Is likely to be implemented? 

THE MINISTER OF STATE IN THE MINfSTAY OF 
DEFENCE AND MINISTER OF STATE IN THE MfNISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): (a) Yes, Sir. 

(b) Based on the recommendation of the FIfth Central 
Pay CommiUlon, as accepted by the Govemment, orders 
were issued for revIeion of the .... of dIsabMy penIion 
in respect of Armed Force. peI'8OIh_. The detaIIa of 
reviled rat .. of diaabIIIy element of dIIabfty penafon for 
100% disability are 88 under: 

- Re. 28001- pm 

Jr. Commissioned 0ffIcera - R.. 19001- pm 

Peraonnel Below Officer Rank - Re. 16501- pm 

The revIaIon has been effected by the Peneion 
Sanctioning AUIhoItty. 

(c) In view of reply to (a) & (b) above, the ~ 
does not arise. 

., 
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/TranslBlion} 

Reservation for OBC In Educational 
and Profe •• lonal In.mutlon. 

4413. SHRI GIRIDHARI YADAV: 
SHRI M. ANJAN KUMAR YADAV: 
SHRI KASHIRAM RANA: 
PROF. M. RAMADASS: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Government is contemplating to 
provide reservation for Other Backward Classes (OBC) in 
educational and professional institutions including Medical 
and Dental colleges; 

(b) if so, the details thereof; 

(c) the progress made in this regard so far; and 

(d) the time by which the same is likely to be 
materialised? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (d) The matter 
regarding reservation for Other Backward Classes (OBCs) 
in educational and professional institutions under the 
Central Government i. under consideration of the 
Government. 

Change. In MST Scheme 

4414. SHRI PANKAJ CHOWDHARY: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways propoae to make changes 
in Its Monthly Season Ticket (MST) scheme; 

(b) If so, the details thereof alongwith the changes 
proposed to be made in MST scheme; and 

(c) the time by which the amended MST scheme is 
likely to become effective? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not ariae. 

{English} 

Opening of PetroUDI ... 1 OutletalLPG AgencIH 

4415. SHRI SUBRATA BOSE: 
SHRI S.K. KHARVENTHAN: 
SHRI JOACHIM BAXLA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government proposes to open new 
PetroVDiesellCNG outlets/agencies in West Bengal and 
Tamil Nadu during 2005-06; 

(b) if so, the details thereof, location-wile; 

(c) the details of places for which advertisements 
have been given in the various newspapers, location-
wise; and 

(d) the time by which PetroUDiesel outlets/LPG 
agencjes are likely to be provided at the above places? 

1HE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) While there is no plan to 
set up Compressed Natural Gas (CNG) outlets in the 
States of West Bengal and Tamil Nadu during 2005-06, 
the public sector oil marketing companies (OMCs) propose 
to set up retail outlet dealerships (petroVdiesel outlets) 
(RO) and LPG distributorships (LPG) In theee States 
during the year. The State-wise position is as under: 

State 

West Bengal 

Tamil Nadu 

No. of dealerships/distributorships 
proposed to be opened 

during 2005-08 

RO 

396 

432 

LPG 

45 

69 

Location-wise details. of these dealershipsl 
distributorships, as well 88 location-wise details of 
advertisements released by the OMCs, are available with 
the Director (Marketing) of the OMC concerned. 

(d) It is not possible to indicate the time-frame for 
the commissioning of dealerships/distributorships as the 
exerelae Involves various stepe like scrutiny of applications 
and documents. conduct of interviews of the eligible 
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candidate. for .. Iection of dealers/distributors, release of 
merit panels, field Investigation in respect of aelected 
candidate., obtaining landlstatutory approvalallicencee, 
conetructlon, etc. 

Sclentlftc Con.ervatlon of Padmanabhapuram 
Palace 

4416. SHRI LONAPPAN NAMBADAN: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Government ha. received any 
proposal regarding scientific con.ervation of 
Padmanabhapuram Palace In Thiruvananthapuram; 

(b) if so, the details thereof; and 

(c) the steps taken or proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MfNlSTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) No, Sir. Archaeological 
Survey of India has not received any project proposal 
from State Government of Kerala regarding conservation 
of the palace. Moreover, PadmanabMpuram P.... In 
ThIruvananthapuram Is not a centrally protected monument 
by Archaeological Survey of Indl.. This monument Is 
protected by Department of Arch.eology, Government of 
Kerela. 

SI.No. Project 

1 2 

1. Yavatmal-Murtizapur-Achalpur 
(gauge conversion) 

2. Pune-Miraj-Kolhapur (Doubling) 

3. SoIIpur-Tuljapur..Qsmanebad 
(new line) 

4. Mudlctled-Nizamabad (Doubling) 

5. AciIabad to Gadhchiroli via 
Rajura (190 km) new Hne 

6. Pancllarpur-Lonand (145 km) new line 

(e) Does not .rlse. 

{T1'lln616tionj 

Conatructlon of New RaIl U ... and StatJona 

4417. SHRIMATI KALPNA RAMESH NARHIRE: 
SHRI AJIT JOGI: 

WHI the Mlniater of RAILWAYS be plea8ed to state: 

(a) the details of the propoaall for conetruction of 
new railw.y lines and station. forw.rded by the 
Govemment of Mah ..... htra and Chhattfegarh which have 
not been approved so far; 

(b) the present status of theee propoeala; .nd 

(c) the time by which theM propaeaI8 are likely to 
be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (.) to (e) The detaiI8 of 
each and every dem.nd received regarding new rail 
projects is not maintained. However, demanda h.ve been 
received from Government of Maharashtra reganlng new 
propos.ls for New Lines, G.uge Converaions .nd 
Doubllnga and no such demands have been received 
from the Government of Chh.ttlsgarh. The datalle of 
demands received from State Government of Maharuhtra 
are as under: 

Remadce 

3 

Survey for gauge oonveIIion of AdIIipur-Murtlzapur-YIVIImaI, PuIgIon-
Arvi (225 kmI) completed. 

An updating aurvey for P~ doubling (326 kma) liken up. 

Survey for construction of new BG line from SoIapur to Oamanabad 
via Tu/jIpur (80 km ) completed. 

There Is no propoaal for doublng of this lne. How8ver, gauge 00fWIfIi0n 
of MudktIad-Nizama completed. 

(6) to (16)·The suggested railway lines would be about 1500 kina 
In Iqth COIling not leal than RI. 5000 crore. Thera is heavy throwIotwd 
of ongoiIg projects requiring over As. 46000 CfOra for cOmpletion. The 
avallablHly of I8IOUI'C8I Is limited and In such • 1CII1IIto, taking up new 
projects may not be f.aibIe for the pIII8I'Il. 
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2 

7. Guhagar (Chiplun) Lonand (105 Ian) new line 

8. Bodhan to Dlglur (135 Ian) new line 

9. JIIne to WuhIm (155 Icrn) new line 

10. Shegaon to Jalna (110 Ian) new line 

11. Udgir·BocIlan·Degioor (100 km) new line 

12. BoctIan-BiIofi.Nafsi.Muclched.Shirur-T ajband-Lalur 
Road (135 Icm) new line 

13. Nanded-Loha·Gangakhed (85 Icm) New line 

14. Loha-Ahmedpur·Chakur·Lalur Road 
(185 Icm) new Une 

15. LohI-KancI1ar-Mudkhed (90 Ian) new line 

16. Dharmabad-BiIoIi-Diglur (65 Ian) new line 

17. Mudlched-KachigOda 

18. Jalgaon-Udhna doubling (295 kms) 

19. Wlnl\a-Yava1m8l-Nandad-Puaad-
Nanded new line (260 kme) 

20. DhMu-Nuik new line (168 kme) 

21. Pachora-Jamner gauge conversion 
(104 kms) 

22. Konkan Railway connection to 
Kolhapur via Nandgaon (211 kms) 

23. Pune-Nagar-N1Iik new Hne (266 kms) 

24. Puma-Khandwa gauge converaion 

25. Manmad-Dhule-Shilpur·lndore & 
Manmad SiIIod (new line) 

26. Panvel-Pen-Roha (76 Icm doubling) 

/EngI/$h) 

Geuge Convereion from Secunderabad to 
NlzamabR 

4418. SHRI A. SAl PRATHAP: Will the Minister of 
RAILWAYS be pleased to state; . 

3 

On PAdlhed-KIchIguda 1ICtion, gauge corMII'IiIn of Mudd1ed-Secunde 
has been completld and now a Btoad Gauge line Is available from 
KachigudI to Mudkhed. 

Survey coinpleted. 

UpdIIing IUMy taIIIn up. 

(20) to (26)·Survey completed. Could not be taken up becauae of 
constraint of resources and heavy throwforward of ongoing p~. 

<a) the progl'888 80 far made on the gauge conversion 
of railway line from Secunderabad to Nlzarnabad; 

(b) the total expenditure incurred on the project till 
date; and 

(c) the time schedule for completion of the said 
project? 
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THE MtNISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (0) The woJ't( forms 
a part of Secunderabad-Mudkhed and Jankampet-Bodhan 
gauge conversion project. Mudlched-Nlzamabad-Bolarum 
and Jankampet·Bodhan sections have been completed 
and comrnt8eloned. An expenditure of Rs. 283.77 crore 
hM been Incurred on the project upto 31.3.2006. The 
remaining section is targeted for completion during 2005-
08. 

Conatructlon of Terminal. 

4419. SHRI S. AJAVA KUMAR: WiD the Minister of 
CIVIL AVIATION be pleased to state: 

C8, whether the Airports Authority of India proposes 
to corwtruct new terminals at Thtruvananthepuram, Coctin 
.net Kozhikode airports; 

Cb) if so, the details thereof; and 

(c) the time by which the construction woJ't( is likely 
to start? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION CSHRI PRAFUL PATEL): Ca, and Cb) 
Airports Authority of India (AAI) has a proposal to 
conltruct a new international terminal building at 
Thiruvananthapuram Airport only. The existing Intematlonal 
terminal building at CaJicut (Kozhlcode) Is proposed to 
be expanded and modified to handle 1000 panengers at 
a time. For Cochin Airport which is a private airport AAI 
has no proposal. 

(c) The proposal for construction of a new 
Intematlonal terminal building at Thlruvananthapuram 
airport has to be approved by the competent authority 
before initiating the construction. In case of Kozhikode 
Airport, work on extension and modification of intemational 
terminal building Is due for completion by June, 2006. 

Contract for BHEL 

4420. SHRI ASADUDDIN OWAISI: WiN the Minister 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
be pleased to state: 

(a) whether Bharat Heavy Electricals Limited (BHEL) 
has bagged Rs. 2120 crore contract from Andhra Pradesh 
Power Generation Corporation for two power plants; 

(b) if so, the details thereof; and 

Cc) the time fbced for completion of these power 
projects? 

THE MINISTER OF STATE OF THE MINISTRV OF 
HEAVV INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): Ca) and (b) Ves Sir. 
BHEL has bagged two contnlCts of 500 MW each tram 
Andhra Pradesh Power Generation Corporation 
(APGENCO> for setting up of Vljayawada Thermal Power 
Station Extenlion and Bhoopalapally Thermal Power 
Station for a total value of Rs. 2120 Crore. 

(c) The schedule for commileloning of the above 
two projecIa Is as under: 

Synchronization 

Trial Operation 

Vljayawada TPS 
ExtInIIon 
(500 MW) 

36 months 

39 months 

BhoopaJapIIIy 
TPS (500 1M) 

38 man .. 

41 monthI 

Conmuctlon of Railway Halt 8tIItIon at Ganpur 

4421. SHAI TUKAAAM GANPAT AAO RENGE 
PATIL: Will the Minister of RAILWAYS be pleased to 
state: 

(a> whether the Railways have examined the proposal 
for construction of Railway halt station at Ganpur between 
Nlzamabad and Manmad; 

(b) If so, the details and outcome thereof; 

(c) whether any decision has been taken to construct 
the said halt; 

(d) If so, the details thereof and the time by which 
the work on the project is likely. to commence; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN'THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The proposal 
regarding opening of a halt station at Ganpur between 
Nizamabad and Manmad has been examined and not 
found fealible. 

(c) to (e) 00 not ariIe. 
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Air Service. from Blla.pur and Jagdalpur 

4422. SHRI PUNNU LAL MOHALE: Will the Minister 
of CJVIL AVIATION be pleased to state: 

(a) whether any propolBl for introduction of air 
MI'Vic:e8 from Bllaspur, Jagdalpur and Ralpur is under 
conaicieration of the Govemment; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) At 
preaent, no scheduled operator Including private scheduled 
operator Is operating any air service tolfrom Bllaspur and 
Jagdalpur. 

However, at present following scheduled air services 
are available toifrom Raipur. 

Name Sector Flightsiweek 

indian AiIIia ~-lhlbalIIIhwar.Mlftai Daily 
DeIhi-Raipur-Nagpur·DeIIi. 3 

AIInct AJr Deli-Alipw·VIZIg-Qwni , RRIIn 4 

Jet AMwaya Mllnbai-Ralpw-Mlmbai Oaiy 

Government has laid down Route Dispersal 
Guidelines with a .view to achieve better regulation of air 
transport services taking into account the need for air 
transport services of different regions of the country. It 
Is, however, up to the airlines to provide air services to 
~ic places depending upon the traffic demand and 
commercial Viability. As such, the airlines are free to 
operate anywhere in the country subject to compliance 
of Route Diapersal Guidelines Issued by the Govemment. 

Fund. for Railway ProJ.ct. 

4423. MOHO. SHAHIO: 
SHRI NARENDRA KUMAR KUSHAWAHA: 
SHRI MOHO. TAHIR: 

Will the Minister of RAILWAYS be pl.ased to state: 

(a) whether the Railways have eamed surplus cash 
through reforms in the Railways; . 

(b) If so, the total amount aocrued 80 far; 

(c) whether any a ..... m.nt has b.en mad. 
regarding Increase In this amount by the end of the year, 

(d) If so, wheth.r such surplus amount is being 
contemplated to be spent on completing the Incomplete 
railway projects; 

(.) If so, the total cost of the pending Railway 
projects; and 

(f) the details of the projects which would be 
completed first out of the pending projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI. R. VELU): (a) to (d) To end of June, 
2005, the railways have eamed As. 12,853 more as traffic 
earnings, which are Rs. 700 crore more than the 
proportionate target. However, there has also been 
increase in expenditure. Hence, 888888ment of the surplus 
etc. likely to be available during the course of the year 
and its Hkely utilization would be made while finalizing 
the Revised Estimates and the same would be intimated 
to the Parllamant through the budget documents. 

(e) As on 1.4.2005 there are 240 ongoing projects 
of New line, Gauge Conversion, Doubling, Railway 
Electrification and Metropolitan Tl'8R8port Project having 
a throwforward of ov.r Rs. 47,000 crore for th.lr 
completion. 

(f) The targets for projects are fixed on annual basis. 
A list of projects/sections which have been targeted for 
completion during 2005-06 Is enclOled as Statement. 

SfIIlrlmtlnt 

Fuflds for Rllilwsy PmjtIcIs 

Railway 

1 

New Une 

East Central Railway 

East Central Railway 

Westem Railway 

Section targeted 

2 

Nekpur·Natesar of Rajglr-
TIIaiya 

Sanjauli-Piro of Ara-Sasaram 

Banka-Barhut of Deogarh-
SuItInganj 
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1 

Eastem RllIway 

Northem Railway 

North Westem Railway 

Gaug. Conver.lon 

South Central Railway 

Eat Central Railway 

Nort\nIt FrontI.r Railway 

North Wlltlm Railway 

Western Railway 

South Western Railway 

Southem Railway 

NorI1 Eastern RaIlway 

Doubtlnp 

South Central Railway 

Eat Central Railway 

South Central Railway 

South WIItIm Railway 

Southern Railway 

Wiltem Railway 

CMtraI Railway 

Eutem Coast Railway 
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2 

Ganctlinagar-Kalol 

ChandigaItl-Morinda 

Kolayat-Phalodi (Defence 
Funds) 

Secunderabad-Bolaram 

Samastlpur - Khagaria; 
Khagaria-Mansi 

Barsol-Radhlkapur 

Oelhi-Rewari 

Palanpur-Samkhla~ 

Gandhldham-Palanpur 
of 

Saldeshpur-Subramanya Road 

Kumbakonam-Mayiladuthural; 
Manamadurai-Mandapam; 
Trichy-Puddukotal of Trichy-
Manamadurai; Qullon-Punalur 
and Virdhachallam-Attur 

Kanpur 
Farrukhabad 
Kasganj-Mathura 

Hagari-Bellary 

Anwarganj-
of Kanpur 

Chhapra-Hajipur 

Kortla-Gevra Road 

Bangalore-Kengerl-Bidadi; 
Toranagallu-Hospet and 
Yeshwanipur-Goliahal~ 

Pallipuram-Shoranur 

Phanda-Panchawan-Sehora of 
Kalapiptal·Phanda 

Diva-Kelyan and Panvel~ 

Keslnga.Tltlagarh; Khurda 
Road-Oelang; Balance of 
Cuttack·Raghunathpur and 
Sambalpur·Sason 

1 

Southem Railway 

North Central Railway 

Northem Railway 

Eastem Railway 

North ... t Frontier Railway 

South Eastem Railway 

RaIlway ElectrlflcaUon 

South Central RaIlway 

Southem Railway 

East Coast Railway 

South Central Railway 

Eastem Railway 

East Coast Railway 

{English} 

2 

SuchIpInd-Bhogpur; Bhogpur-
Tanda; Mirthal·Chakklbank; 
and Jammu Tawl·Vljaypur 
Jammu 

Korukkupet-Ennore 

Cheon/d·Lohagara 

Zafrabad-Utratia and UtIrda-
Chandrauli; Sultanpur-Bh.a.n 
Kalan 

Oiara-Singur; Champahatl-
Ghutlarisharif; Bandel-
Bansberta 

Harishchandrapur-Kumarganj; 
Kumargart-Eklaichi 

RaghunathbariHA~ 

Nlzarnabad-Morada 

Paravur-Trivandrum 

Talcher-Angul 

Tirupatl.pakala~ 

Krlshnanagar-Bherampur 

Construction of Waiting Aoom at Tumkur 
Aallway Station 

4424. SHRI S. MALLIKARJUNIAH: Will the Mlnlater 
of RAILWAYS be pleased to state: 

(a) whether there is any proposal to construct a 
waiting room at the Tumkur Railway station; 

(b) if so, the details thereof; 

(c) the funds eannarked for the said project during 
the current financial year; and 

(d) the time schedule for completion of the said 
project? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. Gents and ladies 
waiting rooms are already available at Tumkur station. 

(b) to (d) Do not arise. 

Joint Production of MIg-28 

4425. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether it is a fact that Russia has agreed to 
produce Mig-29 aircraft jointly; 

(b) If so, the details thereof; and 

(c) the decision taken by the Government in this 
regard? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) Russia has informed of ita 
Intention for licensed production of MiG·29 MIM2 fighter 
In India. 

(c) No decision has been taken by the Govemment 
in this regard. 

HIring of Pilots from Abroad 

4428. SHRI N. JANARDHANA REDDY: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether. It Is a fact that the Indian Airtinee is 
trying to hire pilots from USA, Europe, Australia and some 
other countries to run their services as reported in the 
TII11IJ8 of Indm dated August 1, 2005; 

(b) If so, the facts thereof; and 

(c) the extent to which the Indian Alliines h .. been 
successful in its attempts to fiJI the vacant posts? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) and (c) Do not arise. 

U ... of cargo Servlcel by PrlVMe Courier 
Companl .. 

4427. SHRI SHIVRAJ SINGH CHOUHAN: Will the 
Minister of CIVtL AVIATION be pleased to state: 

(a) whether the private courier companies are using 
airlines cargo service; 

(b) if so, whether it is a fact that Indian Post OffIce 
Act, 1898 does not permit private courier companies to 
use the airlines cargo service; and 

(c) if so, the detaiis In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): <a) Yes, Sir. 

(b) and (c) Section 5 of the Indian Post Office Act, 
1898 expressly forbids common carriere of paaaengere 
or ~ and their servants or agents, (except as regarda 
letters solely conceming goods in their cal'll or ~) 
to coRact, carry tender or deliver lettere, or to receive 
letters for the purpose of carrying or delivering them 
although they obtain no hire, reward or other profit or 
advant. for doing so. 

{TllInslalionJ 

Selection of Newlpapere for Advertl .... nte 

4428. DR. DHIRENDRA AGARWAL: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Govemment has received complaints 
regarding favouritism In .electlng newspapera by 
Directorate of Advertialng and Visual Publicity (DAVP) for 
publishing advertisements; 

(b) if so, the number of such complaints received 
during the current year 80 far; 

(c) whether any Inquiry has been conducted In thle 
regard; 

(d) If so, the outcome thereof; and 

(e) the action taken against the erring officials? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) No specific complaints have been 
received by Directorate of Advertising and Visual Publicity 
(DAVP) regarding favouritism in selecting newspapers for 
publishing advertisements in the recent past. However, 
representations are received from various newspapers! 
joumals for release of more Govemment advertisernenta. 
Print media advertisement activities of DAVP are governed 
by the Advertisement Policy of the Govemment of India 
and Guidelines for Empanelment of Newspapers with 
DAVP. 
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Theaclvertiaement8 to the newapapersfJOumala are 
releaaed by DAVP in accordanoe with the extant 
Instructlona, keeping In view the client's requirements, 
budget, target audience etc. 

(b) to (e) Does not arise. 

{English} 

IOC Stake In ONGC and GAIL 

4429. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether Indian Oil Corporation has sought 
permission from the Govemment to sell Its stake in OU 
and Natural Gas Corporation and GAIL (India) Ltd.; 

(b) if So, the details thereof; and 

(c) the decision taken by the Govemment in the 
matter? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Yes, Sir, 10C has sought the 
approval from the Govemment to off-load Its equity shares 
In ONGC and GAIL. 

(b) The details of the investment made by ICC in 
the equity shares of ONGC and GAIL during 1999-2000 
are 88 under: 

Company No. 01 shares 

ONGC 

GAIL 

Total 

13,70,67,381 

4,08,39,549 

%age 
Holding 

9.60% 

4.43% 

Prioelshare 
(As.) 

162.34 

60.00 

Amount 
RsJCrore 

2225 

245 

2470 

(c) As at present, no final decision has been taken 
to off-load the cr088 holdings of these on PSUs. 

{TrsnsI8tion} 

Compenutlon to Flaherrnen 

4430. SHR4 SHANKHLAL MAJHI: Will the Minl8ter of 
PETROLEUM AND NATURAL GAS be p1eaeed to state: 

(a) whether My provision is being made to provide 
compensation to the fiahermen whose nets and 0Iher 
fishing equlpmenta are damaged during the awvey 
undertaken by the ONGC; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) During the counsa of surveys 
undertaken by ONGC, interactions between the fishing 
community and seismic contractors are held in advance 
in the presence of representatives of ONGC and local 
fisheries authorities to explain the plan of seismic surveys 
to avoid any damage. Besides, all contracts for I8Ismic 
surveys provide for payment of compensation by the 
contractor for such damage, the cost of which Is borne 
by the contractor. 

As regards departmental seismic surveys, ONGC 
takes all necessary precautions by providing advance 
information regarding surveys through interaction with the 
community and the Department of Fisheries. 

Pantry CIIr Facility In Traina 

4431. SHRI DEVIDAS PINGLE: 
SHRI ANANT GUDHE: 
SHRI PANKAJ CHOWDHARY: 

Will the Minister of RAILWAYS be pIeued to refar 
to reply given to Unatarred Qu88tion No. 4287 dIIeId 
April 21, 2006 regarding pantry car faclHtyln tlWina and 
state: 

<a> whether the trains In which the pantry car facIIlV 
is to be provided during 2005-06 has been finalized; 

(b) If so, the names thereof; 

(c) the progress made in regard to provision of pantry 
car facility in such trains and time by which the work Is 
likely to be completed In this regard; 

(d) whether provision of pantry car facility In 
Gorakhdam express, Pathankot express, Kolhapur-
Nizamuddin express and Godwana express have also 
been Including during 2005-06; 

(e) if so, the details thereof; and 

(f) If not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRV OF 
RAlLWAVS (SHRI R. VELU): (a) to (c) No programme 
haa been finalised for provision of pantry care as yet in 
2005-2006. Even if the programme is finalised, no definite 
time frame can be given for provision of pantry cars as 
this is subject to availability of pantry cars and operation 
feasibility. However, In 2005-2006 new pantry cars have 
been allotted and provided In 12 trains so far. 

(d) No, Sir. 

(e) and (f) Do not arise. 

/En(llishJ 

Supply of Naphthll to Power Statlone 

4432. SHRI T.K .. HAMZA: Will the Miniater of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the quantity of naphtha supplied to Power Plants 
of Kerala located at Brahm Puram, Kozhlkode, 
Kayamkulam, Kasaragoda and Koohi by Oil PSUs during 
2004-05 and 2005-06; 

(b) whether cost of naphtha being supplied for power 
generation has been considerably increased from July, 
2005; 

(c) If so, whether the Govemment proposes to provide 
Naphtha at affordable rates till LNG is made available to 
these power plants; 

(d) if so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 
SHANKAR AIVAR): (a) The quantity of Naphtha uplifted 
by power stations In Kerela from 011 PSUs during 2004-
05 and 2005-06 [April to July 2005] Is as below: 

Location 

Brahm Puram 

Kozhikode 

Kayamkulam 

Kuaragoda 

Koehi 

(Quantity in Thousand MTs) 

2004-05 2005-06 

105.92 58.81 

16.70 6.90 

(b) The pricing of Naphtha for power generation is 
baaed on Import parity. Indian 011 Corporation limited 
(IOC) and Bharat Petroleum Corporation Umlted (BPC) 
have reported that the sales tax exemption earlier 
available to Mis BSES Kerala Power Ltd.. Kochl and 
NTPC. Kayamkulam has been withdrawn effective 1 at AprIl 
2005 owing to the implementation of VAT. Excise duty 
exemption has also been withdrawn effective 2nd July 
2005. Consequently. this would impact on the price of 
naphtha supplied to the power plants at Kochi and 
Kayamkulam. 

(c) to (e) Naphtha is a decontrolled product. The 
price of naphtha supplied by public eector 011 marke1lng 
companies to power stations In Kerala is based on the 
commercial considerations of both parties. 

Inclusion of castes In OBC Ust 

4433. SHRI RUPCHAND MURMU: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Govemment has since agreed for 
inclusion of Mahisya and other castes in ~C list; 

(b) If so, the details thereof; 

(c) whether these castes specially Mahisya were not 
included In the recommendations made by the Mandai 
Commission for OBC category; 

(d) If so, the grounds on which these castes have 
been recognized as OBC; 

(e) whether the Government has made any 
assessment about the adverse effect on the other castes 
which have already been Included In OBC list on the 
basis of the recommendations of Mandai Commisalon; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) Ves. Sir. 

(b) 4582 caatealcommunltiel (Including synonyms) 
from different StateslUTs have so far been Included In 
the Central list of OBCs, detalll of which are available 
on the webalte of NCBC (www.ncbc.nic.In). 
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(c) Mahieya cute appears In the Mandai lilt for the 
Statea of Aaaam, Bihar and Meghalaya. 

(d) Since Mahisya caste was common in both Mandai 
list and State list for Assam, it has been included In the 
Central list of OBCs for Assam. 

(e) No, Sir. 

(f) Does not arise. 

{TfBI1SIstion} 

Repalrtng of Runwaya at IGI Airport 

4434. SHRI MOHAN SINGH: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether some of runways at Indira Gandhi 
Intemational Airport at New Delhi are Ukely to remain 
closed from September 2005 to undertake some 
neceuary repair work; 

(b) If 80, the details thereof; 

(c) the number of days for which these would be 
closed; and 

(d) the extent to which the domestic: and international 
flights are likely to be affected during the period due to 
the said construction? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): <a) to (c) Yes, 
Sir. Runway 10128 at Indira Gandhi Intemational Airport 
h.. been closed for the period of 107 day. from 
16.8.2006 to 30.11.2006 for few hours daily for the 
construction and merging of rapid exit and link taxiways. 

(d) No flights would be affected due to this closure 
as the second runway 09127 will be available for aircraft 
operations during this time. Runway 10128 Is also available 
beyond the construction work timings. 

Shortage of Railway Coachea 

4435. SHRI BRAJESH PATHAK: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there Is any shortage of railway coaches 
in the country; 

(b) if '0, the details thereof; 

(c) whether the Railways propose to set up any other 
coach manufacturing factory; and 

(d) If eo, the details thereof and If not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. There Is no 
shortage to run the scheduled train services. 

(b) Does not arise. 

(c) No, Sir. 

(d) The present capacity available in the two coach 
factories of Indian Railways I.e. Integral Coach Factory 
(ICF), Channal and Rail Coach Factory (RCF), Kapurthala, 
supplemented by two coach factories O .... y one In 
private sector i.e MIs Jessops & Co., Kolkata and one in 
public sector i.e. MIs Bharat Earth Movers limited, 
Bangalore, Is aufflclent to meet the present requirement 
of Indian Railways. 

{English} 

Dwarb StIItlon 

4438. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have any propoaaI to make 
Dwarka station of Gujarat as a Model Station; 

(b) If so, the details thereof; and 

(c) the time by which the work on this station 18 
likely to be started and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Owarka rallway 
station has been selected to be made model station for 
which Instructions have already been given to the 
concemed zonal railway. 

(e) Work has already started and the target for 
completion Is March, 2008. 

{Tl1Inslstion} 

Non-Recovery In Televlalon Marketing 

4437. SHRI ADHALRAO PATIL SHIVAJIRAO: WI 
the Minister of INFORMATION AND BROADCASTING be 
pleased to state: 
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(a) whether the National Film Development 
Corporation Limited has failed to recover Re. 3.98 crore 
from the marketing agents due to defective collection 
system and Ineffective recovery action as reported in 
C&AG Report No. 3 of 2005 (commercial); 

(b) if so, the details In this regard; 

(c) whether any accountability has been fixed in the 
matter, 

(d) If so, the delaiIB thereof and the action taken 
agalnat the erring officials; and 

(e) If not, the reasons therefor? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAiPAL BEDDY): (a) and (b) An amount of Rs. 3.98 
crorea is due from the following companies towards 
purchase of commercial time (FCT) to advertise their 
products In the Friday/Saturday film slot of Doordarshan 
marketed by NFD: 

(I) Mis. Plus ChaM" 

(Ii) Mis. Panjon Group 
of Companies Ltd. 

(c) Yes, Sir. 

As. 2.24 cro,.. 

Rs. 1.74 croree 

(d) Departmt;tntal proceedings have been Initiated 
against the senior officer concerned who has been 
suapended for various lapses In the TV Marketing 
Department. 

(e) Does not arise. 

Comprehensive Plan for PrHervation of 
Archaeological H .... tage 

4438. SHRI B. MAHTAB: Will the Minister of 
CULTURE be pleased to state: 

(a) whether the Government has prepared any 
comprehenalve plan for preservation of archaeological 
heritage, monument complex. and archival heritage; and 

. 
(b) if so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) The conservation of 
centrally protected archaeological monuments and a!tea 
Is taken up by the Archaeological Survey of India in 
accordance with the approved annual conservation 
programme. This programme consists of annual 
maintenance, structural repairs, chemical preeervation and 
environmental development. The budget allocation for 
2005-06 is Rs. 50.25 crores under plan and As. 57.20 
crores under non-plan. 

/Tmnsllltionj 

Inatallatlon of Digital Coach IndICIdor Sptam 

4439. SHRI BHUPENDRASINH SOLANKI: 
SHRI MAHESH KANODIA: 

Will the Minister of RAILWAYS be pleased to .... 

(G) whether the Railways are contemplating to Install 
Digital Coach Indicator system at major railway stations 
of the country; 

(b) if so, the details thereof alongwlth the name of 
stations selected therefor; and 

(c) the progress made in this regard 80 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) to (e) The Oigltal Coach 
Indicator system is proposed to be provided at rnejor 
atatIone in a phaaed manner. However, no separate det8Is 
are maintained centrally of such stations 88 the dlvIaIonaI 
authorities carry out this work locally. 

Supply of Sub-Standard Food Stuff In 
Shatabdl Traina 

4440. SHRI PRADEEP GANDHI: WiU the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways are aware of auppty of 
sub-standard food stuff and supply of minerai water other 
than 'Rail Neer' in Shatabdl trains; 

(b) if so, the facts thereof; 

(c) the details of complaints received during the 
current year in this regard and the action t&kanlto be 
taken thereon; and 
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(d) the stringent rneuu .... takenIto be taken by the 
RaIlways to check supply of Sub-standard food stuff and 
water in Shatabdi trains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (SHRI R. VElU): (a) Standard food stuff and 
packaged drinking water brands, including Rail Neer, 
which are of approved Bureau of Indian Standards (BIS) 
apecifications, are Hrved on trains, including Shatabdi 
trains. 

(b) Does not arise. 

(c) and (d) Data in regard to complaints ill not 
maintained train-wise for All Indian Railways. Regularl 
surprise checks are conducted by the railway 
administration and Indian Railway Catering and Tourism 
Corporation Umlted to monitor the quality and quantity of 
food items and packaged drinking water aerved In all 
trains, including Shatabdi traina. Punitive actions are taken 
and termination of Licences are done in case of defaults. 
~ actions are taken against defaulting staff of 
Departmental Catering unlta for inferior Hrvice8 and other 
Irregularities, if any. 

{Eng/I8IIJ 

Reconetltutlon of LPGlSKOIR ... " Out1et8 

4441. SHRI GIRDHARI LAl BHARGAVA: Will the 
Mlnlliter of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the details of reconstitution propoaaJa In reapect 
of lPG, SKO and retails outlet dealers of DeIhl received 
by the Indian 011 Corporation since July, 2004; 

(b) whether the proposals are in confonnlty with the 
laid down guldelln .. ; 

(c) If 80, the reasons for delay and status of each 
proposal; and 

(d) the action being taken by the company to clear 
such proposals expeditiously? 

THE MINISTER OF PETROI.EUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) Indian Oil Corporation 
limited (IOCl) have reported that it received 5, 3 and 8 
reconstitution proposals in respect of lPG, SKO and Retail 
Outlet (RO) dealers/distributors of Delhi respectively since 
July 2004. 

All propoaaIa relating to LPG cIatrIbutorahipe have 
been approved. In reapect of SKO dealers, 2 proposala 
have been approved and one propouI Ie pending for 
want of documenll from the dealer concerned. As I'8gIIda 
RO deaIent, 3 propoaaIa have been approved. OUt of the 
balance 6 proposals, 2 propoaala do not meet the 
requirements IMt down In the guJdeI .... ; 2 propoaII 
a.. pending for want of docurnenta from the deaIenI 
concerned; and one propouJ hu been withdrawn by the 
dealer. 

IOCl have reported that only those propoaala which 
are In conformity with the laid down guidellnee are 
considered by them. In case of any dIIIcrepancy between 
the propouJa and the laid down guidelines, theI8 are 
brought to the attention of the dMler/clatrbdor concemed 
for recIIfIcalton to enable the company to process the 
propoaaJ expeditiously. 

Encl'OllChment of Defence lMKI In Nagpur 

4442. SHRI ANANT GUDHE: WII the MInister of 
DEFENCE be pleased to state: 

(a) whether the Govemment III awa .. that the 
Defence land at Sitabuldl Fort, Nagpur ha. been 
encroached by bullderI; 

(b) " so, the delalll thareof; and 

(c) the action taken by the Goverr1"*1t to r.-nove 
encroachments on Defence land? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) The total area of Defence 
land at Sltabuldl Fort and Its surrounding area 18 128.87 
acres out of which an area of approxirnately 2.53 acres 
ill under encroachment by private parllee by way of 
construction of multi-storeyed buildings. 

(c) Disputes regarding owne~ and eviction on the 
above encroachments are preeentIy being contMted In 
different courts of law and are subjudlce. 

Radar F.llily at Cochln Airport 

4443. SHRI P.C. THOMAS: Will the Mlnllter of CIVIL 
AVIATION be pleased to .tate: 

(a) whether the Cochin Intemational Airport has 
requested for radar facility at the airport; 
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(b)H eo, the details thereof; and 

(0) the raapone. of the Government thereto? 

THE MtNISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRJ PRAFUL PATa): (a) to (c) A 
PfOPOINlI for providing Tenninal Area Radar at CochIn 
International Airpon Is under conatderation in Airports 
Authority of India. 

Natural Ga8 Regulatory Board 

4444. SHRI SURESH ANGADI: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleued to state: 

(a) whether aom. State Governments have requested 
the Union Govemrnent to create Natural Gaa Regulatory 
Boards at State level; 

(b) H eo, the CIietaiI& thereof; and 

(e) the reaction of the Union Government thereto? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (e) While 80me State 
Govemments have expl"8888d a dea6re to 8ItabIIah state-
level Regulatory Board for natural ga8, it has been 
explained to them 1hat as natural gal Is a Union subject, 
State Governments do not have the legislative competence 
to set up Natural Gas Regulatory Boa.. at the State 
level. The Central Govemment have under consideration 

a proposal to set up a Petroleum and Natural Gas 
Regulatory Board (PNGRB) to protect the Inte.... of 
consumers and entities engaged In specified activIIteI 
relating to petroleum, petroleum prodUCII and naturaJ gall, 
to ensure the uninterrupted and adequate supply of 
petroleum products and natural go to aU parte of the 
country, and to promote competitive markets. 

Freight Tmnc Movemant 

4445. SHRI DUSHYANT SINGH: Will the Mini.r of 
RAILWAYS be pleased to state: 

(a) the performance of various zonae In freight traffic 
movement during each of the lat three yeai'll; 

(b) whether any zone has Improved ita perforiMnce 
in the first quarter of the current financial year; and 

(c) H 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The zon.-wl •• 
performance in freight traffic movement Is given In the 
enclosed Statement-I. 

(b) Yes, Sir. 

(c) All Zonal RailwayS except North Central and North 
Eastem Railways have Improved Ita perfOnn8nce in the 
first quarter of current financial year. The details are given 
in the enclosed Statement-II. 

FrtJight Trslfic MOVtlfTltNlt 

Railways Loading (In minion tonnes) Revenue NTKMsI (In milton) 

2002-03 2003-04 2004-05 2002-03 2003-04 2004-05 

1 2 3 4 5 6 7 

Central 58.18 41.12 42.98 35257 25055 28245 

Eutem 57.09 37.97 42.47 28099 13011 14291 

East Central 28.42 54.97 58.25 18304 3n91 39389 

Eat Coast *0 84.05 70.46 *0 34828 37934 

Northem 44.08 ' 42.22 41.40 83955 62430 san4 

North Central *0 5.57 5.43 ·0 4607 4413 
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2 3 4 

North Eastern 2.05 1.98 2.06 

North8811 Frontier 7.07 9.10 9.94 

North WMtam 7.60 9.n 9.05 

Southem 24.07 23.57 23.19 

South Central 82.29 44.79 51.00 

South Eastern 201.54 69.15 73.07 

South East Central ·0 83.02 92.52 

South W8Item ·0 25.75 31.75 

Westem 30.10 28.01 28.35 

W88t Central -0 18.37 19.97 

Total 518.74 557.38 801.89 

·came up In 8XIst8nce w .•. f. 1.4.2003. 
tNTKMa-Net Tonl18l ~. 

..,.",.", H 

Fnlight rmlfie Mo,.".", 

loading from 
1.4.2006 to 30.6.2005 

(in mUIton tonnea) 

2004-05 2005-06 

1 

Central 

Eastem 

Eat Central 

East Coast 

Northem 

Northeat Frontier 

North W.tem 

Southem 

South Central 

2 

10.28 

10.28 

14 .• 

16.20 

9.57 

2.53 

2.72 

5.04 

11.42 

3 

11.17 

11.81 

14.84 

18.39 

9.60 

2.70 

2.81 

6.59 

13.72 

to .au.tIoM '82 

5 8 7 

1457 1767 1512 

7030 10729 11188 

9387 11069 11233 

12160 10781 10198 

34574 24492 28054 

121899 31475 34478 

·0 63245 76020 

·0 129n 16073 

24950 23792 28157 

·0 13194 14437 

353194 381241 411354 

Revenue NTKMd from 
1.4.2005 to 30.8.2005 

(In million) 

2Q04..()5 2005-08 

4 5 

8027 8864 

3430 3829 

9840 9848 

8959 9581 

13807 13215 

3095 3096 

3028 2952 

2160 2588 

8604 7305 
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1 2 

South Eastem 17.07 

South East Central 21.72 

South Western 6.90 

Weetem 6.43 

West Central 4.71 

Total 139.19 

'NTKMII-Net Tomes 1<IIometN1. 

Infraatructure FaclIItIH at Airporta 

4448. SHRI ANANTH KUMAR: 
SHRI G. KARUNAKARA REDDY: 

WIll the Minister of CIVIL AVIATION be pIeued to 
etate: 

(a) whether the Government has any plan to Improve 
the Infrastructure facilities at the airports In Kamataka; 

(b) If 10, the details thereof; 

(c) whether the Govemment has any propoeal to 
develop any other airport In Kamataka; and 

(d) If 10, the cIetaiIa thereof? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Ves, Sir. 

(b) Improvement works undertaken by AAI at various 
alrpor18 in KarnataJul include expenaion and modification 
of Internallonal and domestic tenninal buildings and other 
facilities III BangaIore, strengthening of runway, associated 
pavements and upgradation of existing ground lighting 
facilltiea at BeIgaum and Hubli and conatruction of new 
runway of 8000 feet length and usociated works at 
Mangalore. 

(c) and (d) The State Govemment of Kamataka has 
proposals for development of Mysore airport and 
construction of new airports at Haaaan and Gulbarga. 

Direct Flight to Hyderaad 

4447. SHRI M. RAJA MOHAN REDDV: Will the 
MInieter of CIVIL AVIATION be pleased to state: 

3 4 5 

19.74 8165 9005 

24.23 17903 19628 

9.27 3306 .woo 
7.71 6371 8405 

5.88 3499 4235 

158.36 96192 104649 

(a) the name of the foreign alrtlnes granted pennlaalen 
by the Govemment to take direct flights to Hyderabad; 

(b) the frequency of each flight; 

(c) whether some more foreign airlines have 
requested for similar pennlaalon; 

(d) If so, the details thereof; and 

(e) the action taken by the Govemment thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
The designated alrtines of UAE (Dubal), Oatar, Sri Lanka, 
Malaysia, Singapore, Saudi Arabia, France, Oman, 
Germany and Canada have been granted pennlaslon to 
operate to/trom Hyderabad, till date. 

Presently 7 foreign airlines are operating to 
Hyderabad namely Emirates (UAE-8 seTVices per week), 
Malaysia Airlines (Malaysla-3 services per week), Qatar 
Airways (Oatar-4 aervlces per week), Silk air (Singapore-
4 services per week), Lufthansa German Airlines 
(Germany-3 services per week), Saudla (Saudi ArabIa-2 
services per week) and Srt Lankan Alrtlnes (Sri Lanka-7 
services per week). 

(c) to (e) Hyderabad has been granted 88 new point 
of call during the recently held bilateral taIk8 with France, 
Oman, Gennany and Canada, as per their requeata. 
Moreover, traffic rights for International air services to 
any points In India are decided through bilateral air 
services consultations, which Is a continuous procea 
based on the cierMnd tonrom Ip8CIftc deetInationa. 



186 BHADRA 3, 1927 (s..t.t to au.tItJM 188 

U. of Weighing _hi.,.. 
4448. SHRI SUBODH MOHITE: W8J the Minister of 

RAILWAVS be pl8ased to ltate: 

(a) whether the Central Raltwaya hal been fined for 
""ng the weighing machines on an the railway 8taItana 
without obtaining proper Govemment certiflCate8; 

(b) if 80, the details and the reaaona thentfor: 

(c) whether any official has been held reaponaIbIe 
for this Iapee; and 

(d) if 80, the action taken against them? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAVS (SHRI R. VELU): (a) and (b) Vea, Sir. Due 
to not obtaining certlflcatea for weighing machines on 
due date, Weight and Measurement Department of 
Maharuhtra State Govemment has Imposed fine, In 
addition to the pt'88Cribed tee, on 43 8tationa of Central 
Railway to the tune of Re. 1,24,185/-. 

(c) and (d) Due to retirement and transfer of trained 
staff, nece888ry action regarding stamping and verification 
of weighing machines could not be done in time. However, 
8IM1pIng and verification of all weighing machines has 
since been cori1pIeted. Zonal Railway has been lnetructed 
to ensure that no such situation ar18e8 in future. In this 
regard, a team of Inspectors are specially nominated tor 
monitoring this work. In view ot above, no official hu 
been held responsible and no action has been Iakan 
agIInIt any railway ltaff. 

Strengthening of IGRUA 

4449. SHRI RAHUL GANDHI: win the MIni8ler of 
CIVIL AVIA nON be pleased to 8tate: 

(a) whether the Indra GandhI Ra8htrIya Uran AkademI 
(IGRUA), Furaatganj, Rae Bareli Is constrained In training 
pilots upto Its expected capacity; 

(b) if 80, the raaaona for 8uch under performance; 
and 

(c) the steps the Govemment propoaea to take to 
8I,.lgIhen IGRUA? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 

Vea, Sir. The effoI1a of the Incira GandhI Raahlrlya Uran 
AkademI (IGRUA) in training plots are constrained cUt 
to lack of adequate and modem training aida, 8Imutatora, 
buildings and airfield Infra8truclure8 .. well .. adequate 
manpower. Other deterring factora are the lack of 
uninterrupted power 8upply and provlalon of wen 
maintained (COIlCretIeed) 8CC888 roads to the AkademI. 

(c) A comprehen81ve review of the exl8tlng 
infraatructure of the IGRUA has recentty been carried out 
to ..... the 8tIIlu8 and Immeclate requirements to bring 
up the core Infraatructure and Ita facIItiee to meet the 
cumn requirement. AccordIngly, several 8tep8 have been 
taken for enhancement of IGRUA th.t Include 
(a) commellcement of Ab-InIIIo to CPL training pmgramme 
In .ddltlon to the exi8tlng PPL to CPL cour.e; 
(b) purcha.e of 81x new ab-Inltlo trainer alrcr.ft; 
(c) purchallng Jet planes and SlmuiatOl'8; (d) InataIt.tIon 
of Nav AIda; (e) starting HelIcopter Training Programme; 
and (f) Increulng the training capacity of IGRUA from 
40 8tudents to 100 CPL holder per year. 

A Committee under the Chairrnanahlp of capt. N.K. 
Dawar, Ex. Director, IGRUA hal been condtuted I'8C8ntIy 
to prepare a comprehen8Ive report on the Immediate 
requIrement8 for ...... 1gIhenIng the Inhatructure of IGRUA, 
Including upgradatlon of training facI ....... Thil Committee 
shall submit Ita report by 3181 August, 2005. Nee .... ry 
.... to Itrengthen IGRUA wit be accordingly baaed on 
the recommendatIon8 of thII Convnlttee. 

Separ8te Term1n81 .a Madural 

4460. SHRI P. MOHAN: 
SHRI A.V. BELLARMIN: 

WIJ the Mlnl8ter of CIVIL AVIATION be pteued to ..... : 
(.) whether the Govemnwnt hal any propoeaI to 

have eepande termlnail for International and domIdc 
operaIionI .t MaduraI In view of the increulng pM ..... 
traffic and cargo; 

(b) If 80, the detalt8 thereof; and 

(c) if not, the 1'8880118 therefor? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) 
Airports Authority of India (MI) has • plan to corwIruct 
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an integrated new terminal building complex to handle 
both domeIlIc and international pueengera at a time. 
Provision of separate cargo complex is contingent on 
demand. 

4451. SHRI N.S.V. CHITTHAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the, .. ~lways have decided to take up 
con8tructlon of ove~rfdgea during the current financial 
year in Tamil Nadu; 

(b) if 80, the details thereof; 

(e) the funds earmarked for thi8 purpose during the 
current year; and 

(d) the time schedule8 for completion of those 
bridges? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) Yes Sir. Aa on 
01..()4.2oo5, there are total 48 Road Over/Under Bridges 
(ROBIRUBs) works sanctioned on coat sharing basis in 
the .State of Tamil Nadu. These works are at various 
eta~ of planning, c:IeIIgnIng and execution. Railway IhaII 
construct bridge proper i.e. bridge across the RaIlway 
track and approach work by State Government/Road 
Authority. 

In current year, Rs. 25.87 crore have been allocated 
for execution for Railway portion of work In the State of 
Tamil Nadu. 

All eHorts shall be made by RaIlways to complete 
their portion of work along with the work of approaches 
done by State Government. 

{TfIII1$/s/lonJ 

Conatructlon of Overbrl.. on Busy RaJ..., 
Cro .. lng. 

4452. SHRI AJIT JOGI: Will the Minister of 
RAILWAYS be pleBled to state: 

(a) whether the RaIlways prapoee to conetruct rail 
overbridgll over the busy railway CIOI8ingI in the country 
during the year 2005-06; 

(b) if so, the details thereof;· 

(e) the amount likely to be apent by the ReIIwaya for 
construction of these overbridges; and 

(d) the .tepa taken to complete the conatIuctIon of 
theM bridges in fixed time schedules? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) Railways construct Road OverlUnder bridges in 
lieu of existing busy level crossings on cost sharing bu., 
if the traffic density at these level crossings is more than 
1 lakh TVUs (TVU-A unit obtained by mutltplying the 
number of road vehicles with the number of trains pa88ing 
over the level crossing In 24 hours), otherwise on deposit 
terms. Proposals in both cases have to be sponsored by 
the concerned State Government duly fu"Uling certain 
preliminary pre-requisites required under extant rules. Aa 
on 1.4.2005 there are 428 ROBIRUB works sanctioned 
on cost sharing basis. In addition, 15 more works have 
allo been included in the Railways Supplementary 
Oanands for Grantl, Aupt 2005. AI these works are at 
varloua etage8 of plamlng and execution. 

(c) Fundi to the tune of Re. 411 orore have been 
provided in Budget 2005-06 as Railways ahare of cost 
for execution of these cost sharing works. 

(d) Railway construct the bridge proper I.e. the bridge 
acrOlS the Railway track and approach works by State 
Government/Road Owning Authorities. All out efforts ..... 
be made by Railway to complete their portion of work 
alongwith approachee done by the State Government. 

{Engl/tlhJ 

SettIng up of Aviation UnlY8l'llty 

4463. SHRI A. VENKATESH NAIK: 
SHRI M. SHIVANNA: 
PROF. M. RAMADASS: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government has any proposal to set 
up an Aviation Univeraity in the country; 
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(b) If so, the details aJongwllh the location identified 
thereof; and 

(e) the time by which It is Hkely to be set up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL)= (a) No, Sir. 

(b) and (e) Do not arise. 

Rail Unee Between aangalore and Satyamangala 

4464. SHRI M. SHIVANNA: Will the Minister of 
RAILWAVS be pleased to state: 

(a) the preHnt etatus of laying the new railway Unes 
bMwHn Bangatore and SatyamangaJa; 

(b) the total expenditure Incurred on the project till 
dille; 

(e) the funds provided for the project during 2005· 
08; and 

(d) the time schedule fixed for completing the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAVS (SHRI R. VELU): (a) Final Location Survey 
haa been taken up. 

(b) Re. 0.36 erore. 

(e) Ra. 0.01 crore. 

(d) No time schedule for completion hu been fixed. 

AIR 8IatIona In KM'aIII 

4466. DR. SEBASTIAN PAUL: WID the Mlnllter of 
INFORMATION AND BROADCASTING be pIeued to ..... : 

(a> whether the Govemment is aware that All India 
Radio statIone in Koehl, Thrlsaur and Devikulam In Kerala 
are functioning without StatIon Directors; 

(b) If 80, the steps taken to post Station Directors In 
thaae Stations; 

(e) whether the Govemment has taken any ... to 
mike the VIvIdh Bharati Station in Koehl, Inaugurated In 
1915, opel'8t1ona1 by deploying progcwnme peraonnel; 

(d) if 80, the details thereof; 

(e> whether the Government propoeea to Increase 
the a80cation of funds to Koehl FM station from RI. 6.9 
lakhe In proportionate to Ita commercial eamIngs for Re. 
83 lakhs of the laat· financial year; and 

(f) if 80, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAiPAL REDDV): (a) and (b) Vas, Sir. All india Radio 
Stations at Kochl and ThriSlur are functioning without 
StatIon DIrectors for the time being due to .hortage of 
8ugIbIe OffIcers. However, there Is no eancIIoned poet of 
Station Director at All India Radio, Devlkulam. 

(e) and (d) Steps are being taken to Introduce the 
noon tranemiSllon from 1200 houri to 1730 hours at the 
VMdh Bharatt StatIon in Koehl. All India Radio Koehl 
br0adcut8 Vlvidh Bharati programmea between 0615 
hours to 1005 hours and between 1815 hours to 2300 
hours. 

(e) and (f) AI. 13.18 Iakh .,.. been IIIJocaIed to All 
India RadIo, Kochi for the year 2005-06 under lEBA, 
Software Plan Scheme for enhanced producUon and KIaan 
Vani programmes. Further Inc....... will depend upon 
availability of budgetary IuppOrt. 

cacn .... tructurlng 0' 8tenognlpherl 

4458. SHRI MANORANJAN BHAKTA: Win the 
Minister of RAII.WAVS be plellled to ltate: 

(a) whether the Railway. have conatltuted a 
conrnIttee for cadre raslructurlng of ~ working 
In the RaIlway BoMt 

(b) If 10, the details thereof; and 

(e) the time by which the commIIIee Ie IIMIy to aDnIt 
Its r8port? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAVS (SHRI R. VELU): (a) Vas, Sir. 

(b) and (e) Ministry of Railways (RaIlway Board) have 
decided to COIlItIIute a Convnittee of executive DIrectors 
with a vtew to ...... and analyse the juItificatIon for 
Implementation of the reetructurtng of the Stenographerl' 
Cadre In Railway Board Secretariat Stenographera' 



191 AUGUST 25, 2005 192 

Service, on the linea of the Govemment's decision for 
restructuring of the Central Secretariat Stenographers' 
Service. This Committee consists of three Executive 
Directors and Joint Secretary (Gazetted), Railway Board. 
The terms of the reference of the Committee are .. 
under: 

(i) Whether the decisions taken in the case of 
Central Secretariat Stenographers' Service can 
be mutatl8-mutandls adopted for RaIlway Board 
Secretariat Stenographers' Service; 

(Ii) Considering the stagnation and functional needs, 
what should be the Ideal alze of the p08II In 
different grades In Railway Board Secretariat 
Stenographers' Service; and 

(iii) Any other suggeationldeci8ion, IS available for 
Central Secretariat Stenographers' Service, for 
adoption, to the extent relevant, in Railway Board 
Secretariat Stenographers' Service. 

The Committee Is obtaining detailed information from 
the AdmIni8tratIon regarding the number of posts In the 
various grades of Railway Board Secretariat 
Stenographers' Service and the number of persons wailing 
for promotion after completing the requisite qualifying 
service. Thia Committee will alao seek the views! 
suggestions of the Railway Board Secretariat 
Stenographers' &trvice Aa8ocIation and hold meetings with 
the repreaentatlv.. and diacusa with them the various 
las .... Involved and theANlfter submit ita recommendations. 
The Committee is likely to submit its report/ 
recommendations shortly. 

Gauge Converalon of Pathankot..JogInder 
Nagar Rail U.,. 

4457. PROF. CHANDER KUMAR: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether an updating survey for gauge conversion 
of Pathankot..Joginder Nagar rail line has been conducted 
during the current financial year; 

(b) If 80, the details 1hereof; and 

(c) the follow-up action taken by the RaIlways on the 
IUIWy report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Updating survey 
for gauge conversion of PaIhankot..Joglnder Nagar aecIIon 
hIS been completed. As per survey report. the coat of 
conatructlon of 188.5 lema. long line ... been __ 
at As. 1318.18 crore with • rate of return as (-) 22.04%. 
The examination/finalization of the survey report has now 
been taken up. 

{Tl'III1lII8t1onJ 

4458. SHRI SHISHUPAL N. PATLE: 
SHRIASHOK KUMAR RAWAT: 
SHRI MOHO. TAHIR: 
PROF. MAHAOEORAO SHIWANKAR: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have reviewed the projecll 
invoJvlng more than Rs. 100 erore; 

(b) if 80, the details of such projects alongwith the 
year In which these projects were announced; 

(c) the details of the projects out of them on which 
the work has been started 80 far; 

(d) whether the cost escalation has been estimated 
in respect of the projects started belatedly; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Review of all the 
projects, Irrespective of cost, Is done from time to time at 
the appropriate levels. 

(b) DetaIls of projects coating more than Re. 100 
Crore are given In the enclOled Statement. 

(c) Works are in various stages of progress on all 
th... projects. 

(d) and (e) The cost overrun III feulble to be 
... ealed only where fundi are aaaured at the time of 
taking up of projecta. In cue of Railway proJecta, funding 
Is not 8111Ured at the time of taking up of the project and 
hence cost overrun is not feasible to be ...... ed. 
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V .... of Inclusion New line Doubling Gauge Rdway MMropoIIIan 
In the Budget corMN8lon Elecblllcatlon ProjecI 

1872·73 1 

1874-75 

1881-82 2 

1882-83 1 

1983-84 1 1 

1984-85 3 1 1 

1985-88 1 

1887-88 1 

1888-80 1 

1880-91 2 2 

1991·12 3 

1992·93 1 1 5 2 

1993-94 3 5 

1994-95 2 1 2 

1995-96 5 5 1 2 

1896-97 10 2 7 2 

1997·98 18 8 14 3 

1998-99 5 3 

1999-00 2 1 2 1 

2000-01 5 3 

2001-02 1 

2002-03 1 

2003-04 8 5 2 1 

2005-08 1 1 3 1 

Out of the. above projecIa, 30 pr0ject8 have been COI1IPIMid. 
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Aenovlltlon of Jantar Manta, 

4458. SHRI JAI PRAKA$H (MOHANLAl GANJ): Will 
the Minister of CULTURE be pleased to state: 

(a) whether the Government has formulated any 
scheme for renovation of Jantar Mantar in New Delhi; 

(b) if so. the details thereof; 

(c) whether any aoheme for the protection of JMtar 
Mantar was formulated in 2000 also in collaboration with 
• private party; and 

(d) If 80. the outcome thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (d) Jantar Mantar has been 
identified for conservation and environment development 
through the National Culture Fund. 

A Memo(8ndum of unde .. tandlng was signed In 2000 
by the Arch.eological Survey of India with Apeejay 
Surendra Park Hotel Ltd •• for undertaking the foHowing 
worka. 

1. Conservation of MIsra Yantra 

2. IHumination of Mlara Yantra. 

3. Providing slgnagea at Jangar Mantar. 

The illumination of Miara Yantra is In progr .... 
Archaeological Survey of India has already prepared 
comprehensive eetimates for conservation. 

fEfll/llshJ 

ConeervaUon of Monuments by ASI 

4460. SHRI G. KARUNAKARA REDDY: Will the 
Mlnlater of CULTURE be pIeued to state: 

(a) the details of monumentIIIrm..eume conserved and 
maintained by the Archaeological Survey of Inda; 

(b) the amount spent a~d releued on maintenance 
of monuments and mueeuma cUing uch of the laid three 
years; 

(c) whether the Government is aware that theae 
monuments/mu.eums are not being properly maintained; 
and 

(d) it so. the ltepe being taken by the Union 
Govemment in this regard? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Archaeological Survey of India 
protects and maintains 3880 centrally protected 
monuments/site. and 41 site mueeurna located In dIHera1t 
parts of the country. (State-wise li8t Is given fnttle 
enclosed Statement I & II). 

(b) Funds allocated and expenditure Incurred on 
maintenance of the monuments and museums during Iut 
three years are as under: 

Monumanta 

2002-03 

2003-04 

2004-05 

Museums 

2002-03 

2003·04 

2004-06 

Funds allocated 

79.43 

108.28 

117.45 

Funds allocated 

3.00 

4.50 

3.85 

Expendtur. 
(Rs. in~) 

79.34 

107.06 

115.85 

ExpendItunt 
(Ra. In crorea) 

2.88 

4.30 

3.62 

(c) and (d) The nationally protected monumenta and 
the sites museums under the ArchaeotogicaJ Survey of 
India (ASI) are properly maintained. The ASI ~ 
annual maintenance and repel... structural coneervatlon. 
chemical preservation and environmental development of 
the protected monuments under their annual conaervation 
programme. The ASI also has a programme for phased 
upgradation of the site museums. Five rnueeume ... 
proposed to be taken up under this programme In the 
CUft'ent year. 
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SI.No. 

1 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

""""" 
Name of State 

2 

Andhra PnIdesh 

Arunachal Pradellh 

BIh8r 

Chhattlegarh 

Deihl 

Daman & Diu 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & KaahmIr 

Jhartchand 

Kerela 

Kamataka 

Maharashtra 

Madhya Pradesh 

Manipur 

Meghalaya 

Nagaland 

Orlesa 

Punjab 

Pondicherry 

Rajasthan 

Sikkim 

BHADAA 3, 1ta7 (.s:MII) 

Number of 
monumentslSitea 

3 

136 

50 

5 

1 

28. 

27. 

28. 

29. 

30. 

Tamil NadU 

Trlpura 

2 

Uttar Pradelh 

UtWanchal 

West Bengal 

Tatal 

3 

416 

5 

742 

44 

133 

_ .. .mil 
85 

47 

172 

12 

21 

202 

90 

40 

89 

12 

28 

507 

286 

287 

1 

8 

4 

78 

31 

7 

181 

3 

SI.No. Heme of State 

1 2 

1. Andhra Pr ..... 

2. Aaeam 

3. BI"., 

4. DelhI 

Name of the Museum 

3 

1. Amravatl Museum 

2. Chandraglri MUMUITI 

3. Kondapur Mueeum 

4. Nagarjunakonda Museum 
(All under Hyderabad 
Circle) 

6. Sri Surya Pahar Mu.um 
(Under Guwahatt Circle) 

8. Bodhgaya Mu.wn 

7. Nalanda Muaeum 

8. Valahall Mueewn 

9. Vlkramahlla Museum 
(Under Patna Circle) 

10. Indian War Memoria' 
Museum, Red Fort 

11. Archaeological Mus.um, 
Red Fort 

12. Sallmgarh Mueeum, Red 
Fort 

13. Swatantrata Sangr!m 
Sangrahalaya, Red Fort ,. 

14. Purana QlIa MuIeum 
(AU under DelhI Ctrcl8) 
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6. Goa . 

6. Gujarat 

7. Haryana 

2 3 

15. VeI1a Goa Mu.wn 
(Under MIni Circle Goa) 

16. Lothal Mueeum 
(Under Vadodara Circle) 

17. Sheikh Chilli', Tomb, 
Thane8ar 
(Under ChandIgarh Circle) 

8. Himachal Pradesh 18. Kangra Fort MI--..rn 

9. Kamataka 

(Under Mini CIrcle ShimIa) 

19. AIhoIe Museum 

20. Badami ~ 

21. BIjapur M~ 
(All Under Dharwar Circle) 

22. Halebldu MlMeum 

23. K.mlapur.m Mu.eum 
(Hampi) 

24.~ SWtan ~ 
(All under Bangalore 
Circle) 

10. K..... 25. M.ttancherry PI.ce 
Mueeum 
(Under Thriaur Cift:Ie) 

11. Madhya PradeIh 28. ChanderI M ....... 

27. Gwallor MuIeum 

26. l<haIuraho Muleum 

12. Orlaaa 

13. Pur1ab 

14. Raj88than 

16. Tamil Nadu 

28. Sanchl M~m 
(Under Bhopal Cilde) 

30. Konark Museum 

31. Ratnaglri Muaeum 
(Under Bhubane.hwar 
Circle) 

32. Roper Mueeum 
(Under ChandIgarh Circle) 

33. KaM»MgIn M~ 
(Under Jalpur circle) 

34. Fort St. George MIMwn, 
Chennai 
(Under ChernI CIrcle) 

1 2 

18. Uttar Pradesh 

17. UttIIranchaI 

18. W" Bengal 

fT--lIDn/ 

3 

35. Samath Muaeum 
(Under Patna Circle) 

38. Taj Muaeum, Agra 
(Under Agra CIIde) 

37. Reeldency Mu.eum, 
Lucknow 
(Under Lucknow CIrcle) 

38. Jageehwar Mueeum 
(Under DehradLI1 CIn:Ie) 

39. Haz.rduari 
Muaeum 

Palace 

40. Cooeh Beh.r P.lace 
Muaeum 

41. Tamluk MUMUm 
(Under KoIkata ClIde) 

eon.truotIon of Rail Unee In IIIIdhya ."...., 

4481. SHRI GANESH SINGH: WI! the MInIater of 
RAILWAYS be pIe.ed to .... : 

(.) whether the R.llw.y. have received .ny 
...."..11tatIoIw In December, 2004 for COftIIruction of 
Indore-Pilhampur railway line in Madhya PradeIh; 

(b) If 10, the detai .. thereof; 

(c) the action taken by the Ralwaya thereon; 

(d) whether the R.llway. are contemplating to 
conetrud this railway line on B.O.T. ~; and 

(e) If 10, the progl'88l made 10 far in thla cIrecIIon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) y .. , Sli. 

(b) Government of M.shya Pradeah has requeaIId 
for laying of Indo,..Pilhampur raft line. 

(e) Nee •••• ry action hal already been initiated 10 
obIaIn raquilite cI ....... to take up work on Goc:Iva-
Indn via Dahod, 8ardIrpur and Dhar new line which 
coutd aIIO pus through Pllhampur. 
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(d) No, Sir. 

(e) Does not ariae. 

[Efl(llishJ 

Low eo. Air Servlcea for N.E. Region 

4462. SHRI M.K. SUBSA: WHI the Miniller 01 CIVIL 
AVIATION be pIeued to llate: 

<a) whether different de8tInaIIona In the NoI1h East 
including Guwahati, Shillong, Alzwal, Dlbrugarh and 
ltanager have been connected with low-coat air .. rvIcee 
from Kolkata and other stations; 

(b) " 80, the details thereof indicating the nature and 
frequency of air links set up; and 

(c) the other destinations which are propoaed to be 
linked In future? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Md (b) At 
preaent Dibrugarh, Guwahatl & AIzwaI In the Nolth East 
are connected with Kolkata and other de8tlnatlon by AJr 
Deccan, a low cost airline, as under:-

Sector 

KaIkata.Quwahati-OlbNgarh & Retum 

~UWIhati-DeIhi 

Dllhl-Guwahatl-Bagdogra-Delhl 

~uwahall-Delhi 

KaIcata-Guwahatl-Dlbrugarh & Retum 

KDIkata·AizwII-KoIkata 

KoIkata-BagcIopksta 

ATA42 

A-32O 

A-320 

A-32O 

ATR42 

ATR42 

ATR42 

7 

3 

3 

7 

7 

7 

(c) Govemment haa laid down Route Dllperul 
GuIdelines with a view to achieve better I'8glIIaIion 01 air 
t.ransport .. rvIcea taking Into account the need for air 
transport aervices of different regIorw 01 the country. It 
la, however, up to the airlines to provide air eeMcea to 
epecIftc places depending upon the traffic demand and 
commercial viability. Aa auch. the alrtlnea are free to 
operate anywhere In the country subject to compliance 
of Route Dispersal Guldelln .. iasued by the Govenvnent. 

4483. SHRI CHANDRAKANT KHAIRE: WIN the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Government of Maharuhtra .... 
requested the Union Government to Itart a ...,.,... 
Marathl d'lannel under Mumbal Doordaf8han; and 

(b) " 80, the detail thereof and the adIon taken In 
this regard? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHAI 
S. JAIPAL REDDY): (a) No, Sir. 

(b) However. Doordarshan Is aII8ady running DO 
Sahyadri-Marathl d'lannel for MaharMhtra. 

{TiwI*IonJ 

ROB. and RUB. In , J .... 

4484. SHRI RAGHUVEER SINGH KOIHAL: WII the 
MInister of RAILWAYS be pIeaaed to ..... : 

(a) the details of RaIlway ~ (ROBs)/RllllWy 
Underbrldg .. (RUBs) In Rajaathan which .... under 
conatructJon on COlI sharing __ • present; 

(b) the praent staIua of these brIdgea; and 

(c) the time by which corwtruoUon worb on a-
bridges are likely to be compfeIed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) There .... two 
Road Over Bridge (ROB) worb sanctioned on coat 

sharing buill failing In the State 01 RaIMthan. Railway 
IIhaII construct the bridge proper I... bridge acr'OI8 the 
RaIway track Md IIppf08Ch work by Stale Government. 
The current atatus 01 these two worka .... .. under: 

1. Roed Over Bridge (ROB) In lieu of Level 
Cros81ng (L.C.) No. 71 A, at Hanumangam • 
sanctioned In 2000-01. o.t.iled .... mate tor 
approach portion is awaited from S.a •• 
Government. Work shall be teken up .... r 
ftnaIIzatIon of eatImate. 
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2. Road Over Bridge (ROB) In lieu of L.C. No. 
109 sanctioned in 1996-97. Work is in progl'888 
in Railway portion as well as in State 
Government portion. 

(c) All efforts shall be made by Railways to complete 
their portion of work along with the work of approaches 
done by State Government. 

{English} 

Kau8hlk Commltt.. on Helicopter 0.,...1on1 

4485. SHRIMATI JAYABEN B. THAKKAR: wnl the 
Minister of CIVIL AVIATION be pleaaedto state: 

(a) whether Kaushik Committee on safety and upJceep 
of helicopter operations had submitted Its report to the 
Government; 

(b) if so, the recommendations made by the 
committee; 

(c) the number of recommendations out of them 
accepted and implemented by the Government; and 

(d) the reasons for not accepting the remaining 
recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CIVIL AVIATION (SHRI P.RAFUL PATEL): (a) and (b) 
The Kaushlk Committee In its report submitted on 
10.3.2005, '"hu made recommendations relevant to Safety 
AudIts and training syl~ of initial and ref ..... nInIng, 
proficiency monitoring and Instrument Rating, off-shore 
flying. operating In the hilly areas. emergency medical 
services. electronic news gathering. low flying for mining 
surveys and requirements for certification of helicopter 
training establishments. etc. 

(c) All the recommendations of the Kauahlk 
Committee have been accepted for ImpIementatton by 
Directorate General of Civil Aviation (DGCA). Of the 20 
recommendations 11 have been Implemented. and 2 
require no action. The other recommendattons requiring 
Rulea.PoIIcy and ·n!JgtIlatory procedural amefd ".nts have 
been taken in hand for ImplernentJtiOn. 

(d) Does not arise. 

/TfBMlstionJ 

Conetltutlon of Tuk Force 

4466. SHRI HANSRAJ G. AHIR: Will the Mlnllter of 
PANCHAYATI RAJ be pleased to state: 

(a) whether the Union Govemment is contemplating 
to constitute a talk force for extending powers to 
Panchayats for production and supply of power from other 
energy sources In rural areas; and 

(b) if 10. the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI ~NI 
SHANKAR AIYAR): (a) and (b) No, Sir. However, the 
Ministry of Panchayatl Raj and Confederation of Indian 
Industry (CII) have jointly constituted a Core Group on 
Power under the initiative of setting up Rural Business 
Hubs through Panchayats for the economic development 
of rural areas. The Terms of Reference of the Core Group 
on Power are as under:-

1. To bring out a publication which would enable 
. Panchayats to-

(a) Familiarize themselves with various options 
available for local power generation and 
decentralized distribution management. 

(b) FamiHarize themselves with various options of 
business models. including Public-Private-
Panchayat Partnership In power generation 
from IocaHy available mate .... 8UCh as bi0-
mass and isolated gas fields and distribution. 

(c) Gain greater familiarity with available 
Govemment ~ including programmeI 
of REC etc. 

(d) FamiHarize themselves with financial models 
for decentralized power generation and 
distribution. 

(e) Understand new legislation with particular 
reference to the Electricity Act. 2003 as also 
Rules and Regulations concerning 
decentralized power generation and 
distribution. 

(f) Prepare a directory of . resource pel80nawithin 
Govemment. industry and the NGO sector, 
who could assist Panchayats In preparation 
of their project proposals. 
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(g) Introduce Panchayats to the Independent 
regulatory framework for power generation and 
distribution and suggest means of capacity 
building for Panchayats to articulate their 
concerns before Regulatons. 

2. Identify Key Panchayats where a focused 
approach could be developed for Publlc-Private-
Panchayat Partnership In Power Generation and 
dIatribution. 

3. Suggest to the Central and State Govemmentl 
Policy and Procedural Changes, so a. to 
f8CIHtate Power Generation and distribution 
through Panchayats. 

/EngIIsh} 

Beautification of .... rI Railway Station 

4487. SHRI SUBODH MOHITE: Will the Mlnleter of 
RAILWAVS be pleued to state: 

Ca) whether the Railways have drawn up any plan 
for beautification and providing passengers amenities at 
Itwari station of South Eastem Railway; 

Cb) If 10, the details thereof; 

ce) whether Railways have also received any 
representations from various quarters In thie regard; 

(d) if so, the datal. thereof; and 

(e) the action takenlpropoeed to be taken by the 
RaDwaya In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAVS CSHRI R. VELU): Ca) and (b) Ves, Sir. The 
work of raising and surfacing of platform at Itwari railway 
etatlon of Southeast Central Railway has been completed 
recently. Further, work of augmentation of water supply 
for coach water facility and provision of Unreserved 
TIcketing System have been taken up. 

(e) No, Sir. 

(d) and (e) Do not .arise. 

R...... of Central Share Under Pre-Metric 
Scholarahlp Scheme 

4468. SHRI IQBAL AHMED SARADGI: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pIeuecI to state: 

(a) whether the Union Govemment has been providing 
central .... tance to the Govemment of Kamataka for 
pre-matric scholarship to the children of thoee parente 
engaged In unclean occupation; 

(b) If so, whether the Government of Kam ... hall 
requested to the Union Government to reIeaee CennJ 
ahara under the acheme for the yeara 2OQ2-03, ~ 
and 2004-05; 

(c) whether the Union Government has releued .. 
full shara to the Govemment of Kamataka; 

(d) if so, the reasons therefor; and 

Ce) the time by which the remaining funds are likely 
to be released? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) Ves, Sir. 

Cb) to Ce) Vea, Sir. A sum of RI. 11.46 Jakh W8I 
released to the Govemment of Karnataka during the year 
2002-03 after adjusting the unapent central aulatance of 
Rs. 14.87 lakhs available from the previous year. No 
central M81stance was released during the years 2003-
04 and ~5 due to availability of unapent cenIrIII 
Uliatance from the previous yeara. 

4469. SHRI G.M. SIDDESWARA: Will the Minister of 
RAILWAVS be pleased to state: 

(a) whether the Railways have conducted any survey 
for Chitradurga-Jagalur-Kotlur new rail line; 

(b) If so, the details of the survey conducted; 

(c) the estimated coat of the project; 

Cd) the funds allocated for the project during the 
current financI8J year; and 
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(e) the time by which It Is likely to be It8rted and 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. However, • 
survey for construction of new line from Kotturu to 
Chltradurga via Jagalur h88 been taken up in 2005-06. 

(b) to (e) Do not ....... 

A ...... ~ Programme from AhIMcIIIbacI 
DoartI..-8han .c.ndrII 

4470. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the MInIIter of INFORMATION AND BROADCASTING be 
pIeMed to state: 

(a) the duration ~ rural' language programme relayed 
from Ahmedabad Doordarshan Kendra, 1angauge-wIae; 

(b) whether there II any propouI to increase the 
time limit; 

(0) If eo, the details thereof; 

(d) the amount made .vallable to the AhrnecMbad 
Ooordarahan Kendra for relaying programmes uncIer the 
comrnilllon category during the lut financial year; 

(e) whether there is aJeo any proposal to Increase 
the amount under the aaId category; and 

(t) If eo, the detda thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (.) Praur Bherati have informed 
that the three rural language programmes In Gujarati 
(Monday to Friday) telecut from DDK. AhmecIIbad have 
• combined duration of one hour, per day. 

SI.No. Name of the alte 

1 2 

1. Bhlrrana, Diett. Fatehabad, H.ryana 

2. Baror, District SrIganganagar, Rajasthan 

(b) No, Sir. 

(c) Does not .rt... 

(d) Prasar Bharatl have Informed thai no amount w .. 
made available to the DDK, AhrnedIbacI .. no progIWm18 
was commi8aioned during the previous financial year 
uncler the comrnlMioned category. 

(e) and (I) p....., Bharati have Informed that there 
II • propoeaI for commlsaloned programmee In Indian 
cIUIIicI category with a Budget of Re. 97.00 LaIdw during 
the current financial year. 

ExcaVldlon and Exploration of ..... 

4471. SHRI E.G. SUGAVANAM: WHI the Mlnllter of 
CULTURE be pleased to state: 

(.) whether the Govemment prapo ... to take up 
any lites in the country for excavation and exploration 
during 2005-06 including underwater exploration; 

(b) if eo, the details aIongwith the lites identified for 
exc:avation and exploration; and 

(c) the fundi earmarked for the purpoee? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (.) and (b) y .. , Sir. The propoule 
received for excavatlonlexploration for the field H880n 
2006-2006 are given in the encIoeed Itatement. TheM 
would be considered by the Standing Committee of the 
Central Advleory Board of Archaeology for approval. 

(c) The funds e.rm.rked for excavation and 
exploration by the Archaeological Survey of India are As. 
500 Iakha under Plan and Re. 50 lakhs under Non Plan 
for the current financial year 2005-08. 

Nature of work 

3 

excavation 

Excavation 
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1 

3. 

... 
5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

2 

KurklllJr, District Gaya, Bihar 

Jautardih, District NaIanda, Bihar 

BHADRA 3, 1127 (Ssk'; 

Aragarh, Haripur Gram Panchayat; District Puri, Orissa 

Junl Kuran, Distt. Kutch, Gujerat 

Daulatabad Fort, Dau4ltabad, Distt. Aurangabad, Maharashtra 

Adichchanallur, Taluk Srivaikundam, Tuticorin, Tamil Nadu 

Dhanna Dibbau, Kotturu, Rambali Mandai, Distt. Visakhapatnam, A;P. 

Nllkuthi mound, Mauza Chak Chandpara District Mursh~ Weal Bengal 

Erich, Tahsil Garautha District Jhansi (U.P.) 

Palakkad, District Palakkad, Kerala 

Scientific clearance at Sl Augustine Complex, Old Goa,. North Goa 

Sirmour District, Himachal Pradelh ' ..', 

IrJ QlHI8IIons 

3 

El(C8vation 

Excavation 

Excavation 

excavation 

Excavation 

Excavation 

Excavation 

Excavation 

Excavation 

Excavation 

Scientific clearance 

Excavation 

Archaeological jnvestigation along the ,right and left bank of rlYer Beas ExplorattonJexcavatlon 
from Mandi to Dehra Gopipur of Districts Mandi and Kangra, HImachal Pradesh, 

Exploration of Hissar District, Haryana 

Expioratiog in Ranchi, Singhbhum and Hueri 8agh districts, Jharkhand 

Exploration in East Slkklm, Sikkl/n 

Exploration 

Exploration 

Exploration 

19. Exploration In Chandrapur and Yavatmal ·Oistrict of Vldatbha Region, Maharaahtra' . £xploratlon 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

Exploration of the Megalithic sites In the East Khasl Hills District, MeghaJaya 

Exploration of Kamrup District In thtt northem bank of Brahmaputra, Assam 

Exploration in Bank of River Betwa from Oeegarh Dlstt. -laIitpuf to 
Hamirpur (U.P.) 

Exploration In the Southem region of Bhavnagar, Gujarat 
;', 

Exploration in Sattari Taluka, South Goa. Oistt. Goa 

Exploration within the Cancona Taluka, South Goa and adjacent area 

Architectural Survey of Temples of Mlthilachal and West Bengal 

Survey of Structural Temples of Tondainadu, A.P., Tamil Nadu and 
Union Territory of Pondicherry 

Underwater ExcavatlonWExploratlon. 

28. 

29. 

30. 

Mahabalipuram, Kanchipura, Tamil Nadu 

Elephanta Island, Elephanta, Raigarh, Maharashtra 

Lakahaclweep Islanda, U.T. of Lakshadweep, Kavarattl, Lakshadweep 

Exploration 

ExpIgrJltion 

Exploration 

Exploration 

Exploration 

Exploration 

Exploration 

Exploration 

Excavation 

Excavation 

210 
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4472. SHRI RAVICHANDRAN SIPPIPARAI: Will the 
Mlnleter of PETROLEUM AND NATURAL GAS be pIeMed 
to state: 

(a) whether Government hal received any requeItI 
proposal from the Govemment of Tamil Nac:Iu regarding 
allotment of apecieI quota of keroaene to printing Induatry; 

(b) If so, the detaila thereof; and 

(c) the acIIon taken by the Govemmenl ttw.on1 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 
SHANKAR AIVAR): (a) to (c) No propouI hu been 
recetved from the Government of Tamil Nadu regarding 
the allotment of a 8peCIaI quota of keroMne for the 
Printing Industry. However, Shrl A. Ravichandran, Hon'bIe 
M.P. hal written to the Minilter (PANG) In July, 2006 
ItIIIing thai thef8 II • shortage of ~ for the prInIIng 
Industry In Sivakasi .. the .aIe,. .... not getting 
sufficient atocka for auppty. The matter II being looked 
into. 

4473. SHRI SUNIL KHAN: WHI the MInister of HEAVY 
INDUSTRIES AND PUBUC ENTERPRISES be pleued 
to state: 

(.) whether the Bharat Bh.rI Udyog Nigam Ltd. 
(BBUNL) has implemented pay revtaion with elect from 
January 1, 1997 for Its Board level and below Bowd 
level Executlvee in May, 2005; 

(b) if 10, whether BSUNL hM started paying .".... 
on account of pay revision with effect from January 1, 
1997; 

(c) If 10, the details thereof; 

(d) whether the Company Is paying from Its own 
intemal sources; 

(e) if 10, the detalls thereof; and 

(f) If not, how the Company hal mobilized the funds 
for payment of _,.1 

THE MINISTER OF STATE OF THE MlNISTRV OF 
HEAvY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEY): (a) to (c) V .. , Sir. Tatal 
amount due towards .rrears payment hal been worked 
out u Rs. 198.61 1_ against which an amount of RI. 
86.24 lacs hu been disbursed so far. 

(d) and (e) BBUNL Is paying the arrears from lis 
own f8IOUrcee generated through exports etc. without any 
government financial support. 

(f) The question cIoeI not arise. 

HatH of Euro-llllil PetroIIDIeaeI 

4474. DR. M. JAGANNATH: WI! the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether oil PSUs are charging limllar rates for 
Euro II and Euro III DiesellPetroi being supplied In the 
NatioMl Capital Region area and ..-y_; 

(b) If 10, whether oil PSUs .... supplying normal 
Euro I dIeaeI in Punjab at cheaper rat .. ; 

(c) if 10, whether Reliance 18 supplying Euro I Dieael 
In Haryana and other States cheaper than oR PSUs; and 

(d) If 10, the reasons as to why the oil PSUs .... 
supplying Euro I Oieael at hi~er rates than the private 
companiee1 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAA): (a) As per the Auto Fuel Policy, Euro 
11\ equivalent diesel/petrol has been Introduced in NCR 
region and Sharat Stage II dlesellpetrol in Haryana with 
effect from 1.4.2005. Euro III petrol being superior in 
quaIIIy, Public Sector Oil Marketing Companlee (OMCa) 
.... charging more for it as compared to Bharat Stage II 
petrol. 

(b) At present, OMCa are supplying diesel conforming 
to India 2000 norms (Bharat Stage I) in Punjab which II 
cheaper as compared to Sharat Stage " diesel on account 
of lower quanty. However, Sharat Stage II di4\IeI wiI be 
introduced in Punjab effective 1.10.2005. 

(c) and (d) As per the Auto Fuel Policy, Bharat Stage 
II (BS II) dieaeI has been introduced all over India with 
effect from 1.4.2005 e...,. in the States of Rajasthan, 
Punjab, Uttaranchal, Madhya Pradeah, Himachal Pradesh, 
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Jammu and KMhmir and the w.tem part of U.P. where 
thIe fuel would be Introduced progreaalvely by 1.10.2005. 
While the retail selling prices of petrol and dIeHI ant 

fixed by the OMCa on an Industry buia in conauItatIon 
with the Gov.rnment, the private martcMing CGmpIIniee 
are free to fix their own prices. As auch, minor variation 
In the ratea charged by OMCs and private compan_ 
are poeeible. 

/TfWlSMtion/ 

MocIemlution of Rail.., StatIon of MotIpur 

4475. SHRI RAM KRIPAL YADAV: Will the Mlnlater 
of RA}LWAYS be pI .... d to state: 

(a) whether Motlpur railway station under the Central-
Eastem Railway Is proposed to be modemlzed and also 
provided with computerized ticket-booking; and 

(b) If 80, the time by which the work is likely to be 
etarted and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not ariae. 

/Eng/IIIh/ 

Modernization of Old Deihl Railway StatIon 

4476. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways propoaea to modemize the 
Old Delhi RaIlway Station; 

(b) If 10, the details in this regard; 

(c) whether the existing building of the station has 
been declared as protected monument; 

(d) If 80, the stape taken by the Railways to protect 
the heritage of the s~ation while carrying out the 
modemization work; and . 

(e) the expenditure propoaed to be incurred on 
modernization of Old Deihl Railway Station? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Vea, Sir. 

(b) Vartoua .orlca .. Replacement of w .. hable 
apron, irnprovenwd to chInage, provteton of additional 
dwtbIna Met bencheI on pIalfonna, renovation of old 
"tlrtng roo"" extenllon of platform Ihelt.r on four 
pIeIfGrmI. tepeIr to platform eurt.ce on eight platforma, 
repair to roof, replacement of GalvaniHd Iron .heat 
roofing of Fool over bridge, rMOVIItion of main concourse 
of porch, provillon of signageI, facellftlng of .talion 
bulking In circulating area and provlllon of high mast 
tower at 181 and 2nd entry for augmenting the Pauenger 
ArnenttiM at Old DIIhI RaIlway lIIIIIon ... progreaalng. 

(e) Met (d) ~ .... Ion building of Old Delhi 
RaIway ItIIIion ,. been ..... _ Heritage Bulding. 
WhIle carrying out development WOIk, the bMic atructure 
dMlgn and III ".". work wi! not be dIII&Hbed. Rs. 10.73 
IaIchI .... been ..,.,.,.rtcect for .oriel connected with 
rejuvenallng 8nd ploldllg the herIIIge of Itdon building. 

(e) As. 9.14 arora. 

44n. aHAI SUGRl8 SINGH: WIt the Minister of 
CIVIL AVIATION be pIeued to .... : 

(a) wt.Iher AIrport8 AuIhorIIy of India prapoaea to 
renovate an old 8nd unUled porIion of 1940 vintage 
terminal; 

(b) If 10, the dNIIa In IhII 1Wg8I'd; 

(e) the eitlmated coat Involved In execution of said 
work; and 

(d) the tlma by which the work Ie likely to be 
e~? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) to (d) Do not ..... 

4478. SHRI PRABODH PANDA: Will the Mlnl8ler of 
CULTURE be pIeued to ..... : 

(a) whether the Govemmenl hal published Indian 
National BtiIognIphy (IN8); 
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(b) If 10, whether there • no more splICe to atore 
these books in the National library, KoIkata; 

(c) if 80, whether 30,000 books costing. about Re. 3 
crore have come into bad ~ons due to _nnIte attIIck; 

1 . 

(d) If so, the det8i1s thereof; and 

(e) the steps taken by the Govemment to protect 
and preserve these books in better conditions? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Ves, Sir. n,e Indian NatIonal 
BIblIography has been under pubticatton aince 1958 by 
Central Reference library. 

(b) At preeent there. enough apace 10 ...,. theaa 
books in the National LIbrary. 

(c) There is no tennite attack in the National I.,I)rary. 

(d) and (e) Do not .... 

4479. DR. K.S. MANOJ: 
SHRIMATI P. SATHEEDEVI: 
SHRI P. KARUNAKA~ 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Oil and Natural Gas Corporation 
(ONGC) has introduced self contribution poet retirement 
and death in service superannuation benefit scheme; 

(b) If 10, the number of cases under the scheme 
pending with ONGC; and 

(c) the steps taken by ONGC to clear the cases 
expadltloualy? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIVAR): (a) V.; Sir," 

(b) and (c) ONGC have a p"*f'hd procedure for 
subml .. ion of claims under this 1Cheme. on ~rtfIcatIon 
of documents, cIaim8 are settled 8nd payment raIeased 
by ONGC. The process of aetllement of such claims is 
a continuous one. Delay in settlement· 0CCUnI onfy In 

c:aae. where claim documenIa have nee been flied propeIty 
by the cIaimanII. As on date, 21 .uch claims are pending 
18ltIement, as reported by ONGC. 

Conveyance PaclUtlH to Pal ... ", 
of Delayed Flight. 

4480. SHRI BADIGA RAMAKRISHNA: WIH' the 
Minister of CIVIL AVIATION be pleased 10 state: 

(a) whether it has come to the notice of the 
Govemmant that the flights of Indiari Airtlnaa an. detayed 
and re-routed to make rooms for private airline carriere; 

(b) if 80, the deta/Ie of the fIighta delayed and .... 
routed during the month of June, 2005; 

(c) the guidelines laid down for re-routing the ftighIII; 

(d) whether the Government plans to make It 
mandatory to offer conveyance facilities to the paIIe ... 
of delayed flights; 

(e) if 80, the details thereof; and 

(1) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) Does not arise. 

(c) The re-routing is resorted to in exceptional 
c:ircumatances to accommodate stranded pauengere and! 
or to drop men and material for grounded aInmdt. 

(d) to (f) Airlines provide transport facilities to 
passengers In case of cancellation of fJIghts as per their 
own commercial policies. 

/T,."..IionJ 

Procurement of Subnlerlnea 

4481. DR. RAJESH MISHRA: 
SHRI TUFANI SAROJ: 
SHRI J.M. AARON RASHID: 
SHRI SURENDRA PRAKASH GOYAL: 
SHRI AVTAR SINGH BHADANA: 

Will the Minister of OEF,ENCE be pleased to state: 
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(a) whether the Government Is dealing with only one 
~ for the last .. vera! yeara to buy the 8IDnarInea 
and guns; 

(b) If so, whether the Government propose to 
purchue ICOrpen8 submarines from France; 

(c) If so, whether the GOY8tni1W1t had invited 1enders 
from only one CIOmpany of the France or It hid invited 
tenders from other companies also; 

(d) If so, the details thereof; 

(e) whether the Govemment has formulated anv policy 
to bring transparency in the defence purcha8e; and 

(f) if 80, the details th8t'8Of? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (d) Procurement of Defence 
equipment is carried out in accordance with the Defence 
Procurement Procedure (DPP) 2005. The procedure 
envtuges soliciting techo-commerclal offers from vartoua 
vendors and negotiating with the lowest bidder whose 
equipment has been found to be technlcaUy suitable. 

Request for Proposal (RFP) for construction of two 
submarines at Mazagaon Dock Umited, Muml*, initiaUy 
was issued to four firms In 1997, out of which only one 
firm responded. Subsequently it was decided to negotiate 
for indigenous construction of six lubmarines under 
transfer of technology from the French company. No ftnal 
decision h;as, however, been taken by the Government in 
this regard. 

(e) and (f) The DPP-2QOS has further straamHned 
the acqUisition procedure to also incorporate certain 
provisions to Improve transparency and cut down delays 
In the procurement process. Some of the8e provlaions 
are as under:-

(i) Making Qualitative Requirementa mora broad 
based so as to avoid single vendor situations. 

(II) Open tendering' for commercially off-tha-shelf 
(COTS)ilerns. 

(10) Direct Offsets and Integrity Pact as part of the 
Request for Proposal (RFP) for purchases over 
As. 300 crora. 

(iv) StandIIrd Contract terms upfront .. part of the 
RFP. 

(v) Broad timeframe for completion of different 
procurement activities. 

4482. SHRI ~GHUNATH JHA: WII the Miniater of 
PETROlEUM AND NATURAL GAS be pleated to atate: 

(a) wheIher the Central Bureau of Inve&tigation (CSI) 
hal arrested some . Kerosene 011 deale" of black-
marketing In New DeIhl In the racent put; 

(b) If so, the details thereof and the action taken 
agIInst them; iInd 

(0) the 8tapI tIiken by the Government to check the 
black-marketing of kerosene In DelhllNew Deihl? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MiNISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (_) and (b) No, Sir. The CBI has not 
alT8lllad any K8roeene on dealer for blaCk-marketing In 
New DelhI In the recent put. 

(c) In order to check the black-marketing of Public 
Distribution Sy.em (PDS)ltero •• ne, the Central 
Government hIMt made ptV\IIaiona in the KeroH .. 
(Rellrictian on Uaeand FiJcIdIon of Celing Price) Order, 
1993, luued under the EssentIal Comrnoc:lltiea Ad, 1956, 
that dealers cannot sell PDS keroaene at _ price higher 
than the price fixed by the Government or Ott MarKeting 
Companiee (OMCs) and that the PDS keroaene dealers 
8houId prominently dllplay' atock-cum-prtce board at the 
place of busin.ss Including the place of store on 
conspicuo'-8 place. 

State Govemmenta undertake diatrtbutlon of PDS 
. Qroune ttnugh their POS network andalao implement 
the Control Orders Issued by the CerttmI Government 
under the Essential Commoditlel Act, 1955. 

RaJI Hert... SItu 

4483. SHRI JUAL ORAM: Will the Mini.ter of 
RAILWAYS be pleuad to atate: 

(a) whether some mountain railways In the country 
have been declantd .. RaIl Heritage SItea; 

(b) if 80, the defalll thereof; 

(e) whether the Railways proposee to declare aome 
other motI1ta1n railways .. RaIl Heritage SItae; 
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(d) if so. the det.Us of the propo •• '. under 
examination wtth the Raiwaya In thII ~ and 

(e) the time by which the NId mountain raI/wayI are 
Hkely to be declared as RaD Heritage S"''' 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. However, some 
mountain railways In the country have been declared as 
World Heritage Sit ... 

(b) The following mountain railways have been 
inscribed by United NationI EducIIIIanaI. Scientiftc and 
Cultural Organization (UNESCO) _ WOltd Heritage S ... : 

(i) D8IjeeIIng HirMIayan RIIiIway In December 1999. 

(II) Nllgiri MountaIn Railway in JuIV 2006. 

(c) and (d) No, Sir. However. KaIIca Simla R*ay 
has been propoeed for ~ by UNESCO as WOltd 
Heritage site. 

(e) Kalka-Shlmla Rdway II yaI to be takan up for 
• ite evaluation by UNESCO. No time frame II yet 
available for declaring of KaIM SImla RIIway as a WOItd 
Heritage Site. 

/TI'IIIIMIion/ 

. .....nlng CapaoIty 

4484. SHRI SITA RAM SINGH: 
SHRI SUGRIB SINGH: 

Will the Mlnleter of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(8) whether crude oil refining capacity In the country 
hal increased during the .... three years; 

(b) If so, the datalll thereof; 

(c) the estimated I'8IInIng capecIty during 2006-08; 

(d) whether the refining capaciIIea of the public leCtor 
oU refineries are fully utilized; and 

(e) if not, the rHIOnI therefor and the ..... taken 
to fuRy utilize the refining c.pacIty of thoH refine ..... ? 

THE MINISTER OF PETROLEUM AND NATURAL 
BAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The details of crude oil 
refining capacity for the last three years are given below:-

As on 

1.4.2003 

1.4.2004 

1.4.2005 

Capacity in mllion metrtc 
tonnes per aMum (MMTPA) 

118.368 

127.368 

127.368 

(c) The estimated refining capacity by 1.4.2008 would 
be 138.468 MMTPA. 

(d) and (e) The actual capacity utHilation of PunjB 
Sector 011 r.flnerle. during 2004-05 was 88%. The 
capacity utilization was slightly lower than full capacity 
owing to planned .hutdowns of Baraunl Refinery, MahuIra 
RefInery. Haldia Refinery and a fire accident at the GujIrat 
Refinery of Indian 011 Corporation Umlted. 

/E1IfII/tIII/ 

Safety Audit of Alrtl... Operata ... 

4485. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of CIVIL AVIATION be pIeaIed to 
etate: 

(a) whether safety audit of a1rtlnea operators hal been 
carried out regularly by Safety Audit Teams; 

(b) If so, the criteria fixed for aafely audit; 

(c) the number of safety audits carried out by such 
hUUnl during 2~; . 

(d) the details of the observations made by safety 
audit teams during the said period; and 

(e) the action taken on such observations? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Safety Audit of AirilnaelOperator are carried out by the 
Audit Teams of Directorate General of Civil "'Aviation 
(DGCA) as per the relevant Civil Aviation Requlrementa. 
Safety audit8 of all operato,.. are conducted by caCA, 
however, emphasis Is given to audit of opel1dor8 whenever 
deficiencl.s are observed during inspection, regular 
surveillance and Investigation of incidents and accJdenIs. 
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(c) During the period 2004-05, 13 safety audita haw 
been carried out by DGCA. 

(d) and (e) Audit Team of DGCA review, inepect 
and analyze matters having bearing on safety of 
operations. Implementations of recommendations of 1he 
safety audit is a continuous process. The deficienclee 
observed by DGCA during theee audits are brought to 
the notice of the concemed operator for taking neceaury 
corrective measure. The Action Taken Report of the 
operator on the recommendations is reviewed to ensure 
that necessary actions are taken by the operator to 
remove the deflclencle. and to Implement the .. fety 
recommendations. 

Ow ....... Cont,.. by BHEL 

4486. SHRI ANANTA NAVAK: Will the Miniater of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

<a) whether the Bharat Heavy Electricals limited 
(BHEL) has taken some overseas contracts; 

(b) if 80, the details of Contracts obtained by BHEL 
during the last three years and the revenue earned 
therefrom; and 

(c) the details of other Public Sector Enterprises 
(PSEs) under the Ministry of Heavy Induetri .. taken 
contracts from abroad and the revenue earned therefrom 
during the said period? 

THE MINISTER OF STATE OF THE MINISTRV OF 
HEAVV INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEY): (a) and (b) V .. , Sir. 
BHEL reoeived orders worth Re. 2488 crs. for physicaJ 
exports In last 3 years (2oo1.()2, 2002-03 and 2003-(4). 
Detail. of major export orders received by BHEL during 
theM years are .. under:-

SI.No. PSEs PhyM:al 

• Overhauling of 120 MW Unit at Tr1»oI Welt 
Power Station LlbyL 

• SUpply and ENCIian & CommiMlOw'WIg of 10 
number 135 MYA T,..18formerI for Zambia. 

• Supply and 8upervleion of Fabrio Filter for 
Romania .. 

• 800 MW Gu Turbine baed W....." Mount_ 
Power Project, libya. 

• Supply and SupervieIon of· 1 x88 MVA Hydro 
TUIbfne Generator Md AuxIIIartee ~ Plant 
C&I for 8IhaI Hydro Electtrc Plant, from Taiwan 
Power Company. 

• 8dO MVA Tranefomere for M.a. •. 

• Supply and 8upervl.lon of erection & 
comrnlaioning of 20 MW Steam Turbine baled 
Co-GeneratIon Project In Incloneala. 

• 2.70 MW Gas TurbtM baed turnkey power 
plant from Oman. 

• 1.40 MW ISO Gaa Turbine, Generator and Aux. 
from KazaIcheIhan, a joint venture of Exxon-
MobIl, Chevron-Teuco Md Kaukh 01 Co. 

• Supply Met eupervIIJon of 57MW &teem Turbine 
and Generator In Sri Lanka. 

• Supply and aupervteIon of 4.124 MW ISO Gaa 
Tulbine and Generating Unit for RumaIIIa GTPP 
Iraq. 

• Supply and eupervIaIon of 1.124 MW ISO Gas 
Turbine and Generating Unit from China. 

(c) o.t.IIe of turnover of PSEa under the Department 
of Heavy Industry on account of execution of vartoua 
export c:omr.cts during the Iut three years are given In 
the atatement dached. 

(As. cnn) 

Phya6cal Physical 
Exports in Exports In Exports in 
2001.()2 2002-03 2003-04 

1 2 3 4 5 

1. Andrew Vule & Co. 8.09 6.51 0.53 

2. Bridge & Roof Co. Ltd. 8.47 8.97 0.69 
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1 2 
. , 

3 

3. BheratHeavy Electricale Ltd. 987.00 

4. Bum Standard Co. Ud. 4.89 

5. HMT (Bearing) Ud. 0.15 

6. HMT (I) Ud. 49.68 

7. Hindustan Photo Films Ltd. 0.40 

8. Hindustan Salta Ud. 0.92 

9. Instrumentation Ltd. 0.25 

10. Pr.aga Toole Ud. 0.00 

11. Rictlardaon & Cruddu Ltd. 0.24 

12. Rajasthan Electronics & InaII'umet* Ltd. 0.08 

13. scooae... India Ltd. 0.31 

14. Sambhar Salts Ud. 0.10 

15. "J:ungabhadra Steel ProdU,oIa ltd. 1.69 

Total 1062.27 

Investment Pattern of 011 PSu. 

4487. SI:fRI RA VI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI GANESH SINGH: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the investment pattern of oil PubIIe Sector 
Undertakings (PSUs) indicates that instead of building. 
upon core competencies, they are all aiming to vertically 
integrate operations from upstream exploration and 
production of downstream retail activities; 

(b) if 80, whether there is a need to review the 
investment programme of each Public Sector Oil 
Company; 

(c) If so, the facts thereof; and 

(d) the steps taken by the Govemment in this regard? 

4 5 

637.00 596.00 

1.48 2.53 

0.07 0.00 

34.73 29.94 

0.59 0.23 

0.65 0.21 

0.51 0.26 

0.00 0.08 

0.71 0.00 

0.09 0.17 

0.94 1.06 

0.10 0.10 

0.00 0.00 

692.35 631.80 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRt MANI 
SHANKAR AIYAR): (a> In its Mid Term Review of the 
Tenth Plan, the Planning Commission have stated, InIBr-
alia, that Instead of building upon their core competence, 
au Public Sector Undertakings (PSUa) are aiming to 
vertically integrate operations from upstream exploration 
and production to downatream retail activities. 

(b) and (c) Yes, there is need .to review the 
investment programmes of Oil PSUs. While, of course, 
011 PSUs are authorized to take investment decisions 
based on their business and commercial considerations 
and from out of their own internal resources, for its part, 
Government is -obliged to ensure that such decisions are 
consistent with the long term interests of the country. 
Therefore, Govemment Directors on the Boards of these 
companies act as the channel of communtcation In this 
regard between the Government and these companies. 
Overail and in general, Oil PSUs invest both in projects 
aimed at strengthening their core competencies and 
diversify and expand into related business segments 
depending upon the commercial viability and profitability 
of the projects. 
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(d) Apart from approving Oil PSUe Annual PLan 
outlays, the Govemment &lao intervel'18l to enawe that 
the inve8tment focus remains on core competencies, 
avoids unhealthy competition between PSV. and is 
oriented towards optimal investments in the oil and gas 
sector as a whole. 

Gauge Converalon betWHn Patan and 
Maheuna Rail Una 

4488. SHAI HARISINH CHAVDA: 
SHRI JIVABHAI A. PATEL: 

WHI the Minister of RAILWAYS be pleased to state: 

. (a) whether the Govemment has any praposat to 
convert metre-gauge rail line between Patan and 
Mahesana into broad gauge; 

(b) if so, the details thereof; and 

(c) the time by which the work on the said project 
Is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) Gauge conversion of Mahesana-Patan is already 
sanctioned as a part of Bhildi-Viramgam gauge conversion 
project. Tenders have been processed for earthwork, 
bridge works and ballast supply. 

(c) Not fixed. 

rr,..,.,tionj 

Deployment of T.T.E. In Traina 

4489. SHRI RAJENDER KUMAR: Will the Minister 
of RAILWAYS be pleased to state: 

<a) whether as per Mes, the presence of Travelling 
Ticket Examiner (T.T.E.) is required In each sleeper coach; 

(b) if so, the reasons for not deploying T.T.Es. in 
sleeper coaches in each mail/express train as per the 
rules ragarding the deployment of T.T.£s. In trains; 

(c) whether the Railways are contemplating to deploy 
one T.T.E. and one Railway Police Force personnel in 
each train 'particularly In each second class sleeper coach 
keeping in view the crimes in trains; and 

(d) if 80, the steps being taken by the GcMImmenI 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Md (b) Ae per ywdlllick. 
one Travelling Ticket Examiner (TTE) manti on Sleeper 
Class Coach in non-vestibuled trains and two Sleeper 
Claae Coaches in vestibuled trains dwlng 1 at leg of 
joumey. In subsequent legs of joumey one Travelling 
Ticket Examiner has to man 3 Sleeper CI... Coaches. 
However, mannIng as par laid down norms sometimes 
becomes dIftIcuft due to shortage of staff in ticket cheddng 
cadre. 

(c) No 8uch scheme Is contemplated at preeent . 

(d) Does not arise. 

{English} 

Aero s..- Command 

4490. SHRI CHANDRA SHUSHAN SINGH: WII the 
Mini8ter of DEFENCE be pleased to state: 

(a) whether US plan to train twoJAF offioera In 
military use of space as ,reported ·In the 'Indian expr..' 
dated July 31, 2006; 

(b) it so, the officers eelected therefor and -durdon 
of the training; 

(c) whether the Govemment plans to set up a 
separate Aero Space Command; 

(d) if so, the details thereof and the location IdenUfiN 
therefor; and 

(e) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) Two officers of the Indian AJr 
Force; one Group Captain and qn~ Wing, Commander, 
have been selected to proceed to the United States of 
America on a familiarization visit of five days. ThtI la, 
however, not a traJning course. 

(c) to (e) The Govemment has been apprised of the 
need to set up an Aerospace Command. However, there 
is no decision of the Government to set up this eon.n.nd. 
as yet. 
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/T--IirJn] 

Revenue to Union and Stata Govemmanta 

4491. SHRI RAJIV RANJAN SINGH ~ 
DR. CHINTA MOHAN: 

Will the Minister .of PETROLEUM AND NATURAL 
GAS be pleaaed to ..... : 

(a) whether the oil .nd gas companiel are providing 
revenue to the Union and State Governmentl; 

(b) H 80, the amount of revenue provided during 
each of the last three years; .nd 

(c) the share of the Union Government and the State 
Governmel)ts in the above amount? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ CSHRI MANI 
SHANKAR AIYAR): C.) The 011 and gas companies provide 
... venue by p.yment to the Central Exchequer tow.fda 

·Ievlealtaxes, viz., Exciae duty, CUstoms duty, Corporate 
tax, Royalty, Dividend, Tax on DMdend, Cess, etc. and 
to the State exchequer· viz. Sales Tax, Octroi, Duties, 
Royalty, Dividend to State Govemment, etc. 

Cb) and Cc) The estimated contribution of the 011 and 
988 companiaa to the Central Exchequer and the State 
Exchequer separately during the last three years Is .. 
under: . 

Year 

2002-03 

2003-04 

2004-05 

Centr.1 Exchequer 

64595 

69195 

nS92 

(Rs. cro ... ) 

State Exchequer 

32156 

35180 

43254 

Tranamlulon Service In Goralchpur 

4492. SHRI PANKAJ CHOWDHARY: WIn the Minister 
of INFORMATION AND BROADCASTING be pleaaed to 
state: 

(.) whether the Government Is aw.re of the poor 
tranamll8lon service of the Doordarahan and All India 
Radio Kendru situ.ted In Goralchpur district of Uttar 
Pr.desh; 

(b) If 80, the ... being taken for improving the 
tranamlsBlon service; 

(c) whether the GovIl'l'Wl*d Is contempIIItIng to .. 
up new tr.nsmltter. for telec •• tlng channel. of 
Doordarshan In the Nrai .,... In the GonaIq)ur dIatrIct 
.nd 

(d) If so, the detaIII thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE CSHRI 
S. JAIPAL REDDY): (a) and (b) Praaar Sharali h .. 
intimated that the dietrict of Gorakhpur gall adequate 
tr.nsmlsslon coverage by the two High Power 
Doordarshan TranImitt ... (D01-10 kW end DO New-
1 kW) .nd a 100 kW MW Radio Tranemltter.. The 
transmitters are functioning l81iafactorily. 

(c) No, Sir. 

(d) Does not .rtse. 

{English] 

8ogl.... Project 

4493. SHRI SARBANANDA SONOWAL: 
DR. ARUN KUMAR SARMA: 

WI the Mlnlater of RAILWAYS be pIeued to state: 

(.) the progress 80 far made on BogIbeeI bridge 
project; 

(b) the total expendltu... Incurred on the project til 
date; 

(c) the funds allocated by the Railways for the project 
during 2006-08; 

(d) whether the Ministry of Road Transport and 
Highways has given any funds tow.rda Ita ........ of the 
coet: 

Ce) If so, the details thereof; and 

(f) the measures taken to complete the conatruclIon 
of bridge within time frame II targeted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The ova ..... phyIicaI 
progrees is about 19%. 
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(b) R •. 284.74 ero,. upto March, 2005. 

(e) R •. 82 cro,. hM been provided In the Budget 
2005-06 out of which Re. 70 crore hal to come through 
Infrutruoture SpectaJ PUrpoH Vehicle being set up by 
Mlniltry of Rnance. 

(d) No, Sir. 

(e) Doe. not arlle. 

(f) PropouJ has been mooted for project epecIftc 
fundi .. an addltlonallty to the normal Railway. P..,. 

4414. SHRI KULDEEP BISHNOI: Wli the Miniiter' of 
DEFENCE be pIeued to .... : 

(a) whether the Government provide. certain 
IIIIowMceI to the recipienta of gdnry awlU'dl; 

Poet Ind .......... : 

(I) Param Vir Chakra 

(ii) Ashok Chakra 

(iii) Maha Vir Chakra 

(Iv) KlrtI Chakra 

(v) Vir Chain 

(vi) Shaurya Chlikra 

(vB) SenalNao Sen.tYuva Sana MedII (GIIIantry) 

(I) Victoria Crou 

(a) OfflcentlJCOI 

(b) Other Ranb 
(In adcltlon to It, 100 Pound SWIng per annum 
II paid by the BritiIh GovemmInt) 

(b) If 10, the detail thereof; 

(c) whether the Goventn'Wlt hM any plan to Increaae 
the amon of alowancea being given to the reclpienta 
of gallantly awardI; 

(d) If 10, the dItaII the_ and 

(e) If not, the r88IOnI therefor? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) V .. , Sir. 

(b) A ........ IndIc.a.Ig ....... gIvM per month 
In reepect of dIffeNnt categorieI of gallantry awana II 
encIoNd. 

(e) to (e) Monetary aIowanceI attached to gallantry 
awena have been tncrHMd from time to time. The IaIt 
IIUCh Increaee WM made In 1988. P-.nIIy, no propouI 
of inc,.... In the amount of ,aHowancel Ie under 
conIideration of the Government. 

2 

1,500/- per month 

1,400/- per month 

1.2001- per month 

1,050/- per month 

8601- per month 

7601- per month 

2501- per month 

80/- per month 

401- per month 
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1 2 

(iI) Indian . Order of Merit 350/- per month 

(iii) Indian Order of Merit CIa88 I 3001- per month 

(Iv) Indian Order of Merl caua II 2001- per month 

(v) Distingulahed Service Cross 2001· per month 

(vi) Military Cross 200/· per month 

(vii) Distinguished Flying Ctoss 200/- per· month 

(vii.} Conspicuous Gallantry u... 2001- per month 
'.'0. "!; -I' i" 

(be) Military Medal 90/- per month 

(x) Indian Distinguished Service Medal 70/- .per mOnth 

(xl) Dlsltngul8hed Flying Medal 50/- per month 
,,", 

Note:- Each a. to the award wi! cerry the same amount of monetary aIIowano,: as actmIIIlbIIt to the 0l'IgIneI award. 

Chlldr.n'. Film Complex 

4495. SHRI A. SAl PRATHAP: WUI the Minister of 
INFORMATION AND BROADCASTING be pleased to 
... te: 

(a) whether there is any propoeal under consideration 
of the Government to eat up a Children's Film Complex 
at Hydarabad; 

(b) if so, whether the Govemmant of Andhra Pradesh 
has also request8d the Union Govemment In this regard; 
and 

(c) If 50, the preaent status of the proposal? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Ves, Sir. 

(b) Ves, Sir. 

(c) The Governl'nant of India Is in the pt'OC888 of 
seeking approvals from the. concemed authorities. 

/TfBI1SIalionj 

Poverty ADevI.lIon Program"," for 
811Ckw8rd ca. .... 

4496. SHRI HEMLAL MURMU: 
SHRI SHIVRAJ SINGH CHOUHAN: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pIeaaed to ..... : 

(a) the details of poVerty alleviation programmae for 
the benefit of backward classes baing implemented In 
the country; 

(b) the funds allocated and rei_ad thereunder dudng 
each of the last thraa years and the curranI year, ~ 
wise; 

(c) whether any survey hal bean~ ...... 
unequal development of various backward aa.... of the 
country; and 

(d) if 80, the details thereot? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SOCIAL JUST~CE AND EMPOWERMeNT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) Different Minletrlell 
Departments under the Central Government are 
Implementing several poverty alleviation' acherries for the 
poor people In general and poor Other Backward Ct ... 
(OBes) are a18~ covered under these schemes. Basldes, 
National Backward Classes Finance and ~ 
Corporation (NBCFDC) a Public Sector Undertaking (PSU) 
under this Ministry provides concft88ionlt finance uncler 
its Term loan and Micro Anance Schemes exclusively to 
OBCa living below double the poverty nne for setting up 
self-employment ventures and other income generating 
activItIea, which inW .... help them to come above the 
poverty line. The Minietry it also giving grant-in-aid to 
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voluntary organizations for imparting training to OBCa in 
varioue tradet which also IttttINIIm help them in attaining 
gainful employment and ultimately helps in poverty 
deviation of the beneflciariea. The details of theae 
ac:hemee ... available on the web-site of the respective 
Mini8trleslDepartments. 

(b) The funds released during last three years and 
the ~ financial Year under the above mentioned three 
achemaa of the Ministry ia as below:-

Tenn LOan 
MIcro FIftanCe 

Grand-i1Hid 
to NGOI 

(c) No, Sir. 

(As. In crore) 

Year 

114.83 112.25 72.37 20.66 

11.10 18.84 21.06 

4.80 4.47 5.51 

4.34 

1.07 

(d) Does not ariae, 

/EngIi6h} 

A ...... of Funda under Scheme. for OBC. 

4497. SHRI ASADUDDIN OWAISI: Wli the Minister 
of SOC&AL JUSTICE AND EMPOWERMENT be pI .... d 
to etate: 

(a) whether the Union Govemment hal released fundi 
for pre-matric and poat-matric IChoI8I8hIp echeme8, hoeteI 
construction echerne and other IChemes for the Other 
Backward Clasaea during 2004-05; 

(b) If so, the detail. of the funds aRocated under the 
above achemeI to Statea/Union T.rritorl .. Met NGOa 
during 2004-05; 

(c) whether funds were also raleued to some Nac. 
who have not submitted their utlIIzation certIfIcaIee of fundi 
for the year 2003-04; 

(d) if 80, the reasons therefor; and 

(e, the steps taken or being taken ~ the Government 
to ensure that funds released to NGOa for this purpose 
are utilized judiciously? 

THE MINISTER OF STATE IN THE MtNfSTRV OF 
SOCIAL JUSTICE AND EMPOWERMENT . (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) V .. , $Ir. 

(b) The details of funds released during 2004-05 are 
given In the encloaed .. atement. However. .,.,. Is 1'10' 
separate allocation made for StatellUTI. 

(c) No, Sir. 

(d) Does not arise. 

(e) Funds are rel .... d to NGOa after getting the 
Inspections don. by the Stat. Gov.rnm.ntlC.ntr.' 
Gov.mment officials & also .ubject. to the. receipt of 
Utilization Certlflcat.. of peat rete ..... 

(Ra. in lacs) 

SI.No. StateJUT Pre Matrlc Post matric Host.1s Assistance Disbursement 
Scholarships Scholarships for OBca to Vol. made by 

for ceca for 0BCs Boys and Girts Organisations NBCFDC 

1 2 3 4 5 6 7 
II .'._ 

1. Andhre Pradesh 673.37 299.02 333.00 36.05 260.00 
" 

2. Auam 100.02 13.26 80.20 

3. Bihar 170.00 



235 AUGUST 25,2005 

1 2 3 4 • 5 8 7 

4. Chhaltiegarh 102.00 132.87 1.23 108.18 

5. Chandigarh 24.70 

8. Gujarat 336.30 385.25 138.00 360.08 

7. Goa 5.96 21.46 

8. Haryana 13.n 8.34 175.00 

9. Himachal Pradelh 18.28 42.00 250.00 

10. Jammu _ KuhmIr 2.02 40.80 

11. JharlcMnd 88.57 

12. Karnataka 248.45 18.81 1000.00 

13. Ker* '.7.50 

14. Madhya PradeIh 91.50 22.10 148.75 

15. MaharMhtra 13.76 122.14 1850.00 

18. Manipur 75.00 108.51 70.84 

17. Orilla 8.52 10.00 

18. Punjllb 109.53 200.00 

19. PondIc:heny 10.00 50.00 50.00 

20. Rajathan 78.26 283.40 

21. Sikkim 6.55 257.80 

22- Tamil Nadu 242.55 28.83 157.50 3.80 800.00 

23. Trlpura 120.87 88.83 28.18 88.03 

24. UItaranchaI 1.eo 82.31 9.70 52.75 

25. Uttar Pradesh 325.17 742.09 212.00 84.83 818.00 

28. West Bengal 10.10 800.00 

27. Delhi 82.88 50.00 

Total 1875.00 2488.97 1278.00 551.24 8342.47 

CoMIructIon of AIrport .......... n ••• M., .... (b) If 10, the ...... thereof; Md 

.... SHRI RAYAPATI SAMBASIVA RAO: Will the (c) the ruction "* the Government theNto? 
Minillter "* CIVIL AVIATION be pIe_" to .... : 

(a) whether JapM hie otr.Nd to conetruct a ...... THE MINISTER OF STATE OF THE MINISTRY OF 
or-art IntemIIIionaI airport In the country; CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) 
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InIoImation ill being collected Md wII be laid on the 
Table of the Houee. 

rr"""'/ion) 

4499. SHRI SANJAY DHOTRE: Will the Minlater of 
INFORMATION AND BROADCASTING be pleued to 
ltate: 

(a) ~r weather forecast infonnation Is provided 
by au Doordarahan Kendru In each State; Md 

(b) If not, the reasons for not providing w ....... r 
Infonnatlon by th888 Kendras? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Pruar Bharati Mve informed 
that Weather Forecut Information Is provided on the 
national and regional f18WI buIIetin8; and agricultural and 
other programme. teleca.t/relayect by different 
Doordarlhan Kendra located In the country. 

(b) Doe. not arlee. 

{EngI/6h} 

4500. SHRI M. SREENIVASUW REDDY: WII the 
Minlater of DEFENCE be pleued to ..... : 

(a) whelher the Hnduatan Aeronaullca UmItecI Ind 
Eurocopter are jointly working on bulking ten tonne pU 
rnuIIi-role helicopter; and 

(b) If 10, the deI8iI8 thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
I'IANDIQUE): (a) and (b) Hindultan AeIunauticI limited 
. (HAL, ... tnitiaIed di8cUllione with ....,ul8d helicopter 
manufacturer. for exploring the po •• lblllty of co-
development and manufacture of ten tonne cl... of 
helicopter. 

rr,.,,' tin) 

Excnatlon ProJecta In II.P. 

4601. DR. RAM LAKHAN SINGH: 
SHRI VIJAY KUMAR KHANDELWAL: 

WUI the Minister of CULTURE be pIeued to ..... : 

(a) whether certain proposaIa relating to archaeoi0gicai 
excavations In Madhya Pradesh are lying pending with 
UnIon Government; and 

(b) If 10, the detalle of such proposals along with the 
action being tlken thereon? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) The AR:haeoIoglcal 
SUMty of India received four excavation propoeaIa from 
Madhya Pradesh for the field seMon 2004-06, namely 
(1) Prehllltoric Rock Shelle,. at Bhlmbellca (District 
RIiHn); (2) SanchI Stupe Complex (Dlalt RaIeen): (3) 
Gondarmau (DIItrtct Bhopal): and (4) ChaturbhuJ Nata, 
Bhanpura, DIItrtct Mandsaur. The StandIng Comm ..... of 
the Central Advilory Board of Archaeology did not 
AICOrnmend the propoaaIs except the excavation propoaaI 
at the Prehistoric Rock She"'" at Bhimbetka. ApprovaJ 
for the BhImbetka excavation hal linee been Iaued. 

4602. SHRI PUNNU LAL MOHALE: WIlt the MIrWter 
of RAILWAYS be pIeued to atate: 

(a) whether the Rallwaye have conducted any .urvey 
for new railway line from Bllaapur 10 MancIa-Nalnpur and 
gauge convendon of raHway Rna betwea'I Nalnpur and 
Chhlndwara; 

(b) If 10, the detalle thereof: 

(c) the time by which theae proJecta are likely to be 
completed: and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHAI R. YEW): (a) to (d) A aurvey wu 
conducIed during 2003-04 for new Una from Bllupur to 
MandIa and gauge converalon of MandIII Fort-NaInpur 
eection. AI per the survey report, the cost of thle projecl 
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was ..... ed as Rs. 736.96 crore, with a negative rate 
of return (ROR). 

B&sides, a survey was conducted during 2003-04 for 
conversion of NainpuroChhindwara (139.8 Krn) section from 
narrow gauge to ,broad gauge. As per the survey report. 
the cost of this project was assessed as Rs. 228.22 
crore with a negative ROR. 

In view of non-remunerative nature of the 
afonNnentioned proposals. heavy throw-forward of ongoing 
projects and acute constraint of resources, the said 
proposals could not be taken up. 

{Englishj 

A".llablllty of Space for Goode Shed. 

4508. SHRI S. MALLIKARJUNIAH: Will the Minister 
01 RAILWAYS be pleuec:l to state: 

(a) whether dieient apace is available for goods 
IhedI in TiptUl'" Railway Station; and 

(It) if 80, t .... details thereof and the action taken to 
provide aufficiant. apace for goods ehedI? 

THE MINISTER OF STATE IN THE MINISTRY' OF 
RAILWAYS (SHRI R. VELU): (a) and (b~ Yee. Sir .. There 
Ia a goods shed at Tiptur Railway Station with an area 
of 232.9 Square Metre •• 

.,. .... tlnl of K ......... by ONGC 

4504. SHRI BALAS HOWRY VALLABHANENI: 
SHRI ANANTA NAYAK: 

WID the Miniller of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether ONGC. has been given permission to 
market kerosene through the POS network as well as to 
non-POS consumers; and 

(b) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MiNISTER OF PANCHAYATI RAJ ,SHRI MANI 
SHANKAR AlYAR): (a) and (b) Effective· August 2006, 
Go~mment have permitt.d ONGC to· market their 
indigenously paoduced kel'Oll8ne to non-PDS consumers 
after meeting· in full the demand requirement of Oil 

Marketing Companies for the distribution of keroeene 
under the POS. 

Purcha.. of Small Alrcrafte 

4505. SHRI SHIVRAJ SINGH CHOUHAN: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government propoaes to Induct small 
aircrafts In Indian Airlines and Anianee Air to operate on 
smaller and less economical routes like North-E .... rn 
States, Andaman and Nicobar Islands and Lakshadweep 
Island; 

(b) If so, wh.th.r any committee has been formed 
for the purchase of smaH aircraft; 

(c) If so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d) Indian 
Airflnes has constltut.d Inter-departmental Task Force to 
carrY out a detailed feasibility study for Induction of 
suitable small fixed wing aircraft for Improving air 
connectivity in the North East Region. 

/TI7JnsI8tionj 

Faclllll.. al N •• lk Road Railway Station 

4506. SHRI OEVIOAS PINGLE: WRI the Minister of 
RAILWAYS be pleased to state: 

(a> whether the Railways have formulated any action 
plan to tackle the problem of heavy rush of peuengers 
at Nulk Road RaIlway Station; 

(b) if so, the de~alls thereof; 

(c) whether the Railways are also contemplating to 
increase the amenities for passengers at thI8 station; 

(d) If so, the details thereof; and 

<e) the amount allocated for these purposesclurlng 
the currant year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The existing 
arrangements for issue of both reserved and unreserved 
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tIckMI a ... considered adequate to deal with the volume 
of traffic handled at the station. 

(c) to (e) The work of improvement of flOoring on 
platform on 2 & 3 under new cover over Ihed tIM been 
completed recently and two pauenger amenity WOI'Ica viz. 
(I) Replacement of 2.2 IaIch litre capacity A.lnforced 
Cement Concrete water tank (Cost R •. 24.30 Iakh) and 
(ii) Improvement to miring room (Coat As. 4.00 1aIch) 
have been taken up with an outlay of As. 3.00 IaIch and 
1.00 lakh reepectively at thie _lion during the current 
year. 

TNANIng ProgrwnlllH for SCJST 0fftcenI 

4501. SHRI BRAJESH PATHAK: Will the Mlnllter of 
PETROLEUM AND NATURAL GAS be pIeued to ..... : 

(a) the directiv.. and ruleliguidelinM formulated for 
providing re.ervation to Scheduled CaetellScheduied 
Tr1be8 officera of OIIlnc1a UmiIed and other 011 CGnIplll_ 
for training In the country and eroad; 

(b) the number of training programmea OIpized in 
India and abroad and the n-..nber of SCIST CMdIdatee 

nominated for trairq programmeI by Oil India LImIIed 
and oller 011 ~ during each of the IMt three 
yeara; 

(e) whether MY cue of violation of ruIe8 tIM come 
to the noIoe of the Government; and 

(d) If eo, the at ... taken by the Government In thia 
ragard? 

THE· MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATl RAJ (&HRI MANI 
SHANKAR AIYAR): (a) 011 India and other 0" companlee 
... fallOwIng the guldellnel III8ued by OOPTlGovt. for 
training their ~ In the COLRry and Boad. 

(b) The number of tralntng program .... organized In 
Incla and abroad and the number of SClST candIdatea 
nominated for training ProgramrnM by 011 India limited 
... aIher COftIIWIIe8 during each of the th .... IMt yare 
... encIoHd .. Statement-I and " N8p8CIMIy. 

(e) No, SIr. 

(d)D0e8 nat ... in view of (c) above. 

...",.", I 

SI.No. Name of 
the Co. 

1 2 

1. IDC 

2. BRPL 

3. NRL 

4. MRPL 

5. GAIL 

6. Biecco Lawi ... 

7. Balmer Law 

Name of Training 
Programmea 

organized in the 
country during 

2002-031 
2003-0412004-05 

3 

142411427/1840 

841101/108 

48ISOI63 

12011761168 

1221207/198 

111241107 

11/19/23 

SClST 
en.,1oyeea 
nominated 
during the 

year 2002-Q3 

4 

2474 

79 

8 

17 

352 

3 

2 

SCIST SClST 
empIoyM8 empIoyeu 
nominated nominated 
during the during the 

year 2003-04 year 2004-05 

5 6 

3108 2914 

98 205 

14 10 

19 22 

385 407 

0 07 

1 1 
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1 2 3 4 5 8 

8. CPCL 22112301328 181 219 2$5 

9. OH 01111 112 205 202 

10. ONGC 255/258/227 440 - 548 

11. HPCL 42014831374 881 880 8ta 

12. IBP 17312441219 187 525 347 

13. KRL 157M"1. 57 59 78 

14. BPa. 13511231178 41 38 28 

15. ElL 71153153 241 ZJ7 187 

.....", 
~ • ..".,.d IrK r,.;,;,g AIItfJ«I 

SI.No. Name of Name of T ...... SClST ~T SCI8T 
the Co. PJOgI'8IIIII* ~ .. ...... ...... 

organIzedlnlhe ......... d nomInIIIId ~ 
-"*Y during ..... Ihe during lie cUIng the 

2OQ2-o:t1 year 2002-03 year 2003-04 year 2004-05 
2003-04I2004-05 

1. ICC 38129127 18 9 2 

2. BRPL 41817 0 1 1 

3. NAL 0 0 1 

4. MRPL 01110 0 ,. 0 

5. GAIL 81219 8 2 9 

6. BIecco Lawlnt 

7. Balmer Law 0 0 0 

8. CPCL 271513 7 1 0 

9. OIL 34/38/45 3 6 11 

10. ONGC 21211 4 6 2 

11. HPCL 719111 

12. IBP 2I2J8 

13. KRL 11/13115 0 1 4 

14. BPCl 35141fl7 4 4 5 

15. ElL 
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/Eng/I8h/ 
, , 

Raftnerle. In Tmnll NIICIu 

4508.SHRI S.K. KHARVENTHAN: Wmthe Mlriilter 
of PETROLEUM AND NAllJRAL GAS be p/euedto 
Itate: 

(a) the name of refineries functioning In Tamil Nadt.t 
at present; 

(b) the total quantity end value of crude 011 got refined 
in Taml Nadu during each of the last three years, f8fIn8ry-
wIae; 

(c) whether the Government has any ptan to start 
new refinery projects in Tamil Nadu; and 

(d) tf 80, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATIRAJ (SHRI MANI 
SHANKAR AIYAR): (a) The names of the refineries 
functioning In Tamil Nadu State are as under: 

(i) Manall (Chennai) Refinery of Chenna! Petroleum 
Corporation Limited (CPCL) 

(II) Cauvery Buln (NagapaHlnam) Refinery of CPCL 

(b) The total qc.antIty and value of crude 011 . ..tined 
in Tamil Nadu during the lall three years Nllnery-wiee 
are as udner:-

CPCl CPCl 
MInaIi Nagapattlnam 

Year Quantity in Value Quantity in Va 
thousand (Rs. in thousand (Rs. in 

metric CIOI'8) metric ann) 
tonnes (TMT) tonnes (Ttli') 

6176.1 6534.2 643.2 712.8 

6386.7 6942.1 653.2 744.0 

8180.7 11810.1 742.2 1153.6 

(c) and '(d) The Refineries sector has been delicensed 
since June, 1998 and a refinery can be set up anywhere 
In India by private or public sector enterprises depending 
on the promoters' B888SSment of Its vlabnity. It is not the 
Central Government but public and private sector 

enterpri8es who consider proposals for setting up 
reflneriea. Public Sector Undertakings may consider 88ltIng 
up 'a refinery in accoRianee with the decision-making 
authority delegated to them by Government vide 
Dep8I'Iment of Public Enterpriaes' 0fIce Memorandum No. 
DPEl11 (2)197 ·Fin ,daled22. 7 .1997. 

SettIng up of 'Bottling Plehle 

4509. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the MiniSter of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a):'~r the public itiCtor on Co."'1.s are 
considering to e8t:u~bofttlng ~ts Iii various parts of 
the country; 

, . 
1b) If so, 1he details aJongwfth locations ahd capacIIIea 

theIeof; 

(c) ,the time by which 't~ are 1Ik81y ~o 'be .. t up; 
and 

(d) how the funda. for th ••• plant. are being . ' 

mobilised? 

THE MIMST£R OF PETROLEUM AND NATURAL 
GAS AND MINISTER Of PANCHAYATI RAJ (SHRI MAN 
SHANKAR AlYAR): (a) IG (c) Public Sector 011 Marketing 
eomp.,ies (0MCa) have planned to .. t up 'sawn new 
LPG boiling p81t8. The detall8 are r;ven In the encIoIed 
Statement. 

(d) Funds for the development of new LPG bottling 
plantslaugmentallon of boIIIIng capacity are generated from 
the Internal resourceS of OMCs. 

~ 

DtItaiI8 01 PIsnntKI N.w LPG boIIIing p/8nlB 01 OMOs 

Name of Capacity Pruent status 
location (In 1V1'PA) 

2 3 

Raipur 44 Expected to be compl8l8d by 
(Chhatliegartl) March 2006. 

V8181 10 Expected to be COIi!plltad by 
(Maharuhtra) March 2006. 

u.yangt,ldi 22 Expected to be commIuloned by 
(Tamil Nadu) September 2005. 
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2 

RajIhmundry 44 
(AncIn PradIIh) 

MIIIIbIi 88 
(Mlhafllhtra) 

Patne 
(Blh8l) 

LonI 
(Uttar Pradesh) 

3 

Expected to be completed by 
Octaber 2006. 

ExpICled to be cornpIet.d during 
2006-07. 

ExpIdId to be compIeIId by 
Mlrch 2008. 

......".. of ......... from ....... 
proIIIOII,. UntouohIIIIIIIly 

4510. SHRI K.S. RAO: WI the Mlnlater of SOC1Al 
JUSTICE AND EMPOWERMENT be pIe •• d to 1taII: 

(a) whether the Government propoeee to taM ..... 
for removal/deletion of references from the scriptures 
promoting untouchability and dilcrlmlnallon againet Ddta; 
and 

(b) If 10, the daiIa thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUB8ULAKSHMI JAGAOEESAN): (a) and (b) No, SIr. 
Under ArtIcle 11 of the ConItIIutIon WIIouchIIbIIty .. 
been .tdIhed. The pmaIIce of ~ hubeen 
made .. aIence under the Protection of CivIl RighIIId, 
1965. 

(T--IitJnJ 

4511. SHRI SUNIL KUMAR MAHATO: 
SHRI HARIKEWAL PRASAD: 

WID the Mlnl8ter of 'RAILWAYS be pIeaMd to ..... : 

(a) the compoIitIon of the cornmtltH for I8IectIon of 
the Rail Travellers Service Agent (RTBA); 

(b) the functiona entrwted to the above Committee; 

(c) the number of RTSA appointed by the Uid 
Committee during each of the Iut ..,.... years, zone-
wi8e; 

(d) whather the Rallwaye have reviewed the 
functioning of the committee; and 

(e) If eo, the detaIIa thenIof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The RaU 
TraveIera' Service Agenta (RTSAe) are e.I.1Ud by a 
commIUH of offIcera nonnaIy at cIviIionaI ... lifter 
caIIng appIicationa. The compoeItIon of the CommIttee .. 
dIIcIded by Chllf Commercial ManagerIOlvlalonal RaIlway 
MMIIger. 

The Commlnee scrutinize. the applicatlone and 
recommendI the namea of moat IUItabIe candIdatIa to 
~ authority for approval • 

(c) The infonnation II being collected and wII be 
laid on the Table of the Sabha. 

(d) and (e) ComrnItteea are formed at dlvllIonaItzOMI 
level which are constituted to MIect RTSAa baed on 
guIdeIineI Ieaued from time to time. 

4512. SHRI ADHALRAO PATIL SHIVAJIRAO: WI! 
the Mlnl.ter of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pIeued to Ita .. : 

(a) whether the Bharat Heavy Electrlcall Umlted had 
to Incur a IoeI of RI. 3.82 crore due to inordinate delay 
In IMtallation of turbo generator at Heavy Electrical 
EquIpment Plant, HanIwar _ reported In C&AG Report 
No. 3 (CommerciIII) of 2006; 

(b) If 10, the detaIIa aIongwIth the ntaaonI therefor: 
and 

(c) the action taken by the Govemment agaInM the 
offtctaII ntapOnIIbIe for the lou? 

THE MINISTER OF STATE OF niE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): (a) to (c) The ActIon 
Taken Report for the relevant para No. 11.1.1 of Report 
No. 3 of 2005 II under conaIderaIIon. 

4513. SHRI BHUPENDRASINH SOLANKI: 
SHRI MAHESH KANODIA: 

WIH the Mlnlatar of PETROLEUM AND NATURAL 
GAS be pIeaHd to Ita .. : 
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(a) whether it has come to the noUce of the 
Government that the public sector oU companies a.,. 
arbitrarily allotting petrol pumps to the land ownena; 

(b) if so, the number of such complaints received 
during 2004-05 and the current year so far; 

(c) whether the Govemment has taken any concrete 
I'I18UUI'88 to check Irregularities In allotment of petrol 
pumps; and 

(d) If so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Earlier, public sector 011 marketing 
compame. (OMCs) were pennitted in their ~ to 
IIJot retail outlet deaJershipe (petrol pumps) to land owne. 
who offered land without recourse to advertllement8. 
SInce this provision was not tranaparent enough, 'thia was 
f8\.iewed by the Govenvnent, and the 0MCa went advIIed 
to adopt the following procedure:-

"The OMCs should, after receipt of direct ottena of 
land, assess the viability of the location and If the 
same Is found viable, OMCs must rele •• e an 
.dvertisement In two leading newapaper8, which aN 
in circulation in the area, stating the fact that !My 
have received ofter(a) of land for dealerlhJpa, ek:., 
and are Inviting similar oftera from athena. Furttwr, 
the.. advertisements must indicate that the final 
.election of the de.ler will be on the buia of 
evaluation of the lands onered and evaluation of the 
candidates in respect of other parameters as provided 
for in the guidellnes-. 

(b) to (d) During the year 2004-06 and the period 
April-June, 2005, the OMCs received 98 and 19 
compIai1fI raapectively relating to the award of dlall ...... 
to land owners. Such complaints are dealt with the 0MCa 
as per the grievance redreaUI mechanism provided for 
in their guidelines for the selection of dealersldiMrb.Itora. 
These guidelines of OMC., which have been frwned by 
them baaed on certain broad p81Wn8t ... adviIed to them 
by the Govemment, are objective and transparent. The 
Government .Iso receive complaints from time to time 
against the selection of dealers. Depending on merits, 
such complaints are enquired into through the 0MCaI 
Chief Vigilance Officers of OMCs and remedial action 
taken wherever necessarY. 

4614. SHRI PRADEEP GANDHI: WIt the Minister of 
RAILWAYS be pIeued to ..... : 

(a) whether the RaIIwaya have fonN.IIated arry scheme 
to renovate the toiIeta at major rllilway 1tationI; 

(b) If so, the detlllIa thenIof; 

(c) the funds earmarked for the purpoee during 2006-
08; and 

(d) the time by which the I'8nOVIIIIon WOlle II likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) RaIlways have 
Imoduaed the scheme of 'Pay • 0.' toIIeta including 
dIIuJat toIeIB at a number of ..... and more ... 
mont ...... a ... being ~ under thII 1Clheme. 

(c) No ........ aIocatian of fund fa macM for this 
pwpoee. 

(d) Upgtadatlon/renovallon/modernl.atlon ia a 
continuous proceIS and the ...... Is undeItaken every 
year, • planned. 

fEntI/i6h/ 

....... -.a,lment and InwnIoty 
ConIraI In ....... ,. 

4515. SHRI SURESH ANGADI: WHI the Minister of 
RAILWAYS be pie'" to ..... : 

(a) whether the Stores Management and Inventory 
Control in Rdwaya II faulty _ has been "pointed out by 
C&AG In repor1 No. SA of 2002; 

(b) if 10, the ... tak8n to modemize the Stores 
Management and Invenlory Control In RaIwaya; 

(c) ...... _d coet of c:IIpoeabte and ~ 
..... ~ In .. the RaIlway .... as on date; and 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) Information Is 
being coIIecIId and wII be laid on the TIbII of the Hcue. 
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/Transl8tionJ 

Procurement of Kulhllra .net Khadl In AallWllya 

4516. SHRI SUSHIL KUMAR MODI: Will the Minister 
of RAILWAYS. be p~ased to slate: 

(a) whether the Railways have made the use of 
kulhars and khadVhandioom variety compulsory in trains 
and at railway stations; 

(b) if so, the quantum of kulhars and khadi procured! 
to be procured and the expenditure incurredllo be incurred 
thereon during 2004.Q6 and 2006-06, zone.wile: 

(c) the daily requirement and availability of Iwlhars 
and /chadi in RaIlways, zone-wise; and 

(d) the meuures taken by the Railways to provide 
the remunerative price of Iwlha,.. and khadl to poaers 
and weavers respectively and check the middleman? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Instructions have been 
issued to encourage and increase the use of Kulhars in 
trains and at raUway stations to serve tea, coffee and 
other beverages. Instructions have also been Issued to 
use khadilhandloom products In trains. 

(b) and (c) Statement-I showing zone-wise expencltunt 
incurred on propurement of khadi & handloom during 
2004-05 ii· enctosed and the same ·Ievel of expenditure 
Is expected during 2005-06 as well. Statement-II showing 
procurement of Kulhar and expenditure involved during 
2004-05 and 2006-06 (upto June) for departmental 
catering units is enclosed. Similar data for licensee 
operated units are not possible to be maintained. 

(d) 'Kulhars' are. bought from Khadi & Village 
Industries Commission (KVIC) through Single Tender after 
ascertaining reasonablene.. of price from other agenoies 
like Tribal',Cooperativ .. , Small Scale Industries, Women 
Development Corporations etc. In absence of KVIC or on 
inability of KVIC to auppty the requirement, kUlhars at 
different ptaces are bought from Tribal CooperatlWts, ~I 
Scale Industries. Women Development Corporations, Local 
Potters etc. The method of survey and quOtation is applied 
for purchase in these cases. This checks the middlemen 
in the procUrement of Kolhars .• 

Khadi is being procured exctusively from Khadl & 
Village Industries Commission (KV1C), which il a 
Government body. 

Exptlfldituftl Incul'ffld on pt'DCIIIWntII1l 01 Khsdi mtd 
. HwK/IODm by R8ilwBys/ProtU:Iion Un/I8 IAII'Ing 2(J()tI.05 

Raitways/Production 
Units 

Central Railway 

Eastern Railway 

Northam Railway 

North Eastem Railway 

Northeast Frontier Ralway 

Southem Railway 

ScQh Central Railway 

South Eastem Railway 

Western Railway 

East Central Railway 

East Cout Railway 

North Central Railway 

North Weetem Railway 

South East Central Railway 

South Westem Railway 

West Central Railway 

Chtttaranjan Locomotive Works 

Expenditure 
(Figures In Lakhl 

of Rupees) 

192.30 

316.00 

1005.00 

34.76 

51.06 

222.30 

281.10 

149.72 

305.46 

113.94 

16.41 

0.37 

88.20 

29.65 

33.59 

45.71 

0.57 

Diesel Locomotive Modemlzatlon Works 35.43 

DaeJ Locomotive Works 19;8 

Integral Coach Factory 12.16 

Rail Coach Factory 49.04 

RaIl Wheel Factory 5.27 

Total 3017.32 
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.. "".", I 

Ku116 UIItId ;, o.p.tmtJnIIII c.twfng lII* 

2004-06 2006-08 (uplo June, 2006) 

Railway Number of Total Amo&m NI.IYIber of Total MIOUnt 
Kulher &.-d 
(figure In 

Iakh) 

Central , 4.80 

Eatem 7.81 

Norlhem 30.14 

North Eutem 81.08 

Nolthe8lt Frontier 4.46 

SouIhem 1.28 

South Central 7.89 

South E .... m 18.82 

Western 4.46 

EuI Cent..a 13.n 

Eat Coast 8.51 

North Central 25.n 

North Westem 0.13 

South EMt Central 31.90 

South Western 0.59 

West Central 87.48 

Total 304.23 

IRCTC 34.20 

Grw1d Total 338.43 

/EngI/IIh} 

tt.ncIng over Begum... AIrport to lAP 

4517. SHRI M. RAJA MOHAN REDDY: w. the 
Minister of CIVIL AVIATION be pIe.eeI to ltate: 

(a) whether any final decIIIon ,. been .... an 
handing over of Beggnp8t Allport. Hyderabad to Indian 
AJr Fon::e (IAF); 

(b) II 80. whether the Government of AncIn PrIdeeh 
hu req.-ed the Unlon GovemmenI to reoDIlIIdIr the 
decision: and 

spent Kulhar UNCI epent 
(Re. In '-kh) (Figure In (RI. In 181ch) 

1aIch) 

2.44 0.34 0.14 

2.80 1 .• 0.83 

10.57 9.00 3.25 

22.70 24.82 8.95 

2.57 1.14 0.83 

0.72 0.20 0.11 

5.31 0.85 0.50 

8.32 4.23 1.81 

2.18 0.78 0.85 

5.03 4.12 1.&1 

3.00 2.18 0.99 

7.39 8.32 9.82 

0.03 0.04 0.01 

18.03 9.08 5.4& 

0.41 0.05 0.03 

37.84 21.94 12.02 

128.84 88.78 44.10 

18.48 8.31 5.03 

143.42 97.09 49.13 

(e) If 10. the ~ of the UnIon Govamment 
thentto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) The exIIting 
8egumpM IIIIport at HydenIbed would be cIo8ec:I down 
for clvtI operatlone atter commencement of a New 
....... "1I8maIionaI AJrport at ShamIhabad. HoMMIr. 
eJdlllng Hport would be mUUInec:I .... nalned by 
AIIpcn AulhoftIy of India (MI). 

(b) and (e) 00 nat ..... 
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Encroachment ..,... Alrporte 

4518. SHRI P.S. GADHAVI: WHI the M .... r of CIVIL 
AVIATION be pleased to atata: 

(a) whether the Government Ie awe ... that the _ 
around many airpor1B in the country .. ancroached upon 
caullng a threat parcaptlori; 

(b) If 10, whether the Gowmmenl Ie formuIMing any 
schema to stop encroachment in the vicinity of the 
airports; 

(c) /f 10, the details thentof; and 

(d) /fnot, the reasons tMnIfot'? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Vea, SIr. 

(b) and (e) Inatructlons already exlal tor Airport 
OtntCtolfAnport Inc:harge to I~ with St8te Govemrnn 
tor removal of exlatlng encroachmanta. To atop further 
encroachments Intra-organleatlonal lnatructlona have bean 
Iaaued by AIrporta AuIhorIly of IncIa to construct BoundIIry 
wallllfancing on airport boundaryl/and and to cany out 
regular lnapactions. 

(d) Do.. not ariM. 

rr""""'/ 
ProductIon of Commlulon lIMed TV PrognIm .... 

4519. SHRI KAMLA PRASAD RAWAT: WHI the 
Mlnilter of INFORMATION AND BROADCASTING be 
pIeaHd to state: 

(a) whether the production of commlalion baBad T.V. 
programma had bean dIapanaed with; 

(b) /f 10, the reaona thaIWfor; 

(c) whether the Govemmant Is consIdarIng to ...... rt 
such TV progrwnme; and 

(d) If 10, the time by when it Ie IIk8Iy to be ~ 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDV): (a) No .. Sir. Pruar BhareU hal 
Infonned that as on date the production of commi8lionad 
programmes has not been diapenHd with. 

(b) to (d) Do not arisa. 

IEfI/Ii6h/ 

4520. SHAI PRABHUNATH SINGH: WIll the Miniater 
of CIVIL AVIATION be pie"" to ata .. : 

(a) whaIher the Airports Authority of Incia COI'IIIrUcted 
excesa cargo capactty In DeIhl which remained unutIIzed 
resulting Into Idle Inveatmant of crore of rupaaa; 

(b) /f 80, .. f8MOn8 tor conatructlng additional..,.. 
cargo capacity; 

(e) whether C&AG hal reported thia matter In- .. 
Report No. 3 of 2005 (cornmarciaQ; and 

(d) /f 10, the action taken by the Govel'M\ent 
thereon? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): Ca) and (b) 
No, Sir. The extra apace waa created to meet the gIVWlh 
of export cargo baaed on tutu... traffic projactlo.n. 

(e) Vea, Sir. 

(d) The extra apace cntatad haa now been utiliaad 
for aatabIi8hIng ...., T ermlnaJ and courier activiIiaa. T1Ie 
remaining portion haa been utlliead for cargo oparatlona 
and hOUSing Central Industrial Security Force (CISF) 
paraonnal. 

PetroI .. m Pipeline from Jammu to BrInegar 

4521. SHRI N. JANARDHANA REDDV: Will the 
Mlnlaler of PETROLEUM AND NATURAL GAS be pIMMd 
to state: 

(a) whether the Govammant has any propoul to 
build peIroleum pipaIIna from Jammu to Srinagar; 

(b) /f 10, the ..... tharadf; 

(c) whether any faaal)iJlty study has been conducl8d 
by the Government In this regard; 

(d) if to, the outcome thereof; 

(e)whethar the financial IrnpIicatIonI of the project 
have .Iao ~ etuc:Iied; 
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(f) if 10, the details thenIof; 

(g) whether the Government of Jammu and Kashmir 
hM Iuggeated an altemative for laying the gas plpeltne 
frOm Muzzllfarabad to SrinagaI' carrying fuel from Pakistan; 
and 

(h) If so, the response of the Unioh Government 
thereto? 

THe MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRIMANI 
SHANKAR AIVAR): (a) to (f) The Government have aaked 
MIa. Engineers India UmIted to prepare a feuibIIity report, 
COlt ..amateI and OCher raquirernents for the conatructIon, 
operation and maintenance of a product pipeline to 
Srinagar and also to explore the feulbility of laying 
another pipeYne for the supply of LPG. 

(g) No, Sir. 

(h) Does not arise, in view of (g) above. 

fTl'IIfISIMIonj 

incident of looting In Train 

4622. MOHO. SHAHID: 
SHRI ASHOK KUMAR RAWAT: 

Will the Minister of RAILWAVS be pleased to state: 

(a) whether the Railways are aware of the inc1dent8 
of looting of train p .... ngers 88 reported In the 'Dainik 
Jagran' elated August 11, 2005; 

(b) If 10, the details thereof; 

(c) whether the Rallwaya ant also aware that IncidIInt 
happened in spite of presence of RPFIGRP personnel In 
tra6n; 

(d) if so, the action taken against the RPF/GRP 
pel'lOM8l found guilty of negligence of duty; 

(e) whether such Incidents has increased this year in 
comparison to the previous year; 

(f) If 80, the details thereof; and 

(g) the measures taken to check such Incidents? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAVS (SHRI R. VELU): (a) and (b) Vee. Sir. On 
S.S.2005 at about 22.00 hrs., 718 mIIcreants allegedly 
looted p .... ngers of a general coach No. 1811811 
attached to train No. 8-SSD (Shamll-Delhi P ... .,...r) 
between Khekhera-Nusharatabad Khaltchart Halt In DelhI 
Shahdanl-Shamli section. The train was eecorted by two 
conel8bIe8 of Govemment Railway PolIce, Saraut, Uttar 
Pradesh. The Incident of alleged loot wee reported to 
Deihl Railway Police, DeIhl, where a cue on Crime No. 
0172106 under section 397, 34 Indian Penal Code (IPC) 
datedS.S.2005 W88 registered against unknown pet80nI 
and later transferred to Govemment Ratlway· Police, 
Baraut, Uttar Prade.h on the point of jurisdlctfon. 
Subeequently Government Railway PolIce, Baraut, Uttar 
Pradesh Algiltered the cue vide Crime ffo. 10iU05 under 
section 397, 34 IPC dated 9.S.2005. 

(c) and (d) -Policing- being a State subject, the 
security of puaengenI and thatr beIongInge In the nndng 
trains and railway premise. is the Con.tltutional 
reaponslblHty of the State Government concerned, which 
they discharge through their Government Railway Police 
(GRP). The casea of crimea on Adwaya, are reported 
to, registered and InYl8tigated by the Govemment RaIlway 
Police. 

Ministry of Railwaya has no control over Government 
Railway police staff. However, a8 and when the 
Govemment Railway Police staffs are found guilty of 
negligence, the matter is referred to the concemed 
Government Railway Police authoriti.. of the State 
Governments. 

(e) and (1) No, Sir. As per information avallabHt, the 
Incidents of Dacoity and Robbery in running train •. and 
Railway pram... have decreased during the year 2005 
(January to June). In comperfaon to !he ",..~ year 
2004. 

During the year 2005 (January to June), 7 cases of 
Dacolty and Robbery were reported in comparison to the 
23 cases of the corresponding period of 2004. 

(g) To provide better security to the t,avellng 
passengers In trains and passenger areas, the RaIlway , 
Protection Force (RPF) Act, 1957 and the Rallwaya Act, I 

1989 have been amended to enable the Railways. through 
the RPF. to effectively supplement the efforts of the 
State Governments in controlling crime on the 
RaiIw8yII. The Railway Protection Force staff are being 
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deployed to escort many trains and deployed In the 
puaenger area to augment the eHorta of the State 
Governments. From July 2004, after the amendment to 
the RPF Act and the RaIlways Act out of Ita limited 
strength, the Railway Protection Force Ie providing an 
average of 1,128 8ICOrt parties per day in the affected 
trains, in co-ordination with the State Govemments, for 
which an average of 3,443 staff are deployed. In addition, 
577 stations on average are being provided security by 
the Railway Protection Force with deployment of 
approximately 2,774 personnel dally. RPF has alllo been 
empowered to deal with the minor offences affecting the 
train operations such as Alarm chain pulling, roof travel, 
touting, ticket less travel, unauthorized entry etc. (except 
Sabotage related offenc .. under SectIons 150 to 162) 
with the amending of the Rallways Act w.e.f. July 2004. 

fElTfllishJ 

Con.ructlon of Foot OVerbrIdgea In K8rn1daka 

4523. SHRI G.M. SIDDESWARA: WHI the Minister of 
RAILWAYS be pleased to state: 

(a) the present situation of foot over-bridges near 
the railway gates in Davangere Cotton Mills and at Harihar 
in Kamatalea; 

(b) the funds allocated/released for this project during 
2004-05 and 2005-06; and 

(e) the time by which the project iB likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) There are two 
works of Road over bridges (ROB) (not Foot Over 
Bridge&) sanctioned on coat sharing basis at Devangere-
Harihar Road. These two works are: 

(i) ROB In lieu of..".. Croulng (LC) No. 197-
General Arrangement Drawing has been 
approved. The finalization of agency for Railway 
portion is under process. Funds to the tune of 
Rs. 1 crore and Rs. 2 crore have been allotted 
in 2004-05 and 2005-06 respectively. 

(i1) ROB In lieu of LC No., 208-General 
A~ Drawing has been revised by State 
Govemment In view of'Local repreaentatIon. The 
work shatl be taken up after preparation of 
General Arrangement Drawing and Estimate. 

Funds to the tune of Re. 1 crore per year In 
2004-05 and 2005-06 reepectiveIy. 

(c) Railway construct the bridge proper I. .. bI1dge 
8Croes the track and approach work by ~tate GovemmenL 
All out efforts shall be made by Rallway to complete 
their portion of work alongwlth approaches done by State 
Govemment 

Handling of flights 

4524. SHRI E.G. SUGAVANAM: WIthe Minietef of 
CIVIL AVIATION be pleased to state: 

(a) the average number of cIoem8tic and int8(national 
flights handled by Deihl, Mumbal and ChermaI'~; 

(b) whether It Is a fact that many of the flights are 
forced to circle the airport many times and lome of them 
are diverted due to congestion at the airports; and 

(c) if so, the details thereof and the corrective 
measures being taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (StiR I PRAFUL PATEL): (a) The average 
number of domestic and intemational fIighta hnadled per 
day at Delhi, Mumbai and Chemei alrports in ~ Is 
(229, 105), (300, 120) and (118, 50) ~Iy. 

(b) There has been considerable incnlM. in lil'trafflc 
due to emergence of a number of private airtines In the 
aviation field. The demand sometirMs exceed the CIIPdY 
of runway, apron, terminal building etc. and occaIonaI 
operational problems. These factors lead to deIaya also. 

(e) Airports Authority of India (MI) twa IniIIIded atep& 
to provide additional parking stande at metro aIrportII, 
Increase the runway capacity and terminal buHdlng 
capacity at metro alrports, provide exit taxi traeka.1ftd 
parallel taxi track to secondary runways. BesIdes, AAA· Is 
also undertaking steps to increase the number of alrcrafta 
movements by improvement in air traffic procedu .... etc. 
AAI also has plans to encourage domeatic airtinea to 
park their aircraft at non-metro airports. 

Southern Gal Grid 

4525. SHRI RAVICHANDRAN SIPPIPARAI: WI! the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 
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(a) whether the Govemment has any proposal to 
create Southem Gas Grid; 

(b) if so, the details thereof; and 

(c) the present status of LNG terminal at Ennore 
port? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) A draft Pipeline Policy 
which envisages the progressive development of a nation-
wide gas grid in a competitive environment, involving both 
the public sector and the private sector, is under 
consideration of the Government. Implementation of 
pipeline segments in different areas will, inltlr_ depend 
upon acl)jeving appropriate eourt:e8 of gas aupply and 
rnar1<eting tie-ups. 

Subject to tie-up of appropriate sources of gas supply 
and marketing tie-ups, GAIL envisage laying the fotlowing 
pipelines in the Southem part of the country: 

1. Kochi-Kanlirkkod-Mangalore-Kanjirkkod-
Coimbatore-Bangalore. 

2. Kochi-Kayamkulam. 

3. Kaklnada-Ctlennai. 

(c) The proposal for setting up an LNG terminal at 
Ennore is at the initial stage. 

{Trsnsilltion} 

Halt Station at Mohammadpur Bal 

4526. SHRI RAM KRIPAL YADAV: Will the Minister 
of RAILWAYS be pleased to refer to reply given to 
Unstarred Question No. 3401 dated March 24, 2005 
regarding new Railway Halt Station and state: 

(a) whether the proposal to open the halt station at 
Mohammadpur Bal between Motipur and Mahwal stations 
under the East Central Railway has been found justified 
and feasible; 

(b) if so, the time by which the propoaed halt station 
is likely to be opened; and 

(c) If not, the reasons therefor? 

THE MINIST~R OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) The proposal for 
opening of a halt atalion between Motipur and Mahwal 
stations has been examined but not foundopet'lllionaly 
feasible. 

{English} 

Recovery of Out.tandlng dUM by Doordanlhan 

4527. SHRI G. KARUNAKARA REDDY: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether huge amounts of Doordarahan are 
outstanding against some MinistriesIDepartments of the 
Union Govemment; 

(b) if so, the details thereof, MlniatrylDepartment-wile 
alongwJth the period since when these are outstanding; 

(c) the steps being taken by the Doordarehan for 
recovery of outatanding dues; and 

(d) the total commercial revenue earned by 
Doordarshan during each of the last three years? 

. THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CUL T1JRE (SHAI 
S. JAIPAL REDDY): <a) and (b) Pr...,. BharatI have 
Informed that the following amounts are outatandlng 
against the Ministries/Departments of the Union 
Govemment since 2003-04; 

Ministry 

Railways 

Agriculture 

Rural Development 

Amount 
(As. In lakhs) 

100 

150 

76 

(c) Praser Bharatt have informed that the meaer Is 
being pursued with the concerned Ministries for recovery 
of the above amounts. 

(d) Prasar Bharati have Informed that Doodarahan 
earned following commercial revenue during the last three 
years: 

Year 

2002-03 

2003-04 

2004-05 

Amount 
(Rs. In croree) 

553.81 

530.23 

666.27 
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Dlatributlon PoInt for Kero .... 

4528. DR. K.S. MANOJ: Will the Minister of 
PETROLEUM AND NATURAL GAS be p/ea8ed to state: 

(a) whether the Hindustan Petroleum Corporation has 
shifted their distribution point for kerosene to Emakulam 
from Trivandrum; 

(b) if 80, the reaons therefor; 

(c) whether the Government has received any 
requests/representations to retain the distribution point at 
KochuveII, Trivandrum; and 

(d) If so, the action taken by the Government 
thereon? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Tin April, 2005, HPCl 
was supplying Kerosene (SKO) from Trivandrum under a 
hospitality arrangement with BPCL WIth effect from the 
1st May, 2005, the supply point was shifted to lrumpanam 
on account of operational constraints. However, HPCl 
heve now IIhlfted their SKO supply point of SKO back to 
Trivandrum under BPCL's hospitality. 

(e) No, Sir. Government have not received any 
request/representation to retain the distribution point at 
KochuveH, Trivandrum. 

(d) Does not arise In view of (e) above. 

Aevtval of Negaland Pulp and Paper Compeny 

4529. SHRI SUNIL KHAN: Will the MInister of HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES be pleased 
to state: 

(a) whether the Government proposes to revive the 
Nagaland Pulp and Paper Company Limited; 

(b) H 10, the details thereof; and 

(e) if not, the 1'8880na therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): (a) to (e) Proposal for 
formulation of Government of "India stand on Detailed 
Project Report (DPR) of Nagaland Pulp and Paper 
Company limited (NPPC) Is under considerIIIion. 

Relief p ...... to DlepIHed Famlllee 

4530. SHRI BRAJA KISHORE TRIPATHY: WIll the 
Minister of DEFENCE be pleased to state: 

<a) whether a large number of fam111e8 In the border 
areas were displaced due to military built up along LoCI 
International Border after December, 2001; 

(b) If so, the details thereof; 

(e) whether the Government has fonnullded any relief 
package for such ci8placed families; 

(d) If 80, the detail thereof; 

<e) the expenditure incurred 10 far 1hefeon; 

(f) the number of families benefited therefrom; 

(g) whether all the diapIaced famine. have returned 
to their homes; 

(h) H not, the number of famlu.lpersone yet to retum 
to their homes; and 

(i) the steps taken to shit them to their respective 
homes? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (i) During the KargH conflict 1. 
and the military build up since December 2001, 35756 
families were displaced due to cross-border firing on the 
line of ControVintematlonaJ Border In Jammu region. 

ReHef In accordance with the norms sanctioned by 
the Govemment of India has been given to the border 
migi'antl as deIalled below: 

• Cash assistance at the rate of As. 400/. per 
head subject to a maximum ceiling of Rs. 18001 
per family per month. 

• Free ration at the rate of 11 kilograms (Kgs.). 
Ot this 9 Kgs. Atta, 2 Kgs. Rice per head per 
month. 

• Fodder at the rate of Rs. 300/. per family per 
month. 

• Keroeene 011 at the rate of 10 lit ... per tamIy 
per month. 
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An amount of Re. 11 Crorel has ~ releaed for 
the repairs/reconstruction of the damaged houaea at the 
fallowing rat_ in favour of affected famllle:-

Pucca fuUy damaged House 

Puce. partially damaged House 

Kacha fuIy damaged House 

Kacha partially damaged Ho~ 

As. 40,0001-
Re. 20,000/-

As. 25,000/-

Rs. 15,000/-

A sum of Rs. 113.315 erore has so far been 
relmburaed under Security Related Expenditure to the 
State Government of Jammu and Kashmir (J&K) towards 
providing reHef to the Bordar Migrants. All those diapIaced 
have benefited from the relief package. 

A8 intimated by the Government of Jammu and 
Kashmir, all migrant families except 600 families of 
Akhnoor T ahall of Jammu district have returned to their 
hol.ees. Out of those migrated, 541 familiel from Balakote 
area of Poonch district, have been rehabHltated at eafer 
locations by incurring an expenditure of Rs. 7.00 crores. 
A propoaaJ of the Government of J&K for rehablAtation of 
6072 famillea of Akhnoor Tehall of Jammu District, which 
Includes .600 famiNes, who are stili staying In campa, has 
aIao been approved at an expenditure of As. 59.18 croraI. 

New ClYlI AYiation Policy 

4531. SHRI JUAl ORAM: 
SHRI ANANTA NAVAK: 
SHRI A. SAl PRATHAP: 
SHRI M. RAJA MOHAN REDDV: 

WHI the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether some State Governments have requested 
the Union Government to usocIate them while fonnuIatIng 
the new Civil Aviation Policy based on the Nareah 
Chandra CommHtee Report; 

(b) If 80, the details thereof; and 

(c) the reaction of the Union Government thereto? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, SIr. 

(b) and (c) Do not arise. 

/T"""""j 

ExploratIon of 011 and Ga ......... by ONQC 

4532. SHRI SIT A RAM SINGH: WIll the Minllter of 
PETROLEUM AND NATURAl GAS be pleated to alate: 

(a) whether the Otl and Natural Gas CorporatIon 
(ONGC) has fonnulatad a comprehanaIve plan for the 
exploration of 011 and gas reserves In the country; 

(b) If 80, the States propoaed to be COYared under 
the Mid plan; and 

(c) the total fundi aIIocaIed for the puIpOH? 

THE MINISTER OF PETROLEUM AND NATURAl 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 
SHANKAR AIVAR): (a) and (b) V .. , Sir. 

ONGC is presently carrying out exploration for 011 
and gas reaerves In the country as per the Tenth Five 
Year Plan exploration programme. 

The Tenth FIv. Year Plan exploration programme 
anv\aagaa p\an8 for acqa.itlon of 4,786 Una KIIomalre of 
20 .... mlc data, 3,934 sq. km. of 3D eeIImIc data and 
drling of 408 exploratory wells In onIand .... of C8mbay 
basin In Gujarat, Jalealrner buin In RajMthan, Auam 
Shelf & Aaaam Arakan Fold Belt buifl8 in Aaum, 
MeghaIaya, Nagaland and TrIpura, KrIIhna-Godavari baaIn 
in Andhra Pradesh, cauvery buIn In Tamil Nadu, BengaJ 
basin In West· Bengal and Frontier onIand buina In Uttar 
Pradesh, Himachal Pradesh, Macl1ya Pradesh and Jammu 
& K81hmlr. 

In addition, acquisition of 30,600 line KIlometre of 
20 aeiamIc data, 30,900 Sq. km. of 3D aei8mtc data Ind 
cIrIIlng of 153 exploratory wells In offehore ...... off the 
east and west coasts are Is .Iao plamed. 

As on 1.4.2005, ONGC have acquired 8,811.84 Line 
Kilometre of 20 aelamic data, 5, 1~.," Sq. Km. of 3D 
seismic data and drilled 300 exp\oratoly walla In onIand 
areas in flrat 3 yam of Tenth FIVe V .... Plan. In offshore 
areas, ONGC have acquired 35,123.1 B Line Kilometnt of 
20 aei8m1c data, 43,808.78 Sq. Km. of 30 I8i8mIc data • 
Ind drlled 83 exploratory wells In the find 3 years of 
Tenth five Year Plan. 

(c) The total approved outlay for the Tenth f=Ive Year 
Plan was As. 33,418.95 crore. As on 1.4.2005, ONGC 
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haa already made an expenditure of 23,367.37 crore in 
the first 3 years of Tenth Five Year Plan. 

(English} 

UtHleaston of fundI tor SCI, oac. and MlnorItIe. 

4533. SHRI·KISHANBHAI V. PATEL: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

Ca) wheIher the expendIIura under centraIy aponsored 
achames for the welfare and development of Scheduled 
CUtea (SCa), Other Backward Classea (OBCs) and 
Minorities .. ve not been fully utilized to meet their target 
fixed during 2003-04 and 2004-05; 

(b) If 80, the detaits of the outlays and expenditure 
incurred on each of such schemes during the said period; 

St.No. Name of the Schemes 

1 2 

1. H08tels for SC Girls 

2. Hostels for SC Boys 

3. Coaching and AIled 

4. Upgradation of merit for sea 
5. Post Metric sCholarship 

8. Scheduled -Qlstes 
Development Corporation 

7. Protection of CIvil 
Right Act, 1956 
and Prevention of 
Atrocities Act, 1989 

8. Pm Matric Scholarship 
for CBC. 

Outlay 
(BE) 

3 

20.00 

23.00 

8.00 

58.00 

280.00 

48.13 

31.50 

15.30 

(c) the number of persons benefited thereby; and 

(d) the .tepa taken to check that outlays for the 
welfare and development of SCs, OBCs and Minorities 
are fully utilized in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (c) Details are 
given in the enclosed Statement. 

(d) The State GovernmentS/Union Terrltorias are 
required to fumllh Quarterly Progr... Reporta under 
various Schemes. Generally aasIItance Is I"8Iea8ed on 
receipt of UtlUzation Certlficat.. In reapect of grant 
released In previous years. The Ministry is taking up the 
matter with the Implementing agencies through the 
periodical meetings and the office,. of the Minietry alao 
visit StateslUTs from time to tlma to monitor the 
implementation of the Schemes. 

(Rs. In Cr0nt8) 

2003-2004 2004-2005 

Actual Beneficiaries OuUay Actual Beneficiaries 
Expenditure covered (BE) Expenditure covered 

4 5 6 7 8 

20.50 9277 23.00 16.03 7172 

35.25 8ng 27.00 24.92 6618 

3.98 7030 8.00 4.98 11905 

1.85 1378 20.00 1.77 1334 

264.99 1983296 313.24 330.27 2404971 
(~clpated) 

48.13 543865 4900 48.63 623785 

36.38 34.75 34.75 

17.00 1595736 16.80 18.75 1287610 
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1 2 3 

9. Post Matric Schoalrshlp for 21.59 
OBCs 

10. Hostels for OBC Boys and 13.00 
Girts 

Regulator for 011 and Ga. Sector 

4534. SHRI RAVI PRAKASH VERMA: 
SHRI ANANORAO V1TH08A AOSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

WD1 the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether despite the dismantling of Administered 
Pricing Mechanism the Ministry of Petroleum and Natural 
Gas continues to effectively control price8 as well as the 
Investment decisions of all 011 and Natural Gas Public 
Sector Underteklnga; 

(b) If 80, the cletal. thereof; 

(c) whether there Is a need for Independent regulator 
In both the upstream· and downstream aegment of the 011 
and gas sector; 

(d) if 80, the response of the Union Governmant 
thereto; and 

(e) the .. taken by the Union Government In thI8 
regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) In April, 2002, with the 
declared Intention of moving towards market-determlned 
pricing for petroleum product8, Government announced 
the dlamandlng of the Administered Pricing Mechanism 
(APM). Nevertheless, the P"9es of PDS kerosene and 
domestic LPG continued to be decided by the Government 
as these ant subsidized pr0duct8. Since the end of 2003, 
there has been an unprecedented, sharp and spiraling 
Increase In international 011 prices combined with 
considerable week to week and even to day volatility. 
Government therefore, froze prices of P~S kerosene and 
began modulating the· price OJ petrol and diesel also in 
addition to that of domestic LPG. The pricing of the 

4 5 6 ·7 8 

23.99 234598 21.73 24.67 227980 

10.20 4060 12.76 12.78 5821 

remaining products Is market determined. Government 
have conferred navratana status on ONGC, IOCL, HPCL, 
BPCL and GAIL, and Mini Ratana atatu8 on IBP, CPCL. 
NRL. KRL and BRPL The Boarda of these companies 
take investment daci8lone 88 per the powers cIeIegIted 
to Navratana and Mini Retana companla. The Investment 
decMionI are baed on their bueJneea and commercial 
considerations. Govemment aleo Intervenes wherever 
considered nec8888ry with a view to avoiding unhealthy 
competttion between them and enlurlng 'Optimum 
Inveatment8 in the sector 88 a whole. 

(c) to (e) Government are not contemplating a 
separate and Independent regulator for the upstream 
hydrocarbons sector. However, an Independent regulator 
for downstream sector is under the active consideration 
of Government. 

"-POrt of CommlHloner of Rallwy s.fMy 

4536. SHRI BADIGA RAMAKRISHNA: 
SHRI BRAJA KISHORE TRIPATHY: 

ww the Minister of RAILWAYS be pIeued to .... e: 

(a) whether the Comml8sioner of Railway Safety in 
its report submitted to the Govemrnent has recommended 
new types of locomotives, roYIng stock. etc.; 

(b) If 80, the de~1a of the recommendations In thle 
regard; and 

(c) the action taken by the Railways thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) The Commleaion 
of Railway Safety has not recommended any new type • 
of locomoltve8, rolling stock, etc. suo motu In any of Its 
report lUbmltted to Ministry of RaIlways. The Commi8llon, 
however, forwards proposals received time to time from 
Zonal Railways, with his observations and 
recommendallons, for running of new types of 1ocor1'IOIiw8, 
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roBing atock, etc. tor unction of the Ministry of RaiIw.ys. 
All such proposals are scrutinized .nd examined by the 
Ministry of Railways and sanction of Ministry of R.ilw.ys 
is communicated to the Zonal Railways subject to the 
suitability of the proposal In all respects. 

Production or Crude 011 

4538. SHRI SARBANANDA SONOWAL: 
SHRI JASHUBHAI DHANABHAI BARAD: 

WOI the Mlniater of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(.) the targets set and achieved for production of 
crude 011 In the country during the Iut three ye.rs; 

(b) the demand and the 8UppIy of petroleum producl8 
in the country during the said period; 

(c) whether there Is any policy to Improve the crude 
oil production In the country; 

(d) If 10, the details thereof; and 

(e) the targets set by the public sector 011 companl .. 
for production of crude 011 during 2005-06, company-wlae? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 
SHANKAR AIVAR): (.) The targets set for 011 production 
In the country and the actual production during the last 
three years are given below: 

Vear 

2Q02-03 

2003-04 

2004-05 

011 Production [In million metric tonnes (MMT)] 

Target 

33.17 

33.50 

33.63 

Actu.1 

33.05 

33.37 

33.98 

(b) The demand and production of petroleum products 
In the country during the Iaat three years h.ve been 88 

follows: 

v.., Demand 

104.128 

107.751 

111.710 

(MMT) 

Production 

108.874 

117.641 

122.749 

(c) and (d) V.rlous measurea to aubat.ntl.11y 
accelerate exploratory actIvItIea for enhancing domeItIc 
011 and gas production are being taken. TheM Include 
the following:-

(I) increasing exploration efforts through the New 
Explor.tlon Licensing Policy (NELP): Uncler 
NELP, 108 exploration blocks h.ve b •• n 
.w.rded to National 011 Comp.nles, foreign 
companies and privateljolnt vent\n companlee 
through Intern.tlon.1 Competitive Bidding 
proceu. This Includee 18 Exploration Blocks 
recently .warded In the fifth round of NELP; 

(H) improving the recovery factor from exlltJng ,..,.. 
fields by implementing Enhanced 011 Recovery 
(EOR)IImproved 011 Recovery (lOR) 1ChemH; 
In particular. 011. and Natural Gas Corporation 
Ltd. (ONGe) h.ve taken up 16 fIeId8 tor thIe 
purpose .t .n estlm.ted Inv.stment of Ra. 
10,972 crore, which would .Iso help In 
accelerating 011 production from theM flelda; 

(UI) exploring new ...... eepeclaly deep waters and 
difficult frontier .re... .. aleo the deeper layers 
of already producing fields; and 

(Iv) developing newly dIacovered fieIda 8pMdI1y and 
stepping up the use of· new technoIogIee for· 
seismic surveys, work over, stlmul.tlon 
operations, drilling of wells etc. In productng 
.reas. 

(e) The t.rgets set by the two N.tlon.1 011 
Companies, namely, OH and Natural Gas CoIporIItion 
Limited (ONGC) .nd 011 Indl. Umlted (OIL) for 00 
production during 2005-06 are 28.614 MMT and 3.3 MMT, 
respectively. 

{Tf/InIIIMion} 

Production end .... or LPG 

4537. SHRI HEMLAL MURMU: WUI the MinIsIer of 
PETROLEUM AND NATURAL GAS be pleased to .... 
the details regarding production and .... of dom8ItIc and 
commercial LPG during each of the last three yeam and 
upto July, 2005, Stale-wi .. ? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 
SHANKAR AIVAR): The State-wise details of production 
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of LPG during the la8t three years and data 
available upto April-June, 2005 are given In the enclosed 
Statement-I. 

State-wI8e sales of domestic and commercial LPG 
by Public Sector 011 Companiu during the Jut three 
years and data available upto AprIhJune, 2005 are given 
In the enclosed Statement-II . 

..,.",.", I 

Ptrx:IIt:IkIn I11III s.ItI (1/ I.PG 

Location (State) LPG ProcIucIion In Thousand Metric Tomes 
(RefInerIes+FractIonators) 

2002-03 2003-04 2004-06 Apr-Jun 2005 

Anethra Pradesh 279.5 323.7 296.7 74.4 

As8am 184.3 216.2 228.4 47.1 

Bihar 105.6 184.5 246.1 70.2 

Gujarat 3595.1 3692.5 3782.5 868.8 

Haryana 204.2 236.0 236.7 69.5 

Kamatalea 180.4 231.3 283.0 589.5 

Kerala 364.1 422.6 422.7 28.8 

Madhya Pradesh 497.2 489.8 441.7 110.7 

Maharashtra 1082.9 1082.6 1032.5 219.8 

Tamil Nadu 179.5 192.2 267.3 94.8 

Uttar Pradesh 509.5 475.7 423.6 118.1 

West Bengal 125.5 123.5 159.0 32.4 

Total 7287.8 7860.6 7817.2 1782.8 

SIIIMNInI H 

Public Ssctor I.Int:ItIfMIring &tltls 
Figure In Metric tonnes 

2002-03 2OO3.(M 2004-05 April-
June 2006" 

State Domestic Comm. ToIII Domeatlc Comm. Total DonIIItic Comm. ToIII (PRW.) 

2 3 4 5 6 7 8 9 10 11 

NORTH 

Jammu and Kashmir 83637 326 83964 90628 336 90964 102955 469 103414 24411 

PII1jIb 425114 2818 427930 484848 381. 488716 508118 4221 510840 114840 

" 
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Rajilthan 

Uttar Pradelh 

Haryana 

Himachal PradeIh 

Uttaranchal 

Chandigarh 

Delhi 

NoI1h Total 

NORTH EAST 

Manipur 
, 

Meghalaya 

Nagaland 

Tripura 

2 

331074 

857679 

82981 

105879 

29681 

2685601 

128363 

22147 

10587 

16080 

8487 

15582 

2089GB 

BIhar 182788 

0ri8II 94581 

Wilt Bengal 403851 

Jharkhand 78423 

Sikldm 5n4 

Andaman and NIcobIr IsIInda 353 

East Total 785728 

WEST 

Goa 320GB 

Gujarat 411491 

MIItwya PnIdeIh 3121. 

AUGUST .25, 2006 

3 4 5 6 7 8 

15209 348282 3mn 7889 385046 415370 

15127 672806 9BB094 11788 9n880 1052B29 

13565 304106 336302 18435 354737 364989 

918 63899 72643 8110 73603 76317 

1001 106B80 11788t. 1073 118158 124335 

818 30479 30262 707 30959 30009 

9020 508255 543464 B295 549759 588574 

58799 2744400 3018692 510n 3OB977O 3241697 

4728 131092 144389 674 145043 154494 

58 22206 17801 10 17811 17013 

57 9726 10587 73 10659 11726 

2 10589 11376 13 11389 12727 

4 16084 1n18 o 1n18 18068 

50 8547 9256 29 9285 9704 

10 15512 17125 6 17131 16081 

4910 213816 228232 805 229037 239814 

306 183072 222873 234 223107 243802 

BBO 96222 111715 1159 112874 1300B2 

14552 418403 451913 3098 455012 478028 

2110 B0533 78343 1616 79960 88B85 

9& 5873 7301 24 7325 3428 

o 363 4159 o 4159 10287 

1mB 783456 876306 6132 882436 864292 

to ou.tIDns 276 

9 10 11 

10309 425679 101415 

8801 1059430 252961 

9910 374900 86571 

1809 78126 18995 

n1 125108 30891 

661 30671 6606 

7643 576218 127815 

42585 3284483 7B4305 

707 155200 

17014 

76 11802 

9 12736 

4 18073 

21 8725 

4 16086 

821 240836 

40287 

4414 

3007 

3243 

4371 

2265 

393B 

61525 

254 244058 59406 

1034 131087 30220 

5124 483152 120069 

1716 90401 22241 

18 344B 2012 

o 10287 1124 

8145 962436 235072 

4724 3B73O 34296 4438 38733 37080 5162 42242 9965 

90633 502124 505B34 20526 526360 554508 40343 594851 131210 

3888 318162 350497 3521 364018 377220 5101 38232188848 
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2 3 4 6 7 8 9 10 11 

Maharashtra 1108062 104197 1212259 1229869 106227 1336096 1352672 155812 1508485 341n9 

Chhatllsgarh 

Dadra and Nagar ~ 

Daman and DIu 

67906 

2057 

2410 

790 

3613 

1362 

5671 

:ln2 

78380 

2833 

3393 

9724 

5126 

873 

88104 

7959 

4268 

90711 

5122 

3889 

1982 
;,,-, 

3519 

1150 

92693 

8640 

5039 

22172 

2341 

1226 

West Total 1936125 209290 2145414 2205101 150436 2355537 2421201 213069 2634271 598641 

SOUTH 

Andhra Pradesh 626083 12972 839054 703133 23791 726924 nt646 12035 783681 182092 

Kerala 321374 37144 3585f7 380209 39495 482269 111476 

Tamil Nadu 729140 40711 789851 808510 ~ ~7~7 $1041 34723 925764 216861 

Kamataka 23667 461444 528478 18260 546738 591859 37303 829183 154385 

258 o 258 269 o 269 51 

21672 783 22455 24091 831 24722 22843 1169 24012 6503 

Lakshaclweep 

Pondicherry 

South Total 2136304 115276 2251580 2444690 103085' 254n54 2720163 124725 2844888 671369 

All Inch Total· n36585 406003 8142588 an5029 313599 9088828 95n369 389346 9966715 2330913 

·Includes Bhutan/Nepal. 
··Break up of Domestic & Commercial not available. 

/EngIish} 

Conce •• lonal Finance to OBC. 

4538. SHRI RAGHUNATH JHA: 
SHRI SAJJAN KUMAR: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to atate: 

(a) whether the main objective of National Backward 
Classes Finance and Development Corporation (NBCFDC) 
is to provide concessional finance to OBCs for setting up 
of self-employment ventures and starting Income 
generating schemes; 

(b) if so, whether the Govemment Is aware that 
concesslonal finance is not being provided to OBCs; 

(c) if so, the details thereof; 

(d) the measures taken/proposed to be taken to 
provide concessional finance to OBCs; and 

(e) the number of OBCa to whom concesllonal 
finance has been provided during 2OQ4.0~ and 2005-06 
alongwith funds disbursed to them, StatelUnion Territory· 
wiee? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a> Ves, Sir. 

(b) No, Sir. 

(c) Does not arise. 

(d) and (e) NBCFDC provides conceuional finance 
to OBCs living below double the poverty Hoe and 80 far 
It has released Rs. 1017.01 crore to State channeliling 
agencies In different StatesIUTl for 6,31,351 beneflciarlel. 
A statement·1 regarding funds releaaedby the Corporation 
during 2O()4.05 and 2005-06 alongwith the number of 
beneficiaries, StatelUT-wi8e is encloeed. The Interest rates 
for various schemes of NBCFDC are ~en In the encloled 
Statement-II. 
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..,."." I 

SM. __ ~ .nd No. 01 'OthtIr &cItwII1d CIMM8' IItttntIIit:IMi M8IsItH:I by 
NBCFDC duI'Ing IhtI ytMr 2001-06 IIIId 2()(J5.(J6 upItJ 16. 08.2005 

51.No. Name of States 2004-05 2005-06 
(18.08.2006) 

DiIbu .... ment BenaHclaries OIabu,..".nt Beneficiaries 
(Re. lace) (Noa.) (Re. lacs) (Nos.) 

2 3 4 5 6 

1. Andhra Prade8h 250.00 136 

2. Assam 80.20 220 

3. Bihar 170.00 523 ,-
4. Chhattiagarh 108.19 137 

5. Chandigarh (Un 24.70 72 

6. Deihl (Un 50.00 78 

7. Gujarat 360.00 880 

8. Goa 28.45 16 6.87 4 

9. Haryana 175.00 789 80.00 236 

10. Himachal Pradeeh 250.00 500 80.92 72 

11. Jammu and Kuhmir 40.80 97 

12. Jharkhand 

13. Kamataka 1000.00 6528 150.37 967 

14. KeraIa 
1697.50 

5362 100.00 2300 

15. Madhya Pr~h 148.75 507 

16. Manlpur 

17. Maharuhtra 1950.00 5941 840.00 2050 

18. Ori ... 50.00 495 

19. Punjab 200.00 321 

20. Pondicheny (UT) 50.00 176 49.96 161 

21. RaiuthaA 293.40 792 

22. Sikkim 267.90 300 
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1 2 3 4 5 6 

24. Tripura H.03 190 

25. Uttar Pradesh 616.00 4no 108.00 2000 

26. Uttaranchal 62.76 74 

27. West Bengal 600.00 2857 200.00 755 

Total 9342.47 61538 2499.92 17281 

Type of Loan Rate of Inter_ on advance of 
funda fonn NBCFDC to SCA 

Maximum rate of Intereat 
from SCA to benefic:t.riM 

Term Loan 

Micor-Flnance 

M.hlla Samridhi Vojna 

New Sw.mima for Women 

Swayam Saksh.m 

Education Loan 

Margin Money 

3% p.a. 

2% p ... 

1% p .•. 

2% p .•. 

2% p.a. 

1.5% p ... 

3% p .•. 

Construction of ROB. In South Eut.n R.,1wey 

4539. SHRI PRABOOH PANDA: WID the MIn .... r of 
RAILWAYS be pleued to .... : 

(a) the present status of conaIn.tctIon of Road Over 
Bridge (RO~s) at P.urigate near liT, Kharagpur and 
Rang.mati near Mldnapore station under Kharagpur 
division of South Eastern Railway; 

(b) the funds allotted for these projecta, til date; and 

(c) the time by which the works of theM bridges a .. 
likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): 'a) to (c) Road Over Bridge 
(ROB) In . lieu of Level Crouing (LC) No.1. Km. 1181 
4-5 near Indian Institute of Technology (liT) KhanIgpur 

6% p .•. 

5% p .•. 

4% p .•. 

5% p.a. 

5% p .•. 

4% p.a. 

6% p.L 

was aanctloned In 2003-04 on COlt sharing baIII between 
Railway, State Govemment and liT, Kharagpur. RaIlway 
shall execute the bridge proper i.B. bridge acroes the 
Rdway track and approach work by State Government. 
General Arrangement Drawing (GA~) hila been approved. 
Estimate for approaches in awaited from State 
Govemment. 

Road Over Bridge (ROB) In Heu of Level Cr08ling at 
Km. 127/12-13 near Rangamati was sanctioned In 2000-
01 on cost sharing basis with State Govemment of West 
Bengal. Tender for Railway portion of work hu been 
finalised and 88me is expected to be completed by 
31.03.2006. Approach work is being executed by State • 
Govemment. 

As. 296.00 lac hu been aJIotted for Rangamatl ROB 
and As. 295.35 lac hu been allotted for ROB at Purlgale 
near lIT, Kharagpur In current year budget. 
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Improvement In Sanltetlon 

4540. SHRI M. SREENIVASULU REDDY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Teamsustaln, the Indian arm of the US 
based Dew Con Instruments Inc. has submitted any 
proposal to the Ministry of Railways to improve sanitation 
and hygiene of railway compartments; 

(b) If so, the details thereof; and 

(c) the action taken by the Railways thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 

Funding of Metro Corridor from CP to Deihl Airport 

4541. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Ministry of Civil Aviation has 
requested the Planning Commission to fund the dedicated 
metro corridor from Connaught Place to Delhi Airport; 

(b) if so, the details thereof; and 

(c) the reaction of the Planning Commission thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 
Ministry 01.. Civil Aviation has sent an approach paper to 
the Planntrg Commission to discuss project cost, funding 
and institutional arrangements for metro corridor from 
Con naught Place to Indira Gandhi International Airport. 
Delhi Metro Rail Corporation (DMRC) Is already 
conducting the detailed Techno-Economic Feasibility Study 
on behalf of Airports Authority of India (AAI). 

(b) and (c) Do not arise. 

Subaldy on LPG and Kerosene 

4542. SHRI IQBAL AHMED SARADGI: 
DR. VALLABHBHAI KATHIRIA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the' method of calculating subsidy on domestic 
LPG and PDS kerosene; 

(b) whether the Government is considering any 
changes in the method of calculating subsidy; 

(cj If so, the details thereof; 

(d) whether the Ministry of Petroleum has asked 
Ministry of Finance to provide su~idies on PDS kerosene 
and domestic LPG in a transparent manner; and 

(e) if so, the details thereof and reaction of the 
Ministry of Finance thereto? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Government had notified the ·PDS 
Kerosene and Domestic LPG Subsidy Scheme, 2002" for 
administering post-Administered Pricing Mechanism (APM) 
subsidy on PDS Kerosene and Domestic LPG. In terms 
of the scheme, flat rate of subsidy per selling unit is to 
be given to Public Sector Oil Mart<eting Companies 
(OMCs) equal to the difference between the cost price 
and the issue price per selling unit as on 31.3.2002. The 
OMCs were to adjust the retail seiling prices (RSP) of 
these products in line with intemational prices. It was 
also decided that the Government subsidy on PDS 
Kerosene and Domestic LPG Is to be phased out over 
a period of 5 years i.e. be 1.4.2007. 

(b) No, Sir. 

(c) Does not arise in view of (b) above. 

(d) and (e) OMCs have suffered substantial under-
recoveries on account of the continued and widening 
mismatch between domestic retail prices of PDS Kerosene 
and Domestic LPG, on the one hand, and intemational 
oil prices which have been relentlessly on rise, on the 
olher, as also the mismatch since the beginning of 2004 
between Intemational and domestic retail prices of petrol 
and diesel. The estimated under-recoveries for 2003-04 
on PDS Kerosene and Domestic LPG was As. 9,370 
crore and in 2004-05 Rs. 17,720 crore. During the period 
April-June 2005, the estimated under-recoveries to OMCs 
was Rs. 4,800 crore on PDS Kerosene and Domestic 
LPG and Rs. 4,900 crore on petrol and diesel. In full 
year of 2006-08, at current trend, the under-recoveries 
are likely to exceed Rs. 40,000 crore. The total loss, 
suffered by the OMCs during the first quarter of the 
current financial year, notwithstanding a massive 
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contribution of Rs. 3,257 crore from upstream companies 
like ONGC and OIL, as well as GAIL, is 1227 crore. In 
view of mountingunder·recoveries of· OMCs and 
subsequent Ion. suffered by them It has been 
suggested that subsidies should be transparent and met 
directly from the Union Budget. Govemment Is conatantIy 
monitoring the price situation with a view to Implementing 
the appropriate remedial options, including making 
subsidies transparent. 

/Translation/ 

Expansion of Indore Airport 

4543. SHRI GANESH SINGH: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Government has received any 
proposal from the Govemment of Madhya Pradesh for 
expansion of Indore Airport; 

(b) if so, the details thereof and the action taken 
thereon; 

(c) whether the Government is coneldering to upgrade 
the Indore Airport 88 an Intematlonal Airport; 

(d) if so, whether the air cargo facility 18 likely to be 
provided there; and 

(e> if so, the steps being taken by the Govemment 
in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): Ca) Yes, Sir. 

Cb) and Cc) State Govemment of Madhya Pracleah 
has requested to upgrade Indore Airport for Intemational 
operations and also to declare It as an Intemational 
Airport. The existing airport at Indore is suitable for 
operations of A-3201B·737-800 type of aircrafts. As no 
airline operator has demanded to provide faclities for 
Intematlonal operations, there is no proposal to declare 
it as an Intemational Airport at present. 

(d) and (e) Although cargo handling facilities are 
available, it is not In uie by domeattc airlines. Provision 
of cargo complex for intemational flights is contingent on 
demand. 

Development of Railway platform 

4644. SHRI OEVIOAS PINGLE: WII the Minister of 
RAILWAYS be pleased to state: 

(a) the details of proposals received from the 
Govemment of Maharashtra for the development of railway 
platforms during 2()()4.()5 and 2005-06;. 

(b) the action taken by the Railways thereon; 

(c) whether the Railwaya PftIPOII8 to deYelop pIIIIforms 
at Nuik Road Railway station; and 

(d) If 80, the details thereof and the time fixed for 
the said purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) and Cd) The work of improvement to flooring on 
platfonn number 2 & 3 under new cover oyer shed has 
been completed recently. 

Army Centta. W""" Fund 

4545. SHRI BRAJESH PATHAK: Will the Mlnl8ter of 
DEFENCE be pleased to state: 

Ca) the amount contributed by the countrymen in the 
Anny Central Welfare Fund during each of the iest three 
years, till date; 

(b) the financial a •• lstance provided to the 
dependents of annymen killed in the Kargil war from the 
said fund; 

(c) whether any other scheme have been formulated 
or propoaed to be formulated under the Army Central 
WeHare Fund to provide financial assistance to the 
dependents of martyrs In future; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANOIQUE): (a) The donations received during the past 
three ye818 are 88 under:-
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Year Amount 

2002·2003 Re. 81,16,560.39 

2003-2004 RI. 35,24,611.09 

2004·2005 RI. 43,02,302.80 

2005·2006 Rs. 2,15,031.00 
(Till date) 

(b) A financial assistance of Rs. 1,56,60,0001· was 
provided to the dependelltl of the 522 Kargll martyrs out 
of the Army Central WeIf.... Fund at the rate of As. 
30,0001- to each of the Next of Kin. 

(c) and (d) The details of existing schemes aa 
available under Army Central Welfare Fund to provide 
financial U8iatance to the dependents of martyIw 818 given 
ia the enclosed Statement. 

1. DI.abled .oldler. (Battle Ca.ualty) retalnad In 
aarvIce: 

Disabled soldiers injured in various mllltaryoperationa 
with effect from 1 at May 1999 onwards and subsequently 
retained In service are eligl:)le for one time grant out of 
Army Central Welfare Fund based on their percentage of 
disability. Details are 88 under:-

(a) Over 75% disability 

(b) 50% to 75% disability 

(e) Less than 50% disability 

RI. 30,000/-

RI. 20,0001-

Rs. 10,0001· 

2. DlaabIecI Solell.. (Battle caaually) 1IMIlidecI out 
from Se",lce before oompletlon of Term. O'f 
Engagement: 

Disabled soldiers (battle cuualtles) invalided out of 
service before completion of terms of engagement of 
service due to injury sustained in various military 
operations are eligible for one time grant of Rupees One 
lac each out of Army Central welfare Fund. 

3. Ex-Gratla from Army cantral W.... Fund to all 
Other ..... euualtlH: 

Ex-gratla . of R8. 30,0001- is given to the Next of KIn 
of all daceued soldiers with .ffect from 1st AprIl 2001. 

Note: Applicable to soldiers of Nepal domicile also. 

fEng/I$hJ 

Modarnl .... on and Renovation of 
Palanl RalhNy StatIon 

4546. SHRI S.K. KHARVENTHAN: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether any demand is pending with the Railways 
to modemize and renovate the Palani Railway Station In 
view of the heavy traffic of devotees viliting the Lord 
Karthlk temple; 

(b) If 10, the details thereof; and 

(e) the action taken by the RaHwaya thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 

Programme tor Salf Employm.nt 

4547. SHRI SUBODH MOHITE: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether the Govemment has formulated any 
programme for self employment for the employees of 
public sector undertakings opting VRS; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): (a) and (b) As a step 
towarc:te providing a safety net for the rationalized 
employe.. of central PSEs, a Plan Scheme for 
Counselling, Retraining and Red.ployment for the 
separated employees of CPSEs under VRSNSS Is being 
implemented. The scheme aim. at rehabilitation of the 
rationalized employees through short duration training 
programmes. The strategy is to equip them with skills, 
which would enable them to be deployed mainly in 88If. 
employment activities. 

Farrytng VIPe In .... 1cGptara 

4548. SHRI PRABHUNATH SINGH: WUI the MInister 
of CIVIL AVIATION be pleased to state: 
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(a) whether civilian copt .. do. not follow CIvIl Aviation 
ru188 atrlcUy; 

(b) If 80, the details thereof and the steps taken by 
the Government to ensure that civilian copters follow Civil 
Aviation rules in true letter and spirit; 

(c) whether there is any propoeal to ban one engine 
copters to ferry VI Ps; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Compliance of Indian Aircraft Rules and Civil Aviation 
Requirements is mandatory for aU aircraft operations 
Including Civilian Helicopters. These Rules are being 
adhered to by all the operators. 

(c) No, Sir. 

(d) Does not arise. 

(e) Regulations for safe operation of aircraft exist In 
the form of Civil Aviation Requirements and Circulars 
ieaued by Directorate General of Civil Aviation (DGCA). 
In addition, DGCA has issued Instructions for carriage of 

VIPs in the State Government and private aircraft. Single 
engine helicopters have also been permitted to ferry VIPs 
If the performance 0' these helicopters conform to the 
regulatory requirements laid down by DGCA for safety in 
aircraft operations. 

New Channel. for Regional New. 

4549. SHRI RAVICHANDRAN SIPPIPARAI: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

<a) whether the Government has any proposal to 
launch new channels under Doordarshan for regional 
news, music, etc.; 

(b) if so, the details thereof; and 

(c) the time by which these are likely to be launched? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REOOY): (a) Prasar Bharati have informed 
that there is no proposal to launch new channels by 
Doordarshan for regional news, music etc. 

(b) and (c) Do not arise. 

Ran Ticket BookIng through Internet 

4550. SHRI E.G. SAGAVANAM: WHI the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have started tickets booking 
through Internet; 

(b) if so, the details and 'eatures thereof; 

(c) whether booking 0' tickets through Internet starts 
from 0400 hrs; 

(d) if so, whether the Railways are aware of the 
difficulties being faced by the general public who are not 
accessible to Internet and can only book ticket through 
the ticket counters which starts only at 0800 hrs. thereby 
the ticket position comes to wait listed; 

(e) If so, whether the Railways propose to change 
the Internet booking timing to 0800 hrs. instead of 0400 
hrs.; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Reservation 0' 
Intemet was started in August 2002 through Indian 
Railway Catering and Tourism Corporation (IRCTC). The 
salient features 0' Internet booking are enclosed as 
Statement. 

(c) Yes, Sir. 

(d) On the opening day of advance booking of any 
train, the accommodation is simultaneously opened for 
Intemet booking as well as at the computerised Passenger 
Reservation System (PRS) countel'l at 0800 hrs. thereby , 
giving no preferential treatment to Internet booking 
passengers. 

(e) and (f) Do not ariee. 
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The saUent features of Internet booking are as 
under:-

(1) Customer has to register on the website 
www.irctc.co.in. Registration is free. 

(2) Customer can then log in and book tickets for 
joumey between two commercial halts on the 
route of a train. 

(3) Children and Senior Citizen concessions can be 
availed of through the Internet. 

(4) Payment for Intemet booking Is only online and 
the options are:-

(a) Credit Carci-MasterNisalAmerican Express 

(b) Direct debit of bank accounts using Internet 
banking facility of 15 banks. 

(c) Pre-paid cash card (ITZ cash) 

(5) Tickets are delivered to customers in 171 cities. 

(6) Cancellation is across the counters at any 
Passenger Reservation System (PRS) booking 
office but no cash Is refunded. Refund Is done 
electronically to the credit cardlbankaccount/cash 
card account of the customer. 

[Translation} 

Stoppage at Motipur 

4551. SHRI RAM KRIPAL YADAV: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the total annual income from sale of ticketa at 
Motipur station of East Central railway; 

(b) whether there is any proposal to provide stoppage 
of Bandra Express and Sampark Kranti Express at the 
said station keeping in view its annual income; 

(c) if so, the time by which the stOppage of above 
mentioned trains is likely to be PrOYided at MotIpur station; 
and 

(d) if not, the reasons 1herefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) The annual Income from 
sale of ticket at Motipur station 18 approximately Rupees 
one crore. 

(b) to (d) Due to proximity of stoppagea at pNeent, 
there is no proposal for provision of stoppage of 90391 
9040 Muzaffarpur-Bandra (T) Awadh Exp..... at Motipur 
and the same is also not considered desirable. Further, 
256512566 Darbhanga-New Delhi Sampark Krantl Express 
does not pass through Motipur station. 

/English} 

Non-utIU.atlon of Funde by Finance and-
Development Corporatlona -

4652. SHRI KISHANBHAI V. PATEL: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the National Finance and Development 
Corporation for Weaker Sections mainly National 
Scheduled Castes Finance and Development Corporation 
(NSFDC), National Safai Karamchari Finance and 
Development Corporation (NSKFDC), National Minorities 
Development and Finance Corporation (NMDFC) and 
National Backward Classes Finance and Development 
Corporation (NBCFDC) have not utilized their allocated 
funds during 2003-04 and 2004-05; 

(b) if so, the details and the reasons therefor; 

(c) whether the aims and objectives for which these 
Corporations were set up have not been achieved in 
view of their performance during the said period; 

(d) if so, the reasons and details thereof; and 

(e) the steps taken to utilize full allocation of funds 
by these Corporations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN):' (a) No, Sir. 

(b) t() (e) Do not anse. 
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Mu ....... of Palmi.., Manuecrlpte 

4553. DR. K.S. MANOJ: Will the Minister of 
CULTURE be pleased to state: 

(a> whether there is any archival museums o. palmleaf 
manuscript in the country; 

(b) if so, whether there is any polley of the 
Govemment to protect such archives In the country; 

(c) If so, the details thereof; 

(d) whether the Government has received any 
proposal from the Government of Kerala for conservation, 
digitalization and translation of Palmle8f Manuacrtpte and 
setting up of an archival museum of Palmleaf Manuacripta; 
and 

(e) if 60, the details thereof and the adion taken in 
this regard? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (c) There are several 
institutions in the country for palmleaf manuscripts. 
However, there are also several collections of manuscripts 
stored in archives, museums, universities, indological 
institutions, religious institutions and in ancestral families 
which include palmleaf manuscripts. Important museums 
In this category are Diredorate of State Archives (J&K) , 
Orissa State Museum (Bhubaneswar), Salarjung Museum 
(Hyderabad) and Kerala State Archives (Thiruvantapuram). 
The Government of India set up of the National Mission 
for Manuscripts in February, 2003 for survey, cataloguing, 
conservation, preservation and dissemination of the 
manuscripts wealth of India. This Mission has made 
considerable headway by working In tandem with 
prominent manuscripts depositories, evoMng a national 
catalogue of manuscripts, establishing conservation 
centres, giving training on reading scripts and promoting 
access through public outreach programme. 

(d) No, Sir. 

(e) Does not arise. 

Public-Private Partnerahlp In Train. 

4554. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of RAILWAYS be pleased to state: 

(a) Whether the Railways are exploring the possibility 
of public-private partnership in running trains; 

(b) if 50, the details thereof; 

(c) whether the RaIlways have formulated any scheme 
to seek private partnership in running of trains particularly 
tourist trains; 

(d) if so, the details thereof; and 

(e) the time by which the final decision is likely to 
be taken by the Railways in this regard? 

THE MINISTER OF STATE IN THE MINJSTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) and (e) Do not arise. 

Pennl •• lon to Private Airline. 

4555. SHRI BADIGA RAMAKRISHNA: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister !If CIVIL AVIATION be pleased to 
state: 

<a) whether various private airlines have been 
permitted to operate domestic scheduled air transport 
services in the country; 

(b) If so, the details thereof; 

(c) the criteria for giving such permission to private 
airlines; 

(d) whether the applications of some private airlines 
seeking permission to operate in the domestic sector the 
pending with the Government; and 

(e) if so, the details thereof and the time by which 
decision Is likely to be taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
The following private airDnes have been permitted to 
operate Scheduled Air Transport Services in the 
Country:-
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1. Jet Airways (India) Pvt. ltd. 

2. Sahara Alrtines Ltd. 

3. Deccan Aviation Pvt. Ltd. 

4. Blue Dart Aviation Pvt. Ltd, (Cargo) 

5. Kingfisher Airlines Ltd. 

6. Spice Jet Ltd. 

(c) The criteria for giving such permission to private 
airlines is contained in Civil Aviation Requirement Section 
3 Series C Part II. 

(d) and (e) At present two applications for grant of 
No Objection Certificate for scheduled air transport 
services are pending approval. The details are as under-

(i) MIs Magic Airways Pvt. Ltd.-pending for 
examination . of the issue of investment by 
persons of Indian Origin. . 

(il) MIs Mukti Airways Pvt. Ltd.-pendlng for want 
of security clearance of the board of directors 
of the company. 

ONGC Power Plant In Trlpura 

4556. SHRI PRABODH PANDA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Oil and Natural Gas Corporation is 
going to set up a gas baaed thermal plant at Palatana 
in South Tripura District; 

(b) if so, the details thereof; and 

(c) the progre88 made 80 far in this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) In order to monetize 
locked up assets in the Isolated gas pools in Tripura 
State, a Combined Cycle Gas-based Thermal Power plant 
at Pallatana, in South Tripura District Is envisaged to be 
set up, for which a Special Purpose Vehicle, the "Tripura 
Power Development Company Pvt. Ltd: (TPDC) was 
constituted by ONGC, the Govemment of Tripura and 
MIs. Infrastructure Leasing &. Financial Services Ltd. 
(IL&FS) with equity participation of 26%, 24% and SOOk 
respectively. The TPDC has now been rechristened 88 

the "ONGC-Tripura Power Development Company Pvt. 
Ltd: (OTPCL). 

(c) ONGC and OTPCL have signed a Fuel Suppty 
Contract for the supply of natural gas for the proposed 
power plant. A technical consultant has been engaged 
for the preParation of the Detailed Feasibility Report. 

Raising of Height of PlIItform 

4557. SHRI M. SREENIVASULU REDDY: WUI the 
Minister of RAILWAYS be pleased to state: 

(a) whether the GOYBmment II aware that the height 
of the railway platforms in Group 'C' stations in rural 
areas is very low resulting a lot of inconvenience to 1he 
passengers particularly to ladies, children and senior 
citizens; 

(b) if so, whether any measures are being taken by 
the Govemment to raise their heights at par with those 
of Groups MB stations to give relief to the p .... ngers; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) Railway stations 
are classified into 'A', 'B', 'C', '0', 'E' & 'F' categories 
baaed on eamlngs from Passenger traffic at a station. 
Differential' scale of amenities is provided based on 
category of station. As per norms Minimum Essential 
Amenities the height of platform 1& High level at· 'A' & 'C' 
category, Medium level at 'B' & '0' category and Rail 
level at 'E' & 'F' category irrespective of rural or urban 
areas. The required level of platform 88 per category of 
station has been provided at all stations. 

LNG Termine .. 

4558. SHRI BALASHOWRY VALLABHANENI: WUI the 
Minister of PETROLEUM AND NATURAL GAS be pIeaaed 
to atate: 

(a) whether the Government has received any 
proposal for creating LNG tannin. 

(b) if ao, the details thereof and the action taken 
thereon; and 
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(c) the time by which new tennlnale are Hkely to be 
operational? 

THE MINISTER OF PETROlEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) In the deregulated scenario, 
LNG tenninals are likely to come up at different locations 
in the country on commercial considerations. At present, 
there are two LNG tenninals in the country, viz., LNG 
tenninal at Petronet LNG Limited (PLL) of 5 MMTPA 
capacity at Dahej and LNG terminal of Shell of 2.5 
MMTPA capacity at Hazira. PLL propose to expand the 
capacity of their Dahej tennlnal to 10 MMTPA by 2008 
and to set up a greenfield tennlnal at Koehl of 5 MMTPA 
capacity by 2009. Dabhol LNG tenninal of 5 MMTPA 
capacity is expected to be completed by the fourth quarter 
of 2006. In addition, two more tenninals, one at MangaJore 
and the other at Ennore, are at the planning stage. 

'anlpat Refinery 

4559. SHRI IQBAL AHMED SARADGI: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Indian Oil Corporation has decided 
to expand the capacity of 'anipet Refinery from 12 million 
tonnes to 15 million tonnes; 

(b) if so, the total cost involved therein; and 

(c) if so, the time by which the expansion work is 
likely to be completed? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Yes, Sir. 

(b) The estimated cost of expansion of Panipat 
Refinery from 12 million metric tonnes per annum 
(MMTPA) to 15 MMTPA Is Rs. 806 crore. 

(c) The project is scheduled to be completed by 
March, 2008. 

Chlldllne Service 

4560. SHRI GANESH SINGH: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to &tate: 

(a) the name of cities In which childllne eervlce is 
presently available; 

(b) the name of Voluntary Organisations (VOs) 
identified for running chlldline service in the country, 
particularly in Gujarat, StateJUT -wise; 

(c) the funds allocated/released by the Union 
Govemment to vas during each of the last three years 
and the current year for this purpose, State/Unlon 
Territory-wise; 

(d) whether the Union Govemment proposes to 
extend this facility to some more cities in the country; 
and 

(e) if so, the details and names thereof alongwith 
the funds eannarked for this purpose, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (c) The 
infonnatlon is available at the official web site of the 
Ministry of Social Justice and Empowerment. viz. 
www.socialjL8tlce.nlc.in. 

(d) and (e) Yes, Sir. Preparatory work to launch the 
eervice In new cities 18 an ongoing exercise undertaken 
by Chlldlne India Foundation, Mumbal, the nodal agency 
for monitoring and expansion of Chlldllne service. 

AssIstance Is provided to organizations implementing 
street children as well as Chidline projects under the 
scheme 'An Integrated Programme for Street Children' 
RI. 12.20 crore has been allocated for the year 2005-06 
of which RI. 1.40 crore has been earmarked for North-
Eastem States. No State-wise earmarking of funds is 
done. 

PUrchaH of ILS 

4561. SHRI RAGHUNATH JHA: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Airports Authority of India has 
purchased a number of Instrument Landing System (ILS) 
for Installation at various airports involving crore of rupees • 
but the same remained unutilized; 

(b) if 80, the reasons for not installing the ILS at the 
airports and the reaction of the Govemment thereto; 
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(c) whether C&AG has also reported this matter in 
its Report No. 3 of 2005 (Commercial); and 

(d) if so, the action taken by the Government in the 
matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Airports Authority of India (MI) purchased 20 Instrument 
Landing System (ILS) during 2001-03 meant for 
replacement/installation at various airports. There was 
delay in installation of ILS at 8 airports due to delay in 
land acquisition, obstacle clearance etc. 

(c) Yes, Sir. 

(d) AAI has since overcome the obstacles with 
consistent efforts and Installed 6 out of 8 ILS. The 7th 
ILS is likely to be provided at the new runway of 
Vishakhapatnam airport after completion of the runway. 
8th 'LS will also be installed at Jammu airport after 
commissioning of extended portion of runway which Ie 
held up due to delay in demolition of an olel aecurity 

.-. wall. Instructions have been issued to AAI to take 
eorrective measures to avoid such recurrence in future. 

fTl'Sn$Is/ion} 

Blockage of Pipeline. by ULFA Extremlet. 

4562. SHRI BRAJESH PATHAK: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether ULFA extremists have blocked the supply 
to refineries in Assam recently by damaging pipelines; 

(b) if so, the details alongwith the 1088 suffered as a 
result thereof; 

(c) whether the GQ.v~rnment has taken any measures 
to ensure security of refineries in the State; and 

(d) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Yes, Sir. Two incidents 
took place, details of which are given below:-

(i) On 6.8.2005, at aroune! 2300 hrs., crude oil 
supply from Oil India limited (OIL) to Guwahati 
Refinery was suspended due to a blast in OIL's 

crude pipeline near SlbIagar, between Moran 
and Jorhat. Crude 011 supply to the Guwahati 
. Refinery was maintained by Mis Oil and Natural 
Gas Corporation. Crude oil procesBing at. 
Guwahati Refinery remained normal. However, 
owing to the blast, Oil Buffered an estimated 
loss of Rs. 248.46 lakh. 

(ii) On 7.8.2005, at around 2105 hrs., Diesel 
pumping in the Oigboi-Tinaukla Pipeline (OTPL) 
was suspended owing to a blast in DTPL at 
Tengapani Tea Estate between Makum and 
Tinsukla. After necessary repairs, DTPL pumping 
operations resumed on 9.8.2005. Digboi refinery 
operations remained normal because of adequate 
quantity in product tanks. 10CL suffered on 
estimated loss of Rs. 20 lakh on account of this 
blast. 

(c) and (d) The security of 011 installations in Assam 
is looked after by the security staff of the Oil Companies, 
the Central Industrial Security Force and Assam Police. 
The security atLis is reviewed on a regular basis In 
coordination with the State Govemment. The Inspector 
General of Police (Security) reviews the security 
arrangements of 011 Sector Refineries, Pipelines and 
Installations on a quarterly basis in the Intelligence Sub- . 
Committee Meetings. 

{English} 

Promotion of Traditional Culture 

4563. SHRI RAVICHANDRAN SIPPIPARAI: WUI the 
Minister of CULTURE be pleased to state: 

(a) whether the Government has any propoul to 
encourage the traditionaVregional culture; 

(b) H so, the details thereof alongwlth stat~s of 
ongoing projects in respect of Tamil Nadu; 

(c) whether the Government proposes to implement 
the new projects with co-operation of State Govemments 
as well as private-enterprises to promote arts and cultural 
industry; and 

(d) H so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) The mandate of lhe 
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Ministry of Culture is to preserve and promote all forma 
of art and culture. Along with programmes for the 
preservation of India's ancient heritage, the activities of 
the Ministry of Culture encourage and disseminate a 
variety of contemporary creative arts as well. The status 
of the ongoing projects in Tamil Nadu are as under: 

Zona Cultural Centre, Thanjavur of Ministry of Culture 
have approved 23 programmes for the current financial 
year 2005-06 to safeguard and promote the art and 
culture of Tamil Nadu. Apart from approved programmes 
several programmes are being arranged and conducted 
through National Cultural Exchange Programme, Special 
Programmes and Collaborative Programmes, Guru Shishya 
Parampara Scheme etc. 

Sangeet Natak Akademi, New Delhi is supporting the 
culture of Tamil Nadu through disbursement of grants to 
Cultural Institutions. 

Sahitya Akademi, New Dlehi is giving due share In 
Its various schemes for Tamil Nadu. Sahltya Akademi 
has published 350 titles in Tamil including translation and 
monographs on Tamil Writers. 

Kalakshetra Foundation, Chennai is an Institution of 
National Importance. It is organizing various activities for 
the preservation of traditional values in Indian Art, 
Classical Dance and Music. Cultural Performencea and 
lecture-demonstrations are conducted at Kalak.hetra 
Foundation for the benefit of students. 

Apart from the above, Ministry of Culture Is providing 
financial assistance to Tamil Nadu under the Schemes 
on Scholarship to Young Artistes, Senior/Junior Fellowship 
to Outstanding Artistes in the field of Performing, Literary 
and Plastic Arts, Research Support to Voluntary 
Organisation, Promotion & Dissemination of TribaVFolk 
Arts and Culture. 

(c) and (d) Yes, Sir. The National Culture Fund (NCF) 
was set up with the aim of inviting the participation of 
the corporate sector, NGOs, State Governments, publici 
private sector and individuals in the task of promoting, 
protecting and presenting India's cultural heritage a. we/I 
as creation of new gaUeries, museums and imparting of 
training, in cultural activities. 

H .... tage Zonea 

4564. SHRI E.G. SUGAVANAM: Will the Minister of 
CULTURE be pleased to. state: 

(a) whether the UNESCO has agreed to create 
Heritage Zones comprising of important monuments In 
the country; 

(b) if so, the details thereof; 

(c) whether UNESCO team has proposed to visit 
important monuments in the country; and 

(d) if so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) No, Sir. 

(b) Question does not arise. 

(c) and (d) There are no proposals for vialt of any 
UNESCO team at present. However, UNESCO Missions 
visit some of the World Heritage Sites for ...... ment of 
the state of conservation. 

Employment to Ex·Servlcemen 

4565. SHRI KISHANBHAI V. PATEL: Will the Minister 
of DEFENCE be pleased to slate: 

(a) whether Directorate-General of Resettlement 
(DGR) has requested the State Governments to obtaln 
security cover for the establishments under their jurisdiction 
through DGR empanelled security agencies; 

(b) if so, the response of the State Governments in 
this regard; and 

(c) the number of ex-servicemen got employment 
through DGR in each State so far during the current 
year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): (a) The latest guidelines of the Department 
of Public Enterprises provide that the Directorate General 
of Resetttement will be the nodal authority to sponsor 
ex-servicemen security agencies including State Ex-
servicemen Corporations to all the Central Public Sector 
Undertakings (CPSUs). 

(b) Some States have requested that their State Ex-
servicemen Corporations should be allowed to apply 
directly to the CPSUs as was the provision earlier. 

(c) A Statement is attached. 
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SI.No. StateJUT 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Himachal Pradesh 

9. Haryana 

10. Jammu and Kashmir 

11. Jharkhand 

12. Kamataka 

13. Keral. 

14. Madhya Pradesh 

15. Maharashtra 

16. Meghalaya 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 
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Number of ex-eervicemen 
employed through 
DGR sponsored 
security agencies 

(from 1.1.2005 
to 10.8.2005) 

3 

915 

85 

285 

345 

537 

98 

1124 

204 

632 

379 

753 

1371 

488 

1223 

2110 

6 

1489 

160 

527 

3 

690 

38 

1068 

2 

26. Uttaranchaf 

26. West Bengal 

27. Andaman & Nicobar Islands 

28. Delhi 

29. 

30. 

Dadar and Nagar Havell 

Pondicherry 

Total 

3 

134 

1362 

6 

3035 

6 

36 

19088 

Note: Employment. of ex-servicemen In Central GovernnwIt PSlJa 
Is an ongoing proce18. 

Cadre Review of Engineering and Admlnl .. ratlw 
Service. In MES 

4566. DR. K.S. MANOJ: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether cadre review of Engineering Service. in 
Military Engineering Service (MES) has been carried out; 

(b) if 80, whether cad .. raview of Administrative 
Services In MIlItary Engineering Service has allo been 
carried out; 

(c) if not, the reasons therefor; and 

(d) the time by which the cadre review of 
Administrative Services Is likely to be carried out? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) No, Sir. 

(b) The cadr. review of the administrative cadre of 
the MIUtary Engineer Service& (MES) has not been carried 
out. 

(c) The examination of the cadre review proposal by 
the Departmental Cadre Review Committee hu not been 
completed. 

(d) The finalization oftha cadre review involves 
consultation with the Department of Personnel & Training 
and the Ministry of Finance. Hence, no time frame hal 
been fixed. 
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Commltt .. for PreOlOU8 Art Objecta 

4567. SHRI DALPAT SINGH PARSTE: Will the 
Minister of CULTURE be pleased to state: 

(a) whether the Government has set up any 
committee or proposes to set up a committee to draw up 
a list of precious art objects not to be sent out of country 
for foreign exhibitions; 

(b) If 80, the details thereof; and 

(c) the other measures being taken to ensure that 
the precious art objects which are sent abroad for 
exhibitions are not damaged? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): <a) and (b) Yes, Sir. An Expert 
Committee to identify such art objects which are too fragile 
or are too precious to be parted with even temporarily 
and therefore should not be sent abroad for exhibition 
purposes, except In very exceptional circumstances, was 
constituted long back in 1987. Thereafter Govemment of 
India issued guidelines for sending exhibitions abroad and 
accepting exhibitions from abroad vide letter dated 
30.09.1988. The said guidelines have been amended by 
the guidelines dated 18.06.1999. 

(c) A seven member National Screening and 
Evaluation Committee has been constituted for screening 
and evaluation of art objects to be sent abroad. The 
Committee makes recommendations regarding the antiquity 
and the art objects to be sent abroad including its 
classification and insurance value. Art objects to be sent 
abroad are further subjected to acientlflc conservation, 
photo-documentation, etc. Speciai care is taken for packing 
of the art objects, crating, handling at various stages and 
transportation. Objects are duly insured on wall-to-wall 
basis against all the risks and secured by round the 
clock manned and electronic security. On retum the art 
of objects are again checked properly vis-a-vis earlier 
scientific condition reports, photographs by National 
Screening and Evaluation Committee to detect any 
damage. However, before sending/accepting the art 
objects, an agreement is entered Into with lendlng/loaning 
organisation clearly indicating the responsibilities and 
obligation of the lending and borrowing organisation. 

AppoIntment of Per80ne Deployed for ... 11.., 
Con.tructlon work In K8nyUum .... 

4568. SHRI A.V. BELLARMlN: WIll the Ministatof 
RAILWAYS be pleased to state: 

(a) whether a number of persons employed ~ring 
the constluction work of Railways In Kany4lkumari DIatrict 
In 1988-89 were short listed In the RaHway Department 
with a view to provide them ~ againet1hefulunt 
vacancies; 

(b) If 80, whether all the short lleted ..,..on.' have 
been given employment In the RaJlwaye; 

(c) If not, the reasons therefor; and 

(d) the stepa taken or proposed to be taken by the 
Railways in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a> y .. , Sir. 

(b) 36 persons who fulfilled the eligMily criteria, have 
been absorbed in Trlvandrum dfvIsfon (which cover the 
jurisdiction of Kanyakumarl Dtatrlct). 

(c) and (d) Do not .... 
;..: .• ··1 ......, ........... 

4669. SHRI LAKSHMAN SETH: 
SHRI SWADESH CHAKRABORTTY: 
SHRI PRASANTA PRADHAN: 

Will the Minister of INFORMATION AND 
BROADCASTING be pfeased to state: 

<a) the aime and objects of Pruar EJharati; 

(b) whether the Govemment is col'lliderlng for full 
funding of Prasar Bharati on the Iine8 of other indepeIldInt 
Institutions like UPSC, Election Commission of India etc.; 
and 

(e) if so, the details thereof? 

THE MINISTER OF INFORMATION AND' 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (c) Praser Sharatl is a public 
broadculer, engaged in not only transmitting news, but 
also in producing creative programmes for the purpose 
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of both ~n and entertainment. It caMOt, therefore, 
be compared to UPSC or Election ConwnIuion. However, 
.Government wUI provide such funds as are required to 
enable P ..... r BharatI to fulfil Its mandate. 

4570. SHRI V.K. THUMMAR: 
SHRI SURENDRA PRAKASH GOYAL: 

Will the MIniIter of DEFENCE be pleased to state: 

(a) whether the Army has entrusted the project of 
Smart card baled Canteen and Grocery Management 
System to Delhi baled firm. Mis. Smart Chip UmIted 
without taking into account the security related risks In 
the project, 

(b) If 80, whether the Government has Inveatigated 
the matter; and 

(c) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (c) Implementation of the Quarter 
Mater Generars (QMG's) Branch Software on CIMS 
(Canteen Inventory Management System) software 
interfaced with smart cards has been awarded to Mis 
Smart Chip Limited after following the "Id down 
procedures. Cle.rance on account of security was not 
sought as Army Head au.rters have ...... ed that the 
data pertaining to the CIMS is not clauifled. However, 
all the employees of Smart Chip Umlted who are Involved 
In impIementa~ of CIMS are required to obtain security 
clearance from the respective formation Head auarte,. 
before taking up the work. They are not allowed to access 
any cIaI8ified data or any area other than the canteens. 
The security Interest Is, therefore, not jeopardiaed. 

{Tf'llllSMtion) 

RallMy Stmlons In Madhya PI'IIdHh 

4571. SHRI RAKESH SINGH: WIU the Minister of 
RAILWAYS be pleased to state: 

(a) the nama of railway .tatlons in Madhya Pradesh 
shown as places of tourists in interest on the Indian 
railway map; 

(b) whether the Railways are considering to include 
some other railway atation8 parttcularlyJabaIpur railway 
station In Madhya Pradesh as placas of tourist Interest; 

(e) If 80, the detail thereof; and 

(d) if not, the '''8l0I'II therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): Ca, to (d) The Indian 
RaIlways do not clUltty the railway atadona on the buIa 
of their tourist Importance. However, In certain timetables 
the known tourist placaa are indicated for the convenience 
of the pauengera. 

[English) 

Con8tructlon of G.M.. Offtoe Building. 

4572. SHRI PRALHAD JOSHI: WUI the MinIster of 
RAILWAYS be plealed to ata: 

(a) the details of the new General Managers office 
buildings that are under construction tor all the sewn 
new zones established two yea,. ago; 

(b) the detail. of the funda provided for the 
conatruction of G.M. office In Hubil the Headquarters of 
SoiJlh Westem Railways In Kamataka; 

(c) whether there is any oppoaitlon with regard to 
the pre.."t propoeed site of the SWR-HQ buildng from 
the local people; and 

(d) If 80, the detalll thereof and the reaction of the 
Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) 1. Eat Central RaIIay. 
Hallpur: 

(I) Total space to be construct ... 15750 aqu.a 
metre (sqm.), 

(ii) Space constructed 80 far--3150 aqm. 

(iii) Space under constructton-12800 aqrn. 

2. Ent Coast Railway. Bh..-......r. 

(i) Total space to be constructad-20000 aqm. 

(ii) Space under construction-2OOOO aqrn. 

(Iii) Progres&-50%. 

3. North Central Railway, Allahabad: 

(i) Total space to be constructed-17800 aqm. 

(II) Space under construction-15300 aqrn. 

(iii) Progreu-Tender finalized on 25.08.05. 
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4. North We.tem .... lway ..... pur: 

(I) Total space to be conatruc:ted-20595 aqm. 

(ii) Space under construction-20595 sqm. 

(1ft) Progress-Tender awarded for architectural 
consultancy. 

5. South Eat Central. Bllaspur: 

(i) Total space to be constructed-13000 sqm., 

(Ii) Progress-Re-Iocatlon of the building Is planned 
due to finding of underground caves during test 
piling at the site. 

6. South We.ern Aallway. Hubll: 

(I) Total space to be constructed-17900 aqm., 

(iI) Space constructed so .ar-2000 sqm. 

(iii) Balance to be constructed-15900 sqm. 

(iv) Progress-Work awarded to MIs. IRCON. 
Drawing and site finalized. 

7. We. Central Aallway. Jabalpur: 

(i) Total space to be constructed-15000 sqm. 

(ii) Space constructed so far--4500 sqm. 

(iii) Space under construction-10s00 sqm. 

(iv) Progress-90"lo. 

(b) The funds provided for I8ttlng up of new zone at 
Hubll which included construction of GM office for the 
current year (2005-06) Is Rs. 11.00 erere. 

(c) No, Sir. 

(d) Does not arise. 

[Tmnslllllonj 

Dlslnve.ment In A.llwaye 

4573. SHRI RAMDAS ATHAWALE: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways are conSidering 
dlslnvestments in certain areas; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YELU): (a) No, Sir. 

(b) Does not arise. 

{English} 

Induction of Mine Protected Vllhle .. 

4574. SHRI NIKHll KUMAR: 
SHRI ADHIR CHOWDHURY: 

WHI the Mlnilhtr of DEFENCE be pleaeed to ..... : 

(a) whether Insurgency prone areu of J&K Met North 
East are badly affected by underground mines; 

(b) if 80, whether the Army propose to Induct 
indigenously developed and manufactured mine protected 
vehicle; 

(c) If so, the detalls thereof; and 

(d) the extent to which mine protected vehicle wli 
help In curbing activities of mllitantalterrorlsts? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Mines are not being U88d by tarrorilta 
in insurgency prone areas of Jammu and Kaslvnlr Md 
the North Eest. However, Improvised Exploaive Devtcee 
(IEOs), similar to mines, are being used sporadically by 
terrorists at times buried underground. 

(b) and (c) The Indian Army has a proposal to Induct 
Indigenously manufactured mine protected vehicle. The 
Indigenous mine protected vehicle has been developed 
by Ordnance Factory, Medak. 

(d) Mine protected vehicles provide a high degree of 
fl'88Clom of movement in areas prone to lEO. and enables 
swift reaction with greater degree of protection. 

CorruptIon In 011 PSU. 

4676. SHRI KISHAN SINGH SANGWAN: WHI the 
Minister of PETROLEUM AND NATURAl GAS be pIIMed • 
to state: 

(a) whether some casas of corruption In public I8CIor 
011 companies particularly in Indian on Corporation have 
come to the notice of the Government; 
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(b) If 80, the number of c.... reported during the 
current year tin date and the action taken by the 
Govemment in this regard; and 

(c) the concrete measures taken by the Govemment 
to check corruption in Public Sector Oil Companies? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Yes, Sir. On the basis of 
complaints received in the Ministry/Public Sector 
Undertakings (PSUs) and surprise checks, scrutiny of 
contracla carried out by Vigilance Units of PSUa, 504 
cases of irregularities, including corruption in PSUs, have 
been reported during the current year. Out of theee, 401 
c .... relate to Indian 011 Corporation. Complaints so 
received are enquired into or Investigated through the 
Vigilance Units of PSUs or referred to CSI depending 
upon the nature of ttte complaints or the outcome of 
preliminary investigation and punitive action is taken as 
provided for in the conduct rules or the Law. 

(c) The systems and procedures are regularly 
reviewed and updated in the Mintatry as weU as in PSUs 
to atrengthen the VigIlance ac:lminlatration. It has been 
conltantly Impreased upon PSUI that they should 
Implement, In letter and lpirit, meaaln8 euggested by 
Central Vigilance Commt8lton for enhancing greater 
trwIeparency In commercial dectaIona making. Some of 
the meuures to 8IT88t the menace of conuption are as 
under: 

(i) Initiation of E-payments; 

(ii) wide pubIicily to the tenders including use of 
the webde for placing tenders; 

(iii) ctoae monitoring of the award of jobs on a 
nomination basis; 

(Iv) eatabIlehment of quaIIy control cells; 

(v) greater stress on vigilance awareness; 

(vi) carrying out regular and surprise inapectlons by 
the Vigilance Wing; 

(vii) review of the delegation of powers; 

(viii) scrutiny of Annual Property Retuma; 

(ix) preparation Of agreed liSt and Hat of officers of 
doubtful integrity for k-.ping a apectat watch on 
their activities. 

Night Duty of DrIvera 

4676. SHRIMATI P. SATHEEDEVI: WI! the Mlni8ter 
of RAILWAYS be pleased to state: 

(a) whether It is a fact that the Drivera In Ralwaya 
are put on night duty continuously for ten nights; 

(b) if so, whether this wll not have .... errect on 
their alertness and result In accidents; 

(c) if so, whether the Govemment would conatder 
measures for reduction of continuo. night duly; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a> No, Sir. Instructiona exllt 
to avoid continuous night duly by drivers. 

(b) to (d) Do not ari ... 

Joining of OUt ... 

45n. SHRI VIJOY KRISHNA: Will the Minister of 
RAILWAYS be pleased to slate: 

(a) whether Railway Rul.s for the employ •• s 
permitted an employee to be taken back on duty with 
immediate effect, especially when declared fit for duty by 
Railway Medical OfflcerlRailway hospital; 

(b) if so, whether any officer may refrain any 
employee from joining duties even after dac'-red fit by 
hoapltal doctors of Railways; 

(c) If not, whether there are numerous C888I In the 
Northem Railway where employeee went _rained to join 
duties after declared fit by the Railway hospltaIIdoctors; 
and 

(d) II 10, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yea, Sir. 

(b) No, Sir. 

(c) No. Sir. 

(d) Does not arise. 
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Abandoning of RaIl Protecta 

4678. SHRI BIR SINGH MAHATO: WUI the Mlnlater 
of RAILWAYS be pleased to state: 

(a) whether the Railways have abandoned a nLmber 
of projects midway due to paucity of fundi; 

(b) if so. the details of such incomplete project8; and 

(e) the steps taken or proposed to be taken by the 
RaHways on complete these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No. Sir. 

(b) and (e) Do not arise. 

Bacldog of OBC Vacaneln In ONGC 

4579. DR. R. SENTHIL: Will the Mlnlater of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the policy being followed for filling up the 
vacancies reserved for OBC In Oil and Natural Gas 
Corporation; 

(b) the number of OBC candidates appointed by 
ONGC in different Grades during 2004 and 2005 lUI date; 

(c) whether there Is any backlog of 08C vacancies 
In ONGC; 

(d) If so. the details thereof; and 

(e) the steps taken to clear the backlog of reserved 
vacanclee for OBCa? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) ONGC have reported that they 
are following the policy/guidelines of the Government of 
India in filling up vacancies reserved for OBCs. 

(b) The number of OBC candidates appointed in 
ONGC during 2004 and 2005 Is as follows: 

Group Year 
2004 2005 

(TIll July. 2005) 

A 47 Nil 

C 08 NO 

0 Nil Nil 

(The Group-B post Is a promotional post In ONOC.) 

(0) and (d) The r.cruItnwd of personnel at varIow 
IeveII II a contInuouI PftM'BM In ONGC. Whenever any 
IhortfaII .... In the category ..... 1'Y8d for the OBCs. 
ONGC take action to tlU It up the v-=ancl .. In the 
IUbaequent racnitment proceee. 

There II a shortfall in the following categorieI:-

Group 

A 

C 

o 

Shortta. 

66 

22 

10 

(e) ONGC have reported that they are strictly 
foRowing the guIdeIineI prescribed by the Government 
for earmarking OBC vacancies. Be8Idea. ....axation of 
standards in wrllten examlna1lons. 81 aJao In Intervlewa. 
they are allowed to fill up vacanci .. eannarked for OBC.. 
whenever a sufficient number of candidates II not 
available In this category. as in the cue of SC & ST 
candidates. ONGC plan to recruit 0BCa in the Group A 
category during the cunwrt year. 

4680. SHRI KAMLA PRASAD RAWAT: 
SHRI E.G. SUGAVANAM; 
SHRI C.K. CHANDRAPPAN: 
SHRI E. PONNUSWAMY: 
SHRI RAGHURAJ SINGH SHAKYA: 
SHRIMATI ARCHANA NAYAK: 
SHRI BADIGA RAMAKRISHNA: 
SHRI HEMLAL MURMU: 
DR. LAXMINARAYAN PANDEY: 
SHRI BALASHOWRY VALLABHANENI: 
SHRI BALASAHEB VIKHE PATIL: 
SHRI T.K. HAMZA: 
SHRI GURUDAS DASGUPTA: 
DR. K. DHANARAJU: 
SHRI M.P. VEERENORA KUMAR: 
SHRI CHANDRA MANI TRIPATHI: 

WII the MtnIater of PETROLEUM AND NATURAL 
GAS be pleased to 1tat8: 
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(a) whe1her the Govemment haa conlltiallted any 
enquiry comn;ttee to go Into the caueee of major fire 
broke out In offahore oil platform In Bombay High recently; 

(b) if 80, the detalla of composition of the said 
committee aIongwith the time fixed for submItIIng Its report; 

(c) whether the Government had set up a committee 
on Security Measures at the time of fire In MHN platform 
three years ago; 

(d) if 80, the details of recommendations made by 
this said committee; 

(e) whether the Govemment has ~lemented the 
recommendations made by the said committee; 

(f) if not, the reasons therefor; and 

(g) the preventive measures taken or proposed to be 
talwn to check recurrence of such incidents in future? 

THE MINISTER OF PETROlEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) An enquiry committee Is 
being constituted by Govemment of I~ in this regard. 

(c) Regarding the fire incident at BHF platform (Bridge 
connected to Mumbai High North) on 14.02.2001, a one-
man enqulty committee comprising Major General (Retd.) 
S.C.N. Jatar, former CMD of Oil India Ltd. and former 
MD of ONGC Vldesh Ltd., had been constituted by 
ONGC. The committee submitted its report in April 2001. 

(d) A number of precautionary measures were 
reemphasized for future revamping jobs in the Offshore 
by the Committee. These were as under:-

(i) Improved work practices. 

(ii) Enhanced coorttlnatlon and Permit to Work 
(PTW) system. 

(ill) Laying down a clear procedure during revamping 
activities. 

(e) and (f) Based on the recommendations, the 
following procedures were strengthened by ONGC:-

(i) Introduction of Integrated Permit To Work system 
(PTW). and providing (or such systems at 
strategic control locatiorw. 

(ii) Enhanced coordination. 

(iii) Standard Operating procedure and guidelines on 
safety during revamping activities. 

(Iv) Development of Simultaneous Operations matrix 
(SIMOP). 

(v) Standby Multi Supply Vessels (MSVs) and 
offshore supply V8I88Is (OSVs) for Fire Fighting. 

(vi) Mandatory Sea Survival and Basic Fire Fighting 
for all offshore crew belonging both to ONGC 
and its contractors. 

(vii) Pre and post revamping Hazard and Risk 
analysis. 

(viii) Development of Management of Change (MOC). 

(ix) Improved regular house keeping audit. 

(x) Deployment of Third Party Certifying Agencies 
during execution of any revamping job. 

(g) Since then, • number of revamping actions have 
been undertaken and interfacing of new facilities Hke MNW 
(platform), MSP (platform) and MUT (Murnbal High Uran 
Trunk Unes for Gas and 011 transportation) carried out. 
During pre-monsoon 2005-08, massive construction 
activities involving about 200 boatslbarges and vessels 
with more than 4000 personnel of 43 nationalities for 12 
major projects costing Rs. 6,500 crore were carried out 
without any accident. ONGC is already in the process of 
upgrading its standard operating procedures for operation 
of MSVs and OSVs close to the instanations. 

In view of the tragic incident at BHN platform on the 
27th July, 2005 as high-powered committee consisting of 
former Chairman, ONGC, former Chairman GAIL and 
former Director (Technicel), ONGC has been constituted 
by ONGC to ascertain the causes of accident, review the 
emergency response and recommend action for correction 
and improvements. Besides, the Govemment is also in 
the process of setting up an Independent High Level 
Inquiry Committee as stated in reply to part (a) of the 
question. The recommendations of the two committees, 
once these are received, would be examined and 
measures would be taken to further tighten the safety of 
assetalinstallations of ONGC and ensure security of lives 
of pereonnel. 
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Recognition to Tracie . Uniona 

4581. SHRJ SANTOSH GANGWAR: WNI the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways have Issued any guidelines 
to all the Railway Zones for giving recognition to aU trade 
unions asaociated with Bharatiya Railway Mazdoor Sangh 
(BRMS); 

(b) If 80. the details thereof; 

(c) whether recognlllon has been granted to Northern 
Railway Employees Union under Nor1hem Railways in 
compliance with the afonNIald guldellnee: 

(d) if eo. whether aforelald Northern Railway 
Employees Union Is getting facilities at par with other 
unions; 

(e) If not. the reason8 therefor; and 

(f) the steps taken by the RaIlways in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Inetruc:tIona we ... 
I8Iued to the General Managei'll of all the Zonal RaIway8 
on 26.06.2OOi .mpowering th.m to consider grant of 
recognition to affiliates of Bharatiya Railway Mazdoor 
Sangh and others on their Ra/tway If the Unions apply 
for the 18me. provided they had a rnemberahlp of at 
least 30% of the non-gaz.ttecf emp/oyHII they leek to 
...",...,.t. The membel'llhip strength of 30% of the total 
non-gazetted employ .. of the nt8p8Ctive zones W8I to 
be decided on the baaIe of the annual return forme for 
the tateat year IUbmitted by the zonal unions to the 
reepeet/Ye Registrar of Trade UnIon8 and .. certlftedI 
accepted by him. 

The above ordel'll w..... however, set _ide by the 
Hon·bI. High Court of Madras in their verdict dated 
17.10.2003 In Writ Petition No. 25274 of 2002. The 
decision of the Hon·bl. High Court of Madras was aIeo 
upheld by the Hon'ble Supreme Court. 

(c) No. Sir. 

(d) to (f) Do not artse. 

Conetltutlon of c.cInt 

4582. SHRI RAKESH SINGH: WII the Minister of 
DEFENCE be pleased to state: 

(a) whether the MInIItry of Defence Is awant ..... 
the MInIstry of Horns AffIIIrs has been IaIUIg Memoranda 
for CGnIIIIuIIng cadre with a view to provide promotional 
avenLM to the staff wot1cIng In officia/ language section 
of Ministry of Defence for yeai'll; 

(b) If 10. whether the Government would conaIder to 
fix any time limit for the constitution of cadre In Ordrwlce 
Factory. JaIpu' as per the directives of MinIatIy of Home 
Affairs; and 

(c) if 10. the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Yes. Sir. 

(b) and (c) In the Ordnance Factory Board, thent is 
already a cadnt consisting of the following posta:-

1. Hindi OffIcer 

2. Senior Hindi Translator 

3. Junior Hind Translator. 

Aa auch. thent is no propouI to conatIIute a ~ 
cadre In reepect of Ordnance Factory. JabaIpur. 

[Engb/IJ 

Supply of Gaa to Poww Pi .... 

4683. SHRI NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 

WAI the MinIater of PETROlEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the 01 and Natur.I Gas CorporatIon .. 
failed to keep the promise to deliver gas to the power 
plants; 

(b) If so. the facta and details thereof; and 

(c) the atepI taken by the Government to ensure 
sufficient gas is being supplied to the power plants? 

THE MINISTER OF PETROLEUM AND NATURAl 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AlYAR): (a) to (c) AgaInIt total aIIocationI of 
APM (Adminiat.ntd Prtcing Mechanism) gas of 38.81 
MMSCMD to the exiatIng power pIanIa. GAlL's a\WIIg8 
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aupply of gas to theae Pienta WBI around 28 MMSCMD 
In .jrat quarter of 2005-06. 8 .. ldee APM ga., 2.5 
MMSCMD of regulfied· LNG Ie al80 being supplied to 
the power eactor at marbt prices. In view of the depletion 
of existing domestic gas supply aoun:ea, efforts are being 
made to augment through Import and additional exploration 
the availability of natural gas In the country. These efforts 
include import of natural gas In the form of Uquefied 
Natural Gas (LNG)/Ihrough transnational pipelines, and 
incre888 In domestic availability of natural go from NELP 
sources. The gas from new sources WOUld, however, be 
available at market driven prices. 

Group '8' otIIcere In .... Iwaye 

4584. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minlllter of RAILWAYS be pIeaeed to etate: 

(a) whether Group 'B' (Gazetted/Non-Gazetted) 
Officers of Ministry of Railways are working on ad-hoc 
buls for the last 9-10 years; 

(b) If so, the reasons therefor; 

(c) whether the Ministry of Railways have been 
foUowing the guidelines Issued by DOPT in this regard; 

(d) If not, the reasons therefor; 

(e) whether the Section OffIcers working in Ministry 
of Railways for the last nine years have been ignored to 
get the revised pay scale at par on CSS Grade i.tI. As. 
8000-12000; 

(f) if 80, the reaBOnS therefor; 

(g) whether theae offICers are working in the post 
and grade against regular vacancies; and 

(h) if 80, the time by which the services of theee 
offICers are to be regularized and the revised grade given 
in them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YEW): (a) to (d) There are a few 
Group 'B' (GazettedlNon-Gazetted) officers in Ministry of 
Rallwaya who are WOIking on ad-hoc baaIe for the periods 
ranging 1oIPIO 9-10 yeara. their regularization haa been 
delayed either because of • Court Case or due 10 
teft'lporary nature of poets or due to non-conatituaton of a 
ac.anlng Committee ·tor the pwpoae of ratifying direct 

r8CNitment against the earmarked quota of vacancies In 
the grade. These ad-hoc promotions· have been made 88 

per the' provisions of the Recruitment Ruf .. and guidelines 
issued by Department of Personnel and Training. 

(e) and (f) No Sir. All the regular SectIon OffIcers 
with four years approved service In the gr.de have been 
placed In the revised pay scale at par on Central 
Secretariat Service Grade i.e. Rs. 8000-13500. 

(g) and (h) Except for a few who are working against 
temporary posts. the remaining ad-hoc officers are working 
against regular vacancies. Efforts are being made to 
remove the constraints coming In the way of their 
regularization and It Is expected that they will be 
regularized shortly after the issues are 80rted out. Once 
regularized these Section Officers would become eligible 
for grant of revised non-functional scale of Rs. 8000-
135001- on completion of four years of approved service 
as per the policy and wiH also be granted arrears etc., 
if due. 

I .. u. of R.llway P..... to Employee. 

4585. SHRI MANORANJAN BHATKA: Will the 
MInister of RAILWAYS be pleased to state: 

(a)-whether the Govemment is ...... that If both 
husband and wife employed in Railways 88 Gazetted 
Officers .re eligible to avail 6 .... plus 6 .... First 
Clasa Free Railway P888es per annum from the day one 
of their entry Into service and 1 ... plus 1 set Second 
Clasa Free Railway Pass per &Mum for non-gazetted 
railway employe_ up to 5 years from the day one of 
their entry Into service and after 5 years 3 seta plus 3 
.... fnIe passes made issuable to non-gazetted railway 
employees; 

(b) if 80, the reasons for this d18partty regarding 
eligibility conditions fixed for non-gazetted rallw.y 
employees of lsaue of 1 set Free Railway P ... up to 5 
ytl8rs; 

(c) whether in CSS Cadre if both husb.nd and wife 
are employed as govemment servan .. either husband or 
wife is eligible to avail LTC facilities; and 

(d) if so, the reasons as to why the aame Nles are 
not applicable in Railways? 

THE MINISTER OF STATE IN 'tHE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yea. Sir. 
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(b) The eligibility of RaHway employeel to dilferant 
number of eat of p .... is bMed on their ~ and 
pay. 

(c) As per the extant instructlona, where husband 
and wife both are Government 88rvanta. they could at 
their option. choose to declare sepwate home town and 
both of them may claim the concession separately under 
the normal provisions of Central Civil Servtcee (CCS) 
(Leave Travel Concession) Rules. 1988 in respect of the 
members of their respective famlli.. subject to the 
condition that if husband or wHe avaUs the facility .. a 
member of the family of the other. he or she win not be 
entitled for claiming the conceaalon for self independently. 

Cd) Railway employees and employees of CSS cadre 
are govemed by different sets of Rules. As 8uch. no 
comparison can be drawn. 

Revival of Concept or Aeel8ted Sldlnp 

4586. SHRI RAYAPATI SAMBA$IVA RAO: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have decided to revive the 
concept of 818isted siding. which was eartier In force but 
not any more; 

(b) if 80. whether under this aselsted siding concept. 
the Railways will share the cost of a new railway siding 
with the eoncemed customers only; and 

(c) If SO. the details thereof and the time by which 
it is likely to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAVS (SHRI R. VELU): (a) and (b) Ves, Sir. 

(c) A statement is attached. 

RtlviVllI 01 COfICtIPI of AssI6tsd SIdIng8 

It has been decided that Rallwaya wtn ahare the 
colt of a new railway siding If the induIt1y comes up 
with a long-term commitment of traffic for 10 years or 
more, commensurate with the Investment of Railways. It 
will help both Railways and Industry In the long term. 
Details of the scheme are as fonowa: 

(t) Uoo.r thII arrangemellt, Siding 0Wft8N • be 
requtred to bear 1he caat of the land, .......... 
sub structure of the track, bllllut, buIIdInge 
outstde the p""" of the IkIng owner. 

(ii). The coat of the removable super atructure 
Including track, 8Ieepe.... futeninga girdera of 
bridges, points & crosainga, fencing. slgnding 
and Interlocking appIi8f1OH, machineries of my 
kind and the overhead eIactrIc equipment IhaI 
be bome by the railways. outeide the prerniHI 
of the siding owner. 

(1ft) Entire cost of the siding within the IIppIlcat's 
(Iiding owner) premises shall be borne by the 
siding owner. 

N8C8888ry notification has already been Issued and 
the ICheme has come Into force from 1.04.2005. DetaIl 
of the scheme are also available on Indian Railway 
website www.indianrall.gov.ln. 

4587. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of PETROLEUM AND NATURAL GAS be pIHIId 
to state: 

(a> whether the GAIL (India) Umlled haa terminated 
the servlcas of some disabled employees; 

(b) If so, the details alongwlth the reasons therefor; 

(c) whether some organizations of disabled people 
has demanded reinstatement of these disabled ~ 

(d) If so, the details thereof; and 

(e) the steps tak." in this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MiNISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIVAR): (a) and (b) GAIL (India) Ltd. decided 
not to provide regular employment to four phy8lcally 
challenged persons who had undergone on-job training. 
The groundB advanced by GAIL for not directly ohrIng 
them regular employment was that this 18 not provided, 
for In section 34 of the Persons with Disabilities (Equal 
Opportunities; Potential Rights and Full Participation) Act. 
1995. Although the persons concerned were advised to 
get their names registered with the special employment 
exchange so that they could be consIder8d when reque8I8 

" 
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were sought for several positions of phyalcally 
handicapped persona from fifteen special employment 
exchanges, including the one at Delhi, the namee of these 
four persons were not forwarded by any of the special 
employment exchanges. The affected peraona then flied 
a Writ Petition (Civil) no. 2117-2119/2004 before the 
Hon'ble High Court on the 9th February, 2004. WhHe the 
Hon'ble High Court dlapoled of the writ peIIIIon, It granted 
relief to the petitIonerw, holding that even though their 
names had been sponsored by the special employment 
exchange, the company was not bound to atrictly adhere 
to only those names sponsored by the employment 
exchange and could consider the petitioners after giving 
wide publicity to the recruitment drive so that aD phyeicaIIy 
challenged persons could be considered for employment 
by the Government. In compliance with the directlvel of 
the Hon'ble High Court, the Company kept In abeyance 
the proceu of· recruitment through special employment 
exchanges an~ iuued fresh advertisements In leading 
newspapers and Employment News. In response to the 
newspaper advertisement, the company received 
approximately eight thousand appljcations, Including those 
of three of the four physically challenged persons. 
Meanwhile, th8 affected Individuals flied a review petition 
before the Hon'ble High Court which was dismissed on 
6 Dltcember 2004. Although all four physically 
handicapped persons were shortlisted among 5032 
applicants for the written test conducted on 3 October, 
2004, none of the physically challenged persons 
concemed availed of the opportunity afforded them by 
the Hon'ble Delhi High Court. Thereafter, three of the 
physically handicapped persons flied a fresh writ petition 
before the Hon'ble Delhi High Court, which wu dllpoeed 
of on counsel for the petitioners withdrawing the petition 
when the writ petition came up for hearing on 27 October 
2004. The petitioners then filed an appeal before the 
division bench of the Hon'bIa High Court, Delhi which 
was dismissed on 13 December 2004. At about the aame 
time, three of the· physically handicapped persons 
approached the National Human Rlghta CommIaIion which 
cIoaed the case on 31 January 2005. M8MwhIIe, GAIL 
had sought the legal opinion of the Attorney General .. 
well 88 their solicitors. both of whom held that there 
were no grounds in law for creating supernwnenuy poata 
to offer these persons employment In lieu of their 
participating with other applicants for Hlection. 

(c) and (d) The Disabled Rights Group has sought 
the intervention of the Minister of Petroleum & Natural 
Gas, who has met the affected pereans and the Convenor 
of the Group and explained the positJon to them. 

(e) o--.IonB have baM held between GOvemrnent 
and the GAIL management to find a eoIutIon within the 
four comers of the law and rules relating thendo. It II 
now being examined, In coneultatlon with the GAIL Board, 
whether compaaaIonate groundl, compatible with the law 
and rules could be found to appoint or otherwIee .... 
the phyeicaIIy challenged penlOnl concerned. 

BookIng of Good. In Fake ta .... 

4588. SHRI JAI PRAKASH (Mohanlal GanJ): WDI the 
Minister of RAILWAYS be pleased to etate: 

(a) whether the Railways are aware that after the 
enforcelMht of value added tax ~em (VAT) In eome 
States, some aRaged traders are booking their goods with 
fake namee and get It reIea8ed from the RaIlways thereby 
cauclng Ioea of revenue to the Government: and 

(b) If so, the steps taken or propoeed to be taken by 
Railways to deal with the aituation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YELU): (a) After enfon:ement of 
value added tax aystem (VAT), no specific complaint hu 
been received except a general reference from AncItra 
PradMh State Government. 

(b) Joint teams of Railways and Stat. Govemnwd 
offtcIaIs have been formed to ...... the quantum of 
problem. 

Vacation of Encroached Land 

4589. SHRI SUSHIL KUMAR MOOI: WUI the MinIeter 
of RAILWAYS be pleased to state: 

(a) whether the Railways have given 5 acre land on 
I .... In Lanka Colony lit Khagaul In Patna to Kendrlya 
V1dyaJaya for construction of a new building of the school 
and staff quartel'l for the employees: 

(b) if ao, whether two roadI have been conatructecI 
by encroaching upto 1.25 acre of the said 6 acre t.nd: 

(c) wtlether Danapur Dlvlelon has received any 
requelt from the Kendriya Vidyalaya Sangathan for 
vacation of the said land: and 
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(d) if 80, the dataile thereof and the action taken by 
the Railways in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) Yes, Sir. Railways have 
licensed in 1989, 8.57 acres of land to Kendriya Vldyalaya 
Sangathan for school building at a nominal licence fee of 
Rs. 300.00 per annum for a period of 99 yeai'll, at 
Khagaul. The children park and staff quarte1"8 for Kendriya 
VidyaJaya staff are part of the school. 

(b) Yes, Sir. Two roads ·have been constructed. The 
total area of the two constructed roads Is about 0.16 
acres and not 1.26 acres. 

(c) No, Sir. 

(d) Does not arise. 

.lobe Opportunities 

4590. SHRI RAKESH SINGH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Western Central Railway Zone, 
Jabalpur is providing adequate job opportunities to local 
entrepreneurs and unemployed persons as was enviaaged . 
at the time of Its establishment; and 

(b) If 80, the detalle of the works undertaken by the 
said railway zone since Its eetabliahment till date and the 
number of job opportunities provided to the local 
entrepreneul'll and unemployed persons from Jabalpur and 
Jabalpur division therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) New construction activities for creation of 
infrastructure worth crores of Rupees ~ picked 'up pace 
which include construction of office buildings, quarters for 
officers and staff at various locations and rest houses. 
There is growth in actMtlea of Printing, provision of stores, 
vehicle movement, cleanliness etc. This is resulting in 
continuous improvement In job opportunlttea. 

/English} 

Lo.... to Refinerie. 

4691. SHRI ADHALRAO PAnL SHIVAJIRAO: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Public Sector 011 Reflneri .. in 
Maharuhtra have damaged and beoome non-opendIonaI 
dw to '-vy rains in July/August, 2006; 

(b) If so, the I0888S suffered by these reflnari .. ; and 

(c) the steps taken to make them operational? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIY AR): (a) to (c) During heavy rains n 
flooding In July 2006, some of the processing units of 
Bharat Petroleum Corporation UmIted (BPCL)'s Murnbal 
Refinery were shut down aa a precautionary measure to 
prevent any major untoward incident. Subsequently, an 
the shut down units were put on-stream. 

Also, due to heavy rains in Mumbal on 28.7.2005, 
according priority to the safety of operating personnel 
and equipment, a saf. shut down of Hlndustan Petroleum 
Corporation Limited (HPCL)'s Mumbal Refinery was 
undertaken on that one day. The refinery was re-started 
on 28.7.2005. 

While BPCL's refinery suffered a loss of about Rs. 
1.47 crore an account of equipment damage, no fin8IICiaI 
IoeIIdamage was dered by HPCL's refinery. 

MIIrketlng of LPG by PrlVllte Coms-nl •• 

4592. SHRI SUGRIB SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleaaed to state: 

(a) whether the Govemment proposes to allow new 
companies for marketing of liquefied Petroleum Gas in 
the country; 

(b) If so, the detaHa thel8Of; 

(c) the criteria for allocation of .... to such new 
companies; and 

(d) the time by when these companle. wII etart their 
marketing of LPG? 

. THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) In addition to the Public 
Sector 011 Marketing Companies (OMCs) who are 
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marketing LPG In the country, ,Ince AprH 1993 
Government have aIowed private I8Ctor compantee to 
participate In the acheme of parallel marketing of LPG, 
under which these companies can Import LPG and 8811 
It at market-detennlnecl prIceI. 

The Govenvnent have aIIo auIhorized 011 and Natural 
Gal Corporation (ONGC), GAIL (India) LimIted and 
Reliance InduatrIee Umtted (RIL) to rnark8t ~ 
~ LPG in the country, IUbject to the folIowing:-

(I) Sate of LPG In the Urban and Rural rnarIwla 
would be In the ratio of 76:25. 

(II) S. of LPG In cIome8ttc and non-domaIItic (bulk 
or packed 18gment) would be In the ratio of 
80:20. 

(18) The above ratios of .. of LPG in UrbM-Rurai 
and domeIticInon-domNtIc aegmenta may be 
reviewed by the Government from time to time 
and the authorized companlel would be bound 
by Govemment dlrectionI In thIa regard. 

(Iv) aNGe, GAIL and R1L would have to 8IrtctIy 
aare to the provlliona 01 the LPG (Regullllion 
of Supply and Oiltrtbution) Order. 2000 dated 
28.4.2000 and the LPG (Regulalton of u.. In 
Motor Vehlclel) Order, 2001 dated 1.8.2001 for 
eale of LPG in dome,tlc and non-domestic 
mark .... 

The authorized Private companies a. well u 
Govemment 011 companies ar. fr.e to Iat up LPG 
distributorship In accordance with their commercial 
considerations In urban Md rural ..... 

4593. SHRI PRABHUNA TH SINGH: Will the Minllter 
of RAILWAYS be pleased to state: 

(a) whether It hal come to the notice 01 the Railways 
that Imuggllng of druga. weaporIl. daly need items. 
ammunitions etc. is taking place between Gada (India) 
and Oarahua (BangIadeIh) through a goods train; 

(b) If 80, the details thereof; and 

(c) the steps taken to check smuggling? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 

/T,.,.IitJn/ 

SeIling of lerape 

4594. SHRI HEMLAL MURMU: WUI the Mlntater of 
RAILWAYS be pleased to state: 

(a) the details of the ICI'8p8 collected and sold out 
In vari0u8 RaIlway DIvIIIonI dufIng each of the last three 
yea.. and the total amount earned by I8IIing of these 
acrape, zone-wII8; 

(b) whether the .. oentr8I have been let up to 
aetI the ICrIIpI In each Railway divI8Ion; 

(c) H 10. the details thereof; 

(d) whether the Railways ,un., heavy IoIeeI by 
pilferage of ecrapI and metaI8; 

(e) total loa888 sunered by the Railway. _ a .... uIt 
thereof during the laid period; and 

(f) the action taken agalnet the offtcIaIa tnvatved In 
auch actlvltlea? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) A Statement Is attached. 

(b) No, Sir. The zonal RaIlways and Proc:Iuctton Unita 
arrange the sale of scrap at conventent IocatIana Md not 
division-wise. 

(c) Doe. not arise. 

(d) No, Sir. 

(e) and (f) Do not artie. 
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fEntI/itIIIJ (c) If 10, the deIaIIa thereof; and 

SUpply of .urvelllanClr/CoUntar .urwll .... (d) the action tIIken or propoeed to be taken by the 
equlpmenta Government In the ...... ,., 

4595. SHRI RAYAPATI SAMBAS IVA RAO: THE MINISTER OF DEFENCE (SHRI PRANAB 
SHRI IQBAL AHMED SARADGI: MUKHERJEE): (a) to (d) AI and when matters relating 

WIll the Minister of DEFENCE be pleased to atate: to fi~ Indulging In fraudulent ectIvItiea are reported to 
the Government, the Hme are inveatlgated. Baled on 

(a) whether the company which supplle8 In bulk of the resuII8 of the investigation neceuary action Is taken. 
surveillance and -counter surveillance equipments to the A case has been recently referred to the Central Bureau 
mIHbuy Int"!gence Is Involved in forgery and Hie of of Investigation (CBI) for inquiry, in which • firm wu 
such equIpments to private partIeI: prima facie found to be engaged in fraudulent actIvitieI. 

(b) I 10, whether the aovemment has conducted Fulther don will be taken after receipt of Inveetigation 

any inquiry In this regard; report from the CBI. 
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fTmnsllllion/ 

Supply of Adulterated D ..... 

4596. SHRI RAVI PRAKASH VERMA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether it has come to the notice of the Railways 
that adulterated diesel Is being supplied to Malanl Railway 
Junction, U.P. (NER) by the Indian Oil Corporation Unit, 
Shahjahanpur; 

(b) if so, whether the Railways have conducted any 
inquiry Into It; 

(c) If so, the details thereof; 

(d) the action taken by the Railways against the 
ofllcials found guilty; and 

(e) the steps taken by the Railways to check such 
Incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) No, Sir. 

(b) to (e) Do not arise. 

12.00 hra. 

PAPERS LAID ON THE TABLE 

(T1W1SI81ion/ 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): I beg to lay on the Table a copy of the 
Statement (Hindi and English versions) explaining reasons 
for not laying the Annual Reports and Audited Accounts 
of the Indian Drugs and Pharmaceuticals Limited for the 
yeara 2002-2003 and 2003-2004 within the stipulated 
period of nine months after the close of the respective 
accounting year. 

[Placed In Library, SH No. L T 276912005) 

{English/ 

THE MINiSTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI VIJAY 
HANDIQUE): On behaH of Shri S. JaipaJ Reddy, I beg to 
lay on the Table-

(1 ) (i) A copy of the Annual Report (Hindi and 
English versions) of the Prasar Bharatl 
(Broadcasting Corporation of India), New 
Delhi, for the year 2004, alongwith 
Accounts, under sub-section (1) of section 
31 of the Prasar Bharati (Broadoutlng 
Corporation of India) Act, 1990. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Prasar Bharatl 
(Broadcasting Corporation of India), New 
Delhi, for the year 2004. 

[Placed in Library, SM No. LT 277012005) 

(2) A copy each of the following papers (Hindi and 
English versions) under sub-section (4) of 
section 21 of the Prasar Bharati (Broadcasting 
Corporation of India) Act, 1990:-

(i) Annual Accounts of the Prasar Bharati 
(Broade_ing Corporation of India), New 
Deihl, for the year 2000-2001, together 
with Audit Report thereon. 

(ii) Annual Accounts of the Prasar Bharatl 
(Broadcasting Corporation of India), New 
Delhi, for the year 2001-2002, together 
with Audit Report thereon. 

(3) Two statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (2) abOve. 

[Placed in Library, SH No. LT 277112005) 

(4) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Institute 
of Higher Tibetan Studies, Samath, for the 
year 2003-2004. 

(Ii) A copy of the Annual Accounts (Hindi and 
English veraions) Qf the Central Institute 
of Higher Tibetan Studies, Samath, for the 
year 2003-2004, together with Audit Report 
thereon. 
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(i8) A copy of the Review (Hindi and Englieh 
veraions) by the Government of the 
working of the Central Institute of Higher 
Tibetan Studies, Samath, for the year 
2003-2004. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (4) above. 

[Placed in Library, StHI No. L T 277212005] 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): I beg to lay on the Table of the 
Outcome Budget 2005-2006 (Hindi and English versions). 

[Placed in Library, S. No. L T 277312005] 

Sir, with you pennlssion, may I say this? This is a 
historic document. We are doing it for the first time . 
... (lntsmJpIIons) 

MR. SPEAKER: Pie... listen to him. This Is an 
Important announcement the hon. Minister is making. 

SHRI P. CHIDAMBARAM: The Govemment is doing 
It for the first time. We hope this wHl become an annual 
practice. This may not be the most perfect document but 
It is, I believe, a great beginning and as the years go 
by, this Outcome Budget will become as important 88 
Annual Budget presented in this House. 

MR. SPEAKER: Thank you for this innovation. 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): 
Now that the Outcome Budget Is presented, there should 
be some time for discussion. 

MR. SPEAKER: Yes, of course. 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI VIJAY 
HANDIOUE): On behalf of Shri Shankarsinh Vaghela, I 
beg to lay on the Table a copy of the Notification No. 
S.O. 877(E) (Hindi and English versions) published in 
Gazette of India dated the 23rd June, 2005 constituting 
an AdvisorY Committee consisting of Chairman and 
Members, mentioned therein, issued under section 4 of 
the Handloom (ReseNation of Articles for Production) Act, 
1985. 

[Placed in Library, See No. L T 277412005] 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): I beg to lay on the Table a copy of the 
First Annual Statement (Hindi and English versions) on 
pending Law Commission Reports. 

[Placed in Library, See No. LT 277512005) 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI VIJAY 
HANDIOUE): On behalf of Shri K. Chandra Shekhar Rae, 
I beg to lay on the Table a copy of the Employees' 
State Insurance (Central) (1st Amendment) Rules, 2004 
(Hindi and English versions) published In Ndtification No. 
G.S.R. 316 in weekly Gazette of India dated 12-18 
September, 2004 under sub-section (4) of section 95 of 
the Employees' State Insurance Act, 1948. 

[Placed in Library, See No. L T 277612005) 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): I beg to lay 
on the Table-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the National Institute 
of Health and Family Welfare, New Deihl, 
for the year 2003-2004. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the National Institute 
of Health and Family Welfare. New DeIhl, 
for the year 2003-2004, together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the National Institute of Health 
and Family Welfare, New Delhi, for the 
year 2003-2004. 

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. L T 277712005) 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): I beg to lay on the Table a copy of the 
Memorandum of Understanding (Hindi and English 
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versions) between the Indian Renewable Energy 
Development Agency Limited and the Ministry of Non-
Conventional Energy Sources for the year 2005-2006. 

[Placed in Library, SH No. IT 2n8l2005J 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): I 
beg to lay on the Table a copy of the Chartered 
Accountants (Amendment) Regulations, 2005 (Hindi and 
English versions) published in NotifICation No. 1-CA(7)1 
8312005 in Gazette of India dated the 28th July, 2005 
under section 30B of the Chartered Accountants Act, 
1949. 

(Placed in library, SH No. l T 277912005J 

{Trsns/stionj 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): I beg 
to lay the following papers: 

(1) A copy each of the following papers (Hindi and 
English versions) under section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Govemment of the working 

(b) 

of the Jammu and Kashmir State Agro 
Industries Development Corporation 
limited, Srinagar, for the year 1998-1990. 

(ii) Annual Report of the Jammu and Kashmir 
State Agro Industries Development 
Corporation limited, Srinagar, for the year 
1998-1990, alongwith Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

(Placed in library, Sse No. l T 278012005] 

(i) Review by the Govemment of the working 
of the Maharashtra Agro-Industries 
Development Corporation limited, Mumbal, 
for the year 2002-2003. 

(Ii) Annual Report of the Maharashtra Agro-
Industries Development Corporation 
limited, Mumbal, for the year 2002-2003, 
aIongwith Audited Accounts 'and comments 
of the ComptroHer and Auditor General 
thereon. 

[Placed In Library, See No. LT 278112005] 

(c) (i) Review by the Govemment of the working 
of the Andhra Prade.h State Agro-
Indultrles Devetopment Corporation 
limited, Hyderabad, for the year 2003-
2004. 

(H) Annual Report of the Andhra Pradeeh 
State Agro-Induetrle. Devetopment 
Corporation limited, Hyderabad, for the 
year 2003-2004, atongwith Audited 
Accounts and comments of the CompIroIer 
and Auditor General thereon. 

(2) Three statements (Hindi and English verslona) 
showing maeons for delay in laying the papers 
mentioned at (1) above. 

[Placed in library, S. No. IT 278212005] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRt TASLIMUDOIN): I beg to 
lay on the Table-

(1) (i) A copy of the Annual Report (HIndi and 
English versiona) of the Jammu and 
Kastvnir State Sheep and Sheep Products 
Development Board, Srinager, for the yeaII 
1999-2000 and 2000-2001, alongwlth 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Jammu and Kashmir State 
Sheep and Sheep Products Development 
Board, Srlnagar, for the years 1999-2000 
and 2000-2001. 

(2) Statement (Hindi and English veraiona) showing 
reasons for delay in laying the papa... mentioned 
at (1) above. 

(3) 

[Placed in library, SH No. l T 278312005] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Jammu and 
Kashmir State Sheep and Sheep Products 
Development Board, Srinagar, for the years 
2001-2002 and 2002-2003, alongwith 
Audited Accounts. 
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(ii) A copy of the' Review (Hindi and English 
versional by the Government of the 
working of the Jammu and Kashmir State 
Sheep and Sheep Products Development 
Board. Srinagar, for the years 2001-2002 
and 2002-2003. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. See No. LT 278412005) 

(5) A copy each of the following papers (Hindi and 
English versions) under section 619A of the 
Companies Act, 1956:-

(i) Review by the Govemment of the working 
of the Goa Meat Complex limited, Panjim, 
for the year 2003-2004: 

(Ii) Annual Report of the Goa Meat Complex 
Limited. Panjim, for the year 2003-2004, 
alongwith Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

[Placed in Library, See No. LT 278512005) 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): I beg to lay on the Table-

(1 ) (i) A copy of the Annual Report (Hindi and 
English versions) of the Jamia Millia 
Islamia, New Delhi. for the year 2003-
2004. 

(Ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Jamia Millia 
Islamia. New Delhi, for the year 2003· 
2004. together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Jamia MUIIa Islamia, New 
Delhi, for the year 2003-2004. 

(2) Two statements ~H\ndi and English versions) 
showlng reasons tor delay In laying \he papers 
mentioned at {1} above. 

{Placed in Library, Sse No. LT 278612OO6} 

(3) A copy of. the Annual Accounts (Hindi and Engfish 
versions) of the Indian Institute of Technology, 
Guwahati. for the year 2001-2002. together with 
Audit Report thereon. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the pepera mentioned 
at (3) above. 

[Placed in Library, S. No. LT 2787/2006] 

(5) A copy of the Annual Accounts (Hindi and English 
versions) of the University Grants Commission. New 
Delhi. for the year 2003-2004. together with Audit 
Report thereon. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

(7) 

[Placed in Library. StHI No. L T 278812005) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Nagaland 
University. Kohima, for the year 2003-2004. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Nagaland University. 
Kohima. for the year 2003-2004. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed in Ubrary, StHI No. L T 278912005] 

(9) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Council 
for Teacher Education. New Delhi, for the 
year 2003-2004. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the National Council 
for Teacher Education, New Delhi. for the 
year 2003-2004, together with Audit Report 
thereon. 
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(iii) Statement regarding Review (Hindi and 
Engliah,:vensions) by the Government of 
the working of the National Council for 
Teacher Education, New Delhi, for the year 
2003-2004. 

(10) Two etatements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (9) above. 

[Placed in Library, Ses No. l T 279012005] 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): On behalf of Shri 5.5. Palanlmanickam, 
I beg to lay on the Table-

(1) A copy each of the following Annual Reports (Hindi 
and English versions) under SUb-section (8) of 
section 10 of the Banking Companies (Acquisition 
and Transfer of Undertakings) Act, 1970 and 
1980:-

(i) Report on the working and activities of 
the Syndicate Bank for the year 2004-
2005, alongwlth Accounts and Auditor's 
Report thereon. 

[Placed in Library, Ses No. IT 279112005] 

(ii) Report on the working and activities of 
the United Bank of India for the year 2004-
2005, alongwith Accounts and Auditor's 
Report thereon. 

[Placed In Library, Ses No. l T 279212005] 

(iii) Report on the working and activities of 
the Indian Overseas Bank for the year 
2004-2005, alongwith Accounts and 
Auditor's Report thereon. 

[Placed in Library, Ses No. l T 279312005] 

(iv) Report on the working and activities of 
the Bank of India for the year 2004-2005, 
alongwith Accounts and Auditor's Report 
thereon. 

[Placed in Library, Sse No. l T 279412005] 

(v) Report on the working and activities of 
the Indian Bank for the year 2004-2005, 
alongwith Accounts and Auditor's Report 
thereon. . 

[Placed in Library, S88 No. l T 279512005] 

(vi) Report on the working and activities of 
the Allahabad Bank for the year 2004-
2005, alongwlth Accounts and Auditor's 
Report ttlereon. 

[Placed in library, Sse No. l T 279612005] 

(vii) Report on the working and activities of 
the Bank of Baroda for the year 2004-
2005, alongwlth Accounts and Auditor's 
Report thereon. 

[Placed in library, Ses No. l T 279712005] 

(viii) Report on the working and activities of 
the Bank of Maharaahtra for the year 
2004-2005, alongwith Accounts and 
Auditor's Report thereon. 

[Placed in Library. S88 No. l T 279812005] 

(Ix) Report on the working and activities of 
the Canara Bank for the year 2004-2005, 
alongwith Accounts and Auditor's Report 
thereon. 

[Placed in Library. Ses No. l T 279912005] 

(x) Report on the working and actiYitiea of 
the Central Bank of India for the year 
2004-2005, alongwlth Accounts and 
Auditor's Report thereon. 

[Placed in library, Sse No. IT 280012005] 

(xi) Report on the working and activities of 
the Corporation Bank for the year 2004-
2005, alongwlth Accounts and Auditor's 
Report thereon. 

[Placed in library, Sse No. l T 280112(06) 

(xii) Report on the working and activities of 
the Oriental Bank of Commerce for the 
year 2004-2005, alongwith Accounts and 
Auditor's Report thereon. 

[Placed in library, Ses No. l T 280212oo5J 

(xiH) Report on the working and activities of 
the UCO Bank for the year 2004-2005, 
alongwith Accounts and Auditor's Report 
thereon. 

(Placed In library, Ses No. l T 280312005] 
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(2) 

(xlv) Report on the wortdng and activities of 
the Union Bank of India for the ~r 2004-
2005, alongwlth Accounts and Auditor's 
Report thereon. 

[Placed in Library, SIHI No. L T 280412005] 

(i) A copy of the Annual Aeport (Hindi and 
English versions) of the Small Industries 
Development Bank of India, Lucknow, for 
the year 2004-2006, alongwlth Audited 
Accounts, under sUb-section (5) of 
section 30 of the Small Industries 
Development Bank of India Act, 1989. 

(ii) A copy of the Review (Hindi .nd English 
versions) by the Government of the 
working of the Small Industries 
Development Bank of India, Lucknow, for 
the year 2004-2005. 

[Placed in Ubrary, SIHI No. L T 280512005] 

(3) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of 
sectiGn 38 of the Central Excise Act, 1944:-

(i) The Central Excise (Second Amendment) 
Rules, 2005 pubtished in Notification No. 
G.S.A. 196(E) in Gazette of India dated 
the 31st March, 2005, together with an 
explanatory memorandum. 

(ii) The Authority for Advance Aulings 
(Customs, Central Excise and Service Tax) 
Procedure Aegulations, 2006 published in 
Notification No. G.S.A. 12(E) in Gazette 
of India dated the 10th January, 2005, 
together with an explanatory memorandum. 

(iii) G.S.A. 534(E) published in Gazette of 
India dated the 12th August, 2005 together 
with an explanatory memorandum making 
certain amendments in the Notification No. 
612002-CE (NT) dated the 1st August, 
2002. 

[Placed in Library, SH No. L T 280612006] 

(4) A copy each of the following Notifications (Hindi 
and English versions) issued under various sections 
of the Central Excise Aules, 2002:-

(i) G.S.A. 144(E) published In Gazette of 
Indi,. dated the 1st March, 2006, together 
with an explanatory memorandum making 
certain .mendments In the five 
Notifications mentioned therein. 

(ii) G.S.A. 251 (E) published In Gazette of 
India dated the 29th April, 2005 together 
with an explanatory memorandum making 
certain amendments in the Notification No. 
4312oo1·CE (NT) dated the 26th June, 
2001. 

(iii) G.S.A. 313(E) published in Gazette of 
India dated the 16th May, 2006 together 
with an explanatory memorandum making 
certain amendments in the earlier E.R. I, 
II .nd III forms to be In line with changes 
brought about in Indirect Taxes such as 
~~ht digit Tariff and new duty types like 
CENVAT and S.E.D. 

[Placed in Library, SH No. LT 280712OO5J 

(6) A copy of the Notification No. G.S.A. 527(E) (Hindi 
and English versions) published in Gazette of India 
dated the 10th August, 2006 together with an 
explanatory memor.ndum seeking to confer on a 
Central Excise Officer the power of adjudging • 
penalty under Chapter-V of the Fin.nce Act, 1994 
under SUb-section (4) of section 94 of the said 
Act. 

[Placed in utnary, SH No. L T 280812oo5J 

(6) A copy each of the Annual Aeports (Hindi and 
Engliah versiona) of the State Bank of Blkaner and 
Jalpur, State Bank of Myao .... nd State Bank of 
Trav.ncore for the year 2004-2005, alongwith 
Audited Accounts and Auditors' Report thereon 
under sub-section (3) of section 43 of the State 
Bank of India (Subsidiary Banks) Act, 1959. 

[Placed in Llbr.ry, StItI No. LT 2809, 2810 
& 281112006J 

(7) A copy of the Notification No. S.O. 924(E) (Hindi 
and English veraIons) pubHshed in Gazette of India 
dated the 13th August, 2004 specifying the 14th 
day of August, 2004 as the prescribed date in 
relation to the Scheme for the amalgamation of 



347 AUGUST 25, 2006 

the Global Trust Bank Umlted with the Oriental 
Bank of Commerce, under auHeetlon (11) of 
aection 45 of the Banking Regulation Act, 1949. 

(8) Statement (Hindi and Engtish versions) showing 
reuons for delay in laying the papers mentioned 
at (7) above. 

[Placed in Library, SBtI No. LT 281212005] 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): On behalf 
of Shrlmati Subbulakshmi Jegadeesan, I beg to lay on 
the Table-

(1) A copy of the National Trust for Welfare of Persons 
with Autism. Cerebral Palsy. Mental Retardation and 
Multiple Disabilities (Amendment) Rules. 2005 (Hindi 
and English versions) published In Notification No. 
G.S.A. 478(E) in Gazette of India dated the 18th 
July, 2005 under section 36 of the National Trust 
for the Welfare of Persons with Autism, Cerebral 
Palsy, Mental Retardation and Multiple Disabilities 
Act, 1999. 

[Placed in Library, StHI No. LT 281312005] 

(2) (I) A copy of the ~nnual Report (Hindi and 
Englilh versions) of the Central Adoption 
Resource Agency, New Delhi, for the year 
2002-2003. 

(il) A copy of the Annual Accounts (Hindi and 
English versions) of the Central Adoption 
Resource Agency, New DelhI, for the year 
2002-2003, together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi Md English 
versions) by the Government of the 
wor1cfng of the Central Adoption Resource 
Agency, New Deihl, for the year 2002-
2003. 

(3) Statement (Hindi and English veraions) showing 
reaaona for delay in laying the papers mentioned 
at (2) above. 

[Placed In Library, 9tHJ No. l T 281412005] 

THE MINISTER OF STAtE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): I beg to lay on the Table-

(1) A copy of the Annual Report (Hinci and EngIIsb 
versions) of the Tobacco Board, Guntur, for the 
year ~2004, alongwlth Audited Accounts. 

(2) A copy of the Review (Hindi and English versions) 
by the Government of the working :~ the Tobacco 
Board, Guntur, for the year 2003-2004. 

[Placed in Library, S. No. LT 281512006] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): I beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the National 
CommiSlion for Women, New Delhi, for 
the year 2001-2002, alongwith Audited 
Accounts. 

(II) A copy of the Action Taken Report (Hindi 
and English versions) on the 
recommendations contained in the Annual 
Report of the National Commission for 
Women, New Deihl, for the ye.r 2001-
2002. 

(III) A copy of the Review (Hindi and English 
versions) ~y the Government of the 
working of the National Commission for 
Women, New Delhi, for the year 2001-
2002. 

(2) Statement (Hindi and English versions) showing 
reuons for delay In laying the papers mentioned 
at (1) above. 

[Placed In Library, S. No. LT 281612005] 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): On behalf of Shrl 
Namo Nataln Meana, I beg to lay on the Table-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the Padmaja Naldu 
Himalayan Zoological Park, Darjeeling, for 
the year 2003-2004, alongwlth Audited 
Accounts. 

(iI) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Padmaja Naldu Himalayan 
Zoological Park, Da~eellng, for the year 
2003-2004. 
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(2) Statement (Hindi and engllah veralona) ahawing 
reuons for delay In laying the papers mentioned 
at (1) above. 

[Placed In Library, S- No. LT 281712005] 

12.01 hr •• 

MESSAGES FROM RAJYA SABHA 

/EngIish} 

SECRETARY GENERAl: Sir, I have to report the 
following rneeaagea from the Secretary-Genera! of RaJya 
s.bha: 

(I) 'In accordance with the proviIiona of rule 115 
of the Rul.. of Procedure and Conduct of 
Buaineu In the Rajya Sabha, I MI directed to 
inform the Lok Sabha that the ~. s.bha, at 
ill lilting held on 24th AugUit. 2005, agreed to 
the following amendmenta made by the Lole 
Sabha .t Its silting held on the 171h August, 
2005, In the Payment of W.... (Amelldment) 
BiR,2OO4:-

1. Page 1, line 1,-

2. Page 1, line 3,-

for "2004- 6Ub8tituttI "2005- , 

(ii) 'In accordance with the provisions of rule 127 
of the Rule. of Proc:edure and Conduct of 
Busineu In the RaWa Sabha, I MI directed to 
Inform the Lok Sabha that the Ra;ya Sabha at 
Its silting held on the 24th August, 2005 agreed 
without any amendment to the National Rural 
Employment Guarantee Bill, 2005 which was 
paesed by the Lok Sabha at its sitting held on 
the 23rd August, 2005.' 

COMMITTEE ON PUBLIC UNDERTAKINGS 

Eighth Report 

/E"fI/i$h] 

SHRI RUPCHAND PAL (Hooghly): I beg to present 
the Eighth Report (HIndi and Engliah venNona) of the 
Committee on Public Undertakings on Airports Authority 
of India-loea of Revenue due to delay In award of 
licences to operate Money Exchange Counters. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Minute. 

/EngIish} 

CHAUDHARY LAL SINGH (Udhampur): I beg to lay 
on the Table the MInuIes (HIndi and English versions) of 
the Eleventh to Thirteenth alttlngs of the Committee on 
Private Members' BHI8 and Resolution. held during the 
current H88i0n. 

12.08 hra. 

{Eng/iBhj 

COMMITTEE ON PRIVILEGES 

Firat Report 

SHRI PAWAN KUMAR BANSAL (Chandlgarh): I beg 
to lay on the Table the Firat Report (HIndi and Engliah 
versions) of the Committee of Privilege •. 

COMMITTEE ON COAL AND STEEL 

{T1IIf1SM1ion] 

SHRI ANANTH KUMAR (Bangalore, South): I beg to 
lay on the Table (Hindi and English versions) of the 
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Statements showing turther tollow up action taken on the 
recommendations contained in the following Action Taken 
Reports of Committee on Coal and Steel:-

(1) 19th Report (13th Lok Sabha) on "Fire and 
Subsidence Control in Coal Mines (200W; 

(2) 79th Report (Rajya Sabha) on "Modernisation, 
Restructuring and Expansion Programmes of 
Hindustan Copper Umfted (2002)"; 

(3) 46th Report (13th Lok Sabha) on "Demands for 
Grants (2003-2004)· of the Department of Coal; 

(4) 4th Report (14th Lok Sabha) on -Demands for 
Grants (2004-2005)" of the Ministry of Coal; and 

(5) 5th Report (14th Lok Sabha) on 8Demands for 
Grants (2004-2005)" of the Ministry of Mines. 

12.08V:a hrs. 

STANDING COMMITTEE ON ENERGY 

Eighth and Ninth Report. 

{English} 

SHRI GURUDAS KAMAT (Mumbai North East): I beg 
to present the following Reports (Hindi and English 
versions) of the Standing Committee on Energy (2005-
06):-

(1) Eighth Report on the subject 'BIomass Power/-
Co-generation Programme-An Evaluation' of the 
Ministry of Non-Conventional Energy Sources. 

(2) Ninth Report on the subject 'Implementation of 
Accelerated Power Development and Reforms 
Programme' of the Ministry of Power. 

STANDING COMMITTEE ON HOME AFFAIRS 

One Hundred Fifteenth and One Hundred 
Slxt .. nth Reports 

{English} 

SHRI BRAJA KISHORE TRIPATHY (Purl): I beg to 
lay on the Table a copy each of (Hindi and English 

versions) of the following Reports of the Standing 
Committee on Home Affairs: 

(1) One Hundred Fifteenth Report on the Disaster 
Management Bill, 2004; and 

(2) One Hundred Sixteenth Report on the State 
Emblem of India (Prohibition of Improper Use) 
Bill,2004. 

12.10 hr •• 

STATEMENTS BY MINISTERS 

(I) StatUI of Implementation of racommenclatlona 
contained In the Sixth and Fourteenth 
Reports 'of the Standing Committe. on 
Information Technology, pertaining to the 
Ministry of Information and Broadcasting 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI VIJAY 
HANDIQUE): ·On behalf of Shri S. Jaipal Reddy, I am 
laying this statement on the status of implementation of 
recommendations contained in the Sixth Report of the 
Standing Committee on Information Technology (14th Lok 
Sabha) (2004-05) in pursuance of the direction 73A of 
the hon. Speaker, Lok Sabha vide Lok Sabha Bulletin-
Part II dated September 01, 2004. 

The Sixth Report of the Standing Committee on 
Information Technology (14th Lok Sabha) was laid In the 
Lok Sabha on 14.12.2004. The report related to the action 
taken by the Government on the recommendations! 
observations of the Committee contained in their Fortieth 
Report (13th Lok Sabha) on 'Direct to Home (DTH) 
Telecast'. 

In the Sixth Report, the Committee made five 
recommendations/observations in all. The Action Taken 
Notes on these recommendations/observations have been 
furnished to the Committee on 10.08.2005. These 
recommendations mainly pertain to the Direct to Home 
(DTH) Service in India. 

The present status of implementation of the various 
recommendations made by the Committee is indicated in 
the Annexure to my Statement, which is laid on the Table 
of the House. I would request that this may be considered 
as read. 

"Laid on !he Table and aIao placed In LbaIy. IW No. LT 281&'2005. 
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Annuu,.. 

Action Taken R6pOff on IhB RBCOI11IT1Bndstions/Obss/Yations contsinBd in the Sixth RtIpOI1 of SWIdIng CommIItH on 
InfofTTllllion Tschnology ".naining to Ministry of Infonnslion & iJrosdcIuling 

Recommendalion No. 

2 

45. A. Need for Comprehenalve Legislation 

6. In Its Fortieth Report, the Committee were 
deeply concerned to note that the Government 
allowed telecast of Direct to Home services all 
of a sudden without any In-depth study though 
DTH was considered to be a very powerful 
media. Further, It was allowed for private 
telecasters much before formulating a regulatory 
framework even though on an earlier occasion 
Government had not allowed It, for want of 
comprehensive regulatory framework, propriety 
demanded providing opportunity to Parliament 10 
discuss such an important issue. Even the 
decision to allow DTH was announced outside 
the Parliament. The Committee deprecated the 
unseemly and unnecessary hurry shown in the 
matter without getting any study done about the 
viewership, cost, subscription rates etc., 
particularly when there was only one contender 
for the license. Even though the matter was 
under consideration for three years, no 
spadework worth the name was done. The 
Committee further noted that the detailed 
guidelines as formulated by the Govemment for 
DTH telecast, incorporated stringent provisions 
against violation of any terms and conditions of 
the licence, which Included monetary penaltl .. 
and even cancellation of licenee. The guidelines 
also provided for taking over of the entire netwo!1( 
of DTH service in case of emergency and 
national security. The Committee was at a loss 
to understand how Govemment could take over 
a service when no law or procedure had been 
laid down for the same. The guidelines were 
thus ambiguous and required to be made 
enforceable through adequate legal framework, 
which has been absent. The Committee felt that 
when operations of DTH telecast start, there 

3 

Direct-Io-Home (OTH) 
Broaclcastlng Service refers 
10 distribution of multi 
channel TV programmes In 
Ku Band by using a 
satellite system by 
providing TV signals direct 
to subscribers' premises 
without passing through an 
intermediary such as cable 
operator. DTH platform is 
essentially a distribution 
platform for TV channels 
like cable netwoli(s. DTH 
guidelines Issued in March 
2001 permit total foreign 
investment, including FOil 
NRIIOCBfFII In the paid up 
equity of a DTH company 
up to 49%, with a cap of 
20% on Foreign Direct 
Investment (FDI). Besides, 
a DTH Company is always 
required to have Indian 
Management Control with 
majority representatives on 
the Board, as well as the 
Chief Executive of the 
company being a resident 
Indian citizen. 

This MiniStry has received 
a number of applications 
for grant of DTH license. 
One private service 
provider has already 
launched ils service in 
October 2003. Two more 
private companies have 

WheIhIr accepI8d 
ornolbylhe 
Govenvnent 
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would be unrestricted availability of TV channels 
In the country. However, It was difficult to 
visualize at that stage what long tenn "benefits-
or Impact It would accrue to or have on the 
people. 

7. The Ministry, in their Action T ak8n Notes, have 
submitted the following reply: 

"The Government took the decision to start DTH 
service in the country in November 2000 after 
the group of Mlnl8tel'8 (GaM) had deliberated 
and considered all the iBIuea connected thentto. 
Detailed guidelln .. for starting DTH urvIce were 
I88Ued In 2001 after Inter-Mlnlaterlalconaultationl. 
Two appllcattons have been received. I188k1ng 
pennlssion to start DTH Hrvlce, and are under 
active consideration. 

In 1996, when some foreign satellite broadcaltera 
started planning for Introduction of DTH service 
in KU band in India, It was felt that reception 
and distribution of the aIgnaIs In KU band Mould 
be restricted. The Committee of Secretaries had 
noted the adverse impact of foreign TV 
programmes. The Ministry of I & B had initiated 
the pr0ce88 of formulating a comprehensive law 
on broadcasting with a view to effectively reguIaIe 
foreign satellite channels. However, this would 
have taken time and there was a possibility of 
foreign· channels starting DTH services. Apart 
from resulting In a loss of revenue, these 
channels would not have been subject to any 
regulatory mechanism, particularty relating to the 
content of the programmes. In view of the 
experience with the haphazard and unregulated 
growth of cable networtcs allover the country, it 
was felt n8C88llary to take measures to prevent 
a similar situation developing in DTH services. 
Though the proposed Broadcasting Law was also 
covering the DTH services, there was a felt need 
In the interim period, before the regulation came 
into force, of barring entry in the KU band. 
Hence, operation in KU band was banned In 
1997. 

The matter was disculHd by the GaM in March, 
2000 when it was observed that with changes in 
the Information technology. and In the 
broadcuting and communication scenario, the 
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been iasued Letter of Intent 
to start DTH service. 
BesIdes, the applications of 
three other companies are 
at various stages of 
consideration in the 
Ministry. Meanwhile, 
Doordarshan has also 
extended multi channel TV 
coverage to the entire 
country except Andaman & 
Nicobar Islands through Ita 
Free-to-Air DTH .ervlce, 
with a view to provide TV 
coverage to areas 
uncovered and under-
served by the terrestrial 
transmitters. It is now 
possib:e to receive 33 TV 
Channels and 12 radio 
channels with the help of 
a sman sized receive 
syatem. 

A DTH Company is 
required to adhere to the 
Programme and 
Advertisement Codes, laid 
down by the Ministry of 
Information and 
BroacIcuting from time to 
time. It is under obligation 
not to carry any channel 
prohibited by this Ministry. 
It hu to enaure that Ita 
facilities are not used for 
transmitting any 
objectionable or oblenee 
content, mes.age. or 
communication lnconIiatent 
with the laws of India and 
the use of facility or service 
for anti-national activities 
would be construed as an 
offence punishable under 
the Indian Penal Code and 
applicable laws and will 
attract Immediate 
tenninetion of DTH license. 
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f88IOnI for which DTH had not been allowed in 
1997, were no longer relevant. Moreover, DTH 
as a IUperior technology offered an alternative 
for reception and diltribution of television of 
programmee, both to the programme providers 
es wall as to the consumers. The GoM 
conlidered the ilaues in its meetings between 
March and October, 2000 and concluded that 
DTH should be permitted in India, with lultable 
safeguards. It also weighed the advantages of 
DTH technology in convergence and In providing 
various IT enabled aervlcel. The GaM, therefore, 
unanimously recommended that DTH television 
eervicea should be permitted In India, so as to 
take advantage of the latest technology, while 
ensuring that the concerns reiatlng to natl~1 
security, morality and monopoly were duly taken 
care of by providing conditions. 

It has been wortdwide documented experience 
that DTH system generally targets niche 
audiences and encourages spread 01 information 
technology. It is expected that in the initial atagee, 
peraons with higher disposable income wUI opt 
for DTH and only when the prices fall with 
demand, will DTH have widespread acceptance. 

It is also expected that OTH operators will 
subsidise the cost of the hardware to increase 
viewership and accessibility. 

As regards enforceability of the provisions of the 
guidelines, especially relating to penalties and of 
taking over of the aervlce, these provilions are 
contained under Articles 6, 8, 9, 15 etc. of the 
Schedule to Form B /.S. the License Agreement 
to be signed between the Licensor (Govemment 
of India) and Licensee. 

OTH has the advantage of offering a wide choice 
to the viewers, along with quality and 
convenience. Specific advantages of OTH include: 

• Need for a small receive dish antenna, which 
is convenient to Install and maintain. 

• Easier to regulate as compared to cable 
services. 

• More choice to consumers. 
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ThL8, DTH· guidelines lay 
down a number of 
safeguards with regard to 
the content being 
transmitted through a DTH 
platform. 

It is submitted that in April 
2005, In Inter-Ministerial 
Committee headed by 
Additional Secretary in the 
Ministry of Information & 
Broadcasting, with 
members drawn from the 
Ministries of Horne Affairs, 
Law & Juatice, Women & 
ChHd Development, Health 
& Family Welfare, Extemal 
Affairs & Defence and a 
repre.entatlve from the 
Advertising Standards 
CouncU of India has been 
entrusted the task of 
content regulation on the 
OTH platform. 

Further, the Govemment is 
contemplating setting up of 
an autonomous authority to 
regulate broadcasting 
services. Draft legislation is 
under preparation. The 
propOHd legialation would 
cover all types of 
broadc.stlng services 
Including DTH servicea and 
subsume all existing Acts 
and guidelines on the 
subject. It is envisaged that 
the proposed legislation 
would prescribe the 
eligibility criteria, licensing 
mechanism and other 
regulatory features for the 
broadcasting sector. 
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• Better quality of reception, .. It is based on 
digital technology. 

• Ideally suited for sparsely populated areas 
(rural areas and small towns) since It is not 
dependent on terrestrial infrastructure." 

8. The Committee note that in 1997 the operation 
of Ku Band was banned because of the adverse 
impact of foreign TV programme and the 
absence of a comprehensive law on 
broadcasting. In 2000 a GOM felt that these 
reasons were no longer relevant and since DTH 
is considered to be a superior technology and 
useful in convergence and in providing IT enabled 
services and in order to take advantages of the 
changes in the information technology and in the 
broadcasting and communication scenario, the 
Government gave their permission to start DTH 
services in India subject to observance of some 
guidelines. 

9. The Committee fail to understand how in the 
year 2000, the social Impact of foreign TV 
programmes on Indian citizens was no longer 
relevant and the GoM decided in favour of 
superior technology. Further, what were the 
reasons before the GoM that made to address 
sensitive issues pertaining to morality, security 
and mOnopoly to be regulated through guidelines 
rather than through a comprehensive legislation. 

10. While acknowledging the need to take 
advantages of the changes in the information 
technology and communication scenario, the 
Committee strongly feel that the social cause of 
the effect of foreign TV channels on Indian citizen 
is of paramount importance and cannot be 
sacrificed. The Committee are also of the 
'considered view that the guidelines cannot be a 
substitute for a comprehensive legal framework. 

11. The Committee, therefore, reiterate their 
ear1ier recommendation and urge the Govemment 
to enact the relevant law to regulate the entryl 
growth of DTH services encompassing all the 
aspects in view of the changed scenario without 
further delay. The Committee would also like to 
be kept informed about the steps taken in this 
regard. 

360 

3 4 5 



381 BHAORA 3, 1927 (s.A3) 

2 

46. B. Areas of concern 

12. The Committee were not able to accept the 
Govemment's contention that the matter had not 
been brought before Parliament/Parliamentary 
Committee as the Parliament was not in session 
when decision was taken to allow DTH. There 
were sessions of Parliament between the periods 
of submitting report by GoM and its acceptance 
by the Cabinet. The Committee was of the 
opinion that if the Government was really 
interested in having the opinion of Parliament on 
the vital issue, it could have sought the views at 
least of this Committee which consisted of 
representatives of different section of Parliament. 
The Committee felt that the Govemment could 
have even introduced a bill on DTH in either 
House, as the issue was very sensitive and 
agitating. The Committee felt that validity period 
of ten years for License was an unusually long 
period. The Committee also did not appreciate 
regulation of such a highly sensitive and powerful 
media merely through administrative ordera and 
not by legislation. Such ambiguities and lacunae 
could be overcome easily if Govemment had 
decided to place the matter before Parliament, 
specially as there was no emergency and 
significantly, no licence had been Issued tlU date 
and there had been only one applicant 80 far. 
The Committee urged the govemment to take 
Parliament into confidence over such an important 
matter and consider bringing about a 
comprehensive legislation covering all upecta of 
DTH. 

13. The Ministry, in its Action Taken Notes, has 
stated as under: 

~AII issues connected with opening up of Ku band 
and for introduction of DTH broadcasting were 
examined by a Group of Ministers (GoM) 
constituted on 31.01.2000. 

The GoM considered the issues in Its entirely at 
meetings held between March and October, 2000 
and concluded that DTH should be permitted in 
India with suitable safeguards to take care of 
concems relating to security, morality and vertical 
monopoly in distribution and broadcasting of 
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While the Ministry is 
contemplating the setting 
up an autonomous 
authority to regulate 
broadcasting services, It is 
yet to be decided, whether 
there should be one 
regulator both for carriage 
and content of broadcasting 
or whether there should be 
two regulators one for 
carralge and another for 
content. This Ministry Is In 
correspondence with the 
Ministry of Communications 
& IT and a firm view is 
expected to be evolved 
shortly. The Ministry in the 
meanwhile is drafting a bill 
that envisages the setting 
up of a regulatory authority 
for the broadcasting sector. 
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television services. GoM .Iso considered the 
advantages of DTH technology, not only in 
distribution of television channels but also for Its 
role in convergence and providing various IT 
enabled services. DTH services were atlowed, 
subject to terms and condttions incorporated In 
the Gu1delinH lasued on 15.03.2001. 

DTH is a mode of broadcasting in which the 
broadcaster cotlects atl the channels to be carried 
on the DTH platform and uplinks them for 
reception directly by the authorized subscriber. 
The COS, in December, 1996, had also 
recommended that there was an unequivocal 
need to restrict the unregulated entry/growth of 
DTH service In cue there were no restrictions 
on the reception of signals In the Ku Band, 
foreign companies could have started DTH 
services and 8ubsequently claim exemption! 
indemnity from the related provisions of the 
Broadcasting Law on the grounds that no 
reatrIction8 coutd be placed retrospectively. The 
COS advised that the proposed Broadcasting Law 
be approved at the earliest. The regulatory 
framework for the entire broadcasting sector was 
sought to be established under the Broadcasting 
BHI, 1997, which was introduced in Parliament In 
May 1997. The Bill, inllJr s/;., provided for 
licensing and regulating of DTH service and was 
referred to the Select Committee of Partlament 
for examination. The Select Committee held 
several meetings, but before It could finalize Its 
recommendations the Parliament was diasolvect. 
The Broadcasting Bill, 1997 lapsed. The 
provisions of 1997 Bill were re-examined in light 
of the technological developments and the 
Broadcasting Regulatory Bill, 2000 was drafted 
and circulated to concemed Ministries. 

The Group on Telecom and IT Convergence, at 
its meeting on 14th FebNary, 2000, decided that 
Ministry of Law will consider the possibility of 
drafting a comprehensive statute covering both 
carriage and content of transmitted information 
and thereby integrate the relevant laws. The Sub-
Group of the main Group proposed a draft 
Communication Convergence Bill, which was 
considered by the Group . and finally approved 
by the Cabinet. The Communication Convergence 
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Bill 2001 was introduced in 
Lok Sabha on 31st August, 2001 and was 
referred to the Standing Committee on IT for 
examir8tlon and recommendation. The Committee 
has submiHed Its report to Parliament on 
20.11.2002. 

14. The Committee would like to point out that 
the Parfiament wu In I8IIion during February-
May, 2000, July-August, 2000, November to 
December, 2000, February-April, 2001 etc. There 
could have been no reuon before the Mlnlatry 
not to bring the vital issue before Parilament or 
before the Committee. 

15. It appears to the Committee that the Ministry 
has not only failed to appreciate the thrust of 
this recommendation but has also not taken its 
recommendation seriously. The concern of the 
Committee are that the Government gave its 
permission on 15.03.2001 to DTH services in 
India and thereafter introduced the 
Communication Convergence Bill on 31 August, 
2001. The Bill Is still under consideration of the 
august House. The Committee feel that the 
Government should have framed a legislative 
framework on DTH services before granting 
permission to start it. Had the Government 
introduced a BII on DTH in either of the HOUle, 
it would have not only paved the way for • wider 
and meaningful diac\.88Ion on a wide epectrum 
of complex issues Involved In regulation of DTH 
servicee, but would have also helped In removtng 
the ambiguities and lacunae present in the 
guldeHnea framed by the Governm .... 

16. The CommIItee deplore the inapIc:IIbIe haMs 
shown by the Government in introducing DTH 
eervices without a comp ....... nsive law Met alia 
the manner In which the DTH aarvicee are eoustd 
to be regulated through administrative orders 
rather than through an effective legiIIation. The 
Committee, therefore, would like to stress the 
paramount importance of taking the Parliament 
into confidence and for enacting a law on DTH 
services 80 as to allay the apprehensions 
concerning the sensitive issues of morality, 
security and monopoly. 

388 
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C. Communication. Convergenca Bill 

47. 17. The Committee found It significant to note 
that certain provisions In the guidelines will take 
effect only on the enactment of the proposed 
Communication Convergence BUI. Therefore, the 
Committee felt that before allowing DTH telecast, 
the Govemment should have not only framed 
the requisite law as admitted by the Secretary, 
I&B during evidence but also waited till the 
enactment of the Communication Convergence 
BiD (on which the Committee has submitted its 
Report on 20 November, 2002 in Lok Sabha 
and on 21 November, 2002 in Rajya Sabha). 

18. The Ministry, in its Action Taken Notes, has 
fumished the following reply: 

"It is accepted that there is a need for a 
comprehensive broadcast law in the country, to 
address all issues relating to broadcasting. The 
DTH guidelines contain provisions that future 
regulatory laws on broadcasting would be 
applicable to the licensee, as and when they 
come into force. DTH is only a mode of 
broadcasting, in which the broadcaster collects 
all the channels at one platform and than uplinks 
them for reception directly by the authorized 
subscriber. The GoM considered the advantages 
of DTH. not only in distribution of television 
channels but also for its role in convergence 
and providing various IT enabled services". 

19. The Ministry's reply is not convincing to the 
Committee. Though the Ministry had accepted 
the need for a comprehensive broadcast law in 
the country, yet they have not clearly outlined 
the steps taken by them to introduce such a law 
to regulate DTH services in the country. Further, 
the Ministry has not stated In their reply about 
the initiatives taken by them to get the 
Communication Convergence Bill passed, even 
though this Committee had submitted its report 
on the said Bill in 2002 itself. The Committee, 
therefore, would like to impress upon the 
Govemment the urgency of framing a requisite 
law to regulate the DTH services without further 
loss of time to address. the issues relating to 
broadcasting. The Committee desire to be 
informed about the steps taken in this regard. 
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The Communication 
Convergence Bill, 2001 
was piloted by Ministry of 
Communications & 
Information Technology. 
This Ministry Is in the 
process of drafting a 
suitable legislation for 
regulating broadcasting 
services. The propo.ed 
legillalion would cover all 
types of broadcasting 
services, including DTH 
servicee. 

-
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48. D. Cluelflc8t1on of ........... 

20. The Committee noted with concem that the 
terms and conditions provided under various 
Articles which were of minor nature and violation 
thereof empowered the Government to take 
severe action, viz., cancellation, revocation, 
suspension of a licence or taking over serviCe 
etc. the Committee apprehended that in the 
absence of detailed regulations the Ucensor can 
impose arbitrarily any penalty even for minor 
omissions. Therefore, Ihe Committee 
recommended that irregularities should be 
classified under heads major and minor with 
appropriate legal consequencee. 

21. The Ministry in response has submitted the 
foHowing reply: 

"The terms and conditions contained in Schedule 
to Form B form part of the licence agreement 
and the parties to the Agreement would be bound 
by theee breach of the .-rna and conditions Is 
thus a breach of contract, which has to be sealed 
in terma of the provlaions of the Agreement. It 
would be difficult to clasalfy the violations as 
major or minor but the principles of natural justice 
and faimess would apply, while deciding the 
penalty". 

22. The Committee are unable to accept the 
reasons forwarded by the Govemment that it Is 
difficult to classify the violations 88 major or 
minor. in the absence of clear-cut classification 
of the violations as major or minor, the,. Is 
always a possibility that the minor violation may 
be construed 88 a major one an Mi:w ..,... and 
arbitrary action could be taken against the 
licensee. This might entail a protracted legal 
battie between two pa:tlea unneceaaarily. Hence, 
for the dispensation of jUltice In falmeaa, the 
Committee reiterate that the Govemment must 
classify the irregularities u minor and major and 
also claaslfy the nature of violation, Iof'z, security, 
economiclfinancial or content violation and frame 
appropriate legal consequences without further 
delay. The Committee would like to be apprised 
about the steps taken by the Govemment in this 
regard. 
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The Ministry not.s the 
recommendation of the 
Committee. The matter Is 
being examined in 
consultation with Ministry of 
Law. 
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51. E. Arne of Monitoring 

23. The Committee noted that the Govemment 
was empowered under the Cable Television 
Networks Act to take prompt corrective measures 
in the interest to security, sovereignty and 
Integrity of India, public order, decency, morality· 
through designated District Maglstrate/SDMI 
Commiasioner of Police as the authorized officers 
for taking action against the erring cable 
operators. The Committee felt that the DTH 
telecast would be more powerful and sensitive 
compared to Cable TV and this might need 
stronger measures to be taken, but the 
Government instead of extending the areas of 
monitoring had restricted It only to the Issue of 
security, morality and vertical monopoly. 
Therefore, the Government owned an explanation 
in that regard. 

24. The Ministry, in Its Action Taken Notes, has 
responded as follows: 

-The areas of monitoring include issues of 
security, morality and vertical monopoly. The 
terms and conditions of licence broadly 
encompass the following areas of activities of 
the IIcE!ns88 viz, 

(i) Adherence to the programme and 
advertisement codes, as laid down by the 
Ministry of Information and Broadcasting 
from time to time; (Article 5) 

(Ii) Non-carriage of any channels prohibited by 
the Ministry of I&B and ensuring that Its 
facilities are not used for transmission of 
any objectionable or obscene content, 
messages or communication inconsistent 
with the laws of India. Save with the 
approval of the licensor, the licensee is 
prohibited from assigning or transferring, 
either directly or indirectly, Its right in any 
manner whatsoever under the Agreement 
to any other party or enter into any 
agreement for sub-licence and/or partnership 

3 

It is submitted that In April 
2005, an Inter-Ministerial 
Committee headed by 
Additional Secretary in the 
Ministry of Information & 
Broadcasting, with 
members drawn from the 
Ministries of Home Affairs, 
Law & Justice, Women and 
Child Development, Health 
& Family Welfare, External 
Affairs & Defence and a 
representative from the 
Advertising Standards 
Council of India has been 
entrusted the task of 
content regulation on the 
DTH platform. 
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relating to any subject matter of the licence 
to any third party either in whole or in part; 
(Article 6) 

(iii) compliance with the specifications of the 
open architecture (non-proprietary) set top 
box as laid down by the Govemment from 
time to time and provision of access to 
various content providers/channels on a 
non-discriminatory basis. All content 
provided by the DTH platform to the 
subscribers, irrespective of ita source, shaU 
pau through the encryption and conditional 
access system, located within the 
Earth station, situated on the Indian soU; 
(Article 7) 

(iv) Adherence to any guidelines/regulations 
which may be laid down by the Licenser in 
the interests of consumer such as pricing 
of bouquet(s) or tier(s) of channels, etc. 
and carriage of channels of Prasar Bharati 
on the most favourable financial terms 
offered to any other channel; (Article 7) 

(v) Provision of access to the licensing authority 
or ita duly authorized representative all ita 
facilities including equipment, record 
systems etc. and the requirement of the 
Licensee to fumish periodical information 
concerning channels or contents being 
transmitted or provided under the services, 
technical parametera, etc. In the format as 
may be pre.crlbed for the purpose; 
(Article 8); and 

(vi) Prohibition of DTH facility to be used for 
other modes of communication, including 
voice, fax, data, communication, Intemet, 
etc. unless specific licence for these value-
added services has been obtained from the 
competent authority; (Article 10) 

Violation of any of "see, as well as other terms 
and conditions, would amount to breach of the 
terma of licence and noIwithItanding 8trf other 
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recourse under the terms and conditions of the 
Licence or any other law, would invite action in 
terms of the different provisions such as Article 
4.2, Article 15 etc., which. may include revocation 
of licence, or imposition of a penaHy upto 
As. 50 crore by the Licensor on the Licensee-, 

25. The Committee perceive that under Cable 
TV Network Act, the authorized officers have 
been empowered to take corrective measures 
against the erring Cable TV Operators for acts 
which are prejudicial to the sovereignty and 
integrity of India, public order, decency, morality 
etc. But such provisions are conspicuous by their 
absence in the guidelines framed by the 
Govemment to regulate DTH services. On the 
~ontrary, the Govemment has incorporated a 
penaHy clause in the guidelines to be Imposed 
on the licensee for violation of terms and 
conditions of the licence. The Committee feel 
that stringent penaHy clause alone will not be 
deterrent enough to cum the undesirable and 
nefarious activities, if any, carried out by the 
licensee. As such, a suitable regulatory 
mechanism should be put in place to protect the 
interests of sovereignty and integrity of India, 
public order, decency etc. The Committee may 
be kept· informed of the initiatives taken in this 
regard. 

(II) StIItua of Implementation of NCOmmendatlona 
contalnad In the Second Report of the 
Standing CommlttH on Peraonnel, Public 
Grlevancas, Lew and Juatlca, pertaining to 
the Mlnlatry of Lew and Justice 

{English} 

THE MINISTEA OF LAW AND JUSTICE (SHAt H.R. 
BHARDWARJ): *1 am laying this statement on the status 

"laid on the Table and also placed In Ubrary. See No. L T 
281912005 
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of implementation of recommendations contained in the 
Second Report of Parliamentary Standing Committee on 
Personnel, Public Grievances, Law 'and Justice 2004-05 
in pursuance of direction 73A of the hon. Speaker, Lok 
Sabha. 

In all, 23 recommendations were lTIade by the 
Committee, where action is required on the part of the 
Govemment. The present status of Implementation of the 
recommendations made by the Committee is indicated in 
the Annexure to my Statement, which Is laid on the Table 
of the House. I would not like to take the valuable time 
of the House to read out aD the contents of the said 
Annexure. I would request that this may be considered 
as read. 
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The Committee note. that tha pace 
of work of the Delimitation 
Commission has been slow due to 
a variety of reasons. The CormIIttH 
now hopes that the Comml88lon will 
be able to complete its work by the 
extended period, i. •. 11th July, 2005 
and towards that end urges upon 
the government to extend all 
assistance to the Commission so as 
to facilitate completion of its 
mandated task within the extended 
deadline. 

3 

The Commission has reported 
that It has completed 
delimitation work in five States, 
namely Goa, Tripura, Mizoram, 
Kerata and Union Territory of 
Pondlcherry. The work In 
respect of West Bengal, 
Rajasthan and Punjab is at final 
stages and, the Delimitation 
exercise in respect of Tamil 
Nadu and Assam Is Ukely to be 
completed by the end of 
September/mid-October, 2005. 
In respect of Gujarat, Orissa, 
Andhra Pradesh and Himachal 
Pradesh, the work is fairly at 
advanced stages and is likely 
to be completed by the end of 
October/mid-November, 2005. 
The Commission has further 
reported that in respect of 19 
State~/Union Territories, the 
working papers have been 
prepared and in respect of 
remaining State/Union 
T arritorles the working papers 
are likely to be prepared 
shortly. Accordingly, the 
Commission has confirmed that 
it shall endeavor to complete 
the delimitation work in respect 
of all the States/Union 
Territories by 31st July, 2006 
and sought for extension of the 
deadline. Based on the said 
request of the Commission, the 
Government has extended the 
term of the Chairperson upto 
31st July, 2006 80 as to enable 
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The Committee notes that eight 
regular benches of ITAT are yet to 
be made functional. Besides. ten 
additional benches and twenty 
temporary benches of ITAT, which 
have been approved. are also to 
be made functional. Keeping in view 
the need for reducing pendency of 
cases in the Tribunal so that 
Govemment revenue Is not blocked, 
the Committee recommends that the 
Government should make all-out 
efforts to make the regular, 
additional and temporary benches of 
the Tribunal functional without 
further delay and take immediate 
steps to fill up the vacancies In the 
Tribunal. The Govemment should 
also explore the possibilities of 
making the benches functional In 
rented buildings as an interim 
maasure. 

The Committee feels that the 
States, which have not I'!'vised the 
income limit for providing legal aid. 
should be persuaded by the 
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the Commission to complete Ita 
mandated task within the said 
date of 31st July. 2006. 

Proposal for filling up vacancies 
of Members. ITAT (including 
vacancies of newly created 
permanent benches) has 
already been submitted to the 
Appointments Committee of 
Cabinet (ACC). Selection 
process for remaining vacancies 
including carried torward 
vacancies, existing as well as 
anticipated vacancies pertaining 
to year 2004 will be started 
after receipt of ACC approval 
for the proposal already 
submitted. 

Meetings of the special 
Standing Selection Committee 
to select candidates for the post 
of temporary Members for 
newly crated twenty temporary 
benches of IT AT have been 
held on 26.05.2004 and 
27.10.2004. The 
recommendations of the 
Committee are being 
processed. These 
recommendations will be sent 
to the ACC for their approval 
after acceptance by the Minister 
for Law and Justice. 

Thus. the selection process to 
fill the vacancies of Members 
of ITAT for permanent as well 
as temporary benches Is in its 
last stage of its completion and 
is likely to be completed very 
soon. 

The State Legal Services 
Authorities including Union 
Territories. who have not 
increased the income ceiling 
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Government to do 80 at the ear1lest. 
The Committee also feels that since 
the UTs are directly administered by 
the Central Government, there 
should not be any dIHicuIty in raising 
the income limit in the remaining 
UTs. 

The Committee having considered 
the reply of the Department and 
having noted the statement 
contained in the National Common 
Minimum Programme that Legal Aid 
Services will be expanded, 
recommends that the Government 
may examine the idea of Centrally 
Sponsored Scheme with hundred 
percent central funding for 
implementing NALSA scheme 
throughout the country may be 
examined by the Government. State 
Governments should also be 
persuaded to ensure that the 
Central grants are fully utilized for 
providing necessary infrastructure for 
free legal services to weaker 
sections, and thereby ensuring their 
meaningful and effective 
participation. 

The Committee finds that a 
substantial number of posts, i.s. 11 
out of the sanctioned 20 posts were 
lying vacant in NALSA, which was 
not a healthy sign for its effective 
functioning. The Committee, 
therefore, recommends that urgent 
steps should be taken to fill up the 
vacant posts. 

The Committee notes that some 
States could not establish 
permanent Lok Adalats due to 
paucity of funds and infrastructure. 
It is of the view that Government 
should explore the possibility of 
establishing more permanent Lok 
Adalats in various States, so that 
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limit till date, have been 
impressed upon to raise the 
same at the earliest. 

All the State Governments are 
being persuaded through State 
Legal Services Authority to 
ensure utilization the central 
grants for providing ll8C8888ry 
infrastructure for free legal 
services to weaker sections, 
and thereby ensuring their 
meaningful and effective 
partioipation. 

Accepted 

The National Legal Services Accepted 
Authority has initiated necesury 
steps to fill up the vacant posta 
urgently. 

The possibility for establishing 
more permanent Lok Adalats in 
various Stat .. 10 that common 
man have acceuto speedy, 
inexpensive and substantial 
justice can be explored If funds 
and infrastructure are provided 
by Government. 

Accepted 
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common men have access to 
speedy, inexpensive and substantial 
justice. 

The Committee was informed that 
the Law Commission has so far 
presented 188 Reports to the 
Government, out of which 47 
Reports are pending implementation 
at various stages/levels and for 
variety of reasons. The Committee 
recommends that th~ Department of 
Legal Affairs, being the nodal 
agency for monitoring the 
implementation of the Law 
Commission's Reports, may ask aU 
the administrative Ministries/ 
Departments to keep record of 
various stages of implementatIOn of 
recommendations contained in the 
Reports of Law Commission. The 
Committee has observed that there 
has been inordinate delay in 
implementing some of the Reports 
.of the Law Commission. It may not 
be out of place to mention that the 
Sixth Report of the Law Commission 
presented to Govemment in 1957 
is yet to be implemented. In this 
context, the Committee feels that it 
would be better to apprise 
Pariament once in a year the status 
of implementation of various Reports 
of Law Commission. Thus, 
Govemment may lay before each 
House of Parliament an annual 
statement to that effect, which could 
inlflr .Iis contain reasons for delay 
in Implementing certain 
recommendations of the Law 
Commission. 

The Committee notes that the 
establishment of Law Schools and 
a Law University is a welcome 
move and recommends that these 
may be established at the eartiest. 
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Law Secretary has written D.O. 
letters to the Secretaries of the 
concerned Ministries/ 
Departments on 28.09.2004 
with the request to prepare a 
time bound action plan for 
Implementation of Law 
Commission's Reports which 
are pending with them. 

Accepted 

A fresh cabinet Note has been Accepted 
circulated to the concerned 
Ministries/Departments on 
25.08.2004. The comments/ 
views of the Ministries/ 
Departments are still awaited. 
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The Committee recommends that 
the Department should ensure that 
grants-in-aid provided to different 
institutions for promotion of legal 
education and research. should be 
commensurate with th.1r contribution 
in the fi.ld and also take into 
account the funds rai •• d by 
themselves. The Committee also 
recomm.nds that the Departm.nt 
may undertake a critical appraisal 
of the working of the various 
organizations during the previous 
year before releasing grants to them 
in the n.xt year. Th. Department 
should make efforts to promote new 
organizations with good track record 
in the field of legal education and 
r.s.arch Inst.ad of releasing grants 
to the same set of organizations ear 
after year. 

The Committee is of the view that 
Government should ensure timely 
audit of accounts of ICADA and the 
amount released for construction of 
its own building is proper1y utilized 
for that purpose within a time-frame. 

The Committee is concemed over 
the cancellation of allotment of land 
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Grantee Inatitutions have been 
requested to furnish utilization 
c.rtificates. annual report & 
audited accounts of the grantee 
institutions, etc. In connection 
with grant-in-aid re ..... d by 
this Departm.nt to th.m during 
the financial year 2003-2004, to 
.nable this D.partment to 
Implement the recommendation. 

Utilization certificat.s. duly 
signed by Charter.d 
Accountants in connection with 
the grant r.l.a •• d by this 
Departm.nt to the Int.matlonal 
Centre for Altematlve Dlsput. 
Resolution (ICADR), New Delhi 
as on 31st March, 2004, have 
been obtained from the Centre. 
Department of Economic Affairs, 
Ministry of Finance have been 
requested to give a formal 
request in the name of 
President addressed to the 
Comptroller and Auditor General 
(C&AG) of India for auditing the 
Accounts of ICADA by C&AG. 
ICADR have be.n requeeted to 
fumlsh annual report & audited 
accounts of the Centre for the 
financial y.ar 2003-2004 for 
laying the same on Tables of 
both Houses of Par1iament. 

Having due r.gard ov.r the 
cancellation of aNotment of land 

4 
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in a prime location, to the Institute 
of Legislative Drafting & Research. 
The Committee urges upon the 
Department to ensure that the 
Institute gets an independent 
premise at the earliest. 

The Committee notes that in the 
changed scenario when elections 
were held throughout the country by 
Electronic Voting Machines, it would 
be appropriate that the Govemment 
chalks oui a plan to provide the fuO 
requirement of machines to all the 
State Election Commissioners so 
that elections to Parliament, State! 
UT Assemblies or local bodies are 
conducted by those machines. 
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in prime location to the Institute 
of Legislative Drafting and 
Research, this Department has 
been again taken up the matter 
with Ministry of Urban 
Development & Poverty 
Alleviation to reconsider their 
decision and r.allot the land 
for the Institute of Legislative 
Drafting and Reeearch vid9 this 
Department's letter No. 4601'11 
1312001·Adm. I(LD) dated 29th 
September, 2004. Having 
received no response from the 
said Department, a reminder 
has been issued to them "'** 
this Department's letter No. 
A45011113/2001/Adrn.I(LD) 
dated 21st October, 2004. The 
response from the Ministry of 
Urban Development & Poverty 
Alleviation is still awaited. 

The Commission has decided 
to replace EVMs after 15 years 
and adopting the criteria 1.5 
Lakhs EVMs of 1989-90 will 
have to be changed with new 
EVMs. The new EVMs will 
have certain new features 
which are being considered by 
the Commission. 

Most of the State'" Election 
Commissioners have evinced 
interest in using EVMs for local 
bodies elections in their States. 
The Commission has agreed, in 
principle, to loan EVMs to the 
State Election Commissioners 
subject to the following 
conditions:-

(i) EVMs will be given only if 
the law governing Local 
Bodies Elections provide 
for use of EVMs. 

(Ii) The Local Bodies follow 
same system of election 

4 

-
5 

been sent to 
Mlniatry of Urban 
Development and 
Poverty Alleviation 
but 80 far no 
re.pon.e has 
been received. 
The present 
poaItion is that tin 
the allotment of 
land is made the 
matter cannot be 
taken further by 
thie Department. 
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i. s. flret past the poet 
system and· the election II 
for single seat. 

(III) The State Election 
Commilslon agrees to build 
a reserve of EVMs equal 
to 25% of the total 
requirement of EVM, for 
the Assembly elections In 
the State over a period of 
3 financial years. 

(Iv) The State Election 
Commission actually 
procures EVMs equal to 
10% of the total 
requirement of EVMs for 
the Assembly election in 
the State before June 30, 
2006. The Commlulon Is 
considering to relax this 
condition Initially provided, 
the State Election 
Commission undertakes to 
procure and provide 
Immediately replacement 
for such number of 
machine, as may get 
locked in court cases after 
the Local Bod1e8 election 
or get damaged. 

(v) The EVMa to be purchased 
as per pa.... (iii) and (Iv) 
above by the State Election 
Commiesioners shall be 
kept in the control of 
concemed CEOIDEO and 
will be released only at the 
time of elections. 

(vi) The State Election 
Commission meets 
expenditure towards pre-
poll checking by. the ECIU 
BEL technicians/engineers, 
as the ca.e may be, 
training of employee., 
batteries, poat-poIl cleating 

~by""fl1 .. 
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The Committee notes that a 
conaiderabla time has elapsed 8Ince 
the Inception of the EPIC Scheme. 
In that backdrop, It recommends 
that this 'Is high time to have a frMh 
look in to the matter and devise a 
mechanism whereby the work is 
completed within a definite time 
frame. 

AUGUST 25, 2006 
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of machines and their 
repairs (If needed), 
transportation from the 
place of storage and back 
and any other incidental 
expense that may have to 
be borne on account of 
loaning the EVMs. 

(vii) The State Election 
Commiaalon makes good 
of any losa occurring due 
to damage to the 
machines. The EVMs shall 
be returned to the 
concerned CEO 
immediately after the 
completion of Local Bodies 
Elections. and 

(viii) Subject to any other 
c,ondltion(s) as may be 
imposed by the 
Commlaaion. In future. 

In Arunachal Pradesh no 
raviaion of electoral rolls w.r.t. 
01.01.2006 could be undertaken 
due to school exams. rains, etc. 
Therefore no EPIC campaign 
could be launched. It has been 
decided to undertake an 
intensive revIsion with 
01.01.2006 as qualifying date 
by way of house-to-house 
enumeration. An EPIC drive 
would be undertaken next year. 

In Maharaahtra the proce. of 
revision of rolls for 2005 has 
been delayed due to natural 
calamities. The EPIC campaign 
will be taken up after final 
publication of the rolls in 
September. 

In Bihar. an EPIC campaign is 
in progress. In Haryana a 
proposal has been received to 
print electoral ron. for aH the 
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Centrally Sponaored Scheme 
(CSS) relating to Intreetructurel 
hlellll'" for the Judiciary 
The Centrally Sponsored Schema 
relating to Infraatructural Facilities for 
the Judiciary has been under 
examination of the Department 
Related Parliamentary Standing 
Committee on Home Affairs since 
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.... mbly constltuenclea with 
photognIphi of eIectof8 during 
the next revfaIon of electoral 
rolls Ltl. with w.r.t. 01.01.2006 
as qualifying date. An EPIC 
campaign will be launched to 
cover the residual electors 
without EPIC. 

In Jharkhand, an EPIC 
campaign will be taken up. 

The existing prog..... is appx. 
90% In Haryana, 57% in Bihar, 
60% In Jhartchand. EPIC work 
Is stiD In progress In Bihar. 

In all the 140 assembly 
constituencies of the State of 
Kerala, all the 30 assembly 
constituencies of the Union 
Territory of Pondicherry, 2 
assembly constituencies of the 
State of Haryana and one 
assembly constituency each of 
the state of Himachal Pradeah 
and Punjab the electoral roll 
has been prepared with the 
photographs of the electors 
during the revision of electoral 
rolls w.r.t. 01.01.2005 as the 
qualifying date. Instructions 
have been Issued to all Chief 
Electoral Officers for creating 
permanant infrastructure In the 
offices of District Election 
Officers/Electoral Registration 
Officers for issue of on-line 
EPIC. 

Although the Centrally 
Spon.ored Scheme for 
development of judiCial 
Infrastructure ha. been In 
operation since the year 19931 
94, its evaluation has dlecloeed 
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long. The Committee, from time to 
time, in its reports, has made 
important observations and 
recommendations relating to 
Implementation of the scheme. That 
Committee in Its 86th report on 
Demand for Grants (2002.Q3) of the 
Ministry of Law and Justice had, 
made important recommendations 
which are summarized below: 

WhII6 Cenfnllly SponsotwJ SchtHns 
"*/Ing IrJ /nfnI8Inx:tu,., F8CIIIIitIs for 
ths Judicillry hlld btJtJn II good 
btJginning in IhtJ dintlClion of 8I'11OOIh 
sdminislrBNon of justictJ, IhtJ funds 
providtJd undsr this schsms not 
sssm to btl snough, psrticu/slfy 
looking st thtJ dtJmIlnd projtJchHJ by 
thtJ StsItJs vis-s-vis funds tJIIfT11IllktJd 

by /hs P/snning Commission. ThsIfJ 
is s strong csss for inclflllSing thtJ 
budgst IIHocstion lor IhtJ Judici8ty. 
ThtJ Govsmmsnt should considtlr 
enlulncing thtJ csnlrBl suppoff IrJ thtJ 
Ststs Govsrnmsnts. Ths 
Govsmmsnt should .., IfIdtIsign 
IhtJ psttsm of CMlfnl-StIlhl .M, 
so /hilt thtJ StIltss would MVS ItJs6 
budgtJlIlry pnlSSUM on 1htIm. 

The Committee endorses the 
observations made by the 
Committee on Home Affairs in Its 
earlier Reports on Demands for 
Grants of Ministry of Law and 
Justice and recommends that the 
Government should be liberal in 
providing grants to State 
Governments for development of 
infrastructural . facilities for the 
judiciary, and persuade the State 
Govemments for efficient utilization 
of the grants for the purpose. 

Dellnklng of budget of 
Department of Juattc:e 
The Committee feels that the matter 
has been under examination by the: 
Ministry for a conslder~bly long 
period. It, therefore, recommendi 
that the Ministry should follow-up the 
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that quite otten the intended 
output was not achIeV8d due 
to non-payment of States' ahara 
and unplanned execution. 
eeslde, the scheme has 
remained an open-ended one, 
without formulation of specific 
state-wise targets, against 
which the level of satisfaction 
can be appraised. Therefore, on 
the advice of Planning 
Commission, a ten year 
perspective plan Is being 
worked out which will account 
for both new constructions as 
well as renovation of old 
buildings. After the perspective 
plan is ready and cl)lIated on 
all-India basis, the matter will 
be taken up with the Planning 
Commission for adequate plan 
outlay, on the buIa of which 
both outlay and modalities will 
be discuued In consultation 
with Planning Commlaslon. 

So far, 18 stales have fumlshed 
the ten year perspective plan 
for construction of court 
buildings and residential 
premises of judges and judicial 
officers. 

No final rep IV has been 
received so far. The matter is 
being pursued wtth Department 
of Economic Affair.. That 
Department will be impl'8l88d 
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matter vigorously with the Minlatry 
of Finance so that a separate 
Demand is allocate to the 
Department of Justice in the budget 
for the year 2005-06. 

Nlltlona' Judicial ACliclemy (NJA) 
The Committee notes that there are 
many audit objections in respect of 
the Annual Statement of Accounts 
for the period of five years i. •• from 
1998-99 to 2002-03 and replies 
furnished by the Academy were not 
found to be tenable by the Statutory 
Auditors. The Committee calls upon. 
the Govemment to take neceuary 
action in the matter and ensure that 
the public funds are utilized In 
conlonance with It I laid down 
policies. 
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upon that at Ie ... for the year 
2006107 onwards there should 
be a separate Demand for 
Department of Justice. 

The Audit objection in respect 
of Annual Statement of 
Accounts of NJA for the period 
of five years from 1998-99 to 
2002-03 are mainly related to 
the utilization of amount of 
Grants. The amount of the 
grants could not be utilized by 
the Academy In the time due 
to the following:-

(i) The work. of External 
Electrification was originally 
designed for 11 KV. But 
the M.P. State Electricity 
Board reported that 
consumer like NJA can not 
be given HT connection 11 
KV as per the prevailing 
Rules and Regulations of 
MPSEB. Therefore, the 
work of External 
Electrification was 
redesigned for 33 KV for 
obtaining electrical supply 
from the Board. 

(ii) The construction activities 
were delayed due to 
failure of Electrical 
Contractor MIs EEL to 
whom contract for extemal 
and Internal electrification 
work was awarded. 

In view of delay in execution 
of project, the following action 
wal taken to expedite the 
execution of work:-

(a) !n August 2000, an office 
of the Academy wa. 
established at Bhopal with 
a view to minimizing the 
extent of delay by way 
of-a clole and regular 
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monitoring of various 
construction activities. 

(b) For monitoring and 
supervising the Project, 
services of a Chief 
Engineer. MPPWD were 
availed in the year 1999 
on part time basis as 
Director of Works. Another 
Engineer of Executive 
Engineer rank and other 
employees of MPPWD 
were also employed on 
part time basis to assist 
him. 

(c) Due to delay in execution 
of the work of the extemal 
and intemal elec!rification, 
the contract therefore, 
originally awarded to Mis 
EEL Engineering Umited, 
Pune, wu terminated in 
September, 2000 and the 
contract for the left over 
work. was assigned to 
Mis L&T (ECCG) Ltd. on 
the same terms and 
conditions and at the same 
ratea u were applicable to 
the original contract with a 
clear stipulation that the 
works should be 
completed by 23rd June, 
2001. 

(d) Time extension to various 
contractors have been 
granted without escalation 
and also by serving the 
right to impose liquidated 
damages. 

(e) The tender procedure wu 
streamlined and penal 
clause for levy of 
compensation for delayed 
performance of the 
contract wu included in 
the tender documents for 
an subsequent worka. 

400 
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F •• t Track Court. (FTC) 
The Committee notes that out of 
1734 Fast Track Courts sanctioned 
by the Eleventh Finance, 
Commission, 246 are yet to be 
made functional. The delay in 
setting up of such Courts within the 
stipulated period may cause the 
sanctioned amount to lapse, thus 
defeating the objective of 
expeditious administration of justice. 
The Committee, therefore, urge. 
upon the Govemment to make all 
out efforts to persuade the State 
Govemments to make the remaining 
246 Fast Track Courts operational. 
Further, while keeping up the 
efficiency and utility level of Fast 
Track Courts, the Department of 
Justice should devise ways and 
means to avoid hurried decisions by 
such courts so that innocent 
persons are not punished. 
Govemment should also consider to 
avail the benefit of the experience 
of the senior retired Judges for the 
Fast Track Courts. 

SpeclallFamlly Courts 
The Committee reiterates the 
recommeildation made in the 10 1st 
Report of the Committee on ~9me 
Affairs on Demands for Grants 
(2003-04) of Ministry of Law and 
Justice that Government should fix 
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OUt of the total grants of Re. 
78,95,67,000/- received upto 
2001·02, the Academy has 
already utilized the grant of Rs. 
67,31,57,0681- upto 31st March, 
2005 on various construction 
activities. Most of the 
contractors have completed 
their substantial work and the 
remaining is likely to be 
completed soon. 

The Eleventh Finance 
Commission recommended for 
constitution of 1734 Fast Track 
Courts as in interim measure 
for limited period of five years 
i.1I. upto 31st March 2005 to 
reduce pendency of C8888. The 
State Governments who Were 
asked to take action as per 
recommendations of the 11 th 
Finance Commisaion set up 
number of courts according to 
their requirement also keeping 
in view of various other factors 
like availability of court rooms, 
pendency at subordinate court 
leVel. 

The Central Government has 
approved the continuance of 
the 1562 functional Fast Track 
Courts for a further period of 
five years ':8. upto 31st March 
2010 with a prOvision of Rs. 
509.00 crore with full financial 
assiatance to the States. 

The Family Courts are set up 
by the State Governments in 
consultation with the High 
Courts for every area in the 
State where population exceeds 
one million and for such other 

a target for establishing at least one areas in It may be deemed 
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Family Court in each district, so as 
to resolve family disputes and 
related matters expeditiously. 

VlIC8ncy of JucIgM 
The Committee recommends that 
the vacancies of Supreme Court 
Judges as well as the High Court 
Judges should be filled up 
expedltl~ly. 
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necel88rY. Famity Courts have 
not been eltabli8hed by the 
States in each District. So far 
only 153 Family Courts .n the 
country have been established. 
The Department of JUItice been 
requesting all the State 
GovemmentslUTs time & again 
for setting up FamHy Courts in 
each district of the country. 
However, some States like 
Arunachal Pradesh, Meghalaya, 
Mizoram, UTs of A&N Islands 
and Lakshadweep have 
expressed several reservations 
for not setting up of Family 
Courts. The reasons for not 
setting up of Family r.ourts are, 
Intfl' 8118, lack of financial 
reeourcea, difficult topography 
and Insufficient institution of 
matrimonial cases. 

As against the sanctioned 
strength of 26 Judges in the 
Supreme Court, 23 Judges 
(Including the Chief Justice) 
were in position as on 1.8.2005 
leaving only three vacancies to 
be filled up. 

As against the sanctioned 
strength of 870 Judges In all 
the High Courts, 536 Judges 
were in PD*Hion .. on , .8.2005 
leaving 134 vacancies to be 
filled up. 

The filling up of vacancies of 
Judges in the High Courts is a 
continuous, conauItatIve process 
among the Constitutional 
authorities. While every effort is 
made to fill up the existing 
vacancies expeditiously, 
vacanciH do keep on arising 
on account of retirement or 
elevation of Judges as Chief 
Justice of High Courts/Judges 
of the Supreme Court. The 
Chief Justices of the High 

5 
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110. 

114. 

2 

The Committee reiterates Its earlier 
reconvnendatlon to restore the pre 
1993 position In the matter of 
appointment of Judges of Supreme 
Court and the ChIef .MIIcea of High 
Courts and appointment and transfer 
of Judges of High Courts. 

~ ~ Supnune Court 
The Committee recommends that 
the Government should decide its 
course of action to resolve the 
matter expeditiously. 

119. Pendency of cu.. 

BHADRA 3, 1927 (~ 

3 

Courts a,e being periodically 
reminded for filling .up the 
vacancies in their High Courts. 

The suggestion has been 
nOted. 

The Chief Justice of India has 
informed in his leUer of 
November 16, 2004 that· the 
subject matter was again 
discussed in a Full Court 
meeting of the Hon'ble Judges 
on 14.12.2004 and that the FuU 
court is of the considered 
opinion that the derMnd for 
eat8bIIahment of the Benches of 
the Supreme Court cannot be 
accepted. 

The Committee hop.s that the The Government has been 
Government, with ita resolve as 
contained in the National Common 
Minimum Programme, would be able 
to drutically cut the delays in the 
High Courts and the Lower 
Judiciary. 

periodically monitoring the 
pendency position In various 
courts. The steps taken for 
speedy disposal of pending 
cases, include timely fiUlng the 
vacancies of judges, increasing 
the judge strength, grouping of 
cases involving common 
questions of law. constitution of 
specialized benche., organizing 
lok Adalata at regular Intervals, 
encouraging alternative modes 
of dispute resolution like 
negotiation. mediation and 
arbitration and setting up of 
special tribunals like Central 
Administrative Tribunals, State 
Administrative Tribunals, Income 
Tax Appellate Tribunals. Family 
Courts, Labour Courts, etc. 

406 
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121. General 
The Committee notes that in almost 
all Ministries a separate head for 
medical expenses has been created, 
excepting the Ministry of Law and 
Justice. The Committee feels that H 
other Ministries could open this 
head, this Ministry could also have 
taken time action, to ensure 
unformity in the system. 

12.101/ 2 hr •• 

AUGUST 25, 2005 
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In addition, the Govemment has 
extended the term of Fast 
Track Courts for a period of 
another 5 years i.6. upto 
31.3.2010 at a cost of Rs. 509 
crores. It has also taken up 
computerization of all the district 
& subordinate courts in the 
States & UTs at a cost of 
Rs. 384.53 crores. Both the 
schemes are fully funded by the 
Central Government. It has 
also requested the State 
Governments to prepare a 
perspective plan for ten years 
indicating therein the actual 
number of courts buildings and 
the judges' residential buildings 
which are proposed to be 
constructed in the next ten 
years under the centrally 
sponsored scheme for 
development of infrastructural 
facilities for the Judiciary. 

A separate head for Medical 
expenses has already been 
created. 

Sf8ftJmtmts by MInistsIS 408 

4 5 

(1\1) Signing of Memorandum of Understanding on 
Ken-Betwa Unk 

country. However, it could not materialize. Late Prime 
Minister Bharat Ratna Shrimati Indira Gandhi Ji did not 
allow the dream of Dr. K.L Rao to die. In 1980, under 
her leadership, the National Perspective Plan (NPP) was 
conceived envisaging transfer of water from surplus basins 
to deficit basins and in 1982, th, Central Govemment 
through a Resolution constituted a society known as, 
National Water Development Agency (NWDA) to study 
the feasibility of the interlinking of rivers proposals 
suggested in the NPP. Late Prime Minister Shrimati Indira 
Gandhi Ji desired to identify the links both the in the 
Himalayan and in the Peninsular zones and directed 
NWDA to take a leading role. NWDA began their task of 
IdentHying the links since late 1980s' and identified 

/English} 

THE MINISTER OF WATER RESOURCES (SHRI 
PRIVA RANJAN DASMUNSI): "I am making a statement 
regarding the Signing of Memorandum of. Understanding 
on the Ken-Betwa Link. 

The great son of India, fonner Union Irrigation Minister 
late Dr. K.L Rao dreamt of linking the rivera of the 

"Placed In Ubrary, SH No. L T 282012005 
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30 links, 16 ,lMlder Peninsular component and 14 under 
Himalayan component for preparation of feasibility reports 
in line with the proposal of NPP. 

Meanwhile, during a hearing In a PIL in the hon. 
Supreme Court during the tenure of the NDA Govemment 
on a different issue of Yamuna river's pollution, the 8I1Iicus 
curiH requested the hon. Court to give a directton to the 
Central Government to consider the networking of rivera. 
The hon. Court directed to treat this issue as an 
independent PIL withcauN tItte 'Networking of Rivers' 
and directed the Centre and States to respond. 

Accordingly, the NDA Govemment headed by the 
then hon. Prime Minister, Shri Atal Bihari Vajpayeejl, 
formed a Task Force, headed by hon. Member of Lok 
Sabha, Shri Suresh Prabhu. The Task Force submitted 
their Report on time, but could not evolve consensus 
amongst the political leadership of the country together 
or for any link bilaterally. The UPA Govemment, In their 
Common Minimum Programme (CMP), gave special 
empahsis, based on discussion and deciSion, in a fully 
consultative manner to identify and confine the linking 
policy within the peninsular zone. 

Accordingly, within the completion of first year of the 
UPA Government, we have finally concluded the 
Memorandum of Understanding (MoU) between the two 
States after prolonged negotiations at various levels, iB. 
Madhya Pradesh and Uttar Pradesh to have the Detailed 
Project Report (DPR) of Ken-Betwa link. Uttar Pradesh 
had some definite reservations on certain issues which 
they would like to address at the DPR stage. This is a 
historic decision and a step forward to fuHil the dream of 
the late Dr. K.L. Rao and the architect of the National 
Perspective Plan, the late Smt. Indira Gandhijl, through 
the sustained efforts of the UPA Govemment. 

The Ken-Betwa Link proposal will benefit both the 
States in their districts, namely Chhatarpur, Tikamgarh, 
Panna, RaJsen and Vidisha in MP and Hamirpur, Jh~si 
and Banda in UP, by way of increased and stabilized 
irrigation, consequent increase In the production of food 
and commercial cravs, improved availability of drinking 
water, flood and drought mitigation ;nd other Increased 
economic activities like pisciculture. afforestation, tourism, 
generation of hydro power and ecological improvement 
programmes. This link will ensure overall development of 
the region. 

I thank the engineers and technicians of the NWDA, 
which began its journey in 1982. I profoundly thank the 

hon. Prime Minister, Dr. Manmohan Singh for his 
sustained intervention and interest in this matter. It is 
needless to mention that to implement the Common 
Minimum Programme's one of the key Issues, the initiative 
and support of the Chairperson of the National Advisory 
Council, Smt. Sonia Gandhi ji had motivated us to make 
the breakthrough. I also like to thank the Chief Minister 
of Uttar Pradesh, Shri Mulayam Singh Yadav and the 
Chief Minister of Madhya Pradesh, Shri Babulal Gaur for 
their cooperation and consent for the Detailed Project 
Report, based on this Memorandum of Understanding 
(MoU) today, lB. 25.8.2005. 

We have signed it today, Sir. 

12.13 hr •• 

(Iv) (a) Statu. of Implementation 0' 

/English] 

recommendation. contained In the Flr.t 
Report of the Standing Committee on 
Petroleum and Natural Ga. on DemencI. for 
Grant. (2004-05) pertaining to the Ministry of 
Petroleum and Natural Ga. 

THE MINISTER OF PETROlEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): With your permlsston, I beg to lay 
the statement on the Table of the House. 

-I am making this statement on the status of 
implementation of recommendations contained in the First 
Report of the Standing Committee on Petroleum and 
Natural Gas (14th Lok Sabha) in pursuance of direction 
73A of the Hon'ble Speake~. Lok Sabha vide Lok Sabha 
Bulletin-Part II dated September 01, 2004. 

The First Report of the Standing Committee on 
Petroleum and Natural Gas (14th Lok Sabha) was 
presented to the Lok Sabha on 20.08.2004. The repOrt 
relates to the examination of Demands for Grants of 
Ministry of Petroleum and Natural Gas for the year 2004-
2005. 

Action Taken Statements on the recommendations! 
observations contained in the report of the Committee 
had been sent to the Standing Committee on Petroleum 
and Natural Gas on 3.12.2004. 

-Laid On the Table and also placed in Ubrary. SH No. LT 
2821/2005. 



411 AUGUST 25, 2005 412 

[Shri Mani Shankar Alyar] 

There are 28 recommendations made by the 
Committee in the said report where action is called for 
on the part of the Govemment. These recommendations 
mainly pertain to issues like Accretion to reserves, 
Strategic storage of crude oU. Petroleum Regulatory Board, 
increase in frequency of bids under NEPL rounds, 
concerted efforts by 011 PSUs to improve their 
performance, vigorous implementation of energy 
conservation measures, aggressive exploration activities, 
tapping of altemative sources of energy, use of money 

collected from cess on crude 011 to act • cushion In 
case of reduction in lmport/eXlCl8e duty and to con.".. ..... 
for subsidy on LPG and kerolene, revival of Antl-
Adulteration Cell, launching of premium grade petrol. etc. 

The present status of implementation of the various 
recommendations made by the Committee is indicated in 
the Annexure to my Statement which is ,t.id on the Table 
of the House. I would not like to take the valuable time 
of the House to read out all the c:onIMtI d thie Annexunt. 
I would request that this may be considered as Nad. 

Action Tllksn RtIpOIt on thtI Rscom1T1M1tilllionslObstlflllltions confJIined in the RfBI R6pOIt of SIIIf1dIng CommitfstI on 
Dsmsnds for G,.nls 2004-05 of Mlnisby~1'ImtIn1 of PeI1rJIeum IIIId Naill,., Ga8 

AICDmmendIIiDn 
No. 

1. 

2 

No. of wells drilled in 10th Plan did 
not prove to be hydrocarbon bearing 
leading to wasteful expenditure. 
In-.place hydrocarbon accretion 
continues to be low in 10th Plan 
like In 9th Plan. 
Strategic storage of crude oil and 
Petroleum Regulatory Board have 
stili not been put in place. 

Action taken by 
the GovemmenI 

3 

The exploration efforts of 
exploration companies have 
resulted in 19 hydrocarbon 
dIacoveries under NELP regime 
80 far. 
In expJoration & production 
business long lead time is 
required from knowledge 
building to exploration activities, 
to accretion of reserves and 
putting them on production. 
Investments made in 9th & 10th 
plan cannot be treated as 
wasteful because they have 
resulted in knowledge building, 
addition of reserves as well as 
in arresting the decline in 
production from ma;or producing 
fields. Recommendations of the 
Committee on strategic 8torage 
of crude oil have been noted 
and action Is being taken to 
finalise the detatls in this 
regard. A revised Petroleum 
Regulatory Board Bill 
incorporating provisions for 

WIIIIhIr accepted 
ornolbythe 
GovemmanI 

4 

Accepted in 
respect of the 
recommendations 
regarding setting 
up of a strategic 
storage of crude 
oil and setting up 
of Petroleum 
Regulatory Board. 

5 
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2. 

3. 

4. 

5. 

2 

ONGClOIL should pursue accretion 
process vIgoro .. ly. 
Frequency of bids under NELP 
rounds should be enhanced. 

Committee be apprised of factora 
that raaulted in lower natural gee 
production In 2003-04 II compared 
to 2002-03. Ministry to take 
adequate steps for development of 
natural gas market in Allam, A.P. 
& Rajasthan. 

Public sector 011 companies to put 
in concerted efforts to Improve their 
performance in future. 

Adequate precaution be taken in 
collection and interpretation of 
predrill seismic data to ensure 
drftIlng exercise does not tum out 
to be futile in the end. 

BHADRA 3, 1927 (&lAw) 
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setting up of a tachnIcaI body, 
appellate authority, the terms & 
conditions of service of the 
officers & IItIIff of the Board etc. 
is being finalized. 

ONGClOIL have taken following 
steps to pursue accretion 
process more vigoroU8ly: 
The seismic data is being 
digitized, key aei8m1c lines are 
reproc .... d for value addition 
and enUre data reinterpreted, 
new time structure maps are 
prepared, new geological 
models are prepared. 
Offering of NELP rounds 
Involve multiple actlvltlea which 
usually take about one year. 

Steps taken by ONGC to 
Increase production of natural 
gu, inter-alia, include IOAlEOR 
plan for major fields & 
deployment of new initiatIve., 
technology and equipment for 
,Production enhancement. 

Adequate pipeline Infrastructure 
has been developed in Anam, 
AP and Rajasthan but 
development of gu market is 
supply driven. 

As a result of the mid term 
review of their 10th Plan 
programmes, the PSU. will be 
able to put in the concerted 
efforts to Improve their 
performance In the remaining 
period of the 10th Plan. 

The following precautions are 
being taken in collection and 
interpretation of pre-drlll seismic 
data: 

Use of pre-drill 3D 
acquisition, processing and Int.---· .. · 

4 

Accepted, subject 
to the lime 
required for 
completion of 
v.rloue activities 
for btdding WIder 
NELP roundl. 

Accepted,lIUbject 
to the constraints 
mentioned In 
Col. 3 

414 
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6. 

2 

Next round of NELP bidding to be 
completed expedltioully and proper 
di888mination of relevant data be 

AUGUST 25, 2005 
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Process validation through 
best intemational reputed 
consultants. 
Text probing of large 
structural prospects. 
Mid course of correction 
through post drill analysis. 

Fifth round of NELP is on the 
anvil. Exclusive web portal 
highlighting salient geo-technical 

ensured to attract prospective aspects has been launched. 
clients. Data viewing rooms were 

opened in Delhi, Houston and 
London for viewing of data by 
companies. 

Accepted 

7. Vigorous implementation of energy PCRA is entn.Bted with the task Accepted 
conservation measures, aggressive 
exploration activities, tapping of 
alternate sources of energy be 
Implemented. 

of conservation of petroleum 
products and to speed 
synergetic linkages between oil 
conservation, economic 
development & environmental 
protection. Methods adopted 
include field activities, education 
campaigns, R&D ~ctIvItIes and 
HRD activities. 

Following steps have been 
taken to increase E&P activities: 

- Improvement of recovery 
factor from existing major 
fields by implementing 
EORIIOR. 

- Increase exploration efforts 
through NELP 

- Explore new areas 
especially in deep water 
and difficult frontier areas. 

- To develop faster newly 
discovered fields. 

- To acquire acreages 
abroad. 

- To develop aHernate 
energy sources such as 
CBM and gas hydrates. 

418 
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417 

8. 

9. 

10. 

2 

Due attention should be given to 
timely completion of four new 
refinery projects to avoid cost 
overruns. 

Oil PSUs should place their orders 
for equipmenla with reputed vendors 
and in case of default In delivery, 
liquidated damage clata should ~ 
invoked. 
Oil PSUs should take mid course 
corrective measures ba.ed on 
recommendatlona of Planning 
Commission to improve utilization of 
plan funds. 

There should be minimum increase 
in fuel & non-fuel coat to lessen 
the burden on common man. The 
subsidy on domestic LPG & PDS 
kerosene should continue. 

BHADRA 3, 1927 (s.t.) 

3 

MOPNG Is trying to Implement 
1heprogramme for ethanol· 
blended petrol. Wortt on bio-
diesel & hydrogen u altemate 
fuel. for future is atao in 
progress. 

The progrea of major ongoing 
projects ia constantly monitored 
through monthly progress 
reports, quarterly performance 
reports, through Board meetings 
etc. and correclive measures 
are taken keeping In view the 
dynamic market conditions. 

011 PSUs place purchue order 
for equipment and other Items 
on proven & reputed vendors. 

. In cue of default In delivery 
liquidated damages clause II 
Invoked by OIL PSUa. 011 
PSUs have taken corrective 
action based on the mid term 
appraisal of 10th Five Ve.r 
Plan. 

The following measures have 
been taken to lessen the 
burden of price rise on common 
man-

- Excise duty on domestic 
LPG hu been reduced 
from 16% to 8% w.e.f. 
16.6.04. 

- Customs duty on 
domestic LPG & PDS 
kerosene has been 
reduced from 10004 to 5% 
w.e.f. 19.8.04. 

- ExcIae duty on kerosene 
has been reduced from 
16% to 12% w.e.f. 
19.8.04. 

Consumer price of domestic 
LPG & PDS kerosene have not 

418 

5 

Accepted 

Accepted 
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11. 

12. 

13. 

2 

The policy of involving 011 sector 
PSUs In sharing the subsidy burden 
may continue. 

" price stabilization fund should be 
created to bring stabilization In 
prlcee of petroleum products by 
using money collected from C888 on 
cNde oil to act as cushion in cae 
of reduction In import duty/excise 
duty on LPG, kerosene, petrol & 
dieeel and to provide subsidy on 
LPG & kerosene. 

A fixed/epeclflc duty should be 
levied on each petroleum product 
instead of ad-valorem duty. Sales 
tax levied by ~es s~uld also be 
specific instead of valorem. 

AUGUST 25, 2005 
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been increased after 1.3.02 
deeplte increase In Intemational 
prices, except for Rs. 201 
cylinder Increue in retail selling 
price of domestic LPG w.e.f. 
16.6.04. 

The under recoveriee of 011 
marketing companies on 
account of gap between coat 
price and eelHng price of POS 
kerosene and domestic LPG 
fa being shared among oil 
PSUs. The Committee's 
recommendation to continue the 
present arrangement has been 
noted. 

The price band mechanism for 
petrol & diesel has an inbullt 
mechanism to allow variations 
In product prices in tandem with 
import parity. As such no price 
stabHlzatIon fund Is considered 
necessary for petrol & diesel. 
This Ministry is in agreement 
with recommendation of the 
Committee that cess collected 
under 0108 Act should be used 
to meet balance subsidy 
requirement after taking Into 
account the budgeted subsidy 
which is presently being bome 
by Oil PSUs. 

~by"'b5" 

4 

Not accepted, In 
respect of price 
stabilization fund. 
Accepted the 
recommenda-
tion regarding 
utilization of . a.a 
towards subsidy 
burden. 

6 

GOI have reduced customs Accepted 
duty on POS kerosene & 
domestic LPG from 10% to 5% 
w.e.f. 19.8.2004. 

MOPNG has requested State 
Govts. 10 reduce/maintain sales 
_ on petrol & diesel at earlier 
agraed levels I. •. 12% on diesel 
and 20% on petrol. MOPNG 
has taken up the issue to 
replace advalorem sales tax 
rates with specific rates. 
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14. 

15. 

18. 

~byMhbO .. 

2 

The amended Petroleum Regulatory 
Board 81ft ahouId be moved .. aoon 
as possible. 

The Anti Adulteration Cell which 
was wound up on 31.7.2004 should 
be made functional fol1hwtlh to 
check the menace of adulteration 
of petroleum products. 

Ministry should contain the 
expenditure for the year within the 
sanctioned. budget of Ministry and 
follow Instructions of MOF to 
observe austerity in non-plan 
expenditure. 

BHADRA 3, 1927 (.w.) 

3 

RevIsed ·BUI is being pwpered 
In COI'I8UtaIIon WIth law MIniIIry 
and Ie expected to be moved' 
as early as poaIbie. 

The MC was wound up w.e.t. 
31.7.2004 88 functioning of the 
cell had not made the desired 
impact on curbing adulteration 
of petroleum products. This 
Ministry has requested State 
Govt./UT administrations to 
strengthen ttlelr Inspection 
mechanisms to ensure that 
checka are carried out and 
stringent action taken against 
errant dealers. Chief Mlnislerl 
of all State GovtJUT have aJeo 
been requested to activate their 
enforcement agencies In 
d8tect1ng & prosecuting caaes. 
of adutteratlon and also 
InVOlving elected local bodies 
and consumer organizations In 
thle endeavour. Oil companies 
have been advleed to consider 
creation or separate wing 
headed by ED to report to 
Director other than Director 
(Marketing) 10 overs" 
monitoring of a/l activities and 
operations to curb adulteration 
of petroteum products. 

The actual expenditure during 
2001-02, 2002..()3 and 2003-04 
was well within the budget 
estimates for these yea,.. The 
expenditure during 2004-05 has 
also been kept within the 
sanctioned budget. 

4 

Not accepted due 
to reuona given 
in Col. 3 

17. GOI should finalise the related· The recommendations of the Accepted 
issues.' as mode of finance, 
maintenance of inventory, fiscal 
concessions etc. for setting up 
strategic storage tanks. 

Committee have been noted 
and neceuary IICtion to finalise 
the detatIs in thle regard .... 
being undertaken. 

5 
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18. 

19. 

20. 

2 

GOI shQuld vigorously pursue the 
issues of shortage of ethanol for 
blending with petrol, delay In grant 
of transport permits with State 
Govts. and should take urgent steps 
to cover the entire country with 5% 
ethanol blended petrol by end of 
2004-05. 

GOI should urgently complete the 
trials of bio-diesel blended diesel 
programme and launch the same in 
various parts of country on large 
scale subject to satisfactory outcome 
of trails. 

GOI should encourage the coal 
gaslflcailon process as altemative 
energy development and pursue the 
project in consultation with Planning 
Commission and Ministry of Power 
& Deptt. of Fertilizer. 

AUGUST 25, 2005 
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Shortage of mol ..... which is 
raw material for production of 
ethanol has affected the 
scheme of blending ethanol 
with petrol. The shortage is 
expected to continue in the 
coming sugarcane crushing 
season also. Due to non-
availability of sufficient ethanol, 
covering the entire country with 
5% ethanol blended petrol by 
the end of 2004-05 does not 
appear to be feasible. 

The price of bio-diesel obtained 
through tender is 3-4 times 
more than price of petroleum 
diesel. Although trials have 
resuhed in reduction of smoke 
and have not caused any 
operational problem in buses 
but till the price of blodiesel 
becomes competitive, launching 
of bio-diesel programme in 
various parts of India on a large 
scale would not be feasible. 

In order to meet the gap 
between demand and supply of 
natural gas, GAIL, 88 one of 
the measures, has been 
examining the issue of 
exploiting synthesis gas 
(Syngas) recoverable from coal 
especially in eastern sector. 
Syngas Is a mixfure of carbon 
monoxide and hydrogen which 
can be commercially used for 
power generation, fertilizer, 
hydrogen and methanol 
production. Based on 
preliminary discussions which 
Mis. Shell who are one of the 
pioneer in field of coal 
gassification, Detailed Feastillty 
Report (DFR) Is being 
prepared. For finalisatlon of 
location of plant and coal 

Covering of entire 
country with 5% 
ethanol blended 
petrol by the end 
of 2004-05 does 
not appNr to be 
feaalble clue to 
re880ns given in 
Col. 3 

Launching of 
country wide bio-
diesel programme 
not considered 
feasible at this 
stage due to 
reasons given in 
Col. 3 

Accepted 

5 
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21. 

22. 

2 

The oil marketing companIea should 
launch premium grade of petrol like 
'XTRAPREMIUM' of IOCl and 
·POWER- of HPCl which can 
deliver peak performancG to 
vehicles. OMCs should obtain 
feedback from vehicle owners about ' 
using such premium brand petrols 
which will enable them to bring In 
further improvements in the product. 

The CNG system should be 
extended to cltles in eastem region 
of country such as KoIkata. Th .... 
should be no time overrun in 
implementing these projects owing 
to lack of funds. 

BHADRA 3, 1827 (~ 

3 

availability MOU between GAil 
& Coal India Ud. has been 
initialised and Cil is awaiting 
Its Boards approval. Further 
action including consultation 
with Ministry of Power, Deptt. 
of Fertilizer and Deptt. of 
Chemcia" & Petrochemical. 
would be taken up depending 
upon the DFR. 

Regular Inter-action with 
customers at retail outlets as 
well as surveys/tests have 
revealed that vehicle owners 
have experienced one en more 
of following benefits after using 
premium grade pebOIs: 
- Extra mileage 
- Extra power & greater 

aoceIeration 
- Easy starting 
- Smoother running 
- Knock free drive 
- Reduced emissions. 

Oil companies have taken step8 
to expand the coverage of 
premium brand of petrol by 
launching them In new mark_ 
and In additional retail outl_ 
In existing markets. 

Supply of CNG In cities require 
following facilities-
- .ource of natural ga. 

lupply usually through 
tnmk pipeline. 

- natural gas distribution 
network in city 

- CNG dispensing station 
compriSing basic facilities, 
access to gal 
distribution network, CNG 
compressors, cascades and 
dispensers. 

There Is no natural gas pipeline 
in eastem atat .. of WB, Bihar, 
Orissa & Jharkhand. The 

4 

Accepted 

Accepted, in 
principle, .ubject 
to avallablHty of 
natural gaa 

5 
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23. 

24. 

25. 

2 

A small but separate Cell be 
created In IGl to exclusively pursue 
the job of liaslonlng with land 
owning agencies and OMCs for 
obtaining sites for CNG facilities 
spectaHy East DelhI. 

The frequency of exploration bids 
for CBM blocks should be 
incle8Hd. Committee be appraised 
of block-wise progress of CBM 
actIvitIee. for next 2 years alQngwIIh 
epecIfic mileetot 1ft to be achieved.. 

The activities for National Gas 
Hydrate Programme (NGHP) should 
be followed aaper road-map. More 
emphasis should be given to R&D 
activities, sclentlats pOlsessing 
adequate expertile Ihould be 
appointed and extra financial 
benefits besides commendation 
certificates ahouId be gtven to them. 

AUGUST 25, 2005 
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nearest source of gas supply 
is GAIL's Jagdishpur terminal 
about 800 km. from Kolkata. 
CNG projects In these cities 
will be taken up when source 
of gas supply is Identified and 
It ia found feasible to lay 
pipelines to supply gas for CNG 
projects. Funds are no 
constraint. 

A dedicated team of IGl Accepted 
personnel from Its Planning 
Department is constantly In 
touch with the land owning 
agencies to get sorne more 
plots in Eat Deihl. Two .. 
have already been lcMntified in 
IFC pocket in Gazipur, Mayur 
Vihar Ph... III and are likely 
to be In polsession of IGl in 
near future. 

Two rounds of bidding of CBM Accepted 
blocks have been completed. 
16 contracts have been signed 
for exploration and production 
of CBM. 7 blocks In different 
coal fields have been identified 
for offer under 3rd round of 
CBM. The block-wise details of 
CBM activities have been given 
in the ATN. 

At preaent, all activities under Accepted 
NGHP and Itsprojectl are 
being Implemented as per 
NGHP road-map. Scientists 
engaged in NGHP are highly 
experienced, possess adequate 
expertise in oil and gas 
npIoratlonlproduction and have 
good exposure to gas hydrate 
related scientific activities. As 
recommended by the 
CommiHee, MOP&NG would 
consider reward In terms of 
financial benefits for scientists 
achieving sIgnificant break 
through. 

4 5 
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The declining trend in field activities 
of PCRA should be arrested. PCAA 
should put In more efforts and step 
up 1ie1d activities In future. 

PCRA should make analysis in 
declining trend In implementation of 
promotional soft loan schemes in 
industrial, transport and agricultural 
eectOfl to promote efficient use of 
energy and its conservation. If 
necessary. the rate of Interests 
charged for such loans may be 
reduced to encourage more 
customers to go in for procurement 
of energy saving instruments which 
would lead to further energy 
coneervatlon. 

MOP&NG should take immediate 
and stringent steps to cum pilferage 
of crude all. 

8HAORA 3, 1927,(&tk.t) 
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PCAA would make all etfoI'ts to Accepled 
Itep up itl field actIvttIM in 
future. 

PCRA has taken the following Accepted 
measures to arrest the 
downward trend in soft loan 
disbursement schemes: 
- Regional and Sub-Regional 

Offices are being aeneitized 
to spread the awarene .. 
about soft loan promotional 
schemes. 

- A proposal for lowering the 
rate of interests. along wtIh 
other modifications In the 
existing schemea for 80ft 
loan is under coneideralion. 

Various preventive measures In AccepIed 
last two years to cum Inctdence 
of piNerage of crude oil. These 
include: 
- Mobile patrolling of oiIf .. ldI. 
- Bringing of vulnerable and 

high yielding seIf-flow welIII 
sucker road-pumps under 
Sarpench security system! 
Gram Rakahakpal. 

- Sensitize local about 
serious environmental 
system and fire hazards 
Involved in theft of crude 
011. 

- Quarterly onland security 
coordination committee 
meetings under 
chairmanship of DG. 
Police. 

- Distribution of awards to 
police officers who detec:tl 
burst gangs involved in oil 
theft/pINerage. etc. 

- Possibility of putting In 
place pipeline monitoring 
system to detect any third 
party intervention on 
pipeline in real-time to 
enable security to f8IIPOI"88 
Immediately . 

4 5 
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(b) Statement correcting reply to Unetarred 
Question No. 6082 dated 5.5.2005 regarding 
"LNG from Qatar" 

Part of the 
Question 

(a) & (b) 

For 

(a) & (b) During the visit of 
the Emir of Qatar, a 
proposal was made by the 
Indian side for 
progressively increasing the 
purchase of LNG from 
Qatar to 20 million tonnes 
over the next twenty years. 
Qater has agreed in 
principle of work towards 
this target. Commercial 
negotiations will commence 
shortly. 

"Placed In Ubrary, SH No. LT 288212005 

This correction atatement has been necessitated due 
to Inadvertent error in the answer. The reasons for delay 
In correcting the ~Iy are given in the Annex. 

Inconvenience caused to the hon. Member ia 
regretted. 

AnntlXu,. 

St.1tlmtJn1 showing fNSOfIS for dMly in IfIPIY to 1M 
Lair S8bhII Unslllfftld OIltlSIion No. 6082 cMltKI 
5.5.2005 by SM K. C. P.lllniamy, Mstnb6r 01 

P.n;.msnl, IfIgIInJing LNG from OIIMr 

Lok Sabha Unstarred Question No. 6082 by Shri K.C. 
Palanlaamy regarding LNG from aatar was replied by 
this Ministry on 5.5.2005. There were some inadvertent 
errors in the reply to the Question. 

The errors came to notice on 6.5.2005 while framing 
a reply to the Rajya Sabha Unstarred Question No. 5059 
dated 10.5.2005 regarding Import of LNG from Qatar. 
Action was Initiated immediately to rectify the errors and 
send a revised reply for laying in the House. However, 

{English} 

THE MINISTER OF PETROLEUM AND NATURAl 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): ·Sir, I beg to correct the reply to the 
Lok Sabha Unstarred Question No. 6082 answered on 
the 5th May, 2005 regarding LNG from Qatar as followa:-

Read 

(a) & (b) During the recent visit 
of the Emir of Qatar, a proposal 
was made by the Indian side for 
progressively increa.lng the 
purchase of LNG from Qatar to 
20 MMTPA over the next ten 
years. 

aince the Budget Session of the Partlament was closing 
on 13.5.2005, the time available did not permit to lay the 
revised reply in the House, after completing all the 
formalities, in that Session. 

(v) Statu. of Impiemantdon of recommanclMlona 
contained In the Fourth Aeport of the 
Standing Committee on Agriculture on 
Demand. for Or'llnt. (2004-05) pertaining to 
the Ministry of Food Procaulng Indu.t ..... 

{English} 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): Sir, I am laying this statement on statue 
of implementation of recommendations contained in the 
Fourth Report of the Standing Committee on Agrlcuhure 
(Fourteenth Lok Sabha) in pursuance of the direction 73A 
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of the hon. Speaker, Lok Sabha VIde Lok Sabha Bulletin 
Part-II dated 1 st September, 2004. '" (InltlfTIIpIions) 

MR. SPEAKER: You can lay it on the Table of 
H04ae. 

SHRI SUBODH KANT SAHAY: Without waiting the 
time of the House, I beg to lay the remaining part of the 
statement. 

MR. SPEAKER: It is not a question of wasting the 
time but of utilising the time in a better manner because 
there Is very little time available. 

"The Fourth Report of the Standing Committee on 
Agriculture (Fourteenth Lok Sabha) was presented to the 
Lok Sabha on 17.8.2004. The Report relates to 
examination of Demands for Grants of the Ministry of 
Food Processing Industries for the year 2004-05. 

As action taken statement on the recommendational 
observations contained in the Report of the Committee 
had been sent to the Standing Committee on Agriculture 
on 16.11.2004. 

·Lald on the Table and also place In Ubrary, See No. L T 28231 
2005. 

Ther. are 24 recommendations made by the 
Committee in the &aid Report where action ia ceDed for 
on the part of the Government. Theee recommendations 
mainly pertain to the issues like inadequate Budget 
aHocatton to the Ministry, provi8ion of 100 per cent grant 
for proceI8ing of horticultural produce In the North-Eastern 
region, earmarking a certain percentage of cradit to the 
FPI sector in the priority sector bank lending, creation of 
processed food development fund, earty flnaliaatlon of 
Integrated Food Law, liberalisalion of pattem of assistance 
for infrastructure developmenVfood park, merger of 
Agricultural and Processed Food Products Export 
Development Authority (APEDA), Marine Products Export 
Development AuthOrity (MPEDA), National Horticulture 
Board (NHB) with the Ministry of Food Processing 
Industries, supply of fNits to school children as midday 
meal, higher allocation of fund for technology upgradation 
scheme, establishment of National Institute of Food 
Technology, Entrepreneurship and Management (NIFTEM), 
creation of separate Department for food processing 
industries in each State, etc. 

The present status of Implementation of various 
recommendations made by the Committee ia indicated In 
the Annexure to my statement and the same ia laid on 
the Table of the House. I would not like to take the 
valuable time of the Houee to read out aU the contents 
given in the Annexure. I would request that thIa may be 
tntated as read. 

Status of ImpltHTltlntslion of RtICOITIll'Hlfldlllion6 ",.. by Standing CommIItH on AgI'icuIIuIrI in IINIIr "'" Rtrpott 
(14th Lok Ssbhs) on DtHnsnds for Gmnts (2004-05) of U. Mlnishy of Food ProctIS8ing 1nc1us1rit16 

Recommendation 
No. 

Gist of Recommendation 

1. 

2. 

2 

The Committee strongly recommend that 
curtailment of funds for this Ministry may be 
avoided at RE stage of the current year and BE 
of the remaining two years of 10th Plan Period 
may be substantially increased so that Food 
Processing Sector is able to play the envisaged 
catalytic role in transforming the national economy 
in a big way. 

The Committee, recommend that the Ministry 
should reconsider the matter and launch the 

Status of Implementation 

3 

The recommendation of the committee was brought to 
notice of the Ministry of Finance and Planning 
Commlulon. Though BE of 2004-05 of RI. 110 crore 
was reduced to RE of RI. 85 crant, however, an amount 0' Rs. 180 crore has been provided in BE 2005-06. 

North Eaatem States are being treated as difficult areas. 
Accordingly, financial assistance 0 33.33% of the project 



1 

3. 

4. 

'5. 

6. 
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100 per cent centrally funded Scheme for tapping 
the tremendous and unique potential of 
Horticulture Produce of the North Eastem Region 
alao hilly States for rejuvenation of the entire 
economy of the region. 

The Committee, strongly desire that the Ministry 
of Food Processing Industries take up the matter 
again with the Ministry of Finance and make out 
a stronger case for earmarking a certain 
percentage credit tot he Food Pl'OC888ing Sector 
by the financial institutions. 

The Ministry should &eriously take up the matter 
of creation of a -Food Development Fu~ with 
the Planning Commission again In order to make 
institutional finance available to new 
entrepreneurs on soft terms so as to give a fillip 
and stimulus to the a" development of the Food 
Processing Sector. 

The Committee desire the Ministry of Food 
Processing Industries to expedite the maner and 
present the integrated draft Food Laws to the 
Parliament at the earliest. 

The Committee, strongly recommend that the 
a"ocatlon for infrastructure 'Scheme should be 
enhanced positively at the RE Stage for 2004· 

3 

cost subject to a maximum of Rs. 75 Iakh is being granted 
for project in North East .. against 25% of the project 
coat subject to a maximum of Rs. 50 lakh in general 
areas. For setting up of unitallacilities for proce88lng 
horticulture produce, 50% of the capital cost subject to a 
maximum of Rs. 4.00 crore Is provided under MIni Mi8IIon 
IV programme. As financial assistance is in nature of 
grant and a stake is required from the promoter, It Is not 
possible to provide cent per cent central fund for the 
projects in North East. However, a propoaai to enhance 
the rate of assistance from 33.33% to 50% of the project 
cost has been formulated and had been &ent to the 
Plaming Commission for their Consideration. The Planning 
Commission has not agreed and the matter shall be taken 
up again. 

As desired by the Committee, the proposal to earmark a 
certain percentage of credit to the food proce88\ng sector 
under priority sector lending has been again referred to 
the Department of Banking for consideration. Their 
response Is awaited. 

Several plan schemes like infrastructure development 
scheme, technology upgradatlon/establlshment of FPI 
units, HRD, quality assurance R&D, backward & forward 
linkages, generic promotion etc., have been implemented 
for promotion of food procesaing industries. An amount 
of Rs. 180 crore has been provided for expenditure under 
these schemes in BE 2005-06. An enhanced amount is 
likely to be allocated for these schemes In the subsequent 
years. ACCOrding to available Information bank credit Is 
hardly a problem for genuine entrepreneurs. As such, 
creation of food development fund may not be viable 
proposition. The Ministry already undertakes EDP 
programmes with a view to enhance entrepreneurial skills 
of the intending persons. 

Group of Ministers (GaM) set up for examination and 
finalization of integrated food law has since cleared the 
proposal. The cabinet has in its meeting dattKI 04.08.2005 
In-principle approved the Integrated Food Law. Further 
necessary action has been Initiated. 

Allocation for the infrastructure scheme has been 
increased to Rs. 49.00 crore in 2005-06. Progre881 
functioning of food partes is being reviewed on regular 
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05 and alao In the coming yu ... 80 tNd all the 
activities under the Schemea are fully operational 
in order to develop infrastructuraJ faciUtie8 for 
Food Processing Sector. The Committee further 
desire the Ministry to Ilberallae the pattem of 
aaslstance and generate awareness about the 
Food Parks in order to attract more viable 
proposals and make concerted efforts to make 
all the sanctioned Food Parks fuDy operational 
as earty as poaeIbie. 

All promotional organizations viz. APEDA. 
MPEDA, NHB etc. working in the 'ield of 'ood 

I 
processing, preservation and storage should be 
brought under single administrative control of 
MFPI. 

The Ministry in coordination with State Nodal 
Agencies and Directorate of Fruit and Vegetable 
Processing should examine the .... ibiltty of 
supply of fruits in consultation with the Ministry 
of Human Resources Development for distribution 
to schools as part of Mid Day Meal. 

The Committee strongly recommend that the 
Scheme of cold chain be implemented .. earty 
as po8eible. The Ministry should aIao take all 
the .... ntial measure in cooperation with the 
concemed Miniatri.. for improving the roadl 
leading from farm where perilhable goode are 
produced to the Urban Market Ar .... Th. 
Gov.rnment may al80 conlider providing of 
refrigerated Rail Wagons. cargo and V .... 1a to 
transport the perishable food Items from the 
ramote locations to major markets and conaumera 
centres so that grow,... gat remunerative prices 
and the from the remote locations to major 
markets and consumers centres 80 that growers 
get remunerative prices and the consumers get 
quality fresh food Item. 
The Committee desire that the Ministry may 
identify the district and regions having major fruit 
and vegetable clusters 80 that theee could be 
made the nodal points for creation 0' Food 
Processing Infrastructure facilities. 

3 

b .. I.. In order to discuss various issue. Including 
problema being faced by food parka. • Conference of 
State Nodal Agenclee was held In New Deihl on 13th 
October 2004. A Conference of State MInIstriee of Food 
Processing was al80 held on 5th November 2004. State 
Govemments have been requested to make vigorous 
efforts in coordination with Implementing agencies so u 
to make food parke oper.tlonal .t the eartleat. As 
recommended by the Committee, a proposal to liberalize 
the pattem of ... Iatance under infraItruclure ICheme for 
Food Park, abattoirs has been formulated and sent to 
the Planning Commlulon. TheIr approval la atIIl awaited. 

The matter regarding merger of APEDA, NHB etc., with 
MFPI has been conaidered by the Committee of 
Secretaries and found not acceptable 80 far. A propoeal 
has again been moved to the Cabinet Secretariat. 

Matte... relating to schools fall within purview of the 
MinJetry of HRD/State Govemments. Accordingly. the 
recommendations of the Committee have been forwarded 
to the Ministry of HRD for necessary action. 

The Scheme of Cold Chain f.cillty ha. slnc. been 
implemented. 
Food proceaIng Infrutructure faollitl8l like food perks 
are generally oreated in regional...... having adequate 
agrIcuIturaJ produce clue... So for 50 Food Parka have 
been eanotloned In different parte of the country. As 
regards improvement of roads, provl8lon of refrigerated 
rail wagons etc., the recommendation hu been brought 
to the notice of the Minlstrl.. of Surface Traneport and 
Railwaya for taking necneary action. 
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The Ministry of Finance and the Planning 
Commission be pursued to reaHze the Importance 
of Human Aesource Development in the Food 
ProcesSing Sector and Increase the allocation in 
future stages. 

A coordinated approach needs to be adopted 
for promoting cultivation of procesaable varieties 
and popularize the same among processors and 
farmers. The Committee expect the Ministry to 
prepare, compile and disseminate information on 
all processable varieties of Fruits and Vegetables 
and attract entrepreneurs In the field of Food 
Processing. 

The Ministry should direct their attention and 
coordinate with Indian Council of Agricultural 
Research, (ICAR) Agricultural and Processed 
Export Development Authority (APEDA), National 
Horticultural Board (NHB) and the State 
Department to popularise the development of 
organic food processing and its marketing. 

The Ministry to extend the Food Fortification 
Scheme to all the flourmllls and examine 
earnestly the feasibility of making the existing 
Scheme for fortification popular and institute 
measures accordingly to control malnutrition. 

The Ministry should mount an effective publicity 
campaign through print and electronic media 
including local news papers giving detailed 
Information about benefits likely to accrue from 
Its Schemes, procedure for availing the benefits, 
terms of investment, avenues for earning a 
handsome return etc. 80 as to attract more 
entrepreneurs. 

The Committee feel strongly that collection and 
complication of relevant data is an essential 
since-qua-non for the formation of National Policy 
for Food Processing sector and therefore expect 

3 

The MFPI is taking necessary steps for development of 
human resources for FPI sector within the available 
resources. Meanwhile enhanced amount of As. 37.00 
crore has been provided for HAD scheme in BE 2005-
2006. 

A scheme of backward linkages has been implemented 
by the Ministry facilitating inter-alia for cultivation of 
processable variety of farm produce. Ministry also extends 
financial assistance to research Institutions lika ICAA and 
other A&D institutes, which undertake programmes for 
research of processable variety of tarm produce. These 
recommendations have also been brought to the notice 
of ,the Department of Agricultural Research and Education 
with request to nominate representatives of the Food 
Processing Industry on Boards of ICAR etc. 80 as facilitate 
better understanding of mutual interest. 

The recommendation has been noted for appropriate 
action In consultation with the Ministry of Agriculture and 
other agencies. 

The matter regarding food fortification, nutrition etc., Is 
being handled by the Department of Women & Child 
Development. However, the provisions of the scheme were 
dlacussed In the Conference of SNAs held on 13th 
October, 2004 and they have been requested to take 
necessary steps for popularizing the scheme among the 
entrepreneurs. 

The recommendation of the Committee has been noted 
and necessary action already taken to give publicity about 
benefits of the schemes of the Ministry. 

An action planlvlsion dbcument for development of food 
processing seCtor has been praparad. Necessary action 
to collect and compile data about FPI sector for use of 
the Ministry is also in progreaa. 
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the Ministry of make conce,.d endeevours in 
this direction. 

The Committee, strongly recommend that in order 
to strengthen the Food Procesaing Sector, SNAs 
and PPRC should be strengthened further and 
enhanced allocations made in the future years. 

The Committee recommend that the Scheme for 
Quality Control and Research Development 
should get higher allocation and the Ministry 
should take the responsibility to use these 
allocations fully by formulating attractive schemes 
to develop all the segments of Food Processing. 
Provision should be made within the Scheme to 
provide aUractlve incentives to the research 
personnel employed in the projects. 

The Committee strongly recommend that the 
scheme for establishment/modernization of FPls 
should be scheme for estabUehmentl 
modemizatlon of FPls should be accorded due 
importance and accordingly made higher 
anocationa. 

The Committee appreciate the efforts being 
undertaken' by the Ministry about NIFTEM and 
expect early flnaliaation of the feasibility report 
so that the apex body for food developing. food 
technology and management is set up at the 
earliest. 

The Ministry of Food Processing Industri.. to 
borrow the technologies adopted by countries Uice 
Japan. Thailand and Bangaldesh to exploit the 
existing vast marine as well as Inland fishery 
resources In India. Special attention also needs 
to be directed to promote cotd water fisheries 
and the fisheries in perennially water logged 
areas. 

3 

A proposal to amend the scheme for providing higher 
grant of SNAs has been formulated and unt to the 
Ministry of Anence for their consideration. Their approval 
18 awaited. As regardl PPRC, It h.. been decIcIecI to 
upgrade the Institute to Include activities like processing 
of milleta, oiIHeds and pu .... within lie ambit. Necessary 
fund Is provided to the Institute from the Budget of the 
Ministry. 

The budget allocation for the scheme of quality assurance 
& R&D has been Increased from RI. 3.00 crore in RE 
2004-05 to Rs. 10.00 crore in BE 2006-06. A proposal to 
liberalize the provision/pattem of assistance under the 
Scheme is also under consideration. 

The Government has since Increued budget aBocatIon 
for the scheme for technology upgradationlestabllshmentl 
modemlzation of FPls from Rs. 35.00 cront in BE 2004-
05 to Rs. 49.00 erore In BE 2005-06. Approvela for 
enhancing allocation of fund from Rs. 98 crore to As. 
296 crore in X Plan are being eought. 

DetaIled Project Report on NIFTEM Is ready. The propoeal 
has been accepted by the Planning Commission In 
principle. 

Keeping In view the recommendation of the Standing 
Committee all StateslUTs have been requested to taka 
nece88ary steps for popularizing mechanical dryer In fish 
drying and also for utilizing avaJlable applied r .... rch In 
tapping solar energy for fish drying. Asa.tanoe of NCDC 
has also been sought to advise fisheries cooperativell In 
this regard. CFTRI Mysore and Central Institute to FIih, 
Technology. have also been requested to initiate mea8UI88 

to intensify research on technology for cost effective 
mechanical dyers. 
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2 

It is •••• ntlal that the Ministry In.tltut. a 
mechanism for receipt of Utilization Cer1lflcatea 
within the .tipulated tim. frame. In case of 
apparent failure, the Ministry can consider to stop 
the eecond Installment and also take stringent 
action against the default.,. making them to 
refund the money, togeth.r with penal Int.rest 
thereon. The Committee would also like to fumlsh 
a etatement of the grants sanctioned, stat.-wl .. 
and the utilization certlflcat.. r.celved and 
awaited. 

The Commltt .. , strongly r.commend that the 
Ministry should re.xamlne the scheme to make 
it encouraging and popular so that more viable 
proposals come forward to the Mlnl.try for 
availing of assistance with a view to attaining 
the objective of standard quality and hygienic 
milk and milk products in the country. 

The Ministry .hould take all the nece88ary steps 
in coordination with the concerned Ministries to 
patent the Indian Vegetarian Food items in right 
earnest. 

The Committee recommend that the Ministry of 
Food Processing Industries being the nodal 
Ministry to develop Food Processing Industrlae 
in the' country, .houJd p.rsuade the Stat. 
Governments for creation of a separate Mlnistryl 
Oepartm.nt exclusively to deal with Food 
Processing Industries, where they do not .xIst 
for the speedy Development of Food Proceaslng 
Industries. 

12.14 hr •. 

(vi) StatUI of Implem.ntatlon of recomm.ndatlon. 
contained In the S.cond A.port of the 
Standing Committee on Energy on Demand. 
For Grant. (2004-05) pertaining to the Mlnl8try 
of Non-Conventlonal Energy Sourcea 

{Engli6hJ 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 

3 

A tim. frame has since been p .... crlbect for obtaining 
UCs In resp.ct of 1st and 2nd Installment.. 2nd 
Installment is wlthh.ld If UC for 1 st Installment III not 
receiVed. The reqUisite Information about UCs Is being 
collected and will be fumishect to the Committee on receipt 
of the same from State Governments. 

Th. procedure regarding prOO888lng of applications for 
grant to FPI units Including dairy units has been simplified 
and str.amllned. As a result s.v.ral caae. for uelatance 
to dairy units have been approved. 

The recommendation has been forwarded to the 
O.partments of Commerce and Industrial Policy & 
Promotion for taking necessary action In the matter. 

Based on the recommendation of the Committee, the 
State Govts. were persuaded to create a separate 
MinlstrylDeptt. exclusively to deal with promotion of FPls 
in the respective States. The Govts. of U.P., W.B. and 
Karnataka have since set up separate MinistrylDeptta. for 
f&EKI proce88lng. Similar information from other States III 
awaited. 

MUTTEMWAR): Sir, with your permi88ion, I beg to lay 
the statement on the Table of the House. 

-I am laying this statement on the statuI of 
implementation of recommendations contained in the 2nd 
Report of the Standing committee on Energy (14th Lok 
Sabha) In pursuance of the direction 73A of the Hon'ble 
Speaker, Lok Sabha vide Lok Sabha Bulletin-Part II 
dated September 01, 2004. 

-laid on the Table and also placed In Library, See No. L T 
282412005. 
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The 2nd Report of the Standing Corrvnlttee on Energy 
(14th Lok ubha) was pntHnted to the Lok Sabha on 
18.08.2004. The report ... Ia" to the ExamInation of 
Demands for Granta of Mlnlatry of Non-conventional 
Energy Source for 2004-2005. 

Action Taken Statements on the recommendatlonl/ 
obeervatlonl contained In the 2nd report of the Committee 
had been Hnt to the Standing Committee on Energy on 
24.11.2004. 

There .re 17 recommend.tlona m.de by the 
Committee in the said report where adion Is called for 

on the part of the Govemment Th... recommendatlone 
p.rt.in m.lnly to inull like .ugmenting budgetary 
reaourcea, Implementation related IlIu.. of vanoua 
renewable .n.rgy programmea, Hpeclally arnall hydro 
power, wind power, blomue pow.r and remote vln.ge 
electrification. 

Th. p ..... nt ltetue of Implement.tlon of the V.rlOUI 
recomm.ndatlona made by the Committee Is Indicated In 
the Annexure to my Stat.ment which is laid on the Table 
of HOUle. I would not like to take the valuable time of 
the House to read out the cont.nts of this Annexure. I 
would requeat that thle may pl.... be considered .. 
read. 

Action r61a1n on IhtI R~~tIons eon16/nt1d in IhtI 2nd R."ott 
01 IhtI Stsnding CDmm/IIN on EMI1/Y (2OOtI-05) 

SI.No. 

1 

1 .. 

2. 

3. 

Recommendations 

2 

Variations In expenditure are clue to Inheremt 
lacuna. In the budgetary mechanllm of the 
Ministry which require urgent attention .nd 
intensive dilcullions with the Minlatry of Finance 
and the Planning Commilalon to eneUre the full 
utilization of allocated budget In a .... Itorm m8nner 
spreading over all the four quarters of the 
financial year. 

MNESIIREDA should t.ke effective steps to 
review their procedures etc. and simplify 
requirements of documents 80 that the targeted 
utilization of IEBR funde can be achieved. 

The Ministry should seek budgetary .upport for 
Incr .... d outlays In R&D and chalk out a 

Para Nos. Statui of Implementation 

3 4 

2.9 Th. Ministry's schemea involvea provilion of 
Central Ananclal Alalstanc. (CFA) to • host of 
agenci .. , Including State Govemments. Thus, for 
Implementation pUrpoael, it is solely dependent 
upon them and consequently the quantum and 
p.ttern of utlliz.tion of funda Ie sometimes 
affected by field level constraints over which the 
Mlnlatry h.s no direct control. Despite the 
.foresaid, every effort Is mad. to ensure that 
the quantum and patt.m of utilization of funds 
are aatist.ctory. 

2.10 Despite beat efforts, there will be some v.rlation 
between BEIAE and actual lEBA 88 IAEDA's 
requirem.nt of resourcH Is dependent upon 
actu.1 disbursements that .... affected by a host 
of external factors such 88 delaY' by borrowers 
in project implementation, delaY' in AlP8yments 
etc., over which IAEDA hu no direct control. 
Even then, every effort Is made to narrow down 
variations to the minimum. Further, IREDA has 
taken steps to 8irnplify ita syetema, procec:Su .. 
and documentation requirements. 

2.11 During 2005-06, the BE for R&D and support 
for technical institutions increased '. from 
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programme to utilize the amount. The Committee 
may be informed of the action taken In the 
matter. 

The Committee recommends that the Ministry 
should conduct a detailed study into this issue 
and formulate a viable scheme of energy from 
metropolitan waste. 

Steps to be taken to encourage the private sector 
participation in implementation of SHP projects 
and remove the difficulties faced by them in the 
execution of the SHP projects. The Committee 
recommend that these should be identified with 
the help of entrepreneurs and corrective steps 
be taken. 

The committee feels that the Govemment should 
also examine whether the amount provided as a 
financial support under SHP programme for the 
projects to identify new sites is sutrlclent or needs 
any enhancement. 

Appropriate steps should be taken to attract 
investors for canal based SHP projects. 

3 4 

Rs. 24.25 crore in 2004-05 to Rs. 54.10 crore 
during 2005-06, which corresponds to around 9 
per cent of the GBS. In the medium-term, the 
aim is to increase this share to around one-third 
of GBS in fulfillment of the goal of making the 
country a net-foreign exchange eamer In the new 
and renewable energy sector and in keeping with 
charter of the Ministry, being a scientific 
department. 

2.12 A scheme for Municipal Solid Wastes (MSW) to 
Energy has been formulated. However, on 
account of a recent interim order of the Supreme 
Court Its operation has been stayed. Final orders 
of the Court are awaited. 

2.33 The aim is to deploy around 2 percent of the 
additional power generating installed capacity 
from Small Hydro Power (SHP) during the 10th 
and 11 th Plan periods corresponding to around 
2000 MW. As much as 2 per cent, ':6'1267 MW 
of the additional power generating installed 
capacity that has been commissioned during the 
first 3 years of the 10th Plan (2002-2005) has 
come from small hydro power. The target of 2 
percent from small hydro power is being 
maintained. The incentive scheme of the Ministry 
that supports SHP projects has been reviewed 
to make it more effective for private investment 
with the level of CFA for both the private and 
public sectors pegged at the same level. A 
detailed resource assessment is proposed to be 
carried out with the aim of bringing down 
transaction costs of small hydro power 
developers. 

2.34 The financial assistance provided under the 
scheme of Identifying new sites has by and large 
served its purpose as SHP development is 
meeting the broad aim of 2% of the additional 
power generation installed capacity in the country 
being contributed by this sector. 

2.35 As stated in response to Recommendations Serial 
No.5, CFA for the private sector has been made 
at par with the public sector which should further 
help In attracting investment in the SHP lector, 
Including canal based and dam-toe-end projects. 
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SHP projects which can be renovated and 
modernized In a cost-effective manner should be 
encouraged to undertake R&M works in a time-
bound manner. 

The variation in the actual expenditure .. a-vis 
BEIRE under wind power programme clearly 
reflects the faulty budgetary estimation of the 
Ministry which in the opinion of the Committee 
needs to be rectified. The Ministry should a110 
have oIose monitoring for such activItiea. 

The Committee desires that the Ministry should 
keep its efforts to attract private participation In 
wind power potential states 10 as to achieve the 
targets. 

The Committee desires that sufficient funda 
should be allotted for R&D under wind energy 
programme and should enlure that the funds 
available are optimally utilized. 

The Committee recommends that the Govenvnent 
should make all out efforts to utilize the allocated 
amount fully under Remote Village Electrification 
Programme and inform accordingly. 

3 4 

2.26 The existing scheme encourages taking up RIM 
of existing stata/publlc sector SHP projects which 
are over 7 years old subject to fulflUment of 
scheme conditions and the proposal having a 
positive benefit-cost ratio. 

2.46 Wind Power Projects do not receive any C.ntraI 
Financial Assistance. How.v.r, funds are sought 
only for promotional and Institutional support for 
activities such as resource 88888SI1l8nt etc. Thus, 
it Is likely that there may not be a one to one 
correspondence between budget allocation and 
targets for the sector. For Instance, the likely 
inveatment in wind pow.r eector during 2004-06 
Is eetimated at around Rs. 5500 crore againIt 
which the actual expenditure for the year w. 
only Re. 13.69 crore on the sector. 

2.47 Under the Electricity Act, 2003, regulators ant 
empowe.red to determln. a quota for grld-
Interactive renewable power and ftx preterenllal 
tariffs tor the Mme. Since the State Electricity 
Regulatory Commiulons (SERCs) are quuI-
judicial bodies, the role of the Minietry is IImfted 
to providing Inputs tor the electricity and tariff 
policies. However, stepa are being taken to 
Improve l'8IOurce ...... m.nt data b... and 
categorize the quality of potential sit.. on a 
7 point scale, akin to that adopted In the United 
States. 

2.48 The aim of the Ministry Is to support de8lgn, 
development and commercialization of indigenous 
MW scale wind electric generatora of intematlonal 
standards, specifications and performance 
parameters and that are low.r in costl. 
Intemationally, wind pow.r generation costs are 
coming down and efforts are underway to align 
Indigenous wind power gen. ration costs to 
International levels by, among other things, better 
resource classification and more advanced 
resource data bue as stated in response to 
Recommendation SI. No. 10. 

2.60 The Recommendation has be.n noted for 
appropriate necessary action. 

,. 
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The Committee desire that the Ministry should 
multiply their effofta and ensure the participation 
of Panchayatl Raj Institutions, Cooperative 
Societies, NGOs etc. on a large scale under 
Remote village Electrification Programme. 

The committee recommends that the Ministry 
should approach the Planning Commlsslonl 
Ministry of Finance for an increase In outlay for 
Remote village Electrification Programme 10 that 
the coverage of this programme to be Increued 
from 5000 villages to 10000 villages or more 
during the 10th plan Itself. 

The Committee feels that Govemment should 
review IREP and RVEP programmes and ... 
whether these can be run as a unified 
programme .80 that there 18 no duplication of 
efforts and if kept separate should be 
supplementary to each other. 

The Committee thrust the Govemment would 
make persistent Resurch and Development in 
biomass and a multi-fold expansion of the 
deployment of these syaI8m8 in the coming years 

3 4 

2.61 The Recommendation hu been noted for 
appropriate nec ... ary action. 

2.62 The 10th Plan outlay for the VIllage Electrification 
Programme for electrification of 5,000 vlllag.. Ie 
Rs. 735 crore. However, to align the &Cheme to 
the aims of the Rajeev Gandhi Grameen 
Vldyutlkaran Yojana (RGGVY) and the National 
ElectrICity Policy 2005 (NEP), It now envIaagee 
electrification of remote cenaue vllIagM through 
distributed generation by making available a 
minimum -lifeline- supply level of 1 kWhl 
household/day of reliable and quality electricity 
of .paclfled standards at reuonabIe ,. ... , .. a 
merH good. Consequently, an amount of Re. 810 
crore would be required during the 10th Plan 
period. The additional fund requirement of 
As. 175 crore for providing electricity to 5000 
remote census vlllag.. will be met out of the 
existing 10th Plan outlay of the Ministry. The 
Planning Commission has been reqUllted to 
accept the 18me. During the 11th Plan, however, 
the remaining 20,000 remote ceneus village are 
proposed to be covered for which a provillon of 
around Rs. 5400 crore will be sought at an 
average rate of Rs. 27 lakh per village at 90 
per cent CFA level. 

2.63 While the Remote Village Progranvne ia expected 
to cover only around 25,000 remote censUi 
villages, IREP or a related programme could 
cover the remaining 5.55 lakh electrified or to 
be electrified census villages in the country for 
prOvision of non-electrlcial renewable energy 
services of lighting, cooking and motive power. 
The Remote Village Electrification programme 
whose aims are aligned to natlonel goals should 
ideally retain ita distinctive character for focused 
implementation and effective monitoring. 

2.71 A separate bio-energy development groups hal 
been created In the Ministry wtth the sole aim 
and purpose of developing all bio-energy related 
technologieS. Alongside, the National Institute of 
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may become a rulity. The Committee may be 
apprlMd of the effol1a made In IhII direction. 

The Committee strongly recommende that the 
Ministry should draw up an action pI.n Including 
technology and reaearch aupport for exploitation 
of baguee co-generatlon and Committee would 
aIIo like to be apprised of the action taken In 
this regard. Similarty, the Committee feel that 
the Mlniltry Ihould formulate a poltcy which 
faCilitate lingle window cle.r.nce for luch 
projects In lugarcane producing Stat .. , e.g., 
Maharalhtra, U.P., T.mll Nadu etc. The 
Govemrnent could aIao conlider giving financial 
incentives for such projects. 

12.14"2 h .... 

(vii) Statui of Implementation of NCOmmendatlon. 
contlllMd In the Second. Fifth, Sixth .nd 
Seventh Reporta of the Standing Committee 
on A.I...,. 

/EfI{/Ii6h) 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): Sir, with your permission, I 
beg to lay the statement on the Table of the House. 

°1 am laying this statement on the status of 
I~mentation of the recommendations contained il'\ the 
2nd, 5th, 6th and 7th Reports of the Parliamentary 
Standing Committe on Railways (2004-05) in purauanc8 
of Directive 73A of the Hon'bIe Speaker, Lok Sabha 

.a...Id on the T~ and also placed In library, See No. L T 
282S12OO5 

3 

Renewable Energy (NIRE), an Inllttutlon of this 
Ministry at Jalandh.r, Punjab, would allo foeUl 
solely on blo-energy and synthetic fuels. 

2.72 Many sugar milia for historic reasons, especially 
those In the cooperative aector are not financially 
lound apart from facing liquidity problems. They 
have also not been In a pOlltlon to expand to 
the minimum "economic size- of 2500 tonn'" 
day. Consequently, many lugar milia with. 
potential for cogeneration .... unable to 8CC8II 

bank loanl for putting up cogeneration facilities. 
Further, cogeneration II more viable In auger milia 
having • longer CNlhing MUOn, eepecIllly thole 
.Iong the cout line. ThuI, many auger milll not 
having theM limitations have "rudy gone In for 
cogener.tlon or are showing InterHt to do 10. 
The Mlnlltry support. cogeneration through 
provlalon of CFA. Since the matter of preparing 
bankable propoaals for cogeneration is a complex 
I .. ue because of the limitations stated above, 
altemate rout.. are being explored to Introduce 
joint ventures wherein the JV partner would bring 
In a bulk of the requirement of additional funds 
for setting up cogeneration facilities and .hare 
the benefits with the sugar mill owner of the 
sale proceeds of aurplua electricity. 

Issued vide Lok Sabha Bulletin-Part II, dated 1.t 
September, 2004. 

The 2nd Report of the Committee on "On-golng & 
Pending Projects, - presented to the Lok Sabha on 
02.12.2004, contained 4 recommendations which were 
conaIdered by the Ministry of RaHwaye and Action Taken 
Not.. thereon were tumlshed to the Committee on 
05.05.2006 (Englllh version) and on 25.05.2005 (Hindi 
version). 

The 5th Report of the Committee on -Safety and 
Security In Indian RailWays, - presented to the Lok Sabha 
on 22.12.2004, contained 26 recomm~ndallons and Action 
Taken Notes indicating the action taken by Govemment 
thereon have been furnished to the Committe. on ' , 
27.05.2005 (English version) and on 07.06.2005 (Hindi 
veraion). 

The 6th Report of the Committee on "Rail Network 
In North East Region-Expansion and Investment-, 
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presented to the Lok Sabha on 02.04.2005 contained 12 
recommendations and Action Taken Notes indicating the 
action taken by the Government thereon have been 
furnished to the Committee on 03.06.2005 (English 
version) and on 28.06.2005 (Hindi version). 

The 7th Report of the Committee on MATNs on 1st 
Report on Demands for Grants (2004-05) of the Ministry 
of Railways,' presented to the Lok Sabha on 02.03.2005, 
contained 4 recommendations and Action Taken Notes 
thereon have been furnished to the Committee on 
27.05.2005 (English version) and on 06.06.2005 (Hindi 
version). 

Statements showing details of all the 
recommendations contained in these Report and 
implementation status thereof are enclosed. Since the 
atatements are voluminous, I request that the same may 
be taken 88 read. 

12.15 hr •• 

BUSINESS OF THE HOUSE 

{Engli8IIJ 

THE MINISTER OF PARLIAMENTARV AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): Sir, with your permission, I rise 
to announce that Government Business during the 
remaining part of the Session will consist of:-

1. Consideration of any item of Government 
Business carried over from today's order Paper. 

2. Consideration and adoption of the 
recommendation of Railway Convention 
Committee (2.004) contained in their Second 
Fleport on 'Rate of Dividend for 2005-08 and 
other ancillary matters'. 

3. Consideration and passing of the Railways 
(Amendment) Bill, 2005 88 passed by Rajya 
Sabha. 

4. Consideration and passing of the following Billa, 
as pused by Rajya Sabha:-

<a) The Hindu Succesaion '(Amendment) BUI, 2006; 

(b) The DiapIaced Pel'8orw Claims and Other Laws 
(Repeal) Bill, 2005; 

(c) The Immigration (Carriers' UabiJlty) Amendment 
Bill, 2005; 

(d) The Sree Chltra Tlrunal Inatitute tOr Medical 
Sciences and Technology, Trivandrum 
(Amendment) Bill, 2005; and 

(e) The Warehousing Corporations (Ama'Klrnent) Bil, 
2006. 

SHRI SUNIL KHAN (Durgapur): Sir, the following 
items may be included in the next week'i agenda:-

(1) The problem faced by the students of MBA, 
Department of NIT, Durgapur and their ca .... r 
Is being· jeopardlsed. 

(2) Due to damage of ROB at Panagarh NH-2 within 
three years of Its construction and NH-2 four-
laning are not constructed as a reSult from 
Moregran junction to Panagarh is completely 
jammed which Is the life line of Eastem India. 

MR. SPEAKER: Shri Glrdharl La! Bhargava - Not 
present. 

Shrl Ramdas Athawale - not present. 

/T"",*tionJ 

SHRI BACH I SINGH RAWAT 'BACHDA' (A1rnora): 
Mr. Speaker, Sir, following items may be included in the 
agenda of next week:-

1. There is a need to launch special driVe for 
recruitment in para-military forces for the youths 
of hilly border areas of Uttaranchal by fixing 
special quota like Jammu-Kashmir. 

2. Keeping in view the future of students there is 
a need to make urgent appointment to the 
hundreds of vacant posts of lecturers and 
teachers lying in govemment High Schools and 
Intermediate Colleges in the hlHy states of the 
country especially in Uttaranchal. 

SHAI SHAILENDRA KUMAR (Chall): The following 
Items may be included in the next week's list of BusIneas: 

1. The reservation for the women belonging to the 
scheduled castes be provided on the basis 01 
their population, the right to decide the women 
candidate's seat should be left to the political 
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parties and not to the Government or 
Commissions. 

2. Ten percent aeets for women should be ruerved 
separately Instead of 33% and the reservation 
for SC women ehould be made separately. The 
seats reserved ear1ler should remain same. 

SHRI RAJESH KUMAR MANJHI (Gaya): The 
following subject may be included in the next week's list 
of Business: 

Need to declare the Pitra Paksha Fair to be held in 
Gaya city in Bihar 88 a Nattonal Fair. 

SHRI PUNNU LAl MOHALE (8Ilaapur): The following 
subjects may be included In the next week's List of 
Business: 

1. The destitutes, handicapped and deaf and dumb 
people who are included In the category of below 
poverty line are getting very little assistance from 
the Government. These people are facing 
difficulty in earning their livelihood. There Ie a 
need for the Government to declare Guaranteed 
Work Scheme for their development, 
accommodation and treatment and provide 
guarantee of other facilities like free eduCatIon, 
treatment and facilities for the development of 
one lakh people in a year in every state be 
provided. 

2. Guru Ghasldas University under Bllaspur lok 
Sabha Constituency In Chhattlagarh has been 
running for many years. There Is a provision 
under the Central rules for setting up a university 
in the scheduled castes dominated areas. Out 
of the 90 A88embly aeata, 34 seats are reserved 
for the tribal people and 10 .. ats for the 
scheduled castes. Therefore, the Guru Ghaaidu 
University situated In the scheduled cutes 
dominated areas be made a Central University. 

SHRI CHANDRA MAN I TRIPATHI (Rewa): Mr. 
Speaker, Sir, the following subjects may be included for 
consideration in the next week's list of Busln ... : 

1. The National Highway No. 27 is in a very 
dilapidated condition from Suhagl till ChaIghat 
before ~ beginning of uaar PradeIh tanttory. 
It Is a very Important highway and thouaandI of 

vehlclea ply on It everyday. Thent .... a large 
number of induatrIaI units, lChooll and degree 
level schools on both aide8 of thie highWay due 
to which this route always remains busy, There 
is always an apprehenaIon of accidents and they 
do take place also due to the dilapidated 
condition of this highway. Therefore, there Is a 
need for conaideration of making neceuary 
allocation of fund for renovation of the said NH· 
27. 

2. Land from the farmers Is acquired by the Cil to 
open coal mines for mining and marketing of 
coal. There ie a need for consideration of Cil's 
working in regard to the resentment arialng 
among people due to thousands of cases related 
to rehabilitation, job and monetary cornpenaation 
remaining pending, obstruction in coal supply for 
small scale industri.. due to adoption of e· 
education system and gross Irregularities 
committed in allocation of captive blocks for 
industries and core sector. 

SHRI GIRDHARI tAL BHARGAVA (Jalpur): Mr. 
Speaker, Sir, the following subjects may be Included In 
the next week's List of Buslnees: 

1. The FM Channel started from the Doordarshan 
Kendra In Jalpur should air programme for 24 
hours like Delhi and It should play more Bhaktl 
Sangeet and national programmes. 

2. More financial assistance and financial package 
should be given to Rajasthan under Gadgll 
Formula as per the Rajasthan's population, area, 
geographical situation and It receives only one 
per cent water of the rivers in the country. 

/Engli6hJ 

MR. SPEAKER: Shrl Chandramanl Trlpathl-not 
present. 

Dr. Laxminarayan Pandey to speak. 

/T,.".IkJn/ 

DR. LAXMINARAYAN PANDEY (Mandsaur): Mr. 
Speaker, kindly include the following Item of public 
importance in the list of Buslneu for the next WHk:-

"The work of gauge-converslon on the Udaipur-
Chlttorgarh RaIl DIvIsion has been completed by the 
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Railways recently keeping In mind the needs of the 
general public. Even so, thousands of puaengers 
would have to face hardships until the gauge-
conversion work on the Nlmach-Ratlam division Is 
completed. Hence, work on this division which is on 
the priority list, may be completed expeditiously In 
public Interest.· 

SHRI MOHAN RAWALE (Mumbal South-Central): Mr. 
Speaker, Sir, I have given notice for Privilege Motion. 

{English/ 

MR. SPEAKER: That is under my consideration. 

... (Infllmlpllons) 

rr",nslslionj 

SHRI MOHAN RAWALE: It hu been mentioned 
therein that the reply given In reapect of APM wu 
incorrect. 

{English/ 

MR. SPEAKER: Pie ... allow an Impoftant matter to 
be dlscu888d. 

... (InMI1UpIIons) 

rr,.".,lionj 

MR. SPEAKER: Vou are aware that the subject of 
Calling Attention is being taken up at p ..... nt. So you 
please sit down. 

... (InMtnJpIions) 

{English} 

SHRI M.P. VEERENDRA KUMAR (Callcut): Sir, I 
have given notice to apeak about use of non-iodized salt 
which Is affecting the fisheries industry. . •• (InlBl'TUpIions) 

MR. SPEAKER: Your name 'is not here. 

... (IntsmJptiDns) 

SHRI M.P. VEERENDRA KUMAR: Sir, It II a very 
serious matter. 

MR. SPEAKER: It may be very eeriOUl. But .your 
name has to corne out lucceufuHy In the ballot. Better 
luck next time. I will compensate you In some ~r 
manner. 

... (InMrfIIpIIons) 

12.23 hr •• 

CALLING AnENTION TO MAneRS OF 
URGENT PUBLIC IMPORTANCE 

(I) Situation arl.lng out of unaatl.factory 
utlilation of fund. und. the Pr8dhIm ManIrI 
Gram Sadak YoJana In Uttaranchal and 
.tep. taken by the Gowmmant In regard 
thereto 

/TrIIItM/ionj 

MAJ. GEN. (RETO.) B.C. KHANDURI (Garhwal): Mr. 
Speaker, Sir, I would like to draw the attention of the 
Rural Development Mlniater towards the following matter 
of public Importance which needs to be given urgent 
attentton and request him to give a statement In thle 
regard: 

·Sltuatlon artalng out of un .. tlafBCtory utilisation of 
funds under the Pradhan Mantrl Gramin Sadak 
Vojana In Uttaranchal and Iteps taken by the 
Govemment In regard thereto.· 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): Mr. Speaker, 'Rural 
Roads' 18 • state lubJect enillted at aerial number 13 In 
List-II of the Seventh Schedule of the Con8tItutJon of 
India. However, the Rural Development Ministry provides 
funda to the ...... In the form of hundred percent Central 
Aaalatance for the construction and repair of rural roads 
under the Prime Mlnieler Gram Sadak Yojana. 

MR. SPEAKER: Hon. Minister, you CM lay the 
speech on the Table of the House. 
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DR. RAGHUVANSH PRASAD SINGH: Sir, I lay the 
rest of the statement on the Table of the Hou ... 

-2. The Union Govemment is fully aware of the 
fact that the implementation of the Pradhan 
Mantrl Gram Sadak Yojana in Uttaranchal is not 
progrelSing satisfactorily. 67 out of 69 roads 
wort<s sanctioned in stage-I (2000-01) have been 
completed. 53 of the 92 road wort<s sanctioned 
in stage-II (2001-03) have been completed. In 
stage-III the Rural Development Ministry had 
sanctioned 52 road wort<s on 7.6.2003. None of 
the road wort<s sanctioned in stage-III has been 
completed so far. Rural Development Ministry 
has been urging the State Government to 
expedite the completion of the wort<s for which 
sanction had been given earlier. 

3. The Ministry had asked the State Government 
on 20 May 2003 to forward its' proposals 
regarding stage-IV (2004-05) which involves an 
amount of Rs. 60 crores by 30 October. 

The State Govemment was informed about the 
size of proposals of Stage-IV on 1st February 
2005. Having assigned all the works for stage-
III, the Chief Minister of Uttaranchal was 
requested to send proposal worth Rupees 215 
crore both for stage IV and stage-Von 29th 
April 2005. The proposals for stage-IV and stage-
V have not been received from the St.te 
Govemment so far. 

4. Fundi for Pradhan Mantri Gram S.daI< Yojana 
are released to states under fixed terms and 
conditione of guidelines of the programme, which 
includes achieving certain levela of actual .nd 
financial progreas of the lut stages. AI. 140.41 
erore was released for stage-II in two 
instalments-Rs. 70 crore for 2001-2002 and 
Rs. 70.41 cror. for 2003-04. The State 
Govemment has informed about the expenditure 
of Rs. 56.13 crore in stage-I and th.t of 
Rs. 65.89 in stage-II. It has been informed that 
no expenditure has been incurred during atage-
III. The unspent balance amount with the State 
Govemment is Rs. 79.02. no fund has been 
released for stage-III so far. 

-laid on the Table and also placed In library, ... No. L T 28261 
2005. 

5. Ministry of Rur.I Development hu euggNted to 
the State Government to expedite the work from 
time to time. The State Government has Itated 
that the reasons for the slow progreu In work 
are long and multi-level procedure for tranafer 
of foreat land, Hmlted 88ason for working, bad 
weather, unavailability of contractors having 
adequate capacity, land-slide and too much rain 
during r.iny .... on resulting in damage to 
roads, much length of the roads to be built for 
which only single working phase machines are 
available, rocky and hilly region being hurdle in 
moving machines, and del.y In the construction 
of connecting bridges. The points on which the 
ministry Is trying to put pressure on the State 
Govemment .re following: 

(.) It wu stated to the State Govemment during 
regional review meeting on 8-9 M.y 2003 that 
the progress in worb sanctioned during 2001-
02 Is very slow and that the work could not be 
st.rted In 10 districts due to lack of sanction of 
forest land. The State Govemment was directed 
to examine whether the works of this stage or 
such worb, which could not be st.rted due to 
lauea Uke lack of lanction of I.nd, can be 
atarted In the following stage. It was adviMd to 
complete the worb under this stage In a time-
bound manner. It was speclaHy requested to the 
St.te Govemment to expedite the procedure for 
sanction of land .nd to examine the need for 
sanction of forest land for future construction of 
road under thla echeme. 

(b) It was told to the states during regional review 
meeting held from 10-12 November, 2003 that 
the progrell In works Ie a matter of concem 
and the states should solve this problem. The 
matter was raised once again during the regional 
review meeting with states held from 26-27 
October 2004. 

(c) The Joint Secretary to the Mlnlltry went on • 
tour to Uttaranchal during April 2005 due to slow 
progress In work and extensively reviewed the 
Implementation of P.M.G.S.Y. In the State. 

(d) The Minister of Rural Development Informed the 
Chief Minister of States about the slow progresa 
In work and also suggested remedial meaau .... 
to upecIte the progrell In works. The ministry 
also auurad the state to extend all poselble 
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help. The Chief Minister was also requested to 
review the position and to issue instructions to 
take remedial measures. 

(e) The Ministry concluded that there is need to 
enhance Organizational, technical, managerial 
and contractual capacity of the state to increase 
the progress of implementation in the state. 
Keeping this in view, It was suggested to the 
State Govemment. (on 13th June 2005) that It 
may appoint a Project Implementation Counseller 
(P.I.C.) to assist the units of programme 
implementation. P.I.C.s will be provided funds 
from P.M.G.S.Y. P.I.C.s may asBiat project 
implementation units in preparing proposal for 
the project, receiving works, supervision of 
construction, monitoring of execution of the 
project, providing training to the workers of 
project implementation unit and contractors and 
taking social and environmental security 
measures. 

MAJ. GEN. (RETO.) B.C. KHANOURI: Hon'ble Mr. 
Speaker, Sir, I am disappointed on receiving IUCh a reply 
from Hon'ble Minister. The problem was placed before 
him and he has fumished a lot of dates in two-two and 
half page statement. But that will not solve the problem 
because he has not shown any concem about that It is 
quite unclear from the reply as to what kind of inference 
could be arrived at by analysing the said data alongwith 
the poslible solutions that could be adopted to solve the 
existing problems arrived at through the said data analysis. 

I would like to refer to the figures given by the hon'bIe 
Minister In his statement and in reply to questions aaked 
in fhe House in this regard. I expected the hon. Minister 
to reach at cestern conclusion after analysing the 
aforesaid data. He has stated the reasons as to why 
funds are not being utilized and why roads are not being 
constructed. He has accepted the reasons and figures 
fumished by the State Govemment in this regard. Have 
you ensured the work is being undertaken with the same 
pace with which the work was carried out earlier? 
According to figures furnished by you this scheme was 
started In the year 2000. Work on It was started in the 
beginning of 2001 and Rs. 60.63 crorea were provided 
during the first year I.e. from January 2001 to January 
2002 out of which Rs. 54.11 crores were utilized. The 
Govemment sanctioned 69 roads and out of them 65 
roads were completed. More than 284 kilometers of roads 

were completed with one year. Olfficullies are experlMced 
in the very first year to launch of any new acheme but 
some how schemes were completed. In 2001-2002 when 
another Govemment took over there which Is giving one 
or another excuses, now, no work has been done. It has 
sanctioned Rs. 70 crores but no work was done. Hon. 
Minister has given the collective figures for the two years 
i.e. for 2002-2003. In these two year 92 Items of work 
were sanctioned and 53 roads were completed upto June, 
2005. 65 roads out of 69 were completed within a year 
and on the other hand 53 roads out of 92 were completed 
in four years. Only 101 kilometers of roads were 
constructed during a time span of four years whereas 
284 kilometers of roads were constructed in a year. 

Further, in 2003-2004 neither funds were provided 
nor roads were constructed. Neither sanction is received 
for work is done during the entire year and the work 
remains stalled. Similarly in the year 2004-2005 neither 
funds were provided nor any work was done but In figu .... 
fumished it Is said that funds are already available with 
them. So funds are not released as well. It 18 said that 
construction of rural roads is the duty of the State 
Governments. The Govemment is providing funds but work 
is not being ~ne by the states and you are abeoJvlng 
of all responsibility. What sort of control you are having 
from here, It is very disgusting. I was eJCp8Cting that 
some work will be done under it. I met the hon. Minister 
two three times In this regard, besides writing leHers. He 
has replied to my leHers and the p ..... nt as well the 
previous Govemment also used to say from time to time 
that where work Is not being done, wamings are being 
issued and they are asked to explain the reasons for 
non-performance. Mr. Speaker, Sir, the reasons attftbuted 
by the han. Minister happens to be reuons given by 
them. In para 5(A) he has stated that in the regional 
review meeting convened on B-9 May, 2003 orders were 
Issued to the state to conduct Inquiry and the state In Its 
reply has informed him that the state was Informed of 
slow progress of work, but 

/EngIish} 

The reply reads: 

"The State Government has Informed that the slow 
progress of work Is due to lengthy and multistage 
process of transfer of forest land, rmited working 
8888Ons, extreme weather conditions, non-availabllity 
of contractors with adequate capacity, exceaaive nina 
and landslides. ...-
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Were these things not there in the first year? Were these 
things not there in the year 2000 and 2oo1? Initially the 
Govemment was new and the scheme was new. Now 
this Govemment is in the office for the last three years 
and you have assumed that everything is right. Is the 
Union Govemment so helpless that it cannot do anything? 
You are simpty issuing wamings. Don't we have any way 
out to get the work done? Hon'ble Minister, Sir, It Is not 
fair. Hon'ble Minister Sir, the reasons which have been 
attributed by them are not genuine and I fail to understand 
as to why your ministry is not aware of the genuine 
reasons. I want to tell you that after formation of the 
new Government i. s. after formation of Congress 
Govemment after B.J.P. Govemment a dispute arose as 
to who will do this work either the Ministry of Rural 
Development or PWD. During our regime it was done by 
P.W.D. as it was having mechanism, mllflpower and an 
entire organisation. The Ministry of Aural Development 
doesn't have any mechanism and this task has been 
assigned to it. There was a rift between them on this 
issue. Perhaps rules do not permit me to explain the 
reasons of rift between them? The Ministry of Rural 
Development doesn't have any system and manpower 
for this. Therefore, they have assigned this task to a 
company namely Mega Tech. A group of five persons 
was formed and work was aSSigned to a company. A 
team of 5-6 people has been constituted in 13 districts. 
Not even a single person visited my district and that is 
why a complaint was made. I would like to remind you 
that your predecessor wrote a strongly worded letter to 
the Chief Minister that this is not fair. They don't have 
any system for this. Thereafter you have written as to 
what sort of waming was issued. The reason is not that 
It is raining or land sliding has been taking place. This 
Is happening in the entire country and Uttarancha/. In a 
year 284 kilometers of roads have been constructed. The 
reason is that the work has been assigned to such 
organization which doesn't possess capability and capacity 
keeping in view the vested interests. This was the rift 
between them. They did only ha" the wOrk. The roads 
are still incomplete. The company which took up the wor1<, 
did not complete It. Now, again it has been handed over 
to PWD. The work done by them is not visible there 
even today. Those engineers have fled. On being asked, 
the officials working in the PWD say that they are not 
aware of the progress of the work on road. Hon'ble 
Minister, Sir, this Is the aspect which you should address. 
The State Government should have called their 

explanation. By agreeing with them, you luppotted them 
which II not fair. Now you have allowed them further 
conc:euione. You should constttute a team of conauItantI 
and send a central team If need be. Thll power IIIeo 
shoukl be withdrawn from u.n. " they ant proving 10 
much incompetent, action should be taken againat them. 
It Is said that funds are not being reieued becalM they 
have unused funds. As on date the amount of A •. 74 
crore il Iytng unused and you have not releued funda 
for two years. Approldmately 150 erore rupees are lying 
under Pradhan Mantri Gram Sadek Yojana. In my 
constituency, several locations are there where people 
have to walk for two days to reach there. These roada 
are not being sanctioned. I did not rise here to criticize 
rather I want some reforms. We want roads for thOM 
places as we are facing difficulties. The people over there 
are crying for help. They are crying for roads while funds 
are surplus. 

If a State Government doe. not comply with your 
decision then will you keep on lingering the project In 
such manner? I met you on .. vera! ocoaiorw to pursue 
the matter, the predece8eor minleter had .. nctioned four 
roade in special cifcumatancea but the State Govemment 
Is not taking up them on the pretext of population etc. 

MR. SPEAKER: This matter relates to the State 
Govemment. The centre provides fundll only. 

/EngIish] 

MAJ. GEN. (RETO.) B.C. KHANDURI: No, Sir. ThII 
is not the point. 

MR. SPEAKER: Mr. Khandurl, I have already allowed 
you to apeak for 12 minute. on thle _ue. 
[Translation] 

I gave you an opportunity to speak. 

/EngIish} 

MAJ. GEN. (RETD.) B.C. KHANDURI: Sir, I 11m 

grateful to you for It. 

[TfIIf18Mlion} 

Those people have to walk for two days to reach a 
road. Hon'bIa Minister, Sir, I want to draw your Idnd 
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.... ntIon tawardl thII t.ct that due to ... popuIadon In that...... thoae four roada are not being unc:tianed. I 
want to know from you .. to whether any road has not 
been conetruoted during the lat four years In reIaution 
of theM nonna? Thll nonn of population In hilly area is 
250. You haw aaId that roads will be uncIioned when 
the popuIaIion reacheI one Ihouaand mark. I want to 
know whether any road In the country h.. not been 
conatructed In relaxation of these nonna. I know that 
theae norma have been relaxed In certain caaes. The 
point is that the predeceeaor Minister had sanctioned 
then roada and the State Govemment II not taking up 
the same. Thla II a thing of concem. You are supporting 
them which is not fair. 

The Jut thing I want to point out Ie that the I .. ue 
of population w .. dllct.HCI lut time and the nonn was 
relaxed from 500 to 250 In the cues of hilly a...... On 
p:ovislon In thII regard w.. that population upto ha" a 
lcIIomeler on either aIdea of alignment of the road will be 
taken Into account for that purpose. What has your 
mlnlltry Introcluced now? Will the population of the end 
village be consIdentcI? Whether two or th.... thouaand 
people living along the propoad road do not have any 
concern with it? They are aIao beneflclarie&. Therefore, 
they should tell .. to whether aanction to consider the 
population on eIlher aide of the allgrwnent of the road 
Ihould be given? 

IE"""",} 

MR. SPEAKER: Shri Bachl Singh Rawat. Mr. Rawat, 
kindly note that you have given the notice at 1220 hours, 
but I am giving you this opportunity becauee you come 
from that area. You can only .. k a queetion from the 
hon. Minister, and no speech to be made here. 

/Transilltion} 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): I 
am asking a straight question by referring to only two 
fact.. There are four hilly districts viz. Almora, 
Plthauragarh, Bageshwar and Champavat In my 
partlamentary constituency. No road has been constructed 
there since 2001-2002 under PracIl .. Mantri Gram Sadek 
Yojana. The roads which were constructed haw. been 
broken and washed away completely by the land slide 
etc. This way, the roadl have come to naught. WiH you 
provide separate funda for the' roads which have broken 
but not reconatructed? Khandurlji has ahged that funds 
have been misused. Mega Tech company charged 

COMUItancy at the rate of 5% and went away. You IhouId 
have control over it. The money should be recovered 
after conducting an enquiry. The Forest (ConeervatIon) 
AIJt is • great hurdle In Ita way . ... (lnltlmlpl/tJn6) 

fEnIII8h} 

MR. SPEAKER: No other hon. Member would be 
allowed to ask questions on this iasue 81 the ialue II 
specifically meant for the State of Ularanchal. 

... (lnMmIpIIons) 

/T"""Iion} 

SHRI BACHI SINGH RAWAT 'BACHDA': The roadl 
can be construded " the Forest (Conservation) Ad II 
amended. Will the Government take this point into 
consideration? 

DR. RAGHUVANSH PRASAD SINGH: Hon'ble Mr. 
Speaker, Sir, the concem of the hon'ble Member about 
the matter regarding which he has presented the Calling 
Attention Motion is Justified. The State share In the sixth 
year of implementation of the Pradhan Mantri Gram Sadak 
Yojana comes to a total of Rs. 395 crore out of which 
Rs. 200 crore has been released so far. They have 
utilized Rs. 121 crore out of the above amount of Rs. 
200 crore and an amount of Rs. 79 crore lies unspent. 
Thus, a balance of Rs. 79 crore Is lying with the state 
and Rs. 195 crore is lying with us. Funds are lying 
unutllized and work is not being carried out property. 
Hon'ble Member has clarified that eartier this work was 
being carried out under the aegis of the Ministry of Rural 
Development. Subsequently, it was entrusted to PWD. 
This is under the State Govemment's Jurisdiction. Our 
hands are tied. We can only monitor the wort<s and made 
InqUiries. I had written to the hon'ble Chief Minister on 
the preceding 29th of April telling him about the sorry 
state of affairs and asking him to supervi8e itte situation 
and to take corredive measures. A meeting of the 
Secretaries of the 13 States, where work is not 
progressing satisfadorily I has been called on the 29th of 
month, four days from now, to ask them about the 
problems that they are facing in this regard. We will look 
into all the problems that are causing delay In work and 
also ask the State Govemments about the problema being 
faced by them because they also have problems. W. 
would find out from them the problems they are facing. 
They would get full cooperation fro", us which .. 
necessary to ensure that the public works are carried 
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out, roads are constructed and the work II of a high 
quality. We are prepared to provide full cooperation. We 
wIU complete all formalities and would hold consultations 
with them in this regard. 

Hon'ble Member's second question refers to two or 
three'diltricts. Chamoli has two roads. One road NnB 
from Kumar Band to Ghea and the Second Nns from 
Udda Manda to Patiyun Chaupra. The lila Parished and 
the State Government have aIao made recommendations 
regarding these roads. They have asked the 
Empowerment Committee to look into the matter. The 
work on these roads has not been undertaken .. the 
population of this place Is below one thot.aand. You had 
drawn my attention towards this lasue 80 I had the mailer 
examined. Neither the Zila Parlsahd nor the State 
Govemment has raised the issue of the other two roads 
that lie between District Rudraprayag and District Pauri· 
Garhwal. I expect the hon'bIe Member to .... (lnltlmplions) 

MAJ. GEN. (RETD.) B.C. KHANDURI: These roads 
have not been mentioned because the situation has 
changed and politics is being played . ... (lnltltnJpfions) 

DR. RAGHUVANSH PRASAD SINGH: There is no 
politics in this. It has been clearly laid down In the 
guidelines that recommendations for constNction of rOads 
would be given to the Zita Parlshad. The.e 
recommendations would be forwarded to the Centre 
through the State Governments. In cas. any such 
recommendation Is not accepted by the Zila Parishad It 
has to furnish the reasons for not taking up the 
recommendations of the hon'bIa Member. Guidelines are 
clear in this respect. Hence, I would like to Inform hon'bla 
Member Shri Khandurijl and other hon'bla Members, 
through you, that anyone who wants to give a 
recommendation regarding the construction of any road 
to the Zila Parishad may do so. If the Zila Parishad does 
not take up the recommendation It would have to give 
the reason for ignoring the hon'ble Member's 
recommendation. We want that weight should be given 
to the recommendations of hon'ble Members and that 
the State Governments should also take up such 
recommendations. We will also respect their 
recommendations and there Is no question of disregarding 
the hon'ble Members. Formalities for construction of two 
roads have been completed. Recommendations with 
regard to the other two roads may be forwarded through 
the Zila Parishad and the State Govemment. Thereafter, 
we will consider the matter. 

Shri Bachl SlnghJI, has raised the queatlon that. 
... (InMmJpIIons) 

MAJ. GEN. (RETD.) B.C. KHANOURI: What about 
the half kilometer. . .. (1'*""Ptfons) 

DR. RAGHUVANSH PRASAD SINGH: I will give It 
full considerations. You send It . ... (I'*""Ptfons) 

MR. SPEAKER: You will consider all their 
suggestions. 

DR. RAGHUVANSH PRASAO SINGH: The 
suggestions outlining the aoIutton to problema would alIIo 
be considered. Shri Bachl Singh Rawat has raIMd the 
point that his constituency conaIsta of hlUy terrain. You 
ant aware that construction 01 roads In hlly area I. a 
very dttficult job. All the equipment hal to be taken to 
the top. People .ay that a certain aectIon at the agency 
handling the work JUit ran off. Many such problema are 
encountered in such pllIC88 and c:teepiW availability of 
funds work II not done. Even so, under the ICheme 
forwarded by the Govemment. area with population upto 
one thousand in the plains and areas with a population 
upto five hundred In the hills would be provided with 
road Unkagel within a period at four years. I would like 
to state that lack of funds would not be allowed to be a 
problem with reepect to thiI actwne. It hal baM Included 
within the ambit of the ambitious Bharat Ntnnan Yojana 
as well. In his time, this scheme had a budget provision 
Rs. 2300 to Rs. 2400 crore which has been Increued to 
As. 4200 crore In the current year. Uttaranchal had a 
shant of Rs. 60 crore . ... (Inltlm/pllonll) 118' share h .. 
been Increued to As. 95 cront by us. If mont fuode are 
needed, we Will provide more funds . ... (lnltlmJpllons) 

MAJ. GEN. (RETD.) B.C. KHANDURI: You are In 
posseaalon at all the funds. 

MR. SPEAKER: Please do not acI like thiI. You are 
a very dl8ClpUned member. 

DR. RAGHUVANSH PRASAD SINGH: We will hold 
consuhations with all the parties concerned and with the 
States. We will provide mutual coUaboralion and take the 
assistance of the hon'bIa Members to ensure that fundi 
ant utilized properly and the needs of the people are 
tuNed. We wIN al80 provide ..... ance to the hon'ble 
Membe,. to enable them to provide required facilities for 
the people. 



471 AUGUST 25. 2006 412 

MR. SPEAKER: What Ie happening. 

/EfI{/II6h/ 
Nothing will be on record. Without my penniuion, 

nobody can apeak. 

12.42 hra. 

(II) Situation arlalng out of un ....... ded fall In 
prlca of er-n tee ..... particularly In NllglrI 
Hili Dletrlct of Tamil NacIu .. uallII Iwdehlpa 
to the .mall tee gl'01Nra and atapa takan by 
the Govemment In ,....,. tharato 

{EfI{/6h/ 

MR. SPEAKER: Item No. 35. 

8M K. Subbarayan - Not present. 

Shrl R. Prabhu. 

SHRI R. PRABHU (Nllgirla): Sir, I call the attention 
of the Minister of Commerce and Industry to the following 
matter of urgent public Importance and request that he 
may make a statement thereon: 

"The situation arising out of unprecedented faU in 
price of green Tea leaves particularly In NRglrI hAl 
dlatrlct of Tamil Nadu caLl8lng hardlhlpa to the email 
Tea growers and 8tep8 taken by the Goverrvnent In 
regard thereto.·. 

-rHE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL HATH): Hon. Speaker, Sir, In recent yeara. 
the prices of tea have generally been depreued. Even 
though during the year 2004, the average all·lndIa auction 
price registerad soma Increase after five years of 
depre888d Rric .. , the prices have come down thereafter. 
The all·lndla average auction price of tea during January 
to July 2005 was about RI. 58/. per kg. in 2004 for the 
OOR88pOndIng period. The decline In prices has been 
mont pronounced in the case of South 1ncIa. The average 
auction price of tea In South India which was about 
RI. 48/. In January 2005 as compared to the average 
price of about Rs. 43/. per kg. In January 2004, fell to 
below RI. 361· In July 2005. after reaching a peak of 
about Re. 51/· In March 2005. 

The email tea growers in Nilgiria diaIrid in Tamil 
Nadu, who aooount for nearly 40 '* cent of the tea 

-Plilced In LItnry. See No. L T 2827f.2005 

production of the diatrlct, were also affected .. the 
average green leaf prlca al80 declined along with the 
prices of made tea. The prices of green leaf In other 
parts of the country hava declined to some extent. but 
the fall has been the highest in the Nilgirls area. 

The drop in prices could party be attributed to the 
profusion In growth of leaf during the peak cropping 
aeuon which has led to increased plucking and at the 
same time to comparatively poor quality cf green leaf 
plucked for supply to the proceeaing factori... It would 
appear that excess leaf was brought to the tactorieI In 
expectation of better prices which resulted In the faR. 
However, It would be worthwhile to note that good qualJly 
leaf contil"Uea to get reasonably good prices and better 
quality made tea also fetches good prices deapIte the 
decline In average prices. 

In order to address the issues of quality, the Tea 
Board has launched a Quality Awareness Programme In 
July 20:)() In the Nllglrls, and It is being continued till 
date. This programme Is being Implemented in 
coHaboration with the UPASI Krlshl Vlgyan Kendra, the 
Department of Horticulture, Government of Tamil Nadu. 

The Bought Leaf Factories that have been auociated 
with the Quality Awareness Programma have started 
procuring seIectlvely good quality leaf and pay the groMtf'I 
higher prices. Because of the prices fetched by some of 
theae factories for made tea, the green leaf price paid to 
small growers in June 2005 by the .. factories has been 
as high as As. 8.50 per kg., for quality leaf, whereas 
poor quality leaf has fetched half that price. 

The NlIglris Small Tea Growers' Association and the 
hon. Member of Parliament, Shrl R. Prabhu have from 
time to time and have very recently requaated that a 
minimum price be fixed for green tea and also for made 
tea. It may not be easy to fix one minimum price for 
made tea a. the price depends on dlfferances In 
categorlee-Whole, Broken, Fannings and Dust-whlch 
again have different grade variations. There are also 
different manufactured types of tea such as orthodox n 
erc. More Importantly, again, quality also Is lignilicant 
In the price that a particular tea fetch.. in the market. 

The quality of tea ultimately depends on the quality 
of green tea leaf plucked and supplied. If a minimum 
price for green tea leaf Is fixed and If the coat of 
production of made taa, on the basis of the price of the 
green leaf used as Input, is higher than the price buyers 
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we wiI~ng to pay, then such manufacturing units may 
not be able to purchase the green tea leaf at a price 
.already fixed. 

In addition ~ the efforts of the Tea Board to persuade 
the factories to produce quality tea, It has become 
necesaary to enforoe quaHty norms which conform to 
standards laid down under the Prevention of Food 
Adulteration Act. Various steps have been initiated by 
the Tea Board in this regard, including action against 
those factories which have been found to have produced 
substandard tea. 

Sir, I ahare the concerns of the hon. Members who 
have raised this Issue. The Govemment is keeping a 
close watch on the situation. 

SHRI R. PRABHU: Mr. Speaker, Sir, I would like to 
thank you for accepting this Calling Attention Motion, 
which is going to affect the livelihood of the people of 
NIIgiris district. Like the hon. Minister has stated, tea Is 
one of the most consumed beverages in this country and 
also abroad, next only to the consumption of water. 

Nilgiris district In South India has the unique 
distinction of being the first district In South India to start 
tea production. It goes way back to 1835. For the nearly 
last two centuries they have been producing teL They 
have 45,000 hectares of tea plantations. They produce 
70 mlUlon kilograms per year. Uke the hon. Minister has 
said, 40 per cent of the tea grown in the NIIglria Is by 
small tea growers, who own marginal farms from 10 cents 
to about five acres. 

The han. Minister Is aware that for the last seven or 
eight years, there has been a crisis in the tea industry. 
Aa soon as this Congreaa-Ied UPA Govemment came 
into office, the han. Minister's first action was to give 
interim relief to the small tea growers. He gave a aubaIdy 
of Rs. 2 per kilogram for four months last year. 

Sir, the han. Minister has appreciated the problem of 
the tea industry and t)e has summarised It and said that 
there is excess production and the supply is greater than 
the demand. Taking advantage of this situation, the bottle 
leaf factories who procesa the small growers teas has 
euppreeaed the price. The hon. Minister haa just stated 
that good quality tea leaves get a price of As. 8.50 but 
you find a factory nearby this factory paying only As. 2 
or As. 3. This Is because the factories which get Ie88er 
quality theM factories take advantage and reduce the 

price to As. 3. Tea is also sold through aucttone there. 
Ninety per cent of the tea Is sold through auctioM. In 
the auctIonI, there .. coIIueion between the brokera ..a 
the buyerw and the bottle leaf factorIee. In the NIIgIrII 
district, brokera give huge MNnI of money to the boaIe 
leaf factories as Joana at higher .... of ....... e.c..e 
of that, they are able to manipulate the prices In the 
auctiona. The hon. Minister hal Mated .,.. It would be 
difficult to get a minimum aupport price. We have been 
agitating tor this for a long time. But I would like to 
remind him that the Tea Act of 1953 envleagea a 
minimum support prtce or a maximum price of tea. 

Sir, the Tea Markating Control Order under which 
the auctIon8 take place Ie very clear. Section 3O(1)(a) of 
the Tea Act, 1963 glv .. the power to the Central 
Govemment to fix a minimum or a maximum price for 
tea ,old by auctlonl or oIherwille. I would Uke the han. 
Miniiter' price for tea eoId bV auctionI or otherwlle. I 
would IIIce the han. Minllter to refer to thIe and eocepI 
fixing • midrIun ItIIIUIory price for the amaII tea gftJWerI 
of tea Ieavea, In principle. " he IIcoepla thia, In principle, 
he could make an Expert Group to fine tune with 
modaJIIIee. 

I would aleo MqUMt the hon. MInI8ter to uk STC 
and MMTC to inteI'vene tn the aucttone and procutW tea 
lit a fair price. The Defence makeI a lot 01 purchaee of 
tea, and It 18 nearty 7 million IdIognuna per year. Now, 
the Defence purchaMe we made by STC and MMTC 
through agents. H .... , I would request the han. Minister 
to requ88t MMTC to directly procur8 tea from the email 
tea growera In co-fac:tortea, which aN the co-operative 
factoriee In NIIgIrta. 

Now, the han. U .... r laid about quality. Naturally, 
once the minimum statutory price 18 fixed, the factoriee 
them8eMta would grade the leaves and within one or 
two years, the quality would Improve. AIeo, the pruning 
and rejuvenation of the leaves . ahcIutd take ptace, and 
the .man growers ,houId be encouraged and given a 
one-time aubaidy of Re. 7,500 per acre, to have a 
rejuvenation programme and pruning programme. 

Sir, In December, 2004, the han. MInister was kind 
enough to call an MPs from the tea growing .... as and 
had a meeting, where a lot of suggestions were put-
forth, a lot of dec:Isbls were taken, and a lot of cIecIIIonI 
are under conaIderation. One of the Important poInta that 
I had made st that time wu that, I requested the han. 
MIniIter to have a SmaI Tea Grower Development AgfIttcy 
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under .the Tea Board to look Into the problems of the 
emaD tea growers. In my conetItuency alone, there are 
85,000 small tea growers, and they belong to a particular 
commLmity-a hill tribe community, and their livelihood Is 
only from the small tea gardens. 

Sir, we have the office of the Tea Board In Coonoor. 
Now, the hon. Mlniater has just stated that the Tea Board 
18 raeponelble for looking at the quality, and they have a 
Food Adulteration Act. They are supposed to take action 
on the tea factories, which do not conform, to these 
regulations. But unfortunately, there Is not enough support 
ataff In the Tea Board In Coonoor. Therefore, I would 
request the hon. Minister to look Into this and ... that 
enough aupport etaff Is given for them to be more 
effective. 

Sir, in conclusion, recently, we had made a request 
to the hon. Minister from all parties in Tamil Nadu 
including all our 40 MPs.' We had requested him to have 
an interim relief given to the smaH tea growers. We had 
requested him to give Re. 5/. as subsidy per kilogram 
for, at least, four to five months. But unfortunately, the 
State Govemment has jumped in the fray and given a 
subeIdy of Rs. 1.60 per kilogram, and It Is asking the 
Central Government to reimburse that. I would requeat 
the hon. Min ... , wheller he reimburses It or not, to 
give an additional 8UbsIdy of Rs. 3/. per kilogram for the 
smaI tea growers. 

I would request him again to kindly consider 
announcing a statutory minimum support price for the 
small tea growers. 

MR. SPEAKER: Now, two more hon. Members would 
be permitted, ~ to put one question each on this CalUng 
Attention. 

Shri M.P. Veerandra Kumar, you gave your notice at 
10 a.m. today. Please ask only one question. 

SHRI M.P. VEERENDRA KUMAR (Callcut): Yes, Sir, 
I would ask only one clariflcatory question. 

Hon. Speaker, Sir, Kerala is also affected as other 
States are affected, due to unpreoedented fall in price of 
green IN leaves. It Is a crisiI. In KeraIa, tome of the 
eatates are clOHd. I have got the' Information that one 
Padur plantation is cloHd for the last two years, and 
due to which thouunds of tea workers are in absolute 

poverty. Therefore, would the Union Government take up 
with the Govemment of Kerala to ... why thla pI.atlon 
Is closed? 

MR. SPEAKER: Mr. Krishnaswamy, your notice was 
received at 12.42 hours. But because It Is almost at the 
end of the Session, I am allowing you. But in tuture, It 
would not be done. One has to give notice, in time. You 
have to ask only one question, pie .... 

SHRI A. KRISHNASWAMY (Srlperumbudur): Thank 
you. Sir, our leader Dr. Kalignar has also written a latter 
to the Central Govemment in this regard. Three to four 
years back, the aame situation arose. At that time, our 
hon. leader, Muraaoli Maran waa the Mlniater of 
Commerce. At that time, there was a aubeidy of Re. 2 
per kilogram. So, I want to know whether that would be 
announced now also. 

MR. SPEAKER: You want a subsidy of RI. 2 per 
kilogram. 

SHRI A. KRISHNASWAMY: Yes, Sir. 

SHRI KAMAL NATH: Sir, hon. Member, who has 
drawn the attention to this Issue from time to time, brought 
this to my notice. As he has mentioned, I had a meeting 
with the MPs of that area. I also, for the first time, held 
a Stakeholders Conference covering all the facets of tea 
not only for the Nllgirl area also for the areas of Assam, 
Darjillng and Jalpaiguri also and tried to look at this 
holistically. 

Decline of prices in Nilgiri is only a part of the 
problem, which the tea industry faces. As I have said 
many times on the floor of the House, the tea Industry 
has undergone a dramatic change not only because of 
the gardens getting old, bushes not being rejuvenated 
but by the new events also that are taking place. SmaH· 
tea growers and the production, which has Increased In 
Kenya and Sri Lanka are another phenomena. Kenya 
and Sri Lanka used to be very small producers of tea. 
But today, though they are not quite up to India, they 
have reached very close to the Indian tea production. 

Sir, the quality and the prices are determined by the 
quality of the green leaves. As I have stated In my 
statement, prices for good quality green leaves have not 
declined so much. The hon. Member has very correctly 
pointed out-I appreciate the Membet'a concem-that the 
prlcea have daclined. But for quality leawa, prices have 
not declined like that. Why have they declined? They 
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have declined only because the growers have been 
plucking more leaves. If they are supposed to pluck two 
leaves, they have plucked eight leaves. In anticipation of 
getting of good price, they have plucked even those 
leavee which should not have been plucked. When they 
take those leaves to the tea factories, their price. 
obviously win be much less. This 18 the real problem. 
This problem has to be addressed. A Quality Aw_ 
Programme was launched. By virtue of this, we are 
succeeding !n It and making the growers conscious of 
the fact that plucking more does not mean getting more 
money. It may mean more leaves but It does not mean 
a better price. So, this Quality Awareness Programme 
lies at the heart of soMng this problem. 

Sir, the hen. Member has aIao talked about minimum 
statutory prices. I must say that-and I cannot refrain 
from saying this-in February last year, after the 
announcement of the elections, the Govemment of the 
day at that time announced a scheme, which the Central 
Election Commission did not agree. They announced a 
subsidy scheme only for four months covering the period 
starting from the announcement of the elections to the 
date of the poRs. Sir, the .. measures don' solve the 
problem. If a support price or a minimum price is given, 
the tea factories win have to pay that price for bad quality 
tea also. It would encourage the growers to pluck anything 
and everything. As I have informed the Houae, PFA also 
comes into play here. So, 88 regards minimum support 
price., we wlH be happy to have a diacusaion with the 
hon. Member and the hon. Members, who are concerned 
with this lasue, and alao other stakeholders from NHgiri. 

SHRI M.P. VEERENDRA KUMAR: What about 
K ...... ? 

SHRI KAMAL HATH: I cam coming to Kerala. Let 
me flf'8t deal with Nllglri. 

To come to a long-term viable solution of this 
problem, if the hon. Member invites me, I wiD be happy 
to go there and sit with all the concemed to find a 
solution. I do 8ppre<;late the concem of the Members 
that thiI is aproblelll and It should be addre88ed. 

Sir, regarding using of agents in theae auctions, I 
will direct the STC and the MMTC to participate In theM 
auctiona to see that the objective of theae auctions 18 
rightly achieved. 

Sir, I will aleo eneure that the QuaIIIy A ...... 
Programme II tr'.rnmed up whe..ver ....... ry. If .... 
II any euggeIIIon, I will look Into thIL 

13.00 In. 

As far 88 the Tea Boanf. support iliff is concerned, 
the hon. Member hI8 drawn my IItenlIon to It laying 
that the Tea Board's support Ita" Is not there, I would 
say that whatever Inlldequacy Ie there, II any, I will have 
a look at It. 

The other hon. Member has said that there 111'8 cIoeed 
factoriel or cIoHd plantations facto..... In Kerala. I will 
take this Iuue up with the 5 .... Govenvnent. Whatever 
th.,State Government and the Central Government can 
do In thla, .. per the auggealion of the hon. Member, If 
It Is wortcable, we will conaIder It. 

SHRI R. PRABHU: Sir, I invite the han. MIniIter to 
come to my ConetItuency. 

MR. SPEAKER: Okay. The only thing is that he II 
waiting for your invitation. 

SHRI R. PRABHU: Sir, I invite him on the floor of 
thiI HOUM. 

13.01 hr.. 

PUNJAB GENERAL SALES TAX (AS IN 
FORCE IN THE UNION TERRITORY OF 

CHANDIGARH) REPEAL BILL. 2005· 

{Eng/I:fhJ 

MR. SPEAKER: Befont we come to 'MatlerII of Urgent 
PublIc Importance', there 111'8 two BIll for Introduction. 
Let us do it very quickly. 

Shrl Regupathy. 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): Sir, on behalf 
of Shrl Shlvraj V. Patit, I beg to move for leave to 

'Publlshed In the Gazette of India, Extraordinary. Part·lI. 
Sec:IIon-2 datId 25.8.2005 
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introduce a Bill to repeaJ the Punjab General Sates Tax 
N:J.. 1948, 88 in f0R:8 in the Union Territory of ChandIgarh. 

MR. SPEAKER: The question is: 

"That leave be grantad to Introduce a BIH to repeal 
the Punjab General Sales Tax Act, 1948, as in force 
in the Union Territory of Chandigarh.-

SHRI S. REGUPATHY: I introduce-- the Bill. 

13.01". hra. 

FOOD SAFETY AND STANDARDS BILL, 2005* 

{English} 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): Sir, I beg to move for leave to Introduce 
a Bill to consolidate the laws relating to food and to 
establish the Food Safety and Standards Authority of India 
for laying down science baaed standards for articles of 
food and to regulate their manufacture, storage, 
distribution, sale and import, to ensure availability of safe 
and wholesome food for human consumption and for 
matters connected therewith or Incidental thereto. 

MR. SPEAKER: The question Is: 

-That leave be granted to introduce a Bill to 
consolidate the laws relating to food and to establish 
the Food Safety and Standards Authority of india for 
laying down science based standards for articles of 
food and to regulate their manufacture, storage, 
distribution, sale and import, to ensure availability of 
safe and wholesome food for human consumption 
and for matters connected therewith or incidental 
thereto.~ 

ThB motion W8S sdop/Bd. 

SHRI SUBODH KANT SAHA Y: I introduce" the Bill. 

·Publlshed In the Gazette of India, Extraordinary. Part-II. 
SectIon-2 dated 25.8.2005 

_·Introduced with the recommendation of the President. 

{English} 

MR. SPEAKER: There win be no luncheon I'8C8II 

today and we will continue. I will now come to 'matters 
of urgent public importance'. I will come to Shri 
Devegowda; but before that, there are two very brief 
points from two hon. Members, Shri Ajay Maken. 

/Tl7lnsI8t/on} 

SHRI AJA Y MAKEN (New Delhi): Mr. Speaker, Sir, 
I thank you very much. Seven poor peraons living on 
footpath during night were run over and killed by a truck 
in Delhi two days before. This Ie not the find such inc:idenL 
Two main things come into light from this incident. DDA 
has accepted that there are 1.50 lakh homeless and 
shelterless people in Delhi. It was identified in 2001 
census that there are 3.80 lakh buildings in Delhi, out of 
which 3.78 lakh are vacant. What a travesty it is in ItMIf 
that it was found in census that the rich have purchased 
3.78 lakh buildings for the sake of Investment. Whether 
it be Rohini or Dwarka, a lot of buildings are vacant, 
even as there are 1.5 lakh people in Delhi who are 
sheltertess. Twenty lakh people are living in slum areas. 
Our housing policy is so favourable to the rich that only 
the rich and middle class people can get house for living 
and the poor cannot get any place for living within Delhi. 
They live on foot path during night and are overrun for 
being poor. 

I would like to add one more thing with It that there 
is an urgent need to build peripheral express highway In 
Delhi because all the vehicles crossing through DeIhl are 
not destined to Delhi. The drivers of these vehicles have 
not their driving license issued from Delhi; their fitness 
checking is not carried out here; they do not have apeed 
govemers in them. They do not have the things which 
are mandatory for driving vehicles in Delhi. A suitable 
housing policy should be formulated tor the poor living in 
Delhi. A peripheral express highway should be built In 
Deihl, simultaneouSly. I want to put it through you. 

13.05 tn. 

SUBMISSIONS BY MEMBERS 

(I) Re: Reported Inc,.... In terrorl8t Inftltndlon 
In NCT of DeIhl 

{EIIfIIi$h} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Si(. 
I am associating myself with that Issue. 
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Mr. Speaker. Sir. I want to state before you that the 
terreriat who exploded bomb at Sai Babe Temple in 
Hyderabad wu arrested recently in Delhi. The penson 
named Abdul Razzaq isa commander of Laskhar-e-Toiba 
and its leader in Dubai. Whatever he has revealed is 
very serious and dangerous. More than hundred lSI. 
Pakistan agents. terrorilds. Jehadis and Khallstani terrorist 
have been arrested in Delhi during the past one year. 
The quantity of RDX and weapons seized tonn them is 
80 enormous that most of the araas of Delhi could be 
exploded. Heavy amount of f. currency has also been 
eeized from them. The information received from them 
revealed that they want to create panic. they want to 
destroy some important places. they want to aftack some 
important places including Parliament and other big 
buildings. I want to say that Janmashtaml festival Is going 
to be celebrated shortly to be followed by the featlval of 
Dussehr. and Deepawall after some time. The 
Govemment will have to be cautious of it. The information 
received from the persons arrested has revealed that they 
are conspiring to destroy Important places to create panic 
and to make terrorist attacks In Deihl. I would like to the 
Government to pay epecial attention to find out whether 
the persons who had entered India on Pakistani Viaaa 
have returned back or have atayed back here. The 
Bangladeshis who have come here have made their 
settlements here in spite of High Court's direction to send 
them back. The Home Minister has also accepted that 
hideouts of these terrorists have come up In many parts 
of Delhi and western Unar Pradesh. The Government 
should pay apecial aftention so that terrorists are not 
able to enact any major terrorist Incident in future. It is 
only the tip of the Iceb8rg. The Govt. should take It 
seriously to avoid any big incident. 

/Engilsh} 

Sir. the hon. Parliamentary Affairs Minister is here. 
WHI the Minister like to say anything? 

{TransI8lion} 

Hon'ble Minister It is a serious Issue. 

[English} 

MR. SPEAKER: 1t 18 a serioue matter. Naturally. you 
will consider It. 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDlauE): Sir. it Is a 88I1ou8 Matter. I will defInfteIy 
bring It 10 the notice of the concerned Minister. 

SHRI GANESH SINGH (Satna): Mr. Speaker, Sir. on 
18th August, 2005 at 11 a.m. paseengera boarding on 
Manlkpur Satna D.M.U. train at Khutaha railway IIation 
under Jabalpur Division of Madhya Pradesh were Nn 
over by a goods train which was going from S&tna to 
ManIIcpur. The body ofa 7 years old girl stuck on barrier 
of the engine of the train was recovered from Damoura 
Railway Station which is at a distance of 70 k.m. from 
the site of accident. Five persons in total have eo far 
died on the spot and in the hospital. Three people are 
seriously Injured and they are In a mutilated condition. 
There are five stations between Khutaha and Damoura 
and it is a matter of surpri8e that nobody could notice 
the body stuck on the engine. 

Mr. Speaker, Sir. I visited the lite of accident and 
met the famHles of the accident victims. It is IUrprteIng to 
know that not evan a single rupee has been given • 
usiatance to any of the families of the victims by Indian 
Rallwaya till yesterday I... 23rd August 2005. 

That accident could ~ve been prevented. There are 
five bogies in this DMU train and there Is mad NIh of 
local passengers In this train. There Is no plattonn 
between both the railway fines on the statton. That Is 
why passengers board and alight from both the sIdee of 
the trains. This is the cause of this accident. The station 
master could have stopped the goods train but he did 
not do so. That is why the accident took place. 

Mr. Speaker, Sir. the accident took place due to the 
negligence of railway employees. The Railway 
administration has so far not ordered a high level enquiry 
Into the said accident. I demand that a high level inquky 
should be conducted into that accident and an immediate 
relief of As. 5 lalch should be given to each family of the 
persons who died in this accident and Rs. 1 Iakh to 
each person injured in the .:eldent. 

The platform of Khutaha statton should be upgraded, 
the bogies In the DMU train be Increued and the 
stoppage of all paaaenger trains should be enuad at 
the I8Id Ita1Ion to stop the recurrence of euah accidenIa. 
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MR. SPEAKER: 'Zero Hour' wi. continue up to 2 
o'clock. From 2 o'clock onwards, we will have the PrivD 
Members' Buaineaa. Please cooperate. Shri Devegowde 
wants to raise an Important issue. All matters are 
important. I am not saying that other matters are not 
important. He wanted to ralae a very important matter. 

13.08 hr •. 

(II) Ae: Flood. In varlou. dlstrlcta of Karnatalca 

{Ef1I/Ii$h/ 

SHRI H.D. DEVEGOWDA (Hassan): With your 
permission, I would like to raise a very important issue 
pertaining to the States of Karnataka as well as 
Maharashtra. Due to the recent unprecedented rains and 
heavy flood, both the States of Karnataka and 
Maharashtra have suffered very badly. The issue 
conceming the State of Karnataka was raised recently 
through a Calling Attention. Unfortunately, at that time I 
was touring that area. I wanted to know the ground 
realities before raising the issue on the floor of this HOUle. 
Hon. Prime Minister wanted to visit that area but because 
of bad weather he was unable to go there. Even then he 
has announced certain relief measures. Shrimati Sonia 
Gandhi has also visited some areas In Belgaum district. 
The hon. Minister of Agriculture, Shri Sharad Pawar has 
also visited some of the affected areas. He has also 
witnessed the damage that has taken place due to heavy 
floods. 

I would like to express my sincere thanks to the 
Union Govemment for releasing about As. 400 crore-
Rs. 300 erore yesterday and As. 100 erore Bartier. But 
I would like to make It elear that Rs. 114 erore which 
was given from Calamity Relief Fund was given on the 
basis of the recommendation made by the Finance 
Commission. But this is not to be calculated for the relief 
that has been given by the Government. In addition to 
As. 114 erore, what is the State's entitlement to get from 
the Calamity Relief Fund? The Govemment of India hal 
released Rs. 300 crore. Yesterday, I met the Finance 
Mlnl8ter and he wu kind enough to take a decision 
yesterday Itself and communicate to the State 
Government. I do not want to elaborate particularly on 
some of theI8 laauea. I have got some photographs which 

show the ground realities. I want to exhibit them to the 
House but I cannot do that without our permission. 

In Karnata1ca, entire crops spreading over more than 
two Iakh hectarea have been destroyed. Nobody can 88Y8 
thoee crops. Normal relief menurea are not going to 
help. The people want that the .. me relief measures 
should be given as were given at the time of Tlunami 
and Gu)arat earthquake. The people are very much 
agitated and they cite these two Instancaa. They want 
that the same treatment lhould be given. Otherwise, they 
woutd totally collapse. I have shown these photographs 
to the hon. Finance Minister also. f have also shown 
them to the hon. Minister for Agriculture. He had also 
visited these places. When he went there, the water was 
not receding. It was flowing In full swing. I have enquired 
from several old people If they had seen such a flood 
before. They said that in the past 100 years, they did 
not witness such a heavy flood In the Cauvery basin. 
This Is the position. Therefore, the Govemment of fndla 
should give special treatment so far as the relief measures 
are concerned. 

The hon. Prime Minister had made an announcement 
In Goa about Rs. 100 crore. I think your goodself was 
also present in Belgaum. Anyway, I do not want to go 
Into those aspects. If there Is a loss of life in a family, 
It has to be given Rs. 1 lakh. In addition to that, the 
State Government has also provided As. 50,000 to each 
family. But the crops have suffered a lot. They need to 
work for fresh crops urgently. Now NABARD has been 
directed to provide a special relief package for that. Here 
the problem comes up. What are the NABARD guidelines? 
Kindly consider giving relief on the Hnea of relief given to 
the farmers who were affected by Tsunami. For cotton 
crop, Rs. 4000 per hectare are being provided which 
comes to Rs. 1600 per acre; for wet land, It Is Rs. 2500 
which comes to Rs. 800 per acre; and for dry land, it 18 
Rs. 1000 whleh comes to Rs. 400 per acre. Soyabean 
and sugarcane are grown in thousands of acres of land. 

As you know, seven to eight rivers flow through the 
areas from Maharashtra to Belgaum, Bljapur, Ralchur, 
etc. They have wItneased unexpected and unprecedented 
flash floods. I do not want to blame anybody that they 
had released water. These are unnecessary things. In 
the fait 50 years, such heavy floods were never 
witneIIMd. After I have come to politica, I have never 
witnessed such a huge damage. 
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The relief, I demand, should not be on the linea, as 
announced, of rescheduling of loans over a period of 
seven years with moratorium for the first two years and 
with payment of seven per cent interest for the next five 
years. This is what the Govemment proposes to provide 
as a matter of rei 'f, e farmers who have been 
affected. But I musl subnut that the farmers in the State 
of Kar'lataka have been fighting with severe drought for 
tha last four years. Around 850 people have died becauae 
of drought and around 450 people have so far commttted 
suicide. In my home district Hassan only, there have 
been a few deaths. 

13.18 hra. 

(MR. DEPUTY 8PeAKER in Iht1 Ch.til) 

Why has such a situation arisen? The farmers have 
suffered because of severe drought conditions. They were 
unable to clear their old debts. The crop loan for this 
year has been reecheduled for seven years. This step Is 
not at all going to help the cause of the farmers. How 
could the farmers go in for their second crop? What is 
the support that the Government Is providing to them? It 
has only asked NABARD to give loans. But stili the 
farmers are unable to go for their second crop because 
of the damage caused to the soil. There has been erosion 
and reclamation of the soH. All these problems would 
unvarlably have to be fought by the farmers before they 
could go in for their second crop. If one visits the area 
it would be seen that the entire top soil of that area has 
been completely washed away and the condition is so 
bad that one would even find it difficult to enter that 
area. As you would know, it is a black cotton soil. I 
believe, an inter-Ministerial Group comprising of the hon. 
Finance Minister, the hon. Home Minister and the hon. 
Agriculture Minister is working on this. Though I 
understand t~at it would entail a heavy burden on the 
Central Government, yet to save the farmers, I would 
make an honest and sincere demand that the entire loan 
amount sanctioned to the farmers for this year-those 
farmers who have lost their entire crop. crops like 
sugarcane. jowar, soyabean-should be waived for this 
year. This is my humble request. The Government should 
not consider just providing normal relief measures. This 
is a colonial approach that we have adopted from the 
imperialist powers. But I would like to request the 
Govemment to take aU steps to 888 that the entire Joan 
amount for this year, for those farmers who have lost 
their entire crop. Is waived. Even a House Committee. 

consisting of Members from all political parties, could be 
sent to visit the area. It would not be pouibIe for the 
State Government to provide re8ef to the affected people 
becauae the resources of the Slate are very limited. 

Sir, a decision has been taken by NABARD that for 
small farmers a loan of RI. 50,000 would be converted 
into a medium-term loan to be repaid in seven years 
with a moratorium for the first two yeal'l. Now, I mUllt 
submit here that there are no big farme... 80 to say after 
vigorous pursuance of the poUcy of land ntforml that 
was first initiated during the times of the late MorarjI 
Desai. So, for all the farmel'l, the loan amount at Ieut 
for this current year should be walved-the Government 
may reschedule the loan of the previous years. 

As regards sugarcane. they have already enterad 
into an agreement with the sugarcane factories for As. 
1200 per tonne. Even if you take 50 tonnes per acre, 
the crop value at the rate of Rs. 1200 per tonne come. 
to Rs. 60,000 per acre. What is the use of this 
rescheduling business or a moratorium for two years? I 
sincerely request your goodseH to please 888 that the 
entire loan for this year is totally waived off. Whether It 
is the loan from commercial banks or district central 
banks, the loan should be totally abolished. 

The other point on which the Government should 
pay attention is the crop insurance. Crop insurance fa 
there. They will provide for it. But there is no question of 
any insurance in the case of sugarcane. soyabeans and 
some of the horticulture crops. It is an optional one. If 
they want it. they can go In for it. Otherwise. they may 
not opt for It. I have enquired from many people about 
it. They have not taken any protection under the so-
called crop Insurance. When there is no crop insurance. 
how will the farmers be able to sustain? This is an Issue 
to be tackled. The hon. Agriculture Minister is here. I am 
grateful to him that he is present in the House and I 
hope he will give a suitable reply. I would request that 
for this year-not for all the years-lhe present loan 
should be waived off. For the next crop, interest-free 
loan should be given. This is my sincere demand. 

About construction of houses, the amount 18 RI. 
10,000. That is the guideline given by the NABARD. What 
is the fun in giving this amount? How can the people 
reconstruct their houses when their entire house il 
demolished? The people belonging to Scheduled Castel 
and the landless labourers have nothing left with them. 
So, the construction of houses Ihould be talcen up by 
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the Govemment .... " with full rasponeibillty. An amount 
of Re. 40,000 Is given to the people as It was done In 
the cue of adveraely affected by Tsunami. The amount 
of Rs. 40,000 is given to each family whether they belong 
to Scheduled Castes or are landless labourers or 
whichever community they belong to. What Is the way 
out for people living below the poverty line while fixing a 
guideline? The houses of all such people should be 
reconstructed and the entire coat should be bome by the 
Govemment. The people belonging to Scheduled Castes 
and Scheduled Tribes have to deposit 10 per cent of the 
total amount. I think the total amount Is Rs. 20,000 or 
As. 25,000 under the Indira Awes Yojana or the Ambedkar 
Scheme. They may be given only Rs. 10,000 and the 
remaining amount should be a loan. For others, there is 
nothing provided. I would sincerely request the hon. 
Minister for Agriculture on this point. Although I have 
discussed the matter with the Finance Minister, I would 
appeal to the Prime Mlniater on this Iaaue. I would appeal 
to the hon. Home Minister who has replied the other day 
on some of these Issues. I have seen the ground reaJlty 
by visiting these areas for three days. The conditione of 
the farmers are so bad that It Is very difficult for them to 
lurvive. They cannot lurvive and they may have to 
commit suicide. In Southem Kamataka also, parllcularty 
in Hemavati, I myse" know that 1.5 lakh cuseca of water 
have been flown. For the first time, such a heavy flood 
has occurred. We have never seen such a thing before 
in our IHe. It is an unexpected rain this time even In the 
Cauvery Basin. All the southem districts are affected 
adversely. 

As regards ginger cultivation, the coat of cultivation 
is Rs. 1,35,000. You can ask your officers also about 
thia point. 

The cost of cultivation itse" is Rs. 1,35,000. Of 
course, if there Is a good crop, they can pay Rs. 6 lakh 
or Rs. 7 lakh or Re. 8 lakh. Unfortunately, thle year, 
more than 30,000 acres of ginger crop In H888an district 
has been totally spoilt. I have personally visited those 
areas along with the officers. It Is all rotten and smelling. 
You cannot even see that. When the Central team visited 
those areas, the floods did not reacind. They were unable 
to get full facts. You can send the team again. Let them 
r.assess the whole thing. Let them update the whole 
thing as to what is the crop 1088, what Is the actual loan 
amount from the financial instItutionS. from the commercial 
banks or from the cooperative banks. Aft the loans for 
this year of the farmers should be waived. In the next 

year, for the crop loans only Inte"" should be charged. 
For building houaea, Re. 40.000 should be given to d 
the affected people, whether they are Scheduled caetee. 
landle.. labourers or people belonging to any other 
community. The Govemment of India should traat thle u 
a special situation and circumstance. Please do not take 
shelter under normal guidelines or the NABARD guideIIneI 
or the Reserve Bank of India guidelines. It II an alarming 
eltuation. Otherwise. once the fanners lose their patience, 
things will go from bad to woree. With all 8incerlty, you 
had gone there and studied the aItuatIon. I compliment 
you for that. The hon. Prime Minister also went to 8M 
the spot. Hon. President of the Indian National CongntM, 
Shrlmati Sonlaji had also gone there. You have to saw 
the situation. Shri Sharad Pawar. the Finance Minister 
and the Home Mlnleter, all the three together should come 
to the rescue of the poor farmers. 

With these words, I would like to conclude. 

SHRIMATI TEJASWINI SEERAMESH (Kanakapura): 
I would like to associate myeelf with what the hon. 
Member, Shri Oevegowda, hu said aboUt the plight Of 
the farmers. particularty In the norlhem Kamatalca. The 
han. Member has very correctly explained the 1ituatIon. 
Shri Shared Pawar, who Is the true son the 1IOiI, know. 
the plight of the farmers. The State of Kamatalca had 
drought for the past four and a half years. I will be very 
grateful to the Central Govemment. partlcularty to Shrl 
Sharad Pawar and the Finance Minister. If they waive 
the loans as well as the Interest for four and a haH 
years. This Is my humble request. 

SHRI S. BANGARAPPA (Shimoga): I may kindly be 
allowed to asaociate myself with what the hon. Member, 
Shrl Devegowda, said just now. I have also toured all 
these areu, particulariy thele four districts. Belgaum, 
BJjapur. Bagalkot and Gulbarga for about three to four 
days. Of course, you had also visited our dlstrlcta. Aft 
these areas come under Krishna basin. The water has 
flown down from Maharashtra, may be from Ujjalni. Koyna. 
ate. You cannot avoid that when there Is heavy downpour, 
when there is cloudburst in the catchment areas of 
Krishna basin, especially in Maharashtra. Heavy flooding 
was there. Thousands of houses have collapsed. Nearty 
28,000 houses have collapsed in on. district. I am highly 
thankful to the hon. Minister, Shri Sharad Pawar for having 
visited these areas and for having announced certain relief 
measures to the aHected people, who have lost standing 
crops In their respective lands or their houses. 

The only demand that we are making. u U8U8I, Is 
to rel8llie more funds to the State Government. 



BHADRA 3, 1827 (SMI) 

Otherwise, the State Government cannot deal with the 
demands of the local people. 

MR. DEPUTY SPEAKER: Shrl Bangarappa, you can 
only associate yourself with the han. Member. 

SHRI S. BANGARAPPA: That is what I said. 

MR. DEPUTY SPEAKER: You are making a long 
speech. 

SHRI S. BANGARAPPA: I understand that. That Is 
why I am saying I am associating myself with what he 
has said. 

MR. DEPUTY SPEAKER: That Is more than sufficient. 

SHRI S. BANGARAPPA: In Shimoga, which is I11Y 
constituency, Wardha river Is there. That also comes 
under Krishna baIIn. Thousands of acree are completely 
inundated. Even now, water is there. Of courae, 
enumeration of acre-wIH lou and all those things hu 
been done by the State Government. But the point iI 
that unl... there Is more rei.... of funds from the 
Government of India, the State Government is not In a 
position to come to the aid of theee people. Therefore, 
I am making a request to the hon. Prime MinIster and 
also the hon. Agriculture Minister. Instead, I have written 
letters also to both. Perhaps, you might have received II 
yesterday, or, today you are going to receive that letter. 
Please take action immediately. Shri Devegowda has 
explained all those things In detail, and I appreciate. The 
point Is we are now requesting you to rei .... more funda 
Immediately to the State Government of Kamataka. 

SHRI S. MAlLlKARJUNIAH (Tumkur): Sir, I associate 
my&flf with this. 

MR. DEPUTY SPEAKER: Walt a rninute. Though It 
Is not a practice, I would dow you, Mr. Manikarjuniahjl 
because you also belong to the same State. You can 
only associate with this. 

SHRI S. MAWKARJUNIAH: DefinItely, Sir. I associate 
myself with this. 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTlON (SHRI SHARAD PAWAR): Mr. Deputy-
Speaker, Sir, the hon. Membar, Shrl Devegowdajl has 
raised a very Important Issue, which the State of 
Kemataka has 'aced recently. It is true that this year's 

flood and raina, especially In Krlehna and Shima bMinI, 
were 8bnormal.ln fact, 8hr1 DevegowdajI, mynlf and 
Shri Bangarappajt have been aseocIated with the State 
Government for a number of ye..... For a number of 
years, there was a dleculsion between UI whether 
Maharashlra should release more water In the Krtahna 
baaln or Shima basin. But this wu the first year that 
both the States were taking a different Hne. There was 
a request that if II Is poesible to atop water, that can be 
uaed • ... (lnlflmlplions) It Is true that In the enllre belt, 
there was abnormal rain. Rain and flood have really 
created havoc In both the State.. The damage II 
abnormal and whatever Information has been given by 
hon. Oevegowdaji, which has been lupported by hon. 
Members Smt. Tejaswlnl and Shrl Bangarappajl and from 
the other aide, by Shri Malilkar:tunlah~, I entirely agree 
with that proposition. I have myself visited some of the 
areas but not all the dlltricta. In Belgaum, Chlkori, 
Rabagh, Athni and certain other areas, I myself have 
seen what type of damage has been cauaed by thlI 
flood and extra rains. On many occasions, we have ..." 
this type of situation in the country. But the overall size 
of the damage II such that we have come to the 
conclusion that Kernataka alone cannot face this type of 
situation. So, In this situation It Is the reaponsIbHIty of the 
Government of India to support all then affected people. 
The crop that has been damaged In the entire belt hu 
really ruined the entire fanntng community of that area. 
The damage of the public property II al80 abnormal. In 
this situation, we have to tea. a different approach. It II 
true that ther. are some norms which have been 
Introduced in the cotmtry, which we are Implementing for 
many years. Shrl Devegowdajl has given a propoaaI and 
luggestlon that we have to give I8COnd thought to the 
entire norms. It iI true that when there w. a problem 
due to Tsunami, the Government of India took a different 
approach to resolve the problem. I would like to assure 
this House and through this House, to the affected people 
of all these States-whether they are from Gujarat, 
Maharashtra or Karnataka or any other State-in this 
situation, we wiU deflnllely look into the matter of thase 
norma. We will take up a pragmatic approach. For 
inatance, Shrl Devegowdaji has made a suggeetJon about 
the monitoring provision for oonetructIon of hoUM •• 

It Is true that today the provision is for RI. 10,000. 
It is also true that at the time of the Tsunami problem, 
we introduced new norma, that ii, up to RI. 40,000 plus 
land cost. I have no heeItalion In accepting the suggestion 
which the hon. Member Shri Devegowda has made. 
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The problem of crop loss Is there. Especially, 

augarcane, tomato, eoyabean, banana and groundnut have 
been practically wiped out. I do not think the farmer is 
In a position to face the situation. He will be out from 
farming at least in the next two to three years. That Is 
why, one has to take a different approach. 

The hon. Member suggested certain things, for 
instance, waiver of Interest, waiver of loan. These are 
the issues that we have to discuss with the NABARD 
and the Reserve Bank. The Government cannot take 
these decisions because money has been provided by 
various banks. Unless and until some arrangement has 
been made from our side, we would not be able to 
reaolve that problem. But I would like to assure the hon. 
Members and the House that we will definitely look into 
the matter. 

Recently, a team was sent by Government of India. 
The team has returned from Karnataka yesterday night 
only. We are expecting that they will give their report in 
another three or four days' time. Today only, I got a 
request from the hon. Chief Minister of Karnataka from 
Gulbarga and from the hon. Deputy Chief Minister Shri 
Prakash from Bangalore saying that whatever proposal 
has been submitted by the Government of Kamataka is 
not sufficient; that is an initial proposal and the 
Government of Karnataka would like to give their 
secondary proposal. 

SHRI H.D. DEVEGOWDA: They want to give a 
comprehensive proposal. 

SHRI SHARAD PAWAR: Yes, they would like to give 
a comprehensive proposal in a week'. time. The hon. 
Chief Minister has communicated to me. He and his 
colleagues would like to come to Delhi in the next week 
and they would like to give a power point presentation to 
the hon. Prime Minister and others about the damages 
to crops. They are going to visit Delhi on 1 st or 2nd. 
Definitely we will get all the information from the State 
Government. 

We have also got a similar request from Maharashtra. 
The Maharaahtra Chief Minister also, along with his team, 
would like to visit Delhi; would like to give a detailed 
presentation and their final report. I would like to assure 
that whatever report, Information, additional Information 
that will be given by them,. that also would be re-
..... sed. We will can the meeting of the High Level 
Committee as early as possible and give proper support 
to reeoIve this problem In all the three States. 

It is true that the situation is not normal. That Ie 
why, the Government of India has to take a very poeItIve 
approach. I would like to say that we will take a positive 
approach. At this Juncture, the Government of India win 
support both the States. 

SHRI H.D. DEVEGOWDA: While thanking the hon. 
Minister for Agriculture, I would like to give only one 
suggestion for the consideration of the Union Government 
So far as reimbursement of the loan amount is concemed, 
I have demanded that they should waive It. Unl... the 
Central Government is going to reimburse the natlonali8ed 
banks, they will not agree to it because we know the 
guidelines of the Reserve Bank and the NABARD. Unl ... 
the Government of India takes the responsibility to 
reimburse the entire amount for at least this year, it is 
practically impossible. That is why, I would humbly request 
the Government to consider it. Not only I make this on 
the floor of the House, but also I had already met the 
hO:l. Finance Minister. I must compliment the Agriculture 
Minister who knows the subject very well. I will meet the 
Prime Minister. This Is an issue concerning the entire 
House. It you go there, you can see that It 18 such a' 
pathetic situation that something Is to be done 
immediately. Mr. Minister, I would welcome you again. I 
would thank you very much for your kind consideration. 
Before I went there and before the other leaders went 
there, you went there and had seen some of the villages 
in Belgaum district. In almost all the areas, the farmers 
are suffering. The Krishna Basin is suffering. The Cauvery 
Basin is equally bad. I would request you to come once 
again and see for yourself the situation. The Inter-
Ministerial Team has seen the pathetic situation that 
Karnataka is facing. I would request you to ball It out. 
We will be grateful to you. 

SHRI ANANTH KUMAR (Bangalore South): Sir, I 
thank you very much. At the outset, I would like to share 
the concern of the former Prime Minister of India hon. 
Shri Devegowda and the former Chief Minister of 
Karnataka hon. Shri Bangarappa. As the House very well 
knows, last week I had raised a Calling Attention when 
the hon. Agriculture Minister Shri Sharad Pawar was here. 
Shrl Shi~J Patllji gave the reply. I requested him that it 
is a Tsunami-like flood in Karnataka and the whole 
Karnataka State has been devastated. More than five 
lakh acres of crop loss is there. Therefore, Advaniji, 
myself, Ramesh Jlgajinagi;i and Yediurappaji also visited 
the flood-affected areas. Sir, 130 people are dead. More 
than 12,000 cattle have died. We have requested that a 
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package of Rs. 3,272 crore should be given. We also 
requested that the Calamity Relief Fund (CRF), guidelines 
should be revised because now for an acre of dry land 
they are giving As. 400, for wet land they are giving Rs. 
1,000 and for garden land they are giving As. 1600. We 
have requested that As. 10,000 should be given per acre. 

MR. DEPUTY SPEAKER: He has already said that. 
They will look into the matter. 

SHRI H.D. DEVEGOWDA: This time, the entire crop 
loan should be waived. . .. (/nltmuplions) 

SHRI ANANTH KUMAR: I entirely agree that the 
entire crop loan should be waived. We are not only saying 
that the entire crop loan should be waived but we are 
saying that compensation should also be . given over and 
above that. 

SHRI H.D. DEVEGOWDA: Let us not dilute the ..... 
The entire crop. loan for this year for all farmers should 
be waived. In addition to that, the compensation .... ould 
be given for the crop buec:I on the actual 1088. I have 
made all theae requests. He wanted to take this Iuue 
before the Cabinet and consider it. This is altogether a 
different matter. 

SHRt ANANTH KUMAR: Sir, our hon. former Prime 
Minister has raised that the entire crop loan Ihould be 
waived. 

MR. DEPUTY SPEAKER: You have made your point. 

SHRI ANANTH KUMAR: The entire crop loan should 
be waived and the hon. Agriculture Minister Is ready to 
compensate the entire crop loll. We are more than hippy 
but that Is our demand. He should reply. He Ihould kincIy 
respond again. 

MR. DEPUTY SPEAKER: Thank you. He haa given 
the reply. Please sit down. 

{Tl"8II8I8lionj 

SHRI SUSHIL KUMAR MODI (8hagalpur): Mr. Deputy 
Speaker, Sir, today is the 25th day of this month but 80 
thousand employees of Bihar State have not yet been 
paid their salary for the month of July. The coffer of 
Bihar Govt. is empty. The Parliament passed budget for 

five months and that amount w.. apent within th,.. 
months. Only 9 percent of the budget allocation hili been 
spent. The,. is complete admInlatrative chaos in Bihar. 
The only advisor of Bihar has been deprived of all hla 
rights. The Chief Secretary has just returned from leave. 
He says that Home Comrnleeioner IhouId be removed. 
He has relumed only on this condition. DIIerencee have 
cropped up among the Miniatera of the UnIon GovemmenI. 
33 thousand employees of unive18itie8 have called oft 
their strike. The situation which hal been created, Is out 
of control. Adminlatratlve chaos has been created thent. 
The morale of the entire bu .... ucracy hu touched a new 
low becauae of the letter written by the Govemor to the 
Min •• of Railways. The Governor of Bihar .... ould be 
removed with Immediate effect and he IhouId aIIIo be 
impeached In order to .. ve Bihar from admlnlatratlve 
cha08. 

{Ellf/li6hj 

MR. DEPUTY SPEAKER: Pie... sit down. Nothing 
to be recorded. 

..• (/nlMrJpllonsr 

{TmMlllfkJnj 

THE MINISTER OF RURAL DEVELOPMENT (OR. 
RAGHUVANSH PRASAD SINGH): If the expenditln hM 
remained at 9 percent then how Is the exchequer spent? 
Hence, this II not a fact that the exchequer Is empty. 
Everybody will get 8a1ary and everything will go on 
emoothIy. . .• (/nItImIpIIDn$) 

{E11f1/i6hJ 

MR. DEPUTY SPEAKER: Not to be recorded. 

···(/nItImIpIIDn$r 

{T--lIt:Jnj 

SHRI SHAILENDRA KUMAR (Chall): Mr. Deputy 
Speaker, Sir, the .. is diecrtmlnatlon in provtdIng facllllJee 
to the CI .. II and CIasa III employ ... in the ~ 
in the country. The running ltaff are being allowed only 
10 day's CMUaI leave I ...... of 16 day's while they 
have to WOfk ...,., daya and get only one day .... In 
a week. On the other hand, the office staff are ..., 

-Not r8ClOfded. 
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aUowed 10 dave' cuual leave while they work only five 
dave and get two days rest In a week. This is a big 
discrimination. 

The other point is that the pass Issued to the ratway 
employ... Ie available to spouse and their sons and 
daughters only and not to their parents. Through you, 
Sir, I demand from the Govemment that 15 day's CL be 
alowed to running staff and the railway pass be made 
available to the parents of the employees also. 

{EnglIsh} 

SHRI MANJUNATH KUNNUR (DhalWad South): Sir, 
I wIIh to speak on a very Important subject regarding 
release of crop insurance, especially kharif crop for the 
year 2002·2003. In this connection, about 10,000 people 
have applied for release of crop insurance, especially 
paddy crop in Haveri District in Kamataka. There was a 
meeting in Karnataka on 30.5.2004 under the 
Chairmanship of Agriculture Commissioner. In that 
meeting, it has been decided that crop insurance has to 
be giftn to the farmers to the tune of Rs. 2,10,00,000. 
The Govemment of Kamataka has already submitted Its 
proposal to the Agriculture Insurance Company of India, 
IIfew Deihl but the Agriculture Insurance Company has 
not taken any step in this connection. Therefore, I urge 
. upon the Government, through YOU. Sir, to rei.... the 
Mid amount im~iately. The Agriculture Insurance 
Company Is denying paying the amount on technical 
grounds. I would like to state that everything is an right. 
The premium is paid by the farmers. As we are all aware, 
for the last three or four years, there was a drought in 
Kamataka. This year we are facing the flood. Under these 
circumstances, I urge upon the Agriculture Ministry to 
release the amount immediately. 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): 
Thank you. Sir, for permitting me to raise a very important 
matler of my State. It is about according consent to the 
proposed Industrial Park Ordinance of Gujarat. The 
Government of Gujarat had sought the consent of the 
Central Government for the proposed Industrial Park 
Ordinance with amendments in the Industriee Act. 1947. 
But the conHnt from the Govemment of India has not 
been accorded so tar. 

I would Kke to request the Central Govemment to 
review the matter and accord early consent. 

SHRI VARKALA RADHAKRISHNAN (ChirayinkB): Sir. 
people of KeraJa celebrate every year a big festival cahd 
'Onem'. This f .. tival comes In the month of September. 
The Kerallte people celebrate this festival throughout the 
world. They not only reside in India but also In foreign 
countries. Annually, they visit their homes during this 
festival season. Now, It has become a practice for the 
air companies to enhance the air fare during this particular 
period. This is a human right violation. The workers are 
exploited without any justification. Whenever this festival 
Oman falls, they will Immediately increase the air fare 
even to the extent of 100 per cent to 200 per cent. Now, 
even today, there is a hike In the air fare. It Is moat 
unjustHlable. It is a clear case of human violation and a 
clear CMe of exploitation. 

The private airliners have approached Air India which 
is a public undertaking. They are taking a negative attllude 
and they are not prepared to operate additional flights 
during this festival season. They are In collusion with 
theee companies and thle Ie paving the way for further 
exploitation of the people of Kerata living In GuIi cot.I1lrie8. 
The Govemment should be responsible toward8 the poor 
people. So, I request the UPA Govemment to take 
Immediate steps to provide additional flights in the Gulf 
sector during the Onam festival season. This Is a requHt 
of the people of Kerata. I hope that the Union Government 
would take up this matter very seriously. I, once again, 
request the Air India authorltiee to operate additional fIighII 
during this season. 

SHRI SUNIL KHAN (Ourgapur): Mr. Deputy Speaker, 
Sir, in spite of several meetings with the officials of the 
National Highways Authority of India and laHers of the 
Ministry of Road Transport and Highways, a amaH 88Ction 
of road on National Highway No.2, particularty from the 
Moregrem Bypass point to Panagarh base area In W_ 
Bengal is yet to be constructed. The road overbrdlge 
which was constructed three years ago is already 
damaged and due to that, long queues of loaded trucks 
are being formed at Moregram Bypass point and no 
vehicle can move out for hours. Interestingly due to the 
dilly-dally tactics of a section of officers, the job Is being 
delayed on one pretext or the other. In any cue, owing 
to this jam on NH·2, which is the lifeDne of Eastem 
India, trade is being hampered. The local people are of 
the opinion that there is collusion between the contractor 
and a section of the _ ~iaJs and that is why this delay 
is taking place. Therefore, I demand an immediate inquiry 
into the matter and construction of the road stretch at 
the earliest. 
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SHRI GIRDHARI LAL BHARGAVA (Jaipur): Mr. 
Deputy Speaker, Sir, I have to make a small submission 
that roadways buses ply in different States in the country. 
Earlier there used to be first aid boxes in these roadways 
buses which could be used by the passengers in case 
of requirement. Earlier, such first aid boxes were provided 
in all the buses in the country which have been removed 
now. I request you to ask the State Governments to 
provide first aid boxes in the buses. 

My other suggestion is that earlier there used to be 
a suggestion book in the buses. I am not talking about 
complaint book. The said suggestion book has also been 
removed. Kindly arrange to provide the same again in all 
the buses. 

My third suggestion is that destination display boards 
are not put on roadways buses as a result passengers 
do not know about the destination to which a bus is 
heading. If we talk about Rajasthan roadways bU888, 
boards are not displayed on them as a result people 
catch wrong buses. These are small things but should 
be done for the benefit of the people. 

Mr. Deputy Speaker, Sir, my submission is that the 
Govemment should consider my suggestions and forward 
them to the State Governments. 

SHRI SANTOSH GANGWAR (Bareilly): Mr. Deputy 
Speaker, Sir, the hon. Minister of Parliamentary Affairs Is 
present here. I want to bring it to his kind notice that 
elections in more than 80 percent cantonment areas in 
the country have not been held which are due for the 
last two years. These elections are pending there for 
want of a new Bill. As a result of which all the cantonment 
areas are being governed by military officials and no 
civilian Is on these boards. I am urging upon the hon. 
Minister for a long time that public representatives like 
MPs or MLAs are not nominated Members of the 
cantonment boards and it will take very long in holding 
elections there as the elections will be held only after 
introduction of the bill. Therefore, my request is that the 
concerned MPs should be nominated as Members of 
cantonment boards in their areas. In addition to it, 
provision of nominating the MPs as Member of 
cantonment boards should be made in the proposed Bill 
on the lines of their nominations in local bodies. I demand 
from the Government to nominate the MPs as Members 
of cantonment boards on priority basis. Thank you. 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): 
Sir, the Chief Minister of Uttaranchal had announced a 
number of drinking water schemes in the year 2004 
including Barkinda·Manila, Gangolihat, Danya-Dhau1adevi, 
Chamadkhan and Chlliyanaula-Gagas, Bhaunkhal-Khat* 
Nav etc. to quote mainly. Natural sources of drinking 
water in hundreds of village. have dried up and pumping 
lift drinking water scheme is the only altemalive. 

Chief Ministers of Different States have requested in 
writing for central assistance in ttIl. regard and have 
personally requested Hon. Dr. Raghuvansh Prasad Singh. 
As the MInister is present in the House, therefore I want 
to request him again that this subject should be 
considered seriously and the funds for the drinking water 
schemes which I have mentioned may please be provided 
from the Centre. 

SHRI RAM KRIPAL VADAV (Patne): Mr. Deputy 
Speaker, Sir, through you, I would like to requ .. t that 
the people belonging to 'Kamlapur Valahya' cute have 
been trying to get It Included In ttIe National Backw~ . 
Class list for a long time. This matter wu raised on 
many occasions in the I.st Lok Sabha too but 
unfortunately, it has not been deliberated upon yet. The 
Union Government is not shOWing positive attitude to the 
said matter. Kamlapurl ValShya Cute has not yet been 
included In the National Backward Class list whereas the 
State of Bihar had included this caste in the Annexure 2 
of the Backward Clus list in 1978. First Chairman of 
Commission for Backward Cluses Justice Ramanand 
Prasad had recommended for it in 1996 and it is there 
at serial number 86 of Annexure·2 In the Bihar State 
Backward Class list. It is unfortunate that the Government 
are not showing positive attitude towards It yet. Kamlapurl 
Vaishya caste Is an educationally. economically and 
socially backward caste and If it wu Included In the 
Backward Class list, then this caste would definitely have 
progressed but unfortunately, It has not been Included In 
the said list yet. Through you, I would like to request the 
Govemment to include Kamlapuri Valshya caste In the 
National Backward Caste list so that the people belonging 
to economically and educationally backward classes, can 
get the opportunity to move forward . ... (lnlllnUpllon8) 

MR. DEPUTY SPEAKER: Please take your seat. You 
have made your point. 

SHRI RAM KR1PAL VADAV: But the Government is 
not reaponding to it . ... (Intsnuptlons) 
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SHRI SUSHIL KUMAR MODI: Mr. Deputy Speaker, 
Sir, I associate with It. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): I 
also associate with It. ... (Inltlnuptions) 

SHRI SHAILENDRA KUMAR: I also 8880ciate with 
it. 

MR. DEPUTY SPEAKER: The honourable Members 
who want to 888ociate, please send It in writing. 

SHRI AVINASH RAI KHANNA (Hoshiyarpur): 
Honourable, Mr. Deputy Speaker, Sir, India-Pakistan 
Border has been fenced with barbed wire. Particularly at 
the border with Punjab, the fanners have lands on both 
sides of the wire. When the farmers have to go on other 
side of the wire, only a period of two hours In a day has 
been fixed for it. Owing to It, the fanners can not complete 
their farming work because at the border, electricity Is 
not available for 24 hours and the water is released into 
canals now and then at night. Therefore, the farmers 
face difficulty-I request the Government to open the 
gates for movement of farmers from morning to evening. 

Mr. Deputy Speaker, Sir, the second thing I want to 
say is that there is no lady offlciai for checking of women 
pasalng through the gate for farming or labour work. Men 
frisk them in presence of other men. Therefore, 
arrangement should be made there for frisking of women 
by women officials. 

I want to tell one more thing that harvesting of crop 
in Punjab is done with the help of combines. The bigger 
combines, too, can not be taken outside the border. There 
is one more thing in border area that neither the teacher 
goes to schools nor the doctor attends hospitals. 
Therefore, the people residing in border area have to 
face great hardships. I request the Government to set up 
Border Area Development Board so that the problema of 
the people residing in border area may be viewed 
separately. 

14.00 hr •• 

Mr. Deputy Speaker, Sir, I want to draw the attention 
of the House towaroa one more seriCUB Issue. Mines 
etc. have been laid in the border area, and the 
Government has to pay COmpenSation for that bul delays 
have been occurring in the payment of compensation to 

the farmers. The farmers on whose lands mines have 
been laid and whose lands have fallen under the wires, 
are not getting compensation In time. The meeting of 
sarpanchs, their representatives and administrative officers 
was held to sort oul this problem, bul the problem Is 
getting aggravated due to meeting not being held. 

I requeat the Government to hotd the meeting 
regularly to draw the attention of the Government towards 
the problems being faced by the people living along the 
border. 

{English} 

SHRI M.P. VEERENDRA KUMAR (CaJlcut): Sir, the 
ban on non-iodized common salt has led to several 
problems. The entire fisheries sector in Kerala and 
elsewhere are in standstill because of the non-availability 
of ordinary san. As you know, the 'dry fish' Industry cannot 
survive without salt. According to the Government Order, 
nor,-iodized salt cannot either be bought or sold or 
displayed. The fisheries sector has now to use iodized 
salt. It is not at all possible to run units In the fisheries 
sector using iodized salt by paying Rs. 500 per sack 
instead of Rs. 80 for common salt. Many of the units 
have already been closed and many more are on the 
verge of closing. Forty per cent of the fISh catch in Kerala 
Is small fish and it cannot be stored without salt. Kerala 
is having thousands of such small units where the small 
fishes are processed, stored and distributed. Most of the 
workers in this sector are women and they have lost 
their livelihood. Salt is also required for the functioning of 
ice plants in large quantities. The price of ice has gone 
up steeply and fisheries units are not in a position to 
buy ice blocks at such an uneconomical price. 

The Boat Owners' Association and other Associations 
have already given a memorandum to the hon. Prime 
Minister and are planning to go on strike. I urge the 
Govemment through you, Sir, to relax the provisions in 
the Order banning non-iodized salt and save the livelihood 
of thousands of people in the fisheries sector. 

/Transllltion} 

SHRI MOHAN RAWALE (Murnbai South Central): Sir, 
I want to state through you that I had raised this Issue 
earlier too and the matter Is very serious. There was a 
fire on the platform of ONGC and the manner In which 
the Hon'bIa Minister replied arouses suspicion. I had 
enquired from him regarding the name Identity of the 
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person injured in N-7. Whether he is alive or dead? His 
hand was injured and the platforms belonging to N-7 and 
BHNL are distant from each other. There was a helicopter 
on the high north platform belonging to BHNL. It was not 
informed to the House as to whether the injured person 
was working under ONGC or Contractor. Multi purpose 
support vessel was brought to N-7 to take that injured 
person. The boat carrying the injured person from N· 7 
could have gone to the shore as Well. Why did that boat 
not go to the shore? He told that the boat coHided with 
the BHNL platform. I want to inform the House that it is 
a big conspiracy. The boat did not sink at the placa 
where the water level was 72 metres, then how did It 
sink afterwards at the place where the water level was 
22 metres? Therefore, I want to inform that I have 
personally met the person who survived the accident. 
They have told me that a hydro file boat was crossing 
the place fifteen minutes earlier. That was submarine 
hydro file boat able to destroy a torpedo. A torpedo was 
destroyed on engine, and that is why the engine got 
filled with water. The other torpedo was destroyed on the 
riser that is why the fire broke out. The Hon. Minister 
replied in such a manner that-

/English} 

"There was a sudden rise and unexpected swell 
which threw this veseeI totally unexpectedly and totally 
unprecedentedly. It went out of the range and it was 
the lower part of the MSV which seems to have 
smashed against the platform.· 

{Tl'8ns1alionJ 

Why the engine could not take position, when it was 
so powerful. That boat was Hydrofile submarine of US 
Navy. I want to say that all this took place uncler a 
conspiracy. There should be a judicial enquiry in public 
as to which country is behind it and why the Govemment 
is silent. 

Mr. Chairman, Sir, the Govemment wants to hide 
the facts. Therefore, I demand for the reSignation 0' Mr. 
Mani Shankar Aiyar, the Minister 0' Petroleum and Natural 
Gas. Eleven persons have died there, the whole platform 
was bumt to ashes and 11 persons are missing. Are 
there chances of their having survived so far? I am not 
hopeful. Hence, I humbly request through you to order 
judicial enquiry in this matter and I also demand that 
Shri Mani Shankar Aiyar, the Minister of Petroleum and 
Natural Gas should resign . ... (1n1t117Up1itJn6) 

MR. DEPUTY SPEAKER: All right, your point has 
been placed. Now you may sit down, please. 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Deputy Speaker, Sir, I, too have a notice for the Zero 
Hour. I also want to speak. 

MR. DEPUTY SPEAKER: Shri Ramdu Athawale, I 
had called your name but you were not preHnt. Now, I 
shall consider to allot you time after 6 O'clock. 

14.06 hr •• 

THIRTEENTH REPORT OF THE 
COMMITTEE ON PRIVATE MEMBERS' 

BILLS AND RESOLUTIONS 

/Engllsh} 

MR. DEPUTY SPEAKER: Now, the House will take 
up Private Members' Business. We will take up Item No. 
41. 

SHRI JAI PRAKASH (Hissar): I beg to move: 

"That this House do agree with the Thirteenth Report 
of the Committee on Private Members' Bills and 
Resolutions presented to the House on the 24th 
August, 2005.-

MR. DEPUTY SPEAKER: The question Ie: 

"That this House do agree with the Thlrt .. nth Report 
of the Committee on Private Membera' BiUs and 
Resolutions presented to the House on the 24th 
August, 2005.-

ThtI motion WS8 IIdopI«J. 

14.07 hre. 

PRIVATE MEMBER'S RESOLUTION 

(I) Ae8ervatlon of .. lea .. one third of .... for 
Women In all the Stete Legl ... urn end both 

HouMs of Parllement-eonlrf. 

/Engli$hJ 
MR. DEPUTY SPEAKER: Now, we wII take up Item 

No. 42, the ReeoJution moved by Shri C.K. Chandreppan. 

'" 
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(Mr. Deputy Speaker] 
The time allotted was four hours, and we have already 
taken three hours. The time left with us is only 59 
minutes. 

Now, I request Prof. Rasa Singh Rawat to continue. 
He Is not present. 

Shrlmatl C.S. Sulatha-Not present. 

Shrimati Tejaswini Seeramesh-Not present. 

SHRI K.S. RAO (Eluru): Mr. Deputy Speaker, Sir, I 
am very happy to support the Resolution introduced by 
Shri C.K. Chandrappan. Basically he is from Kerala. 
Obviously, unlike many In other parts of the country, he 
is more in support of providing reservation for women. 
Though I do not belong to Kerala, I very much appreCiate 
this Bill because it is coming In support of reservation for 
women from a male Member. It is not to gain any political 
advantage but by conviction, I am of the opinion that we 
must provide reservation for women as was suggested 
by him. 

The reason is t t in the initial days, the role of 
men is defined as th they are meant for earning 
livelihood for the family. is is because in those days 
there was no science an technology. Only physical 
strength was the criteria. PhYSI I strength was required 
in those days to go to forest, hunt imale, get food and 
all that. Similarly physical strength is required to secure 
the family by fighting with the enemies and all that. 
Naturally, over a period of time it has become a man· 
oriented society. Many others have taken advantage and 
given shape to woman that she is only meant for 
procreation and to look after the needs of the house 
only. Ce~inly, she should not come oot of the house 
and should not be on par with men. This opinion went 
on for thousands of years: It has gone into the blood of 
the people society and all that. A common impression 
has set in the society that men are meant for all these 
external works and women are meant fOf being in the 
house only. They are only meant to look after the children, 
rear the children. and for cooking and doing domestic 
works. As time passed, and with the improvement in 
communication, science and technology, there is a lot of 
Change. In my grandfather's time, no woman used to 
come out of the house. Women also ne~er used to feel 
that it is bad. The SOCiety also never used to feel that 
It is bad. Now, an awakening and awareness has come. 
Communication has gone up. The thoughts of women 
have changed. Women In those days were not educated. 

Even a few rich and wel"placed families did not aHow 
their girl chndren to go out, and \eam. The teachers used 
to come to their houses and teach them. That means, 
they were prevented from going out of the houses. 
Gradually, changes have occurred. Now, the society has 
feh the need to educate the women also. They hlWe 
permitted them. 

Not, it is an accepted fact that if women ware to be 
educated in the houses, the children would have an 
advantage for having better education, better 
understanding in the society, and the family will come up 
very well in the societY. So, to an extent, it has been 
accepted. Now, ~Imost the situation has come both girls 
and boys are equal in numbers in the schools, and to 
our surprise, the performance of girls has found to be 
much superior than boys in education. In many occasions, 
it may be because of their concentration in education, 
and their discipline or determination to prove that they 
are more capable than men. All these have led to prove 
their capacity. That means, it has been proved that given 
an opportunity, a woman can perform much better than 
a man in any field of life, including fighting. By body 
constitution, anyone of us is prone to think that it is 
made In a way that the women are weak in their 
physiques, and the men are more strong and confident. 
It may be so. With today's improvement In science and 
technology-hon. Minister is also sitting here-lt is not 
fighting with hands but fighting with weapons. Women 
have also demonstrated their strength, and have proved 
that they are much superiors to men, They also team 
'Karate'. Today, you cannot distinguish, and say that 
women is a weaker sex. She is on par with man. 

The other thing Is that whether it is technology, 
strength or any other field, they are proving their 
superiority. Now, what is lacking is their presence in 
Legislature and Parliament. We have made reservation 
for SCs and STs in the Constitution. Our Constitution 
markers had realized that keeping in view the 
backwardness-economical, educational and social-
reservations are given to SCs and STs, otherwise they 
could not compete in open competitions. There must be 
an opportunity given to them at least for some years so 
that they will also get their strength, confidence and 
everything to compete with the advanced communities. 
They are given the opportunity. 

Now, It is the tum of the women. You cannot say 
that without gMng an opportunity to a woman to come 
into the Legislature freely. and make her popular In the 
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society to win an election, ovemlght if you bring her into 
an election she may be able to win election. It is because 
she has not become popular in the society. Already 
enough men are there who are very popular. If the contest 
were between men and women-not in every place-
men wiH take advantage. Naturally, we have to make 
some reservations by follOWing the same philosophy as 
we have done for SCs, STs, and for others at least for 
some years. I do not say that reservation must be for 
ever, but we must provide her an opportunity to acquire 
skill, competence, knowledge, courage, conviction, etc. 
so that she is no less compared to man; even in political 
life, making legislation, execution, Implementation, and 
judiciary, she must be given opportunities. 

On the same analogy as what we have given to the 
depressed classes, we should given reservation to women 
as well. 

Today, women belong to the oppressed classes in 
the society. The country got Independence in 1947 but 
not our women. Women have to get independence. Every 
party says that it is in favour of 33 per cent reservation 
for women but when It comes to brass-tacks nothing is 
coming out. It is becoming a shame. Whom do the women 
have to believe? Which party do they have to believe? 
When It comes to passing the legislation, everybody drags 
out. 

I am of the opinion that thore could be a conaensus. 
The discussions could be held outside the Legislature as 
to the manner In which it could be done. All of them 
could come to a common understanding over the manner 
in which we could give them reservation. If there is 
disagreement between the parties over providing 33 per 
cent reservation, let them start with some smaller 
percentage. Today, we have got about eight to ten per 
cent women in the Legislatures. So, let them start with 
20 per cent or 25 per cent and later move to 33 per 
cent and then to 50 per cent. Women comprise about 50 
per cent of the population and they cannot be deprived 
of seats. It is not our exclusive privilege to deprive them 
and have seats in legislatures. I want people like Shri 
Kapil Sibal, who Is an eminent lawyer, to think and come 
out with a1temative methods to bring out a legislation or 
to bring about an undeIstanding among the variol.8 parties 
80 that we could make a beginning Instead of prolonging 
giving reservation forever. 

Today, if we are· talking of providing I'8Servation for 
women, the credit goes to Shri Rajlv Gandhi. A young 

man of 40 years, when he became the Prime Min ..... , 
Shri Aajiv Gandhi was always thinking of bringing the 
youth into the Legislatures in larger numbers. Similarty, 
he wanted to bring women aIao to the Legi&latu.... in 
larger numbers. The encouragement he gave to youth 
and women Is unforgettable. During his tenure, the 
amendment to the Constitution waa taken up whereby 
women were given 33 per cent reservation in panchayata 
and municipalities. So, a beginning has been made and 
it has to be foHowed now. 

Today, Shrlrnati Sonia Gandhi, the Leader of the UPA 
is very particular that legislation must be passed during 
the tenure of this Lok Sabha lor prOviding reeervation for 
women in our legislatures. She wants that all the partlea, 
with a broader mind and with some underatanding 01 the 
changing scenario, must corne together and find a way 
to pass this legislation without thinking that there would 
be reservation for evar. This Is just a beginning. We 
would give reservation now and later, we could do ftWay 
with it when they are empowered to come on par with 
men in the Legislatures. 

fTl1Il1$Iation/ 

SHAI CHANDAAKANT KHAIRE (Aurangabad, 
Maharashtra): Mr. Deputy Speaker Sir, we are debating 
the bill introduced by hon. Member Shrl Chandrappanji. 
Our party Shivsena is also in favour of providing 
reservation to women. Women should be empowered and 
accorded priority in all fields. Our party wants reservation 
for women, but how it should be given? 

Mr. Deputy Speaker, Sir, I would like to tell through 
you that the NDA Government was trying to provide 
reserVation to women in Lok Sabha and State Legislatures 
but it could not be provided due to lack of consensus 
among the leaders and political parties. In my view women 
should be provided 33 percent reservation in Lok Sabha 
and State legislatures. This reservation should not be 
for parliamentary constituencies. All the recognized political 
parties should provide 33 percent tickets to women 
candidates only, out 01 the total candidates to be fielded 
by them. The Election Commission also suggested that 
33 percent reservation should be pruvided to women in 
the list of candidate. announced by the poHtical parties. 
We also favour that stand because if a worker's • 
performance is good in a particular constituency and 
unfortunately thaI seat gets rl88rved fOl women, then 
that worker wi" be forced to field his wife or any other 
relative. In such a situation, certain chances are there to 
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[Shri Chandrakant Khaire) 
field such candidates who know nothing. Many such 
examples may be seen In the elections of Local Bodies, 
Municipal Corporations, Municipalities, Municipal Councils 
and District Panchayats etc. If a woman becomes 
Chairperson it Is her husband who performs aH duties on 
her behalf. The women do not get opportunity to speak. 
Many women have played commendable role in politics 
such as Indiraji, Sarojini Naidu and Mrinal Gore in 
Maharashtra. Even today we have many good women 
workers. But if their seats are given to men, they stand 
no chance. 

Hon. Bala Saheb Thakre also said this and during 
NDA rule we stuck to our stand. Baba Amte is a great 
social reformer, who help lepers at Gadchiroll and his 
wife Sadhana Tai also wort<s with him. Suppose Sadhana 
Tai wants to contest election from GadchiroH but if that 
constituency is not reserved for women, she would stand 
no chance. Other workers would demand that they should 
be given a chance as that constituency is not a reserved 
one. At that point of time the Party would also take the 
view that Sadhana Tai serves the lepers and wort<s for 
adiwaais, she may be elected but that constituency is 
not reserved for women. 

We demanded from the UPA Government yesterday 
that Shivsena Is in favour of providing 33 percent 
reservation to women but the said reservation should not 
be for parliamentelry constituencies. The reservation should 
be provided within the parties. Suppose our party is 
fielding 100 candidates 33% out of them would be women. 
At present there are 12 Members of Parliament from 
Shlvsena with two of them women who are performing 
well. By the way, If reservation is provided to women. 
... (Interruptions) We are ready. Recently elections of 
Municipal Corporations were held in our State in which 
33 percent reservatlOJ'l. was given to women and sea, 
STs and OBCs were also provided reservation accordingly. 
There is an aUiance of Shiv Sena and BJP. We fielded 
four women candidates-two each from Shiv Sena and 
BJP. All got elected. 

I want to say that we must respect women power, 
but there should not be any law to reserve constituency 
for them. Reservation should be within the Party itseH. h 
should be made mandatory for all the political parties to 
field at least 33 percent women candidates for the total 
number of seats to be contested by them. A law should 
be enacted SO that all women get their due. 
... (InMrruplions) Women, who are doing good work, can 

work In it. ... (InIMIf:JIion$) RabrI DevIji has been the Chief 
MInister of Bihar . ... (/ntrmupti0n6) It may be In other StateI 
too. ... (Inlflnupllon6) 

/EngIi$h} 

MR. DEPUTY SPEAKER: Shri O,.:mdrakatn Khalre, 
please address the Chair and not to anybody else. 

... (InltJrrupllons) 

{Translation} 

SHRI CHANDRAKANT KHAIRE: There are women 
Chief Ministers in our country. Have they been elected 
from a reserved seat? There is no reservation there, but 
they are doing good work. Shrimati Sheila Dixit has been 
sworn in as the Chief Minister for second term. Similarty, 
Ms. Mayawati and Rabri Devi were also Chief Ministers. 
I would like to ask whether they are not working? I want 
to say straightway that a rule to provide 33 percent 
reservation within political parties should be enacted and 
a biH to that effect should be introduced. Mr. Deputy 
Speaker, Sir, I presented the view of my Party and myself. 

{English} 

SHRIMATI C.S. SUJATHA (Mavelikara): Thank you 
Mr. Deputy Speaker. I am participating in this discussion 
with pain and disappointment. Even after prolonged, 
protracted and marathon discussions, the issue again 
stands at square one. Really speaking, it is a matter of 
shame. Sir, the women of this country are not asking for 
any special favour. It is their legitimate and democratic 
right that they are demanding. 

A collective wisdom of our nationhood utterty failed 
in arrtving at a consensus and firm decision by virtue of 
national legislation in this regard till date. Voluminous 
explanations are being extended by various parties from 
their own perspectives day by day. The reality is that it 
is a genuine and legitimate right and privilege which has 
to be made available to the women of this country who 
constitute 50 per cent or more of the population. Hence, 
I am proud of my Party, CPI(M), which from the initial 
stage onwards and consistently stood and fought for this 
fundamental requirement of our body politic along with 
other Left Parties. Stili, our desire is to get the original 
Bill passed. The enactment providing 33 per cent 
reservation within the existing number is the ideal thing. 
In the Leglllative Assemblies also, the same can be 
extended within the existing number. 
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There are arguments that women cannot handle the 
reeponeibilities of administration and legislation. But our 
experience clearly shows that today's women in the 
country are quite able to handle any job with efficiency. 
In the political sphere also they have a proven record. 
Our experiment of providing 33 per cent reservation for 
women in the Panchayati Raj institutions tumed out to 
be positive. Women could prove that they are not behind 
their male counterparts in such matters. A majority of the 
Panchayati Raj institutions with women at the helm of 
affairs, are wor1<ing effectively. 

In Kerala the percentage of women in Panchayat 
Raj institutions is more than 33 per cent. Their role in 
providing leadership in the developmental projects in the 
villages are worth mentioning. Women in this field are 
found to be more effective and acceptable as they are 
more sensitive to issues related to the local people and 
the poor. 

I myself worked in the capacity of President of District 
Panchayat of Alappuzha in Kerala for more than eight 
years. I can proudly claim that no developmental work 
suffered In the district because of my gender. In fact, my 
Panchayat was awarded the Best District PanchaYelt 
Award in the country considering the overall performance. 
I cite this here to ay that given an opportunity, we women 
can discharge any responsibility as effectively as our male 
counterparts. 

The debate on the issue of reservation for women is 
continuing since the emergence of the Bill in the year 
1996. It is almost a decade now that we could not reach 
a consensus on the issue. 

This Issue has been subjected to endless ciscuesiona, 
without much. purpose. Again, it II a matter that this 
isaue il being discussed in the male-dominated 
committees and maybe, that is the reason for this issue 
not getting the needed seriousness. We must show the 
political wiD. The women were expecting the Introduction 
of the BiN In this very Session. It is quite disappointing 
that it has not happened. This, again, cannot go on like 
this. We must fix a timeframe for passing of the Bill at 
least in the next Winter Session, in this year itself. 

I request the Govemment to bring a legislation in 
this regard without any further delay. 

{Tnms/alionj 

SHRI LALMANI PRASAD (Basti): Mr. Deputy Speaker, 
Sir, I rise to speak in support of the resolution on women 

reservation and Bahujan Samajwadi Party is In favour of 
33 per cent reeervation for women but there could be 33 
percent reservation for women In the reservation provided 
for in the constitution for scheduled castes but I as well 
as my party want that a separate aUI should be brought 
in to provide reservation for the women belonging to 
backward classes and minorities. In this regard, I would 
like to say that a general consensus is not being reached 
on several points. One more point was raised that there 
should be r .. ervation for women in Ra;ya Sabha and In 
the State Legislative Councils also. In this regard I have 
a personal euggeation that number of seats in the entire 
country should be Increased. The Issue would came 
before Lok Sabha, Rajya Sabha, LegIslative Assemblies 
and State Legislative Councils alao. This Is • very 
important iaaue before the Govemment. In this regard, I 
have a personal suggestion that only Lok Sabha and 
Legislative Assemblies should be retained and strength 
of Lok Sabha members should be increased to about 
one thousand. Similarly, the entire country should be 
divided into fifty States with equal population and area. 
In regard to difficulty being experienced In it. I have a 
suggestion that Members should be nominated to the 
House on behalf of a party under the proportional 
representation system, in proportion to the number of 
votes polled to it in an election. It is my peraonal opinion 
that reservation to women should be given in proportion 
tu the votes secured by a party and the number of Its 
Members in Lok Sabha and Vidhan Sabha thereby giving 
33 percent reservation to women and women belonging 
to SC, BC and minorities should also be accommodated 
therein. Then there will be no problem. I am of the view 
that an the problema be they relating to Lok Sabha or 
LegllIatlve Assembly can be aoIYad In this way. I suggest 
that thle system should al80 be made applicable In the 
Jila Panchayats and Gram Panchayats. The Issue of 
reservation can be sofved. I want that the Government 
should ponder over It seriously. 

In the end I support the resolution on reservation for 
women and conclude. 

14.34 hra. 

SHRI TUFANI SAROJ (Saidpur): Mr. Deputy Speaker, 
Sir, I do not support the resolution In regard to reservation 
for woman In Ita present fonn rather I oppose it. We are " 
nOi against reHrYation for women. But first of all Ita form 
should be changed. Dalits, minorities and backward 
classes should also be included in It and only then this 
BIU should be brought In the Houae. In Uttar Pradesh 
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provision of reservation for women in Panchayats has 
been made but women there are not able to work even 
today. Their husbands are working on behaH of them. 
There is a provision of reservation for women in our 
country and anywhere in the worfd except South Africa 
where ten percent reservation is provided for women. 

Sometimes it is said here in the House that 
reservation should be provided for women and number 
of seats in the House should be increased. I want to say 
that it will be difficult to work by doing this. Today in 
Uttar Pradesh Assembly Chamber only the present 
number of MLAs can be accommodated and if the 
strength of the State Legislative Assembly is increased it 
will be an additional burden on state exchequer and 
seating arrangement in the Assembly Chamber will have 
to be increased and addition and aiteration will have to 
be carried out. Similarly if the strength of Lok Sabha is 
increa&ed, similar difficulties will crop up. Keeping in view 
all these problems the resolution brought in for 33 percent 
reservation for women is impossible. The provision of ten 
per cent reservation for all parties should be made and 
all perties should be free to implement that prOVision 
besides there should be provision of reservation in it for 
dalits, backwards and minorities. 

{English} 

MR. DEP~TY SPEAKER: Shri Bikram Kashari Deo, 
Mr. Dec please be very brief. 

SHRI BIKRAM KESHARI DEO (Kalahandi): Thank 
you, Mr. Deputy Speaker, Sir. This Resolution, which has 
been moved by Shri C.K. Chandrappan, is a welcome 
measure. It is a debatabie issue. 

Today, the population in our country really constitutes 
nearly 50 per cent of women. If we study the economic 
indicators for the upliftment of women and for the 
empowerment of women, then it is quite alarming and 
quite shocking. Let us take the example of literacy. The 
illiteracy rate is the highest among women in our country. 
The health hazards that they have to face are great in 
number. The infant mortality rate is the highest in the 
country in Orissa in the world India is one of the highest. 

As regards violation of wor:nen's rights, it is too much 
in the country. Yesterday, a Bill was also passed with 
regard to this issue, namely, Protection of Women from 
Domestic Violence. ... (InlfJtnlplioll8) 

MR. DEPUTY SPEAKER: Please do not disturb the 
hon. Member. Please keep quite In the House. 

SHRI BIKRAM KESHARI DEO: If we take all these 
human problems, which are usually relevant to women 
folks, then it is high time that we started thinking about 
having more women representation in this august House 
and in the respective Assemblies. This would allow them 
to express their problems in a better way, and It could 
solve the problems to a certain extent. Therefore, It Is a 
welcome measure. 

I remember that in my State of Orissa, the late Shri 
Biju Patnaik-durlng his time-inltlated empowerment of 
women in the Psnchsyafi Rsj system as per the guidelines 
in the 73rd Amendment. He, for the first time, gave 
women reservation In the three-tier Psnchsyafi RIIj system, 
and it has given results. Today, our non-Congress 
Govemment-which is functioning in Orissa-has started 
'Mission Shskfi: A lot of women weHare programmes are 
going on, and others are on the anvil. 

But if you closely scrutinise the Standing Committees' 
Reports, the Estimates Committee's Reports, etc., then 
you will find that the achievements in the women welfare 
schemes are abysmal or very low. Therefore, women 
should come to the august House to fight for their rights. 
It would allow them to express their feelings, and do 
some justice to themselves. 

As you know, everybody is saying that women are 
being given all facilities for education. But I am sorry to 
state that in my district, Kalahand~1 have written three 
or four letters and I do not know whether the hon. Minister 
of Social Justice and Empowerment is aware of It-funds 
from Baliks Ssmtiddi Yo/ans, which is a small amount of 
stipend which Is given to encourage girl education, have 
not reached for the last two years. As the Minister is 
sitting here, I hope she will take note of it. 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): I woUld 
Uke to inform the hon. Member that it actually comes 
under the HRD Ministry. 

SHRI BIKRAM KESHARI DEO: I know that it comes 
under HRD Ministry. Since you are her Cabinet CoHeague 
and you are a woman, kindly convey the sentiments of 
the House, the sentiments of myseH and the sentiments 
of. the people of my district. 
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Mr. Deputy Speaker, Sir, If you 88e, today ICDS 
programmes are not aU being Implemented properly. Posts 
are lying vacant. Those women who are serving for an 
honorarium, I must give credit to them that In far-flung 
areas and in tribal pockets, they are giving honorary 
service for the betterment of the children of the country. 
If 113 reservation in Partlament and Assemblies could be 
made for them, It will be good, but It should be done In 
a phaaed manner. It Is because when we introduced 
women's reservation in Orissa, during that time, It was 
seen that in the first year there were some difficulties. 
Things started improving afterwards. You will be surprised 
to 888 that in Kalahandi district, which is under the KBK 
programme, where the Mission Plan Is being implemented, 
where self-help groups have been created, they are all 
successful today. I am hundred per cent sure that when 
a country could be led by Mrs. Gandhi, who was a woman 
and who led the country to the best of her capability, 
when there were ladies like Rani Laxml Bal of Jhansl, 
who could revolt against the East India Company, and 
Rani Durgavati. who led the rebellion throughout the 
country, why can women not lead this country or why 
can women not lead from the front? 

Mr. Chandrappan will understand that some of the 
countries In the world, which have given reservations. 
have done It in a phased manner. So, let us start with 
a modest beginning of 10 per cent reservation. As the 
Election Commission said, thirty-three per cent reservation 
should be given by the parties concemed. Charity should 
begin from home instead of doing It just for meeting 
political ends. You want to politicise Women's Reservation 
Bill. Do not try to politlclse. Let us elicit public opinion. 
Please send it to elicit the opinion of the public in the 
country. the opinion of the voters and the opinion of the 
masses of this country. let us see what sort of opinion 
comes from other places. ... (Interruptions) 

MR. DEPUTY SPEAKER: If anybody speaks without 
my permission. that should not be recorded. Mr. Sunil 
Khan's remartcs should not be recorded. 

... (Interruptions)" 

SHRI BIKRAM KESHARI DEO: I aay that charity 
begins at home. I think, the Election Commission has 
rightly thought that if we want to give reservations from 
our heart, and if we want women to come forward, we 
should include it in our political manifestoes, and while 

eNot recorded. 

we are distributing tickets, we ehould give preference to 
women to fight the eJections. 

My view Ie that it should be done In a phMed manner 
and it should not be done abNptly. We should ... that 
best women get elected to this House. 

SHRIMATI D. PURANDESWARI (BapatIa): Thank you, 
Sir. I am sorry I was not there when you called me 
eartler. I apologise once again. 

I thank you for giving me this opportunity to voice 
myself here today on a subject which Ie very near and 
dear to us. especially women. I would also like to voIoe 
my appreciation to the sensitivity displayed by Shrl 
Chandrappanji in bringing the Resolution Into the Houle 
today. Since it has been debated for quite some time, I 
would definitely like to appreciate him. 

I would not want to delve into the technicalities, merits 
and demerits of the Bill because the Bill has not yet 
been tabled In Its actual form. I would Just restrict myself 
to the Resolution, that is, that the Central Govemment 
should bring forward a suitable legiafation to reserve at 
least one third of the seats for women In all the State 
legislatures and both Houses of Parliament. So, I would 
just like to speak about the necessity why we need to 
introduce a Bill in the House today. I would also Uke to 
make it very clear initially that I intend to take part in 
this discussion not as a reaction to the male chauvinism 
that has been displayed or has been predominantly 
dominating our present social stNCture. I would like to 
draw focussed attention to the gender discrimination which 
our Indian women have been subjected to. 

Widespread discrimination against women has been 
very inherent. It has been structural and It has been 
reflected in the presistent under-representation of women 
in our Parliament, Legislative Assemblies and even in 
high profile workplaces. But, if you go back to our 
traditions, traditionally and culturally our Indian religion 
and philosophy has always aSSigned women a high place 
of honour and divinity . 

It was always the Mother Divine whom we prayed 
to; Goddess Laxml whom we prayed to when we needed 
wealth; Goddess Saraswati whom we tumed to when we ' 
needed to be blessed with knowledge; and Goddess Kali 
whom we always tried to appease when we wanted to 
be blessed with valour. Similarly, nature also, which gave 
us in plenty and in bountiful. is always called mother 
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nature and not father nature. The child also learnt hie 
first communication skills In his mother language and not 
father language. So, this is the importance thai the woman 
was always given. 

Even when we go back and look into our ancient 
scriptures, it was always a matriarchal form of society 
that existed in the country. In some parts of our country, 
they continue with the matriarchal form of society In the 
present day also. In our ancient scriptures, women have 
always been assigned high places of pride and honour. 
For example, Kunti, Maltreyl, Gargi, Savilri, Sita, etc., 
have all been assigned a very high place of honour and 
dignity. So, it goes beyond all pale of doubt that women 
would have always been revered and worshipped aU along 
in our history. 

Even if we look at our modem day religious leaders 
like Ramakrishna Paramahansa or Swami Vivekananda 
for that matter; our leaders like Mahatma Gandhi; or even 
men of worth like Bharati, Rabindranath Tagore; or even 
social reformers like Raja Rammohan Roy, Ishwar 
Chandra Vidyasagar; they have all sung the saga of 
motherly qualities of divinity and love in women. So, it 
goes beyond all doubt that women were always honoured, 
they were always worshipped, and I hope they would be 
continued to be honoured In the present day also. 

However', the present day situation has undergone a 
great metamorphism and there is a sea change In the 
position of our women today. During the days of 
Independence we all know that men and women have 
fought shoulder to shoulder, as Shri Chandrappan had 
rightly said the other day in his initial speech. Men and 
women have fought shoulder to shoulder and this political 
emancipation was expected to usher in many reforms on 
the social front also. But, unfortunately, our social reforms 
have fallen short of expectations. There is a large gap 
between concept and reality today, and while women have 
been relegated to positions that are very-very inferior, 
they have been subjected to subordination also. 

The Economic SurvtJy, which Is the latest and 
authentic official version of women's position in our 
modem day society, says: 

-As per the 2001 census, women constituted 48 per 
cent of the total population of the country. Women 
autfer many disadvantages as compared to men In 
the areas of education, labour participation, wages 
and eaming.-

This is in spite of us having a Constitution which Is 
the supreme law of the land, which prohibita gender 
discrimination and has also specified measures wherein 
women should be socially and economically empowered. 

Sir, the provisions of Articles 14, 15, 16{2), 21, 23-
39(a), 39(d) and 39(e) all uniformly speak of equal 
treatment that should be meted out to both men and 
women. It also makes the message very loud and clear 
that the States should provide measures wherein both 
the sexes, men and women, should have equal access 
to the finer graces of human civilization. Despite these 
statutory measures being in place, despite umpteen judicial 
interventions, the ground realities are absolutely and totally 
different. They are not what we want them to be. They 
are totally different. 

A study conducted by an intematlonal organisation 
has revealed that women contribute 50 per cent of the 
adult population and contribute about one-third to the total 
labor force. They work for two-thirds of the total number 
of working hours. They receive one-tenth of the world 
income and yet they possess less than one per cent of 
the world property. Each one of us should clearly 
understand that the reservation that Is going to be given 
to women today is not a charity but a recognition of their 
contribution to the economy and the social development. 
Pessimists believe that within the patriarchal gender 
relations which confine and constrain a woman, a woman 
will end up becoming a puppet in the poiitlcal interest 
and the power play of a man. They further feel that by 
giving reservation to women, it would widen fissures which 
exist In already fragmented society. But, Sir, we need to 
understand that by ensuring women direct accesa to 
political power, she would be given a status in society, 
which would change her position in the society. By gaining 
the status in society, by accessing decision making status, 
the position of women in the house would also be 
changed for the better. 

When the 73rd Constitution amendment has come 
in, there was a lot of debate and speculation and there 
were apprehensions but the 73rd and 74th amendments 
have brought in a definite impact on the participation of 
women In Panchayati Raj institutions and local bodies in 
terms of absolute numbers. In some pla088, where thue 
Women had contested the Panchayatl Raj institutions and 
local bodies, they have been exceeded 33 per cent which 
they were required to get. 50 women in spite of coming 
out, they could be able to ably handle both their 
professional and home fronts very well. 
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When we look at the rural areas, it Is the family and 
the social norms, lack of education and their dedication 
to the household chores and their commitment to the 
household chores that has actually prevented these 
women from coming out. By giving them an oppor1unity 
like this, we are giving them a chance to corne out. to 
prove themselves. Not only that we are also throwing 
young generation into the political mainstream, which has 
always been the stronghold of men and a few influential 
women. 

Even in electoral terms, when we look at the total 
number of women who had contested elections since 
1984, 32.43 per cent women who have won come 'rom 
recognised par1ies. When we look at men, their track 
record has only been 26.50 per cent. This means, voters 
do not discriminate against women. It is the people who 
have to give them the seats, who are actually 
discriminating against women. Therefore gender-based 
discrimination is very regrettable and it also excludes the 
entire unpacked gene pool from coming into the 
mainstream. I hope, each one of us understand that. 

Women in India have been able to break the gender-
based barrier in many professions. Women have opened 
the doors to top executive jobs, entered civil services. 
They are into police service, into journalism and so many 
other areas which were earlier considered bastions of 
men. Therefore, women must not and should not be kept 
away from politics today. Today, even after 50 years of 
our Constitution have recognised that the equality of 
women, participation In politics on an equal footing with 
men seems a very distant dream. Therefore, not only 
critics but we, women, feel that 33 per cent reservation 
for women must be made mandatory and must be brought 
into the House for us to corne into the House. I once 
again thank you, SIr. 

MR. DEPUTY SPEAKER: Now, Shri Brahmananda 
Panda. 

{TllIns/ationj 

SHRI JUAL ORAM (Sundergam): My resolution is 
also there, will you extend the time? 

MR. DEPUTY SPEAKER: Your resolUtion will also 
be taken up. 

/English} 

SHRI BRAHMANANDA PANDA (Jagatsinghpur): Sir, 
I may kindly be permmed to speak from this place. Thank 
you. 

Han. Deputy Speaker, Sir, I extend my hearty thanks 
for giving me an opportunity to partiCipate on the 
discussion on the Resolution regarding Reservation of 
one third of seats for women in atl the State legislatures 
and Parliament, moved by my hon. friend, Shri. C.K. 
Chandrappan. 

As we all are aW8l8, atl through, women have been 
given the highest honour In our cIvilisation. They have 
become &Ource of inspiration in our social life. Therefore, 
it Is high time that they should oome to the political 
platform now. I riee to support this Resolution but with 
certain corrections In the Representation of People Ad. 

14.56 hrs. 

[SHRI BALASAHEB VII(HE Patil in fh6 Ch.i11 

I would like to remind you, Sir, that our great late 
lamented leader Blju Patnalk had always been giving 
emphasis on the empowerment of women, as a result of 
which at panchayat level and also In the urban bodies, 
women have been given the highest preferences. 

Sir, here, let me say that my wife Is also heading 
the Orissa State Women Commission. It is always to be 
seen how women are efficient to carry the message of 
the people. That is most Important. I would like to remind 
you, Sir, that Mrs. Nandini Satpathy was our ChIef 
Minister. She is a very dynamic lady. Her contribution to 
the overall development of the State of OriS88 has been 
very remarkable. 

So, in any walk of life, if women actually exhibit their 
talent, there Is no doubt that the people wiD accept them, 
appreciate them. Now, It is to be examined that unless 
the Representation of People Act is corrected or amended, 
whether this Resolution can come to play Its real role. I 
would like to urge that the political mileage or any such 
thing should not be the purpose, so far as this Resolution 
regarding empowerment of women is concerned. 

Once again, I would like to support this Bill and I 
woutd like to appeal that since the Constitution has 
provided equal rights to the women, and women have 
been equal privileges In all walks of life, it is high time 
that they should be given preference, &0 far as the poiltlcai 
platform is concemed. 

With these few words, I conclude my speech. Thank 
you very much for giving me an opportunity to speak on 
this occasion. 
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SHRIMATI P. SATHEEDEVI (Badagara): Mr. 
Chairman, Sir, I am really glad to say a few words in 
support of the Private Member's Resolution on the 
Reservation of one third of seats for women in all the 
State Legislatures and Parliament moved by our hon. 
Member, Shri C.K. Chandrappan. 

Sir. we are discussing the issue of women's 
reservation while we are almost going to complete the 
sixth decade of our Independence. We are ruled by the 
Constitution in which the principle of gender equality is 
enshrined in its preamble, Fundamental Rights, 
Fundamental Duties and Directive Principles within the 
framework of a democratic polity laws. Development 
poliCies, plans and programmes have been aimed at 
women's advancement in different spheres. 

Sir, every hon. Member, who has spoken here, admits 
that there exists a wide gap between the enunciated 
goals in the Constitution and the ground reality of the 
status of women in India. 

15.00 hr •. 

Women's equality in power sharing and active 
participation in decision-making, including political decision-
making at all levels and in all processes, should be 
ensured. For the achievement of this goal, empowerment 
of women is essential. 

Now, Sir,' when we are in the 59th year of 
Independence and in the 14th Lok Sabha, the percentage 
of women representatives is only 8.34. What is the 
situation in various States? Between 2002-04, there have 
been elections to 20 State Assemblies with a total number 
of 2432 seats. There were only 1525 women candidates. 
Out of those 1535 women candidates, only 137 won in 
those elections. This is just 5.7 per certt. 

Sir, the situation at the panchayat level i8 now 
becoming much better only because of the Constitutional 
requirement of one-third reservation for women in 
panchayats. The 73rd and 74th Constitutional amendments 
in 1993 have brought about a definite impact on the 
participation of women in terms of absolute numbers in 
grass-root democratic institutions-I mean the local bodies. 
Out of 475 Zila Parishads in the country" 158 are being 
chaired by women. By ensuring women's direct access 
to format political power and reSources for devetopment, 
women's social position witl automaticaHy get transformed. 
By gaining status and decision-making power in the 

community, their position within their houses will also 
change for the better. Moreover, our experience at the 
panchayati-raj level brings out the fact that the women 
are less corrupt and more responsible In executing their 
duties than men as they have not yet been very much 
contaminated by the prevailing feudal and political culture. 

Sir, the Bill introduced in the Partiament was referred 
to a Joint-Parliamentary Committee of the two Houses. 
The Committee headed by Shrimati Geeta Mukherjee 
presented its Report on 9th December, 1996. The Report 
presented by the Committee further strengthened the Bill. 
The Bills introduced in the 12th and 13th Lok Sabhas 
failed miserably as there was no consensus of opinion 
even among the ruling parties. Now also we are facing 
the same situation in the 14th Lok Sabha. Even now', 
the Election Commission, in an attempt to overcome the 
deadlock, suggested in April 2000 that all the political 
parties should put up a minimum of one-third seats for 
women. NOW also, all the political parties are against the 
suggestion given by the Election Commission. What will 
happen if these political parties follow the suggestion of 
the Election Commission? Every political party will be 
giving them only those seats on which there is no chance 
for that political party to win. Naturally the number of 
women representatives in the State Assemblies and the 
Parliament will continue to be the same given the situation 
that is existing now. Several political parties have rejected 
the suggestion given by the Election Commission by 
saying that other backward communities and the 
Scheduled Castes also should be given reservation. Than 
the Govemment tried to have a consensus among all the 
political parties by proposing double-member 
constituencies, that is, reducing the reservation to 20 per 
cent and allowing a SUb-quota for women from backward 
classes and minOrity communities. There was no unanimity 
on this. 

MR. CHAIRMAN: Kindly sit for a minute and then, 
you can continue. The time allotted for this Resolution is 
over. We have eight more Members to participate in this 
discussion. If the House agrees, the time for discussing 
this Resolution may be extended by an hour. 

SEVERAL HON. MEMBERS: Vas. 

MR. CHAIRMAN: Okay. The time is extended by an 
hour. 

Shrimati Satheedev~ you may continua and ,conclude 
soon. 



521 BHADRA 3. 1927 (S8ks) 

SHRIMATI P. SATHEEDEVI: Yes. I am concluding 
my speech. 

In the National Common Minimum Programme of the 
UPA Government, it was reiterated that the Govemment 
would take the lead to introduce the legislation for one-
third reservation for women in the Lok Sabha and the 
State Legislatures. But the recent discussions that are 
going on in the last few days show that there is no 
likelihood of having any consensus among the political 
parties, who are in support of the UPA Govemment. This 
nation was bom out of struggle in which women had 
played a prominent role and women shouldered equaRy 
with men. But the Parliament has not reflected this 
historical background. Women have been able to break 
the gender bias or barrier in many professions. Yet, their 
participation here still remains a dream. So, providing 
constitutional guarantee, this Bill has to be introduced 
and passed in the Winter Session of Parliament. it should 
be passed unanimously with aH the political parties that 
are supporting th& UPA Government, extending their 
support to this BiH, for which the Govemment has already 
given a promise to the general public. 

SHRIMATI TEJASWINI SEERAMESH (Kanakpura): 
Thank you very much for giving me the opportunity. 

MR. CHAIRMAN: Kindly cooperate with the Chair by 
taking 3-6 minutes each. One should not take more than 
five minutes. If one takes three minutes and concludes, 
then, this could be completed today itseH. Every business 
is Important. 

SHRIMATI TEJASWINI SEERAMESH: It is very 
unfortunate, but atill we would like to respect the Chair. 

MR. CHAIRMAN: Everything is important. 

SHRIMATI TEJASWINI SEERAMESH: I am having 
my apprehension. With due respect, I would like to tell 
you that whenever It comes to women's matters, we do 
not even get time to speak. I would like to convey my 
feelings here. 

MR. CHAIRMAN: The han. Minister wants to say 
something. 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): The time has been extended twice for this. 
That Is why, we want to complete this subject bVtoday. 

MR. CHAIRMAN: Okay. You continue now. 

SHRIMATI TEJASWINI SEERAMESH: Thank you. I 
would like to appreciate our Comrade Chandrappan who 
is always supporting women's causes. Of couree, many 
Comrades in the Left Party do It. It is a great opportunity 
to convince them and express our feelings. We need 
their support and rising above party lines, we need the 
support of everybody, to pass this Bill in this House. 

Look at the contribution made by women to this 
mankind and for nation building. You cannot value the 
contribution of the mother. Mother is everything In the 
family; mother is the govemor. Mother does governance; 
mother handles finances. She knows how to deal with 
the subject; In the field of HRD, we can see her 
contribution. I do not want to blame the men-folk for 
that, but it is the system. 

We have done SOI1'l8 mistakes; we have not educated 
our women and so, we are begging for our rights today, 
even though we are representing 60 per cent of our 
population, even though we contribute to 50 per cent of 
the labour force and even though we are not owning any 
property. It is our fault and that Is why, I do not want to 
beg In this House for our rights. We will take up this 
cause by educating our women, by organising social 
movement further. 

Humbly, I would like to tell this House that we are 
only 44 women Members who got elected to this House. 
In spite of criminalisation of politics, In spite of the very 
huge expenses that are made by them, can any honest 
woman fight the election? I am asking this question to 
everyone of my brothers present here. Can any honeat 
woman fight the election? There are talented women; 
there are good teachers; there are good nurses and there 
are good doctors who want to enter politlca, but it is not 
possible for them to do so in the present political scenario. 
So, do not undereetimate them. 

MR. CHAIRMAN: You are one of the elected 
Members herel People have elected youl 

SHRIMATI TEJASWINI SEERAMESH: There Is a 
prejudice that women will not make it. We made it In our 
houses; we organise the house properly. But we reached 
this level; do not forget It. We have that tradition. If 
anybody asks what are we doing, we say that we do not 
do anything. 
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Women work 24 hours a day. If a baby awakes in 
the midnight, mother feeds her. Does the father in anyway 
show concem? If the baby Is not well, the mother shows 
concem? Are you paying her for this? Do not under-
estimate the personality, the dignity of the women. She 
is aware of her right but she is not able to fight for it. 
Unless she is economically, socially and educationally 
empowered, the Indian Woman will not make it to the 
top. 

People are always humiliating women. I was hearing, 
a number of speeches being made In this House In 
support of the Bill. Nobody dares to oppose it because 
everybody is aware that fifty per cent of the women will 
not back them in the election. You still do not want to 
pass this Bill because you are afraid that once women 
reach to the Parliament they will not leave the political 
power which men folk today are enjoying. I would like to 
recall the contributions made by women in our nation 
building. 

The political world scenario is, the IPU stressed the 
need for reservation of women in the Parliament. The 
parliamentary nations have been raised from 26 to 176. 
Since last 50 years, the representation of women in 
Parliament is not more than 11.6 per cent. It indicates 
that In the world parliamentary nations, the least women 
representation is in India. In the Scandinavian countries 
like Norway, Argentina, Belgium, Brazil and Korea, the 
women representation constitutes nearly 30 per cent 
whereas in India it is only 11.6 per cent. 

Our great Leader Shrlmatl Indira Gandhi had ruled 
India tor 18 years as the Prime Minister. How much did 
she contribute? She took India to the world scenario by 
initiating NAM. The world today appreciates India. Do not 
forget the contributions made by the Iron lady, Shrlmati 
Indira Gandhi. I would like to recall them in the House 
because It Is a great honour for all of us to remember 
her services. Today we are boosting ourselves as a 
nl.I,Clear power. It is all due to her contribution to the 
scientific world. It was Shrimati Indira Gandhi who fought 
all these wars. She took a bold decision. RSS had 
appreciated Madam Gandhi's boldness and determination. 
I appreciate them because they had shown respect to 
the contributions made by her. 

I would say that we couid safeguard our national 
integrity under the leadership of a woman. Do not under-
estimate women. If given an opportunity, they can make 
it. You may look at the women Chief Ministers. They 

may have political differences with the administration but 
compared to men they are more sincere because they 
have humbleness. They know the real problems. They 
know what is poverty, hunger and illiteracy. I would 
request all of you to give women a chance. " 33 per 
cent reservation is denied to women, one day-I may be 
here or not-history will tell you who was right and who 
was wrong. The future will show that they will make it to 
50 per cent reservation in the House. Humbly I would 
like to request everybody to cooperate with us and respect 
the sentiments of the Indian women. It will be an honour 
to you only. She has been serving you all these years 
as a mother, wife and daughter. Contrary to this, look at 
how women are being discriminated. 

When Shrimatl Sonia Gandhi was contesting from 
Bellary, Kamataka, immediately the BJP had put up 
Sushma ji as Its contestant from there. Anybody could 
have contested from that seat. Sushma ji Is really a great 
Leader. She could have won from any other seat but 
BJP wanted to create a jhagrs between two women. It 
wanted to defeat a woman by woman. I feel that even 
the women folk in the BJP, our sisters, would have 
retaliated. Even in the Congress, we do not want any 
woman to be defeated. We want to see more women In 
this House. We want to have more women in the ruling 
Party also. 

MR. CHAIRMAN: We do respect ladies. 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
Sir, I stand to support this Resolution proposed by my 
hon. colleague, Shrl C.K. Chandrappan on the 
empowerment of women. Generally, It looks that moet of 
the political parties and the Members of Parliament are 
in favour of providing reservation up to 33 per cent in 
this highest decision and policy making body, the 
Parliament of India and also in the Legislatures. But there 
are a few political parties which are not reconciled to this 
proposal. Unfortunately, they are creating the problem by 
saying that it should be less than 10 per cent or It should 
be left to the political parties to decide about a certain 
percentage of the reservation in allocating the seats in 
different constituencies. I think it is not corrado Why do 
we need this reservation now? There are generally four 
types of discriminations that· are going on In the world, 
namely, race, religion, gender and In India, it is caste 
also. The gender dlacrlrnlnation is continuing for centuries 
together and MIInudhllmlll Shllllll'll legalisedth!. 
discrimination against women In India. For centuries, this 
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patriarchal society undermined the role of the women in 
the society. They tried to suppress the women. 

Even after six decade,s of Independence, 
unfortunately, we are seeing today that not even 10 per 
cent of the women are able to come into Legislative 
Assemblies and Parliament. The percentage of the women 
is something Uke 49.8 per cent. Naturally, the reservation 
should be 50 per cent but we are accepting 33 per cent 
reservation because Beijing Declaration on the 
International Women Conference had come to the 
understanding that at least one-third reservation for women 
should be there in decision making and policy making 
bodies in various countries. This is generally accepted 
throughout the world. 

Now some people are raising an issue that the 
Panchayats, Zila Parlshads, etc. are not decision making 
bodies and that they are only decision implementing 
bodies. But with the experience of leadership which the 
women had provided in Panchayats Is really heartening. 
They are very successful in leading the Panchayats. After 
this experience, there is no reason why there should be 
any protest or any doubt as to whether the women can 
represent and lead. 

I do not want to quote the role of the women in 
various fields but I would like to quote a few sUCC888ful 
political leaders of the world. They played a very important 
role whether It was Indira Gandhi 88 the Prime Minister 
of India or Ms. Golda Meir 88 the head of the Israel or 
Mrs. Margaret Thatcher as the head of the United 
Kingdom or Ms. Sirlmavo Bandaranaike earlier and now 
Ms. Chandrika Kumartunge of Sri Lanka or Ms. Eva Peron 
of Peru. etc. In their respective countries they took over 
the responslbHIty of the political leadership in a situation 
when their countries were in turmoil and the political 
situation was challenging. They led their respective 
countries very successfully. There are several examples 
even in Latin America. Megawati Sukamoputri of Indonesia 
led her country very successfully in the most turmoil 
situation. 

We have before us the example of Ms. Aung San 
Ku Kyi of Myanmar who took over the leadership In her 
country to fight against the military dictatorship there for 
restoration of democracy. When women allover the world 
have proved their worth as leaders. be It at the lowest 
rung of the Panchayats, or at the highest level of leading 
8 country, why could there not be proper representation 
tor them In the Parliament and in the legislative bodies? 

There has been a lot of debate going on about this 
and almost everybody, when we debate this issue in 
Parliament, agrees to providing for reservation of women 
in Parliament and in the legislative bodies. Several 
discussions are taking place behind the curtains. The 
han. Prime Minister is discussing this Issue with the 
political parties of the UPA on the one hand. and alao 
with the partners of the NDA to arrive at a consensus on 
passing the Bill for providing 33 per cent reservation to 
women in Parliament and the legislative bodies. It 18 a 
good thing. It has been one of the main promises made 
in the Common Minimum Programme of the UPA. But I 
would like to ask one thing to the leaders of the UPA as 
to why they are insisting on having a consensus of all 
political parties on this issue. The Parliament passes 
several Resolutions, and takes several decisions in spite 
of opposition from political parties. No doubt, this Is an 
important issue. It is good If we can arrive at a consensus 
on this. But If we do not get the consenau8 of all parties, 
then we should at least have the courage to translate 
this Bill into Act as early as possible. 

Sir. I believe, it is already too late. This House should 
take up this historic Bill. This House has already passed 
historic Bills like the Right to Information Bill. National 
Rural Employment Guarantee Bill during this Fourteenth 
Lok Sabha. This Lok Sabha should have the honour to 
take this decision about passing this Bill that seeks to 
provide for 33 per cent reservation to women in the 
Parliament and In the legislative bodies. 

/TlBnslstionj 

SHRIMATI PRATIBHA SINGH (Mandl): Sir, I extend 
my sincere thanks to you for giving me the opportunity 
to express my views on women empowerment and their 
role in legislature. Today several male and female 
colleagues have put forth their views on the issue of 
women reservation. I am glad that you have given me 
the opportunity to put forth my views on this vital lsaue. 
Sir, India is a country with 100 crore population wherein 
50 per cent are women. They, therefore, should get equal 
participation in all the fields. But whenever, the women 
raise their voice to press for their demand, their voice, It 
appears, is stiffled. We should, therefore, get an 
opportunity to raise our voice, through you, through 
government or through Parliament. We express our 
gratitudes for It. 

If we cast a lark at· our ancient history then we 
would find that we had a rich and golden hiatory. In all 
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ages and eras, women have been worshiped and haye 
been placed on a higher pedestals In the society. Indian 
history is abound with great women like Slta, Radha, 
Ruckmani, Ahilya, Sati Anusuiya, Rani Laxmi Bai etc. but 
after independence women have legged behind in the 
field of education, health and other social echelons. 

Today, I would like to say a few things about the 
Indian women. We all know that women have been 
bestowed equal status in all fields as enshrined in the 
Preamble and the Directive Principles of State Policy of 
the Indian Constitution. 

Sir, despite various measures taken by the 
Government for the upliftment of women, they have 
gradually legged behind in the Indian Society as India is 
a country of villages and 70 per cent of Indian population 
lives in villages. Owing to the lack of educational, 
healttv.:are and other facilities in the villages, their condition 
has not improved satisfactorily as a result of which the 
government feels increasingly concerned. In this context, 
the Members of Parliament, the State Government, 
N.G.Os., women organizations, social activists, researchers 
and experts after indepth discussions and deliberations 
formulated a draft of the national policy on women 
empowerment in the year 1996. 

Sir, the aims and objectives of the national policy on 
women empowerment have clearly delineated that women 
will have equal rights at all levels in all decision making 
bodies of private and public sector, legislature, judiciary, 
local bodies, statutory bodies including advisory 
commissions, committees, boards, trusts etc. 

Sir, men and women have to work shoulder to 
shoulder for the progress of the country and this equality 
should not only be at lower level but also at all levels In 
all fields. Keeping In view this point, women should be 
given 30 per cent reserved seats in the State Legislatures 
and Parliament after they have been given reservation in 
Panchayats, local bodies and municipalities. Though some 
people do believe that quota and permit system can not 
work in the longer run as it may have adverse impact 
yet I strongly believe that women should be given an 
opportunity to move ahead. If women get 30 per cent 
reservation of Parliament and State Legislatures then it 
will help them In moving ahead. 

This is the all the more required to remove the 
dlabalance prevailing between the number of men and 
women and to give more participation to women. A 

national policy was announced In the year 2001 on 
empowerment of wornen. It has been stated in thle policy 
that women should be given equal status and powers in 
the administrative and political fields and In the over all 
decision making proceea. In pursuance of this policy, 
necessary steps have been taken in the Tenth Plan to 
prescribe quota for women in both private and public 
sector, legislative, executive, judiciary and local bodies, 
corporate, statutory bodies, advisory commissions, 
committees, boards etc. and also to encourage 
participation of women in the decision making process in 
a time bound manner. 

Sir, it has also been felt that effo~s should be made 
to increase the representatio, of women in the State 
Legislatures and Parliament along with their representation 
in Panchayati Raj institutions. 

Sir, I, through you, would like to tell that there were 
as many was 141 women MLAs in the State Legislatures 
in the year 1984-85 which has come down to only 62 In 
the year 1993-94. Likewise, the number of women 
ministers has been negligible in the Union mlnlatry. During 
the period from 1985-2001, there have been only two 
Cabinet rank an six minister of State rank women 
ministers. Out of these, only two women were given 
Independent charge. In these circumstances it Is 
necesaary to remove the stumbling blocks In the way of 
their onward march and number of wornen should be 
increased in proportionate to the number of men but It II 
possible only when they are .glven certain percentage of 
reservation in Parliament and State Legislatures. 

/English} 

MR. CHAIRMAN: Kindly conclude or if you have more 
points to mention, then you may kindly lay them on the 
Table of the House. 

{TransIIIIion} 

SHRIMATI PRATIBHA SINGH: Sir, through you I 
would like to put up this thing before the House that 
women should get 33 per cent reservation. With these 
words I conclude. 

SHRI RAM KRIPAL YADAV: Mr. Chairman, Sir, I am 
grateful to you for giving me an opportunity to participate 
in discussion on this important subject. This is a private 
member resolution introduced by Shri C.K. Chandrappan. 
In it 33 percent reservation in State Legislatures ~ 
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P&rtiament for women has been envisaged. Ruhtriya 
Janata Oal il basically of the view that not only 33 per 
cent reservation Ihould certainly be provided for women 
but that It has no objection if even 50 per cent reservation 
il provided to women. Vet we oppose this resolution In 
Its present fann. 

One of my female colleagues expressed her anguiIh 
here in the House. Women have contributed a lot In the 
development and progresa of the country. A woman is.a 
mother. I consider a woman a deity, a mother, a sister 
and what not, acquitting herseH with credit in every roIeI 
sphere assigned to her. I want to tell that our party Is 
being led by a woman for the last 7·8 years. The Stale 
from which I hall. has had Shrlmati Rabrl Devi as its 
Chief Minister who herself has a rural background. Our 
party Is of the view that equal opportunities should be 
given to women to move forward but I would also like to 
draw the attention towards the rural womenfolk who work 
In the fields our party's national President Shri Lalu Prasad 
J set a target and Bhagwati devi daughter of a. poor 
women who used to work in the fields and break stones, 
got her elected to the Partlament. She was a dalit woman 
and perhaps she might never have dreamt of ever being 
eJected to this apex Panchayat of the country. She 
belonged to the MUlher Community. I want to draw 
attention towards those people who constitute 98 per cent 
of our population. Scheduled Castes, Scheduled Tribes 
O.B.C's backward classes and minorities etc. all have 
aaId in one voice that we are not against reservation for 
women. I want to know as to why all this Is happening. 

There is no provision of reservation in the Article 
15(4) of the Constitution. There is an explicit mention of 
Scheduled Castes and Scheduled Tribes then why the 
people are not ready to accept it. Socially and 
EducaIionaUy Backward CIasae& should get an opportunity 
to progress. What Is the reason that many people are 
merely politicking over this issue these days? These 
people talk about scheduled castes, minorities and 
backward CI8888S but when the question of giving them 
their due share comes they try to prevent it from 
happening. Why this mind set? It is said that the Raahtriya 
Janta Oal is against providing reservation for women. We 
are not against it at all. In this regard I want to say that 
not only 33 per cent but 50 per cent reservation should 
be provided for but what about the women making in the 
fields, toiling round the clock to serve us. What is the 
percentage of poor people that you are working to get 
elected to Lok Sabha? If they are neglected and their 

due share i8 not given to them, can we uaume that 
equal participation to all will be ensured? Therefore, I 
would like to urge upon that If you want to provide for 
reservation In the conatttution, you will have to take C8I8 

of backward cIaasee, O.B.C.s and minoritiea thOl8 who 
have been oppre888d for ages, those who are back 
benchera of the eoctety, those who don' have clothes on 
their body and deprtvecI of two square meals a day, Who 
will be raising voice on their behaH and Who win be 
representing them? Can they be represented through 
N.R.I'. and educated people? 

Today I would like to thank thoee ~ of social 
justice who fought for upliftment or poor, backwards and 
working cla8aBl. The dream of our pioneel"8 of social 
Justice is coming true In the Lok Sabha. In the earUer 
stages warde of stalwarda and millionares and bOliona,... 
used to come to Lok Sabha. There are several people 
like me who belongs to backward classes and who had 
never dreampt of that they will ever be elected to Lok 
Sabha but as a result of the efforts made by the Janata 
Oal and Shri Lalu Prasad Vadav jl that today son of 
milkman has been elected to Lok Sabha which i8 the 
highest Panchayat of the country and has been raising 
their voice here In the House. 

There was the time when bigwigs use to win the 
elections to this House, I am not talking about Bihar only 
but a wave of change has swept acrou the country, 
today a pel'8On belonging to poor family and backward 
class is elected to Lok Sabha and he can ral88 his voice 
here. ... (/nlrlnuptions) 

MR. CHAIRMAN: Please conclude now. 

... (/fIMfnIptitJn6) 

SHRI RAM KRIPAL VAOAV: I am maIcIng my point. 
... (lfIMfnIptitJn6) 

{English} 

Please pennit me, Sir. 

/Tl7II1SI8tionJ 

MR. CHAIRMAN: Vou have spoken for six minutes. 
There Is time constraint. 

... (lnltlnuptifJns) 
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/English} 

MR. CHAIRMAN: We have to regulate the House. 
Kindly cooperate. 

/Tmns/slion} 

SHRI RAM KRIPAL YADAV: I am cooperating. Social 
Justice is a principle. Rashtriya Janata Dal has never yet 
let go of this principle and will never do so. We have 
made a commitment to stick to it. We have strength of 
24-25 members in the Lok Sabha. We have been able 
to get the people's mandate on the basis of our principles. 
We have stated that we are in favour of reservation for 
women but we will not support this Bill till provision for 
separate reservation for women from OBC, SC, ST and 
minority communities is inserted in the Bill. We would 
not speak in favour of this Bill till such time that the 
persons engaged in earth work and toiling in the fields 
belonging to the backward, Dalit community who live in 
shanties are covered under the Bill. We do not oppose 
the Reservation for Women Bill. Let this Bill be presented 
with the required amendments and the Rashtriya Janata 
Dal would be the first one to support this Bill. I would 
like to make this request today. The draft Bill that Is 
going to be presented today and regarding which this 
discussion is taking place has been pending for nine 
years. Why has it been pending for nine years? Bharatlya 
Janata Party. ... (Inlflnuptions) 

SHRI ASHOK PRADHAN (Khurja): We are the party 
which presented this Bill. ... (Inlflnuptions) 

SHRI RAM KRIPAL YADAV: I know why you have 
presented this Bill. .., (Intsrruptions) I am aware of your 
intentions behind introducing this Bill. This party has 
introduced it haH-heartedly . ... (lnl8rrup1ions) 

/English} 

MR. CHAIRMAN: Nothing will be recorded. 

... (Inlflrruptlons)· 

MR. CHAIRMAN: Kindly address to the Chair . 

... (Inlflnuplions) 

/Tmns/slion} 

SHRI RAM KRIPAL YADAV: This party is not 
committed towards the poor and tI)e backward people. 

·Not recorded. 

... (InhHTupIions) This party only sheds crocodile tears. 

... (ItWnupIions) 

{Eng/I8h} 

MR. CHAIRMAN: Kindly conclude now. 

SHRI RAM KRIPAL YADAV: Hence, I would Hke to 
request the BJP to approach the issue with an open 
mind . ... (lnl8rruplions) Bharatiya Janata Party and NDA 
have never been committed towards the poor and the 
backward people. These are people who represented 
NRls. These people have such values. ... (IntsmJptlons) 
These people are committed towards the NRls and the 
English speaking population. ... (Inl8rruptions) 

/English} 

MR. CHAIRMAN: Nothings will go on record. 

... (Inlsrruptlons)· 

MR. CHAIRMAN: Nothing will go on record except 
the speech of Shri Ram Krlpal Yadav. 

MR. CHAIRMAN: Nothing will go on record except 
Shri Ram Kripal Vadav's speech. 

... (Inl8rrup1ions) 

/TfBnsIstlon} 

SHRI RAM KRIPAL YADAV: BJP wanta to gIYe two 
percent reservation to women. What can they say? 
... (InlflmJpllons) 

Who do they not talk about issues of the Backward, 
the Daills and the downtrodden people? ... (Inl8rrup1ions) 

/English} 

MR. CHAIRMAN: Kindly sit down. 

... (Inl8nup1iDns) 

·Not recorded. 
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MR. CHAIRMAN: Kindly conclude now. 

... (InftJrruptions) 

{ifllnslMlon} 

SHRI RAM KRIPAL YADAV: Are they not part of the 
population of this country? 98 percent of the population 
of the country comprises of these people. ... (InMI1IIpIIons) 
the country will never be able to move forward. 
... (Intenuptions) In such a situation social justice can not 
be ensured for them . ... (lnftJrruptions) 

{EnglIsh} 

MR. CHAIRMAN: Kindly cooperate. 

/Tl7VIslslion} 

SHRI RAM KRIPAL YADAV: Hence, I would like to 
appeal to all the parties in the House that the country 
has moved forward whenever women have been allowed 
to come to the forefront. ... (Interruptions) The destiny of 
the country would never change If the Dailts, the backward 
communities, the downtrodden people and the minorities 
are neglected and ignored. If the Bill is passed in its 
p':'ent fonn then such communities would not get a 
representation till a share Is kept for all of them. It would 
be just eyewash and hypocriSy . ... (Interruptions) 

{English} 

MR. CHAIRMAN: You have already taken 12 minutes. 
You are a very learned, responsible and good Member. 
Please conclude now. 

/Trsnslstion} 

SHRI RAM KRIPAL YADAV: Mr. Chairman, Sir, I am 
just concluding and I would like to say that if you with 
to change the country's destiny and to give a voice to all 
the communities in the country then we should join hands 
to bring the poor, thEt backward, the downtrodden and 
the dalits into the mainstream by bringing amendments 
to this Bill. Rashtriya Janata Dal has always been a 
leader in this respect and would always remain so. 
... (Inlllnup/ions) 

{English} 

MR. CHAIRMAN: Shri P. Karunakaran to speak now. 

... (InlfJnupIions) 

MR. CHAIRMAN: Nothing will go on record except 
the speech of Shri Karunakaran • 

... (Inlllnuptionsr 

SHRI P. KARUNAKARAN (Kasargod): Sir, I thank 
for the opportunity given to me to speak on this 
Resolution. 

I support the Resolution moved by our hon. Member 
Shrl C.K. Chandrappan. It is very sad to note that it is 
after 58 years of Independence that we discuss whether 
we have to give reservation to women or not. We are 
quarrenlng amongst ourselves as to who is to be given 
and who Is not to be given. Why are we not able to give 
It? I cannot understand it. The point is that women 
constitute haH of the electorate in the wortd and haH of 
the population in the world. It Is true In the case of 
India. It is true in the case of Kerala also as well as any 
other State. When we look into the Council of Ministers, 
we are really in a very bad position. We are not attaining 
the 33 per cent mark in the case of Ministers. We are 
not able to attain it in the case of Members of Parliament. 
We are not able to aHaln it in the case of Mftmbers of 
Rajya Sabha. It is true in the case of Assemblies also. 

Nowadays, in all the fields we see that women are 
able to work with men. Either in the administration as 
lAS officers or in the political field or in the health service 
or in the educational field or in any other field, we see 
that women can do the work that the men are doing. 
Then, why are we not able to think that we can have a 
consensus to give 33 per cent reservation to women? 

In the light of the 73rd and 74th Constitutional 
Amendments, It is evident that women can do a lot of 
things in the administration. The main thing is that women 
have to be given a chance in the political decision-making 
bodies. In the case of local panchayats, block panchayats 
and also district panchayats, when we have given the 
one-third reservation to women, as far as Kerala il 
concerned, I am sure that we have made tremendous 
changes. They work as Panchayat Presidents. Block 
Panchayat Presidents and District Panchayat Presidents. 
No doubt, when we compare them with other panchayats, 
they have done a very good job. I am proud of saying 
that because I have got the chance of participating In 
Delhi Itself in the Total Sanitation Programme and also 
In the Rajiv Gandhi Drinking Water Mission. In the Gram 

·Not~. 
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Panchayats and DistrJct Panchayats, who are the 
Preaidents and who are the Chairpersons? They are 
women members. They have done " well as far as Kerata 
Is concerned. We have seen that in the grass-root level 
organisations, they are participating in the panchayat 
meetings, ward meetings and they are interacting with 
the lAS officers and also with many other officers. We 
see that we have such a leadership amongst us. Then, 
why can we not give 33 per cent reservation to them? 
When we see the statistics, in any country, the total 
population of women is 50 per cent. So, it is really not 
a question of showing some mercy. I think this discussion 
Itself Is a sympathetic one. There Is no need of extending 
any sympathy. That Is their right. We have to do justice 
to them. We have to give due share to women. 

I can say that a discussion is going on in the 
Partiament as well as outside with regard to the Women's 
Reservation Bill that may come in the Parliament. As 
stated by other respected Members, why should we 
worry? Why can we not introduce the Bill in the House? 
Let us start the discussion. It is not the question of hiding 
anyone. It is because If we are not able to give due 
importance to womenfolk, no doubt this House and also 
this century would really be committing some crime. Even 
in some countries, in South Africa they are giving more 
representation to women as compared to our country. 

We have a long history; we have a long tradition. 
Some comrades and some hon. Members have cited 
some of the great leaders as women Prime Ministers, 
and also on many other positions. You see that this is 
the question of social justice that we have to give to 
women. Th~ political decision Is the main issue. The 
women have to participate in those fields. That Is possible 
now in the local bodies but that is not possible In the 
State Assemblies or In the Parliament. So, this House 
has to take a decision. Of course, it is true that there 
should be some consensus. How far is it possible to do 
that? Even If there Is no consensus, the UPA Govemment 
should come with this original Bill. We are fully supporting 
that. 

MR. CHAIRMAN: Please conclude. 

SHRI P. KARUNAKARAN: I am just concluding, Sir. 
You see that there Is a discussion that the membership 
has to be increased to 800. Suppoee that Is done. Then, 
how will we identify ourselves if 800 Members are there 
In the House and what about the security? What is the 

mentality that Is ruling? It is the mentality of the feudal 
view that we are not able to give any share to the women. 
Women can take it. You create more seats and then 
only we can give that. So, I would like to conclude with 
these words. Women cannot, women must not and 
women will not be kept away from the political decision 
bodies. All parties will have to understand this. Otharwlle, 
they will have to pay in the future for this great crime. 

/TfBI7S/sliDnj 

SHRilL YAS AZMI (Shahabad): Mr. Chairman Sir, I 
have not stood up to support the resolution nor to oppoI8 
it. I would like to place my views before the House. I 
can never oppose this Bill since I am aHillated to the 
party which is headed by a woman, a dalit woman who 
has held the poSt of Chief Minister of Uttar Pradesh 
three times. The question is who are the people who 
want to give reservations on a platter. It Is that handful 
of people who have by hook or by crook made the whole 
society their slaves for thousands of years. The whole 
world witnessed revolutions there were Islamic Invasions 
on India, the invaders carved out victories here but before 
retuming they failed to bring about any change In the 
social set up here because a handful of people have 
always control over the society. Can the supporters of 
sati practice be liell wishers of women? Can those be 
the sympathizers of women who are number 1 In adopting 
female foeticide and have written a lot. against women? 
No, they cannot be. 

The fact is that these people despite being fewer In 
number are dominating the legislature by hook or crook. 
Awareness and education are bringing their dominance 
and monopoly on legislature to an end. That Is why they 
want to snatch this right in the name of women. I 
challenge them, H they are really well wi8hera of women 
then let them come forward and Introduce a BIU to provide 
for reservation not 35 percent but 50 percent. But this 
reeervation should be divided among dallts, backwarda, 
minorities and upper castes according to their population 
then we are ready to support the proposal of 50 per 
cent reservation. We are not going to concede with them 
if they talk only about women. They are trying to save 
the system which is favourable to them for thousands of 
years as they fear that " Is now at stake. Will the men 
take the place of women if the reservation for women Is 
divided among the women of backward. SC and minoritiee 
communities? No, sir, it is not so. If they are well wishers 
of women then let them bring such a BIll. If they are 
really so then let them bring such a Bill In the House 
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and we are ready to support it. Gradually. our 'Lok Tantra' 
has reduced to 'Tantra Lok·. 'Tantra' which means 'a 
ayetem' has grabbed the power in real terms. 'Lok' has 
got significance only in this House. not outside. We the 
representativel of 13 to 15 Lakh people are helpleaa 
before a petty govemment official and have to request 
him to get the work of those" people done. Because they 
have money and power.* ..... The day they get full control 
over the legislature. will be the black day in the history 
of democracy in the country. They are also part of this 
conspiracy because all the money has gone to them. 
Therefore. we should think well over all" these aspects. 

Sir. I never Ignore the Chair 80 I conclude with theee 
words. 

THE MINISTER OF STATE IN THE MINISTf'Y OF 
RURAL DEVELOPMENT "AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): It Is not fair to 
comment on a woman about her being good or bad. 
You provide reservation to women or not but don't make 
such comments on them. 

MR. CHAIRMAN: Don't make nasty comments about 
women. Whatever such comments have been made wHl 
be expunged from the record. You need not worry about 
It. 

{EngllshJ 

We will delete it from the record. 

/TnmslllIionJ 

SHRilLY AS AZMI: Are the women of backward clue 
and SC not women? 

MR. CHAIRMAN: You don't go into it. We will delate 
the wrong expressions from the record. 

SHRI ADHIR CHOWDHURY (Berhampur, West 
Bengal): Mr. Chairman. Sir, I want to say few worda In 
support of the resolution moved by Chandrappan Saheb 
in this House. 

{ElIflIisIIJ 
Sir. it 18 said that women are the poetry of the world. 

They are stars or the poetry of the heaven giving clear 
light and harmony. They are the terrestrial planet that 
determine the destinies of" mankind. 

*Not recorded. 

/TnmsI81ionJ 

Mothers have all the significance In our lives since 
beginning but when it is proposed to introduce a BII to 
give them their rights. it is sad that we are opposing It. 
It is also sad that we have to Indulge in such a debate 
on the issue of giving women their right. Rm of all. I 
want to say that the Govemment should Introduce the 
bill at the eariiest and get it passed without diacU8lion. 
From the comments from some honourable members 
about this resolution. I ameli some male chauvinism. They 
want to kin the spirit. euence of this important resolution 
on lome excuse or the other. 

Since long. we have had an regards to the women 
kind In this country. Since ancient period til date the 
same spirit reftects 110m the Hindu Mythology. After IncIIn 
independence the laue of women protection was first 
dilcusaed In the ConItltuent AsaembIy. but at that time 
women rnemberI opposed It and aaid that India II a 
democracy and the inherant IngredientB theNOf should 
be of good quality. It W8I said that when the country til 
independent and we talk about equality then reMMltIon 
are not needed but today, we are In such a clrcunwtancee 
that we do not ....uze It. Therefore we need to tntroduoe 
this bill In order to provide them opportunities. The UPA 
Govemment Is trying to Introduoe the bill with COfl88IWUI. 
The Honourable Prime Mlniller of the UPA and National 
Advisory Counc;iI Chairperson Sml Soniaji want to 
Introduce bill with consenaua, after consulting all the 
parties. The previous govemment Introduced the bill on 
many occasions and there were many incarnations of It 
in the form of 8111. "84th and 85th amendments but they 
had no reflections. W. want this bill to be Introduced at 
the earliest In order to give women their legitimate right 
to the women who are 50% in the country. 

With theBe words I conclude. 

/EnglishJ 

MR. CHAIRMAN: Shrl Tathagata Satpathy. p ..... be 
very brief and precise becaule there are two more 
speakers and then the Minister will reply. 

SHRI TATHAGATA SATPATHY (Ohenkanal): Mr. 
Chairman. Sir. I am extremely grateful to you for giving 
me this opportunity. I will JUII take two minutes. 

The main question 18 this. Who needs reeervation? 
Is It the weak? Is It the helpless? Who needs reaervation? 
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[Shri Tathagata Satpathy] 

Are we accepting the fact that our mothers, our sisters, 
the Lakshmls, the Kalis, the Drugas of India need 
reservation? I do not think so. The women of India have 
stood up through time immemorial against all sorts of 
oppression, deprivation and they have the courage and 
Innate strength to guide this nation. They have done it, 
they have proved it time and again. 

Sir, it Is amazing that when the Members of the 
Congress Party, which is a part of the ruling coalition, 
talk about their leadership, they talk about late Shrimatl 
Indira Gandhi or Shrimati Sonia Gandhi now. In one 
breath they take the names of these two ladies. It just 
shows that both these ladies did not need any reservation. 
Even the Mini8ter who has struggled and come up in 
poIitica did not need any reservation in her constituency 
to enter this House. In Orissa also, when my mother 
was the Chief Minister, she did not need any reservation. 
It just goes to show that women have the strength and 
they do not need the kindness of men. What is this 33 
per cent or what Is this 50 per cent? Probably a time 
can come when women can have 100 per cent 
repreaentatlon in this House. We should welcome that. It 
is the men who have to get out of this mlndset of being 
dilys/u. Are we being kind to women by saying that we 
would excuse the weaknesses of the fair sex, the weak 
sex and so we wou!d allow them some quarter to survive? 
This is a ridiculous thought. We speak about ssli and on 
the same breath we accept the ideology of putrlsh. We 
have to get out of this deobBndi mindset. We cannot 
accept that kind of a mindset in a modem country. 

Sir, I strongly oppose reservation and I think all 
women should be supported to grow on their own 
strength. They have grown and they will lead. They are 
our mothers, they are the Drugs, they are the Kalis. 
Long Live Indian womanhoodl 

MR. CHAIRMAN: There are a number of Members 
who want to participate. But due to constraint of time, I 
will allow only one or two Members to speak now provided 
they cooperate with the Chair by speaking briefly. 

... (In/snuptions) 

MR. CHAIRMAN: All Resolutions are important, aU 
speakers are important, all points are important, but time 
is also important. Now Shri Sunil Khan will speak. Please 
be very brief. 

16.00 hre. 

... (Inltlnuptions) 

MR. CHAIRMAN: Nothing is going on record. 

... (lnltlmJpHonsr 

{Tmnsllltion/ 

SHRI SUNIL KHAN (Durgapur): Mr. Chairman, Sir, I 
rise to support the resolution moved by Shri C.K. 
Chandrappan. Since 1996 which I carne In this House, I 
have beer seeing that discussion had been held several 
times on this issue in the 11 th, 12th, 13th and 14th Lok 
Sabha through a Govemment Bill. Although widespread 
support Is expressed for the cause of women whenever 
somebody stands from this side to speak up In support 
of the Bill, nonetheless, the feudal mindset comes Into 
play to eclipse the issue and the support thereto. First 
we should see how women are working in this direction? 
We have been Witnessing the power of women since the 
days of the independence movement. Preetipata 
Waddeddar had fought the struggle for Independence. 
We had also seen Mantangini Hazara and Lila Mitra at 
that time. Lakhi Sehgal came to be a captain of the 
Netaji's INA. When the power of mother develops, that 
leaves a bearing on his child too. The name of the mother 
of Vidya Sagar was Bhagwatl Devi. He used to seek 
refuge of this mother and once during the course of 
such refuge he was nearly swept over by the raging 
Damodar river, so augmented was the state of his fervour 
while taking refuge of his mother. But he survived due to 
blessings to his mother. The son of Nandanl Satpathy 
has come here as an MP and when he stands to speak 
over here, he is always full of enthusiasm. 

{EnglishJ 

She was a good leader also. 

{TfIII7s11ltionJ 

There should be thirty three per cent ~eservation for 
women in the Parliament and Assemblies. If this bill is 
passed In the House, it's ok., otherwise every woman 
would think that whosoever speaks on this is also nothing 
but discriminating against women. They know It very well 
who is in favour of and against this bill. More and more 

"Not recorded. 
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women have been made Pradhal18 in the Panchayats In 
West Bengal by providing them seats beyond the 73rd 
amendment. 

{English} 

MR. CHAIRMAN: We are doing it in Maharashtra 
also. 

{Tfllnslstion} 

SHRI SUNIL KHAN: Women have been given 40 
per cent seats in the Kolkata Municipal Corporation. If 
this bill is passed unanimously, then it is good. Our party 
has been supporting this bill since 1996 and still we are 
supporting it. We want to show to the whole country that 
we have made six Sabhapatis in West Bengal. There it 
is not man-headed, the women themselves function as 
Sabhapatis unlike elsewhere. I urged upon the leaders of 
all the parties to unanimously pass this bill providing 33 
per cent reservation to women. 

/English} 

SHRI SURESH KURUP (Kottsyam): Mr. Chairman, 
Sir, I congratulate my leamed colleagua Comrade C.K. 
Chandrappan who brought this Resolution of current 
importance before this House. ... (InlBrruptions) At the 
same time, it shows lack of political will on the part of 
the Govemment regarding this legislation. It is because 
this is a part of the Common Minimum Programme. An 
important aspect of the Common Minimum Programme-
I seek the indulgence of the House-is that the UPA 
Government is committed to bring forth the Women 
Reservation Bill. 

Now, Sir, suddenly the talk of consensus has 
emerged. I do not know when this talk of consensus has 
emerged. In bringing forth an important social legislation, 
the history of this country shows that there has never 
been consensus. What about the Hindi Code Bill? Pandit 
Jawaharlal Nehru, facing all sorts of reactionary opposition 
in the country, single-handedly brought the Bill in this 
House and passed it. So, it is the will of the Government, 
the will of the Ruling Party that is needed. That is why, 
people have elected this Government. This Government 
is here in power on the basis of programme which was 
put before the people and later a Common Minimum 
Programme of all the supporting parties was formulated. 
So, this Government should show the political will to 
introduce the Women Reservation Bill giving 33 per cent 

reservation to women in the Parliament and also in the 
State Legi8latures and pass it. When the reactionary 
Muslim Women Bill was introduced and passed in the 
House, I happened to be a Member . ... (Inlflrruptions) 

MR. CHAIRMAN: I know. I was also three. 

SHRI SURESH KURUP: In spite of all sorts of 
opposition from all the progreSSive forces in the country, 
that Bill was passed. ... (InlBrrupHons) 

MR. CHAIRMAN: Shri Suresh Kurup, please walt for 
a minute. 

Now, the extended time allotted for this Bill is over. 
The Minister has to reply. We may extend the time for 
this Bill by ·15 to 20 minutes. After that, we will have to 
take up the next Resolution also. 

Is it the sense of the House to extend the time for 
this Bill by 20 minutes? 

SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN: So, the time for thi. Bill is extended 
by another 20 minutes. 

Shrl Suresh Kurup, you may continue your speech 
now. 

SHRI SURESH KURUP: Sir, it was the NDA 
Government which initially brought this consensus 
business regarding the Women Reservation Bill. They 
could pass the Prevention of Terrorism Bill, which was 
defeated In the Rajya Sabha, by convening a Joint 
Session of both the Houses of Parliament and they had 
the temerity to pass it in spite of all opposition. 
... (lnlBrruptions) It is easy to say about KsU and all those 
things but the actual fact is that in every sphere of life, 
women are under-represented. 

Sir, what was the ILO study? You allow me two 
more minutes, Sir. Anyway you have extended the time. 
... (lnlBnuptions) 

MR. CHAIRMAN: Please address the Chair. If you 
start addressing other Members, then time will be lost, 
and you will be responsible for jt. 

SHRI SURESH KURUP: Sir, the International Labour 
Organisation study shows, "while women represent 50 
per cent of the world aduH population and a third of the 
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(Shrl Suresh Kurup) 
official labour force, they perfonn nearty two-thlrds of all 
working hours, receive a tenth of world Income and own 
leas than one per cent of wor1d property". This Is the 
situation of women all over the world. It is nobody's 
charity. It is the right of women of this country that they 
should gAt representation in all spheres of life, especially 
in the Legislatures. Their voice should be heard in the 
Parliament and in the State Legislatures. The Eighty-third 
Constitution (Amendment) Bill, which gave one-third 
repreaentatlon to women in all the Panchayat SamiIis, is 
proved beyond doubt and it is working successfully. 
••• (1ntBmJptions) 

MR. CHAIRMAN: You are right. 

SHRI SURESH KURUP: Heavens had not fden down 
when you gave proper representation to women in the 
Panchayat Samltis. ...(lnltlnuplion8) 

MR. CHAIRMAN: Please conclude your speech. The 
Minister has to reply. 

SHRI SURESH KURUP: I will conclude my epeech 
In two minutes. 

The higher representation In all these bodies shows 
that the level ot corruption will be leas. The studies have 
revealed that women representation in all the bodies has 
made corruption less. 

Sir, what I want to sey is that this UPA Govemment 
should show the political will to bring forth this Bill, and 
in spite of all opposition and whoever appoaes It, this 
Govemment should bring forward this Bill in this House 
and pass it. ... (Inltlnuptions) 

MR. CHAIRMAN: Please conclude now. 

SHRI SURESH KURUP: Sir, please allow me one 
more minute. 

MR. CHAIRMAN: Kindly co-operate. You are a very 
good speaker. Please conclude now. 

SHRI SURESH KURUP: As a tailpiece, I would like 
to say one thing. In the south African Parflament It was 
only one lady Member, the legendary Helen Hoisman, 
who said that apartheid should be abolished. She was 
heckled and thrown out of the House. None of the male 
Members aupported her. 

MR. CHAIRMAN: Now, Mr. Minlater. Kindly co-
operate. Be brief and precise. 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHy): Sir, I 
am very happy to note that this House could dl8cu88 on 
the Important commitments of the Govemment by way of 
the Resolution moved by Shri C.K. Chandrappan, our 
beloved friend. 

The motion is: 

-In view of the demand for ensuring adequate 
representation to women in the State Legislatures 
and Parliament gaining ground, this House. resolvu 
that the Central Govemment should bring forward a 
suitable legislation to reserve at least one third of 
the ieats for women in all the State legislatures and 
both Houses of Parliament: 

In this connection, I would like to draw the attention 
of this august House to the fact that the United 
Progressive Alliance in its National Common Minimum 
Programme has stated that the Govemment will take the 
lead to introduce legislation for one-third reservation for 
women In the House of the People and the Legislative 
Assemblies of the States. The same commitment was 
also reflected in the inaugural address of the President 
to the Joint Session of Parliament on 7.6.2004. Since 
reservation of seats for women is an important feature of 
the Common Minimum Programme, the hon. Prime 
Minister also directed that the issue of piloting the Bill 
Initially be discussed in the Coordination Committee of 
the United Progressive Alliance. After holding discussion 
with certain political parties, a new BiU has been prepared 
by this Govemment. The Bill has the following features:-

(1) The Bill provides one-third reservation for 
women, including the number of seats reserved 
for women of the Scheduled Castes and the 
Scheduled Tribes in the House of the People 
and Legislative Assemblies of the States. One-
third reservation for the Scheduled Castes and 
the Scheduled Tribes shaH be within the reserved 
seats for the Scheduled Castes and the 
Scheduled Tribes, as the case may be. There 
Is also a provision to make one-third reservation 
by rotation, where the total number of seats is 
one or two, by adopting the block-wise formula. 

(2) The BIU provides for reservation for women In 
respect of nominations of Members of Anglo-
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Indian community In 1heHouae of the People 
and Legislative Assembllee of the States. 

(3) The Bill provides for reservation for women in 
the Legislative Assembly of the National Capital 
Territory of Delhi. 

(4) The provision of reservation for women should 
cease to have effect on the expiration of a 
period of 15 years from the day of enactment 
of the Bill. 

(5) The Bill does not provide for reservation for 
women belonging to Other Backward Classes 
as also for extending similar reservation to 
women in the Rajya Sabha. 

With a view to arriving at a consensus, a meeting of 
UPA was held on 23rd August. We also col"Jvened a 
meeting of leaders of all the political parties on 24th 
August for ascertaining the views of the parties. In view 
of the divergence of opinion, no consensus could be 
arrived at. I hope an agreeable fonnula could be arrived 
at in the near future. This also includes the fonnula of 
the Election Commission put forth by the BJP. 

Therefore, there are three views. One view is that In 
the existing seats, one-third seats should be reserved for 
women. Another view is to increase 33 per cent seats so 
that 543 seats will become 724 so that women could be 
provided the required seats. And the third proposal is the 
one put forth by the BJP that the political parties should 
reserve one-third of the seats . ... (Inftlnuptions) Yes, this 
is the view of the Election Commission also. Therefore, 
the political parties should be insisted to reserve 33 per 
cent of seats for women. 

So, anyone of these theories should be adopted. 
Therefore, in view of the aforesaid, it may be noted that 
the Govemment has been making sincere efforts for 
evolving a consensus on the provisions of a legislation 
providing for reservation for women in Lok Sabha and 
State Legislative Assemblies. The matter is to be 
considered in its entirety and a consensus amongst 
political parties Is yet to be arrived at. ... (Inftlnvpllons) 

MR. CHAIRMAN: Kindly complete. 

SHRI K. VENKATAPATHY: Hence, unless a 
consensus is arrived at, it may not be possible to finalize 
the proposal. This will take some more time. 

Therefore, In the circumstanoea, , would request the 
hon. Member to withdraw the Reeolutlon . ... (InItIIrupI/tJM) 

SHRI C.I<. CHANDAAPPAN (Trichur): You HId that 
in view of something, I should withdraw the Resolution. 
But on what basIa, ehould I withdraw It? ..• ~) 

MR. CHAIRMAN: Mr. Chandrappan, pIeue be brief. 

SHAI C.I<. CHANDAAPPAN: I Ihould hear from the 
Minister. . .. (lnlfHnJplionll) 

MR. CHAIRMAN: The Government II trying their belt 
to come to a consensus, and then they wli come with 
a legislation. 

SHRI K. VENKATAPATHY: I have _ted that In the 
circumstances, I would request the hon. Member to 
withdraw the Resolution . ... (/fIItsIn.IpI/oM) 

SHRI C.K. CHANDAAPPAN: Do you want me to 
withdraw? ... (/ntsnupllons) 

MR. CHAIRMAN: Yea, he wanta you to withdraw the 
Resolution. 

'" (/nltlmpIitJn8) 

SHRI K. VENKATAPATHY: I have got very good 
appreciation for this, and our hon. Membera have 
expressed their views and opinions. ... (/nItImJpI/Dns) 

SHRI C.K. CHANDRAPPAN: Will you bring the em 
in a 8tipulated time? 

SHRI K. VENKATAPATHY: The consensus will 
definitely be arrived at. I sincerefy hope. ... (/nt.mlpl/fJnB) 

MR. CHAIRMAN: Mr. Chandrappan, you kindly be 
brief. 

... (InlBl1ZIptitx1$) 

[Trsnsl.tIon} 

MA. CHAIRMAN: Let at lent the mover apeak. 

... (/nlBrrup/i0n8) 

{Eng/ish} 

MR. CHAIRMAN: Nothing wiH go on record. Only the 
Mover may kindly withdraw the Resolution. 

... (/nltlrruptionsr 

·Not recorded. 
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SHFU C.K. CHANDRAPPAN: I have to reply. It is my 
right. .., (1nItJnupti0n6) 

MR. CHAIRMAN: I am requesting you to withdraw. 

SHRI C.K. CHANDRAPPAN: I am really disappointed 
by the reply of the Minister. Thirty-five Members of this 
august House have participated and spoken on this 
Resolution. I think, an overwhelming majority, except a 
very few, was in full support of a legislation providing 
one-third representation to women. We are asking you 
for this because it is a part of the National Common 
Minimum Programme. If you are telling that you will do 
it only after the consensus is arrived at, then I will say 
that the consensus will never arrive. We have seen how 
they have tried consensus for five years, and It did not 
come. I do not want this Government to do that exercise. 
They should have more serious commitment to the 
promise that has been made to the . country. and they 
should also take a firm position because you are a Party 
claiming to have Pandit Jawaharlal Nehru's heritage and 
Shrimati Indira Gandhi's heritage. There was no 
consensus arrived at whenever important Constitutional 
amendments were brought forward. In the of Constitutional 
Amendment to overcome the Golak Nath Case verdict, 
you did not go for consensus. It was voted and decided. 
What Is lacking is a political will. If political will is not 
there, this is never going to happen. This is all trying an 
attempt to dupe the people of this country and saying 
that we are for this' or that. 

I have a word for BJP about the kind of acrobatic 
exercise that they have done. It Is a perfect acrobatic 
feat. You were the people who promised the blank 
cheque. ... (Interruptions) 

16.19 hr •. 

[DR. lAxMINARAYAN PANDEY in the Chai" 

SHRI SUSHIL KUMAR MODI (Bhagalpur): We have 
given the blank cheque. We have not withdrawn it. 
... (Interruptions) 

MR. CHAIRMAN: Mr. Chandrappan, you please 
address the Chair. 

... (Interruptions) . 

SHRI C.K. CHANDRAPPAN: Still you have a blank 
cheque' ... (Interruptions) No, it was withdrawn yesterday . 
... (Interruptions) 

SHRI SUSHIL KUMAR MODI: No, we have not 
withdrawn. ... (Intsnupllon$) 

SHRI C.K. CHANDRAPPAN: This 18 another blank 
cheque. . .. (Intrlrruptions) 

MR. CHAIRMAN: Mr. Chandrappan, you may address 
the Chair. 

... (Interruptions) 

SHRI C.K. CHANDRAPPAN: What I am saying is 
that they have switched over to another suggestion. 
... (Interruptions) 

There are two blank cheques now; earlier, there was 
one blank cheque from them. 

The point now is that we want this Bill to come. It 
is not a charity. It is a matter of doing social justice. It 
is in the spirit of the Constitution which promises in the 
preamble that It would not discriminate on the basis of 
sex. Now, women are being discriminated against. So, 
we want this legislation to come up. I am sorry that the 
Govemment Is not coming forth with a statement that It 
would bring in legislation. ... (Inltlrruplions) 

They want me to withdraw my resolution. Is it out of 
friendship that I should withdraw It? 

SHRI K. VENKATAPATHY: The UPA Is committed 
to Introduce a Bill. There is no doubt about It. 
... (Inltlmiptlons) 

MR. CHAIRMAN: Please do not Interrupt. The hon. 
Minister Is replying now. 

. .. (Inltlrruplions) 

{TrsnsIstion} 

SHRI SUSHIL KUMAR MODI: Sir, I want to clarify 
something. . .. (Interruptions) We mooted a suggestion . 
... (Interruptions) 

/English} 

MR. CHAIRMAN: Nothing will go on record . 

... (Interruptionsr 

·Not recorded. 
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SHRI K. VENKATAPATHY: Mr. Chairman, Sir, the 
UPA is committed to introduce a Bill. There is no doubt 
about it. There is also no doubt about the fact that we 
want to empower women politically, sociany, economically 
and in all spheres but we are discussing matters with 
the political parties and we want to arrive at a consensus. 

SHRI C.K. CHANDRAPPAN: If consensus Is not 
available, what would you do? 

SHRI K. VENKATAPATHY: The very fact that all the 
hon. Members are participating In this discussion with 
avowed interest and zeal would disclose the fact that we 
are all interested in the maHer. So, we have to take the 
House into confidence. Definitely, the Bill would be 
introduced after we arrive at a consensus. That is all I 
would say. 

MR. CHAIRMAN: Mr. Chandrappan, are you accepting 
the request of the hon. Minister? 

SHRI C.K. CHANDRAPPAN: Yes. In view of the fact 
that the Chair is also saying that they have made a 
commitment to bring forward a Bill and taking into account 
the fact that the people of this country would not spare 
anybody who would betray women, I withdraw the 
Resolution. 

MR. CHAIRMAN: Is It the pleasure of the House 
that the Resolution moved by Shri C.K. Chandrappan be 
withdrawn? 

ThtJ Resolution ~ by Ie".,.,. wHhdl1lwn. 

18.23 hr •. 

(II) Special economic package tor the .peedy 
completion of con.tructlon of National 
HlghW8ya and RaIlway Una. In KeonJhar and 
Sundllrgarh district. of Ori ... 

/Trsnslahonj 

SHRI JUAl ORAM (Sundargarh): I move: 

-This House recommends to the Govemment to grant 
special economic package for the speedy completion 
of construction of,-

(i) national highway No. 215 between Panlkoili and 
Rajamunda; 

(ii) national highway No. 23 between Barahpal and 
Ranchi; and 

(iii) railway lines from Talcher to Bimlagarh and 
Daltari to Banspani in order to facilitate 
movement of minerals from hinterland In 
Keonjhar and Sundargarh districts In the State 
of Orissa to Paradeep Port and for the overall 
development of the region: 

MR. CHAIRMAN: The Resolution Moved: 

"ThIs House recommends to the Government to grant 
special economic package for the speedy completion 
of construction of,-

(i) national highway No. 215 between PanikoYI and 
Raj.munda; 

(ii) national highway No. 23 between Barahpal and 
Ranchi; and 

(iii) railway lines from Talcher to Blmlagarh and 
Daltari to Banspanl In order to facilitate 
movement of minerals from hinterland in 
Keonjhar and Sundargarh districts In the State 
of Orissa to Paradeep Port and for the overall 
development of the region.· 

SHRI JUAl ORAM: Sir, I want to draw the attention 
of the Govemment towards two national highways and 
two railway lines and want a solution thereto. First, I 
want to tell about the peculiar situation of the two national 
highways and two railway lines. What will be the condition 
of the highway on which about 15 thousand trucks, 
commercial vehicles pass in a single day? 

Mr. Chairman, Sir, if any accident takes place there, 
it gets blocked for four-five days. The police force has to 
be called to keep the traffic smooth on this highWay. 
smooth or keep it off the highway or to restart it. The 
Superintendents of Police of both the districts send 
messages _rty in the moming about the traffic plying 
smoothly or otherwise on the highway. Nobody knows 
about the number of people who have loat their lives in 
the accidents on the highway. The volume of traffic has 
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Increased on both theae routas due to increase in the 
rates and demand of iron ore, manganese and coal. Mines 
are found In abundance In both the di8tricta of Orlsea, 
Sungargarh and Keonjhar Manganese and coal mines 
are in plenty there. 

Mr. Chairman, I would like to give an estimate of 
thoae National Highways. 17 thousand trucks pass through 
there daily. As per the figures furnished by the 
Govemment. I want to tell about the details of the National 
Highway No. 215. National Highway No. 215 total length 
269 k.m. out of the length of single lane 43 km. 
intermediate lane 111.7 km and double lane 14.3 km. 
Other National Highway No. 23 barring Ranchi and 
Jharkhand Area, total running area in Oriaaa 209.2, single 
lane 27.3 km. intermediate lane 19.7 km. double lane 
139.108 km and missing link i.e. non motorable 23 km. 
Presumable no other national highway In the country Is 
such as it not rnotorable and on which traffic cannot ply. 

Mr. Chairman, Sir, as of now both these national 
highways have almost collapsed. One by-pass of national 
highway or the stale highway on which the traffic Is plying. 
The hon. Minister Is sitting here. Once I had met him 
and that time I requested him that I did not know whether 
he would do my work or not but urged him to kindly 
accept my one request that he should travel on this 
highway from Bhubneshwar, via national highway No. 23 
and 42 and then on national highway 215, where it joins 
and take a round of Bhubneshwar from there then he 
would come to know how much In bad shape this highway 
Is. 

Even today, I am requesting you the same thing. , 
have Its video recording also. It Ie not fit even to walk. 
I am ready to show It to the hon. Minister If he is in 
position to spare some time. Commercial vehicles are 
not allowed to ply on that during day time, only buMs 
and jeeps are aflowed. Commercial vehicles are allowed 
to ply during night. 

Mr. Chairman, Sir, It Is very difficult to take any goods 
to ParadHp Port. Though, tIi .... are two railway IlnIce as 
well. In 1989 . ... (Inllll'nlplions) yes, when I W88 Minister, 
we had declared It national highway and provided funds . 
... (/~) 

MR. CHAIRMAN: Jual Oram JI, you pIeaee add,... 
the Chair. 

SHRI JUAL ORAM: Sir, it is not good that euch 
taIka take place here. The Cong..... Government could 
not declare It a national highway for 30 ye&I'I. When our 
Govemment came, we' declared It national highway as 
well as provided some funds and some wol1< was alao 
done there. . .. (Intsmtplions) 

MR. CHAIRMAN: Jl.81 Cram p, you adcIntaa the Chair. 
You need not reply others. 

SHRI JUAL ORAM: Mr. Chairman, Sir, It hardly 
matters which party comes to power but It Is fact that 
during our regime we declared both the roads national 
highway, provided funds and some work of double laning 
was also done. 

Mr. Chairman, Sir, I would like to request the han. 
Minister to provide special package to make both the 
highways of four lanes. In additional to It, the traffic on 
National Highway no. 215 Is shunting on the state 
Highway from Koira to Kalalpur vla-Talnsa Varsava, the 
length of which is 45 km. This should be declared NatIonal 
Highway no. 215-A. 

{English] 

You must declare the road connectlng to National 
Highway 215 as National Highway 215-A. Now all the 
commercial vehicles, trucks, etc. are moving through the 
road. Your national Highway 215 Is closed. National 
Highway 215 is closed . ... (Infsmlpl/on$) 

MR. CHAIRMAN: Shri Jual Oram, you can continue 
your speech the next time. We will now take up Item 
No. 47-1ntroduction of Bills. 

SHRI B. MAHTAB (Cuttack): Sir, I have a request to 
make. At le88t the next time, somebody from the Ministry 
of Railways should be present here. The matter concems 
both National Highways and Railways. . .. (Inltlnuplions) 

{TllInSImIon] 

MR. CHAIRMAN: Next time you can continue on the 
fixed day. 
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16.32 hr •• 

PRIVATE· MEMBERS' BILLS-Introduced 
INTER-sTATE RIVER WATER REGUlATORY 

AUTHORITY BILL, 2005* 
{English} 

SHRI MOHAN SINGH (Dearia): Sir, I beg to move 
for leave to introduce a Bill to provide for the constitution 
of an Inter-State River Water Regulatory Authority for the 
distribution of inter-State river water and for matters 
connected therewith or incidental thereto. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to provide 
for the constitution of an Inter-State River Water 
Regulatory Authority for the distribution of Inter.state 
river water and for matters connected therewith or 
Incidental thereto.-

The motion wag sdoplsd. 

SHRI MOHAN SINGH: Sir, I introduce the Bill. 

16.32 1/4 hr •• 

PROMOTION OF SMALL FAMILY BILL, 2005* 
{English} 

SHRI BALASAHEB VIKHE PATIL (Kopergaon): Sir, I 
beg to move for leave to Introduce a Bill to provide 
measures to promote small family norm and for matters 
connected therewith or Incidental thereto. 

MR. CHAIRMAN: The question 18: 

"That leave be granted to introduce a BIH to provide 
measures to promote small family norm and for 
matters connected therewith or incidental thereto.· 

The motion WBS sdopttKI 

SHRI BALASAHE8 VIKHE PATIL: Sir, I Introduce 
the Bill. 

16.32V2 hra. 

CONSTITUTION (AMENDMENT) BILL, 2005* 
(Amendment of the Seventh Schedule) 

{English} 

CHAUDHARY LAL SINGH (lJdhan.,ur): Sir, I beg to 
move for leave to Introduce a 8i11 further to amend the 
Constitution of India. 

'Published In the Gazette of India, Extraordinary, Part-II. 
SacIIon-2, dated 25.8.05. 

MR. CHAIRMAN: The queetfon 18: 

"That leave be gl'llnted to Introduce a BiD further to 
amend the Constitution of IndIa.-

CHAUDHARY LAL SINGH: Sir, I Introduce the BIll. 

1'.33 hra. 

CONSTITUTION (SCHEDULED CASTES) 
ORDER (AMENDMENT) BILL, 2005* 

(Amendment of perag,..m 3, etc.) 

{EI7(}Ii$h} 

SHRI C.K. CHANDRAPPAN (Trtchur): Sir, t beg to 
move for leave to Introduce a Bill further to amend the 
Constitution (Scheduled Castes) Order, 1950. 

MR. CHAIRMAN: The queatlon 18: 

"That leave be granted to Introduce a BII ..... to 
amend the Conldttulion (Scheduled CUtea) Order, 
1850.-

SHRI C.K. CHANDRAPPAN: Sir, I Introduce the 811. 

NATIONAL SOCIAL SECURITY BILL, 2005* 

{Eng/IIIIIJ 

SHRI BALASAHEB VIKHE PATIL (Kopergaon): Sir, I 
beg to move for leave to Introduce a Bill to provide fpr 
aocIal IeCUrity to the senior citizens, women, children' 
and other disadvantaged sections of the IOCiety and for 
matters connected therewith or Incidental thereto. 

·Publlahed In the Gazette of India, Extraordlnary, Part-II, 
SecIIon-2, dated 25.8.05. 
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MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to provide 
for social security to the senior citizens, women, 
children and other disadvantaged sections of the 
society and for matters connected therewith or 
incidental therelo." 

The motion was adopted. 

SHRI BALASAHEB VIKHE PATIL: Sir, I introduce 
the Bill. 

16.34 hra. 

AGRICULTURAL INSURANCE SCHEME 
BILL, 2005* 

{English/ 

SHRI BALASAHEB VIKHE PATIL (Kopergaon): Sir, I 
beg to move for leave to introduce a Bill to provide for 
compulsory insurance of crops and livestock of the farmers 
and for matters connected therewith. 

MR. CHAIRMAN: The question Is: 

"That leave be granted to introduce a BiD to provide 
for compulsory insurance of crops and livestock of 
the farmers and for matters connected therewith.-

Ths mollon was MIopItId. 

SHRI BALASAHEB VIKHE PATIL: Sir, I introduce 
the Bill. 

POPULATION CONTROL BILL, 2005* 

{EI1fIIish/ 

SHRIMATI D. PURANDESWARI (Sapatla): Sir, I beg 
to move for leave to introduce a Bill to provide for 
measures and methods to control population and for 
matters connected thefewith or incidental thereto. 

'Publlshed In the Gazette of India. Extraordinary, Part-II, 
S'tCtlon·2, dated 25.S.0S. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to provide 
for measures and methods to control population and 
for matters connected therewith or incidental thereto.· 

The motion was adopted. 

SHRIMATI D. PURANDESWARI: Sir, I introduce the 
Bill. 

16.35 hr •• 

CONSTITUTION (AMENDMENT) Bill, 2005* 
(Sub.tltutlon of new article for article 48A) 

{English/ 

SHRIMATI D. PURANDESWARI (Bapatla): Sir, I beg 
to move for leave to introduce a Bill further to amend 
the Constitution of India. 

MR. CHAIRMAN: The question Is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution of Indla.-

The motion was adop/tld. 

SHRIMATI D. PURANDESWARI: Sir. I Introduce the 
Bill. 

16.35112 hra. 

HEALTH INSURANCE (FOR PERSONS 
LIVING BELOW POVERTY LINE) Bill, 

2005* 

{English/ 

SHRI K.S. RAO (Eluru): Sir, I beg to move for leave 
to introduce a Bill to provide for health insurance for the 
benefit of persons living below poverty line and for matters 
connected therewith or incidental thereto. 

'Publlshed In the Gazette of India, Extraordinary. Part-II, 
Sectlon-2, dated 25.S.05. 
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MR. CHAIRMAN: The question is: 

"That leave be granted to Introduce a BiD to provide 
for health Insurance for the benefit of pel"lOn8 living 
below poverty line and for matters connected 
therewith or incidental thereto." 

SHRI K.S. RAO: Sir, I introduce the Bill. 

16.36 hr •• 

CITIZENS (IDENTITY CARD) BILL. 2005* 

{English] 

SHRI K.S. RAO (EluN); Sir, I beg to move for leave 
to introduce a Bill to provide for issue of identity cards 
to all the citizens of the country and for matters connected 
therewith or incidental thereto. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a BiU to provide 
for issue of identity cards to all the citizens of the 
country and for matters connected therewith or 
incidental thereto." 

SHRI K.S. RAO: Sir, I Introduce the Bill. 

INDIAN PENAL CODE (AMENDMENT) 
BILL. 2005* 

(Amendment of section 375) 

{English] 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, I big to 
move for leave to introduce a Bill further to amend the 
Indian Penal Code, 1860. 

·Publlshed In the Gazette of India, Extraordinary, Part·II, 
SectIon-2, dated 25.B.06. 

MR. CHAIRMAN: The question Is: 

"That leave be granted to introduce a Bill further to 
amend the Indian Penal Code, 1860." 

Ths motion was sdoptsd. 

SHRI C.K. CHANDRAPPAN: Sir, I introduce the Bill. 

16.3711 .... 

CONSTITUTION (AMENDMENT) BILL. 2005* 
(Amendment of the Eighth Schedule) 

{English] 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, I beg to 
move for leave to introduce a Bill further to amend the 
Constitution of India. 

MR. CHAIRMAN: The question is: 

"That leave be granted to Introduce a BUI further to 
amend the Constitution of India." 

Ths motion W8S IIdopMd. 

SHRI C.K. CHANDRAPPAN: I introduce the Bill. 

16.37112 h .... 

FOREST (CONSERVATION) AMENDMENT 
BILL. 2005* 

(Amendment of Section 2) 

{Tl'III16Istionj 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almore): 
Mr. Chairman, Sir, I beg to move that leave be granted 
to introduce a Bill further to amend the Foreet 
(Conservation) Act, 1980. 

MR. CHAIRMAN: The queltlon Is: 

"That leave be granted to introduce a Bill further to' ,. 
amend the Forest (Conservation), Act, 1980." 

·Publlshed In the Gazette of India, Extraordinary, Part·II, 
SectIcn·2, dated 25.B.05. 
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SHRI BACHI SINGH RAWAT 'BACHDA': Sir, I 
Introduce the BIn. 

16.38 hr.. 

PRIVATE MEMBERS' BILLS 
CONSTITUTION (AMENDMENT) BILL, 2004 

(Insertion of new article 47A)-conld. 

{EngI/6/IJ 

MR. CHAIRMAN: Now, we are going to Item no. 
6O-Constitution (Amendment) Bill, Shri Suravaram 
Suchakar Reddy was on hie legs. 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
Thank you, Mr. Chairman, Sir. I introduced the ConstItutIon 
(Amendment) Bill for insertion of new article 47A with the 
idea that every village in India should be provided with 
a primary heaIIh centra equipped with all medical facUlties, 
drugs and other facUlties. 

Now, u a welfare 8OCIety, we all agree that it is the 
rweponaIbIIity of the Govemment to provide minimum basic 
atructure for roadll, for education .. well .. for health 
facilities for the population of our country. Sixty seven 
per cent of the population in India is living in rural areas. 
There are ..veral estimates about the people living below 
the poverty line. The Govemment claims that it is less 
than 26 per cent of the population whereas &everal 
economists differ on this. It Is about 40 per cent of the 
population, we believe, which 18 living below the poverty 
line. When such a big population of our country 18 living 
below the poverty line, naturally, it is the responelbllity of 
the Govemment to provide minimum health facilities for 
the people of this country. 

Sir, I can te" you that in the last few years, after we 
have achieved lots of technological innovations and are 
boasting of satellite launching, missile launching and 
manufacturing of nuclear bombs, we could not move 
forward In providing accessibility to the health and medical 
facllitlee to the people living In rural remote areas. 

Sir, I would Uke to quote . an article from one of the 
newspapers dated 25 August, 2005. It states that 

"The non-hoepitaliHd treatment, both In urban and 
rural areas, has declined in the last 20 years. In 

1966, 33 per cent of the population W88 taking 
advantage of the Govemment sources and 67 per 
cent of the population W88 taIdng advantage of the 
non-Government sources in urban a ...... • 

These figures are about the poorest 20 per cent of 
the population. Naturally, the people who can afford to 
pay, namely, the middle-class, the rich, etc., go to the 
private hospitals. It has been reduced to 10 per cent in 
Govemment sources in 2004 from 33 per cent in 1986 
among the poorest 20 per cent of the population in the 
country. On the other hand, in non-Govemment sources 
It has increased from 67 per cent in 1966 to 90 per cent 
in 2004. It is most unfortunate. 

Even in the rural areas, the pooreet 20 per cent of 
the population used 27 per cent in Govemment sources 
in 1986, whereas it has been reduced to 17 per ce~ In 
2004. As for the figures from non-Govemment sources, 
that is, from the private hospitals, etc., it has been 
Increased to 83 per cent in 2004 from 73 per cent In 
1986. It means that in the last 20 years the poasIbIIIty 
got reduced instead of showing improvement in providing 
more and more medical facilities. 

It may be argued from the other point of view, that 
is, more and more private hospitals are available, 
therefore, this is the reason for the people not utilising It. 
But it is not a fact. It is true that several private clinics 
are coming up in the rural areas also, but the Income of 
the people has not grown to such an extent that they 
can afford to go to the private places. Even today, a 
very large percentage of the population depends on 
superstition, quacks, self-appointed doctors, and it creates 
a lot of problems. A large number of people are getting 
wrong drugs prescribed by them, and some of them even 
die because of this unfortunate situation. 

There was a movement in the recent paststatlng 
that these doctors should be allowed to practise. There 
is support from the people for them because they want 
somebody who can give drugs to them even If these 
people close down their clinics. They ask: "Where wUl 
we go for the medicines if they close downT' Naturally, 
in such a situation, the responsibUity of the Govemment 
has to increase. 

I had mentioned the fact last time also that our 
country is unfortunately only 6th from the bottom in 
spending for medical faoilities. It means that only flV8 
countries in the world are comparatively lower than India. 



581 BHADRA 3, 1927 (S&tI) S82 

We are 10th among the industrially developed countries. 
We are supposed to be one of the most advanced 
countries compared to Europe and many other Latin 
American countries, but leas than one percent of the 
amount is being spent for It. 

Now. the Common Minimum Programme (CMP) says 
that at least 2.5 per cent of the GOP should be spent on 
health. A very ambitious and good scheme is being 
proposed by the Health Ministry to provide a big network 
for the rural areas and urban areas. 

But I beUave, the budget allocations are not going to 
be as much as the Common Minimum Programme is 
proposing. It may take a long time. but this is one of the 
most important things that the Govemment should take 
into consideration. 

Sir, this year again the monsoon brought several 
epidemics like malaria. diarrhoea. cholera, dengue fever, 
etc. As per the statistics aVailable, two million cases of 
malaria are reported; 4,17,000 people died due to TB. 
apart from 25 lakhs being treated every year; and 5.1 
milHon people are identified with HIVIAIDS cases till 203. 
I do not have the lateat picture. As far aa we know. 
India is one country next to South Africa where the HIV/ 
AIDS cues are on a very big increase: half-a-million 
more people every year adding to the liat of AIDS 
patients. This is a very alarming situation. It is very 
unfortunate that we are unable to contain AIDS. Without 
the micro medical facility at the rural level, it will be 
impossible to stop the .xpansion of AIDS which is 
becoming the biggest menace as a very dangerous 
diIease in our country. 

Sir, I come from Andhra Pradesh. For the last several 
years, there are cases of malaria in tribaJ areas. This 
year, our friends from T-'tIgu DtIssm Party raised the 
Issue in Lok Sabha that more than 1.000 people died 
due to malaria alone in forest areas, particularly these 
are the people from the tribal areas. This year because 
of the politics. our friends brought these cases to the 
notice of Loll Sabha. But it is true that a very large 
number of people are dying every year due to malaria in 
tribal areas. There is no minimum facility even to test 
whether it is malaria or not. Thousands and thousands 
of people are suffering with this malaria which should 
have been eliminated immediately after Independence. 
This is not a very serious disease. At one time. the 
Malaria Eradication Programme was boasted to be very 
successful in this country. But unfortunately, within the 

next two or three years after the announcem.nt that 
malaria hu stopped. more or less, it hu come up In a 
very big way. Every time, when cholera .tc. cornea, we 
are saying that this is a very rare case because more or 
I.... cholera has been eliminated in most parts of the 
country. However, still, we could not eliminate It once for 
aU. Every monsoon is frightening to the rural people. 
This needs, naturally, a comprehensive policy to be drawn. 
as the situation is very gloomy. Now, the Govemment is 
proposing that H should be expanded slowly. 

Sir, globalisatlon and liberalisation brought corporate 
culture in many fields. Now. in the medical field alao, like 
corporate hotels, like corporate education, corporate 
hospitals have come up. It has become very costly for 
the people; even middle-class people are unable to bear 
the expenditure In the.e corporate hospitals. h is true 
that some of these corporate hospitals have got very 
good medical facilities. They have brought very huge 
maChinery which costs several crores of rupees. 

But they are trying to collect the entire amount from 
the poor patients at the earliest. This is becoming very 
difficult, naturally, for the poor people. 

Compared to 20 years back, we can very quickly 
diagnose now very difficult diseases alao. But, compared 
to 20 years back. the cost of medicines, the cost of 
medication, and the cost of hospitalisation is becoming 
so costly that even middle class Is unable to bear It. Th. 
situation of sanitation Is bad in the villages. Drinking water 
facilities, unfortunately, are not properly maintained. 
Fluoride content In drinking water is becoming a v.ry 
serious problem causing lots of n.w diseases to the 
people. 

There is a possibility at the micro level for the people 
to explain and to help people have bett.r medical 
understanding so that many diseuea can be stopped. 
For example, this year there was a very serious situation 
is Andhra Pradesh when it was found that sev.ral lakhI 
of young chHdren were suffering from heart di ....... 
The Govemment of Andhra Pradesh decided to organlee 
operations in the Govemment hospitals 88 well as In the 
corporate hospital •. However, I believe that In spite of • , 
good efforts they could not conduct these operatiofW ev.n 
for 10 per cent of the children who needed the .. heart 
operations. 

Th.re i. a survey in which it is said that If a 
vaccination can be provided to the children at a young 
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age, It is possible to pravent some type of heart di8eue8. 
For heart operations of those children in Andhra Pradesh 
alone, It is estimated that more than five crore rupees is 
needed while a vaccination every year may help with an 
expenditure of only five lakh rupees to prevent the heart 
diaease to young people. So, this shows that preventive 
medicine will be very useful. If preventive medicine Is to 
be utili8ed at the lowest level, at the micro level, for the 
rural people to provide them, there is a need for Primary 
Health Centres. 

There are several Primary Health Centres In rural 
areas. Unfortunately, there is talk that many of them are 
not functioning properly. Unfortunately what is happening 
is that 90 percent, sometimes 95 per cent, of the budget 
that Is allocated for the Primary Medical Centres is going 
for the salaries of the staft whereas only five to ten per 
cent of amount is left for the drugs and other medical 
aid. This will not be useful. A Primary Health Centre 
does not mean a building to be constructed. A Nurse or 
a Compounder or a Doctor has to be provided. People 
should be given proper medicines that are needed for 
safeguarding their health. 

I would request that the Govemment of India should 
take this up very seriously. There are already 1,45,000 
sub-centres, I was told, but they arC3 catering only to 20 
per cent of the population of the country. The Ministry of 
Health has indicated that they are ready to spend Rs. 
2125 crore for reproduction and child health as a part of 
a big scheme for utilisation of technology-updating such 
88 tele-medicine through satellite network. This is a very 
good announcement. It Is a flamboyant announcement 
made by the UPA Govemment. But it should aim at 
building the infrastructure in order to deliver upon the 
announcement, the basic infrastructure of the public health 
centre in every village fitted with all basic amenities such 
as medicines, medical professionals, as a right to all 
citizens of this country. I strongly feel that unless article 
47 of the Constitution is amended and the State sets up 
a health centre in every village with all the basic facilities, 
it will not be possible for the Govemment to complete 
the task 88 eariy as possible. 

Now, the Govemment sector is able to meet only 18 
per cent of the out-patient lacllities, whereas 40 per cent 
in-patient care is being taken out. Now, there Is a talk of 
private enterprises taking up the reeponsibility of public 
health also. 

As far 88 I understand, there are two type. of private 
sector. There are some charitable and voluntary 
organisations which are ready to extend aome help. Thent 
is another type of people who are entering into education 
and health fielcls with a motive of getting profits. Naturally, 
they are not ready to provide basic health facilities. They 
are trying to concentrate on certain type of medical 
facilities where they can get quick returns as early as 
possible. Big amount is being invested. They cany on 
with their activities only for profit. 

Take, for example, the vaccination in vlnagas. No 
private organisation can provide this. There can be no 
substitute for the Govemment for this type of activities. 
MMR vaccination is made compulsory for all the pregnant 
women. Which would prevent congenial heart diseases, 
and it is expected to cost Rs. 600 crore. Which private 
organisation can do this vaccination? A World Bank 
fun~d benefit incident analysis examined the appropriate 
use of the preventive and cultural health services-20 
percent of the poorest captured 10 per cent of the public 
net subsidy given by the Govemment of India, whereas, 
surprisingly, richest people are getting 36 per cant of It. 

Hospitalisation is another major contribution to the 
subsidiary benefit. Increasing utilisation at the rural public 
hospitals would enable the Govemment subsidies to be 
more pro-poor. 61 per cent of the poorest are found to 
favour public hospitalisation for availing any patient care 
facility. But unfortunately they are not In a position to 
utilise this as in-patient facilities are very little In the rural 
areas. Public hospitals even today, with an the criticism, 
are more accessible even to the urban population. Hence, 
I feel that India where a large number of poor people 
live, and in a country where 67 per cent of the population 
lives in rural areas, needs the Primary Health Centres. 
They are very much necessary and it should be the 
responsibility of the Govemment of India to provide this 
at the earliest. We should not only compete in 
industrialisation, not only compete In scientific 
development, we should be in a position to compete In 
providing the basic and minimumfacilillea that are needed 
for the Improvement and safeguard of the health of the 
population of this country. 

SHRI K.S. RAO (Eluru): Sir, I appreciate my hon. 
colleague, Shri Sudhakar Reddy for bringing this Bill, 
particularly, to take care of the people IivJng In the rural 
areas, more particularly, those who live below the poverly 
line. In this context, I, wish to bring to the notice of the 
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hon. Minister that It Ie appreciable that our country had 
made advancement In healthcare In the last two decades. 
It has done excellently. But all these facilltiea are made 
available mainly for rich people. Rich people can go to 
the corporate hospitals, get treatment for any disease, 
and then get cured. 

17.00 hre. 

Similarly, the organised aactora have al80 got the 
faoility of reimbursement. They can also go to the 
cotpOrate hospitals and get the reimbursement. So, all 
theM privileged aectors coulCl get the health care .. is 
needed by them. 

But as Mr. Sudhakar Reddy was telling, the situation 
in the rural areas stili remains worse. Leave alone the 
BPL people-the people living below poverty line are 
suffering very badly and almost living like orphan&--4V8n 
the middle-class people in the rural areas are not in a 
position to afford the cost of health care. Leave alone 
the corporate hospitals, even in the nursing homes, the 
cost has gone so high that the people have to aeII thalr 
property in order to go to these hospitals for any major 
treatment either of surgery or of some accidents ate. So, 
this is the pathetic condition of the people living in the 
rural areas, who are to be taken care of first. Therefore, 
the concentration of the Govemment must be entirely or 
mostly, in the rural areas. 

Sir, here, I have got certain things to mention. The 
Govemment must think in terms of providing Health care 
Insurance to all the people below poverty line. It d088 
not cost much. 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): We already 
have a scheme for that. 

SHRI K.S. RAO: Excellent. Mr. Minister, if you would 
go into the details, you woulo find that It does not cost 
very much. Though we have already started the scheme 
of Universal Health Insurance in our Budget, stiD the 
position is pathetic. This scheme was earlier started in a 
different name by the NDA Govemment and during their 
tenure, the total number of people insured was 9,000 
and odd. I do not admire even this Govemment in this 
context because even now, the number of people insured 
remains very little. It might be a little more than what 
was there earlier during the time of NDA Govemment. 
So, I do not want to be partial to the NDA or the UPA. 

But the number of people Insured remains more or Ieee 
the same. This number might have Increased a little to 
14,000 or even 1888. That means, while we dump, we 
give extensive publicity and say that the Government 18 
doing excellently well for the poor people HYIng In the 
rural areas by giving subsidy in health care and 8IkIng 
them: "you pay Re. 1 per day and we will give rebate of 
Rs. 200 in a family; Rs. 300 for five membe,.; Re. 400 
for seven members, and· all that.· But the net effect Ia 
zero. 

I would, therefore, suggest Mr. Minister that Instead 
of asking these people to pay Re. 1/-, you ensure them. 
All the expenditure would not at all coat much. In mv 
opinion, it would not cost much for the entire country for 
the people below poverty line. I pr.ume that 40 per 
cent of our population is below poverty nne and 80, It 
should not coat more than Rs. 4,000 crore to insure 
theae people. 

Yeaterday, we pal88d the National Rural Employment 
Guarantee Bill, for which the concerned han. Mlnist.r 
had Mid that he had prOYided Re. 24,000 crore this year 
and it 1& going to be Increased to Rs. 40,000 crore next 
year. Now, this amount of Re. 24,000 crore or As. 40,000 
crore that is provided for the Rural Employment Guarantee 
Scheme, most of It would go Into the handa of the conupt 
people. It would not r.ach realy the poor people totally, 
though of course, It Is a good scheme. Similarly, here, 
supposing Rs. 4,000 crore is allotted for thle Insurance, 
they would be taking care of the entire health care of 
the poor people. They would have the opportunity to go 
to the hospitals for health care up to an expenditure of 
Rs. 25,000 every year. For accident, It would be Rs. 
50,000. 

Sir, I appreCiate the hon. Chief Minister of Assam 
who, I understand, has insured all the 30 million people 
of Assam, and the ICICI Insurance Company has come 
forward only with Rs. 25 crore premium for all the three 
crore people of Assam. That means, on pro 1'8/8, it does 
not cost more than Rs. 400 erore. Of course, they would 
not be able to continue it for long with that premll6ll and 
80, they may have to increase It next year, which may, 
come to As. 3,000 crore or Rs. 4,000 crore, which the 
Government would have to bear in the interest of the 
poor facilitiee that are available in the rural ar .... 

Sir, in this context, I also wish to bring to the 
knowledge of the hon. Minister of Health that for the 
aman diseases like fever etc., they do not require .. 
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postgraduates; and they do to require extensive cost. 
So, in this context, the han. Minister may please think 
whether he can encourage Ayurveda, Homeopathy and 
Unani. Would he think Is terms of diploma courses in 
Medicine? It is not necessary that everybody must he 
MBBS. These days, for some people, 98Hlng MBBS 
degrees costa around Rs. 1.5 crore. Even for others, for 
giving aU the facilities to a student, it is between As. 30 
lakh and Rs. 40 lakh. I hope the Minister agree with me 
on this. So many students are taking education at the 
cost of public money. They do not want to go to the 
village at all. Everybody wants to be in urban arelS. 
Nothing prevents them from going there. They are ready 
to work in urban areas for Rs. 5,000 or Rs. 10,000 even 
if they can get Rs. 15,000 to As. 20,000 in rural areas. 
I would request this august House to find a solution to 
this. I would request the hon. young Minister to think 
whether we can put a condition of awarding the MBBS 
degrees only after they have worked for five years in the 
rural areas. If somebody does not want to work In mral 
a ..... , he will have to pay back the money, maybe not 
immediately but after eaming in a span of ten years or 
fifteen years In his life time, Invested by the Govemment. 
Otherwise why should we provide thie education to rich 
people by paying about Rs. 30 Iakh from the exchequer 
when they are not prepared to serve their own people in 
rural areas? I would request the hon. Minister to think 
over it. 

I would like to know whether the hon. Minister, 
knowing full well the sentiments expressed and the 
prevailing conditions, would think in terms of providing 
incentives to those doctors who are ready to start nursing 
homes In rural areas. They can be at mandai 
headquarters or in big villages. There should be some 
kind of incentive. If there were to be some kind of 
incentive to the doctors, they will go and establish nursing 
homes there. You c~n think in terms of waiving oft all 
the excise and customs duties or anything of that kind 
on the equipment for starting nursing homes in rural areas. 
This can be given. Even there is nothing wrong in 
spending these thousands of crores of rupees on 
reimbursement, provided the same reaches the people. 

My hon. colleague had said that hundreds of people 
In the tribal areas have died over the last several years 
because of malaria and other diseases. Instead of 
spending thousands of crores -of rupees on It, we can 
prevent those things by providing incentives to the 
hospitals and nursing homes set up in the rural areas. I 
woutd request the han. Minister to think on .theae tines. 

We can also avoid the people from the hands of self· 
styled doctors, who do not know anything. They only try 
to utiliae the weakness of the superstitious people In 
rural are88. 

Sir, I do not know whether it requires a Constitutional 
amendment or not. If it is required, I would say It II 
essential and it can be gone through. If it Is not required, 
an altemative solution must be found Immediately. It 
should not be taken easily as n Is merely a Private 
Mambar'. BiU. It Is not that only a Government BIH is 
Important and not a Private Member's Bill. Extremely good 
suggestions are coming forward through them. I have 
gone through. most of the Bills that h~ve been introduced 
today and earlier also. Some very good suggestions have 
come. I would request the Government and· the hon. 
Minister to realise the value and importance of Private 
Members' Bills that are introduced. Without thinking 
egoistically, if there are some very good Bills, the 
G~vemment can improve on them and then Introduce 
them as Government Bills. 

With these words, I congratutate Shri Sudhakar 
Reddyjl and request the hon. Minister to take it aerlously 
and try to solve the problems of the rural poor and rural 
masses by providing health-care facilities in the rural 
areas. 

{Tl1II7SIalionJ 

SHRI BACHI SINGH RAWAT 'BACHDA': Mr. 
Chairman, Sir, I would like to congratulate hon'ble member 
for introducing this bill because n suns both the time and 
the requirements. The Bill has been introduced under 1he 
provision made In article 47 of Directive Principles of 
State policy and I would like to quote that: -Duty of the 
State of raise the level of nutrition and the standard of 
living and to improve public healt~ The State shall regard 
the raising of the level of nutrition and the Standard of 
living of lis people and the Improvement of public heanh 
as among its primary duties and In panlcular, the State 
shall endeavour to bring about prohibition of the 
consumption, except for medical purposes, of intoxicating 
drinks and of drugs which are injurious to health.- Mr. 
Speaker, Sir, article 47 (a) should be added In this article. 
In the context of Constitution amendment bID which has 
been introduced, hon'ble Members demanded that a 
Primary Health Centre be set up in each village so 88 to 
protect the heanh of Indian Citizens. I associate myself 
with their sentiments. In .fact, the population of the country 
is more than 102 crore and It Is oommon knowledge that 
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majority of the populationUves in rural areas and out of 
that 26% population lives below poverty line i.e. they do 
not have much resources to think of any other things 
except two square meala a day. How then their economic 
condition can improve? There is lack of nutritious food. 
Arrangement for only roti is being made for them. It has 
to be seen as to how the Government carries out its 
rnponsibilities entruated to It in article 47 by the 
constitution makers. 

I would like to dwell upon the i88ue primary health 
centre to be set up in each village. I think it is not 
poaeIbie at present in the first stage. Primary Health 
Centres and Community Health Centres have been eat 
up at block level. Apart from that Ayurvedic dispensaries 
have been set up within the State. The basic health care 
facilitie, be strengthened in Rural Health Centres, 
Community Health Centres and Oi~rict Hoapitals. A aub-
primary health centre ,hould be aet up from Gram 
Panchayat level up to the Central level In the coming 
years containing all the facilltlea like ultrasound, blood 
analyaer, x-ray machine and requisite technicians. 
Similarly, for the distribution of medicines Pharmacies 
should be set up where medicines be made available 
free of eo&t. It will certainly solve the existing problem in 
the health\,sector in rural areas to some extent. The 
people of rural areas have to visit to an Ojha or quacks 
in helplessness. Despite efforts no control could be 
exerciaed on them. People have perforce to go to such 
persons for treatment who prescribe medicines wandering 
from village to village. This issue itself is very serious. 
Taking this issue seriously and keeping In view the 
requirements in the health sector, NOA Government 
decided to set up 6 hospitals on the tinea of AIIMS in 
the country. Uttaranchal was one such fortunate State, 
from which I hail too. Certain difficulties had cropped up 
In the way of setting up of such hospital in Rishlkesh but 
I would like to thank hon'bIa Minister that the Govemment 
Is pursuing it on the basis of the initial proposal. The 
Govemment should expedite the work in this regard. 
Common aliments like fever and other smaller diseases 
may be treated In the Health Centres of rural areas. 
Medicines are made available for them but people 
suffering from serious diseases have to come to Delhi. 
The people of villages can not go to big hospitals like 
Apotlo and Batra. If they go there, they have to sell their 
properties for it. That is why there is a need to open 
AIIMS-like hospitals there. The decision to open six AIIMS 
hospitals and upgrade six medical colleges to the level 
of AIIMS Is commendable. I would "ke quick progress be 
made In this direction. 

A new concept has emerged In the rural areas. The 
honorarium paid to Anganwadi workers was increued 
from Rs. 500 to rupees one thousand. At present 
Anganwadi workers would get rupees two and half 
thousand per month. Our government has also extended 
to them an insurance coverage of rupees fifty thousand. 
They have to perform various functions. Like Anganwadi 
workers, the Govemment of India implemented the village 
health workers scheme in the decade of 1990 and like 
the workers of Anganwadi they were also paid honorarium 
by the Government. All these programmes were 
discontinued over a period of time but preaently we ara 
providing money to NGOs ao that they can create 
awareneaa for AIDS and leprosy through publicity. This 
concept is prevailing in rural areas I suggest that the 
places where buildings for Anganwadi Centres are being 
constructed may be converted Into multi-purpose buildings. 
Mimstry of Health may co-ordinate In this regard 80 that 
they may be utilized for multi-purpOie work becaLIH they 
have their network in each village and each rural area 
may avail it. 

The most serious problem is that of purpoee. Grants 
are provided from the Centre to the States. Practically, It 
has been seen t.,. wherever machines and equipmantl 
are to be purchased, though purchasing Is made and aN 
the machines are installed in hospitals, but the posts for 
thle purpose are not created properly. I know that there 
is only one x-ray technician in a district hospital in my 
constituency In Uttaranchal. Each primary health centre 
has been equipped with machines because money has 
been sanctioned for this purpose. Purchaaing fs easy. 
The machines were purchased and Installed but they are 
rusted away for years together. The condition Is the same 
from wherever we get information. The condition of other 
equipments too is the same. Attention should be paid to 
this 80 that optimum utilization can be ensured. Machines 
are installed In rural areas, but the people visiting the 
health centres are told to get ultrasound done from the 
market at a cost of Rs. 200-300. Such health facilities 
should be provided to them there itself. 

I want to share one of my experiences and request 
Hon'ble Minister to consider it. The Hon'ble prese~t 

President was Chairman of TIFAC (Technology' 
Information, Forecasting and Assessment Council) 
institution in the Department of Science and Technology. 
A proposal was mooted In the discussion that besides 
setting up primary health district hospitals the concept of 
mobile hospital be implemented on experiment basis in 
place of meeting expenses on construction of huge 
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buildings for this purpose. The amount was sanctioned 
and a mobile hospital worth As. 60 lakh was started. It 
was placed on a big chassis of Tata and it was designed 
In Mumbai. A 10 KVA generator, x-ray machines, 
uIIraaound machine, blood analyser were installed on it 
and arrangement for distribution of medicine was also 
made. A small vehicle with doctor and team of staff was 
aIao provided along with it. Time-table for its movement 
wu scheduled and that hospital is functioning for 42,000 
patients in three districts. It was inaugurated by the 
Hon'ble President in 2002. It has examined about 42,000 
patients. Its charge is nominal. The regiltratlon fee is 
As. 10. One can get x-ray report instantly. Medicines are 
distributed through it. I have a prop088l that such mobile 
hospital should decide the dates for attending the patient 
of a particular area Instead of investing money on 
construction of hospitals. It is mentioned in article 47 as 
to what extent thie scheme can be extended to being an 
improvement in health of the people of rural areas. 

Besides this, there is Article 21. As the Hon'ble 
Member has mentioned article 21, therefore I want to 
dweU on it. It is a serious issue, It cannot be said that 
this subject has been raised by a private member. The 
Government should not he8itate in accepting a good 
proposal given by a private member. Article 21 provides 
for protection of life and personal liberty. 

{English} 

·Protection of life and personal liberty-No person 
shall be deprived of his life or personal liberty except 
according to procedure established by law: 

/TfBnsIIllion} 

It was mentioned when we were discussing Patent 
Law. The Supreme Court has held that to provide 
medicine at a cheaper and reasonable rate, to provide 
medical facility on reasonable cost comes within the 
jurisdictions of right to live. Thus, health had been included 
provision made under right to live. It has also held in a 
verdict of the Supreme Court. As far as article 21 is 
concerned, it is in the fonn of right and not as directive 
principles. Article 21 read with article 47 and artide 13 
guarantees fundamental rights. It is mentioned In directive 
principles that State shall have to make effort for that. 
Today we talk of providing reservation to women and 
about rural areas. The manner in which the NDA 
considered and drafted the bill is being considered by 

your Govemment. We extend our lupport to 1he 
Government on each such \slue. I think the Hon'bIa 
Minister will win the support of the whole House and 
every section of the House. Let thle bill be paaaad. L.ater 
on it will be amended In accordance with the 
circumstances that may arise in future. 

Mr. Chalnnan, Sir, I would like to make a few points 
with regard to drugs as well. Firstly, the allopathic 
medicines are out of reach of the common man due to 
their prohibitive costs. Life-saving drugs are even more 
expensive. Secondly, extensive research is being carried 
out in respect of Ayurvedic medicinea. There is a large 
market for traditional and herbal medlcinee in foreign 
countries and these medicines do not cost much either. 
Hence, we may promote plantation of medical herbl In 
rural areas to give a boost to herbal medicIneI. We ahouId 
consider waye and means to increue the production of 
herbs which can in tum be proceaed and marketed 
thereby enabling the common man to avail of effective 
and quality medicines at affordable rates. In thle way, we 
would be able to fulfil our constitutional responsibility of 
taking care of the medical needl of the rural citizenI. 

Minister of Rural Development, Dr. Raghuvaneh 
Prasad Singh comes from rural background and he has 
carried out good work. If the Ministry of health functlone 
in the same manner it would get full support from our 
side. I reiterate my full support for this Bill and conclude 
my statement herewith. 

SHRI RAMJI LAL SUMAN (Flrozabad): Mr. Chairman, 
Sir, the Constitution Amendment Bill, 2004 presented 
before the House by Shri Suravaram Sudhakar Reddy 
purports to establish primary health care centres equipped 
with basic medical facilities in each of the villages. I 
support this Bill. This is a topical issue. Not only is it 
important to hold a discussion in this regard, it also needs 
to be ensured that this discussion leads to requisita 
improvements In the health care syetem and that the 
rural divisions may feel that this govemment Is vigitant 
about fulfilling the medical needs of the people living 
below poverty line in rural areas. This message should 
reach these people through the government. According 
to Article 47 of Directive Principles of State Policy it is 
an obligation on part of the govemment to bring about 
Improvements in public health facilities. The clear 
implication is that it should be seen that no person 10181 
hie life due to non-availability of medical facilities. It is 
the duty of the State to ensure this but health care 
facilities are In a deplorable state at present. Our countrY 
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II being besieged by numerous new di8euea. As a 
coneeqwnce, the rnedIcaI and heaIIhcare facillliee needed 
by the people now a day are 80 eJCpeneive that the 
govenvnent sector is not able to provide coverage to 
them. As a result, people are forced to UI8 the aervicee 
of private hospitals. However, private health care facilltiee 
are too expensive to be within reach of the common 
man. Their economic constraints do not allow- them to 
avail of treatment from such places. Many poverty stricken 
people and people living In rural areas have to die 
untimely deaths becauee of non-availability of medical 
facilities. 

Mr. Chainnan, indisputably India is amongst thoae 
countries which have deplorable health services. The 
renowned phyaician B.N. Tanden, who was awarded the 
Padma Bhushan by the govemment had rued In a speech 
that five years eartier India was at the 124th position 
with regard to the standard of health services avaHabie 
In the country and now It has fallen to 129th position. 
Eighty percent of the population of our country resides in 
the villagee but less then ten percent of health services 
are availabie for It. Our country has an average ratio of 
one doctor for every 2500 people. The state of primary 
health centres in rural regions is such that there are 
neither any arrangement for examination of patients nor 
are any x-ray machines or specialists available in such 
centres. Doctors also rarely visit such centres. The 
situation is execrable. The Minister of Health is also 
present in the House. A few days ago his statement was 
pubIIehad that only 20 percent people in the country have 
acceaa to health servlcee In the country. " we make a 
comparative ..... sment we will see that the value of 
annual production In America Is 11887 billion dollars 
whereas It is only 691 billion dollars in India. It means 
that the per capita Income in America Is 41~ dollars 
whereas the per capita IACome in India II 620 dollars. 
What I mean to say Is that the average per capita income 
in our country Is very low due to the magnitude of 
population. I would like to assert that the Increasing 
population In the country and the problems regarding the 
health services in the country are correlated. Hence, this 
lISus also needs to be addressed. 

Mr. Chainnan, India spends very little on health 
services when seen in comparison to ttwreet of the 
wortd. We wish to compete with America and Europe but 
the per cap1t4 expenditure on health services in America 
is 4877 dollars whereas it is on 24 dollars In india. 
America spends 14 percent of its GOP on health services 

whereas the coneapondlng figure In India Is 5 percent. 
Our neighbour NepaJ apends 5.2 percent of iI8 GOP on 
health services and the per capita expenditure on health 
services in Srtlanka is 30 dollars. What I meM to say is 
that unless the Govemment accords priority to health 
services and makes a large allocation for h .. 1th services 
under the budgetary provisions, I don't think we would 
be able to give a fair deal to the large population of the 
country. 

Mr. Chainnan, Sir, let us take a look at the situation 
prevailing In the States. The Minister of Rural 
Development, Dr. Raghuvanah Prasad Singh is preeent 
here. There are some astonishing facts. The rate of 
expenditure on health services at the nation,1 level Is 
merely Rs. 187. Goa 18 a smaH State with low populations. 
Hence, the expenditure on health services In this State 
is Rs. 1081 and the State to which Mlnllter of Rural 
Development, Dr. Raghuvansh Prasad Singh belongs, 
expenditure in this regard amounts to Rs. 50 only. In 
Uttar Pradesh It comes to Rs. 83. It Is dHflcult to 
understand how the govemrnent proposes to be able to 
save everyone's life or bring about an Improvement In 
the state of health services or enable the people from 
poor communities to get treatment keeping In mind the 
figures quoted above. 

The Union budget allocates 1.3 percent amount tor 
health services. Hon'ble Health Minister Is sitting here; 
as per National Health Policy for the year 2002, we were 
committed to Increase budget expenditure on health 
services. But that has not been increased. I want to say 
that the more we demand to increase expenditure on 
health services, the leIS it becomes. The expenditure on 
health services of State as well as the Centre for the 
year 1992-93 was 3.12 percent of the Government 
expenditure, It decreased to 2.99 per cent in the year 
2003-04. We should have spent money on health 
services on priority basis. Health services should have 
been given top priority by the Govemment. But the 
amount was decreased instead of being Increased In 
budget. I think, It is definitely a matter of concem. 

• Efforts were made in this regard in different manners 
from time to time. When Shri Rajnarayanji was Minister 
of Health in the year 19n, he launched 'Jan Swasthya 
Rakshak' progIWM18 and 323197 Jan Swaslhya RakshakB 
were appointed in 6 Iakh districts and they were paid 
honorarium of As. 50. Hon'bIa Minister of Health must 
mention It during his reply. They have been agitating and 
they did not get the salary of Rs. 50 for yea.. and now 
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the Government have discontinued the Icheme. The 
honorarium could not have solved the problem related to 
health. Deepite thie the scheme was discontinued. 

Mr. Chairman, Sir. at present we have one health 
lub-centre in the country for rural population of five 
tho ..... nds. Total number of such sub-centres is 1.45,980. 
One health centre is set up on every six sub-centres, the 
number of which at present is 22842. One community 
health centre is set up on every four primary health 
centres, the total number of which is 3034. And 
community health centre means a small hospital having 
the capacity of 30 beds. 

Mr. Chairman, Sir, the population of the country is 
more than 100 crore and the number of community health 
centres or the hospitals having 30 bed capacity is 5479. 
Having addad the number of bed in other hospitals the 
sum total is 3,80,000 beds. Ramdasji, the country having 
population of 110 crore and 80 percent of Its citizen 
residing in rural araa. . .. (/ntslTllplions) 

/English} 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. AMBUMANI RAMADOSS): The State 
Governments should look into that. 

SHRI RAMJI LAL SUMAN: I am not discussing with 
you that thing. Finally you are responsible. 

{T1WISIa1lon} 

The people should be helped. Every maner cannot 
be avaded on the plea that health and education are 
State subjects. If epidemic or any other disease spreads 
in a State and medicines are unavailable and thousands 
of people die, wiN. the Central Government do nothing? 
The question can not be evaded on the plea that it is a 
State subject. It is correct that health and education are 
State lubjects. But flnaUy It is the Union Govemment 
who has to save the life of the people. . .. (/ntrmupllons) 

{English} 

DR. ANBUMANI RAMADOSS: I do not want to 
disturb the hon. Member. BaslcaMy health II a State 
subject. The Central Government complaments and 
supplements the efforts of the State Govemments. Evan 
though for aU the health parameters and health conditions, 
the Central Govemment is Blso responsible, I would just 

like to point out to thehon. Member that we supplement 
the efforts of the State Governments. The State 
Governments haVe to take up more responsibility. , am 
going to respond by stating the figures and statistics to 
&how the extent of participation of the Central Government 
and the State Governments. 

{Tl7lfl8lslion} 

SHRI RAMJI LAL SUMAN: Mr. Chairman. Sir, I know 
what are State subjects and Centre subject In this federal 
structure of Govemment. State Govemments have their 
own economic limitations. They have limited means. 
Ramadaaji, the Issue of my speech is that better health 
faciliti. would not be provided to the people untO the 
Central Government extends requisite help to the State 
Govemment. There are lots of State Govemrnents that 
do not even have funds to pay the balarvis to their 
employees. I mean to say that we wi. not be able to 
30lve such big problems until you take such Issue 
seriously and take initiatives to strengthen health servicel. 
This issue can not be abandoned on the plea that It Ie 
a State subject. Law and order Is also a State subject, 
Would the Union Government do nothing on the plea 
that it i8 a State subject at the time when Naxallam Is 
thriving and people are being killed . ... (/nt.mJpllons) Mr. 
Chairman Sir, in my opinion, Govemment of India need 
to pay more a"ention. 

It is true that Govemment of India has launched 
Gramin Swasthya Mission Scheme and has announced 
to spend Rs. 8 thousand crore on it. The most important 
thing is that the facility that should be made available by 
spending the amount on health seMen has not been 
made available. The arrangement that should have been 
made, has not been made. The amount spent Is not 
being properly utilized. As I have said earlier, heaHh 
centres are opened but there are no doctor in them, no 
nurse and staff go there. The medicine provided to them 
are sold in the market. The medicines made available to 
patients are spurious. Besides this, required equipments 
ara not there. There is no expert there. As a whole, wa 
can say that the health service being provided in rural 
area are not provided to common people. People have 
no trust in health services provided by the Govemment. 
Private services are so expensive that common people 
can not aHord them. When someone is admitted in 
AppoIIo or Excorts hospital, he has to spend Rs. 4-5 
lakhs after admission in a way as If he were spending 
RI. 1 ()()"200. The people residing in vllag88 are compelled 
to sell their land, take loan to save their life. The treatment 
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has become so expensive that one hu to take loan 
even from his acquaintance, what to talk of hi_family 
members. New dlseas .. have come up and treatment 
for them have become expensive. I mean to say that the 
people living in rural areas are medically insecure. They 
need to be helped more. 

Reddy Saheb has introduced a good bill, I thank 
him. I expect the Govemment to take effective inltiatlv .. 
after discuasing with the State Govemments. As I have 
told earlier that State Govemments have limited economic 
means, the Government of India should extend its 
aaaisWlce in It. Health services need to be strengthened 
more. 

{English] 

SHRI B. MAHTAB (Cuttack): Thank you, Sir, for 
aHowlng me to speak on a very important topic which 
our hon. colleague, Mr. Suravaram Sudhakar Reddy has 
brought as a Bill, though a Private Member's Bill, 
attempting to have a Constitution Amendment, especially 
to Include a specific provision in the Directive Principles 
of State Policy as 'article 47A', stating that: 

"The State shaU set up one primary health centre in 
every village with all basic medical facilities.· .. 
In the Constitution, as has been stated in the 

Directive Principles of State Policy, this is a Direction 
which all State Govemments including the Centre should 
strive for and try to achieve. It is not a wishful thinking 
of the Founding Fathers of the Constitution, rather these 
are certain things which a popular Govemment should 
always try· to achieve to provide these provisions. This 
provision should be made for the betterment of the people 
at large. In that respect, a number of provisions which 
have been mentioned there in case of providing dignity 
to women, providing education to the people, providing 
health care to the people, to have better labour relations 
In the society, various aspects which, of course, In certain 
aspects also are apart of law but here, the Direction is 
that these principles should be achieved. This should be 
our goal. These are certain specifics which the nation 
should strive to achieve. In that respect, In article 47, 
apeciflcally a Direction Is there, which says: 

·Duly of the State to raise the level of nutrition and 
the standard of living and to improve public health.· 

These are the three major aspects in article 47 where 
It has been very categorically stated In the Constitution: 

"The State shall regard the raising the level of 
nutrition and the standard of living of Its people and 
the Improvement of public health as among lIB primary 
duties .... 

It will be the primary duty. Here, raising the standard 
of nutrition not necessarily confines Itself to the MlrMy 
of HHIth. It also comes under the Department of Women 
and Child Development also, which cornea under another 
Ministry. But in thll, of course, there Ie a major aspect 
because the addition of article 47A confln .. itaelf to the 
opening up of primary health centr. In diHerent Village 
Panchayats. The focus Is to provide better health care In 
rural areas. There also, it further says: 

.. ... and, In particular, the Slate shan endeavour to 
bring about prohibition of the conlumptlon except for 
medicinal purpoees of intoxicating drinks and of drugs 
which are injuriOUS to health.· 

With this, hon. Member, Shri Reddy, wanta to add, 
which I had read out earlier: 

"The State shall set up one primary health centre In 
every village with all basic mecilcal facilitiea,· 

What do we understand by -an balic medical 
facilities?" These facHlties should be available in a Primary 
Health Centre. As far as I remember, the planning of 
having the Primary Health Centre started In the Second 
Five Vear Plan. At that time, the Block Development OffIce 
was at an initial 8tage. It waa, of course, a contribution 
of the First Plan. It was In the mld-5Oa or In the later 
part of the 50s that the Primary Health Centre Idea waa 
evolved saying that medical facilities should not be 
confined to the urban areas, sub-divlslonal ..... or district 
level areas. It was felt that It should also go in with the 
development procesa. It waa 80 because we have a large 
number of developmental activities in the vlDagea. It was 
felt that at least there should be one Primary Health 
Centre In a Panchayat Samlti or a Block DevaloprMnt 
Agency. It was called as the Community Development 
Project. Certain areas and certain number vBlage' were 
demarcated saying that thele were the Community 
Development Areas and in each Community Development 
Area, there should be one Primary Health Centre. It waa' , 
al80 felt that at least one medical oHlcer, an MBSS 
Graduate, should be posted there; a pharmacist should 
be posted there; staff nurse and other support staff, para-
medical staff should also b8 there, There, blood testing, 
X-ray machine and other instruments should also be 
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provided. Further each medical officer was also provided 
with a vehicte so that he could go around the area. At 
the time of necessity, he could transport the patient to a 
sub-dlvisional level medical institution or to the district 
ilWtitutton, If not to the maJor medical college which is 
aIluatad mostly In a bigger city. So, the idea was to 
provide medical facilities. Of course, the hon. Minister 
has Intervened In-between and said that is a State subject. 
I will come to that a little later. Yes, it is a State subject. 
But when we are discussing this, we cannot shrug off 
our responsibility either .. 

Sir, we all know what has been done within the last 
tS months under the able leadership of the hon. Health 
Minister. A lot of changes have taken place and will be 
taking place in future also. I have that much of faith In 
him. But a lot more attention is also required. He has 
visited a number of States including our State, Orissa. 
Specific direction is being given. A focus on rural health 
care is also being made. But, at the same time, I would 
like to say that the State is failing. It is failing not only 
in the health sector but also In other sectors. It is not 
that the State Govemment alone is failing. The State, as 
an apparatus, is failing. It is failing in the education sector. 
It is failing in providing urban amenities. It is falUng In 
the health sector. The State, as an apparatus, is failing 
after 57 years of Independencel This is the impression 
of an right-thinking citizens of this country. Whenever we 
go to any public' utility service centre, we see that a 
citizen does not get that much of care and attention 
which he is supposed to get. The founding-fathers of the 
Constitution, while enshrining it in the Constitution, had 
given a pledge; the freedom fighters during the struggle 
for freedom had given a pledge to this country. But, as 
I said earlier, the State, as an apparatus, Is faHing. What 
should we do, not only as representatives of the 
Parliament or of our constituencies but as conscious 
citizens of this country? This is an awareness which is 
slowly dawning upon most of the citizens of this country. 
What should we do? A remarkable attempt was made 
during the last Govemment when S.fVS ShikBhB AbhiyM 
was taken up. Of course, It is a State subject. Prtmary 
.ducation, for Instance, Ie purely a State subject. Wo 
have made a commitment to the MiRennium Development 
Goal of United Nations. When we see that a large part 
of our society do not go upto the school verandah, they 
do not get education at all, that' has a cascading effect 
on the society as such. Wisdom dawned on UII and a 
apecIfIc cess was Imposed by the UPA· Govemment to 
finance .that project. We have dIsc .... d It earlier on 

different oocasions that aome As. 5,000 and odd CftHW 
have been collected which ia now being utIIIeed for s.n. 
ShiIttIhII AbhiyM. Can I suggest the UPA Government 
and aIIo the hon. Minister for Health? can we not have 
another type of a cess apeciaIIy? Can we not have a 
Ssrvs Sw"s/hys Abhlysn .ncomp .... ng the whole 
country? 

17.52 hr •• 

[SMAI VARICALA RADHAKRISHNAN In Ihtl chtIIIJ 

As we have Ss,.,. ShIksIItI Abh/ytIn, can we not 
have a Sarvs Swll$/hytl Abhiytln which can be financed? 
Cess is one aspect. As two per cent cess has been 
imposed with the Income Tax, similarly some innovative 
idea can also come up. Some funding system other than 
the usual budgetary allocation can be evolved. Some 
money can be specifically put separately and utilised as 
SaI1ltl .Swll$/hytl Abhlysn. I would eamestly request the 
Govemment that please look into this aspect also. At the 
same time, I am also reminded that you have a National 
Rural Health Mission and it is now being Implemented in 
18 States of which eight are EAG States-Uttar Pradesh, 
Madhya Pradesh, Orissa also is one of that including 
Bihar, Rajasthan, Jharkhand, Chhattisgarh and Uttaranchal. 
Similarly, eight North-Eastern States are also there. These . . 

18 States, including Jammu and Kashmir and Himachal 
Pradesh, should get your specific attention. I am not 
doubting that you are not putting specific attention but I 
would request that more than specific attention should 
be given to these States. These States lack many things, 
specially, in the health sector. Actually, during my school 
days in the village, the amount of medicine that was 
available, and the number of personnel who were there 
in the hospital, in the primary health centres are not 
available today. Population has grown; problem has grown; 
number of diseases have grown; market has also grown; 
and the number of medicines have also grown but at the 
same time there is lack of personnel. Medical colleges 
have grown, number of doctors have grown. 

But, at the same time, there is a mismatch. We do 
not have adequate number of doctors. When we think of 
having more number of hospitala, there initial idea is to 
have a doctor. How can we have a primary health centre 
without a doctor? For the last &Ix decades, the expansion 
of health sector is being contemplated upon this concept. 
During the tenure of Shri Rabi Ray, when he was the 
Health Minister in the late 70s, he said that we should 
have a barefooted doctor .. in. China. We will have a 
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sWllSlhpk8nni who can at least come to the help of the 
needy patient or to the needy people in the rural are ... 
Subsequently, in the late 80&, that project wa totally 
abandoned. It i8 being revived, and I ahoUid congratulate 
the MInister that, with thie Accredited Social Health ActIviat 
which he has named it 'ASHA', he has given a great 
hope to the people. 'Asha' is the other name of hope. 
He or she will travel in to the villages, to the remote 
areas, to the tribal areas and to the inacceaslble ....... 
This Is the impression; this Is the attitude In which he 
will attend to a certain marginalized sections of the 
population. Actually, a lot of things depend on that very 
person, and the SUCC888 of this project wiD depend on 
the recruitment of the trainee or on his or her dedication 
towards the people for whom he is appointed to serve. 
Basically, health sector is such a sector where It can 
only succeed if there is a sense of dedication, then only 
health sector can provide support for the development of 
the society. I would say, with these words, that the 
concentration of the National Rural Health Mission is to 
develop the infrastructure. Buildings have been created; 
x·ray rooms have been erected; and wardrooms have 
been constructed. In Orissa also, to a great extent, we 
have achieved that. But the basic problem which comes 
up Is of lack of personnel. In Orissa, the other day, I 
came across a Report that the Government Is short of 
1884 medical doctors in Orissa today. At the same time, 
the Medical Council of India (MCI) Is hell·bent; It win not 
aRow more seats. I do not understand. The SCB Medical 
College of Cuttack Is more than 70 years old. It is one 
of the oldest Government Medical College in the Eastern 
India and a number of doctors who have studied there 
are now serving not only in this country and AIIMS but 
also abroad. Today, Orissa is endemic in child mortality 
rate. It is one of the highest child mortality rates In the 
country. Through it has come down within the last three 
years, yet still it is the highest. We need more number 
of pediatricians. I said the other day that a person who 
goes in for Post·graduation In Pediatrics, the State 
Government of Orissa has made it mandatory that if he 
wants to go in for Post·graduation after MBBS, has to 
go and serve for at least three years in the remote KVK 
districts. After serving there for three years, then only he 
can be qualified to sit in an examination for Post· 
graduation. After serving there for three years, he gets 
qualified for Post·graduation and opts for pediatrics. After 
completion of 10 months study, MCI is repeatedly sanding 
letters to throw theM students out. 

".00 hrs. 

Sir, I had drawn the attenlton of the hon. Minister to 
thie matter during the last Budget SeuIon. Though an 
inquiry team had gone there in November lut yur and 
pointed out certain deficiencies, again after the Minister's 
Intervention, a committee went there In the month of May 
and they have seen that all the deficiencies have been 
rectified. But to our surprise, In the month of July, again 
they got a, letter aslclng them to first throw out these 
students. Whm ie the intention of the Medical Council of 
India? 

SHRI BRAJA KISHORE TRIPATHY (Purl): The 
intention Is to get money. 

SHRI B. MAHTAB: So, I would, once again, request 
the hon. Mlnlater to Intervene In this matter. Nobody will 
misunderstand him and he will be doing a great service 
to the people of Orissa. They wHl be very grateful to you 
because thll does not pertain onfy to some students of 
that particular year, but It 18 a concern about the attitude 
as to how you look at the problems. Thla II the situation 
as It II happening In our State of Orl... and It Is 
happening In other States also. 

I 1m not pleading for private medical colleges. But 
the point is, today we have • number of medical coneges 
both In the Govemment sector as well as the private 
sector. The private sector should also be encouraged, 
but they should be Issued apeclflc guidelines. At the same 
time, can we do something to stop the MBBS graduat .. 
who are migrating, going outside this country? They are 
getting the help and support of the society and of the 
nation, qualifying themselves to serve the people and 
then go out to help their families and serve another 
country. It does not help our country in the longer run. 
It was called brain drain in the 1960s and 19705. Can 
we do something to atop this, discourage thll? 

While traveiling in those three undeveloped a,e8l, 
namely KBK districts, 0' undeveloped Orissa, we see that , 
basic amenities are lacking for a doctor. A doctor needI 
• habitable accommodation, with 24-hour water supply, 
24-hour electricity and when he wants to do certain t .... , 
at least, those facilities should also be provided to him. 
Of course, all this needs money and the State 
Government does not have that much of fund to provide 
all these facilities. I think, when the consciousne88 is 
rising in the society at large, more attention should be 
given to enhance the budgetary support to the health 
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sector both in the Centre and also in different Statea. At 
the same time, we should also encourage the private 
sector to provide heatth services and the Government 
should Issue them certain guidelines that private nursing 
homes should not only serve the people who pay, but 
they should also provide certain beds, certain wards free 
of cost to the needy people. 

Finally, I would like to say that the idea that has 
been put forth in this Bill is a very wise idea, but it 
needs a lot of financial support. With these words, I 
conclude my speech. 

·SHAI M. APPADURAI (Tenkasi): Mr. Chairman, Sir, 
an amendment to the Constitution has been mooted by 
my esteemed colleague Shri Suravaram Sudhakar Aeddy 
to make the responsibility of the Government to ensure 
health care facilities in rural areas as a duty of the 
Governmenl I welc:ome this Constitution (Amendment) BUI 
being discussed in this House in the form of a Private 
Member's Bill. The amendment aims at setting up Primary 
Health Centre in every village with all medical facilities. 

A free-verse poet in Tamil said, "we won freedom at 
midnight; and it is yet to dawn". Even after 58 years of 
Independence the life of the poor rural m8S898 is yet to 
brighten up and shine. Health care is still beyond the 
reach of rural poor, urban slum dwellers, remote tribal 
region poor and people living in small hamlets. I am not 
here to throw blame on anyone. Consecutive govemments 
have all failed to concentrate on this area. It Is a hard 
reality. 

Sir, 60 per cent of diseases are ,due to water and 
air pollution. We are yet to provide safe protected drinking 
water to all our villages. So is the state of affairs in 
housing, sanitation and conducive atmosphere for disease-
free healthy life. 

Proper education, health care, infrastructure for 
econom~ development are still not available fully to the 
people from the rural areas. Whether Governments are 
putting their head and heart into it is still not clear. 
Sanitation and medical facilities must not elude rural poor. 
There is one more thing. It is more important to take 
preventive measures than to treat diseases after Its 
spread. The menace must be curtailed. They must be 
nipped in the bud. That is why, great Tamil Sanit Poet 
Thlruvalluvar said: 

"Nlli Mild; no; mudhsl nlllldi IIdhan 
Val nllsdi vaippan ssysl.· 

·Translation of the speech originally delivered in Tamil. 

It means, it Is prevention that is more Important than 
diagnosing and treating a disease. Thousands of orores 
of rupees are spent on defence. But how many per cent 
is spent on defending people from dlseaaes is stlJI a 
question. I urge upon the House to ponder over thta. 

We won freedom In 1947. We gave ourselves a 
Constitution in 1950. What does Article 47 states in the 
Directive Principle of State Policy? ConstlMion makes 
health care the responsibility of the Government to regard 
Improvement of public health as its duty. But what is 
happening today? I do not want to apportion blame on 
any Government. 

Now the time has arrived to come together and to 
unanimously adopt this Constitution (Amendment) BHI to 
insert Clause A in Article 47. I wish we pass this BiU 
cutting across party lines. 

What do we witness in Government General 
Hospitals? If doctors are there, medicines are not there. 
If medicines are there, nurses and other' staff are not 
there. If both are there, proper treatment is not there. 
This is what people say In Tamil Nadu. I think this is the 
sorry state of affairs everywhere in the country. 

In our country, 96 per cent of the doctors live in 
towns and cities. Meanwhile, 63 per cent of our Indian 
population live in villages. But we do not find doctors 
prepared to go to rural areas. We do not get adequate 
number of doctors to work in Aural Health Centres. 
Medical facilities and even medicines are not available 
there. Even in CGHS Dispensaries in the Capital, the 
same situation is noticed. Recently I have taken It up 
with the Health Minister personally. 

It is imperative that we ensure medical facilities to 
the rural masses. We have Medical Centres at every 
Block level. But it is necessary to have Primary Health 
Centres in every village. 

People living in remote village do not have basic 
health care facilities. Ordinary citizens, common people 
living in deprived conditions do not get health care at 
affordable costs. Now-a-days, we get some financial 
assistance for treatment heart ailments from the Prime 
Minister's Aelief Fund. Only few people manage to get 
this help and assistance. But many a men in rural areas, 
in the absence of public health facilities are forced to go 
to private clinics and hospitals that fleece these helpless 
people. Most often, it is beyond the reach of common 
people to get treatment In private hospitals. 
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It is only because the Government has failed in its 
duty to provide public health facilities, private clinics and 
hospitals have a mushrooming growth. Multi-storeyed 
hoapItaIs demanding exorbitant rates for medical treatment 
are on the rise in the private sector. Govemment General 
Hospitals are facing closure for lack of facilities. 

Private hospitals find it a lucrative business than 
running a star hotElI. Exorbitant rates beyond the reach 
of deprived sections make them prohibitive. Ordinary 
people are left to fend for themselves. It is only the 
callous and irresponsible approach of the State 
Govemments that has led to this situation. Same kind of 
treatment attracts different charges. The costs vary from 
hospital to hospital. So, naturally the deprived claseea 
and rural masses go to the quacks. 

Thanlhai Periyar, the great rationalist leaders, through 
his dedicated campaign, took efforts to wipe out 
superstition and blind faith in the minds of the people of 
Tamil Nadu. But the people there seek to go back to the 
medieval ages. Temples, rituals, pseudo-sanYBlis and 
quacks are approached for medical treatment. It is only 
because of non-availability of proper and affordable public 
health system, the time clock has been put behind there. 
I would like to draw the attention of this aug~t Hou_ 
to come with a remedy to put an end to this sorry atate 
of affairs. 

Some time back, I was amazed to see a procession 
taken by medical students on the streets of Chennai 
raising slogens that new medical colleges must be clO&ed 
down. On enquiry I found out that Govemment jobs are 
not forthcoming and so they resorted to that agitation. 
On the one hand, in the rural areas doctors 818 not 
available. On the other hand, recruitment is not thera. 
What a contrast it is? We find dearth of doctors in rural 
areas. On the contrary, there is a demand not to open 
new medical colleges. 

If we go round the world, we cannot see any country 
without Indian doctors. Even in the so-called super power, 
America and in many European countries we find many 
Indian doctors. Government spends from Its exchequer 
at least As. Five lakh per medical student. ConsIdering 
the current price trend, it could be more than Rs. 10 
lakh to produce a doctor out of a medical coUege. 

Are they educated to be put on brain-drain? Whose 
fault It Is to force these doctors to go abroad when we 
have not met our requirements for doctors? We find 

advertisements 1n dallies almost everyday that are luring 
our doctors and nurses to seek jobs abroad. Do we plan 
enough to strengthen our health care system? The Central 
Govemment cannot Ignore its responsibility citing the 
reBlon that health Is a State Subject. We must strive to 
take public health care to rural areas. 

Every vinage needs to have a Primary Heabh Centra 
with all medical faciUtle8. We have made new strldee In 
scientific advancement, especially In 1he field of medical 
sciences. We have modem equipment to determine au 
even before birth, even in embryonic stage. We have 
even advanced facilities to correct and remove unwanted 
growth in the foatua. But have we ensured that th888 
scientific advancements reach the rural people? 

Such advanced medical facilities are for beyond the 
reach of our poor villagers and thoee who are in the 
lower strata of the society. Have we provided total medical 
facilities to the working class people? This Constitution 
(Amendment) Bill proposea to eneure medical faciliti .. to 
the deprived sectlone of the society. This Bill makes It a 
responeibility and a duty imposed on the Government 
concerned to provide medical facilities to d the people 
In the rural areas. 

Today, both the Centre and the State Govemmentl 
ara buay in promoting privatlsatlon in education, health 
care and rnec:Iicine, traneport, oommunlcallon and providing 
infrastructure for economic development. We want to 
ensure a Government that works. The ideal. and 
principles behind our fr.edom struggle to win 
independence from the colonial ruI .... must not be given 
a go by. I feel being pro-privatisatlon Is against the 
princip1e8 of freedom struggle. 

Our hon. Union Health Minister Dr. Anbumanl 
Aamadoss is doing a good job. He Is putting in lots of 
efforts to take advanced health facilities to various States 
and to rural areas. I wish his efforts succeed. Pasaage 
of this Bill would help strengthening public health facilities 
in villages. 

By way of Inserting Article 47A in our Constitution, 
making it a part of the Directive Prlnciples of State POlicy, 
this would be made a duty of the Govemments both at • 
the Centre and the States. With this, the State 
Govemment can be impressed upon to focus creating 
health care facilities in rural areas. I hope every village 
can have proper health care. Expreaalng my support to 
this Bi", I Conclude. 
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BUSINESS ADVISORY COMMITTEE 

Seventeenth Report 

{Eng/ish} 

SHRI PAWAN KUMAR BANSAL (Chandigarh): Sir, I 
beg to present the Sevent .. nth Report of the Busln ... 
Advisory Commm ... 

11.18 h .... 

CONSTITUTION (AMENDMENT) BILL, 2004 
(Insertion of new Article 47 A)-con/d. 

fTmnslslion) 

SHRI JAI PRAKASH (Hiaaar): Mr. Chairman, Sir, the 
ConatItution Amendment brought by Hon. Reddy Saheb 
Ie very good. Provisions regantng health aerviCM ...... dy 
exist under Article 47 of the Constitution but the,. are 
many shortcomings In the health servicea being provided 
in rural areaa. Hence, I thank him for bringing this 
.... ndment and for initiating comprehenalve dllCUSIIon 
in this regard In the House. I would like to place a few 
suggestions for consideration of the hon. Mlnlater. For 

. the last decade the Central Government and the State 
Governments have adhered to the slogan of ·Suti 
Shiksha, Sastl Chlldtsa-, It 18 my auggestlon that medical 
treatment should be provided for free. Free treatment 
Ihould be provided for the least of III.,.. as well as for 
the moet serious of dlaeaaes. It is regrettable that even 
after 58 years of independence the rural poor and the 
farmers lose their lives because they do not have acceaa 
to treatment and medicines. 

It Is my submission to the hon. Minister that anhough 
primary health centre and community health centres are 
established but no doctors are available to provide 
treatment in the said centres. There are machines but no 
operatora. A Primary Health Centre may have an 
ultrasound machine but the doctors tell the patients to 
get the uitraaound and X-ray done from aome c>ther place. 
Thle is not an affordable option for. the poor. Villages 
should have good doctors who .. proper care of their 
patients. 

I belong to Haryana. I am aurpriHd to find that 
doctors who are poeted In villagea open private clinic8 In 
cItie8 after a while. It is my aubmilsion that Govemment 
should make it mandatory for doctors who have got thalr 
MBBS or MD degrees from Government hoepItaIa to I8Mt 
a fixed tenure In the villages taUlng which they would not 
be permitted to open their own hoapltala. They leave the 
villages and open their own ~ and the policy of 
the Government Is held to be of no 1ICCOlI'1t. Mulli-purpoee 
health workers should be appointed for the vIIIagee. There 
should be one ANM In each of the areas having a 
population of leas than two thousand. 

The death of mother and child during delivery due to 
lack of medicines or becal.B(. .>f contacting aeptIc Ie a 
common occurrence In villages. Hence, there should be 
one ANM working as midwife in every viUaga to stop the 
deaths of women at the time of delivery, If you peruse 
the records you will find that in moat cases death of 
poC'r women In villages occur during delivery. These 
deaths occur because these women do not get the 
required medical facilltlea during delivery. Hence, one ANM 
should be praent in each of the vllagea. Whe,. the 
villages are very small one ANM can cater to two villages. 
It should be made mandatory for the ANMs to stay at 
the villages. If they do not live in the villages their 
appointment would have no meaning. You Initiate many 
programmes. Malaria is a big problem in the country. 
During the monsoon season, a lot of sludge forms in the 
villagas where mosquitoes breed in large numbers. These 
mosquitoes are the carriers of malaria. Jhuggl-jhoprls are 
not keep hygienically clean. The Union Government should 
provide DDT powder In each of the vlnagas as It used 
to provide urtier. I know that It is not avaDable In viHages 
any more which Is why n Is not sprinkled around the 
Jhuggl-jhopria. Ten years earlier DDT used to be sprinkled 
every seven days allover the villages. This practice is 
no longer foHawed. 

The whole country is concemed about the state of 
health aervicea. The use of pituitary Injectlona Is prevalent. 
If a buftalo does not give milk It Is given this injection 
and It Immediately starts producing milk. It Is very harmful 
for humans. If it la Injected into a vegetable such as 
lauld (bottIe-gourd) It grows by half a foot In one night 
but It Ie harmful for health. You should investigate this 
matter. It Is my auggestion that a ban should be put on 
use of this Injection. This Injection should be provided 
only to people who need It for their cattle. It should not 
be used to grow vegetablea. It is misused for many other 
purposes theae days. 
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Let US come to NGOs. It is a good thing that NGOs 
run schamea. There are many .NGOa, which receive fundi 
from your schernea. They only implement government 
programmes. The common man derives no benefit from 
them. Multipurpose health schemes should be given 
encouragement. Optimum use should be made of 
multipurpose health wortere. Many NGOs, are functioning 
in Haryana. They have only set up offices. They are 
more concerned about AIDS and other big diaeases. They 
have made a register for the common people. They stake 
out at bus-stands. Would they be able to figure out the 
profits and losses? The poor persons, especially the smaH 
farmers and the labourers are not getting any benefit. 
The Bill that has been Introduced through the private 
members business is an extremely Important Bill. In a 
democracy, the Union Government and the State 
Govemments have different responsibilities. The Union 
Government should issue guidelines to the State 
Govemments in this respect from time to time even 
though the matter falls under the jurisdiction of the State 
Government. The medicines provided by the Union 
Government take a long time in reaching the States. 
Many times the medicines are received after their expiry. 
Medicines should be sold before their expiry dates. 
Medicines for Malaria, TB and AIDS etc. are distributed 
for 'ree in many places. There should be a monitoring 
mechanism regarding the sale of such medicines. The 
Union Government should keep an eye on the agencies 
through which these medicines are sold in the villages. 
Anybody found guilty of wrongful conduct should not only 
face disciplinary action but should also be punished. 

Adulteration has become a big buslne.. In the 
country. Cheap medicines are available as a reautt thereof. 
The Union Government and the State Governments 8e11 
medicines. Many 'actories manufacturing IPUrioua drugs 
are unearthed. Stringent measures should be adopted to 
stop the manufacture of spurious drugs. Take the example 
of adulterated petroleum proclucfs. If kerosene is mixed 
with diesel, It ruins the engine. If a human being is given 
spurious medicines it would cause economic 1088, harm 
the physical well-being of the person and be detrimental 
to the interest of the country as a whole. It is my request 
to the hon. Minister that strict action should be taken 
against companies that manufacture spurious drugs. 
Stringent laws should be made in this regard. Laws 
against adulteration should be as stringent as the laws 
regarding dowry and rape and these laws should be 
enforced strictly. Persons who manufacture spurious drugs 
should be sentenced to 20 years of Imprisonment. I would 

not say that such persons should be hanged but they 
should be imprisoned for 20 years because their actions 
are harmful for the country. Spurious medici ... C8'--
untimely deathS as negative reactions take place In the 
body. There should be provtalon to keep such people 
imprisoned for life. People have made medicine a 
buaineaa. You may conduct a survey In this regard. You 
will find that people who manufactul'8 spurious medicines, 
are prospering. TheIr factor\ea are running In profit. Thetr 
miaaion is to 8811 spurious medicines. They 1811 these 
medicines at cheap rates and the poor get taken in by 
them. h Is mainly the simple villagers who are harmed 
by such medictnea. They do not know What Is written on 
the prescription. They take whatever Is given to them 
unquestioningly. " the poor, the vlHagera are to be kept 
away from harm then a atrict control hal to be kepi on 
such factories. The laws should be enforced atrictly and 
there should be provision for punishment of the guilty 
persons. 

Lastly, I would like to draw the attention of the 
Minister towards the fact that the ANMs or doctors 
appointed In community cantrea or primary health central 
do not account for much. Beds should be provided In 
such centl'88. Primary health centres have one or two 
beds at the moat and sornetlmea not even that. " you 
visit a community centre In a village you will find that It 
hardly fulfils Its purpoee. It Is locked up by four In the 
evening. If a patient goes there at night the doctor telle 
him that neither medicines nor x-ray machines, or, 
ultrasound medicines are avaHabie In the place and the 
patient Is advised to go to a private hospital. Private 
hospitals are too expensive for the poor. A poor person 
II forced to take expensive treatment. The Union 
Government keeps on saying that It win provide affordable 
treatment. My suggestion Is that some action should be 
taken against the Govemment doctors who run private 
prsctlces. You may give them as much bonus as you 
wish but they should not be permitted to run private 
practices. The Centre should enact a legislation in this 
regard. If a doctor is found to be running a private practice 
he should be dismllsed from service. As the hon. MP 
Shrl MehtabJI said, a lot of expenditure Is Incurred on the 
training of a doctor In a government medical college. As 
lOOn as they get their degrees they undergo five or seven 
years of Intemshlp in a medical college hospital or some • other hospital and thereafter join a civil hospital. As soon ' 
as they build a reputation for themselves they start 
thinking of quitting and starting a private hospital. I would 
like to request the Minister to order a survey to find out 
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the number of private hospitals in the citiee and to check 
out the State of community centres in villages which are 
being used to house animals. There are neither doctors, 
compounders, ANMs nor are there any dispensaries or 
medicines. There is merely a non-functional building in 
most of the villages. I woufd like to suggest that matemlty 
huts should be set up with each one of them catering to 
one or two villages. " a village has high population, say 
more than five thousand, it should have a separate 
matemity-hut for 1taeIf. There would be no need for a 
constitutional amendment to make this arrangement. First 
an effort should be made to address the exiating problems 
80 that the poor of the country do not lose their lives. 
Constitutional amendment is not needed to save the lives 
of the poor. The need of the hour is to enforce the 
existing laws and to work hard towards this end. I think 
you for giving me time to put across my views. 

{English} 

SHRI N.Y. HANUMANTHAPPA (Chitradurga): Thank 
you, Mr. Chairman, Sir. 

At the outset, let me congratulate my comrade friend 
Mr. Suravaram Sudhakar Aeddy for the reason that he 
has introduced a Bill, which, according to me, Is very 
important to uplift the health of the poorer sections of 
the society. 

Indirectly, what he has asked the House is to see 
that the Bill 'Is approved so that the so-called medical 
jl.8llce about which he did not say is ensured. But the 
Idea is that the so-called medical justice be taken to the 
doorstep of every villager, the poor and the downtrodden. 
The hon. Member, who spoke earlier, has stressed on 
all the points. I do not like to dwell upon them again, as 
It will unnecessarily consume the time of the House. I 
would like to emphasise on only two or three points. 

Sir, we all know what Late Mahatma Gandhi had 
said, Mlndia lives in villages". The basic feature of our 
Constitution, which all the citizens of the country have to 
worshIp, is social justice,. which according to me is 
important. Whether it is food, health or education, every 
citizen of the country, that is, 110 crore population, has 
a right to urge about a decent living and a decent health 
also. But, unfortunately, the so-called ~ual distribution of 
health has not gone to the p~or.r sections of the society 
who live mostly in the villages and it has concentrated 
only in the towns and cities. 

Probably, the framers of the Policy are under the 
Impression that people live only in cities 1Ike Deihl, 
Chennai, Bangalore, Kolkata and MumbaI, forgetting that 
there are other people also who live In the villages and 
who aspire for food and health. But, unfortunately, unlike 
our brothren in the cities, they have no voice to say that 
they want good heaHh and good medicines. They have 
no strength to stand and say that they want health. There 
is also no awareness among them that they have a right 
to urge for health. It is all because they are socially, 
economically and educationally very poor and uncared 
for. 

The Constitution says, through it is not fundamental, 
but it is said in the Directive Principles of the State Policy 
that it is the .obligation on the part of the State to see 
that health is given to every citizen of the country. .As 
my hon. colleagues, particularly, Shri K.S. ABo and others 
pointed out, the money, which we are spending. is hardly 
Rs. 167 per head which is really negligible. It shows that 
our State has not given much strength and flexibility to 
o\Jr hon. Minister of Health and Family Welfare, by giving 
him a sizeable amount 80 that he can epend a little 
~ore on the vlUage health care. 

Sir, it is a common practice and those who have 
come from the rural side are quite aware about the 
pathetic condition of people, particularty the women-folk. 
At the time of delivery, for non-avallabllity of medical 
facilities, either the child as soon 88 bom dies or both 
the mother and the child die because of improper care. 
There are no medical centres at an in the villages. Of 
course, earlier also it was thought that every Panchayat 
Centre should have healthcare facilities and an that. In 
fact, the earlier Member4tllought that there shall be a 
primary health centre, which means that It Is very much 
at the Initial stage, and that the health should be given. 
It is all right. . .. (Inhlnup!iOl78) 

MR. CHAIRMAN: The time allotted for this Bill Is 
over. If the House agrees, the time for discussion of this 
Bill may be extended by one hour. 

SEVERAL HON. MEMBERS: Yea, Sir. 

SHAI N.Y. HANUMANTHAPPA: Sir, I wiD take one 
or two minutes more. . .. (InlflrnJplion8) 

MR. CHAIRMAN: The time extended on this But is 
not for today. The time allotted to this BUI is extended by 
one hour. If the House agrees, then we will have that 
extension. 

. .. (In/tmuptions) 
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SHRI N.Y. HANUMANTHAPPA: Now, I come to the 
non-providing of this primary, that is, initial medical care 
to the villagers. We have seen many mothers who die 
because of this reason. They die due to improper medical 
care etc. 

Sir, now, what the villagers need is decentrallaatton 
and distribution of the so-called health care. 

Let It not be concentrated in the cities and towns 
only. Let super speciality hospitals be also taken to the 
district centres and other places so that the health centres 
can, in tum, cater to the needs of the villagers. Wherever 
there are some serious diseases, they can go to the 
towns or nearby cities. You cannot expect every villager 
to go to capital cities or metropolitan cities. This Is the 
need of the hour. Medical justice should be distributed to 
each and every citizen of the country. Otherwise there 
will be no meaning of the so-called article 14 which says 
that everyone will have equal opportunity, article 47 which 
Is adumbrated in the Directive Principles of State Policy, 
and our urge that social justice be given to all citizens. 
All these things will become purely a farce. I am sorry to 
use some harsh words here. 

As hon. Member Shri K.S. Rao has rightly pointed 
out, nowadays we are seeing that IT.ost of the students 
who complete their MBBS education do not like to go to 
the villages for one reason or the other. If you want to 
see that aU the villagers get the healthcare, to which 
they are entlUed, you must encourage people to study 
for diploma course In medicine like LMP or RMP which 
we used to have earlier. Even now we can start that. It 
costs lesa. Every district centre can have those people. 
These people will not hesitate to go to the villages and 
work there. 

In addition to that, 88 other hon. Members were 
pointing out, there is the scheme of health visitors which 
was started earlier. They are not going to the villages 
now. Let there be a compulsion that the health educators 
or the health inspectors shall visit each village everyday. 
That compulsion should be there. 

In addition to that, we are saying that In some villages 
the Primary Health Centre units are there. Aa my friend 
Shrl Jai Prakash and others pointed out, there witl be no 
doctor in these centres and if there is a doctor there will 
be no nurse. If both of them are there, there will be no 
pharmacist. If all the three are there, there will be no 
medicines and equipment. Unfortunately, this is the state 
of affairs of our village hospitals. 

We have to take care of the health of the villagers. 
" we do not take care of the health of the villagers, 
whatever plans that we would be launching will have no 
meaning at all. Tomorrow, a criticism may coma that 
they are meant only for the elite of the society and not 
for the poorer sections of the society. The need of the 
hour is ht medical justice should reach the dooretepe 
of every citizen of the country, particularly the poorer 
sectiona of 1he villages. 

My humble submission Is that there shall be some 
sort of rural health Wit'ss yojllnll. There are 80 many 
viAaf programmes. Of course, there is a national plan. 
But, In addition to that, there should be stress on some 
sort of national rural health "'. like Gmm Amgya I4t&f 
or such type of a scheme should be launched. 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): We have the 
National Rural Health Mission. 

SHRI N.Y. HANUMANTHAPPA: I know, Sir, the vision 
is there. I thank you for correction. 

Sir, I do not want to take much time of the House. 
I would like to adopt the arguments already advanced by 
the previous speakers. with these few words, I conclude. 

SHRI G. KARUNAKARA REDDY (Bellary): Thank you 
very much, Mr. Chairman, for giving me an opportunity. 
I want to appreciate hon. Member Shri Suravaram 
Sudhakar Reddy for bringing this Private Member's Bill 
to establish Primary Health Centres in every village. We 
all know the proverb that 'health Is wealth'. Without health 
there will be nothing. The population of our country has 
crossed '00 crore. We all know that. But most of our 
population is very poor who do not have any access to 
quality healthcare. As everybody is aware, the cost of 
healthcare has gone up many a time and it is skyrocketing 
everyday. When this Is the situation in urban areas, I do 
not want to emphasise here about the villages. 

The people living in villages have to travel a long 
distance to reach hospitals and many times when they 
are critically ill, they find It difficult to travel to the cities 
for their healthcare. Sometimes they die before reaching 
the hospital. This is the situation. 

The United Progressive Alliance is talking about the 
Bharat Nirman and the National Rural Health Mission, 
but I want to know what has been done by the 
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Govemment to provide healthcare facilities In rural areas. 
I also want to know, Sir, through you, how much amount 
has been released for healthcare In the rural areas in 
the country. 

In India, about 600 districts and more than three 
Iakh Yillages ara thera. There are thousands of villages 
where people do not even have a dispensary, what to 
talk of hospital. Even pregnant ladies have to travel quite 
a long distance for child·birth and many villages dO not 
have even the basic medical facilities. 

Sir, the National Rural Health Mission was launched 
recently with much fanfare stating that the Scheme is 
aimed at providing healthcare to every person in each 
and every village of our country, but nobody is aware of 
how much money is granted for this Mission and there 
is no such information available as to what facilities will 
be made available through this Mission. I demand, through 
you, Sir, that the National Rural Health Mission should 
be implemented without any delay and all this information 
should be made available to the public. 

I understand that in the National Common Minimum 
Programme of the UPA Government, healthcare is one 
of the seven thrust areas. In the Programme, it has been 
proposed to increase the expenditure in health sector 
from the current 0.9 per cent of GOP to two to three per 
cent of GOP over the next five years with main focus on 
primary healthcara. If they have a proposal to increase 
the allocation for health sector from one per cent to two 
per cent of' GOP, that too in the next five years, I am 
sure that the Govemment is not going to do anything 
much in the health sector. 

Coming back to the National Rural Health Mission, it 
has been stated that flexible funds of Rs. 10,000 per 
annum will be provided to health centres to procure 
essential medicines. When we calculate this amount, it 
comes to Rs. 30 per day, which has to cater to thousands 
of people in a health centre. This is a meagre amount 
and this should be increased at least to rupees one lakh 
per annum per health centre. 

Moreover, it has also been stated that in the next 
two months, 2,50,000 Accredited Social Health Activists 
(ASHA) would be identified in 18 States and If necessary, 
relaxation will be given In the qualification. I am afraid 
that there is a possibility that unqualified persons with no 
training or experience are going to be appointed and due 
to this, lives of millions of 'our rural brothers and sisters 
will be at risk. 

18.43 hre. 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): You please 
look at the brochure of National Rural Health Mluion. 

SHRI G. KARUNAKARA REDDY: Sir, I am not 
optimistic whether the Govemment wiN be able to get 
such a large number of health workers in luch a short 
time and on such a meagre salary. 

Sir, the Govemment also depends on private sector 
participation in the health sector .. While It Is a welcome 
thing, the importsnt question is whether it would cater to 
the poor and the rural people. The answer is 'no'. No 
private sector will be willing to invest their money in the 
rural areas. If this is the situation, I do not know how the 
Govemment is going to provide healthcare centras in 
villages. The only solution, which il a practical one, I 
believe, is that the Govemment should set up a healthcare 
centre in every village and if it is not possible to provide 
a healthcare centre in every village, then at least in every 
Gram Panchayat a Primary Health Centre should be set 
up. It should have the facilities for handling pregnancy, 
laboratory and other first aid facOlties. 

The Govemment should eet up one good hospital 
with all modem facilities at Taluka level which should 
have facilities to handle all major operatlona, emergency 
cases, surgeries, etc. At the district level, the Government 
should et up one Referral Hospital and Research Centre, 
which would cater to the needs of. the .. whole district. 
Unless this is done, I think, the eltuatlon is not going to 
improve any further. Even after years together, we are 
going to be at the bottom of the index In healthcare 
services. 

Sir, I would like to cite an example of my own 
constituency. There is Vljayanagar Institute of Medical 
Sciences (VIMS) in Bellary, Kamalaka. It is a very big 
hospital, and a large number of patients also come there 
from the surrounding villages and neighbouring States. 
But the poor patients there are not even provided with 
the ordinary medicines. AU the poor people and Below 
Poverty Line (BPL) people have to go to the medical 
shops to purchase medicines with their own money. This 
causes great Inconvenience to the poor patients. 
Therefore, I would request the hon. Minister, through you, 
f() help them and Instruct the lnatltute, at least. to provide 
medicines to the poor and BPL peopl •. 
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The Central Government always puts the blame on 
the State Government. The hon. Minister has already 
mentioned the point that health is a State subject, 
therefore, the State Govemments should make provisions 
for the healthcare facilities. Is it not the duty of the Central 
Government, if not to set up hospitals, to assist the State 
Governments financially in setting up the Primary Health 
Centres or hospitals? I would like to state that IS we all 
know, many State Governments are not in a position to 
spend the actual amount of money required· for providing 
such healthcare facilities as it would require substantial 
amount of investment. Therefore, I strongly appeal to the 
hon. Minister, through you, that the Central Government 
should either bear the whole expenditure by converting ,II the schemes under the National Aural Health Mission 
or by floating a separate healthcare scheme to find a 
solution to this problem. 

I would now like to quote the answer given by the 
hon. Minister to Unstarred Question No. 409 dated 7 
July, 2004. In the answer, the hon. Minister has stated 
that: 

• ... The targets are fixed to fill up the gap between 
the number of Primary Health Centres (PHCs), in 
position and the number required to cover the 1991 
population, as per the existing norms for population 
coverage .... 

I fail to understand this point. Why has the 
Government not taken into account the 2001 census to 
revise the norms when the 2001 censLis was already 
available and Ita survey work was completed? I am sure 
that the requirement of the PHCs as per the 2001 census 
would definitely be more than that based on the 1991 
census. Therefore, I urge upon the Government to take 
necessary action in this regard immediately. 

Furthermore, In reply to part (b) of the said Question, 
the hon. Minister has stated that: 

.... 405 Primary Health centres are proposed to be 
established during 2004-2005." 

I would like to know this from the han. Minister. How 
many Primary Health Centres have been established 
during 2Q04.2006? What is the target set for the year 
20057 How many PHCs have been established 80 far 
during the current year? 

Lastly, I would also like to quote the reply given by 
the han. Minister to· Unstarred Question No. 599 dated 

27 July 2005. In his reply, the hon. Minister hu stated 
that: 

• ... six AIIMS-like institutions are. proposed to be ... 
up in the under-served areas 01 the country, and 
another leven institutions In the Statee are proposed 
for upgradation to that level by grant of a onHime 
assistance under the Pradhan Mantri Swasthya 
Suraksha Yojana (PMSSY)" 

I would like to mention here that the then han. 
Minister for Health and Family Welfare had given an 
assurance in 2003 that the Vilayanagar Institute of MedIcal 
Sciences (VIMS) at Bel\ary will be upgraded to the level 
of AIIMS. But the Union Government has done nothing 
in this regard till date. Therefore, I would urge upon the 
Union Government to sanction and speed up the work 
on this proposal at the ear1iest. 

We all are aware that many poor people come to 
the Members of Parliament for recommendation letters to 
get financial assistance-for their heart operation, cancer 
treatment, etc.-from the Prime Minister Aelief Fund. We 
recommend these cases, but only some cases get 
assisted under the Prime Minister Relief Fund, and that 
too only for 50 per cent of the expenditure incurred by 
them or 40 per cent of the expenditure incurred by them 
or 30 per cent of the expenditure incurred by them. As 
a result of this, the poor people have to bear the 
remaining expenditure from their own pockets, even 
though It is the only ualstance for the BPL people. 
Therefore, the Health Ministry should aulat the BPL 
people and poor people who are to undergo specific 
treatments for maJor diseaaee like heart operations, cancer 
treatment, etc., with full amount. 

Sir, I urge upon the Union Government to particularly 
assist the poor pattents by making full payment. 

Sir, prevention is better than cure. Through you, Sir, 
I would request the han. Health Minister to set up good 
laboratories at the Primary Health Centres 80 as to avoid 
the di8eaaes. That Is a better way to take care of their 
health. 

rr,.".lionj 

SHAI RAM KAIPAL YAOAV (Patna): Mr. Chairman, 
Sir, I am grateful to the hon'bIa Member for bringing in 
this Important private member8 Bill. 
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The basic intention of the hon'ble Member is that 

medical centre should open in each village and I think 
the entire House and your goodself would also be In 
favour of the resolution on this proposal. There cannot 
be two opinions that we have achieved a lot and 
progressed a lot in these 68 years after Independence. 
It Is provided in our constitution that medical facility, 
education, drinking water and shelter should be available 
to each citizen of the country as these are basic needs 
of life and it is the responsibility of the Govemment also. 
But with great regret I have to say that If we could not 
provide health services to 90 percent of our population 
even after 58 years of independence we are lacking 
somewhere or other, Whosoever may be entrusted with 
this responsibility, it appears that we have not discharged 
our responsibility well. Whichever government may be In 
power this thing has not been kept in mind and because 
of this rural people are facing difficulties even today. 
Thousands and lakhs of people be they children, women, 
or youths are dying today for want of proper medical 
treatment. 

Sir, with your permission, I would like to present a 
small figure before you. According to reports prepared 
about 74.8 percent people in cities go to private hospitals 
for treatment whereas only 23.5 percent people go to the 
government hospitals for treatment and about 1.7 per 
cent people get treatment in hospitals run by NGOs and 
trusts. Through you, I would like to draw the attention of 
the hon'ble Minister towards villages. In rural areas 66.2 
percent people go to private hospitals for treatment 
whereas 30.6 percent people go to the government 
hospitals for treatment and 3.2 percent people get 
treatment through hospitals run by trusts and other 
organizations. 

Such is the situation in the country that due to lack 
of health services more than 50 percent women in the 
age group of 16 to 49 years In seven States are suffering 
from anaemia and as per my mind out of five pregnant 
women one woman dies due to this. About 400 women 
die daily during delivery due to lack of. proper facilities. 
In avery twenty minute an infant also died and about 30 
thousand children below five years of age die and about 
30 thousand children below five years of age die. I am 
grateful to the Govemment, Hon'bla Prime Minister and 
the hon'ble Minister for their commitment according to 
which National Rural Health Mission has been started In 
rural areas in which backward States have also been 
included. Bihar is also Included in the said Mission. In 

Bihar people are facing lots of difficulties. I think not only 
In Bihar but in the entire country situation Is the same. 
Generally the health services available for the rural poor 
be they from the Union Government or from the State 
Governments are not being provided in a proper way. 
The health centres set up in villages are also not working 
in an effective manner. The Doctors therein on deputation 
live at the block headquarters who are supposed to go 
to villages as it Is their duty to go to VIllages for one or 
two days in a week to treat the people there. But I am 
pained to say that not to talk of Doctors even lower level 
health wortcers do not go to villages. I would like to cite 
an example of Patna city in this regard. There are several 
health sub-centres and block level hospitals in rural areas 
of Patna city which are in a pitiable condition. Though so 
many doctors are appointed therein but they do not go 
to rural areas. Doctors do not go even to Dera area 
adjacent to Patna. Doctors do not go to rural areas where 
fifty percent population lives below poverty line and the 
poor people do not have money to get treatment from 
private hospitals or from anywhere else. They suffer a lot 
for want of treatment. A number of youths who work in 
fields and do not have money for medicines, they do go 
to doctors for treatment but they cannot buy prescribed 
medicines as they do not have the money. I think a 
number of people die due to this reason. It is our basic 
responsibility and constitutional right of the people too to 
get health care services. I do not know as to when that 
day wlH came when health care services will be available 
to every household. Certainly you have framed a policy 
and your intention Is that health care services should be 
provided to every village but there Is a need to tone up 
the system. There is a need to have monitoring over It. 
It Doctors are penalised for dereliction of duty, I think 
good health care services can be provided but it Is not 
being done. There is tremendous unity amongst the 
Doctors and if someone takes action against them they 
raise a hue and cry. 

11.00 hr •• 

The doctors working in Govemment hospitals are 
allowed for private practice hence are dedicated to it In 
dereliction to their duties In Government hoepitals. Why 
does the Govemment after taking the State Governments 
in confidence, not make stringent law to ban private 
practice as has been done in AIIMS and other 
Government hospitals? The doctors win not attend to their 
duties in the hospitals unle8a they are dealt with strictly. 
Condition of rural positing for a certain period should be 
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attached to the service conditions of the doctors to qualify 
for urban posting or promotion. Such atrict steps wiD have 
to be worked out. Fortunately, the Minister hlmeeH II a 
doctor. He has a big responSibility. . .. (Inltlnuplions) 

MR. CHAIRMAN: Please conclude. 

SHRI RAM KRIPAL YADAV: This is very Important 
BUI and there is a practice of not asking to stop speaking 
in between. 

MR. CHAIRMAN: That is fine, you take five minutea 
more next time because now it is time to conclude. 

SHRI RAM KRIPAL YADAV: I will not conclude right 
now but allow me one or two minutes more. 
.. . (Inl8rrup1ion$) 

MR. CHAIRMAN: If you are going to conclude right 
now, then continue, otherwise speak next time. 

SHRI RAM KRIPAL YADAV: O.K. I will speak next 
time. 

{English} 

MR. CHAIRMAN: Now, we shall take up Special 
Mentions. 

I would request the han. Members not take more 
than two minutes each. 

Shri Lonappan Nambadan. 

SHRI LONAPPAN NAMBADAN (Mukundapuram): Sir, 
I riae to bring to the notice of the House the problems 
of lakhs of plantation workers, such as, more than 26,000 
workers in Kerata are adversely affected and suffering 
due to the closure and abandonment of about 23 tea 
estates. Keeping in view the various problems being faced 
by the plantation workers of rubber, tea, coffee and spices 
including cardamom, I would request the Govemment to 
kindly take the following steps to help the poor workers: 
(I) create a fund as announced In the Union Budget for 
2003-04 for development, modemization and rehabilftation 
of plantation sector; (Ii) allocate social sector funda for 
providing better basic amentties Hke primary health, water, 
sanitation, etc. to the poor plantation workers; Oil) provide 
heaHh and waHare facilities as prescribed in the Plantation 
Labour Act to the workers and their families; (Iv) provide 
ESI medical facilities to the workers and their families; 

(v) ensure that the provident fund duee to the work .. 
are credited to the workers' account. regularty and 
reJeued at the time of their retirement; and (vi) to find 
solution to eettJe the issue of provident fund dues to the 
w0rkef8 in the entire plantation sector. 

MR. CHAIRMAN: SM P. Karunakaran-not present. 

Shri Jaswant Singh Bishnoi-not present. 

{Tmnslslion} 

SHRI CHHATTAR SINGH DARBAR (Dhar): Mr. 
Chainnan, Sir, there is pole between my aaat at divieion 
no. 437 and the Chair. 

MR. CHAIRMAN: You may come forward to speak . 

SHRI CHHATIAR SINGH DARBAR: Mr. Chairman, 
Sir, I am taken aback by reading an article by an eminent 
ophthalmologist appearing at page 50 of the 'Outlook' 
weekly of 15.8.2005. Dr. Rajvardhan Azad, an eminent 
retina surgeon In R.P. Centre in AIIMS, who has also 
received a Silver Jubilee Research Award conferred by 
H.E. President of India, has made 8 sensational revelation 
in the 'Outlook' weekly. 

In his article, Dr. Ra;vardhan Azad has Informed that 
the laser technology which is very useful for eye 
treatment, is providing a cause of blindness as the doctors 
who are not expert in using this technology are using it. 
The doctor has written this article under the caption 
• Adhkachare sarjanon ke karan ho rahe log andhe". This 
way, the laser technology is proving dangerous for eyes. 
This Is a matter of grave concem. The cases of bllndne8a 
due to wrong use of laser technology have come to light 
in the Capital city of Delhi aIao. 

A number of such Incidents have occurred in my 
parliamentary constituency in Madhya Pradesh too. In eye 
camps, doctor perform operations with laser or anything 
else. In a number of cases, the patienta have become 
blind. I belong to Lunhera village In Dhar district. In that 
village also, four of five adiwasis and harijans have 
become blind after being operated upon for cataract. 

Mr. Chairman, Sir, we have greater experience of' , 
ophthalmic treatment in comparison with the westem 
countries as number of eye patients is very high in our 
country and we are at the same pedestal in relation to 
state-of-th .. rt machinery also. Despite this hundreds of 
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people are becoming blind due to treatment by untrained 
and less knowledgeable eye surgeons. Mr. Chairman, Sir, 
television, computer games and Intemet chatting etc. are 
some of the factors responsible for ophthalmic problems 
in younger children. There is a need to bring about 
awareness among them through various media. 
... (Interruptions) 

MR. CHAIRMAN: Please conclude now. 

SHRI CHHATTAR SINGH DARBAR: I will conclude 
in a minute. I have got the opportunity to speak after a 
long time. In the end, I want to urge upon the Government 
through you, Sir, that measures to prevent blindness in 
the country should be improved and use of modern 
technological equipments by untrained and less 
knowledgeable surgeons be banned immediately and 
action be taken against such persons. 

This is very serious that one loses his eye due to 
operation by a surgeon as eye is one of the most 
important organs of the body. If a person becomes blind, 
there is nothing left In his Il1e, however big person, even 
an M.P., he may be. Hon'ble Minister of Health is present 
here. I request him to take it seriously. When such 
Incidents happen In hospitals like AIIMS than what may 
be happening in small hospitals? How many people might 
have become blind there! 

Through you, I request the Government and the 
hon'ble Minister to take this issue seriously and take 
action against all the doctors with little knowledge. An 
eminent ophthalmologist of AIIMS has accepted it before 
'Outlook' that numerous people have become blind due 
to treatment by such doctors with little knowledge. I 
request the Government to pay special attention to this 
issue and stop this practice. 

MR. CHAIRMAN: Shri Basu Deb Acharia-not present. 

Shri Bhuvaneshwar Prasad Mahta-not present. 

Shrl Hannan Molla~ot present. 

SHRI NARENDRA KUMAR KUSHAWAHA (Mirzapur): 
Mr. Chairman. Sir, first of all I want to congratulate our 
popular Prime Minister. He has exhorted people to foAow 
the middle path suggested by the Lord Gautam Budha. 
His statement is still being published in newspapers. The 
message of Lord of Tathagat Gautam Buddha reached 

the entire world from the pious land of India for the 
welfare of human being. Foreign tourists visit in large 
numbers even today to so many Buddhist places like 
Samath, Kaushambi, Kushlnagar, Shravasti, Kapllvastu, 
Lumbini, Nalanda, Rajgir, Bodh Gaya, Lawuria, Kesharia 
etc. They get overwhelmed by the Thlsharan, Panchsheel 
and Arya Ashtangic principles of Buddha and thereby 
making their lives happy and well cultured and feel peace 
within their Innerself but when they see encroachments 
by the encroachers on the Buddhist places, It hurts them 
deeply and they seem aggrieved by the Government of 
India and Indian people, which both the Government of 
India and Indian People cannot prove otherwise. 
Encroachment has been made in the name of Hanuman 
Mandir just· infront of the main gate of the Samath temple 
on the Government land where the people come for taking 
the message of pace but get distUrbed. Ukewise all the 
Buddhist places are encroached upon. And all the 
Govemments since Jawahar Lal Nehru have not paid 
any attention to this problem. The emperor Ashoka sent 
his son and daughter to spread the message of Gautam 
Buddha in the world thereby creating a wave of love and 
sympathy across the world and this enhanced the image 
of India world over. History and Geography stand 
testimony to this fact. But the NDA Government hatched 
a conspiracy to remove the Ashoka pillar emb0888d on 
the Indian currency. Everybody knows that India wu 
called the Golden bird during the reign of Emperor Ashoka 
and cultivation was considered ae the best work. Since 
then the following proverb has been popular among 
farmers. "Uttam Kheti Madhyam Ban, Nikirsht Chakri, 
Bheekh Nidan". Indifferent attitude to such a great emperor 
Ashoka could be fatal. Recently, Mahamaya word has 
been deleted from the name of Mahamaya Nagar district 
in Uttar Pradesh which shows denigration to Lord Buddha 
and Is tantamount to a natlonat crime. 

If India wants to get rid of Its most complex problems 
it will have to dedicate itsetf to the Buddhist places and 
the Buddhist culture. 

The Ayodhya dispute could also be solved on the 
basis of the Buddhist ramanants found during the 
excavation. We want that Indian Government should 
construct MShaichara Prema Kendra" at Ayodhya in place 
of temple mosque to spread brotherhood in the world In 
order to keep intact country's wisdom. 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Chairman, I also associate myself with him. 
... (Intsnuplions) 
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SHRI CHHATTAR SINGH DARBAR: Mr. Chalrrn.-., 
Sir, I have raised this thing 10 the Minister of Hedh 
should say something on It. He should make 80me 
remarks on It. . •. (Inlflnuplions) 

MR. CHAIRMAN: That i8 over. This is not allowed. 

{English} 

I thought you want to bring something else to the 
notice of the House. So, I permitted you. 

Ms. Mehbooba Mufti-not present. 

SHRIMATI MINATI SEN (Jalpalguri): The Prenatal 
Diagnostic Test Act came into force in the year 1994 
banning sex-selective ultrasound test. But the sex ratio 
in the age group 0-6 years' has declined sharply from 
945 females per 1000 males in 1991 to 927 females in 
2001 except in the States like Kerala, Tripura, Mizoram, 
Sikkim and Lakahadweep. 

The decline is quite alarming In some prosperous 
States like Delhi, Haryana, Punjab and Gujarat. Punjab 
where the per capita income is higher than any other 
State, sex ratio Is 793 females per 1000 males. According 
to WHO, the acceptable ratio is 950 females per 1000 
males. 

At places like Patel Nagar, Vasant Vihar, Punjabi 
8agh and Preet Vihar the sex ratio is 937, 856, 840 and 
780 females per 1000 males-respectively. Falling sex ratio 
is a matter of grave concem. In Kakhrod village In Jind, 
about 500 men who had crossed the marriageable age 
are unable to find their brides because there are a few 
girls. A section of doctors, nursing homes. ultrasound 
scanning centres are indulging in these heinous crimes. 

I urge upon the Govemment to take stringent action 
against thue unecruputous doctors, nursing homes, 
ultraaound acannlng centres which are violating PNDT 
Act. 

/T11Ins/ationj 

SHRI PUNNU LAL MOHALE (Bilaspur): Mr. 
Chairman. Sir, first I would Oke to say something about 
the State of Madhya Pradesh. BHaepur district was In 
Madhya Pradesh before the creation of Chhattlsgarh and 
an eighteen' seater aircraft service used to ply to and 
from Bilaapur district. Chhakar bhata was the aerodrome. 

And since the creation of Chhattiegarh, this service has 
been disc:ontinued. There is a need to intfOduce air aeMce 
there in view of the population of SCaiSTs in Chhattisgarh 
and for their development also. 

HPCL has its oHice in Bilaspur. There are alao high 
court and Rallway Zonal oHice in Bilupur. There is NTPC 
in Slpat and power plants are located in Korba. People 
make to and from journeys in connection with the place 
being industrial centre and people cannot travel by plane 
as a result of which crores of rupees get spent on to 
and fr~ journeys. In keeping au these situations in mind, 
I would like to ask the Union Govemment either 18 seater 
aircraft service should be restored or give sanction to 
introduce a new air service after widening of the 
Chhakrabhata airstrip. 

MR. CHAIRMAN: Shri Haribhau Rathod-not present. 

SHRI HANSRAJ G. AHIR (Chandrapur): Sir. through 
you, I would like to draw the attention of the Minister of 
Rural Development and the Minister of Agriculture towards 
the 'food for work' scheme being implemented for 
providing employment to people of rural areas in ttle 
country under which they are provided foodgrains for work. 
This scheme is being implemented for the interests of 
the rural people. There is no doubt that the scheme is 
being run properly and it is a good thing. But the 
foodgrains meant for the poor labourers under this scheme 
Is black marketed on large scale. Under several district 
Panchayats, the foodgralna are being sold in open market 
in the name of bogus labourers at variOUS places. 
Complaints from variou8 places have been received that 
traders purchase coupons to be provided to the labourers 
and get foodgrains at cheaper rates and sell it in the 
open market. As a result the pilferage and black marketing 
of foodgrains is taking place on the one hand and the 
prices of foodgrains i.e. wheat, rice etc.-produced by 
the farmers is going down in the open market on the 
other. That is why income of farmers has been declining. 
Through you, I would like to request the Government to 
make the law stringent in order to implement the above 
scheme properly and check the black marketing and 
pilferage of foodgrains under the above scheme. The 
bungling which is taking place by writing the bogus names 
of labourers, should be stopped by making strict laws. 

SHRJ PRADEEP GANDHI (Rajnandgaon): Mr. 
Chairman, Sir, through you, I would like to draw the 
attention of the Government towards the newly created 
Stale Chhattisgartl. The State Government of Chhattisgarh 
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extended various conceaeions to encourage investment 
and industrialization in this new State. As a result 
maximum investment in the country Is being mede in 
Chhattisgarh. In Chhattisgarh, minerals like iron ore, coal, 
bauxite are found in abundance. Large number of 
memorandum of understanding have been signed by the 
people for setting up mineral based industries. Some 
people have set up their units there and they have started 
functioning. Several proposals for mining iron ore have 
been sent by the State Govemment to the centre for its 
approval. About more than 50 proposals are under 
consideration of the Government. If decisions on the 
pending proposals are not taken in time it wHl disappoint 
the perspective investors and cause various difficulties. 
Hence through you, I would like to request the Department 
of Mines of the Government to clear all the proposals 
sent by the State Government to Central Government for 
approval within a fixed time limit and return the same so 
that the people, who have already set up their units, can 
extract raw material and pay more revenue to the State 
Government after making value addition. Apart from it 
they will be able to generate more and more employment 
opportunities. So it is necessary to clear all the above 
proposals within a fixed time limit. Hence the Govemment 
must clear these proposals actively $0 as to provide 
Impetus to the industries there. 

[English] 

MR. CHAIRMAN: I will now call Members from whom 
notices were received after 9.30 in the morning, with the 
request that they may be very brief in their submiuions. 

(II) Ae: Braaklng out of dl..... In the country 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): I shall be grateful to you for your magnanimity. 
I was desperate enough to raise an issue in regard to 
the advent of Dengue as well as Kala-azar and Malaria 
in Bhatpara in Kolkata. 

The situation has assumed an alarming proportion. 
The entire Kolkata City has been gripped with fear and 
panic. The State Government had first detected the 
Dengue fever in Kolkata on 13th August but they paid lip 
service to this issue. Very recently they woke up from 
their stupor. It is astonishing to note that the Health 
Minister of West Bengal has advised the people not to 
consume aspirin tablets. No work, including spray or 
making avaHabie the medicine, has yet been taken up 
there. So far as Kala-azar is concerned. the districts of 

Murshldabad, Bankura and Purulla have been invaded. 
As per a Report, out of 120 blood samples tested so far, 
88 samples confirmed Dengue virus. The rate of poeitIve 
test is so high and untenable that even Mac Eliza test 
confirms 70 per cent of the blood samples tested 10 far 
are Dengue virus positive. 

The State Government is ill-equipped to cope up with 
the situation. Already NISED has been deployed thera. I 
am fortunate en~ugh that the Health Minister hirneelf Ia 
present here. So. I take this opportunity to draw his 
attention so that special measures are taken. to combat 
the sltuaticn because the scenario has been deteriorating 
day by day. People have started steering away from the 
area. Furthermore, the people living in slums are the 
most vulnerably affected victims. They are not getting 
any cooperation or any medical facility from the State 
Government of West Bengal. The medical Infrastructure 
of West Bengal is unfit to combat this scenario. So, I 
would urge upon the hon. Minister, through you, to make 
an observation, if p088ible. and take an appropriate 
measure so that the people of West Bengal, especially 
Kolkata, Bhatpara, Murshidabad, Bankura, purima and 
those areas which have been affected by Dengue, KalIl-
azar and Malaria get some sort of relief. 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): I will look Into 
this. We are, of course, concemed. Some case of Dengue 
have been reported there. I have already Instructed my 
officers to have a surveillance and look into the Issue. 
We will be monitoring the situation closely and will be 
assisting the State of West Bengal to take all preventive 
measures and also to take care of the curative part. 

DR. K.S. MANOJ (Alleppey): Sir, I would like to draw 
the attention of the House to the problems faced by the 
workers of the toddy industry in my State. 

Sir, toddy is an alcoholic beverage which Is tapped 
from coconut and palm trees. Even though It Is considered 
as an alcoholic drink, Its alcohol content is only six per 
cent and it Is very nutrient allO. 

In my State, nearty two Iakh workers are involved in 
the toddy industry but due to the pltfalia In the Ab/r8,; 
Policy formulated by the State Government from time to 
time, this sector is neglected and more importance Is 
given to the other liquors. Apart from this, due 10 the 
disease of the coconut tree, toddy production ill also 
reduced. With the result, the workers in this induItry are 
lOSing their jobs and the industry is on the decline. 
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Here, I would like to draw the attention of the hon. 
Minleter for Food Proc8I8ing.· By ~ the alcohol 
content in it and by .... ng .dv ..... technology, we can 
preHrve it. It c.n be used .. 80ft drink or a 110ft 
beverage. For thle purpoae, the State Government "... 
the usiatance of the Centre. Some propouIe and projecl8 
are already there In this regard. Therefore, I would Ike 
to submit that some assistance nut be given to this 
industry 80 that it can be 8usta1ned and the jobs of two 
lakh workers who are working In this industry can be 
saved. 

SHRI RAMDAS ATHAWALE: Mr. ChairmM Sir, a 
cri8eI Is looming large over Mumbal city ca. to heavy 
l'IIInfaU. The conditions are bad .... WId 101M people 
have also died of various dIMaIes after raina. You must 

have read In neMpIIp8fII that 11 people died and 50 got 
Injured, out of them 8 are MriouIIy Injured when Sataf 
building .ooIIpIed lit TemIc8r I1Nld In Napra ..... When 
we are contef!lplating to develop MumbaI on the linea of 
Sanghal, the GoQrnment of india ahoUId 88I1d a team to 
Mumbai and get 19,000 buildings, which are hundred 
yeara old, repaired. This Is my demand. 

{EngIiMI} 

MR. CHAIRMAN: The Ho,* atanda adjoumed to 
meet on Monday, the 29th A'9*, 2005 at 11.00 a.m. 

11.27 In. 

ThtI LDir SIIIIM lINIn IIf:#oum«I ,. ETtwan til tIttI Gbr:It 
on MondIy, AIJfIU6I ~ ~ 7, IIJ2T fS*J. 
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ANNEXURE I 

u.mbtI,..wistI IndfIX 10 StsmKI 0wtItitJM st.No. Member's Name 0ueIti0n Number 

Sl.l~. Member's Name QuestIon Number 2 3 

1. Shri Acharia, Buu Deb 426 1. Shri Aaron Auhld, ·J.M. 4481, 

2. Shrl Adsul, Anandrao Vithoba 431 2. Shri Adaul, Anandrao VIthoba 4487, 4534, 

3. Shri Barad, Jashubhai Dhanabhai 422 
4554, 4584, 

4. Shrl Bannan, Hlten 422 3. Dr. Agarwal, Dhlrendra 4428, 

6. Shri Chavda, Harillnh 432 4. Shri Ahir, Hansraj G. 4368, 4466, 

6. Shri Dhotre, Sanjay 43S 5. Shrl AJay Kumar, S. 4419, 

7. Shrl Gadhavi, P .S. 441 6. SM Ananth Kumar 4446. 

8. Shrt Gehlot, Thawar Chand 423 7. Shri Angadi, Sureah 4444, 4615, 

9. Shrl Kharventhan, S.K. 429 8. Shrl Athawale, Ramdas 4573, 

10. Shrl Kumar, B. Vinod 421 9. Shri Baltha, Kailaah 4395, 

11. Shrl Maharia, Subhuh 425 10. Shrl Barad, Jashubhai Dhanabhal 4470, 4536, 

12. Shri Mahato, Sir Singh 428 4560, 

13. Shri Mahato, Sunil Kumar 428 11. Shri Bannan, Ranen 4380, 

14. Dr. Manoj, K.S. 429 12. Shrl Baxla, Joachim 4415, 

15. Shri Nayak, Ananta 430 13. Shrl Bell8nnin, A.V. 4450, 4568, 

16. Shri Oram, Jual 424 14. Shrl Bhadana, Avtar Singh 4481, 

17. Shri Panda, Prabodh 440 15. Shri Bhakta, Manoranjan 4456, 4585, 
18. Shri Patel, Jivabhal Ambalal 432 16. Shri Bhargava, Glrdhari LaI 4441, 
19. Shrl Patel, K1ahanbhal V. 427 17. Shri Bishnoi, Kuldeep 4379, 4494, 
20. Shrl Ramakrishna, Badlga 434 18. Shrl Boae, Subrata 4415, 
21. Shrl Rao, Rayapatl Sambuiva 438 

19. Shri Chakrabortty, Swade8h 4569, 
22. Shrl Reddy, G. Karunakara 437 

20. Prof. Chandar Kumar 4457, 
23. Dr. Senthil, R. 439 

24. Shrl Shakya, Raghuraj Singh 433 
21. Shrl Chandrappan, C.K. 4580, 

25. Shrl Singh, Chandra Bhushan 435 
22. Shri Chavda, Harlsinh 4488, 

26. Shrl Singh, Mohan 430 
23. Dr. Chinta Mohan 4491, 

27. Shri Singh, Sitaram 428 24. Shri Chltthan, N.S.V. 4451, 

28. Shrl Singh, Sugrlb 427 25. Shrl Chouhan, Shivraj Singh 4427, 4496, 
4505, 

29. Shrl Singh, Rajiv Ranjan -Lalan- 436 

Shrl Suman, Ramji Lal 436 
26. Shri Chowdhary, Pankaj 4409, 4414, 

30. 4431, 4492, 
31. Shrl Tripathy, Braja Kishore 434 27. Shri Chowdhury, Adhir 4398, 4574, 
32. Shri Verma, Ravi Prakash 431 4583, 



613 AnntlXUlfl I BHADRA 3, 1927 (S.~ Anntmn I 814 

2 3 2 3 

28. Shri Oasgupta, Gurudas 4580, 58. Shrl Kriehna, V1joy 4577, 

29. Smt. Oeo, Sangeeta Kumari Singh 4410, 57. SM Kumar, Nlkhll 4574, 4583, 

30. Dr. Dhanaraju, K. 4580, 58. Shri Kumar, Sajjan 4538, 

31. Shri Ohotre. Sanjay 4499, 59. Shrl Kurup, Su .... h 4412, 

32. Shri Gadakh. Tukaram Gangadhar 4421, 60. Shrl Kuahawaha, Narendra Kumar 4423, 

33. Shri Gadhavi, P.S. 
& 4392, 4518, 61. Shri Lonappan, Nambadan 4416, 

34. Shri Gandhi, Pradeep 4440, 4514, 62. Shrl Madam, Vlkrambhal Atjanbhal 4438, 4509, 

35. Shri Gandhi, Rahul 4449. 63. Shri Mahajan, Y.G. 4376, 

36. Shri Gangwar. Santosh 4409. 4581, 64. Shrl Mahato. Blr Singh 4578, 

37. Shri Goyal, Surendra Prakash 4392, 4481, 65. Shri Mahato. Sunil Kumar 451" 
4570, 

66. Shri Mahtab, B. 4438, 
38. Shri Gudhe. Anant 4431, 4442, 

67. SM Majhl, ShankhlaJ 4430, 
39. Shri Hamza, T.K. 4432. 4580, 

68. Shit Mallikarjunlah, S. 4424, 4603, 
40. Dr. Jagannath. M. 4394, 4474, 

69. Shrl MandaI, Sanat Kumar 4400, 
41. Shri Jain, Pusp 4384, 

70. Dr. Manoi, K.S. 4479, 4528, 
42. Dr. Jallya, Satyanarayan 4372. 4553, 4586, 

43. Shri Jha, Raghunath 4405. 4482. 71. SM Meghwal. Kailuh 4382, 
4538, 4561, 72. Dr. Mishra, Rajeah 4392. 4481, 

44. Shri Jogi, Ajit 4417, 4452, 
73. Shri Modi, Sushil Kumar 4374, 4516, 

45. Shri Joshi, Pralhad 4572, 4589, 

46. Shrl Kanodla. Mahesh 4439, 4513, 74. Shri Mohale, Punnu LaI 4422, 4502, 

47. Shri Karunakaran, P. 4479, 75. Shrl Mohan, P. 4450, 
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